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LOK SABHA DEBATES 

LOK SABHA 

ThtI Lok SIIDIM mtlt .t EMII'tIn of fhtI Clock. 

[MR. SPEAKER In tIItJ Ch.,r] 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Q No. 201, Dr. Laxminarayan 
Pandey. 

[Tians/SfionJ 

M .. tlng with Stet.. on Police Reform. 

·201. DR. LAXMINARAYAN PANDEY: 
DR. CHINTA MOHAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government had held a meeting 
recently with various States with a view to carrying out 
reforms in the police system; 

(b) if so, the details thereof; 

(c) the main points of agenda in the said meeting; 

(d) the reaction of the States in this regard; 

(e) the details of the steps taken by the Government 
to carry out reforms in police system; 

(f) whether the Government proposes to enforce new 
police legislation in certain States;· 

(g) if so, the details thereof; and 

(h) the time by wnich the new system is likely to be 
implemented? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) to (h) A statement is laid on the Table of 
the House. 

(a) Yes, Sir. 

(b) to (d) The Central Government has from time to 
time been holding meetings with State Governments to 
review police reforms. In the recent put, a meeting was 
taken by the Union Home Secretary with Chief Secretaries 
on 14th November, 2006 to review police reforms and to 
ascertain action taken by State Govemments on the 
Supreme Court judgment dated 22.9.2006 (Prakash Singh 
V. Union of India & Others) and their views on the model 
Police Act prepared by Sorabjee Committee. In the 
meeting, there was a broad consensus In favour of 
pursuing further the police reforms which were already 
under consideration and implementation and the need for 
bringing a new, legislation on pOlice by the States. Later 
on 30th December, 2006, a meeting on the subject was 
.aken by the Union Home Minister with Chief Ministers of 
States. In the said meeting, while the State Govemments 
expressed theIr vIews differentty on the issue, there was 
a general unanimity on the need to frame a new police 
law for contemporary needs. 

(e) • Police' beIng 8 State subject in the seventh 
schedule to the Conetltution, It is primarily the State 
Governments who have to implement the various 
recommendations rnade by the Commissions/Committees 
concerning police reforms. The Union Government 
persuades the States from time to time to bring the 
requisite reforms in the Police Administration to meet the 
expectations of the people by reviewing the progress of 
implementation of these recommendations. 

(f) to (h) The model Police Act drafted by the Soli 
Sorabjee Committee has been sent to the State 
Govemments for their appropriate consideratit,;, .. ~ 'Police' 
is a State subject. However, the Central Government is 
considering enactment of a new legislation for police 
administration in the Union Territories, in place of existing 
enactments. It Is, however, not possible to indicate a 
definite timeframe for this legislative proposal. 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, in 
reply to this question the Minister of Home Affairs has 
furnished a statement wherein he has admitted that there 
Is a need to carry out reforms in police machinery and 
review the entire police system. In this regard he has 
also emphasised the need to enact a model Act on the 
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basis of Soli Sorebjl .. 's report. The hon. Minister of Home 
Affairs has also confirmed that In the meeting held with 
State Govemments, there was an endevour to arrive at 
a broad consensus on this issue. I would like to know 
the main recommendations of the Soli Sorabjee's model 
Act and the out come of the disculSlons held In that 
regard. 

SHAI SHIVAAJ V. PATIL: Mr. Speaker, Sir, I would 
like to congratulate the hon. Member for asking such a 
good question. Often we discuss various cases in the 
House and while discussing the cases we dlscU88 rules 
and regulations also. But here the question has been 
raised for discussion on rules and regulations. Soli 
Sorabjee Committee was constituted before the Supreme 
Court's decision with a view to amending the Police Act 
of 1862. That Committee drafted its report Keeping in 
view the reports of previous law commissions and the 
judgements of the Supreme Court along with the 
discussions held in House and the infonnation provided 
by the Govemment. The contents of the draft included 
different aspects Police refonns means reforms which 
would improve the police system. Aeforms are also made 
to benefit the public. Thirdly, It is also considered as to 
what changes will be brought in the system by the reforms 
and fourthly what changes should be incorporated in law 
and penal system to check the emerging trends of new 
crimes. All these aspects have been taken into account 
in that report. Besides, the report has made a special 
mention of thing there we have discussed with Law 
Ministry and Chief Ministers. We have sent that draft to 
them. What I mean to say that police population ratio is 
very low in our country. One police personnel has to 
take care of about 800 people whereas in other countries, 
this ratio is 1: 1 00-125. Many other new things have also 
been included. 

Sir, in the old system there was a Kotwal and a 
Committee in every village, we have replaced them by 
police stations there. However, there are only 13000 police 
stations against approx. 6.5 lakh villages. Such a large 
number of villages and cities are managed by only 
... (Inlerroplions). The number includes hamlets and towns 
also. If we go by what he is saying, even then 6 or 4 
lakh villages are to be managed by 13000 police stations. 
The report states as to how to take help from the old 
system. I would like to say for the information of the 
House that the subject police comes under the jurisdiction 
of State Govemments. Centre cannot enact or Impose 
laws on them in this regard. State Governments can either 

pa8I a fresh legillation or they can adopt the one pasaed 
by the Centre. They are free to make change. In that 
law or can adopt It 81 It Is. We have held dlecuaalons 
with them In this regard but so far as the Act Is 
concemed, all the State Govemments have .xp ...... d 
unanimity to amend the existing law. However, the 
amendments may not be carried out in the same mann.r 
as has been suggeated. It has been expreseed in the 
separate meetings of Chief Ministers, Chief Secretaries 
and DGPs that a new Act would be implemented after 
making necessary changes according to the circumstances 
prevailing In a State. 

DR. LAXMINAAAYAN PANDEY: Mr. Speaker, Sir, the 
hon. Minister of Home Affairs has told that the existing 
law is a very old one which was enacted in 1862. We 
all feel that the existing police system is not suitable. 
The system requires Immediate reforms. Understanding 
this need, the han. Minister had convened a meeting 
with State Chief Ministers. I would like to know from him 
the time by which the States will formulate and implement 
the new legislation on the basis of the draft of the Model 
Police Act sent to them or the same would be sent to 
Central Government for the approval. Any act being 
formulated for the immediate implementation of the said 
system in union territories? If such an act is under 
formulation, the time by which it is likely to be formulated 
88 it is urgently needed. He has mentioned that a definite 
time frame for the new legislation cannot be given. I 
think these two statements are contradictory. Keeping in 
view the seriousness of the issue and the condition of 
police system a time frame has to be fixed and immediate 
action Is required to be taken in this regard. 

SHAI SHIVRAJ V. PATIL: Sir, I would like to mention 
that it is not fair to say that our police system is not 
working at all. It will also be a misconception if it is 
believed that police system need no change. There is 
definitely a scope for reforms. They are doing a good job 
and the old system of police is also not entirely useleas. 
But at the same time it cannot be considered flawless. 
I would like to state for your information that so far as 
union territories are concemed, we have prepared a draft 
after getting the report and a comprehensive discussion 
has been held on it. I am not giving an assurance that 
we will present the draft in the House during the present 
session but It would definitely be ~re.ented in the next 
session. However, it would be difficult for me to say 
anything about the State Governments action thereon. 
Those who have understood the Act, will soon take action 
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on It but those having any doubt will take more time. It 
would be difficult for me to say anything on this I .. u. on 
their behalf. 

[English} 

DR. CHINTA MOHAN: Sir, Is this frequent transfer of 
Pollee Officers affecting the Preamble of the Police Act? 
If so what is the Govemment planning to do in this 
matter? 

MR. SPEAKER: You have to find out whether it is 
some State matter or Central matter. He can only refer 
to Central matters. 

SHAI SHIVAAJ V. PATIL: Probably the hon. Member 
is referring to the judgement given by the Supreme Court. 
One of the points made in the judgement is that frequent 
transfers should be avoided. It is also suggested that an 
officer working In a police station or at a district place or 
at the State level should be given at least two years' 
tenure so that he Is in a position to produce some good 
results. This is what is suggested in the Supreme Court's 
judgement. 

I would like to bring to the notice of the hon. Member 
and this august House that this kind of policy decision 
has already been taken by the Govemment of India and 
by other States also. But, to implement this decision 
without any change and in a rigid manner is al80 not 
possible. There are cases in which it is not possible, it 
is not feasible, it is not advisable to retain an officer at 
one pOlice station even if he has not acted properly, in 
which case it becomes necessary. That is why the general 
principle in the policy is correct. We are going to adopt 
it. We have already adopted it. But, at the same time, in 
the interest of the people as a whole, in the interest of 
the criminal justice which has to be given to the people, 
if it becomes necessary, this principle cannot be rigidly 
applied. The officers at higher level should be given the 
discretion to change the officers when it is required. For 
instance, you have read in the newspapers that certain 
things have happened at central places. It is not possible 
to retain that officer at that place for more than the period 
for which 'he has been there, after we have come to 
know as to what has actually happened. But, in prine/pie, 
this theory is acceptable. We are going to accept it; we 
are going to implement It. 

PROF. K.M. KADER MOHIDEEN: Hon. Speaker, Sir, 
thank you for giving m. the opportunity to aak a 
Supplementary Question. The Government ia coming 
forward to bring out reforms in the Police Act. I would 
lik. to know from the hon. Home Minister whether there 
Is any scheme for Introduction of the concept of 
philosopher police in the Administration. The police system 
Is generally described 88 most corrupt etc. To make the 
police system zero corrupt, cent per cent secular and 
perfectly fair, and in order to achieve this ideal, can the 
Govemment conceive a new scheme and introduce it? 
Just like the philosopher kings of the olden days, can 
they not introduce the philosopher police in the police 
administration system? 

SHRI SHIVRAJ V. PATIL: Plato had suggested that 
the king should be philosopher, but now it is suggested 
that the policeman also should be a philosopher. I think, 
he should be acting and acting against those people 
who are out to commit crimes. If he philosophizes and 
does not act, It will create great many difficulties for \Ia. 
It is not possible for anybody in any responsible position 
to say that nothing Is happening which can be called as 
wrong. But, it is also wrong to say that everybody who 
is working in a department or In a kind of activity is not 
acting properly. Members of this House should not forget 
that to save the Members of this Houae, six or seven 
members sacrificed their lives. You should not forget that 
the members coming from Kerala are dying to protect 
the lives of the people in different parts of the country 
like Assam, Nagaland and other States. If you say that 
every policeman is a corrupt man, probably we are not 
doing justice to what they are doing, and we are not 
appreciating the sacrifices made. Please, for God's sake, 
do not do it. This kind of general criticism Is demoralizing, 
which should be avoided. 

SHRIMATI P. SATHEEDEVI: Sir, the six alphabets in 
the word 'Police' indicates politeness, obedience, loyalty, 
intelUgence, courage and efficiency. Now I do admit the 
appreciation of the police force allover the country but 
in reality what is happening is that instead of attaining 
this quality, criminalizatlon in the police force is taking 
place. 

Day before yesterday, it Is reported that in the Sikklm 
police force, a police constable attacked his colleagues 
and five police constables were killed. There were a lot 
of such incidents taking place in the police. 
. .. (IntslTllptions) 
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MR. SPEAKER: I think, you ahould remember what 
the hon. Home Minister hal said. Do not abuee the entire 
force. 

SHRIMATI P. SATHEEDEVI: I am not abusing the 
entire foroe. Several heinous crimes have been committed 
in the police force all over the country. 

MR. SPEAKER: They are a part of this society. 

SHRIMATI P. SATHEEDEVI: In these circumstances, 
I would like to know from the Minister whether the Issue 
of crlmlnalizatlon In the police force In variOlls States has 
been discussed In the meeting taken place between the 
Home Ministers of various States. 

MR. SPEAKER: Okay, please be brief. 
Supplementarles as well as the answers must be brief. 

SHAIMATI P. SATHEEDEVI: I would like' to know 
whether in the new legislation, any provision enabling 
the authorities to take stringent action against the culprits 
in the police force will be there. 

MR. SPEAKeR: Let us have brief and pointed 
supplementaries. All these prefaces must be omitted. 

SHRI SHIVRAJ V. PATIL: Sir, I thank you very much 
for the expression as to what should be said on the floor 
of the House, which you have given. 

Sir, the Supreme Court has suggested that there 
should be a Police Complaint Authority in every district. 
They have suggested that if any police commits a mistake 
or goes against the law or behaves in an arrogant manner 
or commits a crime, then there i8 an Authority to look 
into all these complaints. As a matter of fact, as the 
system exists today, these kinds of complaints can be 
given to the superior authorities and these kinds of 
complaints can be taken to the courts al80 but they are 
suggesting that in every court, this kind of system should 
be created. We have nearly 600 districts in the country. 
So, 600 District Judges have to be appointed, and these 
kinds of complaints have to be looked into. 

Administratively it has to be seen whether it is going 
to be feasible to give this kind of an authority to the 
existing District Judges. But if there are any complaints 
against the police, then they should be, looked Into. If 
they are not properly looked into, then also the difficulties 
arise, and we intend to avoid these kinds of difficulties. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
would like to know from the hon. Minister about the 
number of States which gave consent to the proposal 
presented by the Govemment In the recently held Chief 
Minister's Conference. Since, this subject 18 In the 
concurrent list, whether Government of India can 
implement It, Until and unle .. all States give their con.ent 
In this regard? 

SHRI SHIVRAJ V. PATIL: Sir, it is not true that this 
Is In concurrent list. This subject Is In the State Lilt. 

{Eng/ish} 

It Is exclusively within the Jurisdiction of the States. 

fT,.nslslion} 

As per our constitution, the Parliament cannot enact 
any law out of the State list. We have made this clear 
to them. It has also been told to them that this issue 
has been discussed In Commissions, Courts, Parliament 
and Legislative Assemblies and keeping In view the fact 
that the issue is being discussed in the media, it is' 
necessary to improve It and they should do It themselves. 
We will provide them whatever help is required to them. 
As far as Union territories are concerned, we are going 
to do that. 

{English} 

MR. SPEAKER: We have enough subjects of our 
own-let us not go into State territories. 

fT,.nsl8lion} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I would 
like to know from the hon'ble Minister that the security 
related fund for police personnel is released by the Union 
Government and the amount given for a policeman's diet 
per month out of that fund ... (InttlrfupHons). A police 
personnel gets only Rs. 450 per month ... (lntet7Up/ions) 

MR. SPEAKER: This is not related to the main 
question. 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, let me 
complete before you decide on its 'relevance. Hence, the 
hon. Minister is talking of making a model. I am talking 
about the pathetic state of the police personnel. 
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/EngI'-/1} 

It Is a part of this. 

Mr. Speaker, Sir, I am saying that he gets only 
As. 450 for food. 

/Engllsh} 

MR. SPEAKEA: What Is part of what, I Ihall decide 
and not you. 

{Trtlnsl8tion} 

CHAUDHAAY LAL SINGH: Mr. Speaker, Sir, lurely 
you alone will decide because. 

/Engllsh} 

You are the head. 

{Trsnslslion} 

I am saying that he gets only Rs. 450 per mounth 
for diet, whereas a CAPF personnel gets As. 950 for the 
same. The money being given for the diet ts very less. 
Therefore, I would like to know from the hon. Minister of 
Home Affairs as the issue of making modalities before 
him, whether he proposes to increase the amount given 
to these soldiers to at least As.1000 per month from the 
security related fund? 

SHAI SHIVAAJ V. PATIL: Mr. Speaker, Sir, I would 
like to inform the hon'ble Member that the Issue of 
providing diet to them does not come under the security 
related fund. It is necessary to understand that people 
deployed at international borders belong to paramHitary 
forces. The military personnel are deployed at the LOC 
and the Government gives money for the diet of soldiers 
deployed at the borders. The issue of other soldiers is 
resolved in another way, but efforts are being made to 
ensure uniformity in the diet given to police, soldiers, 

['T"MMI8t/on} 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, through you, I would like to know from the hon'ble 
Minilter a. he Ita ted that the ratio of police and 
population In our country Is 1:800 ... (/nftNTUpl/on6) 

/Eng/'-/1} 

MR. SPEAKEA: Let the Government take a final 
decision. 

SHRI 'SYED SHAHNAWAZ HUSSAIN: I would like to 
know the number of personnel deployed for general public, 
for VIP's security and for combating the naxallte problem. 
My second question II this ... (lnt.nuptIons) 

/EngI/$h} 

MR. SPEAKER: No 'dusra', I am sorry. let UI follow 
lOme dllClpline. 

{Tl1InsI8lion} 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, I would 
like to say that the number of police personnel deployed 
for VVIP and VIP security is very less, but it is very 
often discussed, that Is why It appears that their number 
is very large. One person says that he has paid two 
rupees for other people but hundred for himseH, It is 
such a thing. Therefore, I would like to say that It is not 
true that many people are being deployed for VIP security. 
Security is provided wherever necessary and to a person 
who requires it. We are told that so and 80 has to be 
provided security and It becomes mandatory for us to 
provide security to that person. Now, we have enacted 
Private Security Act also. The person who is having 
money, can engage private security personnel for his 
security. 

Sir, we are having around 8 lakh personnel in our 
force. and In comoarlaon securitY oersonne/ numberlna 
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SHRI PRABHUNATH SINGH: I would like to 18k only 
one supplementary but In parte (a) and (b). 

MR. SPEAKER: No sorry, ask only a small 
supplementary. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
the only Member of Lok Sabha who complies with your 
orders. Therefore, as per your orders. I am asking only 
one question. 

Sir, hon'ble Minister of Home Affairs has given 
reference to Supreme Court Judgement many a time 
during the course of his reply. According to the Supreme 
Court ruling a Committee should be set up both at state 
level and district level separately to look Into transfers 
and postings. I would like to know whether in view of the 
Supreme Court ruling the State Govemments power has 
not been curtailed, which will losen the hold of State 
Govemments over Police Force and criminal cases will 
register a rise. Therefore, I would like to ask whether the 
Union Government will file a review petition In the 
Supreme Court in this regard or it would like to enact a 
legislation, so that the rights of States could be protected 
and administrative capability may be maintained? 

MR. SPEAKER: There are provisions in the 
Constitution in this regard. 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, the hon. 
Member has asked a very good question. This issue 
was also discussed in the meeting of Chief Ministers 
convened by me. The hon'ble. Member is expressing the 
views of his Govemment, but we are not having any 
problem in this regard. 

The Supreme Court gave the direction as to what 
kind of system should be put in place. The Central 
Govemment and the State Govemment shall reserve the 
right to take a decision as per their jurisdiction. The State 
Governments should enact their own laws and act 
accordingly. If they fail to make any, in that case the 
decision given by the Supreme Court shall be binding. 
That is why it has been suggested that the States should 
frame their own laws and enforce them so that the 
decision of the Supreme Court is not binding on them. 

The point raised by the hon. Member II quite correct. 
The Supreme Court haa Itated in its decilion that. 

/Engli6hj 

"There shall be a State Security Council, and the 
advice given by the State Security Council ahaJ1 be binding 
on the State Govemment.· Now, this does not appear to 
be In consonance with the provisions of the Conltltutlon 
but the Supreme Court has given the direction that If 
anybody wants to have a new law, they would be allowed 
to have It, and in which case, the decision given by the 
Supreme Court shall not be binding. 

MR. SPEAKER: I think the Constitution prevails over 
everything else. 

{Trsnsllltionj 

SHRI MOHAN RAWALE: Mr. Speaker Sir, the hon. 
Minister just now stated that Acts in force in our country 
date back to the British Era and there Is one policeman 
for every eight hundred people. The duty hours of a 
policeman run upto 12 to 14 hours, besides it takes 
1-2 hrs. for him to go back and retum from home. I 
would like to request the Hon. Minister whether he 
propose to reduce the duty hours of Policeman from 12-
14 hours to 8 hours? Does he propose to increase their 
pay scale? Besides, whether accommodation facility can 
be provided to them near the place of POSting? As per 
a decision of the Supreme Court the Police should be 
kept away from political interference. Does the Hon. 
Minister propose to grant them the freedom? 

/Englishj 

MR. SPEAKER: i think the Home Minister should 
run the pollee forces and not anybody else. 

{TrsnsllltionJ 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, I respect 
the views expressed by the hon. Member and promise to 
act in consonance with it. However, today the population 
of our country is more than 100 erore. And you can well 
imagine that how easy and difficult It is to raise the 
strength of the police in proportion to the Increasing 
population. Then there are financial constraints, too. 
However, I shall take measures to increase their strength 
In keeping with the sentiments expressed by the hon. 
Member. 
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/Engllsh} 

School Drop-Outa 
+ 

*202. SHRI K. SUBBARAYAN: 
SHRI GANESH SINGH: 

Will the Mlnlst.r of HUMAN RESOURCE 
DEVELOPMENT be pI .... d to etate: 

(a) whether the drop-out rate of girts In rural areas 
Is more wh.n compared to the urban ar.as In the 
country; 

(b) if 80, the comparative figures thereof during each 
of the last three years, gender-wise, class-wise and State-
wise; 

(c) wheth.r the Government has carried out any 
study/assessment on the increase in drop-out rate. In 
the rural and urban areas in the country; 

(d) If so, the details thereof; and 

(e) the corrective measures takenlbeing taken by the 
Govemment to address the maln Issues and the reuons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) A statement 18 laid on the 
table of the House. 

StIIt,ment 

(a), (b), (c), and (d) Gender-wise, age-wise and state-
wise drop out rates for the years 2002-03, 2003-04 and 

2004-05 are given In the enclosed annexu,.. I, II, & '" 
reepectlveIy. Annual cI .... wII. enrolment flgu .... are not 
coll.ct.d for urban and rural areas .eparately, and 
th.refore drop out rat.s for th.s. are.. cannot b. 
calculat.d separat.ly. Detail. .. glv.n In the Annexurea 
r.veal that there II a general downward trend In drop 
out rat.. during the above period 8C1'OII .ach stage 
(primary, middle and HCondary) of education. 

(e) Under Sarva Shiklha Abhlyan, and the Kuturba 
Gandhi Ballka Vidyalaya Scheme, aCC811 of girl. to 
.lementary schooling 18 being enhanced. M ... uree are 
al80 undertaken to provide fI.xlble .choollng, .arly 
childhood care, educational Incentlve8, community action 
to support continuation of girts In the elementary education 
cycle. The Mid-day M.a1 Scheme that provides a cooked 
meal to all children of Govemment and Gov.rnment-alded 
primary schools, Education Guarantee Scheme (EGS) 
Centers and Alternative & Innovative Education (AlE) 
Cent.rs, alao promote school enrolment and participation. 

Aa per a new Scholarship scheme Introduced by 
Central Board of Secondary Education (CBSE) from the 
academic .... ion 2006-07, a girl who Is the only child of 
her parents and who .8Curee 60"10 or more marks In 
claes X examination for the year 2008 onwards under 
CBSE 'ystem, would be given a scholarship of As.sao 
per month for studying In cl ..... XI and XII in a CBSE 
affiliated school which chargee tuition f.. of not more 
than R., 1000 per month. 

All Kendriya Vidyalayas provide fee waiver to all 
single girl children from classes VI to XII. In Jawahar 
Navodaya Vldyalayas, one third of the .eats are reserved 
for glrt8. 

Annexure I 

OtrJp-OUf R.. In cIu6tI8 1- II, I-VIII lind I-X 

2002-03 

SI.No. State/UTs Classes I-V Classes I-VIII Clas888 I-X 

Boys Girts Total Boys Girts Total Boys Girts Total 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 41.66 41.76 41.71 58.10 62.00 59.94 67.36 70.78 68.95 

2. Arunachal Pradesh 38.42 37.37 37.94 59.50 56.13 58.01 70.17 73.59 71.66 
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1 2 

3. Assam 

4. Bihar 

5. Chhattiagarh· 

6. Goa 

7. GuJarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand-

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Karanataka 

KaraJa 

Madhya Pradeah 

Maharaahtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Ori ... 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

27. Uttaranchal-

28. 

29. 

30. 

West Bengal 

Andaman and Nicobar 
Islands 

Chandigarh 
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3 4 5 6 7 8 9 10 11 

62.51 59.63 61.17 67.07 70.85 68.76 74.28 75.65 74.91 

62.74 61.66 62.31 77.91 80.78 79.01 82.27 86.83 83.60 

0.08 5.45 2.89 2.28 9.01 5.64 40.18 39.14 39.88 

28.02 23.14 24.77 43.09 48.78 46.48 59.21 67.13 82.82 

3.45 10.74 6.89 5.70 14.82 9.90 22.31 37.05 29.14 

10.82 14.08 12.42 7.90 11.32 9.56 28.75 31.23 29.95 

33.06 11.60 24.82 27.53 25.67 28.71 50.29 62.08 51.07 

19.77 17.59 18.74 47.48 49.61 48.48 60.67 83.72 82.14 

0.00 0.00 0.00 0.00 0.00 0.00 16.78 8.68 12.90 

32.66 29.87 31.43 43.29 51.78 46.94 58.38 70.78 83.79 

14.40 18.80 15.55 29.51 35.98 32.59 46.98 55.42 52.05 

25.92 25.24 25.60 35.43 30.08 32.93 61.92 69.01 60.64 

58.19 54.81 56.51 73.13 70.21 71.67 81.40 80.46 80.93 

56.25 56.52 56.38 60.05 56.39 58.31 77.11 74.11 75.68 

49.18 54.49 51.80 53.79 52.93 53.38 77.08 77.90 77.47 

50.40 40.05 46.13 63.97 58.39 61.73 71.04 72.56 71.74 

26.37 24.07 25.29 33.71 31.67 32.75 46.81 47.10 48.01 

54.81 59.86 56.93 62.74 72.44 66.60 72.66 81.16 75.77 

54.74 49.29 52.06 72.68 68.32 69.66 76.85 73.07 75.12 

14.56 16.22 15.37 46.06 39.00 42.85 47.31 46.26 46.80 

43.28 42.62 42.97 65.17 65.22 65.19 74.24 74.29 74.27 

24.19 22.75 23.55 47.53 42.46 45.57 43.05 51.47 46.31 

37.39 35.32 36.41 67.26 69.30 68.23 77.08 80.61 78.74 

0.73 4.00 2.31 17.64 19.26 18.42 51.44 51.24 51.35 

32.32 28.05 30.44 0.00 0.00 0.00 23.28 20.29 21.90 
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2 3 4 5 8 7 8 9 10 11 

31. Dactra and Nagar Havell 18.,99 33.98 24.82 39.87 58.14 48.00 72.89 71.88 72.34 

32. Daman and Diu 0.00 0.00 0.00 9.57 20.44 14.83 43.81 48.93 46.24 

33. Delhi 6.72 17.64 12.13 19.46 27.75 23.57 44.88 49.59 47.19 

34. Lakshadweep 0.00 6.06 3.03 0.00 8.36 4.48 26.61 22.63 24.13 

35. Pondicheny 0.00 0.00 0.00 0.00 0.00 0.00 22.97 20.32 21.89 

India 35.86 33.72 34.89 52.28 53.45 52.79 60.72 64.97 62.58 

• ~ they are newly formed 8ta.. .eparate data I. not available but the data shown .nst the raspectlve parent Sta.. also Include 
the data of the newly created State •. 

Annexure II 

Dmp-out RSMS in c/ssstJS /- V, 1- VI" !VIti I-X 

2003-04 

SI.No. State/UTs Classes I-V Cia .... I-VIII CI ..... I-X 

Boys Girls Total Boys Girls Total Boys Girls Total 

2 3 4 5 8 7 8 9 10 11 

1. Andhra Pradesh 42.42 42.80 42.61 57.93 61.78 59.79 65.08 88.53 66.70 

2. Arunachal Pradesh 48.07 48.67 46.34 64.38 82.48 83.52 71.40 13.02 72.09 

3. Assam 54.70 51.36 53.16 69.54 72.41 70.81 75.07 74.57 74.84 

4. Bihar 59.05 58.99 59.03 77.00 79.82 78.03 80.97 86.36 82.68 

5. Chhattisgarh * 

6. Goa -5.53 1.91 -1.90 8.15 12.91 9.43 37.84 38.26 37.94 

7. Gujarat 27.42 24.17 26.02 45.09 49.48 46.94 62.38 83.96 63.05 

8. Haryana 13.24 13.39 13.31 19.03 23.92 21.28 19.37 34.85 28.54 

9. Himachal Pradesh 15.87 18.15 16.98 13.29 15.32 14.28 31.85 33.03 32.42 

10. Jammu and Kashmir 36.04 37.44 36.86 51.26 41.87 47.49 60.51 59.93 60.28 

11. Jharkhand* 

12. Karanataka 10.10 9.36 9.75 50.29 50.94 50.59 59.67 61.16 60.38 

13. Kerala 0.00 0.00 0.00 -12.55 -6.40· -9.54 12.13 4.88 B.58 

14. Madhya Pradesh 24.74 22.58 23.7B 44.41 49.99 46.B1 58.97 70.29 63.81 

15. Maharashtra 12.40 13.81 13.07 30.71 36.01 33.25 50.22 54.11 52.06 



19 

1 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Manlpur 

Megahalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

27. Uttaranchal-

28. 

29. 

West Benga' 

Andaman and Nicobar 
Islands 

MARCH 13, 2007 

3 4 5 8 7 8 9 10 11 

28.42 26.41 26.41 31.52 29.69 30.81 51.65 48.11 49.02 

63.92 52.91 63.42 70.67 71.59 71.13 83.52 82.96 83.24 

55.96 56.23 65.61 65.18 63.08 64.19 72.08 67.18 69.74 

31.43 34.27 32.81 48.76 42.73 44.83 71.85 72.10 71.97 

41.19 34.36 38.19 84.58 57.51 61.72 66.13 62.59 84.72 

23.60 20.21 22.03 35.13 35.26 36.19 42.57 44.42 43.45 

59.29 55.83 57.94 84.84 73.87 68.50 71.83 81.76 76.47 

66.93 50.69 53.85 76.63 69.62 73.29 81.80 79.71 80.82 

3.42 3.04 3.23 25.36 24.92 26.15 80.61 58.45 58.82 

45.07 44.50 44.80 62.64 66.10 64.29 74.77 73.78 74.31 

23.03 -1.91 13.51 44.96 39.48 42.64 40.75 49.42 44.10 

34.12 32.73 32.46 62.72 84.92 63.77 76.37 84.44 80.24 

-1.10 0.47 -0.35 18.67 19.07 18.86 53.44 47.67 50.68 

30. Chandlgarh -7.94 1.25 -3.62 -1.23 -2.91 -2.03 14.57 9.27 12.13 

31. Dadra and Nagar Haveli 21.36 35.65 28.40 36.81 66.81 45.24 70.97 74.31 72.48 

32. Daman and Diu 0.00 ~ 00 0.00 12.05 23.14 17.36 50.29 50.82 50.45 

33. Delhi 15.71 28.73 22.03 26.43 29.02 27.71 44.12 48.56 46.30 

34. Lakshadweep 0.00 1.09 3.03 -1.35 11.66 4.90 47.51 36.53 42.24 

35. Pondicherry 0.00 0.00 0.00 -3.20 -6.11 -4.60 25.72 20.04 22.96 

India 33.74 28.57 31.47 51.85 52.92 52.32 60.98 84.92 62.69 

20 

• As they are newly fonned State. separate data 18 not available but the data shown against the respective parent State. also Include 
the data of the, newly created States. 

Annexure II' 
Orop-out Rsls8 in clllssss 1- V, 1-VIII snd I-X 2004-05 

SI.No. State/UTs Classes I-V Classes I-VIII Clasees I-X 

Boys Girls Total Boys Girls Total Boys Girls Total 

1 2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 31.77 32.14 31.95 57.72 61.08 59.36 62~3O 65.24 63.69 

2. Arunachal Pradesh 4586 48.01 46.85 63.23 61.90 62.63 69.69 72.30 70.79 
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2 

3. Assam 

4. Bihar 

5. Chhattisgarh* 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand* 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Karanataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

27. Uttaranchal* 
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3 4 5 6 7 8 9 10 11 

61.58 48.34 50.07 72.41 74.60 73.38 75.18 74.89 74.96 

53.37 48.62 61.59 73.57 78.44 74.69 81.46 85.64 83.06 

0.00 6.26 2.43 4.28 9.89 8.90 42.66 38.52 40.66 

35.72 34.27 35.09 43.63 50.00 46.34 58.01 61.06 59.29 

5.04 4.54 4.81 19.86 29.81 24.51 28.01 37.72 32.48 

5.78 9.82 7.74 13.48 18.36 15.89 0.00 0.00 0.00 

40.92 31.80 36.92 39.72 37.02 38.57 54.63 52.53 53.75 

16.25 15.49 15.88 49.81 50.21 49.99 59.71 58.99 59.38 

0.00 0.00 0.00 0.00 0.00 0.00 10.64 3.52 7.15 

11.12 9.13 10.21 43.09 45.07 43.95 60.48 70.31 64.70 

6.60 6.81 6.70 26.46 31.74 28.99 52.11 58.40 54.16 

29.71 32.74 31.18 34.47 30.91 32.80 46.04 39.58 43.02 

51.n 48.15 49.97 65.99 62.43 64.21 79.64 78.65 79.15 

50.84 48.71 49.84 66.99 64.34 66.84 69.52 64.11 66.95 

41.79 43.66 42.69 41.09 43.93 42.49 66.96 67.63 67.29 

42.60 35.17 39.34 65.56 56.64 61.95 66.40 61.46 64.42 

27.42 19.91 23.96 32.64 34.82 33.67 43.68 44.49 44.06 

58.92 52.90 56.59 60.85 71.33 65.34 69.33 80.72 73.87 

52.01 46.80 49.44 72.48 70.02 71.22 83.34 81.15 82.30 

1.94 -0.14 0.94 24.62 23.24 23.96 57.27 52.71 55.19 

43.76 42.58 43.20 62.05 88.42 64.15 73.58 73.11 73.36 

21.80 -3.78 12.08 43.71 39.18 41.94 40.49 48.99 43.n 

28. West Bengal 43.23 44.10 43.65 83.70 63.55 83.63 75.92 80.34 78.03 

29. Andaman and Nicobar 4.03 3.36 3.72 8.98 12.03 10.44 38.55 35.30 36.97 
Islands 

30. Chandlgarh 1.46 3.91 2.59 17.03 9.14 13.40 17.69 15.63 16.73 

31. Oadra and Nagar Haveli 21.37 36.10 28.23 44.81 60.55 51.95 64.23 70.60 67.08 

22 
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2 3 4 5 6 7 8 9 10 f1 

32. Daman and Diu 1.51 0.06 0.84 12.91 21.29 17.03 41.62 45.36 43.43 

33. Delhi 0.00 0.00 0.00 27.71 28.53 28.12 45.04 48.84 46.92 

34. Lakshadweep 0.77 14.51 7.62 2.91 31.24 16.41 19.16 18.57 18.88 

35. Pondlcherry 0.00 0.00 0.00 0.00 0.00 0.00 18.24 15.47 16.89 

India 31.81 25.420 29.00 50.49 51.28 50.84 60.41 63.88 61.92 

• As they are newty formed Stat .... parate data I. not available but the data shown against the respective parent States also Include 
the data of the newty created States. 

SHRI K. SUBBARAYAN: Mr. Speaker, Sir, in the reply 
the Minister has said that measures are also undertaken 
to provide flexible schooling, early childhood care, 
educational incentives, community action to support 
continuation of girls in the elementary education cycle. 
Can the Minister please explain the efforts that are being 
taken and the financial assistance earmarked for this 
purpose? 

SHRIMATI D. PURANDESWARI: Sir, the National 
Programme on Education of Girl Child at the elementary 
level. which is a component of the Sarva Shiksha Abhiyan 
itse", works in convergence with the ICDS, and it has 
ensured that wherever the ICDS programme does not 
exist, in those areas theee ECCE Centres are opened in 
close proximity to the school so that the girl children can 
leave, the siblings in these Centres and can attend the 
schools. This is one of the most important components 
of Sarva Shiksha Abhiyan to ensure that the girls come 
and attend the school. 

With regard to the finances, we will let the Member 
know as to how much has been allocated. 

MR. SPEAKER: Please put your second 
supplementary. 

SHRI K. SUBBARAYAN: There is no second 
supplementary. 

MR. SPEAKER: Thank you very much for your co-
operation. 

[Translation} 

SHRI GANESH SINGH: Mr. Speaker, Sir the drop 
out rate of girls from class 1 to class 10 given by the 

Hon. Minister are as follows - 64.97 per cent during the 
year 2002-03, 64.92 per cent in 2003-04, and 63.88 per 
cent during the year 2004-05. There has been no big 
achievement as revealed by the figures quoted by him. 
The girl drop out rate is constant at 65%. 

In regard to the reply given by the Hon. Minister that 
special facilities have been provided to girl students in 
Kendrlya Vidyalayas and Navodaya Vldyalayas. I would 
like to ask him to state the number of such Kendriya 
Vldyalayas and Navodaya schools in the country. The 
Govemment schools in the rural areas badly lack the 
Infrastructure. There is a need for comprehensive reforms. 
There is abject poverty. Students from poor families study 
there. That is why the drop out rate is high. The budget 
presented by the Hon. Finance Minister ... (Interruptions) 

MR. SPEAKER: Please ask question. do not make a 
speech. 

SHRI GANESH SINGH: I am coming to the question. 

MR. SPEAKER: When ? 

SHRI GANESH SINGH: It is a very important 
question. Hon. Minister of Finance has made a proposal 
In the budget now that they would be organizing national 
level competition In class VIII and scholarship would be 
given to the successful candidates. I would Uke to know 
as to how many such students would be included in the 
competition. Secondly. do the Central Govemment propose 
to implement the scheme named MNirdhan Kanyayon ke 
liye Gaon ki beti" in the entire ,country on the lines of 
Madhya Pradesh under which free cycles are distributed 
to the girls studying in class 6 and 9 who go to other 
villages to study. 
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MR. SPEAKER: Will you provide cycles? 

[English} 

SHRIMATI D. PURANDESWARI: Sir, many States 
have come up with such initiatives to ensure that support 
is being given to the girl-child. Education of girls and 
women has always been the priority of Government of 
india and especially the education to glrl-child has always 
been an area of focus In all the Govemment schemes 
implemented by the Government of India. Various States 
have come up with very many new initiatives to extend 
support to the girl-children as just mentioned by the hon. 
Member. Such initiatives would be more encouraged and 
welcomed If the States could come up. For us from 
Government of India to just extend it to one particular 
State would not be possible. 

[T,.nslslion} 

SHRI CHARNJIT SINGH ATWAL: Although education 
is a State subject yet the issue of dropout Is a national 
issue. In many States the drop out rate has substantially 
increased, be that of girls or of boys. Even Punjab shows 
a fairiy high dropout rate. Through you I would like to 
know the reasons for it from the hon. Minister. Some 
state schools show the pattern of one teacher above 40 
students. How a teacher can afford to cover the syllabi 
of five classes. I have not been able to under stand it 
till date. In addition to it he does clerical. jobs as well. 
Many State Governments lack the infrastructure to provide 
five teachers for five classes for completing the syllabi, 
that is why there Is maximum dropout. Secondly, the 
children taking admission in class six in Government 
Schools in a village start studying English at the age of 
9 or 11 years i.e. after 4 to 5 years after joining school 
whereas children studying in public schools start their 
education with English at the age of 2 or 2 and a half 
years. On one hand a chiid starts English in the 11 th 
year or in the ninth year of his life without a teacher and 
on the other a child at two and a half years of age 
starts his education in English medium, there is a 
difference in their syllabi as well. Through you, I would 
like to ask the hon. Minister whether the Central 
Government is ready to render some support to the States 
in order to meet their infrastructure demand so that they 
could provide sufficient number of teachers in their schools 
and which could result in mitigating the dropout rate and 
whether Government is taking any measures to bring 

clarity In the structure of the syllabus of theee schools in 
regard to the study of English language? 

{English} 

SHRIMATI D. PURANDESWARI: Sir, as per the 
norms of Sarva Siksha Abhlyan, the Ideal teacher-pupils 
ratio is 1 :40. We already have 7.38 lakh teachers In 
position and another 1.50 lakh posts of teacher have 
been sanctioned. To ensure that the teachers are efficient 
and are capable of teaching properly to the students, we 
have the teacher training programmes well In place 
wherein we have pre-service training for inexperienced 
teachers for 60 days and a pre-service training for 30 
days for teachers who have experience in teaching. Other 
than this, we have also 20 days in-service training 
programme for teachers. 

MR. SPEAKER: What about English? 

SHRIMATI D. PURANDESWARI: As he rightly said, 
that is a State subject. Now many of the States have 
made it mandatory that English is one of the subject in 
lower claaaes and in higher classes, English is the 
medium of instruction. If States could come out with such 
an initiative, it would be most welcome. 

[Tnll'lslsfion} 

SHRIMATI JYOTIRMOYEE SIKDAR: Sir in the year 
2000-01, the Standing Committee related to H.R.D. had 
undertaken a study visit to check the dropout rate 
especially to find out the reasons due to which the girls 
stop going to school leaving their school education 
incomplete in villages. They found out that the mothers 
of these children go out for work. Therefore these girls 
stop going to schools. It has also been stated in this list 
that from 1 to 35 in every states girls discontinues their 
studies after completing either 8th or 10th standard. It 
has been stated in the report that the Government should 
set up creches and provide foodgrains for these girts. I 
would like to ask the hon'ble Minister whether he would 
formulate any schemes in this regard? 

{English} 

SHRIMATI D. PURANDESWARI: Sir, if I have got 
her correct, she is referring to the extension of the Mid-
Day Meal Scheme to higher classes. 
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MR. SPEAKER: She asked about providing creches. 

SHRIMATI D. PURANDESWARI: Sir, we already have 
ECCE Scheme under which there are creches opened 
closed to the schools where the girl child can actually 
leave her sibling in the ECCE centres and then go to 
the school. The provalon has been made for that. 

[Translation} 

·SHRIMATI PARAMJIT KAUR GULSHAN: Sir, the 
high drop-out rate of girl-children from rural schools is a 
serious matter. On one hand, we are all concemed about 
the falling ratio of girls per thousand boys. On the other 
hand, we have failed to check the high drop-out rate of 
girl-children from schools. 

[English] 

MR. SPEAKER: That has been asked by him. 

[Translation] 

·SHRIMATI PARAMJIT KAUR GULSHAN: We are 
spending crores of rupees on providing education to our 
children. But, the rural schools lack the basic 
infrastructure. Schools do not have adequate furniture for 
girl children. We have laid emphasis on the construction 
of class-rooms. However, the rural schools do not have 
teachers. We have not been able to lure the children to 
schools. 

MR. SPEAKER: You please put your question. 
Question hour is for putting the questions, not for 
delivering speeches. f\lt your question. 

·SHRIMATI PARAMJIT KAUR GULSHAN: We have 
provided computers to the rural schools. But, there is no 
electricity in many of these villages. Or elae, there are 
long power-cuts In these villages. Thus, crores of rupees 
are going down the drain. Sarv Shiksha Abhiyan has 
been a total failure as far as luring the children to the 
classrooms is concemed. Similarly, crores of rupees are 
being spent on the mid-day meal scheme. Self-help 
groups have taken the initiative. However, no sheds have 
been constructed for this scheme. The facilities granted 
by the Government for the education of the girl-child do 
not reach the intended target. As such,. poor parents do 
not send their girl-children to schools. Hence, I would 

"English translation of the speech originally delivered In Punjabi. 

like to know from the Hon'ble Minister the steps taken by 
the Govemment to improve its functioning in this matter. 
What are the corrective measures taken by the 
Govemment so that we can check the high drop-out rate 
of girl-chlld from schools? 

[English] 

MR. SPEAKER: We must know how to put questions. 
The same thing was said here. 

[Tf1!II1Sm/ionj 

SHRIMATI D. PURANDESWARI: Sir, Sarva Siksha 
Abhiyan has been making its Impact. I do not think that 
it is a failure in any way. 

With regard to school buildings and additional class-
rooms, drinking water facilities and toilet facilities, 
provisions have been made and achievements show that 
we have achieved up to about 82 per cent overall, taking 
all the aspects into consideration. 

With regard to teachers, I have already answered 
the question and we are ensuring that teachers are put 
in place . ... (lnlBrruptions) 

[English] 

SHRI FRANCIS FANTHOME: Sir, from the information 
that the Ministry has provided, it is apparent that In several 
States like Bihar, Haryana, Madhya Pradesh, Maharashtra 
and West Bengal, the drop out rates have remained either 
static at very high levels or they have Increased despite 
the Sarva Siksha Abhiyan . ... (lnmrrupHons) 

/Tl1IIns!.tHon} 

MR. SPEAKER: Only two questions have been taken 
up with In forty minutes. 

... (Inttll1lJpfions) 

MR. SPEAKER: The MemberS who raise their hands 
wonld not get the chance to speak. 

... (Inttll1lJph'ons) 
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[Eng/iGh} 

SHRI FRANCIS FANTHOME: Sir, I was drawing your 
attention to the statistics provided by the Ministry. 

MR. SPEAKER: You are such an educated man. Put 
a question briefly on the point. All these prefaces are 
totally unnecessary. 

SHRI F'RANCIS FANTHOME: Sir, from the document 
that we have, I would like to ask the Minister whether 
any study has been undertaken as to why the drop out 
rates In many States remained as high as 80 per cent 
of the enrolment and what the Millistry Is doing about 
this matter. 

MR. SPEAKER: Is there any study made? 

SHRIMATI D. PURANDESWARI: Sir, our studies have 
revealed that drop out rates have come clown by 15 per 
cent. All the programmes concerned with the Ministry of 
Human Resource Development -SSA, NPEGEL and 
various other schemes-are all concerned and have to 
do with the education of children. We have been ensuring 
that measures are being taken to decrease the drop out 
rate and to ensure that more children come Into the 
stream of education. 

MR. SPEAKER: I think, the nation as a whole has 
to be concemed and all of us as Members of Parliament 
also. 

[Translation} 

SHRIMATI RANJEET RANJAN: Mr. Speaker Sir, the 
manner in which the girls are leaving the schools, the 
Kasturba Gandhi School in my constituency Is playing B 

very significant role. I would like to know from the Minister 
whether any scheme Is being formulated to Introduce 
classes from 8th to 12th in Kasturba Gandhi School where 
the wards of extreme backward classes are studying and 
is garnering appreciation from all around as very few 
students belonging to the poor class are able to carry on 
with their studies once they complete the 8th standard. 

[English} 

SHRIMATI D. PURANDESWARI: Sir, Katurba Gandhi 
Balika Vidyalaya is a wonderful scheme, especially for 
children in the rural areas and in the SC, ST, OBC and 
minority concentrated Breas. This scheme has been a 

success story In the Ministry of Human Resource 
Development, but as of now, there has been no proposal 
to stretch Kasturba Gandhi Balika Vidyalaya Scheme 
further to CI88888 tenth and eleventh . ... (/ntmrup/lons) 

MR. SPEAKER: I think, it is worth considering. 

SHRIMATI D. PURANDESWARI: Yes. 

MR. SPEAKER: Q.No. 203. 

... (In/snuplions) 

SHRI RAM KRIPAL YADAV: Mr. Speaker Sir, this is 
a very important questions ... (/n/snuplions) the condition 
of our state Is worse and you didn't permit me to put 
question ... (/ntsnuptlons) Mr. speaker Sir. please go 
through the statistics ... (/nltlnuplions) 

[English} 

MR. SPEAKER: This is the third Question of the 
day. Forty-five minutes have gone. 

... (/nltlnuplions) 

MR. SPEAKER: Everybody wants to ask a question. 

... (In/snuplions) 

MR. SPEAKER: I have given priority to women 
Members. Please sit down. By no means of Imagination. 
I can treat you as a woman I 

... (In/snuplions) 

New Educational Complexe. for Tribal Girl. 

·203. SHRI ABDUL RASHID SHAHEEN: 
SHRI KAILASH MEGHWAL: 

Will the Minister of TRIBAL AFFAIRS be pleued to 
state: 

(a) the number of proposals received from the various 
States for setting up of new educational complexes in all 
the districts identified as having less than 10 per cent 
literacy rate among ST girls; 
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(b) the action taken by the Government thereon, 
State-wise; and 

(c) the target fixed by the Government for setting up 
such complexes for tribal girls? 

THE MINISTER OF TRIBAL AFFAIRS· (SHRI P.R. 
KYNDIAH): (a) to (c) A Statement Is laid on the Table of 
the House. 

Stlltement 

(a) and (b) The details of number of proposals 
received during 2006-07 from various States for Nnning 

of ongoing educational complexes and setting up of new 
educational complexes for scheduled tribe girls in low 
literacy pockets, and their status Is given in Annexure. 
The complete propoaa18 In respect of ongoing cases have 
already been sanctioned or processed. As regards new 
proposals, since some components of the scheme have 
been revised for focussed implementation of the scheme 
during 11th Five Year Plan, the State Govemments and 
NGOs have been directed to submit revised proposals. 

(c) Since the scheme Is Implemented mainly through 
NGOs and depends on the need of the area, no targets 
can be fixed. 

Annexure 

Sts.wiss t:lt!ml1Is 01 PfOPO$8/s rscsivsd for running of ongoing snd 
nsw EdIJc6tionlll Comp/tIxss eluting 1hB yssr 2006-07. 

S.No. Name of the State 

1. Andhra Pradesh 

2. Chhattlsgarh 

3. Gujarat 

4. Jharkhand 

5. Kamataka 

6. Madhya Prade8h 

7. Maharashtra 

8. OriSsa 

9. Rajasthan 

10. West Bengal 

Total 

(Translstionj 

Ongoing 

44 

1 

2 

5 

11 

2 

27 

4 

98 

No. of propoaals 
received 

New 

0 

0 

25 

0 

0 

0 

0 

6 

0 

32 

SHRI KAILASH MEGHWAL: Mr. Speaker Sir, this 
question is about scheduled tribe women. As per the 
2001 census, the literacy rate among the people aged 7 
plus in the county is 64.8%, literacy rate among the 

Total 

44 

3 

26 

5 

11 

2 

27 

10 

130 

No. of ongoing proposals already 
considered as on 28.02.07 

Sanetionad PI'OC86S8cI Total 
for sanction 

3 41 44 

0 

2 

0 

0 5 5 

9 2 11 

2 

17 10 27 

3 1 4 

0 

35 63 98 

Status of· 
New cases 

All C8888 
returned to 
State 
Govts. for 
Revision. 

women is 53.7% whereas It Is 34.8% in the cue of 
tribal women. OWing to the geographical Isolation, absence 
of communication and basic facillftes in the tribal areas, 
even today there is no sign of development in the tribal 
areas. Therefore, this question has been asked as to 
what Is the number of districts out of these 563 districts, 
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where the literacy rate is Ieee than 10 per cent among 
the tribal girls . ... (lnMnuptionsj 

{English} 

MR. SPEAKER: It is very unfortunate. 

{Trans/stion} 

SHRI KAILASH MEGHWAL: 130 proposals have been 
received from their side. Whether 130 proposals. 
.. . (Intenup/ions) 

{English} 

MR. SPEAKER: What is your question? You have 
taken five minutes without putting the question. 

{Trans/s/ion} 

SHRI KAILASH MEGHWAL: Mr. Speaker, question is 
very pointed that the literacy rate among tribal women is 
less than 10 per cent. I would like to know from the hon. 
Minister the number districts identified for the purpose 
and the number of proposals received from such districts? 
At present, the Government has received 130 proposals 
from 593 districts. Are the 130 proposals from the districts 
having less than 10 per cent literacy rate among ST 
girls? Please give a detailed reply. 

MR. SPEAKER: I didn't get your question. Could you 
make out anything? 

{English} 

SHRI P.R. KYNDIAH: Sir, while we were discussing 
earlier about the drop-out rates of gir1 students, in the 
Ministry, we are concerned about how to mobilize the gir1 
students, who constitute ten per cent of the tribal 
population, to go to the schools. In my reply, I have 
clearly indicated that there are 32 new proposals 
concerning ten States. These new proposals that we are 
conSidering deal with how to intervene in a more effective 
manner and also about giving more incentives. 

I want to tell the hon. Member of ,he House, the 
questioner, and also take the House into confidence that 
we are now coming to a stage of analyzing new initiatives 
in order to see that the girl students go to schools and 
remain in ttut schools. The schemes will be implemented 
through the NGOs and autonomous bodies. We will 

at_ue one hundred per cent enrollment of girl students. 
We will make educational facilities avaHable to fN8fY tribal 
girl child at the end of the Eleventh Plan, and &lao provide 
basic healthcare facilities. More importantly, we are coming 
up with new cash incentives to the parents. We will pay 
Rs. 100. per month to the parents of the girl students 
who are at the primary level, and Rs. 200 per month at 
the middle and secondary level. 

MR. SPEAKER: This is not a debate on the whole 
policy . 

SHRI P.R. KYNDIAH: I want to tell aU this to the 
House so that the Members would know how we are 
trying to take this further. We are also plaMing to consider 
a proposal by which Rs. 10,000 would be deposited in 
the bank in favour of the Scheduled Tribe girl students, 
and this will be payable at different etages, that is, on 
completion of Class VIII, Class X and Class XII; even 
bicycles will be given to those who pass out. These are 
the initiatives that we have introduced. 

{Trans/stion} 

SHRI KAILASH MEGHWAL: Mr. Speaker, Sir, the 
question is very clear. I would like to know from the hon. 
Minister the number of districts out of the 593 districts 
where the rate of literacy among tribal gir1B Is less than 
10 per cent and the special steps being taken by him 
there is this regard? The question I am putting Is very 
simple. 

MR. SPEAKER: You please send him all the avaHabie 
statistics. 

{English} 

SHRI P.R. KYNDIAH: We will send It to him. 

{Trans/stion} 

DR. TUSHAR A. CHAUDHARY: Mr. Speaker, Sir the 
Minister in his reply stated that 130 requests have been 
received out of which only 35 have been accorded 
sanction. I would like to ask the hon. Minister who is 
responsible for the non-approval of the remaining requests, 
whether it is the State Governments or the Union 
Government? ·Wherever the literate rate is less than 10 
per cent the Government should atcord sanction to all 
those requests on priority basis. What is the reason for 
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sanctioning only 25 per cent proposals and the steps 
being taken by the Government to give sanction to the 
remaining proposals? 

[English} 

SHRI P.R. KYNDIAH: We will also sanction other 
projects. but meanwhile we want to have these new 
initiatives in place. We have two parameters. One is, 
wherever the ST population is 25 per cent at the district 
or block level and wherever the rate of literacy is less 
than 25 per cent, we will take that up. We have now 
Identified them at the block and district levels, and 
certainly they will be considered. 

[Transl8hon} 

SHRI RAMDAS ATHAWALE: Mr. Speaker Sir, the 
Government is making efforts for the progress of the 
tribal girls in educational sector. This is a very good thing 
but the efforts are not being made to sanction the 
proposals sent to the Union Government. My demand to 
the hon'ble Minister is only that he should Increase the 
budgetary provision for this purpose. I would like to know 
from the hon. Minister whether he is going to increase 
the budgetary provision in order to provide more avenues 
of education to the tribal women and girls? 

[Englisl1j 

MR. SPEAKER: Are you increasing the budgetary 
provision? 

SHRI P.R. KYNDIAH: Yes, Sir. So far. It was only 
Rs. 8 crore, and it will be increased to Rs. 20 crore. 

SHRI KHAGEN DAS: The drop-out rate is the highest, 
and the literacy level among the ST girls is the lowest. 
Is the Govemment going to have a programme fully 
funded by the Governrnent of India to address the peculiar 
requirements of the ST girls by having full-fledged 
educational complexes for ST girls In the tribal populated 
blocks so that retention as well as enrollment of the ST 
girls improves? 

MR. SPEAKER: That is the real crux. 

SHRI P.R. KYNDIAH: I have certain proposals, and 
we are Implementing them. 

SHRI BIKRAM KESHARI DEO: The drop-out rate of 
glrl children in the tribal are.. Is mora In general schools 
and not In the residential schools, where residential 
facilities are there. Will the Government take stepe to 
open more girls' residential schools in the tribal-dominated 
pockets of the country? 

The dietary supplements given to the tribal children 
In the residential schools are below the calorie intake 
level of a normal human being. Will the Minister try to 
add milk and egg to the dietary supplements so that the 
calorie intake of the girl child improves? 

MR. SPEAKER: That is understood. 

SHRI P.R. KYNDIAH: We will consider the 
suggestions. 

MR. SPEAKER: Q. 204: Shri Iqbal Ahmed Saradgi-
not present; 

Shrimatl Jayaprada-not present. 

Q. 205: Shri Avtar Singh Bhadana-not present; 

Shrl Raghuveer Singh Koshal-not present. 

MR. SPEAKER: These days, all the Ministers should 
be made ready because you cannot expect that the 
questions would not come. 

nmely Grant of Mining Lee.. Right. 

206. SHRI J.M. AARON RASHID: Will the Minister 
of MINES be pleased to state: 

(a) whether the Govemment Is considering to put in 
place a New Mining Policy; 

(b) if so, the salient features of the proposed policy; 

(c) whether the State Governments are not granting 
mining lease rights within a stipulated period of time; and 

(d) If so, the steps proposed to make It mandatory 
for the State Govemment to grant mining lease rights 
within stipulated period of time? 

[Tl'1InsI8fionj 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
(a) to (d) A statement is laid on the Table of the House. 
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The New Minerai Policy, 2007 is under conaideration 
of the Govemment. The issue of delay in grant of mineral 
concessions by the State Governments Is also under 
con8lderation in the new poiey. 

[English} 

SHRI J.M. AARON RASHID: I would like to know 
from the hon. Minister, through you, Sir, whether any 
study has been conducted to know precisely whether there 
has been decline in iron-ore reserves. Mining plays an 
important and strategic role in the growth of our economy. 
There is a need to preserve Iron-ore and minerals for 
increasing domestic steel production. I would like to know 
whether the Government proposes to restrict the export 
of minerals, which can be used economically within India. 
The Govemment has recently announced that It will coRact 
Rs. 300 per quintal as tax. I would like to know whether 
the Government is planning to put up any check-posts at 
the mining areas. 

MR. SPEAKER: It is a totally irrelevant supplementary. 
Please come to your next point, as this supplementary is 
rejected. It has nothing to do with your question. 

SHRI J.M. AARON RASHID: You are always rejecting 
my supplementary. 

MR. SPEAKER: It is because you are not putting 
proper questions. Please come to your second 
supplementary. 

SHRI J.M. AARON RASHID: I would like to know 
whether the Government Is having any plan to check 
whether the minerais are being exported to foreign 
countries or are being used within India. We should use 
those minerals within India because the domestic 
production of steel and other things are on the increase. 
I would like to know from the Minister whether the 
Government has any plans to use those minerals within 
our country Itself. 

MR. SPEAKER: While preparing the mineral policy, 
will you consider these things? 

[Translation} 

SHRi SIS RAM OLA: Mr. Speaker Sir, with your 
permission, in reply to this question, I would like to submit 
that a Mineral Policy was formulated in 1993. Thereafter, 

the Government received many complaints and 
suggestions from cenc8rned statee to make IOm8 changee 
therein. The Planning Commisaion set up the Honda 
Committee for hat purpose. The Committee deliberated 
on all these issues. The Committee deliberated upon all 
these Issues. The Honda Committee submitted its report 
to the Ministry of Mines in July, 2006. We submitted that 
report to the Government and the latter opined in July, 
2006 itself that it should be discussed. We invited Chief 
Ministers and the Ministers concemed of all the States. 
The meeting was convened on 6th November, 2006 and 
it continued from morning to evening wherein the Chief 
Ministers and the Ministers concerned gave their 
suggestions. The State Secretaries of the Department of 
Mines were all present in the meeting. Thereafter the 
Ministry of Mines submitted Its draft proposal for matdng 
amendments in the new Mineral Policy after deliberations 
on all the suggestions. At present. the New Mineral Policy 
is under consideration of the Government. It will be 
presented for discussion in the House after the 
Government accords Its sanction. 

[Eng/Ish} 

MR. SPEAKER: Too many meetings are going on. In 
formulating that, you will conaicier his suggestion. 

[Tmnsl8Hon} 

Mr. Minister you may give your consent. 

SHRI SIS RAM OLA: All right. 

[English} 

MR. SPEAKER: He will conaider it. 

[Tftlnsla/ion} 

I have given direction. 

[English} 

SHRI J.M. AARON RASHID: Sir, I would like to ask 
my second Supplementary. 

MR. SPEAKER: No third Supplementary is allowed. 

SHRI J.M. AARON RASHID: This is my second 
Supplementary, Sir. 
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MR. SPEAKER: No, you have wasted the time of 
the Houee on the fim. 

SHRI J.M. AARON RASHID: In Orissa and Karnataka, 
the Governments will give mining concession8 to new 
persons to extract minerals. Is any 8uch thing there on 
Government's mind? 

MR. SPEAKER: He has already said that this Is under 
consideration. Let the policy be flnaHzed. 

SHRI J.M. AARON RASHID: When will it be 
oonsidered? 

MR. SPEAKER: There is a lot of indiSCipline In the 
House. 

{Tf1II18lslion} 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, Hon. 
Minister is himself a part of the Government, how can be 
say that he would act as per the orders of the latter. The 
Govemment of Rajasthan has sent some proposals to 
the centre in regard to mining policy. At present, the 
State Govemment is facing a lot of problems since mining 
is in the concurrent list. Mining of several things Is not 
being carried out from ths Aravall range of Rajasthan 
owing to the obstacles created by the Centre. I would 
like to know from the hon. Minister as to what steps are 
likely to be taken by the Government in this regard and 
whether he has dicussed it with the Rajasthan 
Government? 

SHRI SIS RAM OLA: Mr. Speaker, Sir, through you, 
I would like to tall the hon. Member that I am not the 
Government it self. We have also received suggestions 
from the State Governments where mining takes place. 
We shall take care of the problems faced by everyone. 
... (Intsnuptions) 

We have pondered over it. State Government 
representatives had also attended the meeting 
... (Intsnuptions) 

/English} 

MR. SPEAKER: Nobody is interested to listen to the 
answers it seems. Let us abolish this Questions Hour. 
Please sit down. Nothing will be recorded. 

... (Intenuplionsr 

·Not recorded. 

SHRI SIS RAM OLA: Mr. Speaker, through you, I 
wish to submit that a declelon will be taken thereon after 
thorough discussion. We shall also give due consideration 
to the suggestions of the hon. Members. 

12.00 hr •• 

/English/ 

SHRI RUPCHAND PAL: The position taken by the 
Ministries of Mines and Steel with regard to the National 
Mining Policy Is In contradiction. People are confused. 
States having Iron ore are also confused. I want to know 
as to whether such contradictory statements from different 
Ministries is not harming the Interests of the miners. 

MR. SPEAKER: This directly relates to the formulation 
of the policy. 

SHRI SIS RAM OLA: Mr. Speaker. I shall not discuss 
the policy related Issue right now until It Is Introduced in 
Parliament since It Is under the consideration of the 
Govemment. 

MR. SPEAKER: You will keep everything In mind. 

WRITTEN ANSWERS TO QUESTIONS 

/EngIish} 

Revamping the TechnlC811 Education Couraes 

*204. SHRI IQBAL AHMED SARADGt: 
SHRIMATI JAYAPRADA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the All India Council for Technical 
Education (AICTE) has decided to revamp the technical 
education courses In ten different streams; 

(b) H so, the details thereof; 
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(c) whether the revamp Is also aimed at attracting 
more students to the new streams In Information 
Technology (IT) education; 

(d) if so, the details thereof; 

(e) whether there will be greater collaboration with 
the industry and more stress on practical job-training; 
and 

(f) if so, whether this new syllabus Is likely to be 
introduced from the next academic session In all technical 
education institutes directly under the control of AICTE? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The 
All India Council for Technical Education (AICTE) has 
taken steps to develop a model curriculum for all 
undergraduate engineering courses, focused to meet the 
current requirements of industry so that even the fresh 
engineering graduates become directly employable and 
useful to the industry. The model curriculum also has the 
necessary emphasis to make all engineering graduates, 
conversant with Informantion and Communication 
Technology skills. 

(e) The model curriculum is being prepared by the 
experts from the academia with intensive participation of 
experts from the industry and stress Is on making the 
fresh engineering graduates cater to the needs of the 
industry. A student has to necessarily undergo practical 
job training as a part of engineering curricula. 

(f) The AICTE can only propose the model curriculum 
to various Universities in the country. Adoption of such a 
curriculum would require approval of competent Authorities 
in each of the universities, which are autonomous bodies. 
Also, the university has to plan and prepare for a smooth 
switchover to the new curriculum. 

Inter-.tate Mechenlam to Check Vehicle Theft. 

*205. SHRI AVTAR SINGH BHADANA: 
SHRI AAGHUVEER SINGH KOSHAL: 

Will the Minister of HOME AFFAIRS be pleaeed to 
state: 

(a) whether the number of vehicle theft cases have 
increased and the ratio of their recovery is very low and 
this crime worth several crorea of rupee. is constantly 
growing; 

(b) if so, the State-wise details during the last three 
years alongwith the current year; 

(c) whether the Govemment proposes any Inter-State 
mechanism for preventing vehicle theft cases; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
to (d) As per the information compiled by the National 
Crime Records Bureau (NCRB), a total of 68946, 80750 
and 84150 cues of motor vehicle thefts went reported 
in the country during 2003 to 2005 respectively indicating 
an Increasing trend during this period. The percentage of 
cases In which vehicles were recovered to total cases of 
vehicle thefts was 32.8%, 30.5% and 29.3% during 2003 
to 2005 respectively in the country. These percentages 
indicate a declining trend In the recovery ratio. The value 
of vehicles lost during 2003 to 2005 respectively was Rs. 
394.73 crorea, 439.63 CrofeS and As. 486.18 crores. There 
was a rising trend in the value of stolen vehicles during 
2003 to 2005. 

The State-wise details regarding the number of cases 
of motor vehicle thefts, number of C8H8 where stolen 
motor vehicles have been recovered, value of stolen 88 

well 88 recovered motor vehIcles during 2003 to 2005, 
88 compiled by NCRB, are enclosed at Statement t. 
Provisional figures of NCAB regarding number of cues 
of motor vehicle thefts for 2006 are enclosed at 
Statement II. 

The Union Government has no proposal to introduce 
any Inter-State mechanism to prevent cases of vehicle 
theft. 'Police' and 'Public Order' are State subjects under 
the Seventh Schedule to the Constitution of India and 
therefore, the State Governments are primarily responsible 
for prevention, detection, registration and investigation of 
crime and for prosecuting the criminals through the 
machinery of their law enforcement agencies. 
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NumbBr of CIIS68 in which Motor VBhk'Au Stolen (NS), NUlTlbBr of CM68 in which Motor VshiclBs RtICOvtN'IKI (NR), 
Value (In Rs. Lskhs) of Motor VechbW Stolen (VS) 8I7d Vaw (In Ruppt18 Lskhs) of Motor VechlBs RecoVMld 

(VR) During 2003 to 2005 

SI.No. StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. 

4. Bihar 

5. Chhattiagam 

6. Goa 

7. Gujarat 

8. Haryana 

9. • Himachal Pradesh 

10. Jammu and Kashmir 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orieaa 

Punjab 

Rajasthan 

Value In As. Lakhs 

2003 2004 2005 

NS NA VS VA NS NA VS VA NS NA VS VA 

3 4 5 6 7 8 9 10 11 12 13 14 

4732 1972 1481.6 729.7 4727 2164 1609.2 853.7 5485 2670 2003.1 1075.8 

so 12 26.0 7.2 75 31 36.3 21.5 119 33 90.5 14.6 

545 132 427.2 114.1 697 145 454.8 87.9 517 173 531.0 151.2 

1325 287 807.0 181.3 2083 312 1276.2 261.9 2134 226 1153.9 211.8 

1131 390 939.3 201.0 1316 502 369.1 In.2 1619 642 753.4 357.4 

136 45 64.6 24.7 125 44 83.7 34.3 193 60 179.6 51.4 

7243 2102 3038.2 1006.9 6936 2145 2546.4 647.6 7096 ln6 2433.9 764.6 

3293 1546 2157.1 1584.2 3735 1812 2260.9 1532.6 5276 1851 2722.4 1735.4 

213 108 312.2 191.0 211 95 297.3 105.8 164 90 287.4 169.1 

578 156 619.7 306.7 573 132 365.1 202.7 504 109 374.9 210.4 

347 98 194.5 74.7 718 114 312.3 55.4 n3 83 161.0 109.1 

4306 1321 1610.9 672.0 5609 1422 2082.6 732.2 5976 1402 2382.6 929.7 

1668 631 1676.6 634.9 1717 725 1219.2 568.3 1946 562 1859.5 494.4 

5208 1751 1882.2 988.3 6170 1795 2191.6 1007.8 8551 2096 2610.1 1211.9 

9271 2752 7219.1 2325.2 11299 3598 9527.5 2735.7 12180 2927 103n.2 2828.0 

124 11 52.6 14.0 109 5 SO.9 11.3 92 7 43.4 2.4 

108 17 64.0 10.6 140 36 415.6 61.4 119 20 114.5 25.4 

55 61 74.5 61.4 o o 0.0 0.0 o o 0.0 0.0 

225 58 62.9 29.8 54 13 66.3 14.8 248 56 187.5 94.8 

1076 347 346.4 159.6 1378 362 372.5 134.8 1619 436 496.7 207.4 

1388 570 1239.0 809.8 1131 443 11n.9 556.9 1181 512 1087.2 427.6 

fBI 1061 2780.1 787.5 6395 1583 2979.5 1606.1 6429 1355 3788.2 2089.2 



23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

51.No. 

1. 

2. 

3. 

4. 

5. 

6 

7. 

2 

Sikkim 

Tamil Nidu 

Tripura 

Uttar Pradeah 

Uttaranchal 

west Bengal 

Total (States) 

PHALGUNA 22, 1928 (Sm) 

3 4 5 6 7 8 9 10 11 12 13 14 

3 3 4.9 6 5 16.7 11.8 5 4 12.4 10.0 

4581 3212 1283.6 1045.0 4005 2867 1109.3 950.8 3583 2624 1108.0 954.3 

53 7 43.5 3.8 36 18 29.8 17.1 55 8 40.0 18.4 

4720 1406 2121.6 1170.6 8452 1753 2567.4 1165.8 7619 1704 2567.3 1141.0 

369 122 143.6 69.2 471 112 174.3 57.8 521 130 259.6 71.8 

2581 827 2525.8 873.5 2668 534 2128.8 570.9 2435 470 1m.1 436.1 

60594 20795 32878.8 13781.6 70836 22567 35721.014384.1 74419 22026 39397.4 15793.2 

Andaman and Nicobar Islands 5 2 2.8 0.4 9 9 3.6 3.6 6 6 3.0 3.0 

Chandigarh 

Dadra and Nagar Hlveli 

Daman and Diu 

Delhi UT 

Lakshadweep 

Pondicheny 

Total (UTI) 

566 286 428.4 230.9 674 218 452.1 125.8 579 201 484.1 184.0 

14 

25 

8 

13 

5.9 4.2 

9.4 5.1 

24 14 30.8 18.2 

12 5 6.5 2.1 

22 

'l7 

8 40.8 21.6 

7 22.3 2.7 

7445 1427 6071.5 387.4 8873 1873 7877.1 453.1 8862 2249 8833.0 407.3 

0.8 0.8 o o 0.0 0.0 o o 0.0 0.0 

295 65 67.7 13.9 322 183 72.8 52.1 235 143 57.9 34.2 

8351 1802 6594.5 842.8 9914 2102 8242.9 654.8 9731 2814 7221.0 632.6 

Total (AU India) 88945 22597 38473.3 14424.4 80750 24889 43983.9 15038.9 84150 24640 46618.4 16425.8 

Sta...,.", II 

Cuss of AutomobIItI ThtIIIs Duling 2006 (ProIli8ioM/ F/gufrJ8 Uplo A~ MonIh8) 

5tateIUT 

2 

Andhra Pradesh 

Arunachal Pradeah 

Aaaam 

Bihar 

Chhattiagarh 

Goa 

Gujarat 

Number of C .... of 
Automobile Theft 

3 

5869 

70 

502 

1846 

1436 

223 

6872 

FIgures Upto 
the Month of 

4 

Dec 

Dec 

Oct 

Nov 

Dec 

Dec 

Dec 

46 
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2 3 4 

8. Haryana 6053 Dec 

9. Himachal Pradesh 1n Dec 

10. Jammu and Kashmir 554 Dec 

11. Jharkhand 1076 Nov 

12. Kamataka 4723 Oct 

13. Kerala 1670 Oct 

• 14. Madhya Pradeeh en8 Nov 

15. Maharashtra 12740 Dec 

16. Manlpur 90 Dec 

17. Meghalaya 131 Dec 

18. Mizoram 66 Dec 

19. Nagaland 47 Aug 

20. Orisea 873 Jul 

21. Punjab 1398 Dec 

22. Rajaethan 7249 Dec 

23. Sikkim 8 Dec 

24. Tamil Nadu 2823 Dec 

25. Trlpura 28 Dec 

26. Uttar Pradesh 6762 Dec 

27. Uttranchal 517 Dec 

28. West Bengal 2878 Dec 

Total (States) 73258 

29. Andaman and Nlcobar Islands' 6 Dec 

30. Chandigarh 387 Sep 

31. Dadra and Nagar Haveli 12 Nov 

32. Daman and Diu 31 Dec 

33. Delhi 9359 Dec 

34. Lakshadweep 2 Dec 

35. Pondicherry 320 Dec 

Total (UTs) 10117 

Total (All India) 83375 
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FCRA C .... Ref8nwd to cal 

*207. SHRI S. AJAYA KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether cases of Non-Govemmental Organisations 
(NGOs ) registered under Foreign Contribution (Regulation) 
Act, 1976 have been referred to various Investigating 
agencies like CBI, on the basis of inspection undertaken 
by this Ministry; 

(b) H so, the number of such cases that h.ve been 
referred to CBI during each of the last three ye8l8, State· 
wise; 

(c) the criterion for referring such cases to CBI; 

(d) whether any secret input Is also taken from any 
other sources; and 

(e) H so, the names of NGOs in respect of which 
secret inputs have been, taken before referring to CBI 
and the number of cases referred without receiving any 
secret inputs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) Total 12 number of cases have been referred to 

CBI for Inveatlgatlon during last 3 years. Ust showing the 
details of such cases Is enclosed as Statement. 

(c) Monitoring of receipt and utilization of foreign 
contribution by associations is done through scrutiny of 
the audited aMual returns In prescribed FC·3 forms filed 
by the aaaociations and through inspection of accounts 
and records of the associations by the Monitoring Unit of 
FCRA. Inspection of accounts and records Is approved In 
thoee cases where prima !scm violation of provisions of 
FCRA, 1976 is established. The emphasis of the 
Inspection Is to ensure that the foreign contribution Is 
utilized properly towards achieving the declared alms and 
objectives of the association. Where It Is established that 
the nature of violation by the association is seriouS/Wlllfull 
malaflde, punitive action is taken against the 88sociatlon 
under Section 10 (a) or 10 (b) of the Act viz. either the 
association is prohibited to accept any foreign contribution, 
or is placed in prior permission category. Furthermore, in 
such serious cases, where it Is, prima Me., found that 
the funds are being diverted for purposes other than the 
stated objectives of the association, the matter Is referred 
to CentraJ Bureau of Investigation (CBI) for a detailed 
Investigation. 

(d) and (e) Discreet enquiries are also conducted to 
ascertain the activities and antecedents of the assoclatlona 
and office bearers thereof. Such enquiries are conducted 
by the designated field agencies in all cas ... 

List 01 Cas. Rtll'rImId 10 CSI lor InvtlS/igll1ion During LlISt 3 YtIIIl3' 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

Name of the Organisation 

2 

Reach in the Nllgiris, Coonoor, T.N. 

Reach Valley View Academy, Indol8, M.P. 

Idar·E· Tallmate Ealamla, Ahmedabad, Gujarat 

Abul Kalam Azad lalamic Awakening Centre, New Delhi 

IICD, Hardwar, Uttaranchal 

Central Calcutta Lord Jes~ MedIcal & WeNere Society, Koikata, WB 

Tauheed Education Trust, Klahanganj, Bihar 

DarjeeHng Jesuits of North Bengal, Darjeellng, W.B. 

Year of reference 

3 

2004 

2004 

2004 

2004 

2005 

2005 

2005 

2006 
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2 3 

9. Church of Christ Trust, Dindigul, T.N. 2006 

10. Khwaja Khushal Caritable Trust, Mujafarnagar, U.P. 2006 

11. Cue of Shri Arvind Khanna, a sitting MLA from Punjab 2006 

12. United Team Leadership Ministry, Manipur 

Employment to VIctIms of 1884 RIot. 

·208. SHRI SUKHDEV SINGH DHINDSA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has launched anyapecial 
recruitment drive for providing employment to children and 
eligible family members of those killed in 1984 riots: 

(b) If so, the detalis thereof; 

(e) whether the Union Government has received any 
proposals from the State Govemments concerned in this 
regard; 

(d) if so, the details thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
5,198 widows and children of those persons who were 
killed In the 1984 riots have so far been given employment 
by the State Governments, which also include family 
members of terrorist victims In Punjab. BesIdea, the family 
members of those persons who were killed in the 1984 
riots are being recruited in the Central Para Military Forces 
subject to fulfillments of eligibility criteria. 

(c): No, Sir. 

(d) and (e) Do not arise. 

Government Stake In SALCO 

·209. SHRI GURUDAS DASGUPTA: Will the Minister 
of MINES be pleased to state: 

(a) whether the Government is considering a proposal 
to sell the remaining Government equity In the Bharat 
Aluminium Company (BALCO) to Startite' Company; 

2007 

(b) If so, whether the Stertite Company has violated 
the share holders agreement on labour related tau .. : 

(c) if so, the details thereof; 

(d) whether the Government proposes to review the 
agreement made with the Stertite Company; and 

(e) if so, the details thereof? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
(a) to (e) Government of India had dlsinvested 51% 
shares of BALCO In March, 2001 in favour of MIs Stertite 
Industries (India) Limited (SilL) and also transferred the 
management control to them. As per the Shareholders' 
Agreement (SHA) signed with the SilL, the Strategic 
Partner (SP) had the option to exercise Call Option Notice 
to acquire the remaining 49% shares. In March, 2004, 
the SP had given the Call Notice after which the 
necessary process under the SHA was Initiated for 
valuation of shares. In April, 2006, the Learned Attorney 
General (AG) opined that the Call Option provision of the 
SHA is ultra vires the proviSions of the Companies Act 
and hence, void and unenforceable. The Govemment had 
accepted the opinion of the Learned AG and returned 
the cheque of Rs. 1098.89 crores to the SP. The SP has 
flied a case In Deihl High Court pleading, inltN II/is, that 
pending arbitration, the Government be restrained from 
selling the shares to any third party. Since, the arbitration 
has to be preceded by Negotiation/mediation, the 
Govemment has constituted a Committee under Secretary 
(Department of Legal Affairs) for holding negotiations with 
the SP. The matter Is at present sub-judic6. 

In 2002, on the directions of the Prime Minister's 
Office, the Ministry of Labour had constituted a Fact 
Finding Committee conSisting of representatives of the 
Government as well as labour Utllons to enquire Into 
the allegations regarding layoff/retrenchment of the 
employees in BALCO. The aaid Committee submitted its 
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report In 2004 and did not find any Inetanoe of lay-off In 
BALCO, poet disinvestment. 

Reguilition of Self.flnanolng Prote_onat 
EducatloNlI In.tltutlon. 

·210. SHRI PANNIAN RAVINDRAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has flnaJlsed a 
comprehensive legialatlon to regulate the aeH-financing 
professional educational Institutions; 

(b) if so, the details thereof; and 

(c) the time by which the Bill Is likely to be Introduced 
in the Parliament? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) In terms of Article 15(5) of the Constitution, both 
State Legislature as well 88 Parliament are competent to 
make laws In so far as advancement of weaker aectlona 
in matters of admissiona la concemed, and, therefore, 
Self· financing institutions declared by the Central 
Government as Deemed to be Universities under Section 
(3) of the UGC Act, can also be regulated for: 

(a) implementing the policy of reservations In 
admissions. 

(b) ensuring fair and transparent admission procedures. 

(c) enaurtng the reasonability of admlnion and other 
'881. 

Review of Sarva Shlkaha Abhlyen 

·211. SHRI BALESHWAR YADAV: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Britain and other countries provide 
financial .. alatance for the educational programmea 
launched in the country under the Sarva Shlkaha Abhiyan; 

(b) If so, the detaUa of the financial ... iatance 
received therefor during each of the last three years, 
country-wi .. ; 

(c) whether the Govemment hu made a review of 
the programmes being run by the State Govemments; 
and 

(d) If so, when was the review made alongwlth the 
details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) The 
Govemment of India tied up extemal aaaistance for the 
period 2003·04 to 2006·07 amounting to about Rs. 4700 
crore from the World Bank, the Department for 
Intematlonal Development (DFID) of United Kingdom and 
the European Commission, for the Sarva Shiksha 
Abhiyan(SSA), against which reimbursements claimed 
during the lut three years have been as under: 

(Rupees in Crore) 

SI.No. Source/Country 2004-05 2005-06 2006-07 

1. United Kingdom (DFID) 425.94 504.12 434.80 

2. European Commission NIL 704.15 179.35 

3. World Bank 621.71 1133.71 4777.76 

Total 1047.65 2341.98 1091.91 

(c) and (d) A rigorous system of monitoring of the 
Sarva Shlksha Abhiyan has been put in place which 
includes, inlt1r 111111, monthly and quarterly progress reports 

and review meetings, fumlshlng of annual elementary 
school statistics, and field monitoring by 40 independent 
monitoring institutions. Joint Review Missions comprising 
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independent Indian experta and repre.entatlv.. of the 
organizatlona providing extemal ualatanee for SSA, review 
the implementation and progre.. of the SSA every aix 
month. and 5 Joint Review Mlaaiona have been held 80 
far, the la.t being from 16-31 January 2007. 

(Engli8h} 

Evaluation of Scheme. for Promotion 
of Agro and Aural Indullrle. 

212. SHRI N. S. V. CHITIHAN: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleaaed to state: 

(a) whether the Government haa evaluated the 
implementation of various schemea Including Prime 
Minister Rozgar Yojana (PMRY) for promotion of agro 
and rural induatriea; 

(b) if so, the details and the findings thereof, scheme-
wise and StatelUnlon Territory-wise; 

(c) the action taken to remove the shortcomings; 

(d) whether the condition of agro and rural Induatrles 
has deteriorated and some of these are on the verge of 
closure; and 

(e) if so, the details thereof and the steps taken in 
this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. Studies 
have been undertaken from time to time' by the 
Govemment in the Ministry of Agro and Rural Industries, 
to evaluate the status of implementation of various 
programmes for promotion of agro and rural industries. 
The details of the evaluation are as under. 

The Programme Evaluation Organization (PEO) of the 
Planning Commission had conducted an evaluation study 
in respect of Khadi and Village Industries Programmes 
and submitted its report in 2001. The main findings of 
the above studies are given in the enclosed statement I. 

In the case of PMRY, the Government has already 
got three rounds of evaluation done by the Institute of 

Applied Manpower Research (IAMR) New Deihl, the 
detail. of which are .. under. 

(I) The first round of the evaluation w .. conducted 
in 1996-97 pertaining to the programme years 
1993-94 and 1994-96. 3544 bank branchea, 
15,331 beneficia riel In 48 dlltricts of 21 Statea 
were covered In the flrat round of evaluation. 

(i1) The second round of evaluation was conducted 
in the year 2000-01 pertaining to the programme 
years 1995-96, 1996-97 and 1997·98. It covered 
1303 bank branches, 16397 beneficiaries In 13 
distrlcta of 6 Statea. 

(III) The third round of evaluation was conducted In 
the year 2004-05 for the programme yea... 1998-
99, 1999-2000 and 2()()()'01. It covered 873 bank 
branchea, 13,114 beneficiaries in 14 dlatricta of 
eStates. 

The list of StateS/districts covered in the three rounds 
of evaluation is given In the enclosed atatement II. The 
important findings of the evaluation studies are given in 
the enclosed statement III. 

(c) The study conducted by the Programme 
Evaluation Organization of the Planning Commission was 
an evaluation of the. role and contribution of khadl and 
village industries in the area of production, employment, 
eamlngs, alleviation of poverty, etc., and provided the 
basis for strengthening the sector by enlarging budgetary 
allocations and also by formulating new schemes such 
as Product Development, Design Intervention and 
Packaging (PRODIP), Rural Industries Service Centres 
(RISC) and Scheme of Fund for Regeneration of 
Traditional Industries (SFURTI). 

Some of the parameters of the PMRY, viz., increase 
In maximum age limit to 45 years for Scheduled Castel 
Scheduled Tribe, ex-servicemen, physically challenged and 
women applicants, reducing the minimum educational 
qualification to Class VIII pass, raising the eligible family 
income ceiling to As. 40,000 per annum, etc., were 
modified in the year 1999-2000. Govemment has approved 
introduction of improved design parameters of the PMRY, 
in terms of enhancing the family income limits for eligibHity, 
project cost ceilings, corresponding ceilings of subsidy, 
rates of assistance to States ~owards training of 
beneficiaries before and after selection, etc. during 
2007-08. 
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(d) and (e) It Is not correct to state that the 
performance of varlout schemes of agro and rural 
Induttrl .. Including PMRV Scheme hu deteriorated. The 
detallt of growth In the value of prodUctiOfl of the khadl 

and vlnage Industry tector u well aa employment and 
number of self employment ventures and employment 
generated under PMRV, during each of the laat three 
years are given below: 

Year Khadi and Village Industries PMRV 

Production Employment 
(Rs. crore) (Lakh persont) 

2003·04 9681.78 

2004-05 10920.44 

2005·06 12383.84 

Statement I 

Summary of the Main Finding. of the Evaluation 
Study of Khadl and Village Industries (KVI) Programme 
conducted by Programme of Evaluation Organisation of 

Planning Commission 

At the instance of KVIC and Planning Commlaslon, 
the Programme Evaluation Organllatlon (PEO) of Planning 

Commission undertook the evaluation of the performance, 
suitability and effectiveness of the Implementation 
mechanism and impact of the Khadi and VlUage Induatrlea 
(KVI) programme. The main findings of the study are 

summarized as below. 

• The study reported that about 95% of the 
additional employment generated during the 
Eighth Plan was from Village Industry sector. 

• The Khadl workers families got 46% of their 
annual earning from KVIC programme while the 

Village Industry sector workers earned about 
58%. 

• More than two-thirds of the sample households 

(workers) originaHy belonged to the families of 
below poverty line. Of these poor house-holds, 
about 71 % had actually crossed the poverty line 
with the help of additional Income from the KVIC 

programme. 

71.19 

78.78 

82.n 

Number of self Estimated 
employment Employment 

ventures (Lakh persons) 

2,19,444 3,29,166 

2,48,284 3,72,396 

2,82,281 3,93,422 

• Analy.lt of turvey data revealed that more than 

50% of the houIehoid Income of the key persona 

cam. from the KVIC programme. 

• The employment opportunities created were of 

part time nature In a good number of ca .... 

• On an average, the investment In village 

Industrie. wu R •. 6,97,940 and It employed 

18.2 person. per unit. The village industry unit. 

were commercially viable and capable of 

sustaining themselves without much Government 

subsidy. 

• The study pointed out the need for adequacy of 

linkage between production and sales to improve 

the position of stocks, return on investment, 

utilization of assets, production and increuing 

the employment opportunities. It also indicated 

the significance of adequate and accurate data 

for scientific planning and implementation of the 

khadi programme. 

• The annual per capita Income of the beneficiary 

households was Rs. 5855/- and the earnings 

from KVIC programme constituted 52.71 % of 

their total earnings. 
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"""m.nt " 
Thtl Iill DI St.fM1D18ttit:t8 COVfltrld in fINg Ihl'lltl rounds of tlvMu8110n 

Evaluation round State. Covered No.of District. Total No. of 
covered Diltrlcts 

2 3 4 

I. Andaman and Nlcobar Ifllands 48 

Andhra Pradesh 3 

Arunachal Pradesh 2 

Assam 3 

Goa 

Haryana 2 

Himachal Pradesh 2 

Maharashtra 3 

Manlpur 

Meghalaya 

Nag~land 

Orissa 4 

Punjab 2 

Rajasthan 3 

Sikkim 

Tamil Nadu 3 

Tripura 

Uttar Pradesh 7 

West Bengal 2 

Chandigarh 

Pondicherry 4 

II. Andhra Pradesh 3 16 

Assam 2 

Manipur 2 

Orissa 3 
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III. 

2 

Punjab 

Rajasthan 

Arunachal Pradesh 

Gujarat 

Kamataka 

Sikklm 

Uttar Pradesh 

West Bengal 

St..ment 11/ 

Impottsnt Findings of the. Three Rounds of Evslustion 
Study of Ptime Minister's Roz{/6r YOjsM 

The important findings of the three rounds of the 
evaluation study of the Prime Minister's Rozgar Yojana 
are: 

(I) Percentage of general categories of beneficiaries 
declined from 66 percent to 53 per cent and 
percentage of OBCs, SC, ST increased from 34 
percent to 47 percent. Proportion of women and 
minority increased from 11 percent to 13 percent. 

(Ii) Average amount of loan increased from Rs. 
52,268/- to Rs.64,421/- per beneficiary. 

(iii) Out of the total sanctioned cases, disbursements 
increased from B3 per cent to 99 per cent. 

(iv) The employment generated varied between 2.39 
to 1.94 per unit set up. 

(v) Around one third of the total investment (in 
setting up·of units) and the employment 
generated were in the backward areas. 

(vi) InSistence on ·collateral security" by banks was 
expressed as one of the main problems faced 
by the beneficiaries. 

3 4 

3 

3 

14 . 

3 

3 

3 

3 

(vii) Percentage of beneficiaries, repaying the loan 

regularly declined from around 66 per cent to 

42 per cent. 

Special Economic Zone. 

·213. SHRI NARAYAN CHANDRA BORKATAKY: 

SHRI B. MAHTAB: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) the number of Special Economic Zone8(SEZs) 

created during the last three years in the country, State-

wise; 

(b) whether there is any proposal to create more 

SEZs in the country; 

(c) If 80, the details thereof, State-wise; "' .. ..: 

(d) the detailS of financial assistance provided 

for the purpose during the current financial year, 

State-wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH): (a) to (c) Details of Special 

Economic Zones (SEZs) created/notified in last three 

years and the SEZs likely to be created/notified are as 

follows: 
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S.No. Name of the SEZI SEZI SEZI sell 
StateelUT notified' In notified In notified In FonnaJly 

2004-05 2005-06 2006-7 approved 
yet to be 

notified 

1. Andhra Prade.h 15 29 

2. Chandlgarh 01 

3. Delhi 01 

4. Goa 04 

5. GuJarat 6 13 

6. Haryana 2 17 

7. Jharkhand 

8. Kamataka 10 17 

9. Kerala 5 05 

10. Madhya Pradeah 2 02 

11. Maharaehtra 7 40 

12. Orissa 05 

13. Puducherry 01 

14. Punjab 1 03 

15. Rajasthan 03 

16. Tamil Nadu 3 9 16 

17. Uttaranchal 03 

18. Uttar Pradesh 3 05 

19. West .Bengal 1 06 

Total 4 2 63 171 

(d) The Central Govemment does not provide any (b) if so, the details thereof; 
financial assistance for creation of SEZe. 

(e) whether the Govemment has set up a committee 
Development of Foreet VlIIIIg8e to frame Nies for implementation of the Scheduled Tribes 

and other Traditional Forest Dwellers Act, 2006; and 
*214. SHRI CHANDRA BHUSHAN SINGH: Will the 

Minister of TRIBAL AFFAIRS be pleased to state: (d) if 80, the details thereof? . 
<a) whether the Govemment is conslcJering to develop THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R. 

over 2700 forest villages; KYNDIAH): (a) and (b) During the 10th Five Year Plan, 
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R.. 450 crore was allocated to the Ministry of Tribal 
Affall"8 for the development of forest villages under Special 
Central Anistanee to Tribal Sub Plan (SCA to TSP). There 
are 2,474 foreet villages! habitations (re<.luoed from the 
original 2,690) spread over 12 State. (reduced from the 
original 13 States). The Ministry of Tribal Affairs has 
approved proposals covering 2,179 forest villages In 10 
States and also released Rs. 32276.46 lakh as on date. 
Under the programme. infrastructure work relating to basic 
services and facilities viz. approach roads, healthcare, 
primary education, minor Irrigation, rainwater harvesting, 
drinking water, sanitation. community· halls, etc. and 
activities related to livelihood are taken up for 
implementation. 

(c) and (d) Yes, Sir. The Ministry of Tribal Affairs has 
constituted a Technical Support Group on 12.02.2007 for 
framing the draft rules for carrying out the provisions of 
the Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act. 2006. The 
Technical Support Group has 21 members consisting of 
reputed experts and officials from concerned Ministries! 
Departments. 

The Technical Support' Group has been asked to 
prepare the draft rules within 3 months from the date of 
its constitution. The Group will hold consultatiOns with 
State Governments! Union Territory Administrations and 
concerned experts before finalizing the draft rules. 

Improvement of Ba.lc education Intraatructure 

"215. SHRIMATI RUPATAI D. PATIl: Win the Minister 
of HUMAN RESOURCE DEVELOPMENT be please to 
state: 

(a) whether the Government is planning to improve 
the basic educational infrastructure in the Muslim majority 
areas as suggested in the report of Sachar panel; and 

(b) if so, the details thereof including the expected 
financial implications of the move? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) A 
High Level Committee constituted by the Ministry of 
Human Resource Development to prepare an Action Plan 
to implement the recommendations on education contained 
in the Report of the Justice Rajinder Sachar Committee, 
has given various recommendations Including the following: 

• OpenIng of Kaaturba Gandhi Ballka Vldyalaya •. 
Upper Primary, Secondary and Senior Secondary 
Schooia for girts only In Muslim Concentration 
Blocks (MCB)lUrban Areas; 

• Coverage of willing Madarsaa and Maktabs under 
Sarva Shlksha Abhiyan; 

• Appointment, of more women teachers In c0-
educational schools; 

• Encouragement of teaching in Urdu medium; 

• Establishment of multi-cultural schools; 

• Starting of additional girls hostels; 

• Establishment of Block Institutes of Teacher 
Education In MCBs; 

• Linking of open and distance learning and 
vocational education with Madarsas; 

• Expansion of Aligarh Muslim University and 
Maulana Azad National Urdu University. 

The above Action Plan on education will be suitably 
reflected in the XI Five Year Plan subject to the availability 
of resources. 

/T!lInslsfionJ 

Schemes of HandloomlHandlcraft Boards 

·216. SHRI GIRDHARI YADAV: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the schemes launched by the Handicrafts 
and Handloom Boards are being properly ",,,mitored and 
reviewed; 

(b) if so, the details of the system in place for this 
purpose and the details as to when such monitoring! 
review was done in respect of each scheme; 

(c) whether any inquiry has been conducted as a 
result of monitoring and review of the scheme during the 
last three years; and 

(d) if so, the details thereol and the outcome thereof? 
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. The sohemea launched 
for the Handlcom I Handlcrafta Sector are being monHored 
and reviewed by the Govemment. Thee. schemes are 
not presently launched by the Handloom/Handlcraft 
Boards. 

The schemes Implemented In the Handicraft Sector 
are monitored and reviewed through field formations. The 
system of monitOring includes inspection of the schemes 
by field offices as a pre-requisite for considering 
reimbursement claims. Apart from this, during the plan 
period, mid-term and terminal evaluation of the schemes 
is being done. A mid-term evaluation of major schemes 
which includes:-Baba Saheb Ambedkar Hastshllp Vlkas 
Yojana (AHVY) for integrated development of selected 
craft cluster; Marketing Support and Services Scheme; 
Design and Technical Upgradation Scheme and Export 
Promotion Scheme was undertaken during 10th Five Year 
Plan through independent agencies. 

For Handloom Sector scheme, it is mandatory for all 
the State Govemments to formulate State Level Project 
Committee consisting of the Secretary, In-Charge of 
Handlooms as Chairman, State CommlssionerlDirector of 
Handlooms as Member Secretary and representatives of 
State Finance Department, Handloom Organizations, etc. 
as Members. Proposals under all the schemes are 
scrutinized by this Committee. The schemes in the 
handloom sector are being monitored for its functioning 
and performance by the concerned State Govemments. 

(c) and (d) Yes, Sir. As a result of monitoring and 
based on inspection reports, suitable actions are taken, 
which include settlement or curtailment of reimbursement 
claims or affecting recoveries etc. Based on 
recommendations of mid-term evaluation of schemes, 
certain qualifying features have been added' in the 
schemes such as an essential pre-condition of a marketing 
tie-up of the NGOs implementing the Duign and 
Technology Upgradation scheme; engaging Guiding and 
Monitoring Agencies etc. 

IT Education 

'217. SHRI AMITAVA NANDY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(.) whether the Government hu any scheme to 
provide Information Technology (I.T.) educatiOn to the tribal 
youths of the country; 

(b) If 10, the details thereof; 

(c) whether the Government ha. any plan to 
encourage and make provilions for extending gran. to 
various private Indian educational Institutes who are 
providing I.T. education to the tribal youthl; and 

(d) If so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The 
Ministry of Tribal Affairs implements a scheme of Grant-
In-aid to Voluntary Organizations working for the welfare 
of the Scheduled Tribes, wherein assistance for Computer 
Training Centers is also provided as one of the 
components. The scheme Is Implemented through Non-
Govemmental Organizations, Institutions or Organizations 
set up by Govemment as Autonomous Bodies either under 
a statute or as Societies registered under the Societies 
Registration Act, 1660, Public Trusts, Companies 
established under Section 2.5 of the Companies Act, 1958 
and Educational and other institutions, like Local Bodies 
and Cooperative Societies. Further, under another scheme 
of Vocational Training Centres, training in Computers is 
also considered as one of the trades in which vocational 
training in imparted. This scheme is implemented through 
State Govemments! Union Territories (UTs). 

A scheme called 'Information and Communication 
Technology (ICT) 4» Schools' is being Implemented by 
the Department of School Education and Literacy, Ministry 
of Human Resource Development. Under this scheme, 
financial assistance is provided to the StateslUTs on the 
basis of Computer Education Plans submitted by them 
for providing computer literacy in the Govemment and 
Government-aided Secondary and Higher Secondary 
schools in the country. Though this scheme is not only 
meant for IT education of the tribal youth of the country, 
schools in the tribal areas can also take benefit of this 
programme through the State Govemments. 

{Trsn.sl8fionJ 

Decline In Science Education 

*218. PROE MAHADEORAO SHIWANKAR: 
SHRI SHISHU PAL N. PATlE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(8) whether the popularity of aclenee 88 8 IUbject in 
educational Institutions Is on the decline in the country; 

(b) If so, the reasons therefor; 

(c) whether the Govemment and the National Council 
of Educational Research and Training propoee to formulate 
any effective policy to promote the study of science; 

(d) H so, the details thereof; 

(e) the percentage share of GOP spent on scientific 
research and development by the Union Govemment In 
comparison to other countries of the wor1d during the 
last three years, year-wise; 

(f) whether any assessment has been made regarding 
year-wise number of scientists for every 1000 persons In 
the country; 

(g) if so, the details thereof; 

(h) whether the Union Govemment proposes to carry 
out a review of the National Policy in this regard and; 

(i) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a> No, Sir. 
According to the information contained In the Mlndla 
Science Report", published in 2005, based on a SUrvey 
sponsored by Indian National Science Academy (INSA) 
and carried out by National Council of Applied Economic 
Research (NCAER), the proportion of the students enrolled 
in science courses has gone up from 28.8% of the 
population in 1995-96 to 34.6% in 2003-04. 

(b) Does not arise. 

(c) and (d) As part of the exercise towards developing 
the National Curriculum Framework-2oo5, the NCERT set 
up a National Focus Group on Teaching of Science', to 
deliberate on the issues of science education in the 
country. The recommendations of the National Focus 
Group were considered during the formulation of the 
National Curriculum Framework. 

Further, the Ministry of Human Resource 
Development, had constituted a Task Force under the 
Chairmanship of Prof. M.M. Sharma for basic scientific 
research in Universities. Details of the recommendations 

of the above mentioned Tut< Force are given In the 
encloeed statement-I. In order to build aclentlflc ...... rch 
lnetltutlone of the higheat standards In which teaching 
and rese.rch at the undergradu.te and post-gr.duate 
levels will be undertaken In an Integrated manner, Mlnlatry 
of Human R8IOurce Development hu Ht up two Indian 
Institutes of SclentHlc Education and Research (IiSERa) 
at Kolkata and Pune and the third USER Is being set up 
at Mohall In Punjab. 

Ministry of Science and Technology has also a 
scheme namely 'Innovation in ScIence Pursuit for Inspired 
Research (INSPIRE), incorporating measures such as 
scholarship, summer camps with science icons and 
assured income for the talented In science 80 that they 
take up research as a career. This integrated approach 
provides a hand holding and safety net mechanism for 
identifying and nurturing youth with aptitude and talent 
for research. 

(e) The percentage share of GOP spent on sclentHlc 
Research and Development (R&D) by India during the 
the period from 2001-02 to 2003-04, as per the latest 
available statistics, is given in the enclosed statement-
II. Since different countries of the wor1d carry out their 
Research & Development Surveys at different intervals, 
comparative yearly data is not available. However a 
comparison of yeariy expenditure on R&D as percentage 
of GOP based on the latest available data for the years 
from 2000 to 2002 is given in the enclosed statement-III. 

(f) and (g): Yes, Sir. The assessment is carried out 
every two years to estimate the number of scientific 
researchers In the country. The figure as per the latest 
available data is 110 researchers per million population 
in 2002-03. 

(h) There 18 no proposal under consideration for a 
review of the Science and Technology Policy of 2003. 

(i) Does not arise. 

StlJhlment I 

Recommendatlona of the T •• k Force for S •• lc 
Scientific A .... rch In Unlve,.lt" 

1. There are a large number of sanctioned faculty 
positions in Universities that have been lying vacant for 
prolonged period. These positions should be expeditiously 
filled in by inducting talented faculty with a view to 
strengthening the research base. 
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2. 1000 pMltioM of R .... rch Sclentlsta at vartou. 
levela equivalent to that of Lecturer, R .. der and ProfeI8or 
n .. dl to be created. These poaltlons may be filled In 
through a rigorous sel.ctlon procedure In a phased 
manner ov.r a p.rIod of flv. years. Performance of th.se 
selentlsts be reviewed .fter every five y .. rs by a duly 
constltut.d expert committee. In ord.r to .nsur. .nabllng 
environment on a continuous basis for these prospective 
scientists, an MoU should be signed between the state 
Universities and the Implementing agency. 

3. There Is a need to create 10 networ1cing centres 
in Basic Sciences (two centres each In Physical Sciences, 
Chemical Sciences, Life Sciences, Material Sciences and 
Mathematical Sciences) in leading Departments of 
Universities in different parts of the country to promote 
collaboratlv.e research, access to advanced facilities and 
imparting training in frontier areas. These centres should 
be supported on a long term basis in a substantial manner 
to enable them to realize Intemationally competitive status. 

4. Formal linkage between the Universities and 
national level institutions Including CSIR laboratories"be 
promoted through joint research projects and training. 
Linkages of Universities and their faculty with industries 
and user organizations should be encouraged. There 
should be provision for joint appointments/Vislting 
professorship to stimulate collaborative research. 

5. The system of both Winter and Summer Schools 
must be supported. Each subject area of Basic Sciences 
may offer up to ten programmes a year. There should be 

S.No. Activity 

a provlalon for visiting FeHowehlpe for faculty within the 
Country. 

6. In order to promote quality scientific re ... rch In 
Universities, Infrutructural facilities ought to be upgraded 
by providing development grantl for modem laboratories, 
phy8lcal Infrutructure Including uninterrupted power supply, 
water, safety requirements of Internatlona' standarda, high 
level equipment with built-In maintenance mechanism, 
exclusive research students' hostel and a research starter 
fund etc. 

7. The number of Ph.Ds from Indian Universities 
should increase five-fold within a span of ten years with 
proper standards. This should be seen in the context of 
extremely low fraction of Ph.Ds in India in relation to 
M.Sc.IB.Tech., as compared to what It is In USA, UK, 
Germany, Japan etc. The emphasis for research will 
clearly emerge if we have Universities with only 
Departments and separately Universities having affiliated 
colleges. 

8. An empowered autonomous body headed by an 
eminent scientist/academician with an Advisory Board 
comprising scientists and engineers shall be set up by 
the UGC for the purpose of implementing the aforesaid 
initiatives. 

9. The Ministry of Human Resource Development 
should provide earmarked grants of Rs.600 crores per 
annum for implementation of the programme of improving 
scientific research In Universities. This earmarked grant 
may be utilized for the follOwing activities. 

Budget 
(Rs. in crores, p.a.) 

1. Support for Infrastructure Development in the Universities 400 

2. Setting up of 10 Centres in Basic Sciences 150 

3. Recurrent grants for Research Scientists 10 

4. Research Fellowships and Post-Doctoral Fellowships 5 

5. Winter and Summer Schools and Linkages programmes 20 

6. Establishment cost of implementing Agency 1S 

Grand Total 600 
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,./IonW ExptIntIItunI on R&D IN ~ 10 GNPIf1DP 

Year R&D GNP at GOP at R&D u % R&D u % 
expenditure at current current prleea current pr1c88 of GNP 

prIcea (Re. Cro,..) (Re. Crores) (Rs. Croru) 

2001-02 11038.16 2065a08 2081474 0.82 

2002-03 18000.16 2241122(P) 2254888 0.80 

2003-04 19126.99" 2506101(Q) 2619186 0.19 

Source: (1) Data on R&D expenditure collected and complied by Department of Selenee & Technology 
(2) Data on GNP - Economic Survey 2004-05 
Note:1. GNP: Gross National Product 

2. GOP; Gross DomestIc Product 
3. R&D: Re.earch & Development 
4. GNP/GOP figure. are baaed on 1993-94 .erl8l. 
5. R&OIONP and R&D/GOP ratio have been revised aa per the New Serle. GNP/GOP figure. 
6. • E.timated 
7. P-Provl.lonal 
8. Q-Qulck E.tlmate 

Stalr!Jmtll1t III 

PBlr::tlfltsp Rslio of Exp8nditufll on R&DIGDP 

0.0-1.0010 1.1-2.0% 

Argentina 0.39 Australia 

Cuba 0.62 Brazil 

Egypt 0.19 Canada 

India 0.80 China 

Nepal 0.67 Czech, Repub. 

Pakistan 0.27 Hungary 

Srilanka " 0.20 Italy 

Thailand 0.24 Russian Federation 

Venezuela 0.38 Spain 

U.K 

Source: UNESCO Institute for Stat18t1c8 (UIS) 2005. UNESCO 

Note: 1. The data of China doe. not include Hongkong data 

2. "Oala only of the year 1996 

1.55 

1.04 

2.00 

1.23 

1.30 

1.01 

1.11 

1.24 

1.04 

1.88 

Above 2.0% 

Austria 

Denrnartc 

France 

Germany 

Israel 

Japan 

Rep. of Korea 

Singapore 

Sweden 

USA 

of GOP 

0.82 

0.80 

0.78 

2.21 

2.51 

2.27 

2.84 

5.11 

3.11 

2.91 

2.20 

4.27 

2.67 

14 



76 MARCH 13, 2007 76 

NOOI Under IIDe Scheme 

*219. SHRI RATILAL KALiDAS VARMA: 
SHRIMATI PRIYA DUn: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment Is considering to bring 
a legislation to monitor quality of work of the Non-
Govemmental Organisations (NGOI) especially to whom 
grants are provided by his Ministry; 

(b) If so, the details thereof; 

(c) whether certain proposals of NGOs forwarded by 
the State Govemments especially Gujarat under Integrated 
Education for Disabled Children Scheme are pending with 
the Union Govemment; 

(d) if so, the details thereof alongwlth the present 
status of these proposals; and 

(e) the time by which the pending proposals are 
likely to be cleared? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) Project Proposals involving 62 NGOs, under 
the Scheme of Integrated Education for the Disabled 
Children (IEDC) for the year 2006-07, were received from 
the State Govemment of Gujarat. All these proposals have 
been processed and sanction has been accorded for 
financial assistance in respect of project proposals of 55 
NGOs. The rest of the Project proposals Involving 7 
NGOs, were not approved for sanction of any financial 
assistance. Thus, no project proposal of any NGO from 
Gujarat for the year 2006-07 is pending in the Ministry at 
present. Proposals for 2006-07 involving 14 NGOs from 
Orissa, 7 NGOs from Madhya Pradesh and 4 NGOs from 
Andhra Pradesh are under process. 

Dlltancl Learning Inltltutlona 

*220. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether the performance of the India'. dl8tance 
leamlng Institutions consisting of IGNOU, 13 State Open 
UnIVersities and 108 other institutions have been dismal 
and the pass percentage Is very low In the.. In8tltutfons; 

(b) If so, whether the Govemment has made any 
study to assess the succees of such institutions as regard 
to the enrolment, drop-out rate, pass percentage etc. of 
these Institutions during the last three years; and 

(c) If so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT(SHRI ARJUN SINGH): (a) Growing 
enrolment figures in the various open and distance 
leaming institutions in India over the past few years do 
not Indicate that the performance of the .India's distance 
learning Institutions has been dismal. On the whole, the 
pass percentages over the past few yeara, have also 
been quite satisfactory. 

(b) and (c) Do not arise. 

Establishment of Institute tor 
Rural InduBtrianeatlon 

1833. SHRI S.K. KHARVENTHAN: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Govemment has any proposal to set 
up an Institute for Rural Industrialisation; 

(b) if so, the details thereof and its proposed 
functions; and 

(c) the time by which the said Institute is likely to be 
set up? 

THE MINISTER FOR SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. The 
Government has decided to set up the "Mahatma Gandhi 
Institute for Rural Industrialisation (MGIRI)" by completely 
overhauling and revamping the existing MGIRI, Wardha, 
which had come into existence in 2003 after the erstwhile 
Jamnalal Bajaj Central Research Institute, Wardha was 
rechristened as MGIRI. The MGIRI, Wardha is an 
autonomous body registered under the Societies 
Registration Act, 1960 to provide high quality scientific, 
technological and management inputs to strengthen rural 
industrialization and enhance opportunities of meaningful 
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and productive employment In rural areas In the khadi 
and village industries. IhI activities are taken up in 
association with Indian Institute of Technology (liT), Deihl 
under a Memorandum of Under8tanding (MoU). The 
promotion of rural Industrialization would- be helped greatly 
through capacity-building and technology upgradatlon In 
khadl and vHlage industries (KVI), resulting In generation 
of employment opportunities in rural areas and higher 
productivity and incomes of artisans. The specific 
objectives behind setting up MGIRI are to: 

(i) set up a strong two-way linkage between Itself 
and the rural industrialists and technical experts 
In profesaional Institutes 80 aa to facilitate quick 
availability of modern science, technology and 
management Inputs for rural industrialisation, 

(ii) create a science and technology hub for KVI 
sector by developing strong linkages and 
interface with other Institutions In the field of 
rural industrialization 

(Iii) build a database of technologies available In KVI 
sector, 

(iv) facilitate setting up of rural industrial estates and 
clusters with necessary Infrastructural facilities 
like power, specialised tool rooms, testing and 
marketing facilities, 

(v) undertake and sponsor projects capable of gMng 
substantial fillip to larger and Increased market 
penetration to selected products of village 
industry, 

(vi) conduct specialised human resource development 
programmes In generic areas such as Total 
Quality Management, creativity and Innovation, 
rural entrepreneurship development, 

(vII) provide training to trainers of the training centres 
of KVIC and Khadl and Village Industries Boards 
of State/Union Territory Govemment, and 

(viii) promote innovation through pilot studies and field 
trials through research, extension, education and 
training 

(c) The Indian Institute of Technology (lin, Delhi has 
revamped the MGIRI, _ Wardha. A proposal for sanction of 
staff for MGIRI has been submitted for setting up the 
said Institute. 

Aeeource Cent.... for Cnlf'temen 

1834. SHRI G. KARUNAKARA REDDY: WIH the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government propoaes to aet up 
resource centr.. for 30 crafts categories In the Eleventh 
FIve Year Plan to help the craftsmen who are mostly 
unorganized and come from marginalized village 
community; 

(b) If 80, the details thereof, State and Union Territory-
wi .. ; 

(c) the number of such centres likely to be opened 
in Karnataka; and 

(d) t~e extent to which theae centrea will be helpful 
for these craftsmen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Yes 
Sir. The Sub-Group on Handicrafts has recommended 
setting up of Reaou1'C8 centres during the 11 th Five Year 
Plan In the country and the details about their specific 
locations in different StatealUnion Territories Including In 
the State of Karnataka, will be worked out only when the 
Planning Commission finalizes and approves the plan. 

(d) The proposed Resource centres will be helpful to 
craft persons In providing a single window solution for 
comprehensive handholding for different aspects which 
Include: Technical & Technological information; Market 
Intelligence; Enterprise Development; Micro Finance 
activity; Reporting/Monitoring Evaluation/Experience share 
etc. 

Export of Quar 

1835. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the total quantity of guar exported during the lut 
three years; 

(b) whether the Govemment has any proposal to 
Involve Women's Self Help Groupe (SHGa) to boost the 
export of guar; and 

(c) H so, the details thereof? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRV OF COMMERCE AND 
INDUSTRV (SHRI JAIRAM RAMESH): 

(a) The export of guar gum during the last three 
yea,.. II a. below: 

(Quantity In metric tone) 

2003-04 2004-05 2006-06 

12056.29 131300.01 186716.43 

(Source: DGCI&S) 

(b) No, Sir 

(c) 0088 not arise. 

Role of Textile Induetry In Indl.n Economy 

1836. SHRI SANAT KUMAR MANDAL: Will the 
Minilter of TEXTILES be pleased to state: 

(a) whether the Government has projected the role 
of textile Industry In the Indian Economy In the coming 
years; 

(b) If 80, the detalle thereof and the pre.ent situation 
of textile industry of our country in comparison to other 
developing countries; 

(c) whether the Govemment has Initiated any new 
plans/schemes to push up textile Industry further 10 88 

to create more employment opportunities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Ves, Sir. 

(b) The prOjected value of Indian textile Industry is 
estimated to grow from US$ 47 blUlon in the year 2005-
06 to US$ 115 billion by the year 2012, comprising 
domestic market of US$ 60 billion and exports of US$ 
55 billion. Thus the projected growth rate Is 16 per cent 
per annum during these years. 

The comparison of Indian Textile Industry with other 
few developing countries Is as under:-

Ind.~ po6IIIon In Won'd Tum. Ei»nomy: 
T.xtIItIs M1d Clothing Expon. In 2005 

(USS blUlon) 

Country Textll .. Clothing Total 

India 7.86 8.29 16.14 

Pakistan 7.09 3.60 10.69 

Bangladesh 0.22 8.42 6.84 

China 41.05 74.16 116.21 

World 202.97 275.84 481.61 

Source:, World Trade Organisation Report 2008 

(c) Ves, Sir. 

(d) The Govemment of India has taken Inltlatlv .. 
and Included new schemes In the Annual Plan for 2007-
08. Theee Include schemes for (i) Foreign Investment 
Promotion to attract foreign direct Investment In textiles, 
clothing and machinery; (II) Brand Promotion on PUbllc-
Private Partne,..hlp (PPP) approach to develop global 
acceptability of Indian apparel brands; (iii) Trade 
Facilitation Centres for Indian Image branding; (Iv) Fashion 
Hubs for creation of permanent market place for the 
benefit of Indian fashion Industry; (v) Common Compliance 
Code to encourage acceptability among apparel buyers 
and (vi) Training Centres for Human Resource 
Development on Public Private Partnership (PPP) mode. 

[Tl'llnsmflonj 

Hindi Information Encyclop .. dla 

1837. SHRI HANS RAJ G. AHIR Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

(a) whether the Govemment is providing assistance 
to any action plan for preparing Hindi Information 
Encyclopaedia; 

(b) if so, the details of the action plan and the 
assistance being provided; 

(c) whether any time schedule has been fixed 
therefor; and 
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(d) If BO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SMT. D. 
PURANDESWARI): (a) No, Sir. 

(b) to (d) Do not ariBe. 

Agrl Export ZonM 

1838. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMERCE AND INDUSTRY be pleued to 
state: 

(a) whether the Govemment h .. any plan to review 
the polley on Agrl Export Zon .. ; 

(b) If 80, the details thereof; 

(c) the ar ... Identified for agricultural export under 
Agrl Export Zone Policy; 

(d) the targets set have been achieved since the 
inception of the above policy; 

(e) whether the Government ha. advised the 
Federation of Indian Export Organleatlon to study and 
strategies for the agriculture/other Items exports with a 
focus on proceaaed food; 

(f) If so, the details thereof; and 

(g) the measures proposed to be taken by the 
Govemment to address the Infrastructure problem for agrl 
export? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No, 
Sir. There is no proposal to review the Agrl Export Zone 
policy. A peer evaluation of the performance of the existing 
Agrl Export Zones (AEZs) with a view to ascertain the 
reasons for shortfall In achievement of targets and suggest 
remedial action has been carried out. 

(c) 60 Agri Expol~ Zones have been set up in 20 
States. The areas identified for export in these AEZs are 
given in the enclosed statement. 

(d) The projected and actual investments and 
estimated and actual exports of the AEZa are given below: 

(Rupees In Crore) 

ProjectecVEatimated Actual 

Inveetment 1717.95 86Q.4B 

11821.47 6353.86 

(Source: APEOA) 

(e) No, Sir. 

(f) Does not arIM. 

(g) Agricultural and Proceased Food Product8 Export 
Development AuthorIty (APEDA) under Ita Scheme for 
Infrastructure Development provides financial .. slstance 
to the 8t~~~ govemments, public sector undertakings and 
exporters registered with It for setting up of Infrutructure 
projects Including centers of perishable cargo at 
International airports, wholesale market cum auction 
centers, common Infrastructure facilities for handling frHh 
fruita and vegetables etc. It has alao been decided to 
support export Infrutructure projects In the AEZs with 
funds from the scheme of Department of Commerce for 
Asatstance to Stat .. for In'rastructure Development. 

State 

West Bengal 

Kamataka 

Uttaranchal 

Btatament 

Area 

2 

Darjeeling, Jalpalgurl, Uttar Dlnajpur, 
Cooch Behar, Howrah Murahidabad, 
Maida, 24 Pargana(N) and 24 
Pargana(S), Hooghly, Burdhwan, 
Mldnapore (W), Uday Narayanpur, 
Nadia 

Tumkur, Bangalore Urban, 
Bangalore Rural, Husan, Kolar, 
Chltradurga, Dharwad and Bagalkot, 
Kodagu and Belgaum, Dakshin 
Kannada, Uttara Kannada, Udupl. 
Shlmoga, Chickamagalur 

Udhamsingh Nagar, Dehradun, 
Nalnltal, Pantnagar, Uttarkashi, 
Haridwar, Chamoll, Pithoragarh, 
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1 

Punjab 

Uttar Pradesh 

Maharashtra 

Andhra Pradesh 

2 

Fatehgarh Sahib, Patlala, Sangrur, 
Ludhlana, Ropar, Singhpura, 
Zirakpur, Patlala, 88telllte centrel at 
Rarnpura Phul, Muktsar, JuHundur, 
Ludhlana and Gurdalpur, Arnrltear, 
Kapurthala, HOlhlarpur & 
Nawanlhahar 

Agra, Hathru, Farrukhabad, Kannoj, 
Meerut, Baghpat, Aligarh, Janpad 
Badaiyun, Rampur, Firozabad, 
Lucknow, Unnao, Hardoi, Sltapur, 
Barabanki, Saharanpur, 
Muzaffarnagar, Bijnaur, Meerut, 
Bulanclahahr, Jyotlfule~r, BareHIy, 
Shahjahanpur, Pllibhlt, Rampur, 
Badaun, Bljnor, Moradabad, JB 
Phulenagar, Ghazlabad 

Na8ik, Sangli, Sholapur, Satara, 
Ahmednagar, Rantaglrl, Sindhudurg, 
Raigarh, Thane, Aurangabad, Bead, 
Jalna, Ahmednagar, Latur, Pune, 
Kolhapur, Jalgaon, Osamanabad, 
Chule, Nandurbar, Buldhana, 
Parbhani, Hlndoll, Nanded. Wardha, 
Nagpur, Amraoti 

Chltoor, Rangareddy, Medak, 
Mebboobnagar, Krishna. Karlmnagar, 
Warangal, Ananthapur, Nalgonda, 
Guntur 

Jammu & Kashmir Srlnagar, Baramula, Anantnag, 
Kupwara, Kathua, Pulwama 
B,udgam, Doda, Poonch, Udhampur, 
Rajourl 

Tripura Kumargbat, Manu, Melaghar, 
Matabarl and Kakraban Blocks 

Madhya Pradesh Malwa, Ujjain, Indore, Cew .. , Char, 
Shajapur, Rallam, Neemuch 
Mandsaur, Khandwa, Guna, 
Rajgarh, Sehore, Vidisha, Raisen, 

1 

Tamil Nadu 

Bihar 

Gujarat 

Slkkim 

2 

H08hangabad, Harda, N .... lnghpur, 
Bhopal, Shlvpurl, Chhlndwara, 
Jpsjamgabad, Betul 

Charmapuri, Madural, Nllglri ,Theni, 
Clndlgul, Vlrudhunagar, lirunelveli, 
Cuddalore, Thanjavur, Pudukottai 
and Slvaganga 

Muzaffarpur, Samastlpur, Hajlpur, 
Valshall, East and West Champaran, 
Bbagalpur, Begu Saral, Khagarla, 
Sltamarhl, Saran and Gopalganj 

Ahmedabad, Khalda, Anand, 
Vadodara; Surat, Hawaii, vaIud, 
Bharuch, Narmada Bhavnagar, 
Surendranagar, Rajkot, Junagadh, 
Jamnagar, Amarall 

North, East, South & West SIkkIm 

Himachal Pradesh Shlmla, Sirmaur, Kullu, Mandl, 
Chamba and K1nnaur 

Orissa 

Jharkhand 

Kerala 

Asaam 

Rajasthan 

Kandharnal 

Ranchl, Hazarlbagh and Lohardaga 

Thrissur, Ernakulam, Kottayam, 
Alapuzha, Pathanamthltta, Kollam, 
Thiruvanthapuram, Idukkl and 
Pallakad Wayanad, Mallapuram 

Kamrup, Nalbarl, Barpeta, Carrang. 
Nagaon, Moligaon, Karbl Anglong, 
North Cachar 

Kota, Bundi, Baran, Jhalawar, 
Chlttoor, Nagaur, Barmer, Jalore, 
Pall, Jodhpur 

Export of Taur Garment. 

1839. SHRI SUBRATA BOSE: WlH the Minister of 
TEXTILES be pleased to ltate: 

<a> whether Taaar SUk ~nte are being exported 
from the country; 
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(b) the quantity and value of the uld garmenll 
exported during each of the lut th ... e years, country-
wise; and 

(0) the value and quantity of the tasar ,,"k g.rments 
imported .Iong with the names of the countries. 

THE MINISTEA OF STATE IN THE MINISTAY OF 
TEXTILES (SHAI E. V.K.S. ELANGOVAN): (.) Yes, Sir. 
Some Tassar silk, garments and mixed blended SDk goods 
are being exported from the country. 

(b) Tasar .nd mixed blended silk goods exported 
and the export eamlngs .for the last th ... e years are as 
follows: 

Silk ExpoI1s EIUT1Ing$ FfDI11 ru.r SHk-goods 

Year Export Earnings· 
Qty. (In kgs) Crora Rs. Mn.USS 

2003-04 5,81,266 133.67 29.08 

2004-05 7,64,719 101.47 22.58 

2005-06 12,13,453 157.72 35.63 
"1Uar _-goode export Includea MIxed Blended also 
Source: Monthly Statlatlca of Foreign Trade of India, DGCI&S, 
Kolkata 

Country-wise b .... k·up for the last three years are 
fumlshed In the encloaed statement-I 

(e) The v.lue and quantity of Tasar and mixed 
blended aRk goods Imported Into the country la given In 
the enclosed statement-II. 

SttItement I 

Counffywlss Export Esmlngs from Tilssr SlTk-good$ 

(Qty.!n kgs; Value In Crore AI.) 

2003-04 2004-04 

Country + Qty. V.lue Qty. Value Qty. 

France 10222 3.84 50430 6.44 64087 

German P. Aep 9390 3.53 36802 5.07 75676 

Hong Kong 691 0.26 3735 0.51 2257 

Italy ·25718 9.70 103441 14.26 103189 

Saudi Arabia 4174 1.57 16224 2.24 7607 

Slng.pore 2554 0.96 16247 2.23 23713 

Spain 13664 6.14 50847 7.10 86420 

U.A.E. 11129 4.19 89907 9.11 98092 

U.K. 14728 5.53 82181 11.16 108176 

U.S.A. 19039 7.46 160423 17.92 256122 

Othel'S 469157 91.49 174462 25.43 410115 

Total 561266 133.67 764719 101.47 1213453 

.Refers to top 10 countries 
"(Taaar Silk-goods export Includes Mixed Blended also, because In that tasar component Ie high) 

Source: Monthly Statistic. of Foregln Trade of India, DGCI&S, Koikata 88. 0610312007 

2005·00 

Value 

8.88 

10.50 

0.31 

14.36 

1.06 

3.29 

9.21 

13.32 

12.89 

29.29 

54.61 

167.72 
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".",.nt " 

Coun/tyWi6t1 Impott 01 r.ar " MlxtHi BIM1dtId SiIk-goods 

(Qty. In kgI. Value In Crore RI.) 

2003-04 2004-05 2005-06 

Country + Qty. Value Qty. Value Qty. Value 

China 473 0.073 33 0.001 486 0.083 

France 0.0001 36 0.006 

German P. Rep 178 0.061 8 0.002 106 0.009 

Hong Kong 1717 0.484 3 0.002 

Italy 2 0.002 844 0.047 

Spain 100 0.028 74 0.013 

U.A.E 23 0.004 

U.K. 32 0.006 

U.S.A. 71 0.019 

Nepal 3635 1.005 12514 2.153 

Others 843 0.168 99 0.028 1519 0.192 

Total 1580 0.313 5595 1.550 16614 2.510 

+Refers to top 10 countries "," nil data 

o(Tasar Sllk'goods export Includes Mixed Blended also, because In that tuar component Is high) 

Source: Monthly Statistics of Foreign Trade of India, DGCI&S, Koikata SS: 0610312007 

Trade with Italy 

1840. SHRI NAVEEN JINDAL: Will the Minister of 
COMMERCE. AND INDUSTRY be pleased to state: 

(a) whether the Government Is considering to increase 
the quantum of trade with the Government of Italy; 

(b) if so, the details thereof; 

(c) whether trade delegations have visited India and 
Italy during the current year respectively; 

(d) if so, the outcome of their visits separately; and 

(e) the number of Italian companies doing their 
business in India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH): 
(a) and (b) The Government Is constantly making efforts 
to increase trade with other countries, Including Italy. 

(c) A large Italian business delegation accompanied 
Italian Prime Minister Romano Prodi during his visit to 
India in February 2007. 

(d) The Italian business delegation had meetings 
organized by FICCI, CM·and ASSOCHAM In Kolkata and 
Mumbai. Over 3000 business-to-business meetings took 
place in Mumbai and over 2000 such meetings took place 
in Kolkata, covering a gamut of sectors such as food 
processing, l'1frastructure, power: fumiture, fashion, textUes, 
agro-industry, etc. During the visit of the business 
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delegation, Indian companies have signed 11 collaboration 
agreements with Italian companies. 

(e) About 160 .Italian companies are doing busln ... 
In India. 

Almond. .nd C •• ha.nut. Import 

1841. SHRI AVINASH RAI KHANNA: Wilt the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the almonds and cashewnuta are being 
Imported In large quantities; 

(b) If so, the reasons therefor; and 

(c) the total quantity of these Items Imported during 
each of the last three years and the current year, till 
date? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The total 
quantity of Almonds and Caahewnuts Imported during each 
of the last three years and the current year is as under: 

Commodity 

Cashen Nuts FreeM>ried 
(In Shell & Shelled) 

Almonds FrsMmed 
(In Shell & Shelled) 

(Quantity In Tonnes) 

2003-04 2004~ 2OQ5.06 Apr.Qcl. 
2006 
(latest 

avaiabIe) 

4425942 479712.9 543937.3 422903.7 

21514.5 29085.9 26806.5 23400.0 

The import of any commodity depends on the 
domestic demand-supply situation However, all imports in 
the country are subject to applicable rate of customs 
duties and also subject to domestic laws, rules, orders, 
regulations. technically-specified and environmental safety 
norms as applicable for domestically produce goods. 

/English} 

Prima Mini .... ,. Aozgar YoJ.n. 

1842. SHRI JOACHIM BAXLA: WUI the Mlnllter of 
AGRO AND RURAL INDUSTRIES be pleased to Itate: 

(a) whether the Govemment has received complaints 
from the States and beneflciarie. under the Prime 
Minister's Rozgar YOJana about large scale rejection of 
applications and delay In sanctioning and disbursement 
of loans by the Public Sector Banks; 

(b) If so, the details of complaints received during 
each of the last three years, State-wise and Union 
Territory-wise; 

(c) the details of banks which are major defaulters; 
and 

(d): the remedial measures taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER FOR SMALL SCALE INDUSTRIES 
AND MINISTRY OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): 

(a) The Govemment has received a few complaints 
from benefICiaries from different States regarding delay In 
cases of sanction and disbursement of loans by the Public 
Sector Banks to the beneficiaries. Some cases are 
rejected by the banks due to non viability of projects, 
non compliance of formalities and wilful default of other 
loans. 

(b) and (c) A statement of the complaints received 
during each of the last three years, State-wise and Union 
Territory-wise and the details of banks which are major 
defaulters are given in the enclosed statement. 

(d) Letters are sent to Head Offices of the concerned 
banks along with the copy of the complaints for further 
inquiry into the matter and to take necessary action. 
Reminders are sent to the bank branches as well as the 
Head Offices of the concemed banks in case of any 
delay in corrective action. 



91 WIiIMn AMWflm MARCH 13, 2007 /t) 0utItIIiDM 92 

Slllfement 

Vear 2003-04 

Sr.No. Name of the State Total complaints received Name of the defaulter'll banks 

1. Aaaam 2 Punjab National Bank, UCO 

2. Bihar 2 Bank, Corporation Bank, 

3. Deihl State Bank of India, Indian 

4. Jhart<hand 1 Oversees Bank, State Bank of 

5. Kamataka 1 Patlala, Punjab & Sind Bank, 

6. Maharashtra 4 Canara Bank, Bank of India, 

7. Orissa Syndicate Bank. 

8. Punjab 2 
9. Tamil Nadu 6 

10. Uttar Pradesh 2 

Total 21 

V •• r 2004-05 

Sr.No. Name of the State Total complaints received Name of the defaulters banks 

Assam 2 State Bank of India, Bank of 

2. Delhi India, Indian Bank, Punjab 

3. Haryana 2 National Bank, Central Bank 

4. Himachal Pradesh 1 of India, Indian Oversee. 
5. Jhari<hand 2 Bank, Lakshmi Vilas Bank 

e. Maharashtra 2 Ltd.. Vijaya Bank, Oriental 

7. Tamil Nadu 4 Bank of Commerce 

8. Uttar Pradesh 

Total 15 

Year 2005-06 

Sr.No. Name of the State Total complaints received Name of the defaulters banks 

1. Assam 11 UCO Bank. Indian Bank, 
, 

2. Kamataka 1 Canara Bank, Bank of 

3. Madhya Pradesh 1 Maharashtra, Karur Vysya 

4. Maharashtra 2 Bank, State Bank of India 

5. Rajasthan Indian Oversees Bank, Bank 

6. Tamil Nadu 11 of India, Corporation Sank, 

7. Tripura 1 United Bank of India. 

B. Uttar Pradesh 

Total 29 
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Setting up of Vedic UnlveraJty 

1843. SHRI A. K. MOORTHY: Will the MInl8ter of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment propoaes to set up lOme 
Vedic Universities In the country, particularly In Tamil Nadu; 

(b) if 80, the places identified for the purpoae; and 

(c) the time by which these universities are likely to 
be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) The Central Govemment do not 
have any such proposal. 

(b) and (c) Do not arise. 

[TrsnslsfionJ 

U.. of Fake Document. by Criminal. 

1844. SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PANDALIKRAO 

GAWALI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the dreaded criminals are taking the help 
of fraudulent and fake bailsmen to come out from the 
jails; 

(b) if so, whether such fake bailsmen get fake ration 
cards and fake Fixed Deposits receipts for providing balls; 
and 

(c) if so, the detail. and the reaction of the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODl YA GAVIT): (a) 
No such incidents has been brought to in notice of the 

Govemment. 

(b) and (c) Do not arise. 

/Enflll8hJ 

Sex EducatIon 

1845. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pieaNd to state: 

(a) whether the Government has received any 
propOHlslsuggeslions from States as wetl as organizations 
against NCERT proposal to Introduce sex education as 
per the guidelines of UNICEF; and 

(b) If so, the details of action taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) No, Sir. A letter has, however, been 
recently received by NCERT from GuJarat Council of 
Educational Research and Training, Gandhlnagar, 
conveying the decision of the Govemment of Gujarat, 
not to Implement Adolescence Education Programme. 

Promotion of Khadl and Village Industries 

1848. SHRI PRAlHAD JOSHI: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether Khadl and Village Industries being symbol 
of our National Movement and priority of -Mahatma 
GandhI" Is gradually sinking these days: 

(b) if 80, the details thereof; 

(c) whether the Govemment has decided to enhance 
the ratio of allocations to uplift sinking Khadi and Village 
Industries; and 

(d): if so, the steps taken or propoaeo to be taken 
to revive the Khadi and Village Industries acroes the 
country? 

THE MINISTER FOR SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): 

(a) No, Sir. 

(b) Does not arise. 
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(c) The khadl and vII/age indultriel sector has 
continued to receive priority as can be judged from that 
fact that budgetary allocation has Increased from Rs. 
340.55 crore (actual) In 2002-03 to As. 711 crore In 2007-
08. Moreover, the total value of production and 
employment generated in these sectore have increased 
by 44.51 per cent and 24.56 per cent during 2002-03 to 
2005-06. 

(d) As part of the Government's National Common 
Minimum Programme to revamp the Khadl and Village 
Industries Commission (KVIC), the Khadl and Village 
Industries Commission Act, 1956 has been amended and 
the Commission has been re-constituted. To strengthen 
the khadi and village industries (KVI) and make them 
competitive in the global economy, Government (in the 
Ministry of Agro and Rurai Industries) has been 
Implementing schemes like Interest SubSidy Eligibility 
Certificate Scheme (ISEC) providing subsidized rates of 
interest on bank loan8, Product Development, Design 
Intervention and Packaging (PRODIP) Scheme for 
Improving deSigns and packaging of KVI products, and 
Rural Employment Generation Programme (REGP) through 
KVIC, for setting up village industries by providing subsidy 
in the form of margin money. Assistance Is also provided 
to KVI units to participate in exhibitions at the national, 
sub-national levels to assist marketing of KVI products. 
These facilities are available to all eligible cottage and 
rural industries. Further, the Government has launched 
the Scheme of Fund for Regeneration of Traditional 
Industries (SFURTI) in 29 khadi, 50 village and 25 coir 
industry clusters for five years beginning 2005-06. SFURTI 
envisages assistance for setting up of common facility 
centres, quality improvement, training and capacity 
building, development of new products, improved 
packaging. new design, market promotion, etc. 

Further, the Expert Committee constituted to suggest 
measures for revamping of KVIC and programmesl 
schemes had, inter alia, recommended strengthening of 
the khadi and village industries by restructuring of some 
of the on-going schemes. In pursuance of the accepted 
recommendations, KVIC has prepared proposals in this 
regard with aim of creating more employment opportunities 
in the KVI sector. 

Utilization of Budget Allocation 

1847. SHRI RAM KRIPAL YADAV: Will the Minister 
ot AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether Ministry of Agro and Rural Induatrlea has 
utilized only 45 per cent of Its budget allocation for the 
year 2006-2007; and 

(b) If 80, the reasons for not utilising the full budgetary 
allocation by the Ministry? 

THE MINISTER FOR SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 87.32 per cent 
of the Rs. 894.50 crore Plan budget allocation (RE) for 
2006-07 has been utilised till the end of February 2007. 
Action has been taken for fuller utilization of balance 
budgetary allocation by the Ministry during the remaining 
period of the year 2006-07. 

(b) Does not arise. 

Inwetmant of Foreign Countrl •• 

1848. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether foreign companies Investing in India are 
likely to be reviewed periodically by the Government if 
they pose a security threat; 

(b) if so. the details thereof; and 

(c) to what extent they have been implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI AS HWANI 
KUMAR): (a) to (c) All aspects of National security are of 
paramount concern of the Govemment and suitable action 
where required Is always taken. POlicy on Foreign Direct 
Investment (FDI) is incorporated in the Foreign Exchange 
Management (Transfer or Issue of Security by a Person 
Resident Outside India) Regulations. 2000, notified under 
the Foreign Exchange Management Act, 1999. Any 
violation by a company with foreign equity of the 
provisions of the Act, or ruleslregulationslnotificatlon/order 
issued in exercise ot the powers under the Act, Is dealt 
with under the prOvisions of this Act. 

Rel ... lng of Pakl&ta/"I Prlaonar. 

1849. SHRI MlliND DEORA: Will the Minister of 
HOME AFFAIRS be pleased to state: 



97 PHALGUNA 22, 1928 (Saka) 

(a) whether the Gov.rnment hal r.I •••• d 64 
Paklltanl prisoners and fleherman alongwlth 3 clllidren .. 
part of humanitarian geeture 88 reported In "The Tlm.s 
of India" dated December 23, 2006; 

(b) If so, the date on which they were released; 

(c) the total number of Pakistani prisoners are 
languishing in the Indian jails and since when, State-
wise; 

(d) whether Pakistan has also relea.ed Indian 
prisoners Including 412 fishermen as agreed earll.r but 
released only 70 prisoners Including 50 fishermen; and 

(e) If 50, the reasons and the time by which remaining 
prisoners and fishermen are likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) Ves, Sir. 24 Pakistani civil prisoners and 30 
fishermen alongwlth three children were repatriated to 
Pakistan on 22.12.2006. At present, as per available 
reports, there are 199 Pakistani civil prisoners lodged in 
different jails of India. On 23.12.2006 Pakistan repatriated 
50 Indian fishermen & 20 civil prisoners. On 10.01.2007, 
Pakistan released another 115 Indian fishermen. 
Govemment has been consistently taking up the issue of 
early release and repatriation of Indian civilian prisoners 
and fishermen with Pakistan through diplomatic channels. 

{Translation} 

Bord.r Area Dev.lopm.nt Scheme 

1850. SHRI KAILASH BAITHA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the funds allocated to Bihar under Border Area 
Development Scheme during each of the last three years; 

(b) whether the utilization certificate after the said 
funds released has been received; 

(c) if not, the reasons for delay in implementation of 
the said schemes; 

(d) the details of schemes sanctioned by State Level 
Scrutiny Committee, District-wise; 

(e) wheth.r th.r. I. any propoHI to make any 
provision to select the achemes on the recomm.ndations 
of Members of Par1iament; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
Details are given 88 under: 

(Rs. In lakh) 

Vear Final allocation Amt. released UCs received 

2004-05 728.00 728.00 728.00 

2005-06 1693.00 1693.00 314.00 

2006-07 3119.00 3119.00 

(c) The Govt. of Bihar has reported that delay In 
implementation of Schemes Is due to time taken In tender 
process. 

(d) The details are given In the enclosed statement. 

(e) and (f) There is no such proposal under 
consideration. However, schemes suggested by the 
Hon'ble Members of Parliament are considered by the 
State Government In accordance with the BADP 
Guidelines. 

DI,trfct-wI .. , Sch.me-wl.. Detail, are a, Under: 

We.. Champaran 

Solar lighting System/construction of Morcha/ 
Construction of police Quarters In Police Stations; 

Tubewell in SSB Camp 

Arrangement of Solar Lights In SC/ST High School 
Hostel buildings/provision for school dressea. 

X-ray MachineIBP instrument/Stethoscope/O.T. light. 
etc. in Primary Health Centres. 

Village defensive work to protect erosion/Construction 
of bridge on Trlbhuvan Ghat/rural roads. 

Construction of Panchayat Bhavan. 

Apiculture training. 
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Construction of TolletiBathllady Huat In Police 
Stationsllink road to SSB camp. 

Construction of additional rooml In Middle achoolll 
brick lolling Ian.. toachooll. 

Construction of Community HalVChabutra. 

Construction of Toilet in Block Hatr.lPCC roedl. 

Construction of Joklhat-Fatehpur roadiConstructlon of 
rural roads. 

Provision for school dreases. 

East Champaran 

Construction of Hall in ThanaIMorcha & Boundary 
wall of police station. 

PCC roadlRCC bridgellink road to SSB BOPs. 

Construction of Public Ubraries in schools/Construction 
of Community building. 

Construction of tolletslbaths In primary health centres! 
repair of Bazar sheds. 

Construction of Purnahia Jhorokher road/Dhaka-
Ghurasan roadiRural link roads. 

Construction of Panchayat Shawano 

Provision for school dresses. 

Supaul 

Construction of barracksllock up in Shim 'Nagar O.P. 

Construction of multipurpose community hall. 

Construction of Rural roads. 

Provision of school dresses. 

Sitamarhi 

Construction of boundary wall, Moroha & watch towers 
and barbed wire fencing of Police Stations. 

Boundary wall of block campul/construction of 
Panchayat ShavBns, PrOvision for school dresses. 

Madhubllnl 

Solar IIghtslbarbed wire fencing/conltNOtlon of tolleta 
in Police Station •. 

Construction of Laokaha-Jokhl roadlrural link roadl. 

Construction of Community Hall In villages. 

Construction of Panchayat Bhavan •. 

Provision of School drea •• 

Kleh8npnJ 

Construction of pakka road to SSS (SOP)/road to 
Fatehpur/Constructlon of circle Guard/construction of Rural 
roads. 

Construction of additional room in High SchooV 
provision for electrification and drinking water in High 
SchooVprovision for school dresses. 

Construction of boundary wall of primary health 
oentr •. 

Construction of Panchayat Bhawans. 

Setting up of 3 Model Villages one each in 
Thakurganj, Dighalbank & Temagach block. 

/English} 

Closure of Hlndustan Zinc Limited 

1851. SHRI JUAL ORAM: Will the MINISTER OF 
MINES be pleaaed to state: 

(a) whether the Hindustan Zinc Ltd. closed down its 
establishment In Sundergarh District, Ori88a; 

(b) If so, the reasons therefor; and 

(c) the manner in which the assets of the company 
is likely to be utilised? 

THE MINISTER OF STATE IN THE MINSTRY OF 
MINES (DR. T. SUSSARAMI REDDY): (a) Yes, Sir. 

(b) and (c) MIs. Hindustan Zb,c Limited has intimated 
that its establishment at District Sundergam, Orissa has 
been closed down due to exhaustion of ore/mineral at 
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the lite. The Company had handed over all the leaaehold 
land, acquired government and private lands and land 
obtained through lale deed a10ngwlth the buildings and 
related infrastructure contained thereupon, to the Tehalldar 
on 10.6.2004. 

Production· of Clove 

1852. SHRI E.G. SUGAVANAM: Win the Minister of 
COMMERCE AND INDUSTRY be pleased to Itate: 

(a) whether the production of clove In the country 
has fallen sharply during the last few years and the 
farmers are not getting adequate price for their produce; 

(b) if so, the details thereof; 

(c) whether the Government has any proposal to 
boost the production of clove In the country and to .... trlct 
its import; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No, 
Sir. There is no steep fall in the production of clove In 
the country. The production of clove has increased from 
1048 MTs during 2001-02 to 2000 MTs in 2005-06. Prices 
of clove have been ruling high for the last few years at 
a range of Rs. 23621 to Rs. 27694 per quintal and 
farmers are getting adequate retums for their produce. 

(c) to (e) Several development programmes on tree 
spices like clove were Implemented under the Centrally 
Sponsored Schemes and State Sector Schemes in the 
major centers of cultivation. The efforts in this regard 
have been intensified through the National Horticulture 
Mission launched by Government of India since 2005-06 
aimed at increasing production, productivity and quality 
of tree spices produced In the country to meet the growing 
demand in the domestic as well as export market. 

Considering the internal demand which is estimated 
at 10,000 MTs for clove, production of clove In the country 
is comparatively less and country is meeting the domestic 
requirement by importing 8500 tonnes of cloves valued 
at Rs. 12.30 crore. 

Review Work of ICHR 

1853. SHRI BRAJA KISHORE TRIPATHY: Will the 
Mlnleter of HUMAN RESOURCE DEVELOPMENT be 
pleaHd to state: 

(a) whether the Government propoeee to review the 
wor1dng of Indian Council of Historical R ... arch (ICHR) 
and to hold Inquiry regarding mlealng file on 'Towardl 
Freedom' Project; 

(b) If so, the details thereof; 

(c) whether any Inquiry has been completed; 

(d) If 10, the details thereof alongwlth the 
recommendations made therein; and 

(e) the action 80 far taken by the Government on 
such recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) A One-Man Review 
Committee under Shrl D. Bandyopadhyay submitted Its 
report on the functioning of the ICHR and has also looked 
Into the issue of the ml88lng file on 'Towards Freedom' 
project. 

(d) The Committee took note of the missing til .. 
and found that unleas -Important files were retrieved, much 
of the material relating to the non-publication/stoppage 
(of) 'Towards Freedom' Project (would) never be 
unearthed". The Committee made many recommendations 
regarding this project including that the project be revived 
immediately and recommended that It should be completed 
within the next 24 months. It also made wide ranging 
recommendations regarding reconstitution of the Editorial 
Board and suggested ways and means of ensuring prompt 
action for printing and publication of the volumes related 
to the project. 

(e) The Government have accepted the 
recommendations of the One-Man Review Committee and 
have asked the ICHR to implement the said 
recommendations. As per the Infonnation provided by the 
ICHR, the 'Towards Freedom' project has also been 
revived and already two volumes have been made ready 
for publication and w9rk on finalization of the manuscript 
of two more volumes has been initiated. 
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AgrHment with Italy 

1854. SHRI B. MAHTAB: Will the Mlnlst.r of 
COMMERCE AND INDUSTRY be pl .... d to state: 

(a) Wh.ther Gov.mment has any proposal to set up 
some Industrl.s In the country In collaboration with 
Italy; 

(b) If so the details thereof; 

(c) whether any agreement has been signed with 
Italy for the establishment of such Industries; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) The Government usually does not 
take entrepreneurial d.clsions to •• t up collaborative 
manufacturing/service ventures. Under the current 
liberalized Investment policy regime, entrepren.urlal 
decisions are taken by private Investors including from 
Italy to set up such v.ntures. The Government, on its 
part, faclUtates Investments by creating conducive cllmat. 
through International economic agreements as w.1I 8. 
liberal pollcle. and procedures. President of the Council 
of Ministers of Italy led a high I.vel business delegation 
to India in February 2007 to further the economic co-
operation. During the visit, elev.n private sector and three 
Govemment sector MoUslAgreem.nts w.re eIgn.d. A lilt 
i. enclosed 88 statement. 

Statement 

List 01 MoUslAgffHImtHllS SigntHi 

Govl. SBc/or (NlWtltln /ndilln and lIB/ian GoVtlmmtJnIS) 

SI.No. Subject 

1. Cultural Exchange Programme 

2. Setting up a Joint Working Group on Combating Intemational Terrorism and Transnational Crime. 

3. Indo-Italian Renewable Energy Cooperation. 

Prlvete $ector 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Indian Company 

2 

Tata Motor Ltd. 

TataMotors 

Sharat Heavy Electrical Ltd. (BHEL) 

Oil & Natural Gas Corporation Ltd. (ONGe) 

Intese Sanpaolo 

Mahirnlra & Mahlndra Ltd.(M&M) 

(a) Birla Institute of Technology & Science (BITS) 
(b) liT Delhi. . 

National Institute of Design (NID) . 

Bank of Baroda 

Italian Company 

3 

Fiat Spa 

Iveco 

Selex Sistemi Integral Spa 

Eni Spa 

Gruppo Piaggio 

Carraro Spa 

ST MIcroelectronics 

Pininfarina Spa 

Pioneer Investments 

Subject 

4 

Automobile Sector 

Automobile Sector 

Defence and Electronics Sector 

(i) Deep water exploration 
(ii) Hydrocarbon exploration 

Automobile aector 

Fann & Equipment Sector 

State of the art Research & 
Innovation labs 

Education Sector 

Banking and Anance 
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2 

10. Alpha Design Technology Pvt. Ltd. 

11. Engineers India Ltd. (ElL) 

12. Conlederation 01 India 
Food Trade & Industriea (CIFTI) 

13 Council lor Leather Exports (eLE) 

Handloom Clu.t .... 

1855. SHRI C. KUPPUSAMI: Will the Minister of 
TEXTILES be pleased to state: 

(a) the salient features of the newty launched 'Cluster 
Development Scheme' for handlooms; 

(b) the amount allocated/earmarked for the 
development of clusters in various States for 2007-08, 
State-wise and Union Territory-wise; 

(c) the clusters identified in the State of Tamil Nadu 
which has vast majority of handlooms in the country; 

(d) whether the Union Govemment proposes to select 
more handloom clusters in the State of Tamil Nadu; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Integrated Handloom Clusters Developing Scheme aims 
developing Handloom Clusters In an inclusive, holistic, 
sustainable and self reliant manner; facilitating 
collectivization of handloom weavers and service providers; 
inculcating common infrastructure usage and services In 
a viable format; creating an environment of empowered 
and participative decision among cluster actorsIWeavers; 
and encouraging convergence of schematic assistance 
and support services from various schemes and 
programmes of Government. The scheme will ensure 
synergizecl and consistent support to handloom weavers 
in the country. 

3 4 

Eieltronica ApI Defense & Electronic Sector 

Teenimont Spa Common busintss in UAE tor oil, 
Gu & Energy Sector 

Parma Induatrlal AI8ociation Agro and Food Pl'OCUIing Sector 
(Union Plrm,nse Dtgli Indultial1l 

National AIIocIatlon of ItaHan Leather 
Manufacturers of Footwear, leather 
goods and Tanning Machinery 
(ASSOMAC) 

(b) The Integrated Handloom Cluster Development 
Scheme Is a Central Sector Scheme introduced during 
the year 2005-06. An amount of Rs.30.00 crore has been 
earmarked during the year 2007-08 for allocation on the 
development of handloom clusters through out the country 
Including Tamil Nadu. No state-wise allocation has been 
made under the scheme. The scheme Is being 
implemented through Identified Implementing Agencies. 

(c) to (e) During 2005-06, 03 clusters have been 
identified for development In the State of Tamil Nadu 
such as Thlruvannamalai, Trichy and Kurinjipadi, out of 
20 clusters. Furthermore, 100 Clusters, have been 
selected in 2006-07 in consultation with the State 
Governments and Wavers' Service Centres concemed, 
out of which 10 clusters have been identified for 
development In the State of Tamil Nadu. Currently, 
diagnostic study of these cluete,. Is In progress. Based 
on diagnostic studies, cluster development plan will be 
prepared. 

National Comml .. lon for Protection 
of Child Right. 

1856. SHRI PRABODH PANDA: 
SHRIMATI P. SATHEEDEVI: 
SHRI L. RAJAGOPAL: 
SHRI JAI PRAKASH (MOHANLAL GANJ): 
SHRI MANJUNATH KUNNUR: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to slate: 

<a) whether the Government has constituted National 
Commission for Protection of Child Rights; 
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(b) If so, the details thereof along with the 
composition; 

(c) If not, the time by which It II likely to be 
constituted; 

(d) whether the Government has considered to 
appoint the Children's Rights Comml18loner to protect the 
child rights and bring down the violence against the 
children; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) The first Chairperson of the National Comml18lon 
for Protection of Child Rights has been appointed with 
effect from 5th March, 2007. The Commission comprises 
of a Chairperson, six Members including two women 
Members and a Member-Secretary. 

(c) Does not arise. 

(d) No, Sir. 

(e) and (f) Does not arise. 

(Trsnsl8/ionj 

Construction of Q-ehelter by NDMC 

1857. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of HOME AFFAIRS be pleased' to state: 

(a) whether the New Delhi Municipal Council (NOMC) 
is committing irregularities in the construction of a-shelters; 

(b) if so. whether the attention has neither been paid 
for protection from rain nor compliance of official language 
Is being done; 

(c) if so, the details thereof: 

(d) the total number of Q-shelters constructed 
alongwtth their cost from steel and tho8e constructed from 
bricks and cement, separately during each of the last 
three years; 

(e) the total number of new a-.helters propoeed to 
be ralNd under the jurlldlctlon of NOMC during the year 
2007; 

(f) whether the said Council ha. purchased the 
posters to be stuck on these commuters a-shelters; 

(g) If so, the details alongw/th the price thereof, 
agency-wi .. ; 

(h) whether any contract has been signed with a 
company or any agency for dlaplaylng advertisement; 

(i) if so, the details thereof; and 

0) the monthly Income earned by the said Council 
from each commuter Q-shelter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) and (c) The design of the Bus-a-Shelters is 
commuter friendly and gives maximum protection from 
rain. All information at these shelters is displayed 
bHlngually In Hindi and English. 

(d) No Bus-Q-Sheiter has been constructed using 
bricks and cement during the last three years. The number 
of Bus-a-Shelters, constructed from steel and the 
expenditure Incurred on them during each of the last 
three years are as under: 

Year No. of Bus-a-

2004 

2005 

2006 

Shelters 

9 

80 

80 

Expenditure incurred 

Rs. 42 lakh 

Rs. 9 lakh 

Constructed on build-ope rate-
transfer basis. 

(e) 117 Bus-a-Shelters are proposed to be raised 
under the jurisdiction of New Delhi Municipal Council 
during the year 2007. 

(f) to 0) A contract has been Signed with MIs. JC 
Decaux Advertising India Private Limited for construction 
of 197 Bus-a-Shelters on bulld-operate-transfer basis. The 
concessionaire will be providlngadvertisementslposters on 
these Bus-Q-Shelters as part of terms and conditions of 
the contract. The concessionaire is liable to pay to New 
Delhi Municipal Council a concession fee of 16% of net 
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revenue earned by it on sale/renting of advertising and 
other space on Bus-Q-Shelter subject to a minimum 
concession fee of Rs. 20 lakh per month, for 197 Bus-
C-Shelters already constructedlbeing constructed by it. 

[English} 

Issuance of Fire Safety Certificate to Schools 

1858. SHRI PRABHUNATH SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether Fire Safety Certificate issued by Deihl 
Fire Service (DFS) is mandatory for recognition of school 
w.eJ. July 1, 2006 in Delhi; 

(b) if so, whether the Municipal Corporation of Delhi 
(MCD), Education Department, Government of National 
Capital Territory of Delhi and Public Schools are not 
adhering to fire safety norms endangering the lives of 
their students; 

(c) if so, the total number of schools functioning 
without fire safety certificate, school-wise; 

(d) the action taken by the Government against those 
schools who are not adhering to fire safety norms; 

(e) whether any standards/norms has been prescribed 
for the size of a classroom and the maximum number of 
students allowed to sit In a classroom; 

(f) if so, the details thereof; 

(g) whether about 80 to 90 students are sitting in a 
classroom in Government schools in Deihl; and 

(h) if so, reasons therefor and the steps taken to 
construct more number of classrooms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (h) 
Information Is being collected and will be laid on the 
Table of the House. 

L.ettere from VIPaiAl1 India Anoclatlon 

1859. SHRI SUDAM MARNDI: Will the Mlnlater of 
HOME AFFAIRS be pleased to state: 

(a) the details of the letters received from the VIPs! 
All India Association for SCa/STs and Physically 
Handicapped trom March 27, 2006 till date by the Ministry/ 
NDMC on SCs/STs and Physically Handicapped 
grievances; 

(b) whether the Government has taken any action 
on each IIIlJch letter; 

(c) if so, the details therefor; 

(d) If not, the reasons therefor; and 

(e) the time by which action on pending letters Is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e) A 
statement indicating the details of the letters received in 
Ministry of Home Affairs and New DeIhl Municipal Council 
since 27th March, 2006 from VIPs, other important 
functionaries and All India Association tor SC/ST & 
Physically Handicapped on the subject of Scheduled 
Castes, Scheduled Tribes and Physically Handicapped 
grievances relating to New Delhi Municipal Council is 
enclosed. Appropriate action has been taken on these 
references as indicated in the enclosed Statement. 

S.No. Name of the person, 
association, etc. from 

where refarences received 

Number and date ActIon takerVRepIy sent 

2 

1. Assistant RegiIIrIr (Law), 
National H\rnan R91tn Commission 

2. 

3 

3836I3n)02-03 dDd 10.5.06 

Cab. SecItIPMHlCMed 
~1m157 dilled 19.5.2008 

4 

No. 14381SANE1t11e dIIId 28.08.2008 

No.SAAIEItIttI1678-79 dIUd 25.7.08 
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2 3 4 

3. ChIlI .....,.. 0IIIc:e, DellI Sec:rNriat Ct.WG/V1PI2OO6 dated 26.6.2006 No. s.wEatateIl680-81 dated 25.7.06 

4. Chief Minllter'1 0IIIce, DellI SecrIIartaI CMQ'PGC(E)I2OO&I77832 dIIICI 29.6.06 No. SAAlEltatell683 dated 25.7.06 

S. AIIiItInI Dilldol' (RetIa.), Mi1iIIry 01 Labour 5(17)1Re1VVRCI2OO6Il340 dIIICI 22.8.06 No. 1481-82/Es1atel2OO6 dated 03.10.2008 

6. 0Ibr on SpeciII Duly 10 1he CtiII MIniIIIr, 0S0ICM-PKI1 0611 085 dated 10.7.06 No. 1478-79iE8tatelO6 dated 03.10.2006 
Delhi Secretarial 

7. lsi PtrIOIIII AIIiIIInI 10 Mi1IIIer MiI(S&. T&OD)/pACI802 dIIed 2.5.06 No.SANEs1atell653-54 daled 30.10.2006 
tor SciIncI and Technology 

8. Shri Tariq AmIar, Member of PIIIIIrna TN6883I2OO6 dated 30.8.06 No. SAAIEaIaIeIl 867·58 dated 30.10.2006 

9. ShrI GIIl8Ih PrIIId SII9I, MImber of PaIIiImn NR No. SAAlEllatel 1659-60 dated 30.10.2008 

10, Shri 0ICIr FtmIIIdII, MInIIer of 1 (8)MOS(1C)/V1PA17 dIlId 4.1.07 No. 12961SO(CP)lEalale dated 21,rtJ,.07 
Slate tor I..Ibow' & Employment 
(Independllt ChIrge) 

11. S/"I Feraque Ahmad, 1751OSM«>S(HRD)2007 dated 24.1,07 No. 12971SO(CP) Eetate dated 21.rtJ,.2007 
OIIIc:er on 8tIeciII 
Duly 10 t.tniIIer 01 State 
tor IUnIn RIIOUIOI 
DeYllopmlnl 

12. AI Incia AIIociIIIon tor SCIST DIIICI 12.06.06 Replied In JIIuIy. 2J1J7 
end PhyIicIIIy HeldcIpped 

13. DIIed 12.06.06 Replied In JarIIaIy, 2007 

14. AI IncIa AIIodIIion lor DItId 12.06,06 Interim. reply given vide leiter dated 
SClSTandPhyUIy 21.08.2006. ThIs IIIIIter is lIlder eumInaIion 
HIndIcIpped and final IIpIy wi be given on finaIisaIIon of 

1he *I. 

IS. All IncIa AIIoc:iaIIon lor OIled 30.8.08 Inlerim reply given vide leiter dated 
SClST and PhyIicIIIy 21.08.2006. ThIs II'IIII8r is IIIder examilalion 
Hendicapped and IiIII reply wi be given on Iinalisation of 

lie CIII, 

16. All IncIa AIIociIIion lor DItaj 23,8,06 Repled In Jarury, 2007. 
SCIST and PyIicIIy 
HandicIpped 

17. AI IncIa AIIociIIon for DItId 28.06.2008 Replied in JaruIy, 2007 
SClST and PhyIicIIy 
HIIIIbpped 

18. 0IIicer on SpecIal Duly 10 No. 14 ~7811387 dIIed 8.4.06 Replied vide R.,. No.D/1003 to 10041 
lieuIenanI Govemor SO(EnI.). dilled 24,04. 
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23. 
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25. 

26. 
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DeIti SClSTIOEIC.t.tIoIIII 
& HandicIpped FiIIncIII & 
Development Corpcnlion 
Umtted 

Shri Ram BIbu ShIImI, 
Member 01 L .... 
Assembly 

Shri R.P. RIIhi, OIIicer on SpeciII Oldy 
to MnIIer 01 ChemicIII IIICI FII1izeIl 
and SIeeI 

Smt. Tajdar BIbIr, 
Member 01 I.egIsIatIvt 
AaItmbIy 

Shri MInoj KIlner Aggarwal, 
Deputy Secretary, 
Depeltment of lhbIn 
Development, GoverrIIYIR 
01 NCT of DeIti. 

Shri Oscar Fernandes, Mnlater 
01 State (Independent CI'erge) 
Labour • Employment 

All India Assoc:iIIion for 
SClST and PhyIicaIIy 
Handicapped 

All India Aaaoci8Iion for 
SClST and Physically 
Handicapped 

Shri LaImani Prashad. 
Member 01 Palfiament 

In .. nt Mortality 

1860. SHRI MANORANJAN BHAKTA: 
SHRI BALAS HOWRY VAlLABHANENI: 
SHRI A. SAl PRATHAP: 

3 • 
No.F.57(10yos.o&/PGC· ReplIed WIt Ref. No.M15HO(En1.} dIIed 
HInIc:IppeO'VoIII 04.12.2008 
oSFDCl8419 dIIId 25.10.08 

MIId206 dIIed 8.11.08 RIpIiId • Ref. No.M238lSO(En.} dIIIId 
13.12.2008 

No.0SI01/(M OS, C&F)I2OO8-525O Rtphd WIt Alt. No.OI32I&'8O (Enr.) dIIed 
lilted 22.11.2008 18.12.2008 

No. 1215t'PNVC108 dItId 22.11.08 Repilid vide 00 NO.0I3238180 lEnt.) 
dIIed 13.12.2008 

F. No. 13(53yo.wD12t042 dIIId 12.12.08 Replied vide Ref. No. of3.484/S0(Enf.) 
dIItd 28.12.2008 

D. O. NO.(8).U)S/(1C) VlPI07 dIIId 32.07 00 No. 1911PS1CPI07 cIIIId 08.02.07 

olltd 25.7.08 Sent to NOMe for tppIOpIiIIt IOIlon vide 
Minlltry of Home Aftlill' Ittttr No.140371 
1f2OO8.0111j.JI dIIId 28.11.1108 

OIled 11.8.08 Sent to NoMC for appropriate action 
vide Mlnlltry of Home Affelrs' letter 
No. 14037l1f2OO&.OeH.1l dIted 28.011.2008 

No.MPMPI2OO8 dIItd 19.12.08 Sent to NOMe for IjIpIOprIItt action vide 
MinIItIy 01 Home NIM' iIIttr No. 1403&1 
112OO7.oe1hi-11 dIIed 04.01.2007 

the high Infant mortaJIty rate of the girl child .. compared 
to the boy child; 

(b) If 80, the details thereof during each of the fast 
th .... years, State-wise and gender-wiM; and 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(c) the Iteps takenlto be taken by the Govemment 
In this regard? 

(a) whether studies conducted by the Registration 
Survey of the Registrar General of the Cenaus revealed 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (8) As per the Information 



115 Wtm.n AMNwm MARCH 13, 2007 to~ 118 

fumlshed by Registrar General of India, according to the children below six years, and focuses on reduction in 
Sample Registration System (SRS), high Infant mortality incidence in mortality, morbidity and malnutrition. Moreover, 
has been observed for the girl child as compared to the Government of India has been implementing several 
boy child. programmes/schemes like National Diarrhea Disease 

(b) As per enclosed Statement. 
Control Programme; National Acute Reapiratory Infection 
(ARI) Control Programme; Vltarnln-A Supplementation; Iron 

(c) A number of steps have been taken by the 
and Folic Acid Supplementation; Promotion of breast 

Government like the Integrated Child Development feeding etc. Besides, a musive awaren ... campaign on 

Scheme (I CDS) which aims at holistic development of the Importance of the girl child has aleo been Initiated to 
enhance her value and ensure her overall welfare. 

sr.,.",.nt 

Stslt1mtlnt· In18l7/ Mottsll/y RaM bySBX India and biggtlr StslS8, 2003-05 

India & bigger states 2003 2004+ 2006+ 

Person Male Female Person Male Female Person Male Female 

India so· 57· 64· 68 58 58 68 68 61 

Andhra Pradesh 59 69 59 59 59 58 57 56 68 

Assam 67 69 65 66 76 55 68 86 69 

Bihar+ 60 59 82 61 60 63 61 60 62 

Gujarat 57 54 61 53 50 57 54 52 55 

Harvana 59 54 65 61 55 68 60 51 70 

Karnataka 52 51 52 49 49 49 50 48 51 

Kerala 11 11 12 12 14 11 14 14 15 

Madhya Pradesh 82 77 86 79 82 75 76 72 79 

Maharashtra 42 32 54 38 31 42 36 34 37 

Orissa 83 82 63 n 76 79 75 74 n 
Punjab 49 46 52 45 37 55 44 41 48 

Rajasthan 75 70 81 67 66 69 68 64 72 

Tamil Nadu 43 44 41 41 43 38 37 35 39 

Uttar Pradesh+ 76 69 84 72 71 72 73 71 75 

West 8engaI 46 45 46 40 45 34 38 38 39 

"Exclude NageJand (Rural) 
+Based on new sample drawn from 2001 Census. 



117 PHALGUNA 22, 1928 (Saka) 118 

Look Eat Policy 

1861. SHRI ANWAR HUSSAIN: Will the Minleter of 
COMMERCE AND INDUSTRY be pleuecI to state: 

(a) the total allocation made under the Look East 
Policy during the current financial year; 

(b) the manner In which the North Eaetem Region 
benefited from this Policy during the last three years; 
and 

(c) the detaUs of the short term and long term 
schemes under the Look East Policy which can benefit 
the North Eastern Region? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Department of Industrial Policy and 
Promotion has no allocation under the head 'Look East 
Policy' . However, for North Eastern States, there is a 
special Industrial Policy dispensation for the overall 
development of the region. 

(b) and (c) The Package for the Industrial Policy for 
the North-East contains special concessions such as 
excise duty exemption, income tax exemption, Investment 
subsidy, interest subsidy, comprehensive Insurance etc. 
which are intended to facilitate and hasten the industrial 
and economic development of the North-Eastern States. 

Indultrlal Development of North Ealtem Region 

1862. SHRI ABU AYES MONDAL: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has set up 'Single 
Window Scheme' for the industrial development of the 
North Eastern Region; and 

(b) if so, the details of the projects ttiat have been 
implemented under the said scheme during 2oo5-06? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No Sir. 

(b) Does not arise. 

Operation Rhlno-2 agalnat UlfII Actlvlata 

1863. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

WiN the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government hu launched Operation 
Rhlno-2 againatlULFA activists In Assam; 

(b) If so, the details thereof and the number of ULFA 
aeIMsts arrested or killed under the said operation; 

(c) whether It has come to the notice of the 
Govemment that the ULFA activists are Intruding In the 
terrttory of Bhutan; and 

(d) if 80, the details thereof and the corrective steps 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) No operation 
named Rhlno-2 has been launched. 

(b) During the current year (upto 28.02.2007), 30 
ULFA cadres have been arrested and 19 killed In the 
Counter Insurgency operations. 

(c) and (d) There Is no specific report that the ULFA 
cadres are establishing camp In the territory of Bhutan. 
However, the Government Is keeping close watch on the 
activities of militant outfits along the Indo-Bhutan border. 

Crlmlnallutlon In Politic. 

1864. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment, has decided to check 
the dangers poeed by the criminalization In politics In the 
country; 

(b) if so, the measures taken/proposed to be taken 
by the Govemment to check the entry of criminals Into 
politics; and 

(c) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (I) 
to (c) The Govemment has been seized of the Isaue of 
electoral reforms to Inter alia address the dangers posed 
by the Criminalizatlon in Police. 

Loophole. In Indian Intellectual Property Right. 
LIglllatlonl 

1865. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether foreign companl.. Ire reaping benefits 
from our traditional knowledge due to the Ioophol.. in 
Indian Intellectual Property Rights Leglelltlonl; 

(b) Is so, whether the Government propoees to amend 
the law in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRt ASHWANI 
KUMAR): (a) to (c) The Patents Act, 1970, as amended 
in 2005, provides vidtSI Section 3(p) that an invention which 
In effect, is traditional knowledge or which is an 
aggregation or duplication of known properties of 
traditionally known component or components is not 
patentable. 

Section 10 of the Patents Act, 1970, inter IIlill, 
provides for disclosure of the source and geographical 
origin of the biological material in the specification, when 
used in an invention. 

Further, the Act also provides for opposition to the 
grant of patent on the ground that the invention so far 
as claimed in any claim of the complete specification Is 
anticipated having regard to the knowledge, oral or 
otherwise, available within any local or indigenous 
community in India or elsewhere and for revocation of a 
granted patent. 

In view of the above, there is no proposal presently 
under consideration of the Governmen,l. to amend the 
Patents Act. 

RUI'II Induatrlillution InCI Technical Advancement 

1868. SHRI RASHEED MASOOD: Will the Mlnllter 
of AGRO AND RURAL INDUSTRIES be pleued to state: 

(a> whether the Govemment hu formulated any 
scheme for rural indu.trlallsatlon and technicil 
advancement; 

(b) if la, the details thereof; 

(c) whether the Government is contemplating to 
accord autonomy to Mahatma Gandhi Industrialisation 
Institute, Vardha; and 

(d): if so, the time by which autonomy to this Institute 
is likely to be accorded? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (d) The Government 
(in the Ministry of Agro and Rural Industries) has been 
implementing the following schemes for rural 
industrialization and technical advancement in the field of 
khadi and village industries sector: 

(i) Rural Employment Generation Programme 
(REGP), through the Khadi and Village Industries 
Commission (KVIC), to help eligible 
entrepreneurs to set up village industry units and 
thus create employment opportunities In village 
and small towns with population upto 20,000. 
Under this programme, entrepreneurs can 
establish village industries by availing of margin 
money assistance from KVIC and loans from 
public sector scheduled commercial banks, 
selected regional rural banks, cooperative banks, 
etc., for projects with a maximum cost of 
Rs. 25 lakh. 

(ii) Rural Industries Service Centres Scheme (RISC) 
for setting up of common facility centres (CFCs) 
to provide infrastructural support and services 
to such industries; 

(iii) Product Development, Design Intervention and 
Packaging Programme (PRODIP) for Improved 
designs and packaging of khadl and village 
industry products; 

Besides, the Govemment has decided to set up the 
"Mahatma Gandhi Institute for Rural Industrialisation 
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(MGIRI)" by completely overhauling and revamping the 
.xlltlng MGIRI, Vsrdha, which had com. Into .xlstence 
In 2003 aft.r the .rstwhll. J.mn.I.1 B.j.j Central 
R .... rch Institute, V.rdh. w.. rechristened .. MGIRI. 
The MGIRI, V.rdha is .n .utonomous body regiltered 
under the Societies Registration Act, 1960 to provide high 
quality scientific, technologicaJ and managem.nt Inputs to 
strengthen rural industrialization and enhance opportunltiee 
of meaningful .nd productive employment In rural are .. 
in the khadl and village Industrle.. The promotion of rural 
Industrializ.tion would be helped greaUy through capacity-
building and technology upgrad.tion In khadl and vllI.ge 
Industries (KVI), .... ultlng In generation of employment 
opportunltl.s In rural .reu .nd hlgh.r productivity and 
incomes of artisans. Th. specifiC objectives behind Httlng 
up MGIRI are to, 

(i) set up a strong two-way linkage betw •• n 1ta.1f 
and the rural industrialists and technical experts 
In prof.sslonal InstlM.s so as to facilitate quick 
availability of modem science, technology and 
management Inputs for rural industrialisation; 

(ii) create a science and technology hub for KVI 
sector by developing strong IInk.ges and 
Interface with other Institutions in the field of 
rural Industrialisation. 

(ill) build a database of technologies available In KVI 
sector, 

(iv) facilitate setting up of rural industrial estates and 
clusters with necessary in'rastructural facilities 
like power, specialised tool rooms, testing and 
marketing facilities, 

(v) undertake and sponsor projects capable of gMng 
substantial fillip to larger and Increased market 
penetration to selected products of village 
industry, 

(vi) conduct specialised human resource development 
programmes in generic areas such as Total 
Quality Management, creativity and innovation, 
rural entrepreneurship development, 

(vII) provide training to trainers of the trafnlng centres 
of KV1C and Khadi and VHrage Industries Boards 
of StatelUnton Territory Government, and to 

(viii) promote innovation through pilot ItUdI8I and field 
tria. through ...... rch, .xtension, education and 
training 

{Eng/I6h} 

Production of CotfH ."d Rubber 

1887. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleaaed to state: 

(a) wheth.r the production of natur.1 rubber and 
COffH In India II the hlgh"t among the major natural 
rubber producing countrlee In the world; 

(b) If 10, the detaill of production of natural rubber 
and coffee during 2005-06 and '2006-07, country-wise; 
and 

(c) the steps taken to increase the production and 
marketing of theee products In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MiniSTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir. 

(b) The detalla of production of coffee and Natural 
Rubber during 2005-06 & 2006-07, country-wise are u 
under: 

Coffee (in tonnes) 

Country 2005-06 2006-07 

Brazil 19,76,840 25,50,720 

Colombia 7,17,540 6,96,000 

Indonesia 5.19,540 4,11,000 

Vietnam 8,09,940 9,00,000 

India 2,74,000 2,88,.000 

Others 23,65,700 25,83,600 

Wor1d Total 88,83,380 74,29,320 
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(in tonnes) 

Country 2005" 2006" 

Thailand 29,37,000 29,68,000 

Indonesia 22,71,000 24,54,000 

Malaysia 11,26,000 12,11,000 

India 7,72,000 8,57,000 

Vietnam 4,89,000 5,36,000 

China 4,28,000 4,46,000 

World Total 87,77,000 92,66,000 

'Information for other countries Is available for calendar year 
only. 

(c) The Govemment of India through Coffee Board 
and Rubber Board is implementing various plan schemes 
for augmenting domestic production of coffee and Natural 
Rubber respectively. These include replantation of low 
yielding plantations and increasing productivity of existing 
plantations. Further, various initiatives are being 
undertaken by the respective Boards with financial support 
of the Government of India for the marketing of their 
products. The Coffee Board has provided training courses 
on roasting and brewing of coffee, promoted coffee 
through media advertisements and partiCipated in national 
and regional fairs. The Rubber Board has strengthened 
Rubber Producers Societies in rubberwood processing and 
value addition and participated in various national fairs. 

Insurance for Girls 

1868. SHRI RAVI PRAKASH VERMA: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to provide an 
insurance cover of Rupees; one lakh for each girl child 
as an incentive for its upbringing in the country as 
reported In 'The Hindu' dated December 19, 2006; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government propoeea a conditional 
cash transfer scheme during the Eleventh Ave Vear Plan;' 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) A proposal is under 
consideration for the Eleventh Five Year Plan, wherein It 
Is propoeed that an Insurance cover will be provided for 
the girt child as a safety net and also to enable the girt 
to receive a lump sum at the age of 18 yea,. with suitable 
medical and educational components, to ensure her 
survival and overall development. 

(c) and (d) Proposal for a Conditional Cash and Non-
Cash Transfer Scheme to ensure overall welfare of the 
Girl Child Is under consideration under the 11th Five Year 
Plan. The transfers are based on fulfillment of four 
Important conditionalities viz. birth and registration of the 
girl child, immunization, her retention in school and 
delaying her age of marriage beyond 18 years. 

Decline In Wool Production 

1869. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the production of wool has declined 
significantly during the Tenth Ave Year Plan period in 
comparison to Ninth Five Vear Plan; 

(b) if so, the details thereof and percentage. of decline 
as compared to Ninth Five Year Plan alongwlth the 
reasons for decline; 

(c) whether the Govemment has chalked out any 
special strategy for the Eleventh Five Year Plan keeping 
in view the sharp decline In Tenth Five Vear Plan for the 
said product; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
There has been a marginal decline of roughly 1.93% In 
the total wool production 'during the 10th Five year Plan 
in comparison to the 9th Five Year Plan due to the 
drought conditions prevalUng during the 10th Five Vear 
Plan in the largest wool producing State of Rajasthan. 
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This resuhed in decline of the number of sheep In the 
State from 140 lakhs to 100 lakhs. The details of wool 
production during the 9th and the 10th Five Year Plans 
are given below: 

(In million kg.) 

Year 9th Plan Year 10th Plan 

1997-98 45.6 2002-03 50.5 

1998-99 46.9 2003-04 ·48.5 

1999-2000 47.9 2004-05 44.6 

2000-01 48.4 2005-06 44.9 

2001-02 49.5 2006-07 45.2" 

Total 238.3 Total 233.7 

" -AntIcipated 
(Source: Ministry of Agriculture) 

(c) and (d) During the 11th Ave Year Plan, efforts 
will be made in the areas of healthcare and improvement 
of select high yielding indigenous breeds of sheep. Since 
production of wool is considered as a by product of 
rearing sheep for meat, special Incentives like schemes 
of sheep Insurance and shepherd insurance and creation 
of a Revolving Fund to be utilized for procurement of 

Varieties of Tea 2003-04 

Qty. Value 

Bulk Tea 140.70 1037.31 

Packet Tea 34.01 405.80 

Tea Bags 4.90 94.31 

Instant Tea 3.46 99.57 

Total 183.07 1836.99 

(b) There are about 1700 proceaeing units which are 
engaged In tea production activities. It is, therefore, difficult 
to ascertain individual processing capacities of these units. 

(c) and (d) India has been exporting value added 

raw wool and Ita .... are likely to lead to an Inc ...... 
In the production of wool In the country. In addition, the 
Angora Wool Development Programme over the Pashmina 
Wool Development projects for Increasing the production 
of angora raw wool and the quality and quantity of 
Pashmina would be further strengthened. 

Production and Export of T .. 

1870. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the total quantity of different varieties of tea 
exported and foreign exchal"!g& earned during each of 
the last three years; 

(b) the details of production capacity of each 
proceSSing units during each of the last three years; 

(c) whether the Govemment proposes to encourage 
higher production of blended tea and diversification of 
export of blended te. to various foreign countriee; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The total 
quantity of different varieties of tea exported during the 
last three years Is as under: 

Quantity : Million kga. Value : Re. CrOr8S 

2004-05 2005-08 

Qty. Value Qty. Value 

159.03 1312.86 154.23 1243.10 

35.73 353.65 30.53 ~C\5.02 

7.09 142.91 8.38 174.32 

3.96 115.29 3.53 91.14 

205.81 1924.71 196.67 1793.58 

tea including blended tea over the years to various 
countries. Exports from India have Nglsterad an increase 
in 2006 and this Is expected to continue. in order to 
encourage tea exports in value-added form to earn more 
foreign exchange, a concessional import duty on various 
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tea machinerle. was 'evled by the Government and duty 
on packaging/materia' hu been brought down. 

fTI7II18I61ionJ 

Tehbazarl In NDMe A .... 

1871. CH. MUNAWAR HASSAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the places where Tehbazarl has been pennltted 
by the NoMC in New Deihl area; 

(b) the nonn. fixed for allotment of Tehbazarl and 
the revenue generated by the Council therefrom during 
each of the last three years; and 

(c) the steps takenlbeing taken by the Council for 
allotment of pennanent shops in place of Tehbazarl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Names of 
the place where New Deihl Municipal Council has 
permitted Tehbazarl are given in the enclosed 
Statement-I. 

(b) The nonna fixed for allotment of Tehbazarl sites 
in New Deihl Municipal Council/area are given in the 
enclosed Statement-II. 

The revenue generated by the· Council as Tehbazari 
fee. during each of the last three years ia as under: 

S.No. Year Revenue generated 

1. 2003-04 26.73.0001-

2. 2004-05 47.39,000/-

3. 2005-06 82,76,000/-

Total 1.56.88.000/-

(c) At present. there is no proposal for allotment of 
pennanent shops in place of Tehbazarl. 

tn.,.",.nt I 

SI.No. Location of site 

2 

1. Behind Madras Hotel. Opp. Bhasin Motors 

2. Opposite Shop No.4, Refuoee Market Babar 
Road 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Gopal oUl Bhawan, B.K. Road 

Lane of New House 

Reaerve Bank of India, Parliament Street, 
New Delhi 

Shastri Market 

Mohan Singh Place 

Scindla House 

Hindustan Times Building 

Kailash Building Curzon Road 

Surya Klran Building 

Krlshan Hotel 

Regal Building 

Behind Ashok Yatrl Nlwu 

Behind Vanona Building 

Behind State Bank of India. Jai Singh Road 

Kanchan Janga Building 

Hansaliya Building 

20. Curzon Road 

21. Janpath lane 

22. Shastri Market 

23. ECE House Curzon Road 

24. Nirmal Tower. B.K. Road 

25. Mohan Singh Place 

26. Regal Porch 

27. Janpath Mini Market 

28. Thapar House, Janpath 

29. 23. K.G. Marg in front of Hlmalay House 

30. Near ·P ..... Trust of India Building 

31. Snack Bar Revoti 
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32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

43. 

44. 

45. 

46. 

47. 

48. 

2 

Near State Bank of Patlela, Parliament Street 

Near Railing opp. Revoll Cinema 

Chanderlok Building 

Aahoka Carpet, B.K. Road 

Ansal Bhawan, Kuturba Gandhi Marg 

Madras Hotel 

State Bank of Patlala, Sanud Marg 

Himaliya House, Kasturba Gandhi Marg 

Allahabad Bank, Parliament Street 

FICCI Auditorium 

PIO at Jantar Mantar 

Kwallty Restaurant, Regal BuUdlng 

PIO at Police Station, Parliament Street 

Opposite Navrang House, Kasturba Gandhi 
Marg 

Behind Vandna Building 

Odeon Sweet House, Connaught Place 

M-Block near South Indian Building 

49. H-Block near Plaza 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

O-Block outside Velgi Restaurant 

N-Block near Art House, Connaught Place 

N-Block, MOK Bar Restaurant, Connaught 
Place 

F-Block, Kripa Ram House, Connaught Place 

N-Block, Metro House, Connaught Place 

O-Block. Connaught Place 

3413, Shankar Market, Connaught Place 

A-Block, Venger Building, Connaught Place 

N-Block opposite Scindia House 

59. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

2 

Near Stall No. 17, Baber Road 

Stan No. 19, Babar Road 

Blrla Mandlr 

Behind Willlngdon Hospital 

Near House No.479, Mandir Marg 

Space near Garage No. 114, Gole Market 

75-75A, Jain Mandir, Gale Market 

Near Central Bank, Gole Market 

Patiala House 

Near Law Institute Bhagwan Oaaa Road 

Baroda House 

In front of Ashoka Road, Ratl Marg 

Chelmsford Road 

Dr. RaJlndar Prasad Road 

Krishi Shawan, Near Boat Club 

Kalawati Hospital towards Panchkulan Road 

Back side of Birla Mandir 

Gurudwara Bangal Sahib 

77. Tailer Market, Baird Road 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

PIO at Kali Bari Marg near Wlllingdon Hospital 

Lane Plyare Lal Motors near Maridian Hotel 

Near PIO at Super Bazar 

Behind Madras Hotel 

Kalawatl Hospital 

31-35, Gote Market, Rama Krishnan Ashram 
Marg 

Suf5er Bazar 

Navrang House, Kasturba Gandhi Marg 

Shankar Market 
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2 2 

87. Near Stall No.8, Ram Manohar lohia Hospital 115. Hanuman Mandlr 

88. Janpath 116. Rlvali Cinema 

89. Parliament Street 117. Baaant lane 

90. Jeevan Tara 118. Chelmsford Road 

91. Jai Singh Road 119. Municipal Market, Connaught Place 

92. Ashok Road 120. Kasturba Gandhi Marg 

93. Baba Kharak Singh Marg 121. Khan Market 

94. Outer Circle State Entry 122. P. R. Market 

95. Behind Statesman Building 123. lodhi Estate 

96. Akash Deep Building 124. Kidwai Nagar 

97. UCO Bank Building 125. Sarojini Nagar 

98. Opposite Supreme Court 126. Nauroji Nagar 

99. Shahjahan Road 127. Netaji Nagar 

100. Malcha Marg Shopping Complex 128. Purena Qulla Road 

101. Chanakya Cinema 129. Gole Market 

102. ·Dr. Ram Manohar lohia Hospital 130. Vayu Bhawan 

103. Indian 011 Bhawan, Janpath 131. Connaught Place 

104. Verandah of Janpath 132. Motl Bagh 

105. Kidwai Bhawan 133. laxml Bai Nagar 

106. Scindia House lane 134. Behind P. R. Market Shop No. 

107. Regal Cinema 135. Near Rasan Godown P. R. Market 

108. Palika BaZar 136. Near Cemetery Shajahan Road 

109. Hanuman Road 137. Prithvi Raj Market 

110. Emporia BUilding, BKS Marg 138. Barasuar Market 

111. Shivaji Stadium 139. Pallka Bhawan 

112. Rama Krishna Ashram Marg 140. Fuel Depot, Prithvi Raj Market 

113. Alka Hotel 141. PIO at Malcha Marg 

114. Shaheed Bhagat Singh Mar;' 142. PIO at Dalhousie Road, Solrth Block 
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143. 

144. 

145. 

146. 

147. 

148. 

149. 

150. 

151. 

2 

PIO at Motl Bagh Bus Stand 

Pan Thara at Lodhl Estate 

At Maurya Hotel, Sardar Patel Marg 

PIO at Udyog Bhawan 

Ninnan Bhawan, Maulana Azad Road 

D-A venue, Sarojini Nagar 

South Block, Fire Brigade 

Behind Udyog Bhawan 

Safda~ung Hospital 

152. Sena Bhawan 

153. Yusuf Sarai 

154. Chanakyapuri 

155. 

156. 

157. 

158. 

159. 

160. 

161. 

162. 

Mansingh Road 

East Kidwai Nagar Market 

B. K. Dutt Colony, Lodhi Road 

Outside Pakistan Embassy 

Pakistan High Commission 

Panchsheel Marg, Chanakyapuri 

Fuel Depot, Netaji Nagar 

Fuel Depot, South Market, Electric Lane House 

163. Bikaner House 

164. Behind Birla House, Tis January Marg 

165. PIO at Jamnagar House, Mansingh Road 

166. Panthara at 24-A, Prithvi Raj Road 

167. Road Benn at Malcha Marg 

Statamant " 

1. All eligible squatters upto 1977 shaH be eligible 
for allotment of kiosk and Stalls subject to their 
availability in the respective area TUI they are 
allotted Kiosks/Stalls they will be given 
pennission to Tehbazari on usual charges. 

2. All eligible squattefl pertaining to 1978 to 1980 
will be eligible for tehbazarl pennl88lon In their, 
reapective area subject to avanabltlty of suitable 
apacea. However, If stallalkloska are available 
after accommodating the eligible squatters, upto 
197 squatters out of this list will also become 
eligible for allotment of kiosksIatalla. 

3. The eligible squatters between 1981 and 1987 
may also be considered for allotment of 
tehbazarl, In case suitable vacant space In the 
respective zone is available for such allotment. 

4. For determining the eHglbl1ity of squatters, the 
proof of squatting such as receipt of removal 
charges from NDMC, challana by the Police, 
toleration permission granted by the NOMe shall 
be the relevant documents. 

5. Tehbazari holders nonnally shaH not be disturbed 
from their present sites unless there are special 
re88008 to do so. 

6. Similarly, persons who were given toleration 
permisaion shall not be normally disturbed from 
their pre .. nt sites. 

7. Cases of persons, who are having stay orders 
form the courts, will be examined separately 
within the frame work of this scheme, and efforts 
will be made to accommodate them either in 
the same locality or in the nearby location 88 

far as possible. 

/English} 

Shift OffIce from Kandla to Gandhi Nagar 

1872. SHRI MADHUSUDAN MISTRY: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI RATILAL KALIDAS VARMA: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Gujarat to shift the 
Office of Development Commi8sloner (SEZ) from Kandla 
to Gandhi Nagar; 

(b) if so, whether the said proposal has been rejected; 
and 
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(c) If 80, the reuona therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) and (b) No 
proposal \0 shift the Office of Development Comml88loner 
(SEZ) rom Kandla to Gandhi Nagar Is under consideration. 

(c) In view of the newly notified Special Economic 
Zones In Gujarat, more posts of Davelopment 
Commissioners have been approved. 

Militant.' Link. with Nepal 

1873. SHRI SHAILENDRA KUMAR: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI MILIND DEORA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Kashmlri militants are having links 
with Nepali Maoists group and sale-purchase of arms are 
going on via Delhi a8 reported In The Hindustan Times' 
dated February 14, 2007; 

(b) if so, the facts thereof and the reaction of the 
Government thereto; 

(c) the number of isuch cases registered during the 
last one year; 

(d) whether the Government has informed the 
neighbouring countries in this regard; 

(e) if 80, the reaction of those countries thereon; 
and 

(f) the steps taken by the Government to check such 
activities of militants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) No, Sir. Government have no Input to suggest 
that Kashrnlri militants have links with Nepal Maoists 
group. 

(c) to (f) Question does not arise. 

EklIVYI Model A .. ldentlll School. 

1874. SHRI HARIBHAU RATHOD: 
SHRI L. RAJAGOPAL: 

Will the Minister of TRIBAL AFFAIRS be pleued to 
state: 

(a) the number of Eklavya Model Residential Schools 
(EMRS) functioning In the country as on date, State-
wise; 

(b) the number of veeanol .. of tuchers available In 
th .. e Vldyalayu; 

(c) the arrangement made by the Govemment to fill 
up the vacancy of teachers In these Vldyalayas; 

(d) whether th .. e Vidyalayas are well equipped with 
libraries and laboratori .. ; 

(e) if 80, the details thereof; 

(f) if not the steps taken by the Government in this 
regard; 

(g) the achievements of the students of EMRS from 
the State of Andhra Pradesh; and 

(h) the measures taken by the Government to 
improve the EMRS In the country particulaliy Andhra 
Pradesh? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) 72 Eklavya Model Residential Schoois 
(EMRS) are functioning as on date. A statement indicating 
state-wise status is given in the enclosed Statement-I. 

(b) to (f) The EMRSs have been set up by the State 
Governments out of grants provided by the Govemment 
of India under Article 275 (1) of the Conatitution. As per 
existing norms, Govemment of India provides one-time 
grant of Rs. 250 lakh for the school building, hostels, 
teachers' quarters, library, laboratories and associated 
infrastructure, and up to As. 30 lakh per school annually 
to meet the recurring expenses to run the school. State 
Govemments Bre to form autonomous societies to run 
these achools and also make arrangements for teachers 
etc. The prescribed norms for atudel;lts: teacher ratio is 
30: 1 and provision for library and laboratori.. too has 
been made. The Ministry of Tribal Affairs ia not invoived 
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In the appointment andlor hiring of the aervlce. of 
teachera and other peraonnel and therefore, auch 
Information Is not maintained In the Mlnlltry. 

(g) A statement-II Indicating the number of 
Scheduled Tribes .tudent. admitted and puaed out from 
Bdavya Model Residential Schoola (EMRS) In Andhra 
Pradesh during 2005·06 18 enclosed. 

(h) The Ministry of Tribal Affaire obtains periodic 
progress reports regarding the status of Implementation 
of the EMRS, and convenes meetings with the State 
Secretaries of the Tribal WelfarelTrlbal Welfare 
Development Departments to review the physical and 
financial progresa of the scheme. OffIcers of the Ministry 
also undertake visits to the schools from time to time. 
Modifications are made as and when required. 

Stlltement I 

Slllte-wistJ EkI8vyl1 Mods! RssIdtIntilll Schools (EMRS) 
functioning in Ihs Counhy 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

State 

Andhra Pradesh 

GuJarat 

Himachal Pradesh 

Kerala 

Karnataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

Tamil Nadu 

Trlpura 

West Bengal 

Jharkhand 

Chhattisgarh 

Total 

No.of EMRS 
Functioning 

8 

8 

2 

3 

8 

4 

10 

7 

3 

5 

4 

8 

72 

SMfMMnt" 

Nut77Iw tJf ST sllR:Mnls MImIIttId IIIId pMHd DUf !rom 
EkMV)'II MtIdtII ~ Sch«JIB (EMRS) In 

Andl,. PI'MItIsh dullng 2005-06 

Ciaea Strength Pueed Out 

Boys Girls Total Boys Glris Total 

VI 244 351 595 238 361 589 

VII 248 334 582 248 332 580 

VIII 232 319 661 231 319 550 

IX 239 319 558 238 319 557 

X 174 263 437 173 190 363 

XI 250 334 584 155 199 354 

XII 239 166 405 155 105 260 

Total 1626 2066 3712 1438 1815 3253 

Publlc-prlwte Partnerehlp 

1875. SHRIMATI NIVEDITA MANE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has any plan for publlc-
private partnership In social sector; 

(b) if 80, the details thereof and the reuons therefor; 

(c) whether the Government has identified the areas; 

(d) If 60, the details thereof; and 

(e> the manner In which it would be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH): 
(a) to (e) The propolal regarding Public-Private 
Partnership (PPP) In Social Sector Is in a very ear1y 
stage of examination In the Government. It is a dlfflcuH 
and complex subject and requires cautious approach. 
There is a need for area specific policy to ensure that 
private sector participation leads to Inclusive growth. 
However, there is no specific proposal before the 
Government at the moment. 
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Contingency AlloW8noee to Students 

1876. SHRI ASHOK KUMAR RAWAT: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the amount provided to various Institutions under 
the head 'contingency allowances' during the last three 
years; 

(b) whether the whole amount has been spent 
systematically; 

(c) If so, whether Ph.D and M.S, students of Indian 
Institutes of Technologies (IITs) and Indian Institute of 
Sciences (IISc) Bangalore are getting their contingency 
allowances as per norms; 

(d) if so, the details thereof indicating the amount, 
per student per year, category-wise, institute-wise: 

(e) whether aome IITs or IISc are not dlabursing 
contingency amount to the atudents and Violating the 
norms prescribed for this purpose; 

(f) if so, the reasons therefor Institue-wlse; 

(g) whether any action has been taken against Ihe 
officials found guilty in this regard; 

(h) If so, the details thereof; and 

(I) the measures being contemplated to stop such 
financial irregularities category-wise and institute-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI):(a) to (i) The information is being 
collected and will be laid on the Table of the House. 

Outlay for ST Population 

1877. SHRI K.J.S.P. REDDY: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment has asked States to 
prepare exclusive annual plan to apend the outlay 
earmarked for the ST population; and 

(b) If so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R 
KYNDIAH): (a) and (b) The Ministry of Tribal Affairs has 
asked the Governments of 22 States and 2 UT 
Administrations to prepare a Tribal Sub-Plan (TSP) for 
the welfare of Scheduled Tribes as a part of their Annual 
Plan. The concerned State Governments and UT 
Administrations have also been asked to follow the 
guidelines issued by the Planning Commission in 2005 
for formulation and implementation of TSP which, inftlr 
aHa stated that (i) allocation of funds under TSP should 
be at least In proportion to the ST population of the 
Statal UT; (II) a separate Budget Head/Sub-Head for TSP 
(Code 796) should be provided; (iii) Tribal Welfare 
Department of the State should act 88 nodal department 
for planning and finance for tribal areas and development 
of STs; (Iv) the entire TSP budget should be placed at 
the disposal of such nodal Department and (v) funds 
provision made under TSP should be made non-dlvertible 
and non-Iapsable so that it is spent on schemesl 
programmes exclusively for the welfare of the Scheduled 
Tribes. 

Export of Diamonds 

1878. SHRI KAILASH MEGHWAL: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to atate: 

(a) the details of the foreign exchange earned from 
the export of diamonds during the last three years; 

(b) whether there is any stiff competition from China 
and other foreign countries In diamond cutting and 
poliahlng Industry; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by the 
Government to safeguard the intereat of diamond cutting 
and polishing industry in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The details of 
foreign exchange earned from the ~ort of diamonds 
during the last three years are as followa: 
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2004-05 2005-06 

10361.87 11610.27 

(b) and (c) No, Sir. 

(In USC Million) 

2006-07 (Upto 
August, 2006) 

4143.27 

(d) The Government has taken several steps to 
safeguard the Interests of diamond cutting and poliahing 
Indultry in India. The licencing regime for rough diamonds 
has been abolished and custom duty on Import of rough 
diamond Is 0 %. The facility of advance remlttancel without 
insisting on bank guarantee for Import of rough diamonds 
has been permitted subject to terms and conditions. Export 
of gems and jewellery, which also Includes cut and 
polished diamonds, has been Identified as a thrust sector 
in the Foreign Trade Policy (2004-09). In the Foreign 
Trade Policy as updated on 7th April, 2006, following 
facilities have been extended to the Sector: 

(I) Import of gold of 8 carat and above is allowed 
under the replenishment scheme subject to the 
import being accompanied by an Assay 
Certificate specifying the purity, weight and alloy 
content. 

(ii) Duty Free import entitlement of consumables for 
metals other than Gold, Platinum to be 2% of 
FOB value of exports during the previous 
financial year. 

(iii) Duty free import entitlement of commercial 
samples to be Rs. 300.000. 

(Iv) Duty free re-Import entitlement for rejected 
jewellery to be 2% of the FOB value of exports. 

(v) Cutting and polishing of gems and jewellery, to 
be treated as manufacturing for the purposes of 
exemption under Section 10A of the Income Tax 
Act. 

(vi) Import of preciOUS metal scrap/used jewellery 
has been allowed for melting, refining and re-
export of jewellery. However, such import will 
not be allowed through hand baggage. 

(vii) Gem & Jewellery exporters have been allowed 
to export jewellery on consignment basis as per 
Rules. 

(viii) Gem & Jewellery exporters have been allowed 
to export cut and polished precious and semi-

precious Itones for treatment and relmport .. 
per Rules. 

(bc) Value addition norms for different categories of 
gems and jewellery pr0duct8 have been reduced. 

Besides, extenaive efforts are made for promoting 
exports of Indian gems and jewellery Including diamond 
jewellery. 

Functioning of CBI 

1879. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HOME AFFAIRS be ple .. ed to 
atate: 

(a) whether the CBI haa been found culprit and 
deliberately covertng up the money trail funding by the 
terrorists; 

(b) If so, the details thereof; 

(c) whether the Government propose. to bring 
transparency In the functioning of eBI and to make public 
the various probes etc.; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No, Sir. 

(b) Does not arlae. 

(c) and (d) The CBI has full functional autonomy 
under the Deihl Special Police Establishment Act, 1946 
as amended by the Central Vigilance Comm'salon Act, 
2003 which enjoins upon the Commfeelon to Include in 
Ita annual report a separate part on the functioning of 
CBI. This report Is laid before each Houae of the 
Parliament. 

rrrsns/sHonj 

Fund. for Welfare of Trtbal. 

1880. SHRI MOHAN RAWALE: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 
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(a) the percentage of contribution provided by the 
Govemment to the State. for the welfa,. of Trlbals; 

(b) whether the State Govemments demanded to 
ral.e the percentage of Centre'. contribution In the 
Conference of Mlnl.te,. of Tribal Affalra held In Delhi 
recently? 

(c) if so, the detail. thereof; 

(d) whether the Govemment hu asked the State. to 
set-up an Independent mechanism to monitor the utilisation 

S.No. Name of the Scheme 

1. Special Central Assistance to Tribal Sub Plan 

of the funda provided by the Centre; and 

(e) If '0, the time by which n Ie likely to be done? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): 

(a) The Ministry of Tribal Affalra provide ... slatance 
under various schemes/programmes for the socio-
economic development of Scheduled Tribe.. The 
percentage of contribution under .. ch acherne of the 
Ministry I. a. under: 

Central share (%) 

100 

2. Grants under proviso to Article 275(1) of the Constitution 100 

3. Scheme of Post Matric Scholarships, Book Bank and Upgradation of 100 
Merit of ST Students 

4. Scheme of Hostels for ST Girls and Boys 50 

5. Establishment of Ahsram Schools in Tribal Areas 50 

6. Grant to Tribal Research Institutes (TRls) SO 

7. Grant-in-Aid to NGOs for STs Including Coaching & Allied Scheme and 
Award for exemplary service 

(a) Grant-in-Aid to NGOs 90 

(b) Coaching & Allied 100 

a. Vocational Training centres in Tribal Areas 100 

9. Educational Complexes In Low Literacy Pockets for development of women 100 
literacy in Tribal areas 

10. Development of Primitive Tribal Groups (PTGs) 100 

11. Grant-in-Aid to State Tribal Development Cooperative Corporations for Minor 100 
Forest Produce 

12. Support to NationaVState Scheduled Tribes Finance and Development 

(a) NSTFDC 100 

(b) STOCs 49 

13. Rajlv Gandhi Netional Fellowship for ST Students 100 

14. Exchange of visits by trlbals 100 
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(b) and (c) During the review meeting of State 
Secretarlas In-charge of Tribal DevelopmentIWelfare held 
on 13 February, 2007 and the Conference of State's 
Minlste,. In-charge of Tribal WelfarelDevelopment held 
on 14 February, 2007 In New Deihl, some of the State 
Governments had requested for raising the central share 
for Implementing the schemes/programmes of the Ministry 
of Tribal Affairs. The funding pattern under various 
schemes is decided by the Planning Commission. 

(d) and (e) The issue of improving the monitoring of 
the utilisation ot the funds provided by this Ministry was 
mentioned at the State Ministers' Conference, but there 
was no discussion about setting up an Independent 
mechanism. 

[English} 

Submlilion of Unauthorlled Conltructlon 
Llat by Deihl Police 

1881. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment haa Issued Instructions 
to SHO. of all Police Stations In Deihl to submit a list of 
unauthorized constructions In their jurisdiction; 

(b) If so, the details and the reasons therefor; 

(c) whether all the Police Stations have submitted 
such lists; 

(d) if so, the details thereof; 

(e) if not, the names of the Police Stations who 
have not submitted such lists; 

(f) the action taken by the Govemment against such 
Pollee Stations; and 

(g) the time by which such report Is likely to be 
submitted by the Police Stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
The Union Government has not issued any such 
Instructions to Station House Officers (SHOs) of all Police 

Stations In Deihl to aubmlt a lilt of unauthorized 
construction In their jurlldlctlon. However, Deihl Polioe 
vide Ita circular No. 1612008 haa directed that SHOs are 
required to Inform the land owning agencylclvlc bodies 
about any unauthorized constructionelencroachmentl on 
public land under their reapectlve juri8dlctlon and also to 
atop further encroachment. This ahould be on the buiI 
of a visual lurvey. Police may take action to atop 
unauthorized constructicn only If appropriate directions are 
made under the Deihl Municipal Corporation Act, 19571 
any other statute or on the baaIa of orders RUed by 
Courts from time to time. In addition, the Hon'bla High 
Court of Deihl in CWP No. 458212003 titled Kalyan 
Sanatha Welfare Organisation Vis Union of India and 
others had directed that the Intimation with regard to 
unauthorized construct!on being forwarded by the SHOa 
to the land owning agency may al80 be endorsed to the 
Monltorln~ Committee at their Office. 

(c) to (g) The information Is being coliected and will 
be laid on the Table of the HOUle. 

Production of CoffH 

1882. SHRI E. PONNUSWAMY: Will the Minister of 
COMMERCE AND INDUSTRY be pleaaed to .tate: 

(a) the details of annual coffee production and 
consumption in the country during the last three yea,.; 

(b) whether big industrial houses are buying coffee 
at a very low price and seiling it at high price to urban 
custome,.; and 

(c) if 80. the action taken to stop the exploitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI JAlRAM RAMESH): 
(a) The details of annual coffee production and 
consumption for the lut three yeara are 18 under: 

Year 

2003-04 

2004-05 

2005-06 

Production 

2,70,500 

2,75,500 

2,74,000 

(In MT) 

Domestic Consumption 

70,000 

75,000 

80,200 

(b) and (c) No such report hal come to the 
knowledge of the Govemment of India. 
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National Police Unlvarelty 

1883. SHRI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has COMtituted a high 
level committ.. to prepare an action plan for setting up 
the National Polle. Unlverelty in the country; 

(b) if so, the details and recommendatlona of the 
commltt.e; 

(c) whether the Government has examin.d such 
recommendations; 

(d) if so, the details thereof; and 

(el the time by when thle Unlverelty Ie likely to be 
set-up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) Committee appointed by the Ministry of Home AffaIre 
has conducted a preliminary study of a proposal to set 
up National Police Univerelty. Since the proposal is at 
preliminary consideration stage, no specific time frame 
can be indicated. 

Dlver.lon of Fund. 

1884. SHRI N.N.KRISHNADAS: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has noticed diversion or 
non-utilisation of Tribal Funds In certain States; 

The mechanism followed to ensure proper utlilaation 
of funds 18 88 under: 

(i) The provisions of the Flecai Responsibility and 
Budget Managem.nt (FRBM) Act are .trlctly 
followed; 

(II) Utilisation Certificates are insisted upon as a 
pre-requisite for further rei.... of funds; 

(III) Periodic progress reports regarding the status 
of implementation of schemes are obtained; 

(Iv) Central Government Offic.re undertake on the 
spot visits to the States/Union Territories for 
ascertaining the progress of implementation of 
various schemes/programmes of the Ministry of 
Tribal Affairs; 

(v) Meetings/Conferences are convened at the 
Central level with State Mlnlstere and State 
Secretaries in charge of Tribal Welfar. and 
Development Departments In the States to 
ensure timely submission of proposals, speed 
up of implementation of the schemes/ 
programmes, and reviewing the physical and 
financial progreas; 

(vi) At the State and field level, bodi .. like the Tribes 
Advisory CounCil, Project Implementation 
Committees of ITDPs and Panchayat Samlties 
also monitor timely spending of funda and 
effective Implementation of the schemes/ 
programmes. 

Special Economic Zone. 

1885. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of COMMERCE AND INDUSTRY be ple88ed to 

(b) if so, the details thereof during the last three state: 
years; 

(c) whether any proper monitoring system is wor1dng 
to check the misuse or dlvereion of tribal funds; and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (d) No report of <flYereion of funds has 
come to the notice of the Ministry of Tribal Affairs. 
However. non utilisation does occasionally take place in 
some States. 

(a) the total investment made in the Special Economic 
Zones that have been approved and start their functioning; 

(b) the details of zone-wise investment made; and 

(c) the product-Wise details of the SEls alongwlth 
the targets fixed in each SEls? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF, COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Investment to 
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the tune of R.. 13435 crorel has been made In the 63 (b) and (c) No apecIfIc target. are fixed for each 
Specla, Economic Zone. (SEZs) notified under the SEZ. Statement .howlng zone-wi.. Inve.tment and 
provisions of the SEZ Act, 2005. product MCtor are .. followa: 

SI.No. Name of the Zone Producl Sector Inveat made SI.No. Name of the Zone Product Sector Invest made 
In As. Cr. In As. Cr. 

2 3 4 5 6 7 8 

1. DiVl'. LlboraIoriea Limited PIIIIma 78.78 32 KIAD8 Textile 6.66 

2. WIPRO Umiled ITnTES n.98 33 Shyamaraju and CompIIIy ITIITES 35 

3. Apeche SEZ Devtlopmenl Incia FooIweIr 200 34 c.. GIrden DMIopera ITnTES 70 
PrIvate LInIted 

4. A.P. Techno ProjecI8 Private linited ITnTES 4 35 MInyata PromoIeIl ITnTES 284 

s. HyderIbad Game SEZ LiniIId Gems and JeweIIeIy 10 38 InkIpIIk ITnTES 29 

6. Satyam Computers Service8 Umited ITnTES 31 Cochin Port TI\III, Port Baled 230 
MvIypeen 

1. Satyam CompuI811 Servicea LinIIed ITnTES 60 38 Coc:hil Port TRIll, Port 8aIed 0 
VaI/aJpadMI 

8. K Raheja IT P8Ik (HydeI8bld) ITnTES 19.15 39 E/ectftInIc Technology PIIk ITftTES 0 
Pvt. Ltd. 

9. CMe ITnTES 31.24 40 Eledronic Technology PIIk ITlITES 0 

10. Sanghi SEZ Pvt. Ud. ITnTES 1002 41 SWn Bio-phannI PIIk PIIennIcd:IIs 45.18 

11. Whitefield paper mils Ud WriIilg and 5.6 42 EON KhnIi InfIutIuctln ITIITES 184 
p!iding paper Private I.i'niIed 

12. APlIC, Macllurwada ITnTES 43 MIOC (AI and Akrni1iIIn AIIIniiIIn 11.81 
IIIIIed) 

13. HtIro Infrastructura private LiMed Pharma 2.5 44 w.xo (Hi1MdI, PIrIe) ITATES 153.75 

14. FAB CIty SPY (india) Limited Semkoncb:tor 10 45 M/oc ~ 3.15 

15. APIIC ITES 48 Royal PIImI (Incia) Arlo 3232 
priYItI LinIIed PfOC*IiIII 

16. ChandigaIh MmsIIaIion ITnTES 3124 41 MIDC HiD p!OC8IIiIg 15 

11. RelIance InII1&trudIn Umiled Pelroc:belliclll 44n.25 48 ~ IT PIIk IT 0 
PriVI1I L.iniIed 

18. Mlnlra Port and Special EI:OIlOII1ic ~ 49 MPAK VN (kIdoIe) Ltd. ITnTES 60 

Zone Ud. 
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2 3 4 5 6 7 8 

19. Zydus Inll'ISIIUcIurI PrivIIe LimiIed PIIar!nacd:aIs 80 50 C!arkcity IncIa PvI Ud. emllTEs 157 

20. Esar Huira SEZ Umiled Ef9ne8Iilg 2000 51 Flulronics Tedlnologiea IT 200 
(India) Private Umited 

21. Gujlllt Industrical DeYeIopment Corpn. Multi produd 522 52 Tala ConIuIIancy SaMcea ITIITES 200 
limited 

22. Dahej SEl Electronic Products 24 53 SynteI Intemational Private ITIITES 4.5 
Limited 

23. Uppal Developer Private Um~ed MultI aervcie6 Nil 54 m Infrutructure SeMoes ITIITES 173.8 
Ltd. 

24. DLF Ltd ITIITES 55 Heuwara TedlnoIogies ITIITES 14.5 
Limited 

25. Adityapur Industrial area Automobiles componenta NIl 56 stmm Proper\ieI ITKTES 10 
development authority 

26. WIPRO Umited (Electronic City) IT 85 57 Coimbatore Hilech ITIITES 20 
InIrastTucIure Pvl Ltd. 

27. WIPRO UmIted (SaJjapur) IT 26 58 DLF Irlocity DeveIopefs EWlTIlTES 150 
(Chennai) Ltd. 

28. Biocon Linited. Bio-tedlnology 181.28 59 SIPCOT EHIITIITES NIL 

29. VIkas Telecom Lim~ ITIITES 5.98 80 Moser BIer Incia l.irn~ Solar 28.36 cr 
call etc. 

30. Adarah Prime Projects PrivIIe l.lmIIed ITnreS 2 61 Ansal IT City and TTIITES Nil 
Parks Ltd. 

31. Tangtin Developtnert Umited ITnres 62 HCL Techmnologies ITIITES 0 

63 M.L. OMniya and ITIITES 0 
Company 

[TllIns/a/ionj (b) if 80, the details thereof; 

NHRC Suggestion on Terrorist Activities (c) the details of other suggestions/recommendations 
made by NHRC for effective Implementation of various 

1886. SHRI HEMLAl MURMU: laws by investigating agencies; and 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of HOME AFFAIRS be pleased to 
(d) the action taken by the Govemment thereon? 

state: THE MINISTER OF STATE IN THE MINISTRY OF 

(a) whether the National Human Rights Commission HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 

(NHRC) has suggested that the ~ related to terrorist to (d) In pursuance of the directions of the Hon'ble 

activities should be disposed of/investigated by Central Supreme Court In Writ Petition Np. 310 of 1996 In the 

Bureau of Investigation; matter of Shri Prakash Singh & others versus Union of 
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India & Others, the National Human Rights Commission 
(NHRC) has flied their views regarding 'Federal Crimes 
and their investigation by a Central Agency' before the 
Hon'ble Supreme Court in the said case and has, inter. 
alia, recommended that Central Bureau of Investigation 
should have concurrent jurisdiction to investigate federal 
crimes. Presently, the matter Is sub-judice. 

Cotton Purch ... d by Cotton Corporation of Indle 

1887. SHRI V.K. THUMMAR: Will the Mini.ster of 
TEXTILES be pleased to state: 

(a) the total amount spent on Cotton Corporation of 
India during each of the last three years; 

(b) the total value of the cotton purchased from 
farmers during each of the last three years, State and 
Union Territory-wise; 

(c) whether Cotton Corporation of India has failed to 
achieve its objective; 

Year MSP purchases (in lakh bales) 

2001-02 9.00 

2004-05 26.49 

2005-06 13.28 

2006-07· 11.71 

(d) and (e) Does not arise. The Govemment's and 
CCFs measures have ensured remunerative prices to the 
cotton growers. 

Failing of Handloom Industry 

1888. SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of TEXTILES be pleased to state: 

<a) whether the Handloom Industry is on the verge 
of destruction due to Govemment policies during the last 
two years; 

(b) if so, the reaction of the Govemment in this 
regard; and 

(d) if so, the reaction of the Govemment thereto; 
and 

(e) the corrective stepa taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) As 

and when /aIp6$ prices touches the Minimum Support 

Price (MSP) lovel, the CCI is mandated to procure cotton 

offer at MSP declared by the Govemment of India in all 
cotton growing States. There is no quantitative restriction 
regarding MSP procurement by the Cotton Corporation of 

India Ltd. (CCI). MSP procurement is the result of many 
market forces over which neither the govemment nor the 
CCI have adequate control. As the CCI is able to procure 
adequate quantity of cotton under MSP, It has achieved 

Its stated objectives. The 1088 occurred and reimbursed 
during 2001·02, 2004-05 and 2005-06 to the CCI on MSP 
operations are as under: 

Value (in Rs. crores) losses reimbursed to CCI 
(in Rs. crore) 

818.53 96.13 

2558.42 166.99 

1273.70 219.39 

1191.00 125.00 

(c) the details of weavers who have committed suicide 
during each of the last three years; StatelUnion Territory 
wtae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. The 
estimated cloth production in handloom sector in the year 
2005-06 was 6108 million sq. mtrs 88 compared to 
5722 million sq. mtrs in 2004-05 and $493 million sq. 
mtrs in 2003-04 which shows an annual increase of 6.75% 
in the year 2005-06 and 4.17% in the year 2004-05. 

(b) Does not arise. 

(c) The information has been called from all Statesl 
Union Territories. Only the Govemment of Andhra Pradesh 
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and Karnataka have reported suicides by handloom 
weavers during the last three years, year-wlse details of 
which are as under: 

'State 2004 2005 2006 

Andhra Pradesh 32 32 27 

Karnataka o o 

Security By,tem In Jail' 

1889. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to introduce 
centrally sponsored schemes for revamping the security 
system in Jails; 

(b) If so, the details thereof; and 
. , 

(c) the time by which such schemes are likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
to (c) There is no new proposal in the Government of 
India to introduce a centrally sponsored scheme to 
exclusively revamp the security systern In Jails; However, 
a central Scheme for Modernisation of Prisons with an 
outlay of Rs. 1800 crores was introduced In 2002·03 for 
a period of five years on a cost sharing basis between 
the Central Government and the State Governments In 
the ratio of 75:25 respectively for the construction of new 
jails. renovation and upgradation of existing jails, 
construction of staff quarters for prison personnel and for 
providing water and sanitation facilities. The construction 
of high security enclosures and improving other security 
systems are covered under the components relating to 
the construction of new Jails and renovation and 
upgradation of existing jails. The scheme has been 
extended upto 31.3.2009. 

[English] 

Ba.matl Rice 

1890. SHRI SARVEY SATYANARAYANA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the exporters voiced their views agalnet 
genetic modification of rice, particularly bumstl; 

(b) If so, the details thereof; and 

(c) the action taken by the Govemment thereon In 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No, 
Sir. Exporters have not voiced their views against generic 
modification of rice, particularly basmati. However, 
consequent to restrictions put on US rice exports to EU 
(on detection of GM rice In long grain rice exported by 
United States America to Europe Union) concerns were 
raised about field trials of Genetically Modified (GM) rice 
In India. The exporters of Basmatl rice fear that even an 
accidental contamination could jeopardize the future 
prospects of Basmatl rice exports from India. 

(c) Steps taken by Government of India in this regard 
are as under: 

i. As a policy measure, no baamati rice has been 
permitted for genetic modification. 

ii. The Review Committee on Genetic Manipulation 
(RCGM) has decided that no GM rice will be 
permitted for trial in geographically Indicated 
Basmati Rice growing .reas of Punjab. Haryana, 
Uttar Pradesh and Uttaranchal. 

iii. Ensuring strict compliance with regulations that 
govern trials including mandatory norm of a 
minimum Isolation distance and physical barrier 
for GM trials. 

iv. In each and every case the companies Involved 
in the development of Transgenic Rice will be 
required to put the GM Detection Capacities In 
place before seeking any permission for trials. 

National Jute Board 

1891. SHRI ANIL BASU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether National Jute Board has been constituted; 

(b) if so, the decision taken by the Board for the 
development and modemization of Jate Industry and the 
response of the Jute Industry; and 
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(c) If not, the measures taken by the Govemment 
for sustainable development of Jute Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E. V.K.S. ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) The Government has taken several steps for 
sustainable development of jute industry which include 
measures like prescribing compulsory packaging of 
foodgralns and sugar in jute bags under the Jute 
Packaging (compulsory use in packing commodities) 
Materials Act, 1987, Export Market Assistance (EMA) 
Scheme, Technology Upgradation Fund Scheme (TUFS), 
JMDC Incentive Scheme for Modemlsatlon of the Jute 
industry besides R&D measures/machinery development 
under the Jute Technology Mission (JTM). 

Report of the SorabJee Committee 

1892. SHRI SANTOSH GANGWAR: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SHAllENDRA KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received the 
Sorabjee Committee's Report on Police Reforms; 

(b) If so, the details of recommendations of the said 
Committee; and 

(c) If so, the number of recommendations accepted 
and the action taken thereon ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
The Soli Sorabjee Committee has submitted to the 
Government a draft Model Police Act. 

(b) The salient features of the Model Police Act inter-
alia includes setting up of a State Police Board, fixity of 
tenure of the Director General of Police of the State and 
other key police functionaries, Setting up of Police 
Establishment Committees for the purpose of effecting 
transfers and postings of police officers, separation of 

investigation police from law and order pollee and setting 
up of Police Accountability Mechanisms at the Stat" and 
District levels. 

(c) The Model Police Act containa 221 Sectional 
Clauses. Police being a State subject, the Model Police 
Act has been sent to all State Governments for 
appropriate consideration and action. The Central 
Govemment is considering introduction of a Bill to cover 
Police administration In the Union Territories to replace 
the existing enactments. 

[English} 

eloNd Cotton Mill. 

1893. SHRI G.M. SIDDESWARA: Will the MInister of 
TEXTILES be pleased to state: 

(a) the number of co~ mills closed during each of 
the last three years and the number of milia proposed to 
be closed by the Govemment In the country, State and 
Union Territory-wise; and 

(b) the steps being taken by the Government for 
rehabilitation of the employees of the closed mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) 28 cotton! 
man made fibre textile mills (Non SSI) were closed in 
the country during last 3 years i.e from 01.02.2004 to 
31 .1.2007. The state-wise details of mills are furnished in 
the enclosed Statement. No mill Is proposed to be closed 
by the Union Govemment. 

(b) In order to provide interim relief to the textile 
workers rendered unemployed as a conr. .. quence of 
permanent closure of any particular portion or entire textile 
units, Govemment has introduced the Textile Worker.' 
Rehabilitation Fund Scheme with effect from 15th 
September, 1986. Since the inception of the scheme till 
20th December, 2006, 32 units in Gujarat, 3 unite in 
Maharashtra, 4 units in Madhya Pradesh, 4 units in 
Tamilnadu, 2 units in Karnataka, 1 unit in Delhi and 1 
unit in West Bengal, i..e. a total of 47 mills were found 
eDglb1e under the scheme. A total of 80264 workers of 
these mills have been disbursed relief of Rs. 186.56 erore. 
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SWtement 

Colton!Mlln-mlldtJ 'ibm Mxtile mOts IfIPOIttHI 11$ cIo8tHf 
during Ihe 111$1 thme ytJ8/S (01.02.2004 10 31.01.2007) 

SLNo. 

GuJarst 

Punjab 

Tamllnadu 

Orlaaa 

During the year (01.02.2004 
to 31.01.2005) 

2 

Arunoday Mills 

Kharar T&"lile Mills 

Sri Vigneswara Cotton Mills Limited 

Akhandalmani Spinners & Exporters limited 

Total 4 (During Year 2004-05) 

During the yur (01~02-2005 to 31-01-2006) 

Andhra Pradeah 

Parkins Textiles (Private) Limited 

Karanataka 

Sree Yallamma Cotton Woollen & Silk Mills 

Mah.raahtra 

2 

Rajasthan 

Tamllnadu 

2 

The Dawn Mills Company Limited 

The Bombay Dyeing & Manufacturing Company 
limited (Spring Mills) 

Total 2 

Super Syncotex (India) limited 

COimbatore Sri Deepa Textile Mills 

Ragas Spinners P Ltd 

Total 2 

Uttar Pradeah 

Swade8hi Cotton Mills [Unit of N.T.C, (Uttar 
Pradesh) Limited] 

2 

3 

Haryana 

Orl ••• 

Punjab 

Tamllnadu 

2 

3 

4 

5 

8 

7 

8 

2 

Eastem Spinning & Textile Mills Private Limited 

Uttar Pradesh State Spinning Company limited 
Total-3 

Total 10 (During Year 2005-06) 

During 1M yur (01-02-2006 to 31-01-2007) 

Aryaman Spinners (Private) limited 

Broach Textile Mills limited 

Niranjan Mills (A Dlvlaion of Plramal Spinning 
& Weaving Mills Ltd.) 

Total -3 

Mahalakshmi Cotspln limited (Parahva Exports 
limited) 

Jaganath Weavers Cooperative Spinning Mills 

M. V. Cotapin Limited 

The Coimbatore Pioneer Mills Limited B- Unit 

Swamambigal Textiles 

The Dhanalakshml Mills Limited 

The South India Co-Operative Spinning Mills 
Limited 

The Salem Co-Operative Spinning Mills 

Gowri Sanker Spinning Mills (Private) Limited 

S.K.G. Mills (Private) Limited 

Veena Textiles limited 

Total -8 

Total 14 (During the Year- 2006-07 Upto 
January-2007) 

Grand Total-28 

Sick Induatrlea 

1894. SHRI RUPCHAND MURMUi Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 
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(a) whether the Ministry has held any meeting with 
the officials of West Bengal to revive sick industries In 
the State; 

(b) if so, the details thereof and the outcome thereof; 
and I 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No, Sir. However, whenever officials of the 
concerned States have any Issues requiring the 
consideration of and Initiative by this department to revive 
sick units In their respective states, such dlscu88l0ns are 
welcome and encouraged. 

(b) Does not arise. 

(c) Besides providing a policy regime that facilitates 
and fosters growth and development of Industries, steps 
taken for revival of sick industrial units, inlsr-lIlill, include 
setting up of Board for Industrial and Financial 
Reconstruction (BIFR) and Issue of guidelines by Reserve 
Bank of India to banks for financial support and 
amalgamation of sick units with healthy units. Wherever 
feuible rehabilitation schemes are sanctioned for the 
revival of the units registered with the BIFR which, inlsr 
IIlill, include restructuring of the capital, Induction of fresh 
funds by the promoters, Government assistance tor public 
sector units, merger with other companies, relief and 
concessions in the form of rescheduling of dues by 
Financial Institutions, banks and Govemment and change 
of management. 

{Transllltion} 

Special Economic Zon •• 

1895. SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the total area of land acquired by the Govemment 
so far for the Special Economic Zones and the details 
thereof; 

(b) the names of the promoters of the land that has 
been acquired; 

(c) the Investment likely to be made by these 
promoter.; and 

(d) the provisions made for acquisition of land for 
SEZs? 

THE MINISTER OF STATE IN THE DPEARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) In the 
234 valid formal approvals granted till date, the eldent of 
land involved i. 33,807 hectare. of which approximately 
17,800 hectares of land was already In the ownership! 
pos .... lon of State Industrial Development Corporations. 
The rest of the lande were those which were alre.dy In 
the possession of the developers. Thus In all these 234 
cases, there wu no fresh acquisition of land. 

(c) Out of the 234 valid formal approvals granted till 
date, 83 Special Economic Zones (SEls) have been 
notified. In these 63 notified SEZs, Investment of 
Rs. 13,435 crores hu already taken place. Expected 
Investment in these SEls i. of the order of Rs. 53,561 
crores by December 2009. If all the 234 SEZs for which 
formal approval has been granted become operational, 
investment of the order of Rs. 3,00,000 Crores is expected 
to take place. 

(d) In cases where land is not In p088888lon of the 
SEZ Developer, the developers directly purchase the land 
from the land owners or the State Govemmentl Initiate 
land acquisition proceedings under the provision. of the 
Land Acquisition Act, 1894 as amended. Each State 
acquires land, for various purposes including for SEls. 

/Eng/ish} 

Annua. Action Plan 

1896. SHRI L. RAJAGOPAL: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the details of schemes implementec:t/Jauched in 
the States including Andhra Pradesh to empower the 
women socially and economically, Stale-wise; 
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(b) whether the financial aaeistanoe Ia provided to 
the States under the said schemes; 

(c) if so, the details thereof during each of the lut 
three year, State-wise; 

(d) whether the State Governments including Andhra 
Pradesh have submitted their Annual Action Plan for the 
last three years under various schemes to empower the 
women in the States; 

(e) if so, the details of the Annual Action Plan, State-
wise; and 

(f) the action takenlto be taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 

RENUKA CHOWDHURY): (a) and (b) oetall8 of the 
scheme8 .... .vallable on the webllte of the Miniatry of 
Women anG Child Development (www.wcd.nit:.in) 

(c) Details of the funda releaaed a ... given In the 
respective Annual Reports of the Ministry, which are alIa 
available on the website. 

(d) and (e) State Governments Including Andhra 
Pradeah have submitted Annual Action Plan under the 
Swayarnaldha scheme. The Plan Includes activItiel 8uch 
a8 training programme8, exp08ure vlllt8, community 
oriented Innovative Interventions, administrative expenaea 
etc. 

(f) Ba8ed on the Annual Action Plan and fund 
utilization further grants were reteaaed to the States 88 

Indicated in the statement at Annexure. 

sr.tement 

o.lslls of 1M 11l'1li1/$ trIIMssd und6r SH)'IIms/dhll SchtJf178 

(Rs. In lakhs) 

States 2003-04 2004-05 2005-06 

2 3 4 

1. Andhra Prade8h 143.67 110 

2. Arunachal Pradesh 

3. Assam 100 

4. Bihar 100 

5. Chhattlegarh 39 25 60 

6. Guiarat 30.60 

7. Haryana 69 33.6 69.62 

8. Himachal Pradesh 3.63 39.17 32.39 

9. Jammu & Kashmir 28 70.98 

10. Jharkhand 51.01 25 

11. Kamataka 99.06 25.22 110 

12. Kerala 33.89 20 132.43 

13. Madhya Pradesh 45 200 

14. Maharashtra 81 136 159.48 
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15. Manlpur 12.39 

16. Meghalaya 6 

17. Mlzoram 5 

18. Nagaland 11.41 

19. Orissa 50 

20. Punjab 

21. Rajasthan 

22. Slkklm 8 

23. Tamil Nadu 70 

24. Trlpura 9 

25. Uttar Pradeah 122.44 

26. Uttaranchal 

27. West Bengal 76.98 

28. A&N l8Iands 

29. Deihl 5.68 

30. Lakashadweep 

31. Pondicherry 

Asalstance for Infrllatructunll Development 

1897. SHRI DUSHYANT SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the overseas agencies who are providing fund 
for the infrastructurai development in the country, agency-
wise; 

(b) the amount of esalstance sanctioned by these 
agencies for the infrastructural development In the country 
during each of the last three years; 

(c) whether any assistancelfund obtained from the 
Indo-US CEO Forum during the same period; and 

(d) if 80, the details thereof? 

2 3 

19.31 

5 29 

13.74 27.12 

23.92 46.71 

92.14 113.45 

26 

26 180 

17 26.76 

176 187.02 

8.5 10.94 

26 83 

50 99.63 

13.4 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) Information Is being collectec:l and 
wi" be placed on the Table of the House. 

Textile Industry 

1898. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether textiles is a low profit and capitallntenalve 
industry, hence scaling up of operations is eaeentlal for 
It to be viable; 

(b) if 10, the details thereof; and 
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(c) the stepa taken to booet the textil. sector and 
make It competitive? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Not 
all segments of textiles are capital intensive. Only spinning 
and processing may be said to be capital intensive. 
However, low profitability of any business including the 
textiles depends on a number of factors like management 
skill, type of technology/machinery being used in the unit, 
productivity of the unit, marketing strategy etc. Th818 days 
textile sector has Immense possibilities and opportunities, 
domestically as well as globally, mainly after the removal 
of quota restrictions with effect from 1.1.2005 and surge 
in the organized retail Industry. Scaling up of operations 
to reach at least the minimum economic size makes the 
unit more competitive and results In economic and 
financial viability of the unit. It Is a continuous process or 
any business and has to be decided in view of 
opportunities and threats In the business. In order to 
boost the textiles sector and make it competitive 
Government has taken a number of measures as 
furnished in the enclosed Statement. 

Impolfsnt mtNISulBS taken by the Govsmmsnt in the 
rscsnt past to hslp the tsxtils stICtor 

(i) To improve productivity and quality of cotton for 
manufacture and export of competitive 
downstream textile products, Government has 
launched the Technology Mtufon on Cotton 
(TMC). The Mission has achieved success in 
increasing the productivity and reducing the 
contamination through upgradation of cotton 
market yards and modernisation of Ginning & 
Pressing factories. 

(ii) The Technology UpgradaUon Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upgradation of the textile 
Industry both In the organised and unorganized 
sector. The Scheme has been further fine tuned 
to increase the rapid investments in the targeted 
sub-sectors of the textile industry. The cost of 
machinery has been further brought down by 
reducing the customs duty on imports. 

(iii) For speedy modernisation of the textile 
processing sector, Government has introduced 

w.e.f. 20.04.05, a credit linked capital subsidy 
scheme .10% under TUFS, in addition to the 
existing 5% interest reimbursement. 

(Iv) To provide the textile Industry with worid-class 
Infrutructure facilities for setting up their textile 
units meeting international environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the "Scheme 
for Integrated Textile Park (SITP)" has been 
Introduced In Auguat 2005. 

(v) In 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam was 
provided optional exemption from excise duty. 
In 2005-06 Budget, Central Value-aided Tax 
(CENVAT) on Polyester Filament Yam has been 
reduced from 24% to 16%. These modifications 
in fiscal levies aim at attracting more in 
vestments for modernization of textile sector. 

(vi) To facilitate import of state of the art machinery 
to make our products internationally competitive 
In post quota regime, in 2006-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. The concessional 
duty of 5% continues to be at 5% on most of 
the machinery Items. 

(vii) In 2005-06 Budget, 30 items of knitting and 
knitwear have been de-reserved. This would 
facilitate setting up of large sized modernized 
units for meeting the International competition. 

(viii) In the Budget 2006-07 the following important 
announcements for the textile sector have been 
made: 

• Reduction in the excise duty on all man-made 
fibre yam and filament yam from 16 per cent to 
8 per cent. 

• Reduction in the Import duty on all man-made 
fibres and yarns from 15 per cent to 10 per 
cent. 

• Reduction in the import duty on raw materials 
such as DMT, PTA and MEG be from 15 per 
cent to 10 per cent. 

• Provision of Rs. 189 crore puring 2006-07 for 
the Scheme for Integrated Textiles Parks (SITP) 
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(ix) In the Budget 2007-08 the foUowing important 
announcements for the textile sector have been 
made: 

Enhancement in provision under the Scheme for 
Integrated Textiles Parks (SITP) from Rs. 189 
crore in 2006-07 to Rs. 425 crore In 2007-08. 

Continuation of the Technology Upgradation 
Fund (TUF) Scheme in the Eleventh Plan with 
enhanced allocation of Rs. 911 crore In 2007-
08 from Rs. 535 crore In 2006-07 

Enhancement In the allocation for the Handloom 
sector from Rs. 241 crore In 2006-07 to 
Rs. 321 crore for 2007-08. 

Reduction In the customs duty on polyester fibres 
and yams from 10 per cent to 7.5 per cent. 

(x) Govemment has launched the Debt RestructUring 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of Interest. 

(xi) In order to cater to the growing skilled manpower 
requirements at shop floor level, Govemment Is 
providing assistance for strengthening exleting 
and opening new Apparel Training and Design 
Centres (ATDCs). 

(xII) Govemment has allowed 100% Foreign Direct 
Investment in the textile sector under automatic 
route, 

(xiii) Government has de-reserved the readymade 
garments, hosiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged in these sectors. 

(xlv) National Institute of Fashion Technology (NIFT) 
has been set up to provide the leadership role 
In sensitizing the Industry to the concept of value 
addition by Inducting trained profe .. ional. to 
manage the industry. This has resuned In an 
increased demand for trained profe88lonals In 
various sectors servicing the industry. 

(xv) To take a serious look at Fashion Education in 
the changing business context of the opening 
up of World Economies, Govemment is taking 
steps for: 

Establishing an institution of National Excellence 
for imparting Fashion Business Education with 
I nternational Benchmarking. 

appointing a nodal agency for standardizing and 
benchmarking Fashion Business Education In the 
country. 

Setting up an Apex Body to train the teachers! 
traine... imparting Fashion Buliness Education 
In the country. 

rrmnslll/lonj 

Setting up of Flnlehlng School. 

1899. SHRI PANKAJ CHOWDHARY: 
SHRI RAVI PRAKASH VERMA: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment propo... to set up 
'finishing schools' to make the Engineering Graduates 
capable keeping In view of the lack of ability to get 
employment In molt of the engineering graduates a. 
reported In 'The Times of India' dated F.bruary 7, 2007; 

(b) if so, the details In this regard; 

(c) the number of graduate engineers likely to be 
benefited from the above 'finishing schools'; and 

(d) the time by which the above schools are likely to 
be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) In order to Impart 
communication and IT akIlis to engineering graduatee as 
well as to brush-up their knowledge of core subJecta 80 
sis to make them employable In ITIITeS sectors, It has 
been decided to start Finishing Schools, Initially In seven 
National Institutes of Technology (NITs) at Jalpur, 
Kurukshetra, Durgapur. Warangal, Trichy, Calicut and 
Surathkal as well as at Indian Institute of Technology 
(liT). Roorkee. The Finishing School courses would be 
organized during May-July, 2007. Each In .. ltuta would 
conduct Finishing School courses for a period of 8 to 10 
weeki for engineering graduates who are unemployed. 
The Institutes would utilize their existing InfrubUcture for 
conducting the courses. 
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{Eng/Ish} 

Fundi under Prime Mlnl.er', Rozpr YoJana 

1900. SHRI RANEN BARMAN: win the Mlnllter of 
AGRO AND RURAL INDUSTRIES be pleued to state: 

(a) the funds proposed to be allocated under Prime 
Minister's Rozgar Yolana <PMRY) to each StateiUnion 
Territory for the year 2007-08; and 

(b) the criteria fixed for release of funds? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Under the Prime 
Minister's Rozgar Yojana (PMRY), allocation of funds Is 
related to the allocation of targets to Statel/Union 
Territories (UTs) by the Central Government. The criteria 
for allocation of targets include population of the Statel/ 
UTs, number of educated unemployed youth registered 
with the employment exchanges, performance of the 
Scheme In the StatefUT during the preceding year, 
recovery of loan overdues and the requests of States! 
UTs for allocation of targets and Central funds. An amount 
of Ra.345.39 crore have been proposed for the year 2007-
08 in the Demand for Grants under PMRY. 

Funds to individual StatelUT will be allocated and 
releaaed for the year 2007-08 on the baaia of their 
eligibility in accordance with the crlterla mentioned above, 
after closure of the current financial year i.e. 2006-07. 

Spice. Board 

1901. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Spices Board has been entrusted 
two projects recently to Cochin University Science and 
Technology (CUSAT); 

(b) If so, the details thereof; and 

(c) the manner in which these projects are likely to 
be Implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a~ No, Sir. 

(b) and (c) Does not artse. 

/Tmnslstlon/ 

Setting Up of ShahHd Bhagat 
Singh Chair In JNU 

1902. SHRI MITRASEN YADAV: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to set up 
Shaheed Bhagat Singh Chair In the Jawahar Lal Nehru 
University, New Deihl; 

(b) If not, the reasons therefor; 

(c) whether various organisations of Jawahar Lal 
Nehru University have sent any proposals to the 
Govemment in this regard; and 

(d) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) According to the Information 
fumlshed by the Jawaharlal Nehru University a proposal 
to set up Shaheed Bhagat Singh Chair In the University 
was received from one of the faculty members and the 
JNU Teachers Association. The proposal Is yet to be 
considered by the Academic Council and the Executive 
Council of the University. 

World Bank Report on Trade Inve.tment 

1903. SHRI MOHAN SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) whether World Bank has made any review in Its 
report for the year 2005-08 regarding conducive 
environment for trade Investment In South-Asian countries, 
particularly India; 

(b) if so, the details thereof; 

(c) whether the World Bank has also termed Pakistan 
as more business friendly country to India for its 
investment purpose; 

(d) If so, the details thereof; 
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(e) the names of metropolitan cities in India tenned 
8S 'more friendly buslnes. cities' on the basis of 
assessment made; and 

(f) the steps taken by the Govemment to provide 
more facilities to develop remaining cities as busln ... 
friendly cfties? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLlCV AND PROMOTION, MINISTRV 
OF COMMERCE AND INDUSTRV (SHRI AS HWANI 
KUMAR): (a) Ves, Sir. 

(b) The World Bank has published a report on "Doing 
Business· in South-Asia for the 'year 2007. Data In the 
above report pertain to years 2005-06. Doing Business 
in South Asia 2007 Is third in a series of regional Doing 
Business reports. "Doing Business" report investigates the 
scope and manner of regulations that enhance buslneas 
activity and those that constrain it. New quantitative 
indicators on busineas regulations and their enforcement 
have been compared acroas 8 countries in the region 
and overtime, together with global best practices. Doing 
Business in South Asia builds indicators for 12 cities in 
India, 6 in Pakistan and 4 in Bangladesh. In all, 
economies of 8 South Asian Countries, namely, Maldives, 
Pakistan, Bangladesh, Sri Lanka, Nepal, India, Bhutan 
and Afghanistan have been studied and ranking has been 
awarded keeping In view of the ease/constraints of Doing 
Business. The World Bank in its report has evaluated the 
economic performance broadly based on 10 parameters. 
Those parameters are as follows: 

1. Starting of business 

2. Dealing with licenses 

3. Employing workers 

4. Registering property 

5. Getting credit 

6. Protecting investors 

7. Paying taxes 

8. Trading across borders 

9. Enforcing contracts 

10. Closing a business 

(c) Vee, Sir. 

(d) The ranking .. pubIIehed by Wol1d Bank of South-
Asian Countries II 88 follows; 

Country's Name Rank 

1. Maldives 53 

2. Pakistan 74 

3. Bangladesh 83 

4. Sri Lanka 89 

5. Nepal 100 

6. India 134 

7. Bhutan 138 

8. Afghanistan 182 

(e) The World Bank Report has compared the 
business practices amongst 12 Indian cItIe8 and they have 
been given ranking as listed below: 

City Rank 

Hyderabad 1 

Bangalore 2 

Jalpur 3 

Chennai 4 

Bhuvneawar 5 

Lucknow 6 

Chandigarh 7 

New Delhi 8 

Patna 9 

Ranchi 10 

Mumbai 11 

Calcutta 12 

(f) ActIon to further improve the bu8lneaa environment 
In various cities has been Initiated and measure. on 
various fronts are being taken as elaborated below: 
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On line registration of companies initiated through 
MCA-21, on line registration of Employees State Insurance 
Corporation (ESIC) and Employees Provident Fund (EPF), 
obtaining Permanent Account Number (PAN) and Tax 
Account Number (TAN) simultaneously through a single 
source, computerization of offices of Sub-Registrar across 
States, abolition of Central Sales Tax (CST) by 2010, 
reduction of documentation in case of import and export-
are some of the measures being taken to improve 
business environment in the country. 

FDI In Mining Sector 

1904. SHRI TEK LAL MAHTO: Will the Minister of 
MiNES be pleased to state: 

(a) whether the Govemment Is making efforts to 
attract Foreign Direct Investment (FDI) at large scale for 
exploration and mining work in mineral sector; 

(b) If so, the details of new mining policy; 

(c) the details of FDI made during the last three 
years and the minerals for whose production, refinement 
and exploration, It has been utilised; and 

Year 2003-04 

FDI inflow (in Rs. Crores) 146.06 

(d) The Govemment has not fixed any target for FDI 
in 2007-08. 

{English} 

Revival of Bha'" Gold Min •• 

1905. SHRI A.V. BELLARMIN: Will the Minister of 
MINES be pleased to state: 

(a) the present status of Bharat Gold Mines Limited 
(BGML); 

(b) whether the Government propoeea to revive 
BGML; 

(c) if so, the details thereof: 

(d) the details of rehabilitation Measures taken by 
the Govemment for the employees of BGMl: and 

(d) the proposed target of FDI for 2007-087 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) The 
National Mineral policy, 1993 for non-fuel and non-atomic 
minerals, has thrown open the mining sector for private 
Investment including foreign direct Investment (FDI). The 
above policy envisages that foreign technology and foreign 
partiCipation In exploration and mining of high value and 
scarce minerals will be encouraged. FDI upto 100% is 
now allowed under the automatic route for all non-fuel 
and non-atomic minerals Including diamonds and precious 
stones. 

(c) Mineral concessions are granted by the respective 
State Govemments, which are the owners of minerals In 
their respective territorial Jurisdiction, to individuals, public 
sector companies, private sector companies and 
companies with foreign equity participation. According to 
the Information received from Department of Industrial 
Policy and Promotion, the FDI Inflow In the metallurgical 
industries, Including mining, during the last three years 
are as follows: 

2004-05 2005-06 2006-07 (upto Dec. 2007) 

880.95 680.84 678.11 

(e) the time by which mining work In BGML is likely 
to be resumed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) aharat Gold 
Mines Limited (BGML) was closed with effect from 1 st 
March, 2001 under Section 25(0) of the Induatrial Disputes 
Act, 1947. 

(b) to (e) Kamataka High Court In Its order dated 
26.9.2003 had given certain recommendations including, 
inter alia, that Govemment should take appropriate steps 
to enable such of the employees, who have accepted 
the Voluntary Retirement Scheme (VRS), to form an 
Employees Co-operative by providing them appropriate 
land and such machinery and equipment as it can spare, 
so that they can take up projects with their specialised 
knowledge and experience. Govem."ent has decided to 
invite global bids for assessment/sale of the assets of 
the BGML and to make counter offer to society/company 
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floated by the co-operative society of ex-employees of 
BGML, at the highe.t bid received or the value 
assessment made by the In-house Committee (to be 
reassessed at the time of transfer) whichever is higher. 
This is subject to approval of Kamataka High Court 
(company court) and viability of the project. Company 
AppUcation has been filed in the Kamataka High Court in 
this regard. 

Hand Woven Khadl 

1906. SHRI NARHARI MAHATO: Will the Minister of 
AGRO AND RURAl INDUSTRIES be pleased to state: 

(a) the quantity of hand-spun, hand-woven woollen 
and silk khadi produced in the country including West 
Bengal and Orissa during last three years, State-wise 
and year-wise; 

(b) the quantity of mineral, forest crop, agro and 
food, chemical and polymer, hand made paper produced 
and manufactured during the same period alongwith the 
details of production in rural engineering sector, State-
wise; 

(c) the assistance provided by Khadi and Village 
Industries Commission during the said period; and 

(d) the names of said units of Khadl and Rural 
Industry and quantity produced by these units alongwith 
the assistance provided? 

Year Khadi 

Grant 

2003-04 94.73 

2004-05 85.56 

2005-06 85.33 

For assistance to avail bank loans, under Interest 
Subsidy Eligibility Certificate (ISEC) scheme. KVIC issues 
ISECs to KhadilPolyvastra Implementing agencies for 
availing loans from banks at concessionai rate of interest. 
Under REGP. which is a credit linked scheme. loans are 
provided by banks to entrepreneurs in combination with 
margin money assistance from KVIC. The details of the 
above assistance through banks are given below: 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The StatalUnion Territory 
(UT)-wtae cIetaIIa of the quantity of hand-apun, hand-woven 
cotton, woolen and silk khadl produced in the country, 
including West Bengal and Orissa, during 2003-04, 2004-
05 and 2005-06 are given In the enclosed Statement I, 
II and III respectively. 

(b) Khadl and Vlnage Industries Commission (KVIC) 
promotes off-farm, post harvesting activities and the forest 
crop does not fall under its purview. The village Industries 
promoted by KVIC are categorlaed under seven broad 
groups, namely, (1) Minerai based Industry [MBI] (2) Forest 
based industry [FBI] (3) Agro and Food processing 
Industry [AFPI) (4) Polymer and chemical baaed industry 
[PCBI] (5) Handmade paper and fibre industry [HMPFI] 
(6) Rural engineering and blo-technology industry [REBTI). 
and (7) Service activities. The StatelUnion Territory (UT)-
wise details of the value of production of these seven 
groups of village industries, during 2003-04.2004-05 and 
2005-06 are given in the encloHd Statement IV. V mid 
VI respectively. 

(c) Financial assistance Is provided by KVIC mainly 
as (I) assistance from Govemment of India's budgetary 
source (Ii) Assistance to avail of credit from banks. The 
details of assistance provided through Govemment of 
India's budgetary source during the last three years are 
given below: 

Loan 

3.89 

1.91 

1.61 

Year 

2003-2004 

2004-2005 

2005-2006 

Rural Employment Generation 
Programme (REGP) 

Margin Money Assistance 

296.43 

322.22 

377.72 

Credit avaned Credit availed 
under ISEC under REGP 
(Rs. crore) (Rs. crore) 

362.70 669.35 

278.47 665.53 

233.23 730.18 
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(d) Under REGP as on 31.03.2006, 2,36,355 village 
Induetry units were -Ht up., Khadl \I Implemented by 
khadl lnetitutlon. (NOOI) reglatered with KVIClKhadi and 
Village Industrle. Boards of StateS/Union Territorle. 

Year KhadI Production 

2003·2004 453.50 

2004·2005 461.54 

2005-2006 468.30 

(KVIBs). 1891 NGOs are Implementing the khadl 
programme. The cumulative performance In terma of value 
of production of th... khadl and village Inch.try unlta II 
given· below: 

Village Industrie. 
Production 

9228.27 

10458.89 

11915.54 

(RI. crore) 

Total Khadl and 
Village ·Industrles 

9681.n 

10920.43 

12383.84 

Statement I 

Sf8fa1l.1nion TtJrritoty-wistJ dtItIIlls of producllon of Khsdl during 2003-lJ4 

(Iakh square met.rs) 

SI.No. State/Union Territory Cotton Khadl Woollen Khadi Silk Khadi Total Khadi 

2 3 4 5 6 

1. Chandigarh 0.01 0.00 0.00 0.01 

2. Delhi 3.69 0.54 0.00 4.23 

3. Haryana 27.52 11.36 0.00 38.88 

4. Himachal Pradesh 0.79 1.34 0.00 2.13 

5. Jammu & Kashmir 0.17 4.54 0.00 4.71 

6. Punjab 17.80 0.90 0.00 18.70 

7. Rajasthan 24.26 9.92 0.00 '34.18 

8. Bihar 11.81 0.79 0.76 13.36 

9. Jharkhand 0.98 0.01 0.90 1.89 

10. Orissa 1.78 0.00 1.61 3.39 

11. West Bengal 10.46 0.00 33.21 43.69 

12. Arunachal Pradesh 0.01 0.00 0.01 0.02 

13. Assam 0.07 0.00 1.88 2.58 

14. Manipur 0.52 0.00 0.21 0.13 

15. Meghalaya 0.01 0.01 0.01 0.03 
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1 2 3 4 5 6 

16. Mizoram 0.01 0.00 0.04 0.05 

17. Nagaland 0.00 0.00 0.21 0.21 

16. Slkkim 0.11 0.00 0.00 0.11 

'19. Tripura 0.12 0.00 0.00 0.12 

20. Andhra Pradesh 29.11 0.62 1.22 30.95 

21. Kamataka 34.25 7.55 3.39 45.19 

22. Kerala 14.96 0.00 0.18 15.14 

23. Pondlcherry 0.16 0.00 0.02 0.18 

24. Tamllnadu 32.02 0.00 7.04 39.06 

25. Gujarat 27.52 1.06 0.08 28.65 

26. Maharaahtra 3.96 0.00 0.01 3.97 

27. ChhattI8garh 1.52 0.11 2.48 4.09 

28. Madhya Pradesh 4.12 0.92 0.48 5.50 

29. Uttarakhand 12.48 2.30 0.00 14.76 

30. Uttar PracIe8h 317.95 11.91 0.S1 30.37 

Total 578.80 53.87 54.21 686.88 

StII,.",.", " 
StllfalUnion rBnitoty-wiss d«IIils of production 01 KhIIdI' during 2004-05 

(Iakh square meters) 

SI.No. State/Union Territory Cotton Khadi Woollen Khadl Silk Khadl Total Khadi 

2 3 4 5 e 
1. Chandlgarh 0.01 0.00 0.00 0.01 

2. Delhi 4.84 0.80 0.00 5.44 

3. Haryana 31.21 12.60 0.00 43.81 

4. Himachal Pradesh 0.81 1.34 0.00 2.15 

5. Jammu & Kashmir 0.14 3.30 0.00 3.44 

6. Punjab 18.80 10.35 0.00 29.15 

7. Rajasthan 24.86 10.22 0.00 35.08 

8. Bihar 11.51 1.08 1.00 13.59 
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2 3 4 5 6 

9. Jharkhand 0.98 0.01 0.90 1.89 

10. Orl8sa 1.24 0.00 1.15 2.39 

11. West Bengal 10.78 0.00 23.19 33.97 

12. Arunachal Pradesh 0.01 0.00 0.01 0.02 

13. Assam 1.07 0.00 1.86 2.92 

14. Manipur 0.53 0.00 0.24 0.77 

15. Meghalaya 0.01 0.01 0,01 0.00 

16. Mizoram 0,01 0.00 0.04 0.05 

17. Nagaland 0.00 0.00 0.28 0.28 

18. Sikkim 0.12 0.02 0.00 0.14 

19. Tripura 0.13 0.00 0.00 0.13 

20. Andhra Pradesh 28.38 0.49 1.24 30.11 

21. Kamataka 34.91 7.65 3.28 45.82 

22. Kerala 13.99 0.00 0.29 14.28 

23. Pnndicherry 0.16 0.00 0.02 0.18 

24. Tamilnadu 32.60 0.00 7.13 39.73 

25. Gujarat 28.62 1.45 0.08 30.15 

26. Maharashtra 4.31 0.00 0.01 4.32 

27. Chhattlsgarh 1.79 0.07 2.51 4.37 

28. Madhya Pradesh 2.81 0.65 0.88 4.14 

29. Uttar Pradesh 319.74 12.08 0.63 332.35 

30. Uttarakhand 16.07 2.12 0 18.19 

Total 59!).24 64.24 44.42 698.90 

s.tem."t II' 
SMtBlUnlon TtlnIto"..wi88 dtIIsIIs of pmducIion of Kh8dI during 2005-06 

(Iakh square meters) 

51. No. StateJUnlon Territory Cotton Khadl Woollen Khadl Silk Khadl Total Khadi 

2 3 4 5 6 

1. Chandigarh 0.01 0.00 0.00 0.01 

2. Delhi 4.54 0.86 0.00 5.40 
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2 3 4 5 6 

3. Haryana 31.53 12.72 0.00 44.25 

4. HimaChal Pradesh 0.82 1.35 0.00 2.17 

5. Jammu & Kashmir 0.13 2.88 0.01 3.02 

6. Punjab 12.57 10.80 0.00 23.37 

7. Rajasthan 23.59 10.66 0.00 34.26 

B. Bihar 8.17 0.55 0.76 9.48 

9. Jharkhand 0.99 0.01 0.92 1.92 

10. Orissa 1.04 0.00 0.98 2.02 

11. West Bengal 11.57 0.00 23.39 34.96 

12. Arunachal Pradesh 0.01 0.00 0.02 0.03 

13. Assam 0.48 0.00 3.42 3.90 

14. Manlpur 0.48 0.00 0.17 0.66 

15. Meghalaya 0.01 0.01 0.02 0.04 

16. Mizoram 0.01 0.00 0.04 0.06 

17. Nagaland 0.01 0.16 0.31 0.48 

18. Tripura 0.17 0.00 0.00 0.17 

19. Slkldm 0.04 0.02 0.00 0.06 

20. Andhra Pradesh 13.45 0.29 1.94 15.66 

21. Kamataka 34.61 5.96 4.50 44.97 

22. Kerala 17.26 0.00 0.21 17.47 

23. Pondlcherry 0.00 0.00 0.01 0.01 

24. Tamilnadu 35.22 0.00 5.85 41.07 

25. Gujarat 29.23 1.39 0.08 30.70 

26. Maharashtra 4.35 0.00 0.01 4.36 

27. Chhattlsgarh 1.02 0.05 2.77 3.84 

2B. Madhya Pradesh 2.32 1.72 1.25 5.29 

29. Uttarakhand 15.92 2.34 0 18.26 

30. Uttar Pradesh 337.01 12.26 2.32 351.69 

Total 586.46 64.03 48.98 699.47 
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SIll,.",.", IV 

StstwUnion Tenltoty-wise dtltsils 01 produclion 01 Wl.tge IndusltitJs dning 200:J..04 

SI.No. StatelUnion Territory 

2 

1. Chandigarh 

2. Delhi 

3. Haryana 

4. Himachal Pradesh 

5. Jammu & Kashmir 

6. Punjab 

7. Rajasthan 

8. Andaman & Nicobar 

9. Bihar 

10. Jhartdland 

11. Orissa 

12. West Bengal 

13. Arunachal Pradesh 

14. Assam 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Sikkim 

20. Trlpura 

21. Andhra Pradeeh 

22. Kamataka 

23. Kerala 

MBI FBI AFPI PCBI 

3 4 5 6 

HMPA' REBTI 

7 8 

Service 
Industry 

9 

(As. lakh) 

Total 
village 

InduItiies 

10 

245.71 1~9.53 452.51 275.93 78.93 306.90 145.08 1824.59 

816.61 423.18 1527.21 892.52 268.79 1026.52 461.07 5415.90 

3963.74 2585.62 8067.70 3658.20 1185.74 5295.06 830.78 23586.84 

4051.77 2529.96 7236.99 4179.74 1180.14 5485.40 1554.21 26218.21 

3052.33 1785.48 5426.01 3239.81 1043.07 3973.63 1311.28 19831.61 

6937.82 5166.61 10725.33 7332.51 1773.04 8784.91 2122.84 42843.06 

14908.55 7858.31 23589.85 13672.32 4396.13 18219.31 5273.27 87897.74 

89.03 73.61 126.22 89.45 21.89 129.96 79.60 809.76 

3251.89 1437.55 5097.47 2974.86 882.11 3524.29 1513.10 18681.27 

1581.21 343.36 223.90 64.25 46.27 308.79 444.74 3012.52 

2484.57 1427.81 4063.30 2389.39 781.21 3142.02 917.40 15185.70 

4753.38 4353.68 7576.52 5174.20 1411.91 6302.84 1234.27 30806.80 

51.39 72.47 60.38 82.08 57.46 147.82 49.17 520.77 

1366.08 950.34 2136.70 1035.11 329.10 1658.72 497.12 7973.17 

928.01 477.80 1874.89 988.56 430.80 1171.46 479.34 6150.86 

673.85 505;74 939.89 545.76 129.99 729.59 180.30 3705.12 

531.83 372.90 835.82 611.64 170.87 683.04 673.44 3879.74 

839.02 441.81 1282.90 755.25 245.32 990.21 367.38 4921.89 

92.96 101.31 190.28 80.96 130.15 142.61 24.85 762.92 

688.49 216.68 823.44 406.33 223.66 659.04 123.37 3141.21 

7948.54 5225.84 10949.28 6702.93 1889.97 8155.66 2041.80 42914.02 

13144.07 5865.20 23591.70 12963.45 3849.21 14886.57 5079.42 79179.82 

8500.84 4601.17 12947.18 7105.2$ 2444.85 9604.25 ~77.21 47880.59 
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2 3 4 5 6 7 8 9 10 

24. LakshadMep 17.02 9.44 28.29 16.01 3.68 23.84 6.77 104.85 

25. Pondicheny 67.02 36.55 181.02 59.78 28.89 89.24 86.34 547.84 

26. TamU NIdu 11201.28 5778.33 19792.31 11386.03 3614.27 14288.46 5306.76 71368.44 

27. Dadra & Nagar Haveli 14.79 3.73 36.32 8.13 0.15 9.35 19.79 92.26 

28. Goa 468.29 323.63 778.72 499.04 146.06 600.87 186.69 3003.30 

29. Gujarat 6785.31 3406.25 12560.00 7355.23 2247.24 8515.83 3939.41 44809.07 

30. Maharuhtra 20499.09 11380.83 38544.26 21924.86 6482.50 25831.32 10275.61 132938.27 

31. Chhattlagarh 2588.89 873.77 2216.11 1286.73 292.58 1720.56 272.61 9231.25 

32. Madhya Pradesh 6464.92 4672.61 14286.84 8387.78 2867.02 11108.57 3738.18 53305.90 

33. Uttar Pradesh 19066.68 11198.81 34406.93 19245.66 5682.20 24198.04 8556.45 122354.77 

34. Uttaranchll 1487.19 1075.29 3)5().31 1115.68 595.97 1901.26 303.80 8529.30 

Total 161562.17 86495.4 250386.58 146465.47 44730.97 183615.54 80571.03 922827.16 

StlI,.",."t V 

SltltaIlInion Ttll'fiIrNy-wistl dtIIJI/Is of pmduction of &01~ Int:ItMtritIs Wring 2004-05 

(Re. Iakh) 

SI.No. SlatelUnlon Territory MBI FBI AFPI PC8I HMPF1 REBTI SeIVIce Tot.II 
InctJaIry village 

InduetrieI 

2 3 4 5 6 7 8 9 10 

1. Chandigarh 245.71 133.97 528.32 275.93 78.93 329.27 148.73 1740.86 

2. Delhi 816.81 423.18 1538.92 900.4 286.79 1026.52 471.23 5445.85 

3. Haryana 5150.72 2535.49 9967.05 4282.86 1746.07 7543.5 974.46 32202.15 

4. Himachal Pradesh 4099.47 2640.47 7939.7 4341.86 1231.43 6355.12 1687.11 28295.16 

5. Jammu & Kashmir 3111.76 1874.63 5983.77 3692.31 1237.79 5368.14 2385.19 23661.59 

6. Punjab 7382.57 5451.86 10903.61 7878.85 2254.62 10413.45 2234.58 48519.37 

7. Rajasthan 18958.93 8225.85 27021.04 14750.93 4592.26 20326.56 5888.1 98844.47 

8. Andaman & Nicobar IIIands 93.49 77.29 128.22 89.45 21.89 129.96 80.97 619.27 

9. Bihar 2836.63 462.98 12425.33 1688.88 28.1 2803.9 462.79 20306.41 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Jharkhand 

Orissa 

west Bengal 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Sikkim 

Andhra Pradeeh 

Kamataka 

Kerala 

Pondicherry 

Tamilnadu 

Lakshadweep 

Dadra & Nagar-Havell 

Goa 

Gujarat 

Maharaahtra 

Chhattiagarh 

Madhya Pradesh 

33. UItIIIkhInd 

34. Uttar PradI&h 

Total 

3 

1626.37 

3184.18 

5383.5 

96.91 

1659.73 

984.82 

911.1 

863.45 

941.82 

880.58 

123.21 

9821.08 

13981.81 

8742.05 

59.91 

12084.12 

17.02 

14.79 

484.93 

7005.23 

21616.64 

4319.55 

17576.98 

1762.4 

MARCH 13. 2007 

4 

348.24 

1809.04 

4361.1 

132.11 

1492.22 

496.7 

537.n 

383.51 

489.85 

134.94 

97.42 

5939.63 

5888.59 

4816.83 

48.56 

5915.26 

9.44 

3.73 

323.63 

3437.12 

11712.66 

1207.11 

2415.53 

5 

463.04 

5649.12 

7633.36 

78.65 

1234.21 

1769.6 

1163.02 

1022.51 

1453.79 

302.83 

234.96 

17161.76 

25548.49 

14591.68 

109.59 

21892.98 

28.29 

36.32 

718.49 

12974.92 

39312.29 

3926.39 

13809.45 

6 

104.5 

2822.47 

8731.68 

94.21 

2378.65 

1026.41 

576.84 

839.n 

755.25 

492.32 

52.71 

8397.13 

13521.95 

7939.47 

62.72 

11908.06 

16.01 

8.13 

n8.72 

n98.44 

22692.52 

1741.96 

9842.87 

1140.92 3068.68 1338.86 

21438 13821.16 40482.51 21049.1 

7 

84.57 

1007.75 

2034.2 

57.46 

244.61 

442.14 

143.69 

180.96 

245.32 

98 

66.33 

2629.07 

4128.46 

2714.45 

28.89 

3955.61 

3.68 

0.15 

146.06 

2354.92 

8841.07 

326.91 

2291.66 

6 

459.47 

4048.22 

4963.05 

271.41 

1701.97 

1248.01 

949.57 

954.31 

1383.07 

845.57 

239.05 

11802.07 

16003.58 

11201.68 

187.59 

15482.63 

23.84 

9.35 

639.72 

9498.85 

27323.43 

2319.17 

11518.05 

883.88 2296.06 

9 

364.29 

985.88 

4314.22 

57.92 

420.68 

493.19 

208.52 

744.8 

403.3 

492.41 

150.4 

2318.44 

5399.81 

2635.79 

68.46 

6367.94 

s.n 

10 

3430.48 

19288.44 

37421.11 

788.67 

9132.07 

6480.87 

4490.51 

4589.3 

5672.4 

3346.45 

963.1 

57869.18 

84470.67 

52642.15 

585.72 

n406.5 

104.85 

19.79 92.26 

205.87 3297.42 

4838.7 47908.18 

10376.16 139873.n 

395.27 14236.36 

4563.87 62118.41 

425.5 10717.3 

8437.3 27598.22 9764.08 140380.37 

1n958.07 . 88388.59 280888.74 182772.82 48686.91 206882.34 70425.20 1045889.47 
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(Re. lakh) 

SI.No. StalelUnion Territory MBI FBI AlFPI PCBI IiMPI 
FIBRE 

REST ServIce 
Indultry 

Total 
VIllage 

Indualriel 

2 3 4 5 6 7 8 9 10 

1. Chandigarh 245.71 133.97 534.62 275.93 78.93 329.27 153.86 1752.09 

2. Deihl 816.61 447.12 1568.32 912.27 273.10 1040.59 479.67 5537.68 

3. Haryana 8644.91 2809.59 13238.96 4512.08 1809.81 9409.14 1204.82 39829.31 

4. Himachal Pradeah 4474.01 2781.74 8867.80 4560.10 1356.59 n15.02 1848.24 31602.40 

5. Jammu & Kashmir 3811.90 2049.67 7559.18 3861.10 1325.31 6261.37 2444.86 27313.19 

6. Punjab 8056.57 5627.63 12485.94 8035.93 2321.30 11314.66 2324.81 50165.74 

7. Rajasthan 21210.03 8788.40 32066.04 15285.65 4872.86 23140.40 6856.68 112239.07 

•. Andaman & NIoobar IIIandI 277.29 123.22 539.87 129.82 44.86 369.75 102.24 1576.87 

9. Bihar 3115.84 582.79 13503.63 1803.24 80.75 3202.93 569.68 22858.88 

10. Jharlchand 1921.32 421.94 1126.84 171.22 99.12 828.13 405.51 4973.88 

11. Orissa 3859.81 1762.24 7129.41 2980.50 106U6 5020.05 1096.43 22917.40 

12. West Bengal 6926.95 4802.15 11492.11 9062.48 3358.89 6285.74 4600.00 48526.32 

13. Arunachal Pradesh 138.28 234.28 148.84 120.25 62.76 406.76 86.58 1195.75 

14. Aaaarn 4112.48 2063.42 6374.96 2935.73 530.21 4563.17 875.65 21255.62 

15. Manipur 1020.21 507.30 1851.03 1026.41 442.14 1294.05 603.73 6644.87 

16. Meghalaya 1107.n 586.91 1605.53 622.78 168.26 1195.38 236.23 5522.86 

17. Mizoram 1499.67 592.57 2904.06 832.23 285.48 1999.59 840.55 8854.15 

16. Nagaland 1182.22 549.91 1994.70 810.53 275.34 1683.58 430.90 6927.18 

19. Sikkim 240.39 128.72 498.69 78.75 79.98 385.62 163.92 1573.97 

20. Tripura 1207.22 159.20 527.80 649.40 1n.54 1181.83 539.73 4442.72 

21. Andhra Pradesh 17252.88 7120.67 22188.32 9181.06 3015.58 13795.57 2803.52 75157.58 

22. Karnataka 15407.82 6245.06 28755.03 13864.15 4306.70 17786.09 6828.83 92191.68 

23. Kerala 10088.69 5143.01 17622.08 8280.40 2882.n 12885.45 2891.88 59n4.48 



195 WI'iIIrIn Af18WtIfS MARCH 13, 2007 196 

2 3 4 5 6 7 8 9 10 

24. Lakshadweep 33.56 9.44 58.06 16.01 3.66 23.64 10.74 155.13 

25. Pondicherry 70.52 51.19 133.48 64.87 30.36 180.87 89.70 820.99 

26. Tamllnadu 13204.66 6033.65 22723.24 12275.29 4818.35 17894.27 7245.94 84195.42 

27. Dadra & Nagar Haveli 14.79 3.73 36.32 8.13 0.15 9.35 19.79 92.26 

28. Goa 500.94 323.83 910.54 778.72 146.06 643.71 239.10 3542.70 

29. Gujarat 7746.99 3622.55 14643.90 7967.18 2437.14 10426.05 5916.38 52760.19 

30. -Maharaahtra 22942.11 12051.87 42388.84 22851.96 7000.03 29011.10 10580.83 148806.74 

31. Chhattisgarh 6329.77 1324.03 6239.38 2173.88 496.85 2899.51 527.39 19990.81 

32. Madhya Pradesh 18513.00 2649.51 15915.49 10054.01 2413.88 12688.07 4850.44 67084.40 

33. Uttarakhand 1979.38 1204.87 3894.94 1582.73 949.71 2937.03 549.79 13098.45 

34. Uttar Pradesh 23501.05 14161.97 45255.19 21520.60 6718.03 30214.40 11102.17 152478.41 

Total 209452.55 95095.95 346802.94 169265.59 53929.1 239012.64 77995.2 1191554.17 

.nclo-Japen 8t1at.,., T,.de 

1907. ADV. SURESH KURUP: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has received the report 
of Indo-Japan Study Group on the bilateral trade; 

(b) if 80, the details thereof; 

(c) whether the Government has considered the 
report; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yea, 
Sir. The Joint Study Group (JSG) has recommended that 
the Government of Japan and India launch an inter-
governmental negotiation to develop an Economic 
partnership Agreement (EPA)/comprehensive Economic 
partnership Agreement (CEPA), within a reasonable period 
of time. The JSG also recommended that negotiations on 
the proposed EPAICEPA be conducted in a specially-
constituted Joint task force, or another mutuaUy agreed 
suitable mechanism, consisting of govemment officials. 

(c) and (d) The report of the JSG was considered 
by the Government and the constitution of Joint Task 
Force to negotiate EPAICEPA with Japan was approved. 
The first meeting of India-Japan Joint Task Force was 
held during January 31-February 2, 2007 in New Deihl. 

Police Net Project 

1908. SHRI MADHU GOUD YASKHI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the status of Police Net Project (POLNET) 
launched by the Ministry three years back; 

(b) the details of the States which defaulted on this 
count and the reasons therefor; and 

(c) the funds apent on this project, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) A 
satellite based police telecommunication system known 
as POLNET is preeentIy under implementation through 
Directorate of Coordination Police Wireless (DCPW) , New 
Deihl. Installation of Satellite portion ,of POLNET project 
has been completed at all the State HeadquarteralDistrict 
Headquarters (except a few new districts) and is fully 



197 Wnrt.n An6wt.w PHALGUNA 22, 1928 (Saka) to 0utItIII0n8 198 

functional. The InataUatIon of POLNET Multi Acceee Radio 
Telephone (MART) Radio Subscriber Units (ASUs) has 2 3 

been completed at all the f..... ..... of 15 StateeI 
Union Territori.. and InetaIIation wortc on the feuIbIe 11. Jammu & Kashmir 14119385 
locations is in progress in 14 States. TM sites in 

12. Kamataka 27184355 Lak8hadweep are not feasible for instaHation of MART 
RSUs. 13. Kerala 19613071 

(b) In Union Territory of Andaman and Nicobar IaIanda 14. Madhya Pradesh 37151244 
and States of Bihar & Oriasa, the installation of Multi 
Access Radio Telephone Radio Subscriber Units has not 16. Maharuhtra 37189232 
yet started due to geographical conditions, non-cornpIetion 

16. Manipur 8306785 of sites, flnallaatlon of tender for equipment. Also Stat .. 
of Andhra Pradesh and Uttar Pradesh had initially shown 17. MeghaJaya 8341238 
reluctance for installation of the MART equipment of the 
terrestrial links but have now indicated their wllHngness 18. Mizoram 5619257 
for installation of the MART equipment. 

19. NagaJand 9217259 
(c) The POLNET Project is funded by Government 

20. Orieaa 23516623 of India under the Scheme of· Modernisation of State 
Police Forces. Out of the total cost of As. 99.08 cro,... 21. Punjab 19382941 
to implement the POLNET Project. an expenditure of Re. 
91.48 crorea has been incurred. The total share of the 22. Rajeethan 32888074 
expenditure tiD date in reapec:t of StateelUnlon Territories 
and Central Para Military Forces Is As. 9146620451 StateeI 23. Sikkim 8211561 

Union Territories and Central Para Military Forcee-wiee 24. Tamil Nadu 34919147 
details of the expenditure Is given In the enclosed 
statement. 25. Tripura 57818n 

.. ,.",.nt 26 . Uttar Pradesh 55528854 

S.No. StateIUnion TeniIorietICenI Total ExpencIbn by .. 27. Uttranchal 10930923 

Pili ~ FOIQII 0IpiuII0n • on dill (Rs.) 28. Weet Bengal 21019343 

2 3 Total 575298505 

1. Andhra Pradesh 37267283 1. Andllman & Nicobar land 4717388 

2. Arunachal Pradesh 11390580 2. Chandlgarh 2331214 

3. Assam 22732737 3. Dadar & Nagar Havel! 3270838 

4. Bihar 35955488 4. Daman & Diu 3242792 

5. Chhattisgam 14898984 5. Delhi 8861036 

6. Goa 4818845 6. 4041789 

7. Gujarat 23766126 7. Pondlcheny 7123798 

8. Haryana 171n438 Total 33388658 

9. Himachal Pradesh 12105320 1. Aaaam Rlflea 21848807 

10. Jhal1<hand 17488668 2. CentraJ Reeerve Police Force 22700841 
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2 3 

3. Directorate Coordination 202935724 
Police Wireless 

4. Border Security Force 33251576 

5. Indo-Tibetan Border Police 8661109 

6. Central Industrial Security Force 4300289 

7. Sashastra Seema Bal 12278938 

Total 305974884 

Grand Total 914862045 

R • ...".. of Minerai W .. Hh 

1909. SHRI M. SREENIVASULU REDDY: Will the 
Minister of MINES be pleased to state: 

(a) whether it is a fact that India has lot of reserves 
of coal, iron ore and manganese for minerai prospects 
and need huge Investments and fast technology; and 

(b) if so, the measures taken by the Govemment for 
desired investments and technology for exploration of such 
reserves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (.) and (b) As per 
available Information, total reserves of coal, iron ore and 
manganese ore in the country as on 1.4.2005 are given 
below: 

Mineral Reserves (In million tonnes) 

Coal (as on 1.1.2007) 255170 

Iron ore 7211 

Manganese ore 138 

For encouraging investment and technology Inflow in 
the mining sector, the National Mineral Policy, 1993 has 
thrown open the exploration and exploitation of all non-
fuel and non-atomic min.rals including Iron or. & 
manganese to private investment. Modernization 
programme for exploration of minerals has been 
undertaken in Geological Survey of India by acquiring 
helibome geophysical system and deep capacity drills. 

1910. SHRI VARKALA RADHAKRfSHNAN: Will the 
Minister of WOMEN AND CHILO DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has received any request 
from the State Govemments including Kerala for extending 
the Swayams1dha Scheme to March 31, 2008 with a 
revised allocation; 

(b) if so, the details thereof, State-wise; and 

(c) H not, the reasons therefor and action takenlto 
be taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) Request for extending the 
Scheme of Swayamsidha till March 31, 2008 with revised 
allocation has been received from the State Govemments 
of Manipur and Mizoram. No such request has been 
received from Govemment of Kerala. 

(b) The State Govemments of Mantpur and Mlzoram 
have sent the Annual Action Plan for 2007-08 under 
Swayamsldha for Rs. 23.53 lakhs and Rs. 39.24 /akhs 
respectively. 

(c) Does not arise in view of (b) above. 

Silk Project. 

1911. SHRI HITEN BARMAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) the areas of the country including West Bengal 
in which silk projects have been implemented during each 
of the last three years, State and Union Territory-wise; 

(b) the detaUs of wor1< on which funds have been 
spent in theee areas during the last three y ..... alongwith 
the amount of such funds, State-wise and Union Territory-
wise; and 

(c) the detalIs of achievements of these projects, State 
and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN'): (a) to (c) Oul 
of the total outlay of Rs. 534.98 crores approved by the 
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Govemment of India for aerlcultura during the X Ave 
Year Plan, an outlay of Rs. 244.47 crorea has been 
earmarked for Implementation of catalytic Development 
Programme (COP). State-wise details of the funds 
released during the last three years under COP ara 

fumlshed in the enclosed Statement-I. Details of the 
activities undertaken under COP and the fund 
released activity-wise, the phYllcal and financial 
achlevementl ara fumlshed In the encIoIed Statement II 
and III reapecttveIy. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

16. 

16. 

17. 

18. 

2 

Statement I 

StIIltJ-wistI funds f'BIBBstld, funds utiIIZ8d lind IHI8pIInt ~nct18 willi SIll_ UI7dtIr COP 
during /sst thIN )'fMIB of X PIIIn (hom 2003-04 to 2006-08) 

(RI. In Lakhl) 

F\IId FIIId lmIpM % ~ F\IId F\IId lmIpM % ~ F\IId F\IId lJnIpeN % ~ 
RelelledUlilizedBlllnc:eUCaRel.-dUllzedIlllMceUCalWl..tlMzedBllneUCa 

Reed. Reed. 

3 4 4 5 6 7 8 10 11 12 13 

784.24 784.24 0.00 100% 825.38 825.38 0.00 100% 1112.43 1112.43 0 100% 

Tamhdu 152.33 152.33 0.00 100% 186.58 186.58 0.00 100% 288.42 257.83 11.58 96% 

313.61 313.61 0.00 100% 262.84 262.84 0.00 100% 594.79 •. 88 128.9 m. 
878.. 878.86 0.00 100% 1203.59 1203.58 0.00 100% 1 •. 04 1 •. 02 158.02 m 
48.47 48.47 0.00 100% 112.64 112.64 0.00 100% 133.97 114.00 19.97 8S% 

104.48 104.48 0.00 100% SO.80 SO.80 0.00 100% 48.83 38.38 10.45 79% 

74.92 74.92 0.00 100% 79.63 79.63 0.00 100% 187.04 187.04 0.00 100% 

Orissa 82.29 82.29 0.00 100% 24.32 24.32 0.00 100% 154048 118.18 38.33 75% 

38.30 38.30 0.00 100% 88.118 aa.1I8 0.00 100% 181.79 130.52 31.27 81% 

52.91 52.91 0.00 100% 92.05 92.05 0.00 100% 80.24 80.24 o 100% 

82.30 82.30 0.00 100% 106.32 106.32 0.00 100% 34.32 34.32 o 100% 

0.00 0.00 0.00 0.39 0.38 0.00 100% 0.00 o o 
349.82 348.82 0.00 100% 308.41 311.41 0.00 100% 17.91 17.91 o 100% 

125.23 125.23 0.00 100% 158.35 158.35 0.00 100% 128.55 128.55 o 100% 

83.n 83.n 0.00 100% 0.00 0.00 0.00 0% 100.14 90.04 10." 8ft. 

112.30 112.30 0.00 100% 117.43 117.43 0.00 100% 178.38 174.87 3.51 98% 

SiIdcim 18.45 18.45 0.00 100% 43.27 43.27 0.00 100% 25.51 25.51 o 100% 

315.28 315.28 0.00 100% 442.21 442.21 0.00 100% i22.53 704.57 217.. 78% 
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2 3 4 4 5 8 7 8 9 10 11 12 13 

19. AnmadIII PnIdeIh 48.79 48.79 0.00 100% 88.83 88.83 0.00 100% 54.19 54.19 0 100% 

20. Mllipur 24.00 24.00 0.00 100% 87.24 8724 0.00 100% 80.25 80.25 0 100% 

21. Meghalaya 87.39 87.39 0.00 100% 173.19 173.19 0.00 100% 18349 183.49 0.00 100% 

22. Mizoram 108.97 108.97 0.00 100% 141.71 141.71 0.00 100% 367.91 308.99 58.92 84% 

23. Nagaland 32.31 32.31 0.00 100% 106.45 108.45 0.00 100% 151.59 151.59 0.00 100% 

24. Tripura 28.01 28.01 0.00 100% 185.73 185.73 0.00 100% 130.43 130 0 100% 

Total 3922.65 3922.85 0.00 100% 4844.15 4844.15 0.00 100% 8758.84 11088.22 6110.72 90% 

UCs received shown Includes amount spent/r8IeaI8d In respect of Poet Cocoon Sector, CSB Inltltutes and Cluster Units of CSB 
(Kerala, Bihar & Himachal Praduh) 

Statement II 

Cstslytic OtIVtJIopmtInI PtrJgflIl1IITI8 dufing X PIsn 

AchiBvtIIT1tInts ITlllde during IMt thRHI )'MIS of X Pmn (2003-04 to 2005-(6) 

(As. in Croree and Phyalcal untta .. Indicated) 

2003-04 ~ 2006-08 

SI.No. Name of the Scheme Physical Expen- PhyIIcaI Expen- PhyaicIJ Expen-
components Achievement ditura Achievement dltura Achievement dltura 

2 3 4 5 6 7 8 

A. OngoIng Sc:Mn.. 

L IIuIbIrry SecIorI CoIIIponIIt 

1. ReirnIlInerneI1 of cost 01 IIpIngs 10 2.42 aore 1.11 4.87 cnn 1.84 7.80 aore 1.112 
DOS ...... 8IpIi1ga + upIngI + 4000 

IlOO M.TIIII M.TIIII + 7.241 

2. ~ of I8IIing ~ IaktI nUbeny 
~Io: -(a) Orlann tJanng and IUppIy of sIaIt-\4! 12824 Nos. 2.38 13570 Nos. 249 17713 Nos. 3.20 
tools to new nUbeny aariaAIIatII 
(tor genelll tanners) 

(b) &.,ply 01 rearing appIiIn:eIIIarm 5197 Noa. 3.07 59B2 Nos. & 4.08 8002 Nos 4.56 
~ flllCluding improved 3 SHGs. 
mlUllagel) to IIrmers 

3. AasisIance lor ~ irrigIIIan and .. 1975 he 5.30 2568 He. 7.31 2978.70 HI. 8.14 , 
Water ConaeMIIIon and usage 
techniques 
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2 3 4 5 6 7 8 

4. ~ cI quaIy dilillKii(j IIIIIeIIIIa 18785 0.97 11834 1.06 15085 1.06 
Ptn=1 PI 1f1 PlIFl 
fInnera FIIIIIIII FIIIIIII8 

5. EqaipmeN ~ 01 exilling 79_ 0.94 88 .... 0.87 71 ..... 0.63 
~ 
inIrIatnJdwe in aeed and reeIiIg 

6. AaIisIInce to f8/111118 for conatrucIion 7421 Nos 11.79 10596 Nos. 17.11 .12 Nell. 14.22 
of lUling hcMes 

7. Chawkie I'IIIilg .. dI w '1IiIIInce 81 0.78 134 CRCI 1.75 119 CRCI 1.62 
for c:onatnICIiGn cI CRC bItiIg and BIMIgI 
p!OCUr8I1I8IIt cI dIIWIde reeri1g 
~ 

8. Crop Inune aupport 2.00 I*t cis 0.02 4.02 IeIIh dIa 0.03 3000 DR.. 

ToIII for MYbeny (ongoing) 28.32 36.14 35.34 

I. T_ SIc1iDoIIConIpo 

1. AaIisIInce for ~ 1817 hi. (1IIIr) 0.35 1820 hI.~ 0.53 2487 hi 0.62 
rnaiIaIwIce cI ayItamIIic tI8Irfoak 1441 fIImeII 3330 fImwI (Iaur) 5967 
taaar II1II1 pIanIIIion. (chIwIriI) 110 (dIIWkie) 31M) farmerI 

hi. (oak..., hi. (olk 1IIIIr) (chIwIdI) 395 
hi. (olk IIIar) 

2. AsaiatIIICI for lIIIiIuline cI 6 PPCa I 2 Oek 0.38 31 PPCI. 0.71 28 PPCa, 728 O.Bl 
tasar/Olk 1IIIIr aeed ~ 1IIIIr ,... 758 1IIIr. ar, 318 oIk 
inIrasInIcUt In !he ....... 428. 113 oIk 1IIIIr 8IId 

..... 155 oIk 1IIIIr. IIMIII & 
1IIIIr • ...... 2 oak taaar 
liliiii ,... 

3. SI4JI)OIt 10 private III8Ir pneura 357 graiIIIII 1.25 110 gIIIinIIn 1.27 421 graIneur 2.92 
952 hi. 1385 hi. groI4)I 

2543 hi. 

4. Crop lrannce aupport for T .... 38.02 IeIIh ell 0.20 8.55 I*t til 0.05 10.31 IIkh 005 
0IpendR DFlS 

Total for Tesar Sector 2.18 2.58 4.60 

I. ErI SIctIIItCoInpoI_ 

1. AupIUIioII cI Eri food pIInII will 22119 0.74 3480 11440 2.32 
tIIining Md ..., tocAs hilt ICII IIiII hilt ICII IIiII hllfmllilB 

2. As8isIance to lilies for .. 8 0.30 25 0.25 21 0.69 
_1gIwing 01 eri fann.aIn- fIIIn.<un. fIIIn.<un. fIIIn.<un. 
graiIagw ,.. ,.. ,.. 
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2 3 4 5 6 7 8 

3. AIIiaIIrlC8 for COIIIIn.ICIion ~ .. 688 Nos. 0.49 2948 Nos. 1.91 5635 Nos. 4.25 
INring hcua 

4. Support to PrivII8 pneurs 
(NoI) 

TOIl! for Eli Sedor 1.53 3.05 7.26 

IV. ... ~ 
1. AIJ;pnerUIion ~ Muga food pIanta 1535 tall 0.87 24198CM 1.57 2915 1.96 

+ + ICI8I + 
710_ 816_ 1244_ 
III/8IS liliiii UII'I 

2. SlI8IIgIIet*'9 ~ IIIUIII - 2 firma - 0.31 3 finn. 023 11 fann- 1.27 
ndpIicaIIon iIfrIItrucI&n CIIII- CIIII- CIIII-

p.gea grIivIgeI grIilIgI 

3. SuppoIt to muga pIiYIIe grainers 183 1.31 204 188 248 2.24 ,.... gIIinuI ,.... 
718 942 877 
IInners ..... fIImers 

4. Crop IIIIUIW'ICI 1OIpfIOIt: for Muga 0.04 IIIch cia 0.50 IIIch ell neg. 2.40 IIIch ell 0.03 
(Ra. 33,OQCW· 

TOIII for Muga Sector 2.49 3.48 5.50 

V POll Cocoon SIcIon1ConIponI 

1. ~ 01 rdInd .. reeling IIIId1nI 0.45 0.08 1 no .4 0.07 
(BIcIdog) nos.lIIIn KoIi 

Q) 6 BIIin 1HI 
eli) 10 BIIin lNI 2 Nos. 
(iH) 20 8uin UriIs 
flV} T~ 

2. &.wort to Reeling lNI: 

(I) Intell8t IIaidy on WorIci1g c.ptaI 
loan sancIioned by en to IIIIIng \lilts 

Ii) t.UJeny 23Noa, 0.47 3 Nos. 9lda 021 

(II) T .... reeling \lila 

(Ii) TuarMIgrIEri epmng IIliII 

(b) IncenM for p!Oduc\ion ~ bMIIInI .. llrl MT 0.99 111.10 MT 0.82 182.38 MT. 0.95 , 
on nUIiend IIIIiIg machiIeI 
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2 3 4 5 6 7 8 

3. Quality SeMce Cka : 

~) ~ 01 cocoon ~ 3 Noa. 0.02 
gracing eqIipmenIa. 

fri) Proanmer4 01 raw Ilk tilling 1 No. 0.01 
eqIipmerds 

4. PmWling Maller ReeIn'VVtMIII 0.01 11 Nos. 0.01 8 NoI. 0.02 
Oyera to Slates 

5. II'IIItIIaIion 01 Common FacIIty en. 
Q) MUberry 0.04 a.:Idog + 0.15 6 Nos. 0.08 
(a) CaIegoIy-I 1 (BIddog) (Baddog) 

50 Kgs. capacity 
l00Kgs. capacity 

(b) CIIegorr-Il 
50 Kgs CIpICity 

(c)T~lRage 
prop1IMI 

fi) Non-nUbeny 

6. Quality linked price ~ 8dIeme 
for cocoona nI all yam: 

(a) QuaiIy Inked purchase 01 cocoona 8 SIIIeI 2.25 4 SIaItI 1.18 12 SIaIII 3.11 

(b) QuaIty linked pun:haae 01 aIIk yam 7 SIIIeI 1.54 1 SIIIe 0.25 2 StIles o 19 

7. &pi to age. (NGOsI 0.41 0.52 0.19 

Co-operaM Societia8) for 
l4)gradaIIon and popUaJIzaIion of 
~~devices 

~) Reeling 0evice8 87 nos. 822 NoI. 312 Nell 

(M) Spmi1g 0evice8 172 Il0l. 1200 NoI. 870 HIlI. 

ToIII for Poet Cocoon (ongoing) 8.18 2.38 4.82 

VI. ErUrprile Promotion nI 14 Noa. 0.14 18 Nos. 0.08 18 HOI. 0.44 

TraiIilg 

VII. ExIenaion & PImIicIIy material in 13 StIIIee 0.41 11 StateI 0.27 21 StaIe8 0.98 

loci! IquIges 

Total for 0n-g0iIg COP Sc:hemes 39.23 48.44 58.94 

B. Ad4IIionaI ""* to COP 
app!Md !IV EFCICCEA 

I. MUbeIry SeGIor 

1. SUpport foI' 0QIIIIrudi0n 01 Vemi 1053 Nos. 074 

Compost Sheds 
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2 3 4 5 6 7 8 

2. ~ 01 ReIling AppIiInceI • 
I~McuDges 585 Nos. 1.00 

3. Drip IIrigIIon 400 ... 1.56 

4. AaaiIInce to PriYI1e Ucanaed 
SIbonn Seed PnIducers 

Total for MIDny ~ 3.30 

l POll Cocoon SIcIor 

1. SeIIng ~ 01 AaDIIk ReelIng 3 HoI. 1.50 
machines 

2. EstabIiIIIIrIen 01 CoIIIge Bui\ I.IriII 
~ 01 Hot Iir drying 

3. ChIrnbers 30 NoI. 1.08 
(100 Kg.) 

(Ii For 50 Kga per day 

(h) For 120 Kgs per day 

4. Scheme to diIIuIdII ctiId IIbcu wIIh 
... 01 improved ~ChIlDlogiea. 

(a) MoIDriad ChaIkaa 

(h) ~ sa ReeIng; MacHne 

(e) PIeUzed CODkIIg MIdIiII 

5. Cammon Faclily en. lor Yam 
PIOC888Ilg 

(a) CFC wIIIOUI l/1li dyIing 

(h) CFC willi ann dyIIlg 

(e) Fabric Dyeilg 

8. PromcIMDn 01 impIOYed HIncIDDmI 
dMIDpId by CSTRI 

(a) HanciDom with jqBd 

(h) HInIIDDm wIIhW jqad 

(e) BaR to t.n conveniDn device 

(d) AdIIIIonaI ~ for p.t IDoma 

7. Selling ~ 01 CFCa for VarPia &ilk yam 2 NoI. 2.25 
procesaing Ii*ed til mectwized 8pIII 

sill syIIIm 
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2 3 4 5 8 7 8 

(I) CFCI 

(b) SpIll •• 

8. IncnIYe for BIvoIIi1c Silk Reelell 

TotIIlor PCT ~ U3 

I OIlIer 8cIwnIa 

1. Support for ~roduct uIIIiuIion 

2. EIIIbIIehmenI of VInyl SIll MaIkeI 
PIomoIIon CIII 

3. Selling " of Eli Raw MllIIIaI Bank 0.50 

Total lor Other ComponanIa 0.50 

Total lor AddI. Inputs IIIder COP o o 8.83 

Total lor COP (Ongoing + 39.23 48." 67.57 
AddIIIonII iIpla) 

sr.,.",.", II' 

C.hllytIc 0tI~1 Pmgmmmtl in WiNI s.ng.! SMIII during X PItIn 
fPhysicM Achltl...",."ts snd Expw7dItu,. during 2003-04, 2OfU.05, 2005-06} 

(AI. In Lakha) 

SI.No. Name of the Scheme Amount apentlteleaaed 

2003-04 2004-05 2006-()6 

2 3 4 5 

Mulberry Sector/Componlnt 

1. Reimbursement of COlI of saplings to DOS 1.88 3.25 2.50 

(Saplings In Ihoueands) 750 1300 1000 

2. Supply of rearing appliancellfann equlpmenla to farmerI: 

(I) On fann training and IUppIy of start-up 11.50 25.18 28.75 
tools to new mulberry aericuIIuriIIa 

(tor general fanners) • No. 01 tanners 1000 2252 2500 

(b) Supply of rearing appiianoeWnn equipmenIs to tanIl8I1 (for 
bivoIIine farrners)--No. of tool kits 

3. Supply of, quality disinfecting materials 12.38 0.78 1.25 

(No. 01 farmers) 2800 324 500 
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2 3 4 5 

4. Assittance for construction of Varmi Compost Sheds 2.80 

(No. of unns) 40 

5. Aasistance to farmers for construction of rearing houaes 50.00 55.75 

(No. of rearing houses) 850 926 

6. Equipment upgredatlon of existing StatelParastataU 0.50 2.50 
Co-operative Infrastructure in seed and reeling 

(No. of units) 20 

7. Crop Insurance support 0.68 0.68 

(l8kh dfIs) 1.00 1.00 

Sub-totll for mulberry Metor H.44 10.37 11.0 

II Tlllr Slc:torlComponent 

1. Assistance for augmentation/maintenance of systematic 
taaar/oaktaaar host plantation. 

(a) AssIstance to tasar seed rearers for maintenance of 0.36 1.71 1.71 

systematic tasar host plantation (hectares) 37 175 175 

(b) AssistanceTo taaar commercial rearers for 0.49 0.79 0.68 

development of chawkie garden (no of rearers) 182 264 225 

(c) Augmentation of oak tasar host plantation 
(hectares) 

2. Assistance for maintenance of tasarfoak taur seed 
multiplication infrastructure in the statee. 

(a) Assistance for maintenance of tasar seed 0.13 1.53 3.13 

multiplication infrastructure in States (No. of PPCS) 3 3 

(b) Assistance for maintenance of oak tasar eeed 
muttiplication infrastructure in States 

(No. of oak tssar grainages) 

(c) Rearing euqipment support to tasar seed rearers 1.33 1.57 1.31 

(No. of tasar eeed rearers) 50 80 50 

(d) Rearing euqipment support to oIk tasar seed rearers 
(No. of oak tasar seed rearers) 

3. Support to private tasar gralneura and AIII8lance to 
tasar commercial rearers for procurment of Improved 
rearing equipments 
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1 2 3 4 5 

(a) Support to private tasar graIneurs 0.13 1.25 1.25 

(No. of pvt. graNuts) 5 5 

(b) Support to taur commercial rtar8rI lor p!OCUring 5.40 7.88 8.30 

rearing equlpmenta (HI.) 120 175 140 

4. Crop Insurance support lor Tuar 2.48 2.82 

(Iakh dIIs) 4.00 4.50 

Total lor tuar I8CIor 10.30 17.55 14.38 

II Erl Stc:torlCornponent 

1. Augmentation 01 Eli food planl8 with training and start up tooII 071 1.41 2.82 

(No. 01 rearers) 37 75 150 

2. Aaalltance to statea lor the Itrenglhenlng 01 erI larm-cum- 2.10 0.90 
grallllg88 

(No. 01 lann-cum-gralnages) 

3. Construction 01 Erf rearing houees (NoI.) 0.89 0.75 1.50 

12 15 30 

Total lor Erf sector 1.40 4.26 5.22 

IV Mup uctor/compoMnt 

1. Augmentation of Muga food plints 

(a) Augmentation of Mugs food plants 2.10 3.50 4.37 

(Aaas) 80 100 125 

(b) Assistance muga seed I'8II8f8 lor maintenance 01 plantation 0.10 0.15 0.38 

(No 01 seed real'lfl) 20 30 75 

2. AsIIItance lor maintenance of 
muga seed multiplication 1.24 3.27 
infrastructure in the Statea 
(No. 01 larm-cum-gralnagea) 

3. Support to muga private gralneurs 

(a) Support to muga private graineull 0.13 1.00 1.50 

(No. 01 gralneull) 4 6 

(b) Equipment support to muga seed I'8IIWI 1.28 180 3.38 

(No. 01 seed rearers) 28 40 75 
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2 3 4 6 

4. Crop Insurance support lor Muga 0 .• 0.33 

(Lakh clfts) 0.04 0.60 

Total for muga sector 3.86 •. 02 12.10 

V Poll cocoon StctorlComponent 

1. Supply of multitnd silk reeling 
machines 

2. Quality Service Clubs : 

(I) Procurement 01 cocoon 0.26 
quality grading equipmnll. 
(No. of units) 

(II) Procurement of raw silk 0.60 
testing equipmenll 
(No of units) 

3. Quality linked price support scheme 
for cocoons and silk yam 

(a) Quality linked purchase of cocoona (Not QuantIfIable) 250 3.75 

(b) Quality linked purchase of silk yam (Not Quantifiable) 

4 Support to agencies (NGOs I 2.73 048 
Co-operative Societies) lor 
upgradation and popularization of 
Improved reetinjjapinning cIeviceI 

(i) Reeling Devices (Nos.) 15 

(ii) Spinning Devices (Nos.) 21 

Total for Post cocoon l8CIor 5.23 0.75 4.23 

VI Enterprlae Promotion and TrIInlng 0.44 1.00 

(No. of Programmes) 2 

VII Extension I Publicity mIlIrIII In IocII languegu 1.25 1.25 2.69 
(Not Quantifiable) 

Total I to VII) 48.47 112.&4 133.97 

Foreign Companl.. In Textile' M.nufll~urlng (b) " 80, the details thereof; and 

1912. SHRI M. RAJA MOHAN REDDY: Will the (c) the incentives sought by the foreign companies 
Minister of TEXTILES be pleased to state: from the Govemment? 

(a) whether some foreign companies have shown their THE MINISTER OF STATE IN THE MINISTRY OF 
interest to start textile manufacturing in Andhra Pradesh; TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) 
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Information Ie being collected and wilt be laid on the 
Table of the Hou.e. 

Technology MInion on indIan llIka 

1913. DR. M. JAGANNATH: Will the Mlnl.ter of 
TEXTILES be pteued to ltate: 

(a) whether the Govemment proposes to set up a 
"Technology Mission for Indian Silks" for promotion and 
development of eerlculture Industry In the country; 

(b) if so, the details thereof and the amount 
earmarked therefore; and 

(c) the time by which It i8 likely to be eet up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) 
Member Secretary, Central Silk Board (CSB) had submitted 
a document called "Technology Mission for Indian Silks" 
which, on examination, was found unsatisfactory by the 
Govemment and the same has been retumed to CSB for 
modifications in consultation with the State Govemments 
and with the formal approval of the Board of CSB. 

Silk Vam Unit. 

1914. SHRI ANANTA NAYAI<: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of TEXTILES be pleased to state: 

(a) The number of silk yam units in the country, 
State and Union Territory-wise; 

(b) whether the Govemment propoeea to eatabliah 
modem raw Iilk yam reeling units in the country; 

(c) if 10, the cIetalle of auch units .. t up during each 
of Iaat three yeara and till date, State and Union Territory-
wile; 

(d) the estimated coat thereof; 

(e) whether aorne State GovemmentsIUnion Terrltorlea 
have sought financial assIatance for the purpoee from 
the Union Govemment; and 

(f) If so, the asaIatance provldedJlikely to be provided 
during the Hid period by the Government in thll regard, 
State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The State 
wise number of silk yam units In the country is given in 
the enclosed Statement. 

(b) to (d) Yes, Sir. Government has approved aetting 
up of two modem automatic raw silk yam reeling units in 
the country during the year 2006-07 with machineries 
Imported from China. The Units are being established in 
JangBon, Warangal District of Andhra Pradesh and at 
Goblchettypalyam In Erode District of Tamllnadu. The Units 
are likely to commence operation during 2007-08. The 
cost towards each of the machine is estimated to be 
around Rs.l00.00 lakhs. 

(e) and (f) Govemment Is providing a maximum 
subsidy of Rs. 50.00 lakhs for each Unit towards the 
cost of machinery and equipment. 

Ststewistl Silk Ysm lIMIne in /he Counfty during 2005·06 

Andhra Pradesh 

AsHm 

Arunachal Pradesh 

Bihar 

Filature 
Basins 

129 

Cottage 
Basins 

2 

114 

622 

90 

Charkha 
Basins 

3 

903 

162 

Multlend 
Basins 

4 

144 

36 
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1 2 3 4 

Chattiagarh 42 34 30 24 

Gu/arat 

Himachal Pradesh 18 

Haryana 

Jammu & Kashmir 

Jharkhand 6 10 

Kamataka 30 21445 18403 1902 

Kerala 30 

Madhya Pradesh 30 6 80 

Maharastra 110 14 140 

Manlpur 38 2916 50 

Mlzoram 

Meghalaya 12 20 

Nagaland 5 10 

Orissa 36 6 22 

Punjab 

RaJastan 

Slkklm 

Tamllnadu 981 133 108 

Tripura 6 20 

Uttarakhand 

Uttar Pradesh·· 34 181 

West Bengal 780 1806 28872 180 

Source: DOSs of all the State, reported In their MIS Report Note: 
Note: •• In UP out of 181 Multlend buIna. only 80 buIns are wortdng 
•• In UP out of 34 COllage basins, only 28 beains are working 
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/TrsnsllltionJ 

Handlcaftl Trade 

1915. SHRI JASWANT SINGH BISHNOI: Will the 
Mlnleter of TEXTILES be pIeaaecI to state: 

(a) the annual volume of trade In handicrafts In the 
country including Rajasthan, State and Union Territory-
wise; 

(b) whether the Govemrnent proposes to promote 
the handicraft trade; and 

(c) if so, the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No data on 
volume of trade In handicrafts In the country incfudlng 
the State of Rajasthan, State-wise and Union Territory-
wise is maintained. 

(b) and (c) Yes, Sir. In order to promote handicrafts 
trade in the country Including in the State of Rajasthan, 
the Govemment is Implementing various schemes, which 
include: Baba Saheb Ambedkar Hastshllp V1kas Yojana 
(AHVY) for Integrated development of selected craft 
clusters; Marketing Support and Services; Design & 
Technology Up-gradation; Export Promotion; Research & 

State 2003-04 2004-05 

Andhra Pradesh 
Gujarat 
Haryana 
Kamataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Orissa 
Punjab 
Rajas than 
Tamllnadu 
Uttar Pradesh 

Pondechery 

Total 

4 

2 

5 
2 
2 

1 
28 

1 

46 

2 
1 

1 
3 
3 

8 

Development and Special Handicrafts Training Project 
(SHTP) etc. 

CIoeure of Spinning Mill 

1916. SHRI SHYAMA CHARAN GUPTA: 
SHRI PARSURAM MAJHI: 

Will the Mlnlater of TEXTILES be pleased to state: 

(a) the number of spinning milia closed down during 
each of the last three years, State and Unton Territory-
wise; 

(b) the scheme of the Govemment for revival of 
spinning mills lying closed for a long time In the country 
Including Uttar Pradesh; 

(c) whether the Govemment Is aware of the pitiable 
condition of the employees due to closure of the mills; 

(d) if 80, the steps taken in this regard; 

(e) whether the Govemment prop08es to provide 
subsidy for revival of these mills; and 

(f) If not, the rauona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) State-wise 
number of spinning milia (Non-SSI) closed during last 3 
years and the current year (01.04.2003 to 31.01.2007) Is 
given below: 

2005-06 

1 
1 

9 

2006-07 
upto 31.01.07 

3 

3 

Total 

5 
3 
3 
1 
5 
2 
3 
3 
1 
3 

33 

86 
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(b) For the sick mUll whlch mayor may not be 
closed Including spinning mill., the Govemment haa I8t 
up Board for Induatrlal • Financial Aecon.ructlon 
(BIFA) under Sick Industrial Companies (Special 
Provisions) Act with a view to arranging the timely 
detection of sick and potentially lick companies and for 
the speedy determination of preventive, ameliorative and 
remedial measures which need to be taken in reapect of 
such companies. BIFR appoints operating agencies for 
preparation of rehabilitation proposals in reapect of 
potentially viable units. The decision on rehabilitation i. 
taken by BIFR based on its findings. However, co-
operative sector is not covered under BIFR. The BIFR 
Scheme is applicable to mills all over India Including mills 
in the state of Uttar Pradesh. 

(c) and (d) In order to provide interim relief to the 
textile workers rendered unemployed as a consequence 
of permanent closure of any particular portion or entire 
textile units, Government has Introduced the Textile 
Workers' Aehabllltation Fund Scheme with effect from 
15th September, 1986. Since the inception of the scheme 
till 20th December, 2006, 32 units In Gujarat, 3 units in 
Maharashtra, 4 units in Madhya radesh, 4 units in 
Tamilnadu. 2 units in Kemataka, 1 unit in Delhi and 1 
unit in West Bengal, Le. a total of 47 mills were found 
eligible under the scheme. A total of 80264 wort<ers of 
these mills have been disbursed relief of Rs. 186.56 crore. 

(e) No, Sir. 

(f) Does not arise. 

/English} 

Purulls Arm. Dropping C ... 

1917. SHRI BASU DEB ACHARIA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether CBI has issued look out notices against 
persons allegedly Involved in Purulla arma dropping case; 

(b) if so, the details thereof; 

(c) whether the Govemment has enquired into the 
matter in the past; and 

(d) if so, the details of findings along with the reasons 
of air dropping of arms there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRI PRAKASH JAISWAL): (a) and 
(b) The Central Bureau of Inveatlgatlon (CBI) has luued 
Look Out Notlcea agalnet 14 perlona. 

(c) and (d) The Inveatlgatlons have, Inter-alia, 
discloeed that the arm. dropping was a result of an 
international conspiracy to clandeetinely procure arms and 
air-drop them In PuruUa to be meant for aome proutllta 
of Anand Marg. 

Fluctuation. In Price. 

1918. SHRIMATI P. SATHEEDEVI: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government hal appointed a 
Committee to study the fluctuatlona In prices and other 
issues related to rubber, coffee, tea and apices of the 
country; 

(b) if so, whether the Government has received the 
report from the said committee; 

(c) If so, the details of the recommendations made 
therein; 

(d) whether the insurance cover is presently available 
in the plantation sector; 

(e) if 80, the details thereof and if not, the reasons 
therefor; 

(f) whether the Govemment has any proposal to 
extend the accident Insurance cover to all workers 
engaged in the plantation estates; 

(g) if 80, the details thereof; and 

(h) if not, the steps taken/proposed to be taken to 
implement weather-linked insurance cover for the 
plantation sector particularly coffee, to protect the small 
scale farmers and ensure stability of prices of cash crops? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): '(a) to (c) The 
Department of Commerce constituted a Task Force for 
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undertaking a study to evolve a mechanllm to Protect 
the growera of tea,. coff .. , rubber and ... from __ 
.ffect of prlc. volatility In the Plantation lector, the 
feulbility of making direct compenaatlon to the growera 
for the 10.... euff.red by th.m, the f.ulbility of 
introducing an Instrum.nt which enables the growera to 
park surplus fundi during good crop years and offers 
market rel.ted Interest rate, the feasibility of a risk 
manag.m.nt support mechanism to small grow.rs to 
mitigate the effects of adverse weather and peat related 
risks etc. The Tuk force 8ubmmed Ita report on 30th 
January, 2007. Th. major recommendations of the Tuk 
Force Include (I) Introduction of insurance crop acheme 
in certain crope In preference to a price risk cover, (ii) 
introduction of enlarged personal accident cover and cover 
for individual aasets of the growers as well as the 
permanent workers, (III) creation of infrastructure faeillti .. 
in plantation areas to give better accessibility to the 
growers by way of introduction of Plantation Development 
Bonds, (Iv) reduction of interest rates on crop loans at 
refinance rates of NABARD, (v) strengthening Price 
Stabilisation Fund Trust (PSFT) to enable It to play a 
pivotal role in the scheme of things, etc. 

(d) to (e) As far as Rubber and Tea are concerned, 
crop and/or gardenlfactories insurance cover is already 
in force to set off the damages due to nstural calamities 
such as fire, lightning, wind, flood, hailstorm, landslide 
etc. either through the Board or directly by the growers 
themselves. 

(f) to (h) Though In some of the plantation sectors 
like Rubber, Group insurance scheme covering personal 
accident Insurance Is already available, the Tuk Force 
has recommended for personal accident cover to the 
growers! permanent workers in entire Plantation industry. 

2. New Insurance Scheme 

Narne of State 

Delhi 

Gujarat 

Jammu & Kashmir 

Madhya Pradesh 

Rajasthan 

Total 

2003-04 
Weavers covered 

2 

5763 

1511 

5575 

12,849 

1919. SHRI FRANCIS FANTHOME: WUI the Min ..... 
of TEXTILES be pIHHd to Itate: 

(.) the number of weavera covered under the varicMa 
Insurance Schemes during NOh of the Iut thrM YNfI, 
StatelUnlon T.rritory wile; 

(b) wheth.r the Government h.ve r.vlewed the 
Implem.nt.tion of Insuranc. scheme for weavera; 

(c) " so, the outcome thereof; .nd 

(d) the steps t.ken to Incr •••• the number of 
weavers proposed to be covered In various schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The State-

wise number of weavera cov.red under various Insurance 
Schemes during the lut three yeara are as under: 

1. Group Ineurance Scheme 

Name of the State 2003·04 We.vera covered 

west Bengal 71n 

Gujarat 5539 

Madhya Pradesh 1202 

Kamataka ,30899 

Total 44,813 

The Group Insurance Schem. W88 replaced by the 
Bunkar 81ma Yojan. In December 2003. 

2004-05 
Weavers covered 

3 

441 

4343 

4,784 

2005-06 
Weave,. covered 

4 

687 

929 

4890 

6,306 
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1 2 3 4 

3. Bunker Blma YOJana 

Andhra Pradesh 8,427 86,598 51,210 

Assam 4,010 5,859 

Deihl 942 

Gujarat 2,625 2673 

Jammu & Kashmir 25 

Kamataka 8,077 26,013 23,646 

Kerala 865 911 2,145 

Madhya Pradesh 3,652 2,361 

Maharashtra 76 55 

Orissa 16,613 16,148 2,864 

Rajasthan 1,077 1,183 

Tamil Nadu 78,129 59 

Uttar Pradesh 12,576 1,595 

Uttaranchal 1,077 96 

West Bengal 1,708 

Total 33,982 2,13,599 94,712 

The Bunkar Bima Yojana was modified In 2005-06 and rechristened as Mahatma Gandhi Bunkar Blma Yolana 
(MOBBY) which was launched on 2nd October 2005. 

4. Mahatma Gandhi Bunkar Blma Yo)ans: 
2 

Name of State 2005-08 Weavera covered Madhya Pradesh 1,692 

2 Maharaahtra 5,631 

Andhra Pradesh 14,238 Orl ... 20,505 

Assam 3,123 Rajasthan 2,405 

Gujarat 804 Tamil Nadu 1,17,724 

Himachal Pradesh 3,505 Uttar Pradesh 16,016 

Jammu & Kashmir 386 Uttaranchal 411 

Kamataka 4,220 West Bengal 3,986 

Kerala ' 1,711 Total 1,96,337 
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5 ..... lth In ... ranee Scheme wu launched on 3rd 
November 2005. The number of weavers covered under 
this scheme during 2005-06 are u under: 

Name of State 

Andhra Pradesh 

Arunachal Pradesh 

Chattlsgarh 

Deihl 

GuJarat 

Himachal Pradeah 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharuhtra 

Manlpur 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

2006-06 W.avers covered 

42,794 

8 

82 

215 

528 

423 

163 

11,000 

15,033 

5,699 

1,175 

17 

31 

10,602 

328 

130,000 

9,703 

3,300 

9,717 

2,40,868 

(b) Yes, Govemment of India have been reviewing 
the implementation of insurance &chernes for weave,. 
from time to time. 

(c) The Govemment of India, the State Govemments, 
and the Insurance Companies namely the LlC and the 
ICICI Lombard have been making efforts to increase the 
enrollment under ihe Mahatma Gandhi Bunkar Bima 
Yojana and Health Insurance Scheme. Under the Mahatma 
Gandhi Bunkar Blma Yojana, 298765 weavers have been 

covered during the period October 2005 to January 2007. 
Under the Health I",uranceScheme 481880 weavers 
have been covered during the period November 2006 to 
February 2007. 

(d) The State Govemments, LlC and ICICI Lombard 
have been requested to Incre ... the coverage of weavers 
under the Mahatma Gandhi Bunkar Blma Yojana and the 
Health Insurance Scheme. 

Reduction In Out'" 

1920. SHRI REWATI RAMAN SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be plealed to 
state: 

(a) whether despite reduction in the various duties 
prices of tyres have been going up In the country; 

(b) If so, the reasons therefor; and 

(c) the steps taken/proposed to be taken to curb the 
rise In prices of tyre? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) Tyre prices have Increased primarily 
due to increase in Input-prioel and the increased demand 
of tyres. Tyre pricea are determined by rnar1<et forces. 
Though there has been no reduction In the excise duty 
rates In the recent past, the Govemment has announced 
a reduction in customs duty from 12.5% to 10% In the 
Budget 2007 -oa to make imports of lyres cheaper and 
augment the 8upply of tyres. 

[Translation} 

VRS In BALCO 

1921. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of MINES be pleased to state: 

(a) whether BALCO company has retire,d a large 
number of Ita employees by giving them Voluntary 
Retirement Scheme (V.R.S.); 

(b) If so, whether the company has not made timely 
payment of V.R.S. amount to such employees; 
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(c) whether BALCO II not making payment to III 
private contrac:t0r8 even after they have fuMy executed 
their contracta; 

(d) If 80, slnee when the said payments have not 
b"n rele .. ed; and 

(e) the steps being taken by the Government againsl 
the BALCO company to ensure speedy payment to all 
the V.R.S. employe .. and contractors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMf REDDY): (a) and (b) As 
Informed by Bharat Aluminium Company Limited 
(BALCO), out of 2733 Voluntary Retirement Scheme (VRS) 
applications received after disinveltmenVpending as on 
date of disinvestment, VRS applications of 2184 
employees were accepted post disinvestment. All 
payments due on acceptance of VRS have been made 
and no amount is outstanding. 

(c) and (d) The Company has Informed that payments 
are made to the contractors In accordance with the agreed 
terms and conditions of contract(s). 

(e) Does not arise in view of (a) to (d) above. 

{English] 

Town of Excellence 

1922. DR. K.S. MANOJ: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to &tate: 

(a) whether the Government has declared certain 
areas of trade in the country as "Town of Excellence"; 

(b) if so, the details thereof, State-wise; 

(e) whether the Govemment h .. provided any 
Uli8tance for the upgradatlon of Intrutructure In theM 
area; 

(d) If so, the detalla thereof; 

(e) whether the Govemment of Kerala hal IUbmltted 
any proposal for the upgradatlon of Infrastructure In Aroor 
and Alappuzha which are declared as "Town of 
Excellence" and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
sir. Details are given In the enclosed Statement-I. 

(c) and (d) Department of Commerce has provided 
assistance under 'Assistance to States for developing 
Export Infrastructure and Allied Scheme' (ASIDE) to 
StatealUTslCentrai agencies for taking up Infrastructure 
projects related to exports. The details of projects taken 
under ASIDE scheme In areas failing under T.E.E.s are 
given in the enclosed Statement-II. 

(e) and (f) Following four projects have taken In Aroor 
under ASIDE scheme 

I. Setting up of a full fledged laboratory at Aroor. 

il. Upgradation of electricity distribution system for 
Aroor in Cherthala Taiuk. 

Iii. Upgradatlon of Sea Lab, Aroor, and Pre-
Processing of Sea food In Aroor. 

No Proposal for Upgradation of infrastructure in 
Alappuzha has been taken up 

Statement I 
NoIifitJd Towns 01 Expo" ExcsI16nct1 

Total Number of 12 towns are recognized as Towns of Export Exc:etlence 88 on date. 

LI.. of Notified Town.: 

S.No Town of State Product category 
Export Excellence 

2 3 4 

1. Tirupur Tamil Nadu Hosiery 

2. Ludhiana Punjab Woollen Knitwear 
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1 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

SI.No 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

WnI'Mn A".,...,. 

2 

Panlpat 

Kanoor 

Karur 

Madural 

AEKK:(Aroor, Ezhupunna, 
Kodanthuruthu & Kuthlathodu) 

Jodhpur 

Kekhra 

Dew .. 

Alleppey 

Kollam (Qullon) 

PHALGUNA 22, 1828 (Sake) 

3 

Haryana 

Ke ..... 

Tamil Nadu 

Tamil Nadu 

Kerata 

Rajasthan 

Uttar Pradesh 

Madhya Pradeah 

Kerala 

Kerata 

Statement II 

4 

Woollen Blanket 

Handloome 

Handloomt 

Handlooma 

Seafood 

Handicraft 

Handlooms 

Pharmaceuticals 

CoIr Producta 

Cuhew Producta 

Funding 01 Pf0j«:t8 under ASIDE 10 TOWT16 of &pori ~ 

Town 

2 

Aroor 

Aroor 

Dewes, Madhya Pradesh 

Dew .. , Madhya Pradesh 

Ludhlana, Punjab 

Ludhlana, Punjab 

Ludhlana, Punjab 

Ludhiana, Punjab 

Ludhiana, Punjab 

Ludhiana, Punjab 

Project Name Amount of AaaI&tanc. 
(Rs. In Latchs) 

3 

Upgradatlon of Sea Lab, Aroor 

Pre-Proceasing of Sea food in Aroor 

Upgradatlon of Infrastructure at lA, Dew .. 

Upgradatlon of Industrial Area Sector 1, 2 
& 3 and Industrial area Unaln Road, 
Dewes 

2 Noe CETPs for DyeIng and Electroplating 
Industries, Ludhiana 

Development of Road and Other Export 
Infrastructure, Ludhlana 

Strengthening of R&D center for BIcycles and 
Sewing Machine at Ludhlana 

Upgradation of Punjab Trade Center, Ludhlana 

Setting up of CETP for Dyeing Unile at Ludhlana 

Upgradation of PSIEC Stockyards at Ludhlana 

4 

300.00 

136.00 

138.00 

321.84 

211.50 

300.00 

327.00 

223.00 

478.00 

432.00 
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2 3 4 

11. Jodhpur, Rajasthan SEZ for Handicraft at Boaranada, Jodhpur 500.00 

12. KolJam, Kerela Augmentation of Testing Laboratory at CEPC 100.00 

13. Aroor, 

14. Aroor, 

Kerala 

Kerala 

Setting up of a full fledged Laboratory at Aroor 

Upgradation of Electricity Distribution System 

315.00 

12.75 
at Aroor In Cherthala Taluk 

15. T1rupur, Tamil Nadu T1rupur Water Supply Project 3000.00 

16. Madurai, Tamil Nadu Development of Industrial Park for 
the Electroplating Industry, Madural 

500.00 

17. T1rupur, Tamil Nadu ETP for T1rupur Textile Processing Industries 
at T1rupur 

1000.00 

Patent Law 

1923. SHRI SURESH KALMADI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether a committee headed by an eminent 
scientist was formed to examine the India's patent laws 
which are in compliance with the WTO agreement on 
Trade Related Intellectual Property Rights; 

(b) if so, the whether there is any controversy about 
plagiarized material being included in the report on patents 
law; 

(c) if so, whether the committee has withdrawn Its 
report in view of this controversy; and 

(d) if so, the time by which the committee Is likely 
to submit its revised report?, 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) A Technical Expert Group under the 
Chairmanship of Dr. A.A. Mashelkar, Director General, 
Council of Scientific and Industrial Research was set up 
to examine the following two patent law iasU88: 

(i) whether it would be TRIPS (Agreement on Trade 
Related Aspects of Intellectual . Property Rights) 
compatible to limit the grant of patent for 
pharmaceutical 8ubstance to new chemical entity 
or to new medical entity involving one or more 
Inventive steps; and 

(II) whether It would be TRIPS compatible to exclude 
micro-organisms from patenting. 

(b) There are some reports in' the media regarding 
plagiarism in the Report of Technical Expert Group (TEG). 

(c) and (d) The Chairman of the Group requested 
the Govemment for approval to "withdraw the Report, re-
examine it and resubmit a Report, which meets with the 
requirements of the highest standards." He also stated 
that -it will take the TEG three months to resubmit the 
Report from the time the TEG Ie gIVen time to re-examine 
the Report." The Govemment has agreed to allow the 
TEG to remove the 'echnical inaccuracies- in the Report. 

rrrsnsllllionj 

Quality of Khadl 

1924. SHRI VIJOY KRISHNA: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has formulated any 
scheme for improving the quality of Khadi in view of its 
increasing demand in domestic and foreign markets; 

(b) if 80, the number of persona likely to be benefited 
by promoting Khadl industry; and 

(c) the steps taken by the KhadI and VlRage Industries 
Commission to promote production of !(hadi in rural and 
tnbal areas? 
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THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Government (in the 
Ministry of Agro and Rural Industries) in consultation with 
Khadi and Village Industries Commission (KVIC) has 
formulated a scheme for enhancing productivity and 
competitiveness of khadl Industry and artisans by 
overhauling, repairing and renewal of spinninglweavlng 
and allied equipment, replacement of obsolete equipment 
in operation with 200 of the best performing khadl 
Institutions registered with KVIC, setting up service centres, 
product and design development, capacity building of 
artisans as well as khadi Institutions. This scheme has 
the principal objective of upgradation of quality of khadl 
products for domestic market as wall as external market. 

(b) The scheme Is proposed to be implemented over 
a period of five years and after the complete 
implementation of the scheme, around 24,000 new 
employment opportunities are expected to be added to 
the existing 8.88 lakh persons employed in the khadi 
sector. 

(c) To increase the production of khadl In the country, 
including rural and tribal areas, and make khadi products 
competitive In the global economy, Government (In the 
Ministry of Agro and Rural Industries) has been 
implementing Schemes like Interest Subsidy Eligibility 
Certificate scheme (ISEC) providing subsidized rates of 
Interest on bank loans, Product Development, Design 
Intervention and Packaging (PRODIP) Scheme for 
improving designs and packaging of khadi products and 
Rebate Scheme for providing rebate on sales of khadi 
through KVIC. Assistance Is also provided to khadl 
Institutions by KVIC to participate In exhibitions at the 
national, sub-national levels to assist marketing of khadi 
products. Further, the Government has launched the 
Scheme of Fund for Regeneration of Traditional Industries 
(SFURTI) to develop 100 clusters (25 khadl, 50 village 
industries and 25 coir clusters) over a period of five years 
beginning 2005-06. SFURTI envisages assistance for 
setting up of common facility centres, quality Improvement, 
training and capacity building, development of new 
products, improved packaging, new deSign, market 
promotion, etc. 

{TmMl8lionJ 

Haranment of Parents 

1925. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SHAILENDRA KUMAR: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the cases of ha .......... nt to the parents 
by their chUdren are Increasing In the country; 

(b) If so, the details In this regard; 

(c) whether the Government has a proposal to bring 
a Bill to protect ageing parents; 

(d) If so, the details In this regard; and 

(e) the time by which the Bill ia likely to come Into 
force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) No such data !s maintained centrally. 

(c) t~ (e) The Ministry of Social Justice & 
Empowerment Is In the proceea of formulating a leglalatlon 
to ensure the maintenance and weHare of parents and 
aenlor citizens. The Bill envlaagee setting up of Tribunals 
In every dlatrlct to enforce the maintenance right of 
parents. The Bill also contains provisions for setting up 
of old age homes, better medical facilitiea for aenlor 
citizens and steps to ensure protection of their life and 
property. The Bill has been finalized but It Is not poaalble 
to Indicate a specific time frame by which It will come 
into force. 

Weeve,. Service Centre In Tlimllnadu 

1926. SHRI K.C. PALLANI SHAMY: Will the Minister 
of TEXTILES be pleued to state: 

(a) whether the Govemment Is aware of the long 
pending demand for setting up of "Weavers Servtce 
Centre" In the country partlculatty In Tamllnadu; 

(b) if so, the details thereof and the locations identified 
for letting up of theae centres; and 

(c) the time by which the .. Centrea are Hkely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir, at 
present three Weavers' Service Centres at Chennai, 
Kancheepuram & Salem are already working for Tamilnadu 
State under the Office of the Development Commlsaloner 
for Handloome. 
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(b) Not Applicable. 

(c) Not Applicable. 

rr,.nm.Hon} 
Autonomy to Unlvereltle. 

1927. SHRI HANSRAJ G. AHIR : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

(a) whether the Government propos.s to provide 
autonomy to the Universities In country; 

(b) If so, the details of the proposal/achema prepared 
In this regard; 

(c) whether the various Universities have demanded 
granting of the autonomy; 

(d) if so, the details thereof; and 

(e) tha action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) Universities enjoy autonomy 
for conducting their academic, administrative and financial 
affairs in accordance with the provisions of the leglaiatlve 
Acts establishing them and are subject to parliamentary 
laws for the maintenance of standards of higher education. 

[Eng/Ish} 

Export of Khadl Garment. 

1928. SHRI SUBRATA BOSE: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether Khadi garments are being exported from 
the country; 

Category 

CRPF BSF 

Gen 16484 4069 
SC 4451 1385 
ST 2532 755 
OBC 4926 1943 
Ex-Servicemen 36 

Total 28393 8188 

(b) If 10, the quantity and value of the Khadl garrnenta 
Ixported during each of thl lut three years, country-
wi .. ; and 

(c) the value and quantity of the Khadi garments 
imported alongwith the names of thl countries? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. Khadi 
products worth Rs. 88.38 lakh were exported to different 
countries, namely, United States of America, United 
Kingdom, Australia, Germany, Japan, Morocco and Spain 
during the lut three years. The khadi products exported 
included various varieties of khadl fabrlca like silk acarf, 
sarees and other garments of different types. The data 
of khadl garments exported Is maintained by Khadi and 
Village Industries Commlaaion (KVIC) only In terms of 
value of items exported and not In terma of quantity. 

(c) Khadl Is produced only In India, and khadl fabric 
and readymade garments are being exported to different 
countries. The Information regarding the value and 
quantity of the khadl garments Imported, If any, Is not 
available. 

Vacancl.. In PMF 

1929. SHRIMATI JAYAPRADA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of vacancies lying unfilled In 
Para Military Forces u on date, catttgOty-wI8e and Force-
wi .. ; and 

(b) the time by which such vacancies are likely to 
be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) Total 
number of vacancies reported by Central Police Forces 
(CPFs) u on date Is as under: 

Vacanei .. in PMF 

ITBP CISF SSB Aaam Rifles 

4091 3738 5093 157 
1040 1115 1109 216 
565 900 418 56 

1750 1496 1338 142 
1750 

7446 8998 7968 571 
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(b) These vacancies are filled through annual 
recruitment programme. 

rrmnsl8tion} 

Forward Trade Reguletlon Act 

1930. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMERCE AND INDUSTRV be pleased to 
state: 

(a) whether the Govemment proposes to bring any 
amendments in the Forward Trade (Regulation) Act; 

(b) if so, the details thereof; 

(c) whether there has been steep increase In prices 
of food items after the implementation of the said Act; 

(d) if so, the details thereof; 

(e) whether the Govemment has made any review in 
this regard; 

(f) it so, the details thereof; and 

(g) if not, the steps taken/proposed to be taken to 
curb the prices of food Items? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRV (SHRI JAIRAM RAMESH): 
(a) Ves, Sir. A Bill to amend the Forward Contracts 
(Regulation) Act, 1952 has already been introduced in 
the Lok Sabha on 21.03.2006. 

(b) The amendments proposed in the Forward 
Contracts (Regulation) Act, 1952 mainly relate to (i) 
increasing the number of Members of Forward Markets 
Commission (FMC), which is the Regulator for commodity 
futures market from four to nins with up to three whole-
time Members and a Chairman; (iI) enhancing the powers 
of FMC; (iii) conferring power upon FMC to recruit its 
officers and employees; (iv) creating FMC General Fund 
to which all receivables will be credited; (v) registration 
of intermediaries with FMC; (vi) Corporatisation and 
Demutualisation of the existing commodity Exchanges; (vii) 
permitting trading in options in goods; and (viii) 
enhancement of penal provisions. It Is also proposed to 
designate the Securities Appellate Tribunal as the 
Appellate Authority for the purposes of the Forward 
Contracts (Regulation) Act, 1952. 

(c) and (d) Forward Contracts (Regulation) Act, 1952 
has been in force since 1952. Price levels of various 
commodities mainly are determined on the basis of 
fundamental factors linked to demand and supply 
positions. Futures markets provide an efficient platform 
for price discovery and price risk ma~agement so that 
producers, exporters, consumers etc. can take Informed 
deci$ions about production, sales and purchase of 
commodities. 

(e) and (f) The Govemment has set up an Expert 
Committee on 2nd March, 2007 under the Chairmanship 
of Professor Abhljlt Sen, Member, Planning CommissiOn 
to study, inter-alia, the extent of Impact, If any, of futures 
trading on wholesale and retail prlcea of agricultural 
commodities. 

(g) Does not arise. 

(English} 

Package for Promotion of Khlldl and 
VIllage Indullrle. 

1931. SHRI JOACHIM BAXLA: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pI .... d to state: 

(a) whether a package for the development and 
promotion of Khadl and Village Industries Sector Is under 
consideration; and 

(b) If ao, the details thereof, State-wiee and the status 
thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (b) V .. , Sir. The Khadl 
and Village Industries Commission (KVIC) hu proposed 
a new scheme named 'Package for Developing 
Infrastructure for Khadi Institutions and Nursing Fund for 
weak Institutions'. The scheme Is In ita conceptual stage. 

Schem .. for Karnatalul 

1932. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TEXTILES be pleased to atate: 

(a) the details of the propoeaJs received by the Union 
Govemment from the Govemment of Kamataka during 
the last one year; 
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(b) if so, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the amount providedllikely to be provided by the 
Govemment during the above period and further year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) to (c) The 
activities in the textiles sector are mainly concentrated in 
the decentralized sector and the Central Govemment 
supplements the efforts of the State Governments. 
Generally, proposals are received directly from the 
implementing agencies, which Include NGOs, 
Cooperatives, Autonomous Bodies, etc. 

The Government of Karnataka had submitted 
proposals for the development of handlooms and 
sericulture. During 2005-06 and 2006-07, Rs.1196.39 lakhs 
and Rs. 325.80 lakhs (January 2007) were released for 
the development of handlooms respectively. In the 
Sericulture sector, under the Catalytic Development 
Programme, Rs. 12.02 erores was released during 2006-
07 (February 2007). 

Future releues will depend on the proposaIa received 
from the implementing agencies. 

Silk Apparel Parka 

1933. SHRI A. K. MOORTHY: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment proposes to set up a 
Silk Apparel Park in Tamil Nadu; 

(b) if so, the detail. thereof; and 

(c) the time by which the said Park is likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Under 
the Scheme for Integrated Textile Parks (SITP), the 
Industry Associations/Group of Entrepreneurs are the main 
promoters of Textile Park. So far no proposal for setting 
up of exclusive Silk Apparel Park in Tamil Nadu has 
been received. However, under the SITP, five (5) Textile 
Park projects In Tamil Nadu have been sanctioned. These 
projects are expected to be completed by March 2008. 

Change of Definition of PMF 

1934. SHRI BALESHWAR YADAV: Will the Minister 
of HOME AFFAIRS be pteued to state: 

(a) whether, In view of distinct duties and 
responsibilities of Para-Military Forces (PMF), the 
Govemment is considering to place them separate from 
the definition of ·Police". 

(b) If so, the time by which the Govemment Is likely 
to announce ita decision in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
The Central Para-military Forces are Armed Forces of 
the Union under their respective Acts. 

(b) and (c) Does not arise. 

Training Campa In Bhutan Border 

1935. SHRI AVINASH RAI KHANNA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the ULFA has started ita training camp 
In Assam-Bhutan border area; 

(b) If so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether the Govemment is aware that these 
terrorists can damage railway lines and 011 pipelines; and 

(d) if so, the action taken by the Govemment to 
check such activities of militants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
According to reports, no permanent camps of Indian 
Insurgent Group including United Uberation Front of Asom 
(ULFA) exist on the Aaaam-Bhutan border area However, 
the Govemment keeps close watch on the activities of 
militant outfits along the Indo-Bhutan border. 

(c) and (d) ULFA has been targeting raHway lines 
and oil pipelines in Assam. Adequate security measures 
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are ta.ken by the State Government to thwart the threats 
posed by ULFA. Besides, Additional Central Police Forces 
and Army units have been deployed for coordinated action 
against ULFA and other extremists groups. Government 
is also helping the State Government In enhancing the 
capabilities pf the State by modernization of State Police 
Forces and reimbursement of Security Related 
Expenditure. The security situation In Assam is also 
reviewed in the meetings of the Unified Hqrs. chaired by 
the Chief Minister of Assam from time to time. 
Govemment of India is also monitoring the situation at 
periodic intervals. 

{English! 

Assistance to Engln .. rlng Colleg .. 

1936. SHRI S.K. KHARVENTHAN: WiH the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

(a) whether the Govemment proposes to provide 
financial assistance to some selected Engineering Colleges 
in the country for their modemization; and 

(b) if so, the details thereof during the last three 
years, State-wise, college-wise alongwlth the criteria laid 
down for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Information is being 
collected and will be laid on the Table of the House. 

[Trsnslllfion! 

A •• I.tant by Khadl and VIllage Industrle. 
Comml.llon 

1937. SHRI KAILASH BAITHA: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the areas where the financial assistance is 
provided for employment generation by Khadi and Village 
Industries Commilsion for the development of agro and 
rural industries; and 

(b) the procedure adopted In this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The Khadi and 
Village Industries Commision (KVIC) has been established 
for the development of khadi and village industries and 

for matte,. connected therewith. Accordingly, KVIC has 
been Implementing a number of Ichemes for the 
promotion and development of khadI and village Industries. 
Khadi programme is implemented by only khadl institutions 
which are Non-Government Organisations (NGOs) 
registered with KVIC or Khadl and Village Industries 
Boards (KVIBa) of StatealUnion Territories and having valid 
certificate Issued by the Certification Commltt .. of KVIC. 
lnatltutional credit at the concesslonal rate of Interest of 
4 per cent per annum is provided by banks as per the 
8888888':t requirement of the khadi institutions registered 
with KVlC or KVIBa under the Interest Subsidy EligibHIty 
Certificate (ISEC) Scheme. 

As per the procedure adopted for making available 
funds under ISEC Scheme, after analysing the 
performance and ascertaining the funds requirement 
through a State level budget diacu88ion proceaa, an In-
house budget team of KVIC analyses financial eligibility 
of each institution after taking into consideration funds 
available with the respective institutions and the agreed 
target of production/sales. Thereupon, KVIC Issues interest 
subsidy eligibility certificate in favour of the institutions 
against which they mobilise loans from banks at 
concesslonal rate of interest. 

As regards the village industries programme, It is 
implemented only in 'rural areas', with rural area defined 
as the area comprised in any village, and includes the 
area comprised in any town, the population of which doH 
not exceed 20,000 or such other figure as the Central 
Government may specify from time to time. The 
Govemment has been Implementing the Rural Employment 
Generation Programme, through the KVIC, to help eligible 
entrepreneurs to set up village Industry units and thus 
create employment opportunities in village and smaH towns 
with population upto 20,000. Under this programme, 
entrepreneurs can establish village Industries by availing 
of margin money asaistance from KVIC and loans from 
public sector acheduled commercial bankl, selected 
regional rural banks, cooperative banks, etc., for projects 
with a maximum cost of Rs. 25 lakh. Under REGP, banks 
appraise the projects 88 per the acheme and take credit 
decision. The targets are fixed by KVIC to the States! 
Union Territories after considering their performance in 
the previous year and also the concentration of rural 
population in the respective State/Union Territory. The 
margin money assistance under this scheme is placed 
by KVIC at the disposal of deslgnated nodal branches of 
the banks implementing the scheme. Aftar sanctioning 
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and releases of first Installment of loan by the financing 
branch of the bank, they claim the margin money from 
their nodal branch. Before releasing the margin money 
claim, the financing branch releases 90 per cent of the 
sanctioned project cost to the beneficiaries and after 
receiving margin money assistance portion from nodal 
branch, the financing branch places the amount in term 
deposit account in the name of beneficiaries for two years. 
No interest is paid on amounts deposited such term 
deposit accounts and no interest Is charged for the 
corresponding loan portion released to the beneficiaries. 
After completions of two years lock·in period, the financing 
branches adjust the term deposit amount to the loan 
account of the beneficiaries. 

[English! 

Iron Ore 

1938. SHRI JUAL ORAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the iron ore is exported with long term 
agreement in lieu of coking coal; 

(b) If so, the details thereof, country-wise; 

(c) whether the Government proposes to review the 
agreement in view of the comfortable reserve of coking 
coal in the country; 

(d) if so, the details thereof; 

(e) whether the Government also proposes to ban 
the export of Iron ore gradually; and 

(f) if so, the steps likely to be taken by .the 
Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MIINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) The eXisting Iron ore export policy 
regulates and promotes judicious use of Iron ore for 

domeatic purpose and export of surplus quantity. 
Production of iron ore la In excess of current domestic 
demand. Besides, the surplus Iron ore fines produced 
during mining as well as sizing and calibrating lumpy ore 
has to be evacuatod, failing which It would lead to 
curtailment of production resulting in unemployment 
predominantly In tribal areas, increased cost of production, 
reduction In economic activities and export earnings in 
addition to causing environmental hazards. 

Ban on Import of Egg. 

1939. SHRI MILIND DEORA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government of UAE and Saudi Arabia 
have lifted a ban on Import of eggs from India; 

(b) if so, the reasons for imposing a ban on the 
import of eggs from India; 

(::) how long the ban had been in operation; 

(d) how much foreign exchange India had to lose on 
account of ban on import of Eggs by Governments of 
UAE and Saudi Arabia; 

(e) whether the Government proposes to make up 
this loss on account of the ban; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (f) In 
November, 2005 Saudi Arabia had imposed a ban on 
import of poultry products from Asian countries, including 
India, due to out break of bird flu in certain Asian 
countries. UAE had, in February, 2006, banned import of 
poultry and poultry products from India In the wake of 
out break of bird flu in the country. Both these countries 
have lifted ban on import of eggs from India In January, 
2007-UAE in respect of eggs and Saudi Arabia in 
respect of live chicks and hatching egg8. The ban had a 
negative impact on export of eggs to Saudi Arabia and 
UAE and, therefore, In order to protect the export interests 
of the country, the Government pursu~d vigorously and 
successfully with the concerned authorities in these 
countries to get the ban lifted. 
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Strike of Jute Mill Workera 

1940. SHRI GURUDAS DASGUPTA: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether Jute mill wot1(ers in the country including 
West Bengal are on a prolonged strike; 

(b) if so, the details thereof, State and Union Territory-
wise; and 

(c) the details of their demand and the steps taken 
by the Government to settle their problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No, 
Sir. There was an indefinite strike, which had been going 
on w.e.f 3.1.2007 by the workers in 51 jute mills located 
in the State of West Bengal in private sector. The jute: 
mills located outside the West Bengal were not affected 
by this strike. The strike has been called off on 8.3.07. 

(c) The main demands of the wot1(ers are payment 
of statutory dues, Bonus and higher DA etc. Several 
rounds of bipartite and tripartite negotiations at the 
instance of the State Govemment as well as the Central 
Government have taken place to diffuse the crisis. The 
majority of Trade Unions have agreed for a negotiation 
and settlement has been arrived at on 8.3.07. Mills have 
been re-opened w.e.f. 9.3.07. 

Secretary Level Talks with Myanmar 

1941. SHRI ANWAR HUSSAIN: 
SHRI M.K. SUBBA: 

Will the Minister of HOME AFFAIRS be pleaseCj to 
state: 

(a) whether the Union Home Secretary during his 
recent visit to Myanmar made a fresh demand to Myanmar 
for a crack down on North-East Insurgents operation from 
that country; 

(b) if so, the detailS of the Government assesament 
about the presence and activities of North-East Insurgents 
operating from Myanmar; 

(c) the reaction of Myanmar Government thereon; 
and 

(d) the details of the action proposed by both 
Governments to check the ectIvIties of mHiten18 in N0rth-
East region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to Cd) The 
13'" National Level Meeting, at Home Secretary level, 
between India and Myanmar was held In Myanmar In 
February, 2007. At this meeting, various iaeues of mutual 
concem including those related to security, drug trafficking 
and effective border management were dlecuaaed. Both 
countries agreed to cooperate closely with each other In 
this regard. 

Construction of Juvenile Homes 

1942. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Government has received any 
. proposals from the State Governments for the construction 
of juvenile homes under the 'Programme for Juvenile 
Justice'; 

(b) if so, the details thereof alongwlth the amount 
released for the purpose during each of the last three 
years, State-wise; 

(c) whether the fund has been fully utilized during 
the above period and the task has been accomplished; 
and 

(d) if not, the number of the juvenile homes yet to 
be constructed and the time by which these homes would 
be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) The details of grant-in-aid released on proposals 
received from State Governments/UT Administrations 
during the financial years 2003-04 to 2005-06, State-wise, 
are given in the statement-I to III respectively. 

(c) The funda are released to the State Governments! 
UT Administrations during a financial year on submlaaion 
of a utilization certificate for the funds released In earlier 
years for completion of projects taken up by them. As 
per the utilization certificates received from the State 
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Governments, all States which were released funds for 
construction of homes had utilized and the projects 
completed, except the States of Haryana and 
Chhattlsgarh. 

utilize Rs. 12.77 lalehs for construction of homes at 
Farldabad and Kamal. The balance amount of RI. 22.37 
Lakhs will be utilized for construction of homes at AmbaJa 
and Hiasar. 

(d) The State Govemment of Haryana was released 
grants of Rs. 8.00 lakhs during 2004-05 and Rs. 27.14 
lakhs during 2005-06 for construction of an Observation 
Home at Madhuban in Karnal district. 

Government of Chhattisgarh was released grants of 
Rs. 29.65 lakhs during 2005·06 for construction of 4 new 
observation homes at JagdaIpur, Rajnandgaon, Ambikapur 
and Durg but due to late receipt of grants, they could 
not utilize the grants during 2005-06 and on request of 
the Govemment of Chhattlsgarh, permission has been 
given to utilize the said grants during current financial 
year 2006-07. 

However, Government of Haryana later decided to 
construct 4 new homes at Faridabad, Kamal, Ambala 
and Hissar in place of the earlier proposal. During 2005-
06, the Government of Haryana was given permission to 

Statement I 

DetaIls of grants I11leased on proposals received from the State GovsmmentslllT Adminisfffltlons for consfnJctioni 
upgradation of homes during the financial year 2003-04 under th6 scheme ~ Programme for JlMlnllB Jusfictg· 

Name of the Details of grants released for Amount released 
State/UT cClnstructionJupgradatlon (in Rs.) 

Chattishgarh (I) Construction of Observation Home at Ourg 9,03,000 

(ii) Observation Home (Girls) at RaJnandgaon 9,03,000 

(iii) After Care Home at raigarh 9,03,000 

(iv) Observation Home at Raipur 9,03,000 

(v) Observation Home at JagdaJpur 9,03,000 

(vi) Observation Home at Bilaspur 9,03,000 

Kerala (i) Upgradation of existing Home at Wayanad SO,OOO 

(ii) Rapair and additional maintenance work at PooJappura 2,03,000 

(iii) Conatruction of Compound wall of O.H. at Pathanamthltta 1,32,500 

(iv) AdditIonal electrification work of O.H. It Thrl88Ur 56,750 

Mlzoram (i) Upgradation of existing Home (construction of girls security fencing) 6,49,900 

(Ii) Upgradation of existing .)wenlle home(construction of fencing) 14,89,750 

Tamil Nadu Upgradation of existing Homes Mallipudur, Madurai, CoImbatore, 16,67,000 
llruchlrapalll, Salem, Tiruneiveli, Thanjavur and Chengalpet. 

Chandigarh ConatructIon of Home for delinquent and neglected children at Chandigarh 6,00,000 
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StatMlent " 

0618;/6 of g/'llnts IMMstI(/ on ptrJpOS8/s IfICtIIWKI hom thB SIIIIrI Go~,."."tslUT AtIn1itWtnltions for fX1f16tnJt:tioIV 
upgnIdstion 01 homtJ8 during 1M flnBfICiM ytUr 2O(U.()5 Ul'ldsr 1M schtImtI ~ P,..""". for JINfIf'IIItI JU6IictI" 

Name of the StatelUT Details of grants releaaed Amount reIeuecI 
for contructlonl (In Re.) 

upgradatlon 

2 3 

Tamil Nadu (i) Upgradatlon of existing Homes at Mallipudur, 8,47,500 
Madural, Coimbatore, Tlruchirapalll, Salem, Tlrunelveli, 
Thanjavur and Chengaipet. 

(iI) Formation of Juvenile Justice Boards at 8 plac.. at Chennai, 7,88,000 
Madural, Colmbatore, Trtchy, Salem, Tlrunavell, Cuddalore and 
Thanjavur 0 Rs.96,0001- for each Board. 

Har/ana Construction of Homes at Madhuban In District-Kamal for 8,00,000 
200 Inmates 

Chattishgarh (I) Construdion of Observation Home at Sarguja 9,03,000 

(Ii) After Care Home (girls) at Sarguja 9,03,000 

(iii) Special Home for Boys at Durg 9,03,000 

(iv) Juvenile Home for Girls at Kanker 9,03,000 

(v) Juvenile Homes for Girls at Bllaspur 9,03,000 

Kerala (i) Upgradation of O.H. at Emakulam 81,218 

(Ii) Upgradatlon of O.H. at Callcut 1,14,750 

(iii) Upgradation of O.H. Alleppy 2,70,272 

(Iv) Upgradation of O.H., Wayanad 1,00,000 

(v) Upgradation of O.H., Kakkanad 81,218 

(vi) Upgradation of O.H., Kozhikode (electrification) 85,000 

(vii) Upgradation of O.H, Mayithara (modification) 2,70,271 

(viii) Upgradation of O.H., Kaniambetta 1,00,000 

Assam (I) Upgradation works In existing six Homes at Guwahatl, 15,51,000 

Jalukbari, Nagaon, North Lakh;mpur, Jorhat and Dhubri 

(iI) Construction of Homes at ShilcharlBoko 12,10,000 

Andhra Pradesh (i) Setting up of new Vocational Training Section for 6 11,50,000 

Juvenile & Special Homes 
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(ii) Upgradation of 5 existing Homes running In Govemment Buildings, 

(iii) Construction of Observation Homes at Kumool, Guntakal 
for Boys and at Hyderabad for Girls. 

(iv) Setting up of new 2 Children Homes at Warangal & 
T1rupathi for Boys, 2 special Homes at Vlsakhapatnam & 
T1rupathi for bo~s and 2 Special cum Juvenile Homes for girls 
at Visakhapatnam & T1rupathi 

Punjab Upgradatlonlrepair of existing Homes at H08hlarpur, 
Rajpura, Kapurtala and Jalandar 

Mizoram Construction of CertHied School, Lunglei 

Chandigarh Construction of Home for delinquent and neglected 
children at Chandigarh 

Pondlcherry 

Uttar Pradesh 

Madhya Pradesh 

West Bengal 

Proposal for improvement/repair of existing homes and 
construction of compound wall 

Proposal for upgradatlon of existing 11 Homes in the state. 

Proposal for construction of 3 new Homes and 
upgradation of 3 Homes 

Construction of ground floor of Home (Sukanya) at Salt 
Lake and maintenance of Vidyasagar Home, West Midnapur. 

St.tement III 

280 

3 

1,40,00,000 

27,09,000 

83,90,000 

36,03,000 

4,22,209 

6,00,000 

De/sils of grants /'B/esssd on propossls rsceiVf!ld from 1M SlsItI GOVtllTlmtIfII&IUT Adminislnllions for cons/ruclionl 
upgradalion of homes during IhtI finsncisi ytMr 2003·04 undtlr 1M scINImtI " Progl'llmmtl for JUVtIniltl JU6IictI" 

Name of the Details of grants released for Amount 
State/UT constructionlupgradatlon released 

(in Rs.) 

2 3 

Rajasthan (I) Construction of 3 additional rooms at Klahor Grab at Udaipur 4,16,250 

(il) Construction of a Juvenile Home at Jodhpur 12,50,000 

(iii) Construction of a Observation Home at Kota 9,03,000 

Madhya Pradesh (i) Construction of a Juvenile Home at Betul 12,50,000 

(ii) Construction of a Juvenile Home at Khandwa 12,50,000 

(iii) Construction of a Juvenile Home at Chhatarpur 12,50,000 
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Haryana Construction of a JuvenUe Observation Home at Madhuban (Kamal] 27,13,881 
[Balance amount] 

Chattlsgam (I) Construction of boundary wall, land development, drains, etc. at 6,66,000 
Observation Home, Jagdalpur 

(ii) Construction of boundary wall at Observation Home, Rajnandgaon 9,03,000 

(iii) Land development, dralna, electrification at Obeervation Home, 4,93,000 
Ambikapur 

(Iv) Construction of boundary wall, tubewell, water tank, etc. at 8,03,000 
Observation Home, Ourg 

Andhra Pradesh Upgradatlon of six existing homes at Hyderabad, Vijayawada, 54,18,000 
Rajahmundry, Vishakapatnam, Anantapur and Kumool 0 
Rs. 9,03,0001- for each home 

West Bengal Upgradation of existing homes at: 

(i) Anandarnath, Purulia 3,80,535 

(II) Shahld Bandana Abas, Coochbehar 9,81,4n 

(iii) Vidyasagar Ballke Bhawan, Puchlm Mldnapur 6,36,908 

(iv) Sukanya Home, Kolkata 2,84,511 

(v) Shilayan After Care Home, Behrampore 4,38,425 

(vi) Kishalaya, Kolkata 4,67,200 

(vii) Ananduram, Kolkata 11,23,735 

(viii) After Care Home, Barjeta 3,50,548 

(Ix) Sumangalam Home, Bankura 2,89,792 

(x) Ohrubasuam, Arladaha 4,48,271 

Kerala Upgradatlon of 3 existing homes at Wayanad, Trlssur and 12,07,800 

Kozhlkkode 

Assam To complete the construction of Observation Home at Shllcharl Boko 4,99,000 

Tamil Nadu (i) Construction of dining hall and kitchen at Observation Home, 4,86,000 

Channal 

(ii) Construction of an Observation Home at Trlchy 8,36,000 

(iii) Construction of dormitories In at Children Horne, Tattaparai and 5,00,000 

Panchapalli 
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Hara •• ment of Foralgn Tourl... lit Airport 

1943. SHRIMATI PRIYA Dun: Will the Minister of 
HOME AFFAIRS be plea8ed to state: 

(a) whether the foreign tourists are being cheated 
and harassed by agentslTaxi Operators at the Indira 
Gandhi International Airport; 

(b) if so, the total number of such cases registered 
by the Government during each of the last three years; 

(c) the action taken by the Government against such 
agentsITaxi Operators; and 

(d) the steps taken by the Government to stop such 
cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
As per available information, some Instances of cheating 
and haraaarnent of foreign tourists by agentaltaxl operators 
at Indira Gandhi International (IGI) Airport, Delhi have 
been reported. 

(b) and (c) The number of cases registered and action 
taken against such agentsltaxl operators Is as under; 

SI. 
No. 

1. 

2. 

3. 

Year 

2004 

2005 

2006 

Cases ActIon taken 
registered (No. of persons 

arrested) 

6 

Nil Nil 

2 

(d) A number of steps have been taken by Delhi 
Police to stop cheating and haraeament of foreign tourIetB 
by agentsltaxi operators at IGI Airport, which, InIBr", 
includes: 

(I) Tourist Police has been deployed at the airport 
and at important tourist places to provide safety 
and security to the foreign tourists; 

(Ii) PCR vans have been stationed outside the 
arrival hall of the airport; 

(iii) Patrolling has been intensified; .nd 

(iv) Pre-paid taxi booths have been established 
which are manned by the persons appointed by 
the Deihl Police under close supervision of Traffic 
Police. 

/Tl'llfI8I6tionJ 

Technical Inatltutlon. In Rural Are •• 

1944. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether the Government proposes to set up lOme 
technical institutions with Indo-German co-operation in 
backward and rural areas of some State.; and 

(b) if so, the details thereof alongwlth the locations 
selected for the purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): <a) and (b) In 80 far as Ministry of 
Human Resource Development is concerned, at present 
there Is no proposal ooder conelderatlon for setting up of 
technical Institutions in backward and rural areas with 
Indo-German co-operation. 

Procurement of Cotton 

1945. SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government Is aware that cotton 
giMing wortc has not been started In the collection centres 
of the districts of Maharashtra and as a result the 
purchasing of cotton at the said centres has temporarily 
been discontinued; 

(b) If 80, whether the farmers are waiting at weaving 
centres for weighing and purchasing of their cotton by 
these centres and facing difficulties; 

(c) if so, whether the Government has taken up the 
matter with the State Government; and 

(d) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (.) The cotton 
ginning work got started in all the hired G&P factories 
simultaneous with purchases in the State of Mahlorashtra. 
During the season 2006-07, the pace of arrival was faster 
as compared to previous year. The imposition of power 
cut in the State had affected the processing work during 
the peak of the season. However, there had been no 
occ.slon of discontinuing purchases due to delayed 
ginning work. The Cotton Corporation of India Ltd. (CCI) 
has purchased 26.61 lakh quintals of kapas in the State 
through a network of 53 procurement centers. Nearty 80% 
kapas purchased by CCI under MSP operations has been 
processed. 

(b) Purchase of cotton and weighment thereof at most 
of the places had been carried out without any difficulty 
barring few places and concerned Agricultu... Produce 
Market Committee (APMC) were requested to regulate 
the arrivals in market yards to avoid hardships to the; 
cotton farmers. 

(c) and (d) Ministry of Textiles has taken up the 
matter with the Principal Secretary (Energy), Govemment 
of Maharashtra for exempting the ginning and pressing 
factories from power cuts and to direct the market 
committees to hold auctions on daily basis and If need 
be, the market committees should regulate the arrivals 
also. Government of Maharashtra, has Informed that 
wherever possible the distribution utility has made some 
arrangement to restrict the load shedding hours of some 
ginning & pressing factories to minimum possible level. It 
has also been suggested that If ginning & pressing 
factories agree to have dedicated feeders, their problem 
may get reduced considerably. 

/English} 

Regl.tr.tlon of H.ndlcrafta 

1946. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether National Institute of Fashion Technology 
(NIFT) has initiated nation-wide registration of crafts under 
the Geographical Indication Act in collaboration with the 
Development Commissioner (Handicrafts) to protect the 
traditional handicrafts of the country; 

(b) if so, the detaII8 of .chlevementa made In this 
regard; 

(c) whether the "'glstration of traditional handicrafts 
has been conducted in the country including Rajuthan 
and Jammu & KuhmJr; 

(d) If so, the names and number of tr.dltlon.1 
h.ndicrafts reglatered by NIFT In the countfy Including 
Rajuthan .nd Jammu & Kashmir, State and Union 
Territory-wise; and 

(e) the beneflta likely to accrue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) Yes, Sir. 
NIFT has undertaken the project from Development 
Commissioner (Handicraft) for regletratlon of crafts under 
Geographical Indication (GI) Act In 20 Statel Including 8 
Northem Eastem States. 

(b) The project entail I in-depth study of the 
-Handicrafts- in the ... spective States. The p ... llmlnary 
exercise and exhauatlve field studies .... complete and 
the project Is In documentation ph.... Suitable crafts with 
GI potential have been identified and GI applications for 
Identified crafts a... currently being drafted to be filed 
with the Reglatry In Chennei. 

(c) The State of J&K has not been Included In the 
project. The project II currently in prog ..... In 8 Northern 
Eastem States. The process of regiatraIIon Is yet to begin. 

(d) No GI Application has been filed u yet. 

(e) The project win benefit the artlsanl and craftaman 
by creating Intellectual property (IP) .wareneu among 
them, identification of thole crafts which can be reglatered 
under the Geographical IndiQatlons of Goods Act, 1999 
and to assist the artisan community in filling the GI 
application. 

Auam ProductIvIty Council 

1947. SHAI NARAYAN CHANDRA BORKATAKY: WIH 
the Minilter of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whalher Aaaam Productivity Council Is facing funds 
crunch; 
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Cb) If 10, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and Cb) Assam Productivity CouncU (APC) 
is not facing any funds crunch for running Its activities. 
As per the information provided by the National 
Productivity Council, the expenditure of the APC was only 
Rs. 6 lakhs against an income of Rs.7.7B lakhl in 2006-
06. 

(c) Does not arise. 

Smuggling of Sandal Wood 

1948. SHRI AMITAVA NANDY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

SI.No. States 2000-01 2001·02 

1. Kerala· 200 380 
(274) (486) 

2. Tamllnadu 850 408 
(760) (398) 

3. Kamataka Not reported 885 

4. Andhra Pradesh 38 32 
(29) (22) 

(Figures In parenthesis are the number of accused arruted) 
No Incidents have been reported hom other BtatealUnIon' .rrttorI8S. 

Ca) whether, the Government has any Information 
about 8muggllng of sandalwood; 

(b) If 80, the number of cases registered during each 
of the last three years; and 

(c) the steps taken by the Govemment to check such 
activities ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
Yes, Sir 

(b) and (c) The details regarding the number of 
incidents reported and cases registered in connection with 
smuggling of sandalwood as well as the steps taken by 
Govemment In this regard are given in the enclosed 
Statement. 

SflItement 

(b) As per information provided by the Ministry of 
Environment & Forests, the number of Incidents reported 
and cases registered in connection with smuggling of 
sandalwood, State-wise and year-wise together with 
number of accused are as under: 

2002·03 2003-04 2004-05 2005-06 

252 376 42 N.A. 
(418) (318) (28) 

250 111 175 102 
(295) (139) (195) (77) 

4293 484 290 N.A. 
(431) (385) (234) 

20 32 15 N.A. 
(12) (14) (16) 

·For Kerala the figures are for calendar years 2001, 2002, 2003, 2004 and 2005 respectively. 

(c) 'Police' and 'Public Order' are State subjects under 
the Seventh Schedule to the Constitution of India and 
therefore, the State Govemments are primarily responsible 
for prevention, detection, registration and Investigation of 
crime and for prosecuting the criminals through the 
machinery of their law enforcement agencies. The Ministry 
of Home Affairs, however, supplements the efforts of the 
State Governments by providing them financial assistance 
for modernization of their Police Forces in terms of 

weaponry, communication, equipment, mobility, training and 
other infrastructure under the Scheme of Modernization 
of State Police Forces. Further, intelligence inputs are 
regularly shared by the Central Security and Intelligence 
Agencies with the State Law Enforcement Agencies to 
prevent crime and law and order related incidents. The 
Union Ministry of Environment & Forests has issued 
various directions to the StateslUnlon Territories from time 
to time to control illegality/smuggling of sandalwood. 
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A 'National Multi-Disciplinary Team' has been 
constituted under the Chairmanship of Director General 
of Revenue Intelligence to act collectively with the office ... 
of the State Forest Department, Deputy Director (Wildlife), 
representatives from Ministry of Commerce and Industry 
and ~tate Directorates of Revenue and Intelligence to 
control smuggling of Red Sanders, sandalwood etc. 

(Trsnslslionj 

Mini M' •• 'on under Technology MInion 
on Cotton 

1949. PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL PATlE: 
SHRI MOHO. TAHIR: 
SHRI BRAJESH PATHAK: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Mission-/ll launched under Technology 
Mission on Cotton (TMC) scheme Is being Implemented 
during the current year; 

(b) If so, whether new market yards have been set 
up under the said mission; 

(c) if so, the details thereof location-wise, State and 
Union Territory-wise; 

(d) whether selection of such yards have been done 
in the cotton growing States; and 

(e) if so, the details thereof and the Improvement 
made therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir. 

(b) and (c) Yes Sir. During the current year, total 14 
new market yards in cotton growing states have been 
approved for development. State-wise and locatlon-wiae 
details of the new market yards are as under: 

SI. Name of the State 

No. Market Yard 

2 3 

1. Pandhuma Madhya Pradesh 

2. Chlkli Maharashtra 

2 3 

3. Seed 

4. Gevarai 

5. Warud 

6. Jamnagar Gujarat 

7. Talaja 

8. Visnagar 

9. Jamjodhpur 

10. Echoda Andhra Pradesh 

11. Enkoor 

12. Kaliglrl 

13. Laxmeshwar Kamataka 

14. Bareta Punjab 

(d) and (e) Yes Sir. The selection of market yards 
for modernization/development Is in accordsnce with 
prescribed criteria, which includes area under cotton 
cultivation, production and marketable surplus of cotton 
etc. These market yards have been provided with all the 
itema of an ideal market yards such a. • •• entl., 
infrastructure, essential amenities and special facilities 
such as Grading Laboratory, Input Supply shop, Farmers' 
Information Centre (FIC) for Improvement in all cotton 
growing States. 

{English} 

Indl.n Council of HIstorical R .... rch 

1950. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the appointment of the Chairman of the 
Indian Council of Historical Reeearch (ICHR) was delayed 
and a bureaucrat was given charge of the Chairman; 

(b) if so, the date on which the post fell vacant; 

(c) the reason for delay in the appointment of the 
new Chairman; and 
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(d) the steps are. being taken for the selection of the 
new Chairman? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) No, Sir. Prompt action was 
taken by the Government in the matter. The Government 
initiated action for filling the post well In advance. The 
post fell vacant on 04.02.2007 con.equent upon 
completion of tenure of 3 years of the previous ChaIrman 
Prof. D.N. Tripathi. As no suitable parson was Identified 
by February 4, 2007, Shri K. M. Acharya, Additional 
Secretary, Department of Higher Education, was appointed 
as Chairman, Indian Council of Historical Research (ICHR) 
with effect from February 5, 2007 purely as a temporary 
measure, as has been the past practice, In the Interest 
of work at the organization. 

(d) The Government have nominated Prof. Sabyasechi 
Bhattacharya as Chairman of ICHR ~ notHication dated 
March 2, 2007, and he has assumed the charge of the 
post of Chairman with effect from March 3, 2007. 

Import of Weapon. 

1961. SHRI P.C. THOMAS: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether, the Government Is aware of Import of 
weapons in Kerala; 

(b) If so. the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to 
(c) Import of Air Pistols and Air Rifles except for renowned 
shooters is banned. However. recently some unscrupulous 
persons in Kerala attempted to smuggle 49 Air Pistols 

and 37 Air Rifles through a col18lgnment. They were 
apprehended and nec8l88ry action taken as per the 
relevant laWi. 

Training to Rura' People 

1952. SHRI HARIBHAU RATHOD: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether any scheme to Impart training to the 
rural people on the techniques of agro-rural industries is 
being run by the Government; 

(b) if so, the details thereof; and 

(c) the number of beneficiaries during each of the 
last three years, State and Union Territory-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Training in agro 
and rural Industries Is Imparted through the departmentally 
managed training centres of KYIC as well as tral~ 
centres of other agencies aided by KVIClKhadi & VII. 
Indw.tries Boards of States/Union Territories (UT). The 
details of the training actIvitIee of KVIC are available on 
its website. viz., hlfp://www.kvic.of[J.inlv4lcontsctr1t*116 9 
TRAINING.1IIIp 

Similarly. StatelUT Governments can Involve reputed 
Non-Governmental Organisations. Industrial Training 
Institutes. Polytechnics Colleges. etc., in the training of 
PMRY beneficiaries. StateJUT Governments atso organise 
special training courses exclusively for scheduled castes! 
scheduled tribes and women entrepreneurs. 

(c) Details of number of persons benefited State! 
Union Territory-wise from training activities of KYIC during 
2003-04, 2004-05 and 2005-06 are given In the enclosed 
Statement. 

Bfa,.",.", 

SI. No 

1. 

2. 

Stsltl/lJnion TtlnilrNy-wiu nllfTlbtlr of ptHBOI1$ btJntJOItJd from /mining sclMtitJs 01 
KVIC tbing 2003-tU, 2O(U-tJ5 lind 2005-06 

Name of the Statal Number of persons trained 
Union Territory 

2003-04 2004-05 

2 3 4 

Andhra Pradesh 659 1048 

Arunachal Pradesh 1804 2189 

2005-06 

5 

1894 

704 
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1 2 3 

3. Aaaam 5B08 

4. Bihar 1998 

5. Ctthattlegam 0 

8. Jhartchand 557 

7. Kamataka 3636 

8. Kerala 3371 

9. Madhya Pradeeh 1171 

10. Maharaahtra 25312 

11. Mizoram 45 

12. Nagaland 0 

13. Meghalaya 30 

14. Deihl 440 

15. Ort .. a 1097 

18. Rajasthan 252 

17. Tamil Nadu 3225 

18. Tripura 0 

19. Uttarakhand 0 

20. Uttar Pradesh 3887 

21. Weal Bengal 3537 

Total ~g 

BrIIln-Dn"n 

1953. SHRIMATI NIVEDITA MANE: 
SHRI KIATI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(.) whether the trend of lIT students and other a.IenIa 
produced by various Government managed InItItutea going 
abroad is on the decrease as reported in 1M ~ of 
Inda dated January 5, 2007; 

4 

187 

848 

125 

543 

2732 

3258 

858 

17292 

200 

200 

0 

671 

1813 

217 

~ 

640 

4117 

1106 

2732 

45038 

5 

2459 

3966 

o 
900 

2832 

3369 

1873 

13138 

455 

o 
o 

1061 

1849 

583 

4434 

o 
3165 

2432 

2882 

(b) If 10, whether the ume trend Ie obeerved In 
rupect of studenta from other curricula; 

(c) If 10, the details thereof; and 

(d) the initiative taken by the Govemment ~o curb 
the trend among the bright students going abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (., to (d) No record of the number of 
Enginee,. and Technocrats leaving the country Is 
maintained centrally. Indian Engineers and Technocrats 
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do go abroad for higher studies or employment. In the 
present scenario of globalization and liberalization, the 
movement of technical personnel across the national 
boundaries is not only inevitable but in many cases could 
give positive benefits to the country. It is considered 
neither feasible nor desirable to put in place a regulatory 
framework to prevent the movement abroad of qualified 
engineers and technocrats. 

l"duetrl.1 Growth 

1954. SHRI K.J.S.P. REDDY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment is keen on broad-basing 
industrial growth so that It generates more visible 
employment benefits; and 

(b) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) and (b) Yea Sir. Govemment has put In place various 
policies to promote broad based industrial growth, which 
generate employment. These include, intsr-lIli11, dellcenalng 
of industrial capacity, liberalization of foreign trade regime 
to provide better access to inputs at competitive prices, 
rationalization and reduction in duty rates of customs and 
central excise, better infrastructure support, and liberal 
FDI regime, etc. to foster industrial growth and thereby 
to generate greater employment. Further, the Eleventh 
Plan (2007-12) strategy also aims at putting the economy 
on a sustainable, accelerated, growth trajectory and 
creating productive employment acrosa the country In all 
sectors of the economy. For this purpose one of the 
major challenges identified is increasing manufacturing 
competitiveness, which will address the challenge of 
inclusive growth. Generation of additional employment 
opportunities by the use of Labour Intensive Manufacturing 
sectors has also been stressed upon. The flagship 
programmes of the Govemment including National Rural 
Employment Guarantee Programme & Bharat Nlrman aim 
at enhancing employment generating activity. 

Transport Subsidy Scheme to promote industrial 
development is being implemented In the North Eaet and 
other hilly regions. Industrial infrastructural upgradatlon 
scheme to provide quality infrastructure is In existence In 
some selected clusters. In addition, Micro, Small and 

Medium Enterprise Development Act, 2006 has been 
enacted to promote and develop these enterprIHI, which 
are more labour intensive. 

Development of Induetry In TrIbal Areas 

1955. SHRI KAILASH MEGHWAL: WID the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the amount earmarked for the development of 
industry In tribal dominated backward areas of various 
States particularly in Rajasthan during the Tenth Five Year 
Plan, State-wise; 

(b) the amount allocated/released to each State so 
far; 

(c) whether the States have utilized the allocated 
fund during the above period; 

(d) if so, the details thereof, State-wise; 

<e) if not, the reasons therefor; and 

(f) the impact of the utilization of such financial 
818istance on the development of these backward areas 
in eaoh State? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Generally there is no specific scheme under 
operation by the Department of Industrial Policy and 
Promotion under the Union Ministry of Commerce and 
Industry earmarking of funds specifically for tribal 
dominated areas. However, Govemment has initiated steps 
to Identify industrially backward districts with a view to 
formulating policies to promote industrial and economic 
development in backward areas including in tribal 
dominated areas. 

(b) to (f) Do not arise. 

Vocational Training Instltut .. 

1956. SHRI KISHANBHAI V. PATEL: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI SUGRIB SINGH: 

Will the Minister of HUMAN' RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) the criteria fixed for setting up of vocational 
tralnlng institutes aerose the country; 

(b) whether the Governrnent is planning to Initiate a 
number of vocational training Institutes across the country, 
especially for the school dropouts In the age group of 
14-18 years under reserved category as reported in 'The 
TiI1l8S of India' dated December 16, 2006; 

(c) If so, the details thereof; 

(d) whether the Government is considering to provide 
more opportunities to the disadvantaged groups including 
SCalSTe and OBCa In aecondary education by introduction 
of special schemes; 

(e) if so, the details thereof; and 

(f) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) to (c) Vocational Training Institutes are dealt 
with by Directorate General of Employment & Training 
(DGE&T) under Ministry of Labour & Employment whereas 
introduction of vocational courses in higher aecondary 
classes (11th & 12th) Is dealt with by the Ministry of Human 
Resource Development under the Centrally Sponsored 
Scheme of Vocatlonallsation of Secondary Education. 
Ministry of Labour & Employment has informed that the 
responsibilities for vocational training are shared by Central 
and State Governments. Central Government is 
responsible for framing overall pOlicies, norms and 
standards, development of curricula, affiliation of institutes 
and trade testing for certification. State Govemments are 
responsible for opening of new IT Is or adding trade units 
in the existing IT Is as per local needs, day-to-day 
administration of ITlsllTCs, conduct of training couraes, 
trade tests and award of certificates. 

(d) to (f) Providing more opportunities to the 
disadvantaged groups in secondary education is a 
continuous process, whereas the Central Government 
provides financial assistance under the Centrally 
Sponsored Scheme of "Vocationalisation of Secondary 
Education" to StateslUTs, it is primarily for StatealUTs to 
plan and manage the institutes offering vocational courses 
at +2 level. 

Grant. for MIcI-Dey....... Scheme 

1957. SHRI E. PONNUSWAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) state the grant provided by the Government for 
Mid-Day-Meals per student, per day; 

(b) whether this grant is enough in providing below 
diet; 

(c) If not, whether the Government proposes to 
Increase the grant per student, per day; 

(d) If so, details and action to be taken In this regard; 
and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to <e) Under National Programme of Nutritional 
Support to Primary Education (NP-NSPE) commonly 
known as Mid-Day Meal Scheme last revised in June, 
2006, cooked mid-day meal of 450 caton .. and 12 gram 
proteins Is being provided to children studying In 
classes I-V in Government, Local Body and Government-
aided Primary schools and centres run under Education 
Guarantee Scheme and Alternative & Innovative 
Education. Nutritional norm of 450 calories and 12 grams 
protein has been prescribed In consultation with nutritional 
experts Components of Central assistance admiseible to 
State GovemmentalUnion Territory Administration are as 
under: 

(I) Supply of free foodgrains (wheat/rice) 0 100 
grams per child per school day; 

(Ii) Reimbursement of actual COlt of transportation 
of food grains from nearest Food Corporation of 
India godown subject to the ceiling of Rs. 100 
per quintal for North Eastem Region and hilly 
area States and Rs. 75 per quintal for all other 
States and Union Territori ... 

(iii) Cooking coat 0 Rs.l.BO per child per school 
day for States in the North East Region (NER) 
and Ra.1.60 per child per lChooi day In other 
States with minimum mandatory contribution of 
Re.O.20 In the case of NER and R •. O.50 in the 
case of other States making total cooking coat 
at Rs. 2 per child per school day. 
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(Iv) Provieion of cooked mid-day meal during summer 
vacations to school children in areas declared 
by State Govemments as -drought-affected." 

(v) Construction of kitchen-cum-store upto a 
maximum of Rs. 60,000 per unit and 
procurement/replacement of kitchen devicetl with 
maximum ceiling of Rs. 5000 per school. 

(vi) Management, Monitoring and Evaluation 0 1.8% 
of total assistance of (i) to (iii) above. 

T.. Soard and Coff.. S.ard 

1958. SHRI N.N. KRISHNADAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Tea Board and CoHee Board are 
expanding their domestic market; 

(b) if 80, the details thereof; 

(c) whether the Govemment h88 any proposal to 
declare tea and coHee as our national drinks for 
enhancing their domestic market; 

(d) if so, the details thereof; and 

(e) if not, the steps taken/proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AN) INDUSTRY (SHRI JAIRAM RAMESH): 
(a) Yes Sir. 

(b) The details of annual tea and coHee domestic 
market for the last three years are as under: 

Year Tea (in Coff .. (In 
million Kgs.) metric Tonn.) 

2002 693 68,000 

2003 714 70,000 

2004 735 75,000 

2005 757 80,200 

(c) No Sir. 

(d) Does not arise. 

<e) In 80 far 88 coffee is concemed, there Is no 
proposal for declaring coHee 88 a national drink. As 
regards Tea, a proposal to this effect was considered 
during the year 2004. However, the same was dropped 
in view of the objections raised by some State 
Govemments. 

Technology Upgradetlon Fund Scheme for 
Handloom Sector 

1959. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the progrese in regard to setting up of Technology 
Upgradation Fund Scheme (TUFS) for handloom sector; 

(b) the amount earmarked for the scheme; and 

(c) the allocation made to various States and Union 
Territory under the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXllLES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Technology Upgradatlon Fund Scheme (TUFS) for 
handloom sector' has been launched on 31st July, 2006 
88 part of the existing "TUF Scheme for Textile and Jute 
industries" of the Ministry of Textiles. So far, no projects 
have been sanctioned under TUF Scheme for Handloom 
Sector. 

(b) The TUF Scheme for handloom sector is a part 
of the existing "TUF Scheme for Textile and Jute 
industries" of the Ministry of Textiles, therefore, the 
expenditure would be met from the funds allocated under 
"TUF Scheme for Textile and Jute industries" of the 
Ministry of Textiles. 

(c) Under the scheme, the funds will be released, 
baaed on the viable proposals received, to the beneficiary 
organizationsJbanks 88 the case may be. Hence, state-
wise allocation has not been made. 

{TrsntllslionJ 

Naullte Activit ... 

1960. PROF. "'IJAY KUMAR MALHOTRA: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether, the Government propoaea to constitute 
State Industrial Security Force In .,.;cu States to tackle 
the naxalite menace; 

(b) if so, the detaile thereof; 

(c) whether the Govemment has held any di8cU88iona 
with the concemed State Govemments in this regard; 

(d) if so, the reaction of such States thereto; 

(e) whether various States have suggested to 
constitute a Federal Agency to tackle the Naxallte problem 
In the country; 

(f) if so, the details thereof; and 

(g) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) No, 
Sir. 

(b) to (g) Doesn't arise. 

[English} 

UNDP Assistance for NLDP 

1961. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has implemented an 
UNDP assisted National Leather Development Programme 
(NLDP) in the country; 

(b) if so, the details thereof; 

(c) the number of small scale entrepreneurs in the 
leather sector benefited under this programme during 
200S-06 and 2006-07 in the country particularly in 
Orissa; 

(d) the fu'nds allocated by the Government for 
strengthening the technology, skill upgradation and 
marketing support during the said period; and 

(e) the steps proposed to be taken by the 
Government to make the programme more competitive in 
view of the international competition in the sector? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (e) The Central Government had 
Implemented a programme under the UNDP 888isted 
Programme, "Small Induetrlea Development & Employment 
Programme in Leather Sector" (SIDE-NLDP) from the year 
1992 to 2003. The objective of the programme was to 
Increase the competltlven ... of the footwear and leather 
product sector. The Scheme was Implemented till June, 
2003 and hence no funds were released under the 
programme during 2005-06 and 2006-07. An amount of 
US$2S.50 million was allocated under SIDE-NLDP as 
financial assistance and a number of small scale 
entrepreneurs benefited from the programme. 

Tedle Park. 

1962. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of TEXTILES be pleased to state: 

(a) the extent to which the textllea parka are likely to 
help India to achieve the medium term target of 8 per 
cent global textile trade by 2010; 

(b) whether the Government has sought Special 
Economic Zone like benefits for textile parks; and 

(c) if so, the reaction from the Finance Ministry 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES <SHRI E. V.K.S. ELANGOVAN): <a) Under the 
Scheme for Integrated Textile Parka (SITP), 26 Textile 
Park projecta have been sanctioned. Estimated annual 
production oftheae textile parks, after being fully 
functional, Is Rs. 19,200 Crore. These textile parka will 
cater to both domestic and intemational markets. 

(b) No, Sir. 

(c) Does not arise. 

MeetIng of Chief SacNtarlas 

1963. SHRI RUPCHAND MURMU: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(8) whether the Government has recently convened 
8 meeting of the Chief Secretaries of all States; and. 
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(b) If so, the details of the various Issues diecuued 
in the meeting? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The Govemment convenes meetings of Chief 
Secretaries from time to time on different Issues as per 
need. As there Is not mention of either the date or the 
subject of the meeting, It Is not pollible to provide a 
definite answer to the question. 

[Tfllnsl6h"onj 

Arm. Factory Aun by NaulltM 

1984. SHRI RASHEED MASOOD: 
SHRI SAJJAN KUMAR: 

Will the Minister of HOME AFFAIRS pleased to state: 

(a) whother Research and Development Centres being 
run by the Naxalltes in Bhopal have been identified; 

(b) if so, the details thereof; 

(c) whether the arm. factory being run by the 
Naxalltes in Jabalpur has been unearthed; and 

(d) if so, the details thereof and the action taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to 
(d) Yes, Sir, in an intelligence-based operation, an Illegal 
factory produclnWtabricating components for weapons used 
by Naxalltes was unearthed at Bhopal on 11.1.2007. No 
arms factory of the naxallte8 hu been unearthed in 
Jabalpur. However, the interrogation CPI(Maol8t) actIviaIa 
running the Researt:h and Development unit at Bhopal 
revealed that the same team was earlier running a similar 
unit in Jabalpur between 1996 to 1998. 

Five hardcore naxalltes have been arrested in 
connection with the illegal factory at Bhopal. A case has 
been registered u/s 307, 120(A&B), 121, 122, 123, 
124-A IPS & 5,7,25(1-1A) Arms Act and 4,5,7 Explosive 
Act. 

Inveetment by NAI. 

1965. SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment proposes to review the 
inveatment procedure adopted by the Non-Resident 
Indians (NRls); 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the achievements made so far in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) NRls can make capital investment 
under Foreign Direct Investment (Fol) scheme, Portfolio 
Investment Scheme and a scheme for non-repatriable 
investments. The Foreign Direct Investment (Fol) policy, 
including investment from Non-Resident Indians (NRls), 
is reviewed on a continuing basis taking Into consideration 
the views of the sectoral Ministries. Govemment has put 
in place a liberal and transparent policy for Fol, including 
investments from NRls, wherein most of the sectors are 
open to Fol under the automatic route. 

[English} 

NTC Mill. In Andhra Pradeah 

1986. SHRI L. RAJAGOPAL: Will the Minister of 
TEXTILES be pleased to state: 

(a) the detaHs of National Textile Corporation (NTC) 
mills proposed for modernization, State and Union 
Territory-wise; 

(b) whether the recently received shipment containing 
modem machinery is going to be ~ed In mills of Andhra 
Pradesh which are under process of modemisation; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) NTC 
is in the process of modemising 22 of its mills by itself 
and renovation of 18 mills through Joint Venture route. 
Statements showing State-wise details of these mills are 
given in the enclosed Statement-I and II respectively. The 
shipments containing modem machinery are to be utilised 
for modernization of 22 mills by NTC Itself and these 22 
mills do not include any mlH In Andhra Pradesh. 
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List of 22 MIb PItIpO$«I for R.vIvM 

SI.No. Name of the MiD 

1 2 

Nrc (APKKM) Lid. KsmsftJks 

1. Minerva Milia 

Kerala 

2. Algappa Textile Mills 

3. Cannanore Spg. & Wvg. Mills 

4. Kerala Laxml Milia 

5. Vljayamohlni Mills 

Mahe 

6 Cannanore Spg. & Wvg. Mills 

NrC (MM) LTD. 

Uahara.htra 

7. 

8. 

9. 

NTC (SM) LTD. 

~ahara.htra 

10. 

11. 

Podar Milia 

Tata Mills 

India United Mill No. 5 

Barshi Textile Mills 

Finlay Milia 

N. T. C.(TN & p)LTO 

Tamil Nadu 

12. Cambodia Milia 

13. Coimbatore Murugan Mille 

14. Pankaja Mills 

15. Pioneer Spinners Milia 

16. Sri Rangavllas S. & W. Milia 

17. Kaleaawarar Mills 'b' Unit 

Location 

3 

Bangalore 

A1agapanagar 

C&nnanore 

Trlchur 

Trlvandrum 

Mumbal 

Mumbal 

Mumbai 

Barshl 

Mumbai 

Coimbatore 

Colmbatore 

Colmbatore 

Ramudakudi 

Coimbatore 

Kalayarkoll 
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NTC (OPR) LTD. 

Rala.than 

NTC (Guj.) L TO. 

Quia ... 
19. 

2 

Udaipur Cotton MUla 

Rajnagar Textile Mill No.1 

NTC (W8ABO) LTD. 

W •• t Bengal 

20. 

NTC (MP) LTD. 

Madhya Pracle8h 

21. 

22. 

Aratl Cotton Mills 

Burhanpur Tapti Milia 

New Bhopal Textile Mills 

MARCH 13. 2007 

StII,.",.", " 

List of 18 MIlls PtrJPO$Sd for Joint v.mu,., 
SI.No. Name of the Mill. 

2 

NTC (APKKM) LTD. 

Andhre Prade.h 

1. Tlrupati Cotton Milia 

K.rala 

2. Parvathl Mill. 

NTC (MN) LTD. 

Maharashtre 

3. India 'United Mills No.1 

4. RBBA Milia 

5. Savatram Rampruad Milia 

NTC (SM) LTD. 

Mahara.htre 

6. Apollo Textile MtUs 

7. Challsgaon Textile Milia 

3 

Udaipur 

Ahmedabad 

Due Nagar 

Burhanpur 

Bhop8J 

Location 

3 

Renlgunta 

Cullon 

Mumbai 

Hinganghat 

Alcola 

Murnbai 

Challagaon 

288 
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1 2 

8. Chule Textile Mills 

9. Goldmohur Mills 

10. Manded Textile Mills 

11. New City of Bombay Mfg. Mills 

12. Aurangabad Textile Mills 

NrC (UP) Ltd. 

Uttar Prade.h 

13. Swadeshi Cotton Mills, Mau 

Nrc (WSABO) Ltd.. 

We.t aengal 

14. Laxminarayan Cotton Mills 

15. Sodepur Cotton Mills 

Oris .. 

16. Orissa Cotton Milia 

N. T. C. (TN & P) LTD. 

Tamil Nadu 

17. Sri Sarda Mills 

18. Coimbatore Spg. & Wvg. mills 

Textile Parka 

1967. SHRI ANANCRAO VITHOBA ACSUL: 
SHRI ACHALRAO PATIL SHIVAJIRAO: 

Will the Minister of TEXTILES be pleased to state: 

(a) the details of t&xtile part<s sanctioned during the 
Tenth Five Year Plan period 80 far; 

(b) the total investment made in textile parka and 
details of subsidy provided to these par1<8 during the 
Tenth Five Year Plan period; 

(c) whether the Govemment has achieved export 
target set for the Tenth Five Year Plan; 

(d) if so, the details thereof; 

3 

Chule 

Mumbai 

Nanded 

Mumbal 

Aurangabad 

MaunathbanJan 

Rilhra 

Sodepur 

Bhagatpur 

Colmbatore 

Coimbatore 

(e) H not, the reasons therefor; and 

(f) the steps taken by the Union Govemment to 
achieve the target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Under the 
Scheme for Integrated Textile Part<a (SITP), 26 Textile 
Park projects have been sanctioned. State-wiae break-up 
is-Andhra Pradesh (4), Gujarat (6), Kamataka (1), 
Maharuhtra (6), Rajasthan (2), Tamil Nadu (6), Uttar 
Pradesh (1) and Welt Bengal (1). 

(b) Estimated project cost of these 26 par1<8 (common 
infrastructurelfacilittes) Is Rs. 2433.80 Crore of which 
Govemment of India support would be As. 869 Crore. 
So far, an amount of Rs. 73.58 Crore has been released 
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to 22 parks. Estimated inVestment in these 26 parks is 
Rs. 13445 Crore. 

(c) and (d) Achievement for export of textiles vis-a-
via targets during the Tenth Final Year Is 88 under: 

(In Million US$) 

2002-03 2003-04 2004-05 2005-06 2006-07 

Target 15005 16310 15180 15665 19730 

Achievement 12412.71 13496.31 14026.72 17079.67 10091.08 

(e) Targets for exports of textiles during the period 
2002-03 to 2004-05 were not achieved, although the 
Indian textiles industry had the capability to do so. This 
was because the intemational textiles trade was subject 
to quota restrictions during this period. After the removal 
of quota restrictions with effect from 01.01.2005, actual 
exports during the year 2005-06 exceeded the target. 

(f) A number of steps have been taken by the 
Govemment for the growth of exports In textiles. These 
include the rationalisation of the duty structure, permiSSion 
for 100% FDI through the automatic route, de-reservation 
of reaclymade garments, hosiery and knitwear from the 
SSI sector, exemption of readymade garments from levy 
of the Textiles Committee Cess, the implementation of 
the Technology Upgradation Fund Scheme, the Technology 
Mission on Cotton and the Scheme for Integrated Textile 
Parks. 

Foreign Indu.trl •• 

1968. SHRI PRALHAD JOSHI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of foreign industries including Iron and 

Year Particulars of Activity 

2 

(April-March) Manufacturing 
2005-2006 

Financial servioes 

Non-financial services 

(April-October 2006) 

Steel acqulsltloned by Indian Industrialists during the years 
2005-06 and 2006-07; 

(b) the total amount of foreign reserves cost by such 
acquisitions; 

(c) whether the Govemment admits that such large 
scale acquisition of foreign Industries by Indians amount 
to out-flow of huge Investment from our country; 

(d) if so, whether the Govemment seriously proposes 
to formulate precise polley in this regard to prevent out-
flow of capital investment and deprivation of opportunities 
to indigenous labour and employment; 

(e) if so, the details thereof; and 

(f) if not, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTIRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) As per information received from the Reserve 
Bank of India, the actual outflow arising out of India'. 
direct investment abroad during 2005-06 and 2006-07 is 
88 under: 

(Amount in US$ million) 

Actual outflow· 

Equity Loan Guarantee Total 

3 4 5 6 

2629.81 302.64 2932.45 

158.61 0.12 158.73 

387.59 492.98 3.00 883.57 
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1 2 

Trading 

Others 

Total 

(AprIl-January) Manufacturing 

2006-2007 Financial Services 

Non-financial Services 

Trading 

Others 

Total 

·Provlslonal data maintained by Re .. rve Bank of India. 

(b) Foreign exchange from reserves are not utilised 
for acquisition abroad by the Indian industry. 

(c) As seen from the acquisitions so far, a significant 
part of the investments takes place through Spacial 
Purpose Vehicles (SPVs) set up abroad which raise funds 
against the assets of the target company and hence the 
entire cost of acquisition is not met by remittance from 
India. 

(d) to (f) Outward investment policy guidelines are 
incorporated under Foreign Exchange Management 
(Transfer or Issue of any Foreign Security) Regulations, 
2000. These regulations lay down the guidelinaa for a 
corporate-led outward investment. The phased liberalisatlon 
of the policy of overseas investments has enabled Indian 
corporates to establish a presence in overseas mart<eta, 
redefining the global outreach and competitiveness of 
Indian entitles. Mergers and acquisitions have facilitated 
enhanced export of plant and machinery and goods from 
India, thereby increasing employment potential within the 
country. Such investments in tum provide opportunities to 
indigenous labour and employment. 

Influx of People Into Andaman 
and Nlcober leland. 

1969. SHRI MANORANJAN BHAKTA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

3 4 5 8 

288.27 61.51 349.78 

119.28 73.13 

3583.56 930.38 

1017.26 333.93 

9.96 2.63 

4357.14 53.91 

140.10 306.96 

459.39 54.69 

5983.85 752.12 

3.00 

192.41 

4518.94 

1351.19 

12.59 

4411.05 

447.08 

514.08 

8735.97 

(a) whether the sustaining capacity of the Andemen 
and Nicober lilends Ie being affected due to regular Influx 
of people into the Islands and It hea become neceseery 
to bring regulation to control such Influx; 

(b) if 80, whether the Govemment hea ia8ued any 
directions to the loeal administration to conduct a survey 
in thle regard; 

(c) If 80, the time by which it is likely to be conductedI 
completed; and 

(d) the further steps takenlbeing taken to check the 
influx of people in the IBlands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) In 
the absence of a ecientlfic atudy with regard to availability 
and required infrastructure, the sustaining capacity of the 
Andaman & Nicobar islands cannot be defined. However, 
with a view to preserve and improve natural environment! 
protect Islands aboriginal tribes, the Union Territory 
Administration proposed to promulgate a Regulation to 
regulate the entry of non-residents and also to prevent 
influx of people beyond the carrying capacity of the 
Islands. The matter has been examined carefully and It 
has been decided to make an a.leslment of the 
magnitude of the problem before a view in the matter is 
taken. 
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CloHd Textile Mill. 

1970. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state: 

(8) the number of textile mills closed in the country 
during each of the last three years, State-wiee and Union 
Territory-wise; 

(b) the number of workers rendered joble8s due to 
closure of these mills during the above period, Mill-wise, 
State-wise and Union Territory-wise; 

(c) whether a large number of workers have not 
received any relief under the Textile Workers Relief Fund 
Scheme (TWRFS); 

(d) if so, the details and the reasons therefor, State-
wise and Union Territory-wise; 

(8) whether a huge sum is lying unapent with the 
Government under this scheme; 

(f) if so, the reasons for not paying the compenaatlon 
to workers out of this fund; 

(g) whether the Government proposes to amend the 
provisions of TWRFS to make it workers friendly; 

(h) if so, the details thereof; 

(i) If not, the reasons therefor; and 

0) the steps taken or being taken by the Government 
to ensure that workers get compeneation in time due to 
closure of textile mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 28 
cotton/man made fibre textile mills (Non 551) were closed 
In the country during last 3 years i.e from 01.02.2004 to 
31.1.2007. The atate-wise details of mills closed and 
workers on roll of these 28 mills are furnished In the 
enclosed Statement. 

(c) and (d) Since the inception of the Textile Workerl 
Relief Fund Scheme (TWRFS) i.e. 15.09.1986 till 20th 
December 2006, 32 units In Gujarat, 3 units In 
.Maharashtra, 4 units in Madhya Pradesh, 4 unite In 
Tamllnadu, 2 units In Karnataka, 1 unit in Deihl and 
1 unit in West Bengal, i..e. a total of 47 mills were found 
eligible under the scheme. A total of 80264 workers of 
these mills have been disbursed relief of Re. 186.56 crore. 

(e) No, Sir. 

(f) Does not arise. 

(g) to 0) The scheme Is already workers friendly and 
it prescribes the minimum eligibility criteria for disbursal 
of relief. The Union Government takes minimum posslble 
time in disbursal of relief after the receipt of list of el!gible 
workers from the respective State Governments. 

CottonlM8n-lT18d6 fib,. MxtIItI mi/I$ mpoI1IKIlI8 cIostJd during tINJ l1l8I fhlH )'tIIIfS (01-02-2004 to 31-01-20(7) 

SI.No. During the year (01.()2-20Q4 to 31-01-2005) No. of workers on roll 

2 3 

GuJaret 

1. Arunoday Mills 970 

Punjab 

1. Kharar Textile Milia 732 

Tamil Nadu 

1. Sri Vigneswara Cotton Milia Umlted 142 
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1 2 3 

0rI ... 

1. AkhandaJrnani Spinners & Exporters LImIted 57 

Total 4 (During Year 2004-05) 1901 
During the year (01-02-2005 to 31-01-2006) 

Andhra PradMh 

1. Parkins Textiles (Private) Umlted 3.12 

Karanataka 

1. Sr.. Yallamma Cotton Woollen & Snk Mille 2 

Mllharahtra 

1. The Dawn Mills Company Umlted 886 

2 The Bombay Dyeing & Manufacturing Company limited (Spring Milia) 539 

Total 2 1425 

A .. ......, 
,. Super Syncotex (India) Umlted 1200 

Tamil N8CIu 

1. Coimbatore Sri Deepa Textile Mille 38 

2. Ragas Spinners (P) Ltd. 78 

Total 2 118 

Utlar PradMh 

1. Swadeahl Cotton Milia [Unit of N.T.C. (Uttar PradeIh) Umlted) 188 

2. Eutem SpInning & Textile Mile Private Umlted 21 

3. Uttar Pradesh State Spinning Company Umlted 2358 

Total-3 3046 

Total 10 (During Year 2005-08) 8100 
Curing the year (01-02-2008 to 31-01-2007) 

Qujarat 

1. Aryaman SpInners (Private) limited 150 

2. Broach Textile Mille Umlted 848 

3. Niranjan Mille (A Divilion of Plrama\ Spinning & WeaYing MIlIa Ltd.) 570 

TotaI-3 1388 
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2 3 

Haryana 

1. Mahalakshmi Cotspin Limited (Parshva Exports Umlted) 29 

Orl ... 

1. Jaganath Weavers Cooperative Spinning MUls Bn 
Punjab 

1. M V Cotspin limited 56 

Tamil Nadu 

1. The Coimbatore Pioneer Mills Limited B- Unit 

2. Swamamblgai Textiles 32 

3 The Dhanalakshmi Mills Limited 1220 

4 The South India Co-Operative Spinning Mills Limited 960 

5 

6 

The Salem Co-Operative Spinning Mills 

Gowri Sankar Spinning Mills (Private) limited 

1194 

86 

7 S.K.G. Mills (Private) limited 54 

B Veena Textiles limited 224 

Total-B 4110 

Total 14 (During the Year- 2006-07 Upto January-2007) 6440 

Grand Total-2B 

Phone TIIpplng 

1971. SHRI K.S. RAO: 
SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Mlniater of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received any 
complaints against illegal phone tapping of politicians and 
other Individuals; 

(b) if so, the total number of 8UCh compIeInts received 
by the Government during each of the lut three years, 
State-wise; and 

14441 

(c) the action taken by the Government against 
pera0n8 Involved in such phone tapping and to stop such 
cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to 
(c) Under the Indian Telegraph Act, 1885 and the rul .. 
made thereunder, the Union Home Secretary in the 
Govemment of India and the Secretary, in-charge of Home 
Department in the case of State Governments can aHow 
inten::eptlon of mesaages in the interest of sovereignty 
and integrity of India, security of the State, friendly 
relations with foreign States, public order and for 
preventing incitement to the commlaslon of an offence. 
There Is strict legal and administrative regime to ensure 
that this power Is exerciaed only _ per the said provlalon. 
A very few complaints received agalnat l1iegai phone 



301 Wriltlln AnsWflfB PHALGUNA 22, 1928 (Saka) 

tapping were enquired into but no involvement of any 
Central agency was found. 

fTflInsl.ttionj 

Fund. to Non-governmental Orgenlutlon. for 
Varlou. Scheme. 

1972. CH. MUNAWAR HASSAN: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether any Non-Governmental Organlsatione 
(NGOs)llnstitutione have sought funds for various achemea 
related to welfare of women and children in the country 
during each of the last three years, State-wise; 

(b) if so, the details thereof alongwlth the action taken 
thereon by the Government; 

(c) the details of forthcoming programmes/schemes 
for the welfare of women and children In the country; 

(d) whether inordinate delay is Involved in sanctioning 
the grants for the schemes for the welfare of women and 
children; 

(e) if so, the details thereof; and 

(f) the corrective measures taken/proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) Yes Sir. The detaUs 
of the funds sought by NGOslinstitutions for various 
schemes .related to welfare of Women and Children and 
sanctioned by this Ministry during. the last three y ..... 
and also details of forthcoming programmealachemes are 
available in the respective Annual Reports of the Ministry 
and It's Website http:www.wcd.nlc.in 

(d) No, Sir. 

(e) Does not arise. 

(f) In order to ensure timely unction of projects and 
release of funds, the need for submi88lon of complete 
project proposals as per the prescribed guidelines and 

ensuring timely submiulon of utilization certificates is 
reguIarty emph .. lzed upon the State Governments and 
project Implementing agencies. 

/EngIishJ 

Po.ltlon of Children 

1973. SHRI MADHU GOUD YASKHI: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

<a> whether Nobel Laureate Arnartya Sen expressed 
his concem over the plight of children In India; 

(b) If so, the details thereof and the reaction of the 
Government thereto; and 

(c) the efforts made by the Govemment during the 
last three years to uplift the overall status of children in 
the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) and (c) Professor Arnartya Sen releued a report 
titled MFocus on Children Under SIx" brought out by the 
Citizen's Initiatives for the Rights of Children in December 
2006 and expressed his concem about the wellbeing of 
the children. The Government hu taken aeveral meuuree 
to improve the overall situation of children In the country 
which Include elevation of the status of the Department 
of Women and Child Development to a fuIIfIedged Ministry, 
enhanced allocation for Integrated Child Development 
Services Scheme and Sarv Shlksha Abhlyan, setting up 
of a National Commlsaion for Protection of Child Rights, 
preparation of a National Plan of Action for Children, 
formulation of an Integrated Child Protection Scheme and 
Offences Against Children (Prevention) Bill, launch of 
National Rural Health Mission, expansion of Creche 
Scheme and various others. 

Export SchemM 

1974. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) whether a large number of exporters who .... 
entitled to get refund under various export schernea have 
not yet got their entitled refunds; 
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(b) If so, the ... 0';' therefor atongwlth the total 
amount blocked under various schemes, ICheme-wlle; 
and 

(c) the stepa taken by the Govemment to refund the 
blocked money at the earliest to theee exporters? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) Funds are released on quarterly basis for 
disbursement of Terminal Excise Duty (TED)/Duty 
Drawback (DBK) and Central Sales Tsx (CST). 

Rs. 458.00 cro .... and Re. 235.30 crorea have lince 
been disbursed for payment of TED/DBK and. CST 
reepectlvely. 

Claims amounting to Rs. 470.00 crore8 for 
disbursement of TED/DBK and Rs. 165.00 crores for 
diaburaement of CST are pending up to the quarter ending 
31.12.2006. 

(c) As soon as budgetary allocation is avaHabIe, funds 
will be releued for settlement of the claims. 

1975. SHRI M. RAJA MOHAN REDDY: 
SHRI M.K. SUBBA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Pakistan has been identified as a big 
market for Indian Tea eJCpOrt; 

(b) If so, the total qUlll1tlty of tea eJCpOfted to PakIIItAn 
during the last three years, year-wile; 

(c) whether export of Indian Tea has registered any 
Increase in other foreign countrtea; 

(d) it so, the details thereof, country-wile; and 

(e) the extent to which it Ie expected to rise during 
the year 2007 to other foreign countrle. Including 
Pakistan? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. The volume of tea exported from India to Pakistan 
during 2004, 2005 and 2006 Is as under: 

Export 01 11M from IndiB to PMisttln 

Year Quantity (M.Kgs.) 

2004 3.49 

2005 11.00 

2006* 14.99 

-Estimated. 
(Source: Tea Board) 

(c) The export of tea from India has registered an 
overall increase of 4.81 M. Kgs. during 2006 over 2005. 

(d) The export of tea from India has registered an 
increase to Kenya (8.98 M.Kgs.) Iraq (8.31 M.kgs.), 
Afghanistan (4.29 M.Kgs.), Pakistan (3.99 M.Kgs.), ARE 
(2.35 M.Kgs.), Sri Lanka (0.49 M.Kgs.), Uzbekistan (0.33 
M.Kgs.), Ireland (0.20 M.kgs.) and Turkey (0.10 M.Kgi) 
during 2006 over 2005. 

(e) It would be too early to assess the extent of riM 
in tea exports from India during 2007. However, the 
indleations are that the volume of exports are likely to 
increase during 2007 also. 

Land for Special Economic Zon •• 

1978. SHRI PRABODH PANDA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Union Govemment Is considering a 
ceiling on the land that can be given to promoter 
c:ompanIea for setting up of Special Economic Zones; 

(b) If 80, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 
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(c) Keeping In view the objectives of the Special 
Economic Zones (SEla) policy of enhanced economic 
activity, employment generation and self contained 
industrial township concept, minimum size for different 
classes of SEla has been prescribed in the SEl Rules, 
2006. The maximum size of SEla would depend on the 
geographical location, busln818 potential and nature of 
the project. 

[Tnlnsllllionj 

Recommendation. of Sarkllrla Comml.alon 

19n. SHRI RAMDAS ATHAWALE: WIH the Minister 
of HOME AFFAIRS be pleued to state: 

(a) the details of the recommendations made by the 
Sarkaria Commission on Centre-State relations; 

(b) whether the Govemment has Implemented the 
recommendations thereof; 

(c) If so,. the details thereof; 

(d) If not, reasons therefor; 

(e) whether the Govemment hu any proposal to 
constitute a new Commluion In this, rega~; 

(f) if so, the details thereof; and 

(g) the time by which this Commission Is likely to be 
constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANI~RAO HODLYA GAVIT): <a) 
to <d) The Government of India had constituted a 
Commission in June, 1983 under the chairmanship of 
Justice A.S. sarkaria to examine and review the working 
of the arrangements between the Union and State8 in 
regard to powers, functions and responslbllitiea In all 
spheres and recommend such changes or other measures 
as may be appropriate. In Its report submitted In 1988, 
the Commission made 247 recommendatlona. The Inter-

Name of the State 

BF R o P 

2 3 4 5 

Andhra . Pradesh 04 10 04 10 

01 18 03 14 

BF 

6 

10 

14 

State Council, which Incluc:lel all the Chief Ministers and 
AdmInistrators of States and Union Territories respectively, 
has already considered and taken a final view on all the 
recommendations through consensus. Govemment has 
accepted and Implemented 179 recommendations, 
which were accepted by the Inter-State Council. 
65 recommendations have not been accepted either by 
the Inter-State Council or the Union Govemment. 

(e) to (g) The Government has on the 30th 
September, 2005 notified the setting up of a Commission 
on Centre-Stale relations keeping In view the aea-changes 
that have taken place in the polity and economy of India 
since the Sarkaria Commission last looked at theee Iaeues 
over two decades ago. The Commission shall consist of 
a full time Chairperson and four full-time Members, who 
are yet to be appointed. It Is not possible to Indicate a 
time frame In which the Commission will be constituted. 

Statu. of Mining Propoul. 

1978. SHRI JASWANT SINGH BISHNOI: 
SHRI ANANTA NAYAK: 

WHI the Mlnlst~r of MINES be pleued to state: 

(a) the number of mining 18888 proposals received, 
cleared and pending with the Union Govemment during 
each of the last three years, State-wise; 

(b) the reasons for delay In clearance of pending 
proposals; and 

(c) the time by which such proposals are likely to be 
accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): <a) The details of 
number of mining leue proposals received In reapect of 
various States, s_klng prior approval of the Central 
Govemment, and the number of such propoaals disposed 
and pending with the Ministry of Mines during last three 
~, are .. under: 

2005-06 

R o P BF R D P 

7 8 9 10 11 12 13 

32 11 31 31 49 23 57 

11 09 18 18 10 14 12 
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Gujarat 

Himachal Pradesh 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradelh 

Maharuhtra 

Manipur 

Orissa 

Rajasthan 

Tamil Nadu 

Uttarakhand 

2 

00 

01 

04 

01 

00 

06 

13 

00 

01 

02 

36 

00 

3 

07 

00 

02 

12 

08 

14 

19 

00 

05 

01 

23 

00 

4 

03 

01 

05 

02 

00 

15 

10 

00 

04 

00 

39 

00 

6 

04 

00 

01 

11 

08 

05 

22 

00 

02 

03 

20 

00 

6 

04 

00 

01 

11 

08 

05 

22 

00 

02 

03 

20 

00 

7 

06 

00 

21 

09 

07 

28 

27 

00 

03 

05 

12 

00 

8 

08 

00 

00 

01 

06 

06 

15 

00 

02 

03 

01 

00 

9 

02 

00 

22 

19 

09 

27 

34 

00 

03 

05 

31 

00 

10 

02 

00 

22 

19 

09 

27 

34 

00 

03 

05 

31 

00 

11 

08 

00 

05 

30 

08 

34 

19 

01 

05 

12 

19 

01 

12 

01 

00 

18 

23 

09 

22 

17 

00 

04 

03 

16 

00 

13 

07 

00 

09 

26 

08 

39 

36 

01 

04 

14 

34 

01 

(BF. Brought forward from prevtoue y .... ; R • Received during the year; 0- Olapoeed of during the year; P. pending) 

(b) and (c) Deciaion with regard to the proposals 
seeking prior approval of the Central Government for grant 
of mining lease Is taken after consulting the concerned 
State Government, Geological Survey of India, Indian 
Bureau of Mines and other agencies as required, and 
also keeping In view the orders, H any, paaaed by the 
TribunaVCourta In respect of the proposals. The proposals 
are considered expeditiously Oil receipt of complete 
information. 

/Ef1(Jii8h} 

Allocation tor Wool Development 

1979. SHRI DUSHYANT SINGH: WIH the Minister of 

TEXTILES be please to ltate: 

(a) the allocations made out of the Wool Development 
Fund to the wool producing States during each of the 
last three years, StatelUnion Territory-wlae; 

(b) whether any amount out of that f\I'\d has been 
allocated to Rajasthan; 

(c) H'so, the details thereof; and 

(d) If not, the arrangements proposed to be made to 

promote wool in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) A statement 

Is enclosed. 

(b) to (d) An amount of Re. 133.278 lakha has been 
released for wool development programme to the State 

of Rajasthan and NGOs of the State In the last three 
yeara. Two propoaaJs were received from the Government 

of Rajasthan during the last three years. The first propoul 
of Re. 3034.00 lakha could not be approved as it did not 

fulfill the parameters of the schemes of the Central WooV 
Development Board. The State Government has since 
submitted a revised proposal of Re. 599.20 lakhe for a 

4 year project period. An amount of Rs. 247.SO lakhs 
has been sanctioned to the Government of Rajasthan for 

the 1st year project period and an amount of Rs. 100.00 
lakha has been reIeMed as the 1 at Inatalmenl 
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St8tement 

TM gmnt nJItMHd to Woa PrrxIut:Ing s.. during 2fJ03.2()()I IrJ 20fJ6.2007 (i,pIrJ Fttbtwf}: J!(}()7) 

51. No. Name of State 

2003·2004 

1. Gujarat 168.00 

2. Aajasthan 

3. Himachal Pradesh 183.59 

4. Uttar Pradesh 25.50 

6. Maharashtra 

6. Haryana 73.09 

7. Kamataka 12.94 

8. Andhra Pradeeh 8.80 

9. Jammu and Kashmir 411.38 

10. Uttaranchal 46.34 

11. Punjab 

Promotion of Handlc,.na 

1980. SHAI B. MAHTAB: Will the Minlater of 
TEXTILES be pleased to state: 

(8) whether the Govemment propoaea to promote 
handicrafts industry and the craftsmen involved ther8ln; 

(b) If 80, the steps tak to promote soap stone granite 
figures and icon in OrlNe; 

(c) whether incentives are proposed to be provided 
to crafts persons who are engaged in manufacturing of 
theae handicrafts; and 

(d) If 80, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTAV OF 
TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) and (b) Vea, 
Sir. The Government is promoting handicrafts induIdry and 
the craftsmen involved by implementing various &cham .. 

(Aa. In laltha) 

Veara 

2004-2005 2005·2006 2008-2007 
(Upto 6.3.2007) 

47.30 60.00 

0.585 133.728 

7.58 94.465 56.96 

156.15 

23.76 27.40 

10.00 80.77 

63.88 6.69 17.75 

8.80 83.50 

27.00 288.00 

20.49 65.655 0.514 

SO.OO 

for development and promotion of handicraft. which 
Include: Babe Saheb Ambedkar Hutahllp Vlkaa Vojana 
(AHVY) for integrated development of selected craft 
clU8tera; Marketing and Support Service Schem .. ; Oealgn 
and Technology Upgradatlon Scheme; Export Promotion 
Scheme and Special Handicrafts Training Project. These 
scheme. cover the artisans engaged in stone granite 
figures and Icon of 0rIaaa. 

(c) and (d) Incentive. are provided to artisans, 
Including thoee engaged in stone granite flguree and Icon 
of Orlasa. These include: aklll development programme8 
under Special Hendlcrafts Training Project; conferring of 
Shllp Guru Award; National Award; Nationa' Merit 
Certificat .. ; grant of old age pension to Awardees In 
indignant circurnatancee and providing various marketing 
platforms. 

Pay Slip to PMF PeraonneI 

1981. SHAI SANTOSH GANGWAA: WHI the Mlnleter 
of HOME AFFAIAS be pleaeed to state: 
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(a) whether the Government proposes to provide pay-
slips with deductions from monthly salaries of Gazetted 
and Non-Gazetted officers working In Para-Military Forces 
including Border Security Force; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Pay slips are Issued to their Gazetted and Non-
Gazetted officers by ail CPFs Including Border Security 
Force. 

(c) Does not arise. 

(English} 

Funds Allocation for Children 
and Women Welfare 

1982. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government has decided to review 
all child related legislations as reporte1 In 'TIItJ 71mtJs of 
India'dated Febraury 23, 2007; 

(b) if so, the details thereof; 

(c) whether the Government has decided to Increase 
allocation for children and women under various children 
and women related programmes; 

(d) if so, the details thereof, children and women-
wise; 

(e) whether the Government had identified deficiencies 
in the children and 'women related schemes and effective 
monitOring system; 

(f) if so, the details thereof; and 

(g) the steps takenlto be taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Legislations 
pertaining to children are reviewed from time to time and 
appropriate action is taken for formulation of new clauses 
and amendments In the existing provisions, as required. 

(c) and (d) The women and children programmes 
are being implemented by various Ministries and 
Departments at the Union Level. The Plan allocation for 
the Ministry of Women and Child Development has 
Increased from Rs. 4839.85 crore In 2006-07 to Rs. 5793 
crore in 2007-08. The allocation under certain schemes 
and programmes like Integrated Child Development 
Services and Sarv Shlksha Abhiyan has also been 
increaled in 2007-08. There has been Increase in 
allocation of funds under other schemes and programmes 
for women and children too. 

(e) to (g) The Schemes and programmes for women 
and children are being reviewed by the Government from 
time to time to Identify the deficiencies and the gaps for 
their effective Implementation and monitoring for the 
purpose of achieving the obJectives. The Ministry of 
Women and Child Development has taken steps for 
universalization of Integrated Child Development Services, ' 
and expansion of Rajiv Gandhi National Creche Scheme 
for the children of working mothers and proposes to 
introduce the Integrated Child Protection scheme. 

Reduction of Tariffs 

1983. SHRI SURESH KALMADI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the developed countries have proposed 
reduction in tariffs on Industrial goods and have urged 
developing countries to bring down their duties by 66 per 
cent against 33 per cent reduction by developed countries; 

(b) If so, whether this move will open up markets of 
developing countries for the developed countries without 
any major advantage In return; and 

(c) if so, the manner in which the Government 
proposes to counter this situation? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
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December, 2005 Hong Kong Ministerial Declaration of the 
World Trade Organisation had given a mandate for 
adopting a Swiss formula for the reduction of bound tariffs 
for non-agricultural products. The Declaration also stated 
that the special needs and Interests of developing 
countries had to be taken fully into account, including 
through less than full reciprocity (LTFR) In reduction 
commitments of bound tariffs. Though no proposal hu 
been formally tabled on behalf of any developed country 
relating to the coefficients for the Swiss formula, reports 
have been received that some developed countries are 
considering proposing a reduction in the bound tariffs of 
non-agricultural products through the use of a Swlas 
formula with coefficients of 10 and 15 for developed and 
developing countries respectively. This proposal would 
have the implication that while moat developed countri .. 
would reduce their average bound rates on dutiable tariff 
lines by 33% to 50%, most developing countries would 
have to reduce their average bound rates on dutiable 
tariff lines by 57% to 73%. India and other members of 
the NAMA-11 group of developing countries have been 
arguing that less than full reciprocity as a development 
mandate entails that developing countries should take 
lower percentage reduction commitments of bound, tariffs 
than the developed countries. 

Humanity Cour... In tIT 

1984. SHRI ANANTA NAYAK: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has a proposal to 
introduce humanity courses in Indian Institutes of 
Technology (IITs); 

(b) if so, the main objective behind opening such 
courses; and 

(c) the steps taken by the Govemment in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) All seven Indian Institutes 
of Technology (IITs) are already having courses in 
humanities and social sciences. Engineering and Science 
are, by their very nature, humanistic and sociaUy derived 
enterpriSes. Hence, a complete science and technology 
education must include humanities and social sciences 
education where the students unites application of 

ecientlfic prinCiples along with human, moral and soQaJ 
undel"ltandlng. 

Cement Prtce 

1985. SHRI SUGRIB SINGH: 
SHRI ASHOK ARGAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) the details of successive increase in the prices 
of cement since January, 2004 to till date; 

(b) the details of the cement price index issued by 
the Mlnlatry of Induetry from January, 2004 to January 
31, 2007; 

(c) the details of regular bulletlna issued by the 
Cement Corporation of India during the period from 
January, 2004 to January 31, 2007; 

(d) the estimated hike expected due to recent 
announced dual excise duty regime on cement; and 

(e) the steps takenlpropOHd to be taken to curb the 
prices of cement? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Statement-I indicating month-wise cement 
prices from January 2004 to January 2007 is enclosed. 

(b) The statement-II indicating wholesale price index 
for cement is enclosed. 

(c) Cement Corporation of India has Informed that It 
has not issued any bulletin during January 2004 to 
January 31, 2007. 

(d) The retail prices of cement have rlaen by Rs. 10 
to 12 per bag in the last one week in some centres. 

(e) Pursuant to the efforts of the Government to 
contain cement prices, the major cement manufacturel"l 
have agreed to hold the price line and not increase the 
cement prices any further in the next one year and to 
absorb all the additional costa themaelves. They have 
also agreed to pass on the entire benefit of concessions 
In dutiesllevies, if given, to consumers. 



315 MARCH 13, 2007 316 

Stetement I 

Avenlgs pr/cs of CtmwIf per t.g 01 50 kg. (in Rs.) 

Region'Cenll8 Jan '04 Feb '04 Mar '04 Apr.'04 May '04 June '04 JWy '04 Aug '04 Sep '04 Oct '04 Nov '04 Dec '04 Average 

2 3 4 5 6 7 8 9 10 11 12 13 14 

Northern Region 

Deihl 

Kamal 

Chandlgarh 

Jaipur 

Rohtak 

Bhatl.,da 

Ludhiana 

Jammu 

Shlmla 

&.tern R~/on 

Calcutta 

Patna 

Bhubaneshwar 

Guwahati 

Muzaffarpur 

We.tern Region 

153 156 155 

154 158 159 

158 157 189 

144 152 158 

149 152 153 

157 162 169 

163 163 171 

195 202 208 

154 156 157 

163 164 173 

141 151 164 

135 146 145 

172 172 172 

145 156 169 

157 153 147 144 143 147 140 

159 156 153 150 149 155 151 

189 171 166 167 167 161 161 

155 155 148 145 145 144 135 

153 150 144 141 140 144 140 

169 167 167 166 164 157 159 

169 171 168 168 169 161 161 

210 210 210 210 210 207 208 

157 157 157 159 159 163 163 

173 173 173 173 173 163 170 

159 163 158 154 153 149 140 

151 149 153 147 144 144 149 

172 172 172 169 168 168 158 

169 166 160 160 158 154 149 

Bombay 175 173 175 176 173 172 172 168 168 153 

Ahmedabad 145 154 142 143 143 148 160 150 150 121 

Nagpur 144 144 141 147 143 142 143 139 139 134 

Pune 149 155 137 157 151 150 151 148 148 135 

Rajkot 145 152 142 142 142 147 150 149 149 119 

Baroda 145 154 147 148 148 154 155 155 155 121 

Surat 145 155 147 148 148 154 155 155 166 121 

Southern Region 

Channai 160 164 150 170 170 163 158 148 155 145 

Thiruvananthapuram 165 164 155 180 180 178 171 173 170 150 

142 

149 

167 

136 

140 

157 

164 

208 

163 

143 

150 

157 

141 

141 

158 

164 

203 

160 

170 . 173 

153 158 

149 143 

158 158 

153 160 

159 163 

112 112 

131 137 

132 145 

111 111 

116 116 

116 116 

140 160 

145 175 

148 

154 

163 

148 

148 

163 

166 

207 

159 

170 

153 

148 

168 

158 

169 

139 

140 

147 

138 

143 

143 

157 

167 
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Bangalore 

Hyderabad 

Calicut 

Visakhapatnam 

Goa 

Centr./ Reg/on 

Lucknow 

Meerut 

Faizabad 

Bareily 

Bhopal 

Average 

Northem Reg/on 

Delhi 

Kamal 

Chandigarh 

Jaipur 

Rohtak 

Bhatinda 

Ludhiana 

Jammu 

Shimla 

EII.tem Region 

Calcutta 

Patna 
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2 

155 

135 

165 

135 

136 

147 

156 

143 

155 

120 

152 

3 

151 

135 

165 

140 

144 

154 

159 

155 

161 

131 

156 

4 5 6 7 

180 155 155 158 

120 135 135 135 

160 180 180 178 

140 145 145 145 

158 161 155 163 

162 165 160 151 

159 163 162 153 

163 165 156 144 

164 164 156 153 

124 128 125 124 

157 180 159 157 

8 9 10 11 12 13 14 

159 158 180 155 150 150 158 

130 130 135 125 115 120 129 

171 173 175 155 150 175 169 

136 130 145 135 130 130 138 

192 156 158 153 148 149 154 

152 146 146 132 137 141 149 

153 151 151 146 143 145 153 

147 144 138 126 131 135 146 

151 145 143 138 139 143 lSI 

127 130 130 121 118 129\ 128 

156 154 154 145 143 147 153 

AllflrBg6 pdct1 of ctIfT1tHIl psr b8g of 50 kg. (In R6.) 

Jan '05 Feb '05 Mar '05 Apr. '05 May '05 .kIIe '05 JWy 'OS Aug '05 Sap '05 Oct '05 Nov '05 Dec '05 Ave,. 

2 3 4 

149 157 152 

151 167 149 

157 155 155 

143 153 152 

144 149 144 

156 146 147 

164 164 164 

203 203 202 

159 159 159 

5 6 

152 155 

149 149 

154 164 

152 144 

144 144 

147 162 

164 164 

203 203 

159 165 

7 

158 

150 

164 

141 

145 

162 

164 

198 

173 

8 9 10 11 12 13 14 

160 162 159 185 167 163 158 

153 155 156 162 164 159 155 

159 158 169 169 159 159 169 

144 150 149 149 150 148 148 

148 151 151 155 156 16-:: 149 

154 155 155 155 155 161 155 

164 164 164 164 164 164 164 

199 200 211 213 214 216 205 

173 165 166 170 172 173 166 

172 172 189 188 182 173 167 166 166 167 165 158 172 

149 156 163 163 170 164 156 154 156 154 163 153 156 



319 Wn'lttln AnswtIl'S MARCH 13, 2007 

2 3 4 5 8 7 8 9 10 11 

Bhubaneshwar 

Guwahati 

Muzaffarpur 

We.tem Region 

141 

163 

152 

150 145 145 162 164 167 152 

176 

165 

153 

1n 

165 

152 

185 

164 

163 180 180 181 189 176 

154 167 164 178 167 167 

Bombay 

Ahmedabad 

Nagpur 

Pune 

Rajkot 

Baroda 

Surat 

Southern Region 

165 185 182 

143 153 153 

144 143 143 

163 152 153 

142 152 151 

143 156 157 

145 163 163 

Chennal 160 165 170 

Thiruvananthapuram 170 180 180 

Bangalore 160 163 165 

Hyderabad 120 120 125 

Calicut 170 180 180 

Visakhapatnam 130 130 130 

Goa 180 163 158 

C.ntrlJl Region 

Lucknow 

Meerut 

Faizabad 

BareUy 

Bhopal 

Average 

152 163 159 

152 162 180 

145 162 159 

152 163 156 

125 153 146 

153 159 159 

181 185 180 178 178 In 178 

153 153 153 153 153 156 158 

1~ 145 143 141 141 142 143 

152 1~ 152 152 1~ 1~ 158 

1~ 152 152 152 152 1~ 1~ 

157 158 168 168 168 160 163 

163 163 163 163 163 166 168 

170 165 

190 186 

165 166 

125 120 

180 185 

135 128 

180 162 

153 155 

161 155 

148 153 

149 151 

135 138 

159 161 

165 157 155 

185 180 180 

165 162 163 

125 120 118 

185 180 180 

135 128 128 

159 161 165 

151 

158 

149 

150 

135 

180 

152 

161 

148 

149 

136 

158 

155 

163 

150 

150 

136 

158 

158 

180 

165 

123 

180 

133 

165 

151 

161 

149 

149 

134 

159 

158 

180 

163 

131 

180 

137 

163 

149 

164 

143 

149 

133 

160 

to QIISIIIIons 

12 

154 

181 

157 

178 

158 

144 

168 

157 

163 

168 

151 

180 

165 

126 

180 

138 

161 

147 

164 

141 

149 

131 

160 

13 

149 

180 

158 

174 

156 

143 

151 

157 

163 

168 

152 

180 

165 

127 

180 

135 

161 

142 

161 

137 

145 

132 

158 

320 

14 

152 

178 

163 

178 

154 

143 

154 

153 

168 

163 

180 

181 

164 

123 

180 

132 

162 

152 

160 

149 

151 

136 

159 
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A"",.gs plic6 01 c.mtmI".r Ng 01 50 kg (in lis.) 

Jan '06 Feb '06 Mar '08 Apr.'06 May '08 JIIlI '06 JWy '06 Aug '06 Sap '06 Oct '06 Nov '06 Dec '08 Average 

2 3 4 5 6 7 8 9 10 11 12 13 14 

Northern Region 

Delhi 

Kamal 

Chandigarh 

Jaipur 

Rohtak 

Bhatinda 

Ludhiana 

Jammu 

Shimla 

Ea_m R-r//on 

Calcutta 

Patna 

Bhubaneshwar 

Guwahati 

Muzaffarpur 

Weatem Region 

Bombay 

Ahmedabad 

Nagpur 

Puna 

Rajkot 

Baroda 

Surat 

171 

169 

159 

155 

163 

161 

164 

224 

174 

159 

154 

150 

184 

157 

183 

166 

152 

165 

162 

166 

168 

Southem Region 

Channal 163 

Thiruvananthapuram 180 

187 

185 

178 

16S 

177 

173 

181 

228 

183 

173 

164 

156 

187 

160 

205 

171 

163 

198 

167 

171 

171 

163 

180 

206 

203 

196 

181 

195 

184 

206 

245 

183 

192 

179 

171 

209 

176 

231 

177 

177 

220 

171 

177 

177 

208 205 207 205 204 

204 203 205 205 204 

201 201 207 209 209 

181 179 182 184 183 

199 195 197 198 197 

206 198 196 196 196 

207 203 206 208 210 

256 248 249 248 250 

183 183 192 198 199 

193 192 192 192 192 

191 193 192 191 190 

185 185 182 178 177 

221 221 219 213 213 

189 195 194 195 194 

245 245 240 240 233 

189 191 193 195 197 

185 186 187 168 190 

214 216 218 218 216 

183 185 187 189 191 

189 191 193 195 197 

189 191 193 195 197 

167 185 200 203 200 199 

187 208 216 220 221 220 

204 212 217 217 204 

205 209 212 212 201 

205 211 213 216 200 

184 184 189 189 180 

197 202 205 205 194 

196 203 208 210 194 

211 216 217 219 204 

254 261 253 266 249 

200 201 204 207 192 

193 196 206 205 190 

191 199 204 205 188 

177 185 196 199 178 

213 213 217 250 213 

196 200 212 215 190 

233 236 243 243 231 

197 200 203 203 190 

190 197 201 201 185 

213 216 216 214 210 

191 194 197 197 185 

197 200 203 203 190 

197 200 203 203 190 

195 194 194 195 188 

220 217 213 210 208 



323 wnWsn Al78wslB MARCH 13, 2007 324 

2 3 4 5 6 7 6 9 10 11 12 13 14 

Bangalore 168 168 179 206 219 222 225 225 225 224 221 220 209 

Hyderabad 130 140 157 178 179 180 180 180 178 178 176 176 189 

Calicut 180 180 187 208 218 221 224 220 220 218 217 215 209 

Visakhapatnam 140 150 167 181 181 184 180 180 178 178 176 175 173 

Goa 172 182 201 240 243 243 268 237 237 236 233 231 224 

Cent",' Region 

Lucknow 164 187 178 190 188 184 184 185 189 197 201 198 185 

Meerut 172 190 210 209 206 196 207 207 206 211 216 213 204 

Faizabad 152 165 171 187 185 183 181 182 187 195 195 194 181 

Bareily 160 179 191 196 196 192 189 188 196 201 201 201 191 

Bhopal 148 161 174 180 184 181 183 182 187 196 198 197 181 

Average 164 175 189 199 200 201 201 201 202 206 208 209 196 

A IIfIflI!}tI pficB of CtJfT1tInt piN beg of 50 kg (In Rs) 

Regiorv'Cemre Jan '07 Feb '07 Mar '07 A{w.'07 May '07 JIN '07 JWy '07 Aug '07 Sap '07 Cd '07 Nov '07 Dec '07 AVRgt 

2 3 4 5 6 7 B 9 10 11 12 13 14 

Northllm Region 

Delhi 217 

Karnal 213 

Chandigarh 215 

Jaipur 190 

Rohtak 206 

Bhatinda 210 

Ludhiana 219 

Jammu 285 

Shimia 204 

E • .tem Region 

Calcutta 205 

Patna 206 
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2 3 4 5 8 7 I 9 10 11 12 13 14 

Bhubaneshwar 199 

Guwahati 250 

Muzaftarpur 214 

W .... m Region 

Bombay 238 

Ahmedabad 203 

Nagpur 204 

Pune 214 

Rajkot 197 

Baroda 203 

Surat 203 

Southem RegIon 

Chennal 195 

Thiruvananthapuram 210 

Bangalore 220 

Hyderabad 175 

Calicut 215 

Visakhapatnam 175 

Goa 233 

Centrll' Region 

lucknow 198 

Meerut 214 

Faizabad 195 

Bareily 201 

Bhopal 

Average 209 
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Statement II 

s.s YMr 1993-91 =100 

Name of Commodity: C. Cement 

Type: Group Item 

MonthlYear Jan Feb Mar April May 

2004 150.3 152.6 151.2 153.1 153.8 

2005 149.2 161.3 163.8 164.3 163.8 

2006 168.2 174.1 181.8 191.2 193.5 

2007 198.4 

[TflInsl8llon] 

Talk. with Hurrlyat Leadera on Ka.hmlr luue 

1986. SHRI HANS RAJ G. AHIR: Will the Minister of 
HOME AFFAIRS be pleased to &tate: 

(a) whether the All Party Hurriyat Conference has 
shown Ita wlHlngness to have a dlscuuion with the Union 
Government to resolve Jammu and Kashmir problem; 

(b) If so, the reaction of the Government thereto: 

(c) the role of the Government of Jammu and 
Kashmir In the discussion with the Hurrlyat in the shadow 
of terrorist atmosphere prevailing in the State; 

(d) whether the Union Government has apprised the 
Hurrlyat of the previous offer of bilateral dlscusalon; 

(e) if so, the details thereof; and 

(f) the reaction of Hurriyat Conference thereto? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) No, 
Sir. 

(b) Does not arise in view of (a) above. 

(c) to (f) The Prime Minister met a delegation of All 
Party Hurriyat Conference (APHC) (A) led by Mirwaiz 
Umar Farooq on September 5, 2005 and on May 3, 
2006. The Govemment committed to having dialogue with 
all groups and different shades of opinion in the State on 

June July Aug Sep Oct Nov Dec 

152.9 151.4 150.6 150.8 150.0 147.4 149.3 

163.4 162.2 162.2 164.2 165.9 165.4 164.3 

193.6 194.5 195 194.6 196.8 198.8 198.6 

a sustained basis in consultation with the democratically 
elected State Government whenever needed. 

{English] 

Llberall .. tlon of VI .. 

1987. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Foreign Secretary urged the Home 
Secretary for liberalising and simplifying the current system 
for granting visas to international students citing about 
the liberal visa regime in China wooing away research 
scholara and foreign students from India; 

(b) if so, the details of specific measures suggested 
for granting long term visas to foreign students already 
studying in India; 

(c) the action 80 far taken on such suggestions; 

(d) whether the Coordination Cornmlttee with 
representatives from Ministries of Home, Human Resource 
Development and External Affaira has been set up to 
speed up pending research proposals for clearance, 
including those proposals on which security agencies have 
not responded within time; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) 
to (e) Foreign Secretary in his letter dated 21.12.2006 
addressed to Union Home Secretary r8ised various issues 
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relating to liberalization and simplification of the system 
for grant of long term vi.. to foreign studenta and 
scholars. The sugg .. tions made In the letter ~ 
included grant of long term visa to foreign students who 
are already in India, delegation of powers to Foreigners 
Regional Registration OffICers (FRRO) for renewal of vI8u 
of foreJgn students, setting up of a Coordination 
Committee for clearing research proposala of foreign 
scholars, introduction of 'Green Liat' of countr1e8 and 
subjects, etc. 

The entire matter relating to policy and proc88888 
with respect to research proposals from foreign scholars 
was reviewed in a meeting taken by Union Home 
Secretary which was also attended amongst others by 
Foreign Secretary. It was decided In the meeting that 
FRROS/State Govemments would be delegated powers 
for extension of Research VI.. of foreign scholars upto 
5 years or the duration of the project, whichever is eariier. 
Further It was decided that Research visa can be 
extended for a further period of 6 months on the 
completion of the duration of the project, if required, by 
the foreign scholars to complete final formallti... As was 
decided in the said review meeting, a Commmee under 
the Chairmanship of Secretary (Higher Education) with 
representativ.. of Ministry of Home Affairs, Ministry of 
External Affair. and Ministry of Human Resource 
Deveiopment has already been constituted to streamline 
and expedite pending research proposals. The commmee 
is required to meet on a monthly basis. The said 
Committee has so far held two meetingS on 15.01.2007 
and 15.02.2007 respectively in which various aspects with 
respect to reaearch pr"lposals have been reviewed, and 
appropriate action taken to expedite the pending research 
proposals. 

[Trsnsl8tionj 

Ph.D. and M.Phll COU .... 8 

1988. SHRI BALESHWAR VADAV: With the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there has been a continuous dectine in 
the number of scholars pursuing Ph.D. and M.PhII courses 
in various universities acrosa the country during the last 
few years; 

(b) If 80, whether the Govemment Is coneidertng to 
bring quality changes In the higher education alongwlth 
the steps likely to be taken In the Eleventh Ave Vear 
Plan encouraging echola,. pursuing Ph.D. and M.Phll 
cou ..... ; and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. According to the 
information fumished by the University Grant Commle8ion 
(UGC) the total number of Doctorate Degreee awarded 
In various faculties during the last three years shows an 
increasing trend, .. given below: 

Vear 2002-03 2004-05" 

Number of Doctorate 
Degrees Awarded 

15328 17853 17898 

"ProvlelOMl. 

(b) and (c) University Grants Commiaaion (UGC) Is 
Implementing a number cf schemes for quality and 
excellence and research in higher education in univeraltlel 
and collctges by providing grants through the following 
echemes:-

(I) Universities and colleg.s with potential for 
excellence. 

(Ii) Digital repository of research and Teaching 
Material. 

(Iii) Intemet Connectivity for universitie •. 

(Iv) Information communication and computer 
education. 

(v) Teaching Innovations in various discipline. 
(E-content dev.) 

(vi) Faculty Improvement Programme. 

(vii) Incentives for Resouree Mobilization. 

(viii) Computeriaatlon of higher education system. 

(Ix) Award of Reeearch FeUowahip for I'A8ritorioua 
students for doing Ph.D. 
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/EngII6h/ 

Export of Onion 

1989. SHRI K.C. PALLANI SHAMY: WIH the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether a huge quantity of export of onion is 
leading to sharp rIae in Its prices and shortage of onion 
in the country; 

(b) if so, the total quantity of onion produced, 
demanded and exported during the last three YElars; 

(c) whether the Govemment has taken any action to 
reduce the steep hike in the prices of onion in the country; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The production 
and export of onion during 200fH)7 has been more as 
compared to that In the last three years. However, the 
increase in export has had not much Impact on the 
availability of onion in the domestic market. Accontng to 
the National Horticulture Research and Development 
Foundation (NHRDF) the export of onion from the country 
is only 10-15% of the total annual production of onion. 

(b) The production and export of onion during the 
last three years and in the current year upto 07.03.07 is 
given below: 

(Figures in Iakh metric ton8) 

Year Production Quantity exported 

2003-04 57.21 8.41 

2004-05 59.42 9.41 

2005-06 62.23 7.78 

2006-07 66.08 10.61 

(Source: NHROF) 

(c) Yes, Sir. 

(d) The National Agricultural Cooperative Marketing 
Federation of India Ltd. (NAFED) Is monitoring arriva., 
priceI and export of onion on a dally baals. To curb the 
riling trend of onion, following measures have been taken 
by It: 

(i) It has started distribution of onion In Delhi w.e.f. 
16.02.2007 through its static outlets and mobile 
vans at a price of As. 11.00 per kg; 

(iI) The Minimum Export Price of onion has been 
increased from US $ 220 per metric ton to US 
$ 345 per metric ton between 19.12.06 to 
20.02.2007 so as to that restrict exports and 
increase availability in domestic market; 

(iii) Instructions have been issued for issue of -No 
Objection Certificates" for export of onion in such 
a manner that unscrupulous elements do not 
take benefit of hoarding/unfair accumulation of 
NOCs; and 

(Iv) Chief Secretaries of Uttar Pradesh, Bihar, Orissa, 
Uttaranchal, West Bengal, Punjab, Haryana, 
Himachal Pradesh and other North Eastem 
States where availability of onion is le88 and 
prices are ruling on higher side have been 
requested to send their requirement of onion to 
NAFED so that supply can be made as per 
their indent. 

The Department of Commerce has also issued 
instructions for issue of 'NOC' for exports only when the 
shipment is actually ready. Fresh "NOCs' to be lasued to 
an Aaeociate Shipper only on receipt of export utilization 
report of the "NOCs" given to it eariier. 

(e) Does not arise. 

Handing OVer of aaUadUa Depoe" 
to PrlYlite Company 

1990. SHRI GURUDAS DASGUPTA: Will the Minister 
of MINES be pleased to state: 

(a) whether the Govemment proposes to hand over 
the Bailadila Deposit No.3 to a private company despite 
the opposition from the National Mineral Development 
Corporation (NMOC); and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) On a 
proposal received from the State Government of 
Chhattlsgarh, Central Govemment's prior approvll under 
Section S( 1) of the Mines and Minerals (Development 
and Regulation) Act, 1957 has been conveyed on 
28.12.2006102.02.2007 to the grant of prospecting licence 
for iron ore over an area of 2285 hectares in Balladlla 
range (Deposit No.3) of Balladlla Reserve Forest area, 
Tehsil Dantewara, District South Bastar Dantewara In 
favour of MIs Essar Steel (Chhattlsgarh) ltd. for a period 
of two years subject to outcome of the revision application 
filed by MIs National Mineral D.velopm.nt Corporation 
(NMDC) before Tribunal (Mines). 

A ..... m.nt of Fabric Production 

1991. PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAl PATLE: 

Will the Minister of TEXTilES be ple ... d to state: 

(a) whether the Union Govemment has made any 
assessment of the quantum of fabric produced by 
powerlooms; 

(b) if so, the details' thereof; 

(c) the number of shuttleless, automatic and ordinary 
powerloonm in the country, Slate and Union t.rrltory-wlae; 

(d) whether the Government Is taking concrete 
measures to enhance the quallty of their production by 
upgrading the .k1Ued design infrastructure and technology 
for the industry; 

(e) if so, the details thereof; 

(f) whether the funds allocated for the year 2006-07 

has been spent; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELAN GOVAN): (a) and (b) Yes 

Sir. Asae88ment of fabric produced In powertoom sector 
Is .. under: 

pn Million Sq. Mta] 

Partlculara 2005-08 April-Jan. 
20Q6.07 
(prov.) 

Cotton 7361 8821 7978 

Blended 4528 4832 4274 

100% Non-Cotton 16438 17173 15721 

Total 28325 30826 27873 

(e) A statement showing number of all typee of Iooma, 
State and Union Te~ory-wtee, Is enclOMd hereto. 

(d) Yes, air. 

(e) Government hal launched Technology Upgradatton 
Fund Scheme (TUFS) w.e.f. 1.4.1999 to upgrade and 
modem," the textile eector Including pow.rtoom sector. 
The scheme provldel 5% Interest reimbursement for 
Rupee Term loan (RTl) and exchange rate fluctuation! 
forward cover premium limited to 6% for Foreign Currency 
loan (FCl) availed for a project In conformity with the 
scheme. The SSI unite have an option of 15% Credit 
Linked Capltll Subsidy (ClCS) in lieu of 5% Int.rest 
reimbursement under TUFS w .•. f. 13.1.2OOS. Th. SSI 
pow8l1oom unill allO have additional option to avail of 
20% CLCS w .• .f. 6.11.2003. Govemment hal aleo Ht up 
44 Powerloom S.rvlce Centres (PSCs) all ov.r the 
country, out of which 35 PSC. have been modemlMd. A 
total of 17 Computer Aided DesIgn Centres have aIeo 
been HI up for imparting training to the workers on 
modem machines and creation of new deatgna to enhance 
the quality of their production. 

(f) and (g) Government has allotted RI. 70.00 erore 
under 20% ClCS-TUFS for the year 2006-07. 'Out of 
this an amount of RI. 59.00 crore hu been utitlsecl up 
to 9th March 2007. It .. expeoled that the balance amount 
would be utlilaed during this year. 

(h) Does not arise In view of (f) and (g) above. 
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Statement 

Position of IIHI SllltalUnion Ttlrr/Ioty-wiatl InstsOstion of PoWflI'loom8 _ on 30. 09.2006 

SI. No. StateJIJTs Plain Loom Semi AuIDmatic Automatic Shuttlel ... Total 
Loom Loom Loom 

2 3 4 5 6 7 

Stet. 

1. Andhra Pradesh 422n 85 923 894 43959 

2. Assam 2014 840 36 36 2726 

3. Bihar 2894 0 0 0 2894 

4. Goa 122 0 0 0 122 

5. Gularat 73715 235070 5532 8350 322867 

6. Haryana 8224 2083 0 1609 9916 

7. Himachal Pradeah 1461 0 0 0 1461 

8. Jammu and Kashmir 65 0 0 0 85 

9. Kamataka 79919 1298 0 652 81869 

10. KeraJa 2788 0 0 0 2788 

11. Madhya Pradesh 89375 60 950 150 90535 

12. Maharashtra 833722 35200 13000 4034 885956 

13. Orissa 3321 0 0 0 3321 

14. Punjab 20320 1500 700 1100 23620 

15. Rajasthan 22965 1800 3228 7801 35794 

1e. Tamil Nadu ~11 33200 2540 6900 374851 

17. Uttar· Pradesh 62972 1638 n4 588 6~972 

18. Weat Bengal 4912 0 16 19 4947 

19. Deihl 952 0 114 38 1102 

20. Arunachal Pradesh, 
Manipur, Mizoram, 
Meghalaya. NagaIand, 
Sikkim, Trlpura. 0 

1582229 312554 27813 31969 1954565 
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2 3 

Union T.rltory 

21. Chandigarh 

22. Dadra and Nagar Haveli 

23. Pondicherry 0 

24. Andaman and Nikobar, 
Daman and Diu, 
Lakahactweep 

0 

Total 1582229 

/English} 

Technic" Education 

1992. SHRI RANEN BARMAN: Will the Mlniater of 
HUMAN RESOURCE DEVELOPMENT be pl .... d to 
state: 

(a) whether the Government has launched any 
scheme to impart technical education In the remote Adlvasl 
regions; 

(b) if so, the details thereof, State-wise; and 

(c) the names of technical schoolsllnstltutlons which 
either set up or proposed to be set up In the States of 
West Bengal and Sikkim during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): <a) and (b) According to Ministry of 

State Discipline 

2 

West Bengal Engineering 

Pharmacy 

4 5 8 7 

0 

0 

0 600 230 830 

0 

0 600 230 830 

312554 28413 32199 1965396 

Tribal Affairs, no new scheme h.. been launched for 
Imparting technical education to tribal students in remote 
Adlvaai regions. However they are implementing a ICheme 
namely Vocational Training Centers for Scheduled Tribes. 
The aim of thie scheme Is to develop the .klll of the 
tribal youth In order to gain employment/ .. It employment 
opportunities. This scheme Is Implemented through the 
State GovernmenVUT Administration., In.titutlons or 
Organizations let up by Government .. autono~ body, 
educational and other institutions like local bodies and 
cooperative societies and Non·Governmental 
Organizations. The capacity of each vocational training 
canter Is 100 with hostel facility for 60. Each center may 
cater to five vocational coursea In traditional or other 
skills depending upon the employment potential of the ...... 

(c) According to the AICTE, the details of technical 
Institution. set uplpropoeed to be .. t up in the year 
2005-06. 2006-07 and 2007'()8 In the Stat .. of West 
Bengal and Slkklm are as foHawa: 

2005·2006 2006-2007 2007·2008 

3 4 5 

9 8 4 

7 1 

Hotel Management and Catering Technology 2 0 

Management e 10 1 

Master of Computer Application 4 2 0 
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2 3 4 5 

Slkklm Engineering 0 0 0 

Pharmacy 0 0 0 

Hotel Management and Catering Technology 0 0 0 

Management 

Master of Computer Application 

Speclel Economic Zone. 

1993. SHRIMATI JAYAPRADA: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government proposes to review the 
Special Economic Zone Policy; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
Special Economic Zones Act, 2005 and Special Economic 
Zone Rules 2006 have been opertaionallaed only with 
effect from 10th February, 2006 and as at preaent there 
is no proposal to amend the SEZ Act. However, various 
issues relating to Special Economic Zone. (SEZs) 
including land acquisition have been placed before the 
Empowered Group of Ministers. 

Inve.tlglltlon of ea... by CBI 

1994. SHRI KAILASH MEGHWAl: 
SHRI SANTOSH GANGWAR: 

WiH the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether in view of the recent inhumanitarian 
behaviour and killings of children in the Nithari village of 
Ghaziabad (UP). the Government proposes to enact any 
law through which such incidents are likely to be contained 
and the CBI would be able to take action freely without 

0 0 0 

0 0 0 

the approval of the State Government as suggested by 
NHRC; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
to <c) No such proposal Is under consIderation of the 
Government as there are stringent punlahments for such 
offences In the existing laws. However. the Government 
reviews the laws and brings about amendments as and 
when It Is considered necessary. 

Uteracy MI .. lon 

1995. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether the literacy mlaaion has failed to attain 
Its objectives as reported In the Hlndll,t.n dated 
December 21. 2006; 

(b) if 80, the detalts thereof and reaction of the 
Government thereto; 

(c) whether the Government has Identified the factors 
responsible for faHure thereof; 

(d) If 80, the details thereof; and 

(e) the corrective steps taken/proposed to be taken 
In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) and (b) The objective of the National Literacy 
Mission is to impart functional literacy to adult illiterates 
In the 15-35 age group. 597 diatrlcts of the country have 
been covered under various literacy programmes under 
which 124.27 million people have been made literate 10 
far. Though the present literacy rates are not yet available, 
however, according to 2001 census, there has been a 
significant rise of 12.63% in the literacy rate in the country, 
which has been the highest decadal increase so far. 

(c) to (e) Do not arise. However, the strategies 
adopted under the National Literacy Mission have tried 
to focus on the critical areas like low female literacy and 
residual Illiterates in the country from time to time. For 
this purpose, special literacy programmes focused on 
illiterate women in the low female literacy districts 
particularty In the states of UP, Bihar, Jhartchand and 
Orissa and special literacy drive in 150 districts of the 
country, which have the lowest literacy rate, have been 
taken up. 

Agriculture and ProcelHd Food Producta Exporta 
Development Authority 

1996. SHRI E. PONNUSWAMY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Agriculture and Processed Food 
Products Export Development AuthOrity (APEDA) has 
assisted the exporters of Tamil Nadu in trading and 
exporting agro products from the State; 

(b) if so, the details thereof during each of the last 
three years; and 

(c) the extent of its contribution in promoting agri-
export from Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH): 
(a) Ves, Sir. 

(b) and (c) Information is being collected and will be 
laid on the Table of the House. 

Evaluation of Technology Upgredatlon Fund 
Scheme 

1997. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Govemment has carried out the 
evaluation of Technology Upgradatlon Fund Scheme by a 
private agency; 

(b) If so, the details thereof; and 

(c) whether the agency has submitted its report; 

(d) If so, the details of the recommendations made; 
and 

(e) the action proposed to be taken by the 
Government on the recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) The 
Govem!l1ent has carried out the work of evaluation of 
TUFS through a private agency namely MIs. KSA 
Technopak (India) Private Umlted and they have submitted 
their report. The said report reveals that there ia-

(i) Increase in Productivity, 

(it) Reduction in Cost, 

(iii) Reduction In Wastage, 

(iv) Improvement in Unit Value realization (UVR) In 
domestic and export market, 

(v) Increase In DomeetlclExport Turnover 

(vi) Increase in Net Profit. 

The major recommendation of the Report is to extend 
the scheme beyond 311t March, 2007. A.. per the Budget 
Speech 2007-08 of the Hon'ble Finance Minister, the 
Scheme has been extended beyond 318t March, 2007. 

Package for Special Category State. 

1998. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has sanctioned special 
package and concessions for special category States 
during 2005-06 and 2006-07; 

(b) if so, the details thereof, State-wile; 

(e) the details of the criteria for seJectIon of the States 
under the said category; 
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(d) whether Orissa Is the moat backward State in 
the country; and 

<e) if so, the reaeons for not covering Orissa under 
the said category? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (e) The Govemment announced a Special 
Package of economic incentives for promoting 
Industrialization In the States of Jammu & Kashmir, 
Himachal Pradesh and Uttarakhand on 14.06.2002 and 
07.01.2003 respectively which inltlMlIi8 include Central 
Capital Investment Subsidy Scheme, Central Interest 
Subsidy Scheme, Central Comprehensive Insurance 
Scheme, excise and income·tax exemption. The rationale 
for the concessions was that these Stales are hilly, I'8I'T1Ote 
and have poor accessibility to markets and also have 
poor infrastructure. Accordingly, on the said analogy, 
Orissa is not covered under this particular Scheme. The 
details of the amount releued State-wise during 2005-06 
and 2006-07 (up to February, 2007) are as under: 

(Rupee In Crores) 

SI.No. Name of ttle 2005-06 2006-07 (up 
States to Feb. 2007) 

1. Jammu and Kaahmlr 5.50 NIL 

2. Himachal Pradesh 11.50 6.00 

3. Uttarakhand 8.00 4.93 

Mineral UnH 2003-04 

Quantity Value 

Conmdum Kg. 

Diamond Carat 

Gamet (Gem) Kg. 

P - Provisional 

Source-MCDR retuma 

55 

117030 

71280 

544 

33 

293 

318107 

149 

/T,..,.,.lionj 

Gem.8tonea 

1999. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the MInIater ~ MINES be pleaaect to 
state: 

(a) the State-wise details of the places where 
precioualless precious gems stones are available; 

(b) whether the Govemment proposes to implement 
any epeeial scheme to promote mining and exploitation 
of the .... erves of th... stonea In the country; 

(C) H so, the details thereof; and 

(d) the quantity and the value of the atone mined 
and uttIIeed In the local market during each of the last 
three yeara? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) State-wise 
information on estimated deposits of precious/semi· 
precious gems stones & given in the Indian Minerals 
Year Book published by the Indian Bureau of Mines. A 
copy has been supplied to the Parliament Ubrary. 

(b) No Sir. 

(c) Does not arise. 

(d) The production and value of precious and semi· 
precious stones during the year 2003-04 to 2005-06 is 
as under: 

(Value in Rs. '000) 

2004-05 2Q05.08(P) 

CuIntIIy VaJue Ouanll\y value 

25 15 5 3 

18580 43 58000 109 

78316 376241 .... 170 233365 

90 122 
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/Eng/l6hJ 

ComprehenalYe Policy for Reh8bllltation. 

2000. SHRI MANORANJAN BHAKTA: 
SHRI P.S. GAOHAVI: 
SHRI RATILAL KAUOAS VARMA: 

Will the Mlnleter of HOME AFFAIRS be pIHaed to 
state: 

(a) whether the Government propole. any 
comprehensive policy for the ntMblllbdlon of peraona 
affected by natural disasters; 

(b) if so, the details thereof; and 

(c) the stepa taken/proposed to be taken by the 
Govemment to overcome such hurdles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (c) The 
Olauter Management Act, 2006 lays down the Institutional 
framework for effective management of diautlf8. The Act 
provides tor taking necessary meuures In reaped of all 
phases of disaster management cycle Including 
rehabilitation and reconstruction. The National DIluter 
Management Authority (NOMA) eetabllehed under the Act 
is mandated to lay down policies on diluter management. 
NOMA is finalizing the National Policy on Dluater 
Management Including the upecI8 of retMlbilitalion and 
reconstruction. 

VloIIdIon of Term. MMI Conditione 
of Illnee ...... 

2001. SHRI K.S. RAO: Will the Minister of MINES 
be pleaaed to .... : 

(a) the nature and number of compIaInta received 
during each of the tat th.... years regarding \IioIIdIon of 
terms and conditions of the licences by the ownerat 
developers of minee leading to mining dIaesters including 
loss of human lives; 

(b) whether the Govemment propoees to amend the 
law and provide for stringent conditions with heavy 
punishable provisions to check such mining operations; 
and 

(c) If 10, the ... taken to effec:IMIIy Implement the 
provlllonl of licencee i8auecI and court orders to check 
mining disasters, ensure safety and welfare of mine 
workere and to add,.. _ety and environmental Issues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES CDR. T. SUBBARAMI REDDY): Ca) and Cb) 
Violations of terms and conditions of the licenca by the 
owneraldevelopera of the mines are looked after by 
relpecllve State Government.. Ministry of Mine. 
administers the Mines and Minerals (Development & 
Regulation) (MMDR) Act, 1957 for development and 
regulation of minerals and mines In the country. As 
regarda safety conditions In mining, .. per Information 
made available by Ministry of Labour & Employment the 
owner, agent and mangeer of each mine Is required to 
comply with provisions of Mines Act, which Is overseen 
by the officers of Directorate General of Mines Safety, 
and In case of non compliance, action .. per law Is 
taken aglnet the mine's management. 

(c) Provisions of licences luued are Implemented by 
the reepectlve State Govemments whe .... the Directorate 
General of Mines Safety under the Ministry of Labour 
eneures safety and welfare of mine WOlke.... Indian Bureau 
of Mines,· a eubordlnate office under the admlnletratlve 
control of MInistry of Mines carry out regular Inspection 
of mines which includes monitoring of environmental 
lseues. 

Reglltmlon of Ca... by DeIhl Police 

2002. CH. MUNAWAR HASSAN: WIH the Mlnieter of 
HOME AFFAIRS be pleased to state: 

(a) the deta/I8 and the number of cues registered in 
varloua Police Statione In DeIhl and dlemlaHd by the 
court during each of the last three years, Police Station· 
wise; 

(b) the detaIIe of the fake cuea .... ared In various 
Police Station. subjected to high level Inquiry, Police 
Station-wi .. ; 

(c) the steps taken by the Govemment against the 
police peraonnel found guilty for registering fake casee; 
and 
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~ d) the steps tat<enJbelng taken by the Govemment 
to Improve the Image of Delhi Police? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) None of 
the cases, registered In the Police Stations of Deihl, has 
been dismissed by the Court during each of the last 
three years. 

(b) and (c) One case was registered VId6 FIR No. 
359/2006 at Police Station Tlmarpur In connection with 
firing by two criminals upon a police team comprising an 
Assistant Sub-Inspector, a Head Constable and five 
constables alongwlth a constable (Driver). On the 
complaint of father of a criminal killed in the above 
encounter to the District Magistrate and Senior 
Superintendent of Police Ghaziabad, a case was 
registered at Police Station Kavi Nagar, Ghaziabad after 
making preliminary enquiry and subsequently transferred 
to Delhi Police with one more constable being named in 
the case. After enquiry It was revealed that It was not an 
encounter but a case of murder in which one ASI and 
two constables of above mentioned team and another 
constable of Delhi Police played a key role. Other police 
personnel comprising a Head Constable and three 
constables with one constable (Driver) joined the above 
said team on the direction of ASI. Accordingly, a case 
vidtl FIR 38312006 was registered against the police 
personnel involved. One ASI and three constables of Delhi 
Police were dismissed from the police force. One Head 
Constable, three constables with one constable (Driver) 
were placed under suspension. 

(d) The steps taken to prevent police personnel from 
Indulging In such activities by Deihl Police include surprise 
checking by senior officers of the activities of personnel 
deployed for various duties; keeping a watch on police 
personnel suspected to be indulging in such practices; 
transfer of personnel of criminal disposition to non-sensltive 
posts; stringent legal and departmental action against 
those found to be indulging In criminal activities; handling 
of criminal complaints against police personnel directly 
by officers of the rank of Joint Commissioner of Police 
and above; establishment of Public Grievances Cells In 
Districts/Units to keep a close watch on police personnel; 
surveillance by the Vigilance Branch on the criminal 
activities of personnel holding sensitive posts; maintenance 
of a register of complaints by the Deputy Commissioner 
of Police of Districts; and providing facility tQ the general 
public to make complaint against corrupt police personnel 

through 8omall, sensitislng the police personnel with the 
help of eminent citizens and other NGOs through lecture, 
award of severe punishment to any officer involved In 
malpractices to set examples for others, display 
prominently of telephone numbers of Anti-Corruption 
Branch and Vigilance Branch in Police Stations. 

[English} 

Indira Gandhi National Open Unlveralty 

2003. SHRI MADHU GaUD YASKHI: Will the MInIster 
of HUMAN RESOURCE DEVELOPMENT be pleaHd to 
state: 

(a) whether the Indira Gandhi National Open 
University (IGNOU) plans to reach out to village students; 

(b) if so, the details thereof; and 

(c) the COUI'HS designed therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) and (c) Indira Gandhi National Open University 
(IGNOU) has Informed that It has established 6 Sub 
Regional Centres and 211 Special Study Centres for 
disadvantaged groups In remote rural and low literacy 
regions. The University is offering certain programmes 
such as Post Graduate Diploma in Rural Development, 
Diploma Programme in Value Added Products from Fruits 
and Vegetables, Diploma In Aquaculture, Certificate in 
Empowering Women through Self Help Groups and 
Certificate in Craft and DesIgn (Pottery), etc., which are 
beneficial to the village students. 

Recruitment from NaKai At'fHted Areaa 

2004. SHRI PRABOOH PANDA: Will the Minletet of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to recruit 
40 per cent of new recruitments from backward areas of 
Naxalite infested districts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
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and (b) As per the scheme for recruitment of Constables 
in Central Pollee Forces, allotment of vacancies are as 
under: 

(i) 20% of vacancies in the Border Guarding forces 
(BGFs) (BSF, ITBP, SSB, Assam Rifles) are 
allotted to militancy and naxal affected areas. 

(iI) In other Forces, 40% vacancies are allotted to 
militancy affected areas. 

/Trans/ation} 

Promotion of Small Scal. Induatrl •• 

2005. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether the Government has received some 
proposals from the Government of Rajasthan for promotion 
of Small Scale Industries; 

(b) if so, the details thereof: 

(c) the time by which these proposals are likely to 
be approved; and 

(d) the reasons for disapproving the proposals? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 

(b) to (d) In view of (a) above, does not arlee. 

{English} 

In.tltute. for DI ... ter Management 

2006. SHRI DUSHYANT SINGH: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment Is aware of the long 
pending demand for setting up of specialized lnatitutes 
for Disaster Management in the country; 

(b) if so, the details thereof aIongwith the action taken 
by the Govemment thereon, State-wise; 

(c) whether any proposal is under consideration for 
setting up such an institute in Tamil Nadu; and 

(d) if so, the details thereof and the time by which 
the said institute is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The 
Govemment is already extending financial assistance to 
the identified administrative training institutes or other 
training Institutes in all the States for operation of a 
Faculty/Centre of Disaster Management. At present 
29 such institutes are receiving assistance which Includes 
Anna Institute of Management in Chennai, Tamil Nadu. A 
statutory body uncler the Disaster Management Act, 2005, 
namely, the National Institute of Disaster Management 
has also been established by the Govemment for planning 
and promoting training and research In the area of disaster 
management, documentation and development of national 
level Information base relating to disaster management 
policies, prevention mechanisms and mitigation measures. 
No proposal is under consideration of the Govemment to 
set up a specialized Institute for Disaster Management In 
Tamil Nadu. 

Implament8tlon of Woman Programma 

2007. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment Is aware the Impact of 
various development pollcie., plane and programmes 
Implemented over the last decades have not brought forth 
a perceptible Improvement In the .ocIo-economlc atatua 
of women, particularly In rural areas; 

(b) If 80, the details thereof, State-wlee and the 
re88Ol'll therefor; 

(c) whether the govemment has conducted any study 
in this regard; 

(d) if so, the details of outcome of the study; and 

(e) the steps takenlto be taken by the Govemment 
for the upliftment of status of wgmen in rural/urban areas? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (d) The impact of the 
various developmental policies, plans and programmes 
implemented by the Government during the last few years 
has brought forth a perceptible improvement in the eocio-
economic status of wqmen as manHested In the Increase 
In expectation of life at birth (62.79 for males and 65 
years for females) and sex ratio (927 in 1991 to 933 in 
2001), decline in Matemal Mortality Rate (407 per one 
lakh live births in 1998 to 301 in 2001), increase in Wort< 
Force Participation Rate for women (14.2 in 1991 to 25.7 
in 2001). 

(e) With a view to uplHt the status of women In the 
society though their socio-economic empowerment, the 
Ministry of Women and Child Development Is implementing 
various schemes and programmes tailored for women, 
especially those who are poor and living in less developed 
regions like urban slums and rural areas. The schemes 
under implementation are: Swayamsidha, Swa-shakti and 
Support to Training and Employment Programme for 
Women. These programmes encourage women to fonn 
Self Help Groups and also include provision for education, 
vocational training, credit, mart<etlng linkages, awareness 
generation regarding health, nutrition, women's legal rights 
etc. The Central Social Welfare Board implements the 
scheme of Condensed Courses of Education for Women 
for providing skill upgradation and vocational training to 
girls and women above 15 years who had to discontinue 
school education or could not join mainstream education 
system due to adverse family circumstances or other 
constraints. The National Commission for Women has also 
launched a programme viz. 'Chalo Gaon ki Ore' with a 
view to empower rural women by making them aware of 
their rights and health issues common to women .. 

Rashtrlya Mahila Kosh prov1de8 micro-c:redit in a quasi 
infonnai manner, whereby It lends to intennediate micro-
credit organizations, such as NGOlvoluntary organizationa, 
Women Development Corporations, women cooperative 
societies, etc. 

Besides, the Government has also introduced gender 
budgeting to ensure that adequate resources, under 
developmental Schemes/Programmes being implemented 
by various MinlstrieslDepartme, get allocated for women 
beneficiaries. 

For providing legal support for the efforts to improve 
the status of women, the Govemment 18 also enacting 
new legtalationa and reviewing and amending exl8tlng 
legialations where nec .... ry. The Protection of Women 
from Domestic Violence Act, 2005 has been enacted, 
In,.r .. /ia, to provide rights to women in abusive domestic 
relationships, to live in the shared household. The National 
Rural Employment Guarantee Act provides that at least 
one-third of the Jobs created under the Act shall be 
reserved for women. The Hindu Succeaslon Act, 1958 
has been amended .to give daughters equal rights 88 

sons in ancestral property, including agricuhural land. 

U .. of TeIIr 0 .. by eSF 

2008. SHRI HANSRAJ G. AHIR: Will the Minister of 
HOME AFFAIRS be pleased to &tate: 

<a) whether Border Security Force (BSF) has adopted 
an effective technique for dlapersing the crowd of 
demonstrators instead of tear gu; 

(b) If 10, the detalls thereof; 

(c) whether this new technique is indigenous; 

(d) If 10, the detalla of the expenditure involved 
therein; and 

(e) the time by which this technique is likely to be 
adopted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No, Sir. 

(b) to (e) Does not a ...... 

Export of Hendlcraft 

2009. SHRI BALESHWAR YADAV: WiU the Mlnilter 
of TEXTILES be pleased to ltate 

(a) whether the Government haa conatituted a 
Committee under the Chairmanahlp of the Textiles 
Secretary to explore the ways to improve the condition 
of exporters of handicrafts and to increase export of 
handicrafts; 
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(b) If so, the cletaHs of the terme of reference and 
tenure of the said Commmee; and 

(c) the time by which the report of the Commmee is 
likely to be submitted? 

THE MINISTEA OF STATE IN THE MtNlSTAY OF 
TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) No Sir. 

(b) and (c) Do not arise. 

fE,nglishj 

Enhancement of Freedom fig"'" Penllon 

2010. SHAI K.C. PALLANI SHAMY: WIU the Minister 
of HOME AFFAIAS be pleased to state: 

(a) the amount of pension presently admlaalble to 
various categories of freedom fighters, category-wlee; 

S.No. Category 

i(a) Ex-Andaman political prisoners 

(b) whether the Government has any proposal to 
enhance the pension of freedom fighters; 

(c) If so, the details thereof, category-wiae; and 

(d) the time by which such proposals would come 
Into effect? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
HOME AFFAIAS (SHAI MANIKAAO HODLYA GAVIT): (a) 
The bulc pension of freedom fighters and spouses of 
deceased freedom fighters was recently enhanced by an 
amount of As. 2,3301- per month. The date of giving 
effect to this enhancement I. 2nd October 2006, the birth 
anniversary of Mahatma Gandhi, the founder of the 
Ss~1M movement and the father of the Nation. At 
present, the amount of basic pension and dearness relief 
payable per month to various categories of freedom 
fighters and their eligible dependents Is as below: 

Basic Pension (Rs.) 

7,3301-

Dearness Relief 
(currently 58% of the 
basic pension) (RI.) 

4,251/-

(b) Freedom fighters who suffered outside British India (other than INA) 6,830/- 3,9611-

ii. Other freedom fighters (including INA) 

iii. Widowlwidower of above 
categories of freedom fighters 

iv. Unmarried & unemployed daughters (uplo three) 

v. Mother and father 

The rate of dearness relief is revised every year, 
with effect from 1 at August. 

(b) No, Sir. 

(e) and (d) Does not arise. 

National Commlulon for Women 

2011. SHAIMATI JAYAPAADA: 
SHAI JOACHIM BAXLA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

6,3301- 3,8711-

En1ItiIernent same Entitlement same as of 
as of retpeCtlve eepactive deceued 
deceued fredom freedom fighter 
fighter 

1,5001- each 8701- each 

·1,0001- each 580/- each 

(a) whether the Govemment propoees to grant more 
powers and autonomy to the National Commlaalon for 
Women; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the details of cues sent to the State governments 
including West Bengal by the National Commission for 
Women; 
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(e) the number of the cases wherein recommended 
action has been taken; and 

(f) the details of the cases pending for action? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) As per the existing 
provisions of the National Commission for Women Act, 
1990, the Commission has financial and functional 
autonomy. As per Section 9(2) of the said Act, the 
Commission can regulate its own procedure and the 
procedure of its committees. As per Section 10 of the 
Act, the Commission also has powers of a civil court 
trying a suit while investigating any matter connected with 
constitutional and legal safeguards for women or 
deprivation of women's rights. 

(d) to (f) The information is being collected and will 
be laid on the Table of the House. 

Unemployed Engln .. rs 

2012. SHRI KAILASH MEGHWAL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Nasscom in its various reports has 
commented that most of the engineers produced in the 
country are unemployable; 

(b) if so, the Government plans to make the 
engineers employable for IT sector; 

(c) whether the same approach will be considered 
for manufacturing and other professional streams also; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) National Association of 
Software and Services Companies (NASSCOM) has raised 
the issue of employability of engineering graduates in 
India. A Working Group was constituted by the Ministry 
to examine the issues raised by NASSCOM. The Working 
Group has inter-s/is recommended Finishing Schools for 
engineering graduates to enhance their employability, 
changes in the syllabi of various engineering colleges so 
as to make them compatible with the ·needs of the 

Industry, etc. For the present Finishing schoole wlH be 
organized for IT Sector. 

Child Marriage 

2013. SHRI KISHANBHAI V. PATEL: 
SHRI RAGHUNATH JHA: 
DR. K.S. MANOJ: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIATI VA ROHAN SINGH: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is aware of the report 
of the National Family Health Survey-III as reported in 
the 'Times of India' dated February 23, 2007; 

(b) If so, the detalla thereof: 

(c) whether the Government has received any 
proposaVsuggestions from the UNICEF to bring down the 
incidents of child marriage prominently taking place in 
some of the States; 

(d) if so, the initiatives taken by the Govemment In 
this regard; and 

(e) the effective measures proposed to be taken by 
the Government to effectively implement the Child 
Marriage Restraint Act, 19767 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) As per National 
Family Health Survey-III (NFHS-III) nearly 45% of women 
in the country are married before the age of 18 years. 
Report also show that the proportion of child marriages 
are higher In rural areas. Percentage of cases occurring 
in States like Jharkhand (61%), Rajasthan (57%), Andhra 
Pradesh (55%), Madhya Pradesh (53%), Uttar Pradesh 
(53%), West Bengal (63%) and Chhattisgarh (52%) reflect 
a high incidence of girls married below 18 years. 

(c) No, Sir. 

(d) Does not arise. 

(e) In order to make the provisions of the Act more 
effective and punishment more stringent for offenders, a 
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new legislation The Prohibition of Child Marriage Act, 2008 
(No. 6 of 2007) has been enacted and notified In the 
Gazette of India on 11th January. 2007. Simultaneouely, 
the Child Marriage Restraint Act, 1929 has been repealed. 

lTrsnsl8tionj 

Setting up of Small ScIlla Indu ...... 

2014. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of SMALL SCALE 
INDUSTRIES be pleased to state: 

(a) the details of the new Small Scale Industries set 
up in the country especially in backward and rural areas 
during each of the last three years and current year, 
State/Union Territory-wise; 

(b) the details of the items produced in the said 
units; 

(c) the production capacity and value of the 
production of each of the said unlta; 

(d) the place where Small Scale Indu.trle. .re 
proposed to be set up in the current and next year; and 

(e) the time by which production is likely to be started 
in the said Industrle8? 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (.) to (c) The details of small 
scale industries (881.) registered in the country Including 
tho.e in backward and rural areas during 2003-04, 
2004-05 and 2005-08 (lateat .vaUable), estimated on the 
basis of information received from the Directorates of 
Industrie. of the StateslUnlon Territories (UT.), .re given 
in encIOMd statement-I. These units pertain to about eooo 
productal.ervlces. The information on production capacity 
of these units is not maintained centrally. EstIm.... of 
the St.telUT-wi8e production (groes output) for the unlta 
during 2003-04, 2004-05 and 2005-08 (IatNt available), 
ba8ed on the .... ulta of the Third All India CeIl8US, .... 
given In the enclosed Statement-II. 

(d) and (e) DecIaIons to .. t up new SSls, 1nIfIr .. 
Including their locations, are taken up by. the private 
entrepreneurs. The information on actual time by which 
production in the new SSI. Is likely to be etarted Is not 
maintained centrally. 

SIIIItJIUT-wiss DiMtbution of StnIIU Sc6M Indusl1'itJs (551'6) R~ during 2(J()3.()4, 
2001-05 ,. 2005-06 (18_1 Av.IIiIIJItI) 

51. No. Name of StatelUnlon Territory No. of Registered SSI'. 

2003-04 2004-05 2005-08 

2 3 4 5 

1. Jammu and Kashmir 17482 18606 18828 

2. Himachal Pradesh 12813 12708 13210 

3. Punjab 67463 68186 89002 

4. Chandigarh 1387 1458 1508 

5. Uttaranchal 19436 20558 22157 

6. Haryana 40568 408n 41207 

7. Delhi 7507 7_ 7860 

8. Rajasthan 53580 67455 61724 
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2 3 4 5 

9. Uttar Pradelh 218714 240857 265682 

10. Bihar 63499 67198 71609 

11. Sikklm 205 224 239 

12. Arunachal Pradesh 372 384 428 

13. Nagaland 1818 2497 3820 

14. Manipur 4875 4954 5047 

15. Mlzoram 3408 3728 4029 

16. Trlpura 1048 970 974 

17. Meghalaya 2798 3262 3715 

18. Aaaam 18940 20113 21848 

19. West Bengal 45727 48644 47841 

20. Jharkhand 22812 23805 25418 

21. Ort ... 15202 14847 15296 

22. Chhattl8garh 37970 38819 40155 

23. Madhya Pradesh 121278 129893 13n94 

24. Gujarat 166042 1n634 188898 

25. Daman and Diu 1405 1694 1923 

26. Dadra and Nagar Havell 1192 1305 1537 

27. Maharuhtra 96252 109950 118008 

28. Andhra Pradesh 87312 88930 70521 

29. Kamataka 134150 142401 151740 

30. Goa 2783 2882 3080 

31. Lakehadweep 97 107 120 

32. Keraia 1823n 147683 148991 

33. Tamil Nadu 264863 272546 302686 

34. Pondicheny 2217 2342 2531 

35. Andaman and Ntcobar 939 1000 1105 

All India 1897329 1753491 1870806 
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.......... '" 
S-leIlIT-wi6tI DtaIIs of &IimMfId PIOducIIon (GIr:w Output) ".. by 1M ~ ~ ....-.d .sm.I 5'QMf ",..". (SS/'B) 

dufing 2OtJ3..()I, 2OOtI-05 ,. 2tJ05.(J6 r--t A....,..) 

81. No. Name of StatelUnlon Territory Eatlnl8l8d Production (AI. in ero,.) 

2003-04 2004-05 2005-06 

2 3 4 5 

1. Jammu and Kaahmir 2708 3103 3888 

2. Himachal Pradesh 2757 3250 3785 

3. Punjab 25300 29828 34551 

4. Chandlgarh 1139 1343 1558 

5. Uttaranchal 1899 2239 2583 

6. Haryana 19490 22978 28818 

7. Delhi 9081 10683 12374 

8. Rajuthan 1<M89 17058 19759 

9. Uttar Pradesh 21683 25564 29812 

10. Bihar 1291 
1_ 

1783 

11. SlkIdm 37 44 51 

12. Arunachal Pradah 43 51 59 

13. NagaIand 127 150 174 

14. Manipur 120 1~ 184 

15. Mlzoram 91 107 124 

16. Trlpura 218 257 288 

17. Meghalaya 138 182 188 

18. Auam 1489 1768 2034 

19. West Bengal 11024 12998 15058 

20. Jhartchand 1012 1193 1382 

21. Oriesa 4190 4840 5722 

22. Chhattlegarh 2414 284e 3297 

23. Madhya Pradesh 9576 11291 13078 

24. Gujarat 13589 18021 18557 
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25. Daman and Diu 

26. Dadra and Nagar Haveli 

27. Maharaahtra 

28. Andhra PradMh 

29. Kamataka 

30. Goa 

31. Lakshadweep 

32. Kerala 

33. Tamil Nadu 

34. Pondicherry 

35. Andaman and Nicobar 

All India 

{English} 

Export of Wheat and Import of Maize 

2015. SHRI MANORANJAN BHAKTA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has imposed a complete 
ban on export of wheat and allowed free imports of maize; 

(b) if so, the details therof; 

(c) the total quantity of demand and supply of maize 
in the country during the current financial year; . 

(d) whether the Govemment had made any attempt 
to import wheat during the current financial year; 

(e) If so, the details thereof; and 

(f) If not, the steps takenlproposed to be taken by 
the Govemment to meet the demand and supply of maize 
and wheat ·In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

3 4 5 

7403 8728 10110 

5424 6395 7407 

44707 52710 61056 

18656 19519 22609 

11518 136n 15726 

2300 2711 3140 

3 3 4 

8381 9881 11446 

19452 22934 28685 

2819 3324 3850 

74 87 101 

262500 309484 358482 

INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes 
Sir. Export of Wheat has been prohibited till 31.12.2007 
vidtI Notification No.44(RE·2006)/2004-2oo9 dated 9th 
February, 2007. Import of Maize has been made free till 
31.12.2007 vId6 Notification No.43(RE·2006)12004-2009 
dated 09.02.2007. 

(c) to (f) Estimates vary depending upon domestic 
availability. The Govemment has asked FCI and STC to 
Import wheat during the current financial year. 

/TfBnsII1tkJn} 

Manufacturing of Ann. by Privata Sector 

2016. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of HOME AFFAIRS be pleued to state: 

<a) the total number of arms manufacturing factories 
functioning in the private sector, State-wIae; 

(b) the criteria adopted by the Government for 
sanctioning the quota for arms to be manufactured in 
theee factories; 

(c) whether the gun factory at ~pur, Rajasthan Is 
yet to be sanctioned Its quota; 
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(d) if so, the details and the reaaons therefor; and 

(e) lhetime by whlehthle quota II likely to be 
sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
There are 95 anns manufacturing factories in the country 
as per details given below: 

SI. No. Name of State No. of factories 

1. Bihar 36 

2. Himachal Pradesh 04 

3. Jammu and Kashmir 31 

4. Kamataka 02 

5. Madhya Pradesh 06 

6. Rajasthan 12 

7. Uttar Pradesh 03 

8. Uttarakhand 01 

(b) The Govemment of India doee not flxlaanctIon 
the quota of anns manufacturing factories. 

(c) to (e) Do not arise. 

Explonltlon of Iron Ore 

2017. SHRI HANSRAJ G. AHIR: Will the Minister of 
MINES be pleased to state: 

(a) whether the Govemment has drawn up any action 
plan for scientific exploration of iron ore; and 

(b) if so, the deteils thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Yes, 
Sir. Currently, Geological Survey of India ( GSI) Is canying 
out regional exploration for iron-ore in the states of 
Jharkhand (West Singhbhum district), Orissa (Keonjhar 
district), Kamataka (Bellary and Gadag distrlcta) and Tamil 
Nadu CNamakkal district). Whereas Minerai Exploration 
Corporation limited <MECL) is conducting detailed 
exploration for iron-ore In Jharkhand (West Slnghbhum 
district). 

During the 11th Plan, GSI proposes to extend Its 
exploration activities tor Iron-ore in the states of Andhra 
Pradesh (Anantapur district), Madhya Pradesh(Jabalpur, 
Katnl, Sldhl. Gwallor and Shivpurl districts), Maharashtra 
(Chandrapur and Gadchiroli districts) and Chattishgarh 
(Durg district). 

EDUSAT Profect of &aMi .hlllaha Abhtyan 

2018. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleuecl to state: 

(a) the number of the Government and recognized 
primary schools functioning in the country especially In 
Maharuhtra have been covered, under EDUSAT Project 
of Sarva Shlkaha Abhiyan; 

(b) whether the Govemment Is considering to cover 
all districts under this project; 

(c) if so, the details thereof; and 

(d) the time by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): Ca) to (d) 'Innovation Funds' provided to districts 
under the Sarva Shlkaha Abhlyan have been used by 
80me States to IUpport EDUSAT related activities, chiefly 
to develop content for teacher training. 

fEngIf$hJ 

Trannr of Nltherl KIllings CaM 

2019. SHRI NAKUL DAS RAI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

<a) whether hearing relating to Nitharl killings case of 
Uttar Pradesh Is likely to be transferred from Noida 
(Ghazlabad) to Deihl; and 

(b) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt MANIKRAO HODLYA GAVIT): <a) 
No, Sir. 

(b) Does not arise. 
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EducMlon In ~p 

2020. DR P.P. KOYA: Will the MInIster 01 HUMAN 
RESOURCE DEVELOPMENT be pIeued to atate: 

(a) the number of pre-primary schools, primary 
schools, secondary echooIa, aenIor secondary achooI8 and 
degree coIIegea for Imparting education to the IoCIII tribal 
people functioning In the Lakahdweep Group of Islands; 

(b) whether there Is any profeaalonalJtechnical 
institutions or job oriented training schoola In Lakahdweep; 

(c) if so, the detaIIe thereof; 

(d) whether there is any shortage of teachenl In all 
these institutions; 

(e) If so, the action contemplated to overcome such 
shortages; 

(f) whether any propos.1 of the Lakshdweep 
Administration for the creation of teaching posta Is pending 
with the Union Government; and 

(g) If 10, the details and the statue thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The following number of schools/degree 
colleges are functioning in Lakshdweep: 

1. Pre-Primary Schools 10 

2. Primary Schools 21 

3. Secondary Schools 04 

4. Senlo~ Secondary Schools 09 

5. Degree Colleges 02 

(b) and (c) Yee Sir. There are one Industrial Training 
Institute and one B.Ed. College functioning In Labhdweep. 

(d) to (g) Yee Sir. A propoeaI for creatton 01 56 poets 
of Post Graduate Teachera has been received in the 
MInistrY and is under proceu In coneultation wtth MinIstry 

of Finance. 

fTlBMItIIIonJ 

2021. SHRI RAJNARAYAN BUDHOLlA: Will the 
MIn_r of HUMAN RESOURCE DEVELOPMENT be 
pleaHd to Itate: 

(a) whether the Government PI'QP088S to fonnulate 
any ICheme for promoting education In rural are .. ; 

(b) If 80, the detau. thereof; and 

(c) the time by which It I. likely to be implemented 
in all States and Union Terrlorlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) All the ongoing educational 
schemee of the Government of India including Sarva 
Shlksha Abhlyan and Mid D.y Meel scheme have been 
fonnulated taking into account the neede of the children 
in rural....... In fact, the N.tIonaI Policy on Education 
(NPE), 1986 (as modified in 1992) provides for a National 
System of Education, which ImpIIee thai up to a given 
level, all atudenta, Irreepective of caste, creed, location 
or ee., have acceea to education of • comparable quality. 

The NPE recognlsee that the rural are .. , with poor 
infrastructure services, will not get the benefit of trained 
and educated youth, unless rural-urban disparities are 
reduced and detenntned measuree are taken to promote 
diversification and dispersal of employment opportunities. 
Purauant to this, a large number of schem_ are under 
various stages of Implementation, which predomlnantty 
.dd,... the educational needs of rural areas including 
technical education. The NPE envisages suitable 
Incenttvee to be provided to all educationally backward 
aectiona of the society, particularty In the rural areas. Hill 
and desert districts, remote and inacceaalble areas and 
islands wMI be pro\rided adequate inBtiIutionaI intrutructure. 

Accordingly, pace-setting residential schools, 
N8v0c:tay. Vldyalayas, have been established In most parts 
of the country In rural areas on a given pattem, but with 
full acope for innovation and experimentation, Their broad 
aim will continue to be to serve the objective of excellence 
coupled with equity and social justice (with reservation 
for the rural areas, SCs and STs), to promote national 
integration by providing opportunifles to talented children 
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from different parts of the country, to live and learn 
together, to develop their full potential, and, moat 
importantly, to become catalys" of a nation-wide 
programme of school improvement. There are 539 
functional Jawahar Navodaya Vidyalayas In the country 
and 28 more have been approved In 2007.()8. 

[English} 

Medium of Inetructlon In KendrI,. Vlclyatayu 

2022. SHRI HARIKEWAL PRASAD: WIll the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 
state: 

(a) the reasons for making English as medium of 
instruction for teaching mathematics and science subjects 
in Kendriya Vldyalayu; 

(b) whether the Govemment proposes to Introduce 
any other medium of instruction to teach these aubjecta; 

(c) if not, the reaaons therefor; 

Academic Year 

2003·04 

2004-05 

2005-06 

Kendrlya Vldyalayaa 

X 

90.35 

89.62 

90.63 

XII 

92.62 

92.47 

92.89 

2023. SHRI RAGHUNATH JHA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pIea8ed to 

state: 

(a) the number of Jawahar Navodaya Vidyalay .. 

(JNVs) fUnctioning without playgrounds in the country, 
State-wise; and 

(b) the action taken by the Government to provide 

playgrounds in all the JNVs for improving the phyeicaI 

(d) the remedial meuurea taken by the Govemment 
In thle regard; and 

(e) the performance of the Kendriya Vldyalayu as 
against the average national performanoe and the 
perfonnanoe of public IChooIa during the Jut th .... years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The medium of Instruction for Mathematics 
as well as Science In Kendrlya Vldyalaya Sangathan 
(KVS) Is both English and Hindi. 

(b) No, Sir. 

(c) and (d) Kendrlya Vldyalay .. are primarily meant 
for the wards of transferable Central Government 
employees, hence, common medium of Inetructlon Ie 
maintained throughout the country. 

(e) The performance of Kendrlya Vldyaleyaa in 
CI ... X and Clua XII examlnatione during the lut three 
years, .. against the national average .. well .. the 
performance of Public Schools are as under: 

National Average of CSSE Public Schools 

X XII X XII 

72.22 78.00 84.83 80.46 

74.60 n.60 85.87 81.28 

n.18 79.55 85.94 82.35 

and paychologlcal etrength of the children and further 

contribute In overaU development of their pereonallty ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) The Stat •• e lIet of 174 Jawahar NlIvodeya 

Vidyalayae (JNVs) functioning without proper playgroundl 

18 encloeed .. statement 

(b) eon.truction of playgrounds In 144 JNV. Is in 

progreea. It I. the polley of Navodaya Vldyalaya Samiti 

to provide playgroundl to aM Its 8ChooIs. 
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.",. sr..wt. .MWIIMr NsK7dlrys ~yas (JNVs) 
functioning without Pf'DPN plsygmunds 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Name of the StateIUT Total no. of JNV. 

Andaman and Nlcobar Islanda 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerela 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Puducheny 

Punjab 

Rajaath-" 

Sikklm 

Trlpura 

Uttar Pradesh 

Uttarakhand 

west Bengal 

Total 

12 

8 

12 

8 

6 

5 

4 

5 

10 

3 

3 

10 

2 

3 

3 

2 

8 

17 

1 

3 

3 

3 

2 

20 

6 

14 

174 

World H_1th Organlutlon 

2024. SHRI KINJARAPU YERRANNAIDU: 
SHRIMATI JYOTtRMOYEE SIKDAR: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the details of World Health Organisation's (WHO) 
latest standards In child growth ..... vis thoee In India; 

(b) whether the Union Govemment proposes to adopt 
WHO norms; 

(c) If 80, the details thereof and the time by which 
It will be adopted; and 

(d) the extent to which Integrated Child Development 
Scheme has been helpful In contributing to child growth 
in India? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
'RENUKA CHOWDHURY): (a) WHO latest Child Growth 
Standards were launched in April 2006. These are baaed 
on Important norma for child care, nutrition and health. 
To develop these standarda a multi-centric study was 
carried out to collect primary growth data and related 
Information from 8440 healthy breastfed Infants and yOlMlg 
children from diverse ethnic backgrounds and cultural 
settings from six countries namely Brazil, Ghana, India, 
Norway, Oman and United states. 

The growth standards currently In use In the country, 
since late seventies, the NCHS (National Centre for Health 
Statistics) standards based on height and weight of 
formula fed children or chHdren on mixed feeding from 
United States. 

The new WHO Growth Standards are aclentiflc, 
gender specific and for the first time describe -how 
children should groW-. These charts show that all children 
across all regions can attain similar standard of height 
and weight and development with correct feeding 
practices, good health care and a healthy environment. A 
key characteristic of the new standard is that It establishes 
breastfeeding as the 'biological norm' and the breaatfecl 
Infant as the otandard for measuring healthy growth. 
Further, a pooled sample form the six participating 
countries allows the development of a truly international 
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standard which Is In contrast to the preYloua Intemational 
reference baaed on study of children from a single country. 

(b) and (c) The Ministry of Women & Child 
Development jointly with the Mlnl8try of Health and Family 
Welfare organized a National Workshop on -Adoption of 
New WHO Child Growth Standards- on February 8-9, 
2007 In New Deihl to deliberate on the adoption of the 
New WHO Child Growth Standards. A consensus emerged 
in the Workshop in favour of adoption of these standards. 
However, a decision on adoption of these standards has 
not been taken as yet. 

(d) Several evaluations have revealed that tha 
Integrated Child Development Services has contributed 
signHicantly In promoting child growth In India. Howevar, 
outcome varies widely acron states as revealed by the 
findings of National Family Health Survey-3 (NFHS-3) 
released recently. 

Threat by Militant Group. 

2025. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will tha Minister of HOME AFFAIRS be pleased to 
state: 

(a) whethar Pakistan basad LaT has sant open 
threatening lettars to Kashmlri Youths; 

(b) H so, tha facts and tha details in this regard; 

(c) whether similar threats have been posed by ULFA 
militants in Assam and othar Statas; 

(d) H so, the details in this regard; and 

(a) the strategy of the Union Govammant to defuse 
such avll designs of anti-national actIvitlee In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRI PRAKASH JAISWAL): (a) and 
(b) As reported by the State Govemment of Jammu and 
Kashmir, Pakistan based terrorist outfit Lashkar-e-Taiba 
and othar outfits, frustrated by the 1088 of their cadres 
and changing mindset of the people In tha valley, have 
now started threatening Kashmlri youths through various 
means, however, they were not influenced by the general 
threats of tha terrorists. 

(c) and (d) According to aveNable report, ULFA has 
threatened vulnerable aeotIon of tha society and local 
leadtn of Assam. 

(a) In so far as the State of Jammu and Kashmir Is 
concemed, the Government In tandem with the State 
Government, have adopted a muJtl-pronged approach, to 
oontaIn croee-border Inflltratlonlterrorilm In Jammu and 
KashmIr, which Includes, ~ strengthening of border 
management and muIti-tlered and multi-modal deployment 
along Intematlonal BorderlLine of Control and near the 
aver changing Infiltration routes, construction of border 
fencing, improved technology, weapons and equipment 
for aecurlty forces, Improved Intalligence and operational 
coordination and synergising intelligence flow to check 
infiltration and pro-active action against the terrorists within 
the State. Tha counter infiltration efforts are reviewed 
periOdically at various level. In the State Govemment 
(Including tha two UnHled" Headquarters headed by the 
Chief Minister of Jammu and Kashmir) and In the Central 
Govemment. 

For ULFA threats, the Govamment of Assam has 
811angthened security to protect the vulnerable sections 
of the SOCiety. Additional Centrel Police Forces and Army 
units have been deployed for coordinated action against 
ULFA and other extremist groups. Govarnment Is alao 
helping the State Government In enhancing the c.pabiIltieI 
of the Stata by modemlzation of State Police Forces and 
reimbursement of Security Related Expandlture. The 
security situation in A •• am I. aleo reviewed in the 
meatIngs of the Unified Headquarters chaired by the Chief 
Minister of Assam from time to time. Government of India 
is also monitoring the situation at periodic Intervala. 

Text Boon of NCEAT 

2026. SHRI VIJAY KUMAR KHANDELWAL: WII the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
ptaaaed to state: 

(a) whethar the National Council of Educational 
Research and Training (NCERT) text books contail Ieeaon 
on rural people and aboriglnala; 

(b) If '0, the details thereof; and 

(c) H not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Yes, Sir. National Council of 
Educational Research and Training (NCERT) textbooks 
for Environmental Studie8 (Class III), Hindi (Classes VII, 
IX, X, XI and XII), English (CIU888 VI, IX, X, XI & XII), 
Urdu (Classes II, IV, VII & X), Sanskrit, History, 
Geography, Political Science, Economics and Sociology 
reflect the life and culture of rural India and people 
belonging to tribal communities and abOriginals, 

(c) D08S not artse. 

{English} 

Induatrlal Infraatructure Upgradatlon Scheme 

2027. SHRI MADHUSUDAN MISTRY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has received two 

proposals from the Govemment of Gujarat under Industrial 
Infrastructure Upgradation Schemes (IIUS) IIi.r. Lodhlka 
Upgradatlon project and Sachin Gujarat Industrial 
Development Corporation (GIDC) Estate upgradatlon 
project during the year 2004 and 2005, respectively; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yes Sir. 

(b) Details are mentioned In the enclosed Statement. 

(c) Since the entire 10th Plan allocation for the 
Industrial Infrastructure Upgradatlon Scheme has been 
committed for the sanctioned 28 projects, it has not been 
possible to sanction these proposals for the present. 

smr.m.nt 
PITJj«:t: LodhIkB GIOC EslJll6, R8jkof 

(Rs. In Iakh) 

SI.No. Project components Proposed cost 

1. Roads 1745.00 

2. Water supply 1428.00 

3. Storm Water Drains 668.00 

4. Underground Electrical Cables 1194.00 

5. Underground Telephone Cables 74.00 

6. Casing Pipes for cables for Road Crossings 29.00 

7. Centre of Excellence 627.00 

8. Optical Fiber Cable Network 162.00 

Sub-total 5927.00 

Contingency (6%) 296.00 

Profeaaional Chargee of Consultants (5%) 296.00 

Grand Total 6519.00 
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(RI. in lakh) 

SI.No. Cost components Proposed cost 

1. Business to Businesa Facilitation Centre eo.OO 
2. R&D Centre with teatlng facilitation 100.00 

3. Health Care & Emergency 87.00 

4. Sachin Industrial Estate Disaster Management System SO.OO 

5. 

6. 

Road Upgradatlon-Wldenlng and Strengthening 

Storm Water Drainage System 

2141.25 

965.17 

7. Road lighting & Aesoclated Infrastructure 

8. Landscaping & Beautification 

9. Recycle & Re-use (Waste Water) 

10. Consultancy Fees 

11. Contingency (5%) 

12. Preliminary & Pre Operative Expenles 

Total 

[Translslionj 

Price RI .. 

2028. SHRI GANESH SINGH: Will the Mlnl8ter of 
COMMERCE AND INDUSTRY be pleaaed to state: 

(a) whether his Ministry has been held reeponaIbIe 
for the rising In prices in the country by the Ministry of 
Finance; 

(b) if so, whether his Ministry has announced that 
there Is now better situation prevailing in the country; 

(c) if so, the basis on which his Ministry has made 
such announcement; and 

(d) the steps taken by the Government to curb the 
trend of rising in prices? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY ON AND PROMTION, 
MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
ASHWANI KUMAR): (a) No, Sir. 

345.90 

40.00 

609.00 

86.43 

224.24 

41.01 

4750.00 

(b) and (c) The Oepaltment of Induetrtal Policy & 
Promotion (DIPP) In the Ministry of Commerce & Industry 
releases the Wholesale Price Index (WPI) and tate of 
inflation based on WPI every week. According to thie 
data, the rate of inflation had declined for two consecutive 
weeka during February 2007, as per ctet.lla given below: 

For week encIng 

16th February, 07 3td February, 2007 

23rd February, 07 101h February, ':6J07 

2nd March, 07 17th February, ':6J07 

WhoIeuIt WPI buId 
Price Indo rate of 

InIIItion (%) 

209.2 6.73 

209.2 6.63 

208.6 6.05 

(d) The recent steps taken by Government to control 
Inflation Inltlr III. Include: 

• Reduction in retail pricee of petrol by Rs. 2 per 
litre and diesel by Re. 1 per litre in November 
2006 and again in February 2007. 
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• State Trading Corporation contracting for Import 
of 55 lakh tonnes of wheat to supplement 
domestic availability, of which 49.4 lakh tonnes 
had arrived by February 13, 2007. 

• As against the normal applicable duty of 50 per 
cent, allowing private trade to import wheat at 
5 per cent duty from June 28, 2006, and at 
zero duty from September 9, 2006. 

• Decision to release up to 4 lakh tonnes of wheat 
under Open Market Sale Scheme in February 
and March 2007. 

• Ban on export of wheat from February 9, 2007. 

• Reduction in customs duty on import of pulses 
to zero on June 8, 2006. 

• Ban on export of pulses with effect from June 
22, 2006. 

• NAFED importing 49,300 tonnes of pulaes. Under 
a new contract executed by NAFED in December 
2006 to Import 30,000 tonnes of pulses, 10,675 
tonnes had been shipped by February 13, 2007. 

• To contain volatility in the futures prices of 
wheat, sugar and pulses, Forward Markets 
Commission (FMC) has imposed limits on open 
position, reduced limits on dally fluctuations and 
imposed additional/special margins. 

• Ban on futures trading in tur and urad from 
January 24, 2007, wheat and rice from February 
28, 2007. 

• Reduction in Import duty on palm group of oils 
by 10 percentage points in August 2006 and by 
a further 10-12.5 percentage points In January 
2007. Maintaining tariff value for 88S888ing import 
duty unchanged at July 2006 level. 

• In the Budget 2007-08, crude as well as refined 
edible oils have been exempted from additional 
counterveiling duty of • peroent. Duty on 
sunflower oil, both crude and raflned, has been 
reduced by 15 percent. 

• Ban on export of skimmed milk powder. 

• Reserve Bank of India took measures to reduce 
liquidity in the system by Increasing the cash 
reserve ratio and repo ra .... 

/E'-hj 

Foreign Direct Invntment 

2029. SHRI SHAILENDRA KUMAR: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Committee on Foreign Direct 
Investment appointed by the Government has asked the 
NatIonal Security Council Secretariat to provide guidelines 
for sectors and nations from where FOI need to be closely 
monitored; 

(b) if so, the details thereof; 

(c) whether the National Council had supplied the 
required informations to the said committee; 

(d) if so, the details thereof; 

(e) whether the Government proposes to review the 
sectors I nations for which approval has already granted 
under the guidelines provided by National Security Council 
Secretariat; 

(f) if so, the details thereof; and 

(g) the time by which the report is likely to be 
presented to the Government? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (g) There is no Committee on Foreign 
Direct Investment (FDI) which has asked the National 
Security Council Secretariat to provide guidelines for 
sectors and nations from where FDI need to be closely 
monitored. However, all aspects of national security are 
of paramount concern to the Government and concerns 
of national security sensitivity are being constantly 
addressed suitably. FDI policy, including issues relating 
to national security, is reviewed on an ongoing basis 
through Inter-Ministerial consultations. 

Opening of Higher and Technical Education Sector 

2030. SHRI SANAT KUMAR MANDAL: 
SHRI PRABODH PANDA: 
SHRI BALESHWAR YADAV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether the Govemment proposes to opening up 
of the higher and technical education eecIor for foreign 
participation; . 

(b) if so, the details thereof; 

(c) whether there is provision for reservation to OBca 
and SCslSTs in the said institutes having foreign stake 
of 100 per cent; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor and the manner in 
which the Govemment is likely to provide the reservations 
for OBCs and SCslSTs in such institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) By virtue of Press Note 2 
(2000 Series) dated the 11th February, 2000 of the 
Ministry of Commerce and Industry, Govemment have 
allowed Foreign Direct Investment upto 100% on the 
automatic route in the Education Sector, subject to sectoral 
rules/regulations as may be applicable. A legislative 
proposal to regulate entry and operation of foreign 
education institutes is under consideration of the 
Government. 

Survey on Languages 

2031. SHRI REWATI RAMAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposes to conduct a 
survey to ascertain the languages of various parts of the 
country; 

(b) if so, the details in this regard; 

(c) whether according to earlier findings 220 
languages are spoken in the. country; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Yes, Sir. There Is a 
proposal to conduct a Linguistic Survey of the country, 
the report of which will be available after 10 years of Its 
commissioning. The proposed survey aims at providing a 

systematic and comprehensive account of the atatus of 
Indian language diversity, multllinguaHsm, InterUngual 
relationships, and dynamics of language. To do '0, It will 
exploit advances in technology to document, prepare 
databases of dI1ferent Idnds, corpora of spoken and written 
varietl .. and produce a wide range of IInguletic materials 
In both print and electronic form. 

(c) and (d) As per Census 1991, there are 114 
Ianguagn In the country. 216 mother tonguea, each of 
which Is spoken by 10,000 or more people, are Uated 
under these languages. The 216 mother tongu .. together 
are spoken by nearly 99% of the population and belong 
to four language families namely Indo-Aryan, Dravidian, 
Austro Asiatic and TIbeto-Burman. 

Augmenting ot Of.rlct lnatltute ot 
Educ.tlon and Training 

2032. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of propolall received by the 
Govemment from various State Govemments particularly 
Kerala for the strengthenlnWAugmenting of 0Istrtct IMtitute 
of Education and Training (DIETs) during the last three 
years; 

(b) If 80, the details alongwith the status thereof, 
State-wise; and 

(c) the time by which these pending propoaall are 
likely to be cl.ared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) District Instltut.. of Education and 
Training (DIETs) are eligible for the grant for the foIIowtng 
components: 

RECVRRING: 

(i) Salary 

(II) Programmes 

(III) Contingenciea. 
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NON-RECURRING: 

(i) Civil Work 

(iI) Equipment. 

In addition, DIETs are eligible for ackfltlonal non-
recurring assistance for strengthening of Infrastructure, 
equipment and pre-service teacher training course for pre-
primary teachers. A statement showing details about 
proposals received during the l88t three years is enclosed. 

In reapect of Kerala, the proposal for augmentation of 
DIETs was received on 4th September, 2008. As per 
practice, Secretary, Department of Education, Government 
of Kerala was requested to attend the meetings of Teacher 
Education Approval Board (TEAB) held on 2.11.2008 and 
17.1 .2007. However, the representative of the State did 
not attend the meetings. The Central alsistance for 
salaries, faculty development, In-service training and action 
research (approved in principle subject to receipt of details 
from the State) and contingencies has been approved by 
TEAB on 8th March, 2007. 

St.tement 

S.No. Name of the 
State 

2 

1. Assam 

2. Arunachal Pradeah 

3. Manipur 

4. MizOI'III1 

5. Ancllra Pradeah 

6. ~ab 

7. Ultarlnchal 

8. TamH NIdu 

Content of the 
Proposal and Date of 

ReceIpt 

3 

StrengI1eni1g 01 inIraaUcIIn for 
18 DIETs 10.3.2006. 

S1IIngIIering of WrasIIucture for 
6 DiETs 3.3.2005 

Strengthenilg 01 inhaat1uduIt for 
7 DIETs and adcitionaI 
~enIs granIs for 7 DiETs. 
23.11.2006 

Strangthering 01 WraslrucbJII for 
2 DIETs 
12.7.2004 

SIrInghnilg 01 infrastnIdure in 
23 DIETs. 
27.9.2005 

Strangthrilg 01 infraaIrudure in 
12 DIETs. 
AdcItionaI EqIiprrIa grant. 

StreIIgIhriIg of infraItJuc:Ue in 
9 DIETs. 
AdcIIionaI E<PPmenI grant 
25.8.2005 

StreIIgIhening 01 ilfrlstruclul8 In 
29 DIETs. 
AckItionaI ~ grant. 
26.2.2iJ07 

Amount 
Sanctioned by 

TEAS 

4 

357.79 

156.00 

182.00 

8.03 

409.70 

205.63 

72.00 

173.65 

5'.00 

580.00 

75.00 

Amount 
Released 

5 

357.79 

156.00 

182.00 

8.03 

409.70 

205.63 

72.00 

173.65 

5'.00 

(Rs. in lakhs) 

Remarks 

6 

ReIeud vide iIDIr cit 10.11.2006. 

ReIaII8d vide IIIIer cII. 19.10.2005 

Under conaidelllion 

RtIeaIIed vide IIIItr cII. 11.3.2005 

ReIeaeed vide IMCIion Iller dIIed 
16.3.2006 

Sanction for ..... iaued on 
10.11.2005 

Sanction for I8Ieaae iaued on 
18.10.2005 
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2 

9. Uttar Pradesh 

10. Kamataka 

11. Madhya Pradesh 

12. RajasIhan 

3 

StNngIheriIg at infraslluchlre In 
70 DIETs. 
24.8.2005 
4.7.2006 

Strengthening of infraatNClure in 
1~ DIETs. 
AdcIIIonaI Equipment grant 
o Rs. 8 IIkh& for 20 DIETl. 
21.11.2005 

StrengIlenIng at mutrudure in 
38 DIETl 0 RI. 20 IaIchI 
30.11.2005. 

Strenglllrilg at inInIIIrudtn in 
AckItionaI ~ grn 
22.8.2005 

Education to MuaUma 

2033. SHRI L. RAJAGOPAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Sub-Committee of the Planning 
Commission has recommended for allocation of Funds to 
the tune of Rs. 5,460 crores In the Eleventh Five Year 
Plan for the education to Muslims; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to Implement 
the recommendations of the above Sub-Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) and (c) Do not arise. 

Import of Scrap 

2034. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to atIlte: 

5 6 

952.00 952.00 Sanction iuued on 30.9.2005 

448.00 448.00 Sanction Issued on 28.9.2006 

240.00 240.00 Sanction ieaued on 6.3.2006. 

120.00 120.00 The Central assistance for 8 DIETs. 
wal conditional. The proposal for 8 
DIETs was received on 1.3.2007 
which is lIICIer procIII. 

760.00 Grant could not be released 
as the information regarding position of 
IJ1IPII1I bIIance in reaped at I1OIII'IWIring 
CentraJ aaaiaIance released 10 far for 38 
DIETl was not rec8ved. 

300.00 300.00 Saraon iIIued on 22.12.2005. 
90.00 90.00 

(a) whether the import of live or used arms and 
ammunition Is banned; 

(b) if 80, the reasons for allowing import as scrap; 

(c) the number of cases of seizure of live shells 
from the imported scrap reported to the Union 
Government; 

(d) the ports from where these scrape are being 
shipped to India; 

(e) the number of firms black listed so far; 

(f) the action taken against such firms; 

(g) the number of persons kliledlinjured in explosion 
of sheUs from the imported scrap in the country during 
each of the last three years particularly In West Bengal 
and Maharashtra, State-wise; and 

(h) the steps taken by the Government to check the 
import of the same? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
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INDUSTRY (SHRI JAIRAM RAMESH): (a) Import of live 
or used arms or ammunition is restricted and a license 
is required from trie Directorate General of Foreign Trade 
(DGFT). 

(b) Steel scrap is a raw-material for steel making 
and is consumed by various types of furnaces such 88 
Electric arc; induction furnaces located all over India. 

(c) to (f) The field formations of Customs have 
reported cases where live sheJJs were found In Imported 
scrap even though they were accompanied by a Pre-
Shipment Inspection Certificate from an Agency listed in 
Appendix-V of the Handbook of Procedures, 2004-09. 
These conSignments were shipped to India from the 
Middle East countries. Based on a risk assesament 
analysis it has been decided to allow import of metallic 
scrap from two ports, namely, Bandar Abbas, Iran and 
Hodaideh, Yemen In shredded form only. 

The following Pre-Shipment Inspection Agencies have 
been temporarily suspended for issue of Pre-Shipment 
Inspection Certificate until a thorough investigation of the 
matter has been undertaken and conclusions are arrived. 

1. Mis Gulf Inspection International Co. (KSC), 
Kuwait. 

2. Mis Shin Nihon Kentei Kyokal, Japan 

3. Mis Intertek Group Pic, London 

4. Mis Bureau Verltas, Madagaskar 

5. Mis WLSI Group and Affilates, USA 

(g) The information Is being collected and wUI be 
laid on the Table of the House. 

(h) /4$ a part of the tightening of the regime governing 
import of heavy metallic scrap, Govemment has laid down 
certain new guidelines and procedures in consultation with 
other Ministries Including Home Affairs, Steel, Revenue 
and Shipping. The regime for Import of metallic scrap is 
under constant review by the Government In order to 
achieve a balance between the security aspect and the 
need to ensure adequate availability of scrap for the steel 
industry In the country. 

fTransl8tionJ 

Project EDUSAT 

2035. SHRI P.C THOMAS: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be" pleased to 
state: 

(a) the assistance provided to State Governments 
under EDUSAT Project during each of the last three years, 
State-wise; 

(b) whether the State Govemments have utilised the 
amount for Implementing this project In schools during 
the said period; 

(c) if so, the details thereof; 

(d) whether the State Governments have requested 
for providing additional central assistance under the said 
project; 

(e) If so, the detalls and status thereof, State-wise 
partlcular1y Kerala; and 

(f) the time by which additional assistance is likely to 
be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (f) Information is being collected 
and will be laid on the Table of the House. 

Online Speculation 

2036. SHRI RASHEED MASOOD: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether some persons are engaged in online 
speculation activities in the country; 

(b) If so, the details of the action being taken by the 
Government against the website offering online 
speculations in the country; and 

(c) the measures taken to check recurrence of such 
activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
The Govemment has not received any report of criminal 
activity involving online speculation. 

(b) Does not arise. 

(c) Crimes involving online speculation can be dealt 
with under the Information Technology Act, 2000 and the 
Indian Penal Code. 
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[English} 

Beedl Induetry 

2037. SHRI AMITAVA NANDY: Will the Minister 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Beadl Industry Ie a big revenue eamer 
of the country; 

(b) if so, the quantum of foreign exchange earned 
by this Industry during the last three years; 

(c) the steps contemplates to transform this industry 
into organized sector; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Central Excise Revenue realized from the Beedi Industry 
and quantum of foreign exchange eamed during the last 
3 years is given below: 

Year 

2003·04 

2004-05 

2005-06 

Central Excise Revenue 
realized 

(Rs. In thousands) 

3363912 

3481499 

3706888 

Foregln Exchange 
earned 

(Million USS) 

7.35 

8.48 

7.51 

(c) and (d) There is no reservation for the 
manufacture of Beedi in small scale sector. Entrepreneurs 
are free to set up their enterprises in any sector i.e. 
micro, small, medium or large. FacUlties available for 
development of industries in general are also available to 
Beedi industry. 

Upgradatlon of Sarve Shlklha Abhlyan 

2038. SHRI SHAILENDRA KUMAR 
SHRI BALASHOWRY VALLABHANENI: 
PROF. M. RAMADASS 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASWANT SINGH BISHNOI: 
SHRI DEEPENDER SINGH HOODA: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a> whether the Government hu any proposal to 
upgrade the Sarva Shlklha AbhIyan upto the Secondaryl 
Higher Secondary level; 

(b) If 80, whether the propoaal hu been aoc:orded 
by the Planning Commlaelon; 

(c) If 80, the details thereof; 

(d) the details of infrastructure facilities are likely to 
be provided to such SecondarylHigher Secondary level 
alongwith the total funds provided; 

(e) whether the Government has considered 
promoting public-private partnership in thle sector; 

(f) if so, the details thereof; and 

(g) the time by which a final decision ia Hkely to be 
taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Planning Commission has accorded 
'in-principle' approval to the propoeal for a scheme for 
univeraallsation of access to and Improvement of quality .. 
of secondary education. Rs. 1305 crore has been provided 
In the budget 2007-08 for the scheme. The objective of 
the scheme is to provide access to secondary schools 
within a reasonable distance of habitation, to Improve the 
quality of education at the secondary stage and to reduce 
disparity. 

(e) to (g) Education being a subject In the concurrent 
list, secondary education Is primarily the responsibility of 
the State Govemments. More than half of the private 
secondary schools are aided schools and receive the 
major part of salary of the teaching staff from their 
respective State Govemments. Central Govemment also 
recogni888 the Importance of public-private partnership 
and is Implementing centrally sponsored schemes like 
~Integrated Education for Disabled Children- and -Scheme 
for Strengthening of Boarding and Hostel facilities for Girl 
Students of Secondary and Higher Secondary Schoo .. -
in secondary education, under which assistance Is given 
to voluntary organizations, either directly or .through State 
Govemments. 

Minerai. Found In China 

2039. SHRIMATI NIVEDITA MANE: Win the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 
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(a) whether China hu found minerale like lron-ore, 
Zine, etc. in large quantltle. along the Qinghai-Tibet 
railway; 

(b) If so, the details thereof; 

(c) whether it will affect our export of Iron-ore to 
China and also affecting balance of trade; 

(d) if so, the details thereof; and 

(e) the steps takenlbeing taken by the Government 
to boost the export of minerals? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHAI JAIRAM RAMESH): (a) and (b) There 
were I'ftports in the Chinese media recently about the 
discovery of minerals like iron ore, copper ore, lead ore 
and zinc ore along the Qinghai-Tibet rall route. 

(c) and (d) 't 'S premature to comment on the Impact 
of 'lew finds in China on Indian minerai exports. 

(e) Efforts are being made to modernise mining for 
cost effective product:on, improve quality, reduce 
transaction cost and augment infrastructural facilities. 

Fatml Committee 

2040. SHRI ASADUDDIN OWAISI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether based on the recommendations of the 
Sachar Committee report, the Government has constituted 
Fatmi Committee to examine the educational status of 
Muslims in the country; 

(b) if so, whether the Fatmi Committee has submitted 
its report to the Govemment; 

(c) If so, the details of the recommendations made 
by the Committee; 

(d) whether the Government has examined the 
recommendations of the Fatmi Committee; and 

(e) if so, the steps taken or present status for 
implementation of the recommendations of the Fatmi 
Committee? 

TH~ MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) A High Level Committee 
was constituted on 4.12.2006 by the Ministry of Human 
Resource Development to prepare an action plan to 
implement the recommendations on education contained 
In the Report of the Justice Rajlnder Sachar Committee. 
The High Level Committee of this Ministry In Its report 
submitted on 31st January, 2007 ha. given various 
recommendations like opening Kasturba Gandhi Balika 
Vidyalayas and Upper Primary Schools for girts only, In 
Muslim Concemtratlon BlockalUrban Areas, coverage of 
wllHng Madarsas and Maktabs by Sarva Sikaha Abhlyan, 
appOintment of more women teachers In co-educational 
schools, encouragement of teaching In Urdu medium, 
establishment of multicultural schools, girls hosteis, Block 
Anstltute8 of Teacher Education, linking of open and 
distance learning and vocational education with Madarsaa, 
expansion of Aligarh MU8lim University, Maulana Azad 
National Urdu Unlveraity, etc. Resources pennltting, these 
recommendations would be considered as and when the 
XI Ave Year Plan is finalized. 

Submlaalon of Annual Return by NQO 

2041. SHRI RAVI PRAKASH VERMA: 
SHRI NAKUL DAS RAI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Foreign Division 8et up under the 
Foreign Contribution (Regulation) Act, 1976 haa Introduced 
onHne submission of application for registration of Non-
Govemmental Organisations (NG08) and filing their annual 
returns; 

(b) If so, the details alongwith the number of NGOs 
have submitted their returns and applied for registration 
after the introduction of the online proc888; 

(c) whether any prohibitory order has been Issued 
recently for registration of NGOs; 

(d) If so, the details thereof; 

(e) whether theee prohibitory oretera has been lifted 
for those NGOs who have filed their annual returns; 

(1) if 80, the details thereof; and 
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(g) the stape taken by the Government to propulariae 
the online proo ... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) A 
new faclilty-'FCRA-on line' was launched on 29th 
September 2006 in Chennai to facilitate associations to 
file applications for registration under FCRA and submit 
the statutory annual returns regarding receipt and 
utilization of foreign contribution online on the MHA'e 
website: www.mha.nic.in 

(b) So far 576 applications have been received online 
and the same are being proceseed for further 
consideration for grant of registration or otherwise. As far 
as filing of annual returns through online process Is 
concerned, it is submitted that the associations seeking 
foreign contributions for a particular financial year are 
required to submit annual accounting returns before 31st 
July every year. As the online facility was launched on 
29th September 2006, the online returns for the year 
2006-07 will be submitted by the associations after 31st 
March 2007. 

(c) to (f) As regards prohibitory orders, It Is submitted 
that 8673 organizations have been placed in the Prior 
Permission category for non submission of Fe-a returns 
vide Gazette Notification No. S.O. 1621 (e) dated 181111 
2005. List of NGOs which have been placed in the Prior 
Permission category and the list of NGOs which have 
since been exempted from the provisions of the said 
Gazette Notification are available on the Ministry of Home 
Affairs website: www.mha.nic.in 

(g) MHA had organized a seminar in Chennal to 
popularize the online facilities. The seminar was attended 
by more than 300 delegates from aerosa the country and 
it was widely reported in the Press. So far more than 
11800 people have aceeseed the FCRA online facility in 
last 5 months which itse" indicates the popularity of the 
online service facility. 

Allotment of Land for sUa 

2042. SHRI GURUDAS DASGUPTA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the land allotted for Special Economic 
Zones (SEZs) are being largely utilised for real estate 
business; and 

(b) If 10, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir. The 
land area notified as Special Economic Zone (SEZ) is 
required to be developed within 3 years of the date of 
notification. The authorized activities eligible for tax 
conoeselone are granted by the Board of Approval on 
the basis of list of actlvltie. notified by the Central 
Government. The development of infrastructure like 
housing, commercial spaces, recreational· amenities is 
anowed in phased manner depending on the progreas in 
allotment/occupancy in the proceeslng area. The quantum 
of these infrastructural facilities is based on employment 
generation potential of the SEZ. As per the provisions of 
the SEZ Act, 2005 and SEZ Rules, 2006, land in the 
SEZ cannot be sold. 

(b) Does not arise. 

Science I!ducatlon 

2043. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of the progress made under centrally 
sponsored scheme -Improvement of Science Education 
in Schools- in the country, State-wl.e; 

(b) the details of the proposals received from various 
States and cleared by the Union Government during 
2004-06, 2005-06 and 2006-07, State-wi .. ; 

(c) whether the Govemment has any mechanism to 
check the improvement in science education in States 
getting assistance from the Govemment; 

(d) if so, the details thereof; 

(e) the States still found lagging behind the desired 
level of Improvement in science education; and 

(f) the steps taken for improvement of Science 
Education In such States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI. M.A.A. 
FATMI): (a) The erstwhile scheme of -Improvement of 
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Science Education in Schoo.·, which WU one of the 
component of a cornpoalte scheme -Quality Improvement 
in SChools·, has been transferred to the State Sector 
w.eJ. 1.4.2006. OetaiJa of progress under thle component 
of the scheme during the period from 2002-03 to 
2004·05 are given in the encIoeed 8tatement. 

(b) Proposals were received from State Governments 
of Kamataka, KeraJa and Meghalaya during 2O()4.05. 
Proposal from Government of Sikklm was received during 
2005·06. No proposal wu received In 2006-07. 

(c) .net (d) In 1996, NCERT conducted an evaluation' 
study to aue88 the Impact of thl. scheme on the 
development of a eclentlflc climate In echoole and 
Improvement of quality of tNChing and learning In acience 
and mathematics. The report showed that the Scheme 
wu extremely uHful and had enormous potential to 
generate a eclentlfic climate In the echoola. 

(.) and (f) No State-wise target was fixed under the 
scheme, and hence data about lagging States are not 
maintained In the MlniatI'y. During the Xth Plan the 8Cheme 
was made part of the compoeite scheme of -Quality 
Improvement in Schoo"·, wtth enhanced outlay. 

Total numbBr of schools AssistBdIScitInctI 6I1d M/l1IN!JnM1ics rtlllCllms r,.K1tId undtIr IhtI css, "Itnp1'OlIfIITNInt of 
Sclsncs Educ8tton In Schools" during 2002-03 10 2OOtI-05 

Year 

2002·03 

1. 

2. 

3. 

4. 

5. 

2003·04 

1. 

2. 

3. 

2004·05 

1. 

NIU!I8 of Stale&'UTs 

Chhattisgarh 

Kamataka 

Uttar Pradesh 

Assam 

o & N Haveli 

Total 

Kerala 

Goa 

Meghalaya 

Total 

Mizoram 

58 

58 

New 
Laboratory 

70 

310 

900 

3 

1283 

190 

190 

TI'IiIiIg 01 T .... 

Upp. PrimIry Sec. Sf. Sec. 

150 

510 820 

1500 

11 14 90 30 18 

671 2334 90 30 18 

570 570 10,000 

160 320 160 

5 195 

575 765 160 10320 160 

60 60 60' 
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Technology Education 

2~. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRI RAMDAS ATHAWALE: 
SHRI OEEPENDER SINGH HOODA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the State Govemments Including Haryana 
have submitted any propouls for setting up of computer 
labs under the scheme of Infonnatlon and Communication 
Technology; 

(b) if 80, the details thel'8Of, State-wile; 

(c) whether these proposals have been sanctioned; 

(d) If so, the time by when the fund to be releued; 

(e) if not, the reasons therefor; 

(f) whether the Govemment has taken or proposes 
to take any stepa to start computer education In primary 
and secondary schools In backward rural areas of the 
country; 

(g) If 80, the details thereof, State-wise; and 

(h) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) to (e) Under the Scheme of Information and 
Communication Technology (ICT) 0 Schools, proposals 
have been received from 31 StatelUT Governments 
Including the Govemment of Haryana. State-wise details 
of sanction and release of funds are given in the enclo8ed 
Statement-I. 

(f) to (h) The Central Govemment provides financial 
aaalatance to StatefUT Governmenta for Imparting 
computer literacy In Govemment and Govemment aided 
Secondary and Higher ~econdary Schools. The Computer 
Education Plan to be submitted by the StatefUT 
Govemments ia required to include at least 2 schools 
from each educationaUy backward Block. In addition, 
Computer Aided Leamlng (CAL), Is implemented as a 
component of Sarva Shlksha Abhlyan (SSA) with a view 
to Improve quality of education In elementary schools. 
State-wise details of coverage of schools under Computer 
Aided Learning (CAL) programme are given In the 
encloeed Statement-II. 

Statement I 

SI.No 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

Name of the 
StatelUT 

2 

Kamataka 

Nagaland 

Goa 

Sikkim 

Daman and Diu 

Rajasthan 

Bihar 

No. of 
schools for 

which sanctioned 

3 

480 

200 

230 

103 

16 

100 

180 

Amount 
Sanctioned 

(R •. In lakh) 

4 

2400.00 

1206.00 

1150.00 

621.09 

75.00 

500.00 

900.00 

Adjustment of 
unspent balance of 
previous years and 

against other schemes 

Amount 
released 

(R.. In lakh) (Rs. in lakh) 

6 6 

0.00 1200.00 

0.00 762.80 

0.00 292.50 

0.00 270.00 

8.70 25.00 

446.74 53.26 

225.00 0.00 
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1 2 3 4 5 6 

8. Jammu and Kashmir 140 844.20 90.00 0.00 

9. Madhya Prade8h 230 1150.00 575.00 0.00 

10. Punjab 200 1000.00 500.00 0.00 

11. Orissa 200 1000.00 500.00 0.00 

12. Arunachal Pradesh 154 928.62 19.50 444.81 

13. Mizoram 60 306.18 0.00 150.00 

14. Haryana 100 500.00 19.50 480.50 

15. Uttarakhand 25 150.75 0.00 75.00 

16. Kerala 125 625.00 0.00 312.50 

17. Tamil Nadu 125 625.00 310.40 2.10 

18. West Bengal 200 1000.00 0.00 393.17 

19. Andhra Pradesh 200 1000.00 299.72 200.28 

20. Chhattlsgarh 100 500.00 2.30 247.70 

21. Gujarat 150 750.00 375.00 0.00 

22. Maharuhtra 200 1000.00 337.50 0.00 

23. Uttar Pradesh 200 1000.00 500.00 0.00 

24. Pondicherry 25 125.00 12.80 34.47 

25. Deihl 75 375.00 134.60 40.53 

26. Chandigarh 20 100.00 14.80 35.20 

27. Lakshadweep 12 60.00 21.60 8.40 

28. oadra and Nagar HaveD 6 30.00 6.56 0.00 

29. Tripura 125 753.75 0.00 376.88 

30. Andaman and Nicobar Island 12 80.00 30.00 0.00 

31. Jharkhand 500 

Total 4492 20735.59 4429.72 5405.10 
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SIll,.",.,,' II 2 3 4 

SI.No. Name of the StatelUT No. of SchooII No. of 
26. Sikkim coyered chikhn 40 0.07 

BenefIcIaries 27. Tamil Nadu 834 1.24 
[In lakh) 

28. Trlpura 28 0.06 
2 3 4 

29. Uttar Pradeah 1310 1.95 

1. Andhra Pradesh 3416 4.11 30. Uttarakhand 749 0.25 

2. Arunachal Pradesh 105 0.16 31. West Bengal 363 2.68 
3. Assam 500 1.25 Total 28027 58.78 

4. Bihar 348 0.36 {English/ 

5. Chandigarh 30 0.60 
Literacy Rate of Mu.llm. 

6. Chhattlsgarh 454 0.44 
2046. SHRI ASADUDDIN OWAISI: Will the Minister 

7. Dadra and Nagar Haveli 11 0.00 of HUMAN RESOURCE DEVELOPMENT be pleased to 

8. Delhi 200 5.71 state: 

9. Goa 351 0.68 (a) whether the national literacy rate of Muslims at 

10. Gujarat 1310 4.96 
present in the country Is 59 per cent a8 compared to 
national average of 65 per cent; 

11. Haryana 902 1.35 
(b) if 80. the reasons for low literacy rate among 

12. Himachal Pradesh 282 0.00 Muslims in the country; and 

13. Jammu and Kashmir 98 0.17 
(c) the strategy chalked out by the Govemment to 

14. Jharkhand 206 0.76 bring the literacy rate among Muslims at par with national 

775 1.55 
average? 

15. Karnataka 

16. Kerala 872 0.00 THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

17. Madhya Pradesh 3212 10.00 PURANDESWARI): (a) Yas sir. 

18. Maharashtra 895 1.07 (b) and (c) According to the High Leval Committee 

19. Meghalaya 132 0.15 on the Social. Economic and Educational status of the 
Muslim Community of India (Justice (Retd.) Sachar 

20. Mizoram 140 0.00 Committee). there are many 8Ocia.economlc reasons for 

21. Nagaland 86 0.07 the low level of literacy among Muslims. The Action Plan 
suggested by a High Level Committee set up by this 

22. Orissa 900 0.99 Ministry for Implementing the recommendations regarding 

23. Pondicherry 67 0.45 education contained In the Justice (Retd.) Shri Rajlnder 
Sachar Committee report wili be Included in the XI Plan 

24. Punjab 8637 17.00 to the extent resources permit. as and when the Plan is 
finalised. 

25. Rajasthan 776 0.70 
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SettIng up of Language Unlveralty 

2046. SHRI B. MAHTAB: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a> whether the Government proposes to establish 
some Language University in the country; 

(b> if so, the details thereof aIongwlth the places 
identified for the purpose; 

(c) whether these Universities are propoaed to be 
treated at par with the Central Universities; and 

(d) if so, the steps taken by the Government in this 
regard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWAAI): (a> No, Sir. 

(b) to (d) Do not arise. 

Export to China 

2047. SHRI DUSHYANT SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the name of the items which are presently 
exported to China; 

(b) whether the Slkkim trade body has urged the 
Union Government to revise the list of exportable Items; 
and 

(c) if so, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The major Items 
of export to China are Iron Ore, Other Ores & Minerals. 
Plastic & Linoleum Products. Non-Ferrous Metals, 
Processed Minerals. Cotton Raw including Waste, Primary 
& Semi-Finished Iron & Steel, Dyeallntimidates & Coal 
Tar Chemical, Machinery & Instruments, InorganicJOrganicI 
Agro Chemicals. Drugs. Pharmaceuticals & Fine 
Chemicals, Marine Products, Cotton Yam, Fabrics. Made-
ups. etc. 

(b) and (c) The Indo-China Traders' Asaoclatlon of 
Slkkim has urged for revlalng the list of Items exportable 
through Nathula Pass. The Govemment has not taken 
any decision on this request. 

Setting up of Educational Inatltutlona 

2048. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government and Planning 
Commission are considering to set up new institutions to 
provide easier access to students In educationally 
backward districts; 

(b) if so. the details thereof alongwlth the names of 
States which lack the higher education parameters, State-
wise; and 

(c) the steps taken by the Govemment to remove 
the Imbalance in higher education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) Addressing the higher 
educational requirements of all regions, In order to prevent 
regional imbalances is a joint ongoing responsibility of 
States as well as the Central Government. As part of 
this effort. Central Universltl.. have been established! 
Central Legislation enacted for Manlpur. Arunachal 
Pradeeh. Trlpura and Slkkim. Apart from creating new 
Institutions. existing State Universities are also being 
funded through higher al/ocation of development 
assistance by the University Grants Commission. 

Education and Employment Progremmea 
for Women 

2049. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment had formulated any 
programmes for providing education 88 well 88 scope for 
employment for the welfare of poor, widow and destitute 
women in the country; 

(b) If so, the details of programmes. thereof, State-
wise; 
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(c) the details of the centres In which these 
programmes are operating, State-wise; 

(d) the number of women have been benefited during 
each of the last three years. State-wise; 

(e) the reasons for slow progress of these 
programmes during the said period; and 

(f) the details of the funds allocated during the Tenth 
Five Year Plan and the funds out of them utilized 80 far 
by each State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes Sir. The objective of 
the scheme of condensed Courses of Education for 
Women is to provide educational opportunities to women 
and adolescent girls who are school dropouts or who 

had no opportunity to join formal education system. Under 
the Scheme, education is provided for Primary, Middle 
and Matric level courses. The target group of programme 
is women from economically weaker sections including 
widows and destitute women. The programme does not 
specifically aims to provide employment to women. 

(b) to (d) A Statement showing the details of the 
centers, number of women benefited during last three 
years, State-wise. is enclosed. 

(e) The progress of the programme during the last 
three years Is not slow as the total funds allocated during 
the last three years for this programme were fully utilized. 

(f) An amount of Rs. 24.00 crore was allocated for 
the scheme during the Tenth Five Year Plan. The 
information about the funds utilized so for by each State 
is being collected and will be laid on the Table of the 
House. 

Ths dtll8i/s of Ihs csntrss and number of womsn bsnsfltsd duting /sst Ihrss ytNI~ Stats-wiss 

SI. No. State Number of centres sanctioned Number of women benefitted 

2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

2 3 4 5 6 7 8 

1. Andhra Pradesh 15 28 38 375 700 950 

2. Arunachal Pradesh 08 10 16 200 250 400 

3. Assam 10 23 18 450 575 450 

4. Bihar 67 55 64 1675 1375 1600 

5. Jharkhand 20 21 500 525 

6. Goa 02 01 02 50 25 50 

7. Gujarat 08 14 14 200 350 350 

8. Haryana 06 10 15 150 250 375 

9. Himachal Pradesh 06 09 06 150 225 150 

10. Jammu and Kashmir 06 08 150 200 
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2 3 4 5 8 7 8 

11. Karnakata 15 25 36 375 825 900 

12. KaraJa 13 20 23 325 500 575 

13. Madhya Pradesh 35 60 17 875 1500 1760 

14. Chhattlsgarh 17 17 21 425 425 525 

15. Maharashtra 24 28 55 600 700 1375 

16. Manlpur 07 10 15 175 250 375 

17. Meghalaya 07 10 20 175 250 500 

18. Mizoram 12 20 14 600 500 350 

19. NagaJand 05 10 10 125 250 250 

20. Orissa 16 20 22 400 500 550 

21. . Punjab 07 13 16 175 325 400 

22. Rajasthan 18 27 29 450 675 725 

23. Sikkim 03 05 05 75 125 125 

24. Tamil Nadu 15 21 23 375 525 575 

25. Tripura 07 09 04 175 225 100 

26. Uttar Pradesh 35 58 72 875 1450 1800 

27. Uttaranchal 15 18 375 450 

28. West Bengal 13 19 26 325 475 650 

29. Andaman and Nicobar Islands 01 02 25 50 

30. Chandigarh 03 05 01 75 125 25 

31. Delhi 07 11 10 175 275 250 

32. Lakehadweep 02 03 50 75 

33. Pondlcherry 04 05 100 125 



409 PHALGUNA 22, 1928 (Saka) PiIpt1f'6 UId 410 

12.01 hr •• 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): Sir, I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and English versions) 
of the Ministry of Power for the year 2007-2008. 

(Placed in Library, SH No. LT -5924107) 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): Sir. I beg to lay on the 
Table-

(1 ) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Coir Board, Koehi, 
for the year 2005-2006, together with Audit 
Report thereon. 

(/I) Statement regarding Review (Hindi and 
English versions) by the Govemment on the 
Audited Accounts of Coir Board, Koehl, for 
the year 2005-2006. 

(2) Statement (Hindi and English versions) shOwing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(Placed In Library, SH No. LT -5925107) 

{English} 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under subsection (1) of section 
619 A of the Companies Act, 1956: 

(i) Review by the Govemment of the working 
of the National Scheduled Tribes Finance 
and Development Corporation, New Delhi, 
for the year 2005-2006. 

(ii) Annual Report of the National Scheduled 
Tribes Finance and Development 

Corporation, New De/hi, for the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Ubrary, SH No. LT-5926107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, I beg to lay on 
the Table a copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry of 
Parliamentary Affairs, for the year 2007-2008. 

(Placed in Ubrary, SH No. LT-5927107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): I 
beg to lay on the Table a copy of the Special Order No. 
5I3I06-M&G (Hindi and English versions) issued by the 
President increasing ex-poet-facto the amount under sub-
head 'Hospitality Expenses' of Schedule-II of the 
Governors (Allowances and Privilege.) Rules, 1987 
relating to the Govemor of Gujarat from As. 2,18,656/- to 
As. 3,30,5901- for the financial year 2005-2006 only, issued 
under sub-Hctlon (3) of section 12 of the Govemors 
(Emoluments, Allowances and Privileges) Act, 1982. 

(Placed in Library, SH No. LT -5928107) 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Part-I and II) 
(Hindi and English versions) of the University 
of Deihl, Delhi, for the year 2003-2004. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the University of Deihl, Delhi, for the year 
2003-2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, SH No. LT -5929107) 
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(3) (i) A copy of the Annual Report (Hindi and 
EngJilh versions) of the Nagaland University, 
Kohlma, for the year 2004-2005. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Nagaland University, Kohlma, for the 
year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

·(5) 

(Placed in Ubrary, StNJ No. LT-5930107) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Mahatma Gandhi 
Antarrashtriya Hindi Vishwavidyalaya, 
Wardha, for the year 2005-2006 along with 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Mahatma Gandhi Antarrashtrtya Hindi 
Vi8hwavidyRlaya, Wardha, for the year 2005-
2006. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(Placed in Library, StNJ No. LT-5931 107) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rashtriya Sanskrit 
Sansthan, New Delhi, for the year 2005-2006 
along wfth Audited Accounts. 

(ii) A copy of the· Review (Hindi and English 
versions) by the Govemment of the working 
of the Rashtriya Sanskrit Sansthan, New 
Delhi, for the year 2005-2006. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(Placed in Library, SBB No. LT-5932107) 

(9) A copy of the Notification No. ~Uu/Admn.I/F.1/ 
2oo6-07n16 (Hindi and English versions)"published 
in Gaze ... of India dated the 10th November, 2006, 

(10) 

making certain amendments in the Statut.. of the 
Maulana Azad National Urdu University, Hyderabad, 
iSlued under sub-section (2) of section 43 of the 
Maulana Azad National Urdu University Act, 1996. 

(Placed In Library, StHI No. LT -5933107) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Pondlcherry 
University, Pondlcherry, for the year 2005-
2006. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Pondicherry University, Pondlcherry, 
for the year 2005-2006. 

(11) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (10) above. 

(12) 

(Placed in Library, StNJ No. LT -5934107) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Industrial Engineering, Mumbai, for the year 
2005-2006. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Institute of 
Industrial Engineering, Mumbal, for the year 
2005-2008 together with Audit Report 
thereon. 

(IN) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Industrial 
Engineering, Mumbai, for the year 2005-
2006. 

(13) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (12) above. 

(14) 

(Placed in Library, StNJ No. LT-5935107) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Technical Teachers' Training and Research, 
Bhopal, for the year 2005-2006 along with 
Audited Accounts. 
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(Ii) A copy of the Review (Hindi and Englleh 
versions) by the Govemment of the working 
the National Insthute of Technical Teachers' 
Training and Research, Bhopal, for the year 
2005-2006. 

(15) Statement (Hindi and English verslone) ahowlng 
reasons for delay In laying th. papers mentioned 
at (14) above. 

(16) 

(Placed In Library, Sse No. LT-5936107) 

(i) A copy of the Annual Report (Hindi and 
English versione) of the National lnetltute of 
Technology, Calicut, for the year 2005-2006. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National lnetltute of 
Technology, Callcut, for the year 2005-2006 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Institute of Technology, 
Calicut, for the year 2005-2006. 

(17) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (16) above. 

(18) 

(Placed in Library, Sse No. LT-5937107) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Technical Teachers' Training and Research, 
Chandlgarh, for the year 2005-2006 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
the National Institute of Technical Teachers' 
Training and Research, Chandlgarh, for the 
year 2005-2006. 

(19) Statement (Hindi and English versions) ehowing 
reasons for delay in laying the papers mentioned 
at (18) above. 

(20) 

(Placed in Library, Sse No. LT -5938107) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 

Technical Teachers' Training and Research, 
Chennai, for the year 2005-2006 along with 
Audited Accounts. 

(1/) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
the National Institute of Technical Teachers' 
Training and Research, Chennal, for the year 
2005·2006. 

(21) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (20) above. 

(Placed In Library, Sse No. LT -5939/07) 

(22) (I) A copy of the Annual Report (Hindi and 
English versions) of the Visvesvaraya 
National Institute of Technology, Nagpur, for 
the year 2005·2006 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
the Visvesvaraya National Institute of 
Technology, Nagpur, for the year 2005·2006. 

(23) Statement (Hindi and English versions) showing 
reasons for delay In laying' the papers mentioned 
at (22) above. 

(24) 

(Placed In Library, Sse No. LT-5940107) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Technical Teachers' Training and Research, 
Kolkata, for the year 2005-2006 along with 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
the National Institute of Technical Teachers' 
Training and Research, Kolkata, for the year 
2005-2006. 

(25) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (24) above. 

(Placed In Library, Sse No. LT-5941/07) 
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(26) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Technology, Rourkela, for the year 2005-2008 
along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
the National Institute of Technology, Rourkel&, 
for the year 2005-2006. 

(27) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (26) above. 

(Placed in Library, Sse No. LT-5942107) 

(28) A copy of the statement (Hindi and English versions) 
explaining reasons for not laying Annual Accounts 
of the Jawaharlal Nehru University for the year 
2005-2006 within the stipulated period of nine 
months after the close of the Accounting year. 

(Placed in Ubrary, S. No. LT-5943107) 

12.02 hrs. 

STANDING COMMITTEE ON TRANSPORT, 
TOURISM AND CULTURE 

One-hundred and Ninth Report 

[English} 

SHRI SAMIK LAHIRI (Diamond Harbour): Sir, I beg 
to lay on the Table a copy of the One-hundred and Ninth 
Report (Hindi and English veralons) of the Standing 
Committee on Transport, Tourism and Culture on the 
'Aircraft (Amendment) Bill, 2008'. 

12.03 h .... 

STATEMENT CORRECTING REPLY TO 
UNSTARRED QUESTION NO. 987 DATED 
28.11.2006 REGARDING PROMOllON OF AGRO 
AND RURAL INDUSTRIES IN RAJASTHAN 

[English} 

MR. SPEAKER: Item No.8, Mr. Minister, you can lay 
it on the Table of the House. 

-MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGAO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): Sir, I beg to lay the revised 
statement of the reply given on November 28, 2008 to 
Unstarred Question No. 987 by Shrl Jaswant Singh 
Blahnoi regarding 'Promotion of Agro and Rural Industries 
in Rajasthan:-

<a) Industrle. In the rural areas of the country 
including Rajasthan are promoted by the Government (In 
the Ministry of Agro and Rural Industries) through two 
credlt·linked subsidy schemes, namely, the Rural 
Employment Generation Programme (REGP), implemented 
by the Government through the Khadi and Village 
Industries Commission (KVIC) and the Pradhan Mantri 
Rozjgar Yojana (PMRY), Implemented through the State 
and Union Territories. PMRY is, however, Implemented In 
both rural and urban areas. Approximately, fifty per cent 
of the units established under PMRY are estimated to be 
in rural areas. These· units are part of agro and rural 
indumrles sector. The progress made In terms of units 
set up by eligible beneficiaries of these two schemes 
and employment generated In Rajasthan during the last 
three years are given in the table given below. 

Va. REGP 

NII!Iber of Employment NIJnber 01 
UnIIs (1IIIIIber of Units 

persons) 

2003-04 2496 51337 12769 

2004-05 1537 38287 12919 

2005-06 2133 59596 13760 

PMRY 

Employment 
(runber of 

persons) 

19154 

19378 

20640 

Further, the Government has approved the Scheme 
of Fund for Aegeneratlon of Traditional Industries 
(SFURTI). 'This Scheme envisages the development, Inter 
aHa, of 25 clusters of khadl and 50 clusters of village 
industries, over five years beginning 2005-06, The 
guidelines of SFURTI are available on the website of the 
Ministry of Agro and Rural Industries at hllp:llllrl.n/c.in. 

(b) Applications for setting up Industry units 
mentioned at (a) above are not received directly by the 
Govemrnent in the Ministry of Agro and Rural Industries. 

LaId on the Table and al80 placed In Library. Saa No. 
LT-5944104. 
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Under the REGP, an eligible entrepreneur can eetabllah 
a village industry by availing of margin money asaistance 
from the KVIC and loans from any public sector echeduIed 
commercial bank. For this purpose the prospective 
entrepreneur has to submit a project proposal to the State 
offices of the KVIC or the district offICes of the reapectJve 
State/Union Territory Khadi and Village Industries Board 
(KVIB) or the Implementing banks directly. Approval of 
the project depends on technical and financial appraisal 
by the respective banks. Similarly, under the PMRY, 
educated unemployed youth can establish a self· 
employment unit of village industry in the rural areu by 
availing of permissible subsidy and loan from the banks. 
This Yojana i8 implemented through the District Industries 
Centres of States and Union Territories. For this purpose, 
the prospective entrepreneur has to submit a project 
proposal to the District Industries Centre concerned, which 
in turn, sponsors short listed applications to the 
implementing banks. 

Ail proposals received for cluster development under 
the SFURTI have been examined and 29 clusters of khadl 
(including 2 In Rajasthan), 50 clusters of village Industries 
(including 2 in Rajasthan) and 25 clusters of Coir have 
been identified for development under SFURTI. 

(c) Does not arise. 

12.04 hrs. 

ELECTION TO COMMITTEE 

Joint Commltt.. on OffIce. of Pront 

/English} 

SHRI NIKHILANANDA SAR (Burdwan): Sir, I beg to 
move the following: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do elect one Member of Rajya Sabha, 
in accordance with the system of proportional 
representation by means of single transferable vote, 
to the Joint Committee on Offices of Profit in the 
vacancy caused by the demise of Shri Chittabrata 
Majumdar, Member Rajya Sabha and do communicate 
to this House the name of the Member so elected 
by Rajya Sabha to the Joint Committee.· 

MR. SPEAKER: What is going on? Let me put the 
motion. You are all senior Members. Do not be over 
anxious. 

. .. (Int6ITUptions) 

MR. SPEAKER: The queation Is: 

-That this House do recommend to Rajya Sabha that 
Rajya Sabha do elect one Member of Rajya Sabha, 
in accordance with the system of proportional 
repreaentatlon by means of lingle transferable vote, 
to the Joint Committee on Offices of Profit in the 
vacancy caused by the demise of Shrl Chittabrata 
Majumdar, member Rajya Sabha and do oonvnunicate 
to this House the name of the Member so elected 
by Rajya Sabha to the Joint COmmitt .... 

Th6 motion waf IJdopIrKI. 

... (lnhlmJptions) 

/Eng/ish} 

MR. SPEAKER: On this, do you want to say 
something? What can you say on this I do not 
understand. 

SHRI TARIT BARAN TOPDAR (BARRACKPORE): I 
want to say on Item No.11. ... (InfBmlplions) 

MR. SPEAKER: I will adjoum the House and.go 
away. I will not tolerate this. Please sit down 

...(Intsnuptlons) 

12.05 hr •. 

INDIAN MARITIME UNIVERSITY BILL, 2007· 

MR. SPEAKER: Item No.11--8hri T.R. Baalu. 

... (Intsnuptions) 
• 

SHRI BASU DEB ACHARIA (BANKURA): Sir, we 
have given the notice . ... (lnt6nupfions) 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): I beg to move for 
leave to Introduce a BIU to establish and Incorporate a 
teaching and affiliating University at the national level to 
facilitate and promote maritime studies and research and 
to achieve excell8AC8 in areas of marine science and 
technology, marine environment and other related fields, 
and to provide for matters connected therewith or 
incidental thereto. ... (Int6I1Uptions) 

·Publlshed In the Gazette of India Extraordinary, Part·lI. 
Section 2 dated 13.3.2007 
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12.05"2 hr.. 

(AI /his sfJIgtl, Shrl AnN s.su Md 50mB oIhtIr hDn. 
MslTlbtlm ca". and stood fIBIIr IhtJ 7iJbh.) 

MR. SPEAKER: The House stands adjoumed to meet 
at 12.15 p.m. 

12.06 hr •. 

The Lok SBbha thiln «!joumsd till fIffNn minutss 
pBSI Twelv8 01 IhtJ Clock. 

12.15 hr •. 

[Enghsh] 

Ths Lok SlIbhs 'fl-llSSsmblsd al fIIItHIn minu/s$ fJIISI 
TweMJ 01 IhtJ Chck. 

(Mr. Speaker in IhtJ Chllir) 

... (Inlsnuptions) 

MR. SPEAKER: Please go back to your seats. 

... (lnlBnuptions) 

MR. SPEAKER: Hon. Members may take their seats, 
first of all. 

... (Inl8nuptions) 

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, may 
I seek a clarification? ... (Inlenuptions) 

MR. SPEAKER: No. At the moment, there Is no 
business before the House, to seek a clarification. 

... (lnISnup/ions) 

SHRI GURUDAS DASGUPTA: Sir, may I know 
whether the Bill has been introduced? ... (lnlBnuptions) 

MR. SPEAKER: The Bill will be introduced, unless 
the Government wishes to withdraw it or not to introduce 
it. 

Now, Shri T. R. Baalu. 

... (Inlsnuptions) 

SOME HON. MEMBERS: No. . .. (In/tNrUpfion$) 

12.1. hr •• 

(AI /his ~ Shrl Ani! Bllsu lind IIt1IM oiMr lion. 
MsmbtJm CIlRItJ lind stood I1Mr 1I'1tI ~.) 

...(lntsnvptions) 

MR. SPEAKER: The House stands adjourned tin 
o'clock. 

12.16112 hra. 

13.00 hr .. 

ThtJ Lo/( SBbhB ",." IIdjouIMd till 
ThlI'ttHIn 01 IhtI C.Q:lt 

ThtJ Lair SIIbhIl te-1I8StJIT1bItJd III 
Thil'ttHln 01 thiI Chck. 

(SHRI V ARKALA RADHAI<RI8HNAN In thtJ ChIIIr) 

... (Intsnup/lnos) 

[English] 

MR. CHAIRMAN: The Houae stands adjoumed till 
2.00 p.m. 

13.01 hr.. 

The Lair Sllbhll thtJn sdjoumtJd till FoutfHn 
01 IhtI Clock. 

14.00 hr •. 

ThtJ Lo/( SIIbhIl nHSStImbItJd III FoufftHln 
01 thtI Clock. 

[MR. DEPUTY SPeAKeR In IhtI ChIlirj 

... (Intsnuplions) 

[English] 

MR. DEPUTY SPEAKER: The House stands 
a~oumed to meet again at 2.30 p.m. 

14.01 hr. . 

Ths Lo/( SIIbhIl thtJn IIdjoumtJd /HI thil1y minultJS pBSI 
FoufftHln 01 the Clock. 
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14.30 h .... 

[English} 

Tht1 Loir S8bh6 IfHII6tJmbItId .1 thitty I11inutt!I8 
pilSl FourltHln of ths Clock. 

[MR. DEPUTY SPEAKER In thtJ Chili!) 

MR. DEPUTY SPEAKER: The House stands 
adjourned to rneet again at 14.45 hours. 

14.31 hr •. 

Thtl Loir SlIbhs then 1IdjoumtK/ HlI fotty-RvrI, mlnllftltr 
plJSl FoulfHn of 1M Clock. 

14.45 hra. 

[English} 

Thtl Loir SIIbhs M-II8S8mbltJd III fotty-IMJ mlnuItJs 
PllSI FourIHn of thtJ Clock. 

[MR. SPEAKER in tht1 ChIIirj 

INDIAN MARITIME UNIVERSITY BILL, 
2007-Confd. 

SHRI BASU DEB ACHARIA (Bankura): Hon. Speaker 
Sir, the incident which happened when item No. 11 of 
the List of Business was taken up today is unfortunate 
and regrettable. I, on behalf of my Party, express regret 
as some of the hon. Members rushed to the well of the 
House being emotionally exercised over the subject of 
the concerned Bill. 

Sir, we have no Intention of hurting the sentiments 
of the House or of the Chair and I would ask the 
Government to look into the whole matter. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Mr. Speaker Sir, at the very 
outset, I would like to express regrets for what has 
happened in the morning when some hon. Members from 
different sections of the House rushed to the well. Sir, 
we are sincerely sorry and we regret for it. What has 
happened in the morning is unfortunate. 

As the hon. Members know, as regards the passage 
of a Bill nowadays, there is a lot of scope for discussion, 

making amendments and changes through the Standing 
Committee and through a debate and many a time, It 
has happened that a Bill had not taken up In Its original 
torm when It finally came up for the consideration of the 
..rouse. Therefore, I do understand the sentiments of the 
Members and I sincerely regret and express my 
unhappiness over what had happened in the morning. 
On behalf of the Members of the House, I sincerely regret 
for It. ... (Inltlrruptlons) 

SHRI L.K. ADVANI (Gandhinagar): Mr. Speaker Sir, I 
was not here at that time. I was in my office and was 
jUlt watching the television wh,n this unfortunate incident 
happened. Shrl Acharla has expreaaed regrets and the 
Leader of the HoUle has said that It waa an unhappy 
event. I would like to point out that In the put when 
sltuationa of this kind had arleen like almo8t a kind of 
altercation, It had been Invariably between the GOV!.mment 
and the Opposition when there was a difference. The 
basic difference between the earlier Incidents and today. 
incident which really make8 It totally unprecedented Ia 
that It Is within the ruling party that this hu happened. 
... (Inhlnuptlons) We are all sorry for what had happened . 
... (Inltlrruplions) 

Since 1998, when the Govemment was formed under 
the leadership of Shrl Vajpayee In which I was alao a 
member, a phrase that came Into circulation In political 
parlance was 'coalition dharma' and it Is that 'coalition 
dharma' which has been 80 violated In such an ugly 
manner today that It Is really for the Govemment to think 
about It. Of course, In any happening of this kind In 
Parliament, every hon. Member teels concerned but today, 
there is a failure of management by the Govemment. I 
do not know who did It. I do not know the full facts. But 
I am sure that this Bill, before being introduced, must 
have been considered by the Cabinet. If there were 
differences In that regard with a major partner, they should 
have been tack/ed before being brought in this manner 
and leading to this kind of ugly situation. Never before 
has the Marshal come to the well of the House. Today 
if it has come, it Is to protect the Minister from being 
manhandled by other Members belonging to the same 
Govemment. 

This is what makes it a totally unprecedented event. 
When my colleagues sometimes function in a manner 
which calls for a totally strong denunciation from the Chair, 
we have heard It. Mr. Speaker, Sir, I do not blame you 
for that. You are justified in feeling that way. But here Is 
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something that has happened and there Is only elCpf8IIion 
of regrets by the Leader of that Group and the hon. 
Leader of the House saying that I am very unhappy 
today. I think something more Is needed and that Is 
needed within the UPA. I hope that this civil war wlthl" 
the UPA has come to an end finally . ... (InItHTtJpllon$) 

In any way, H today's episode has been wound up, 
I feel happy about it. Therefore, I have nothing more to 
add. .,.flnftlnuplions) 

MR. SPEAKER: Let us forget the very ugly chapter. 

... (lnftlnuptions) 

MR. SPEAKER: Nothing more wfn be recorded. After 
Shrl L.K. Adveni's remarks, only my statement will go on 
record. 

(Inltlnuplion6) ~ .. 

MR. SPEAKER: Shrl Gurudaa Dugupta, nothlnv Ia 
being recorded. 

MR. SPEAKER: Nothing I. being recorded. Do not 
record. 

(InlBnupIion8) ~ .. 

MR. SPEAKER: Hon. Members, kindly llaten to me. 
You should learn from the leaders alao. They are listening 
too. 

... (Inl.rr"PlIons) 

MR. SPEAKER: Hon. Members, this Is a very sad 
day. I strongly denounce what has happened In .the 
morning. I can assure Shrl Advanl, the Leader of the 
Opposition, that there Is no question of taking different 
attitude. I strongly denounced It then and I strongly 
denounce it now. This Is not the way the Members of 
Parliament should behave. The whole country is not happy 
at the way we are functioning. We should be role models 
for the entire country. If you can find out a better method 
of substituting parliamentary democracy, please do it. But 
so long as this House remains, and ao long as the people 
send us to this place, they expect from us an exemplary 

"Not recorded. 

behaviour, our conduct .. Members of Parliament In 
dealing WIth matte,. which wfll solve people's problems. 
Thll II the onero~ responeI)IlIty that we have undertaken. 
When we file our nomination papers, we promise to the 
people that we would try our beat to look after their 
Interaeta. That Is the only Job we have come here with. 

Therefore, I hope thI, wfll never be repeated in future 
In this Hou.. which is the most glorious institution of our 
Republic. Shrl Basu Dab Acharla has already tendered 
regrets on behalf of his Party and we have heard the 
obearvations of both the hon. Leader of the House and 
the hen. Leader of the Opposition. Let us forget the ugly 
chapter In the hlatory of thIa HoUM . 

Let us proceed wfth the work. If I may say once 
more, I have tried In my humble way, to the best of my 
limited capacity, to try to run this HOUle. I never aspired 
for this job. You have put me here, but·., long as I am 
here I shall try my humble b .... If you do not like, please 
let me know. You can get rid of me. I do not mind at all. 

I earnestly appeal to all MCtIona of the HoUle; please 
try to remember one aubjact whlch I have not allowed to 
be ckcUMed on the floor of thl. Houae. I have been 
repeatedly requesting all of you. However, there are 
constralnta of ruin and there Is also conatralnt of time 
also. We have to regulate the proceedings and that Is 
what the Chair Is meant tor. All of UI are trying to do 
our humble best. I am not saying that I am the only 
parson to do It. There Is the hon. Deputy Speaker and 
hon. Members of the Panel of Chairman are ·there. All of 
us are trying our best without any other considerations 
except that this greatest Institution of our Republic should 
run In a manner which wfll reinforce the faith of the 
people In us. Please cooperate and everybody win benefit 
out of It. 

Shrl T.R. Baalu, you have already moved the motion. 

The question Is: 

"That leave be granted to Introduce a Bill to establish 
and Incorporate a teaching and affiliating University 
at the national level to facilitate and promote maritime 
studies and research and to achieve excellence in 
areas of marine aclence and technology, marine 
environment and other related fields, and to provide 
for matters connected therewith or Incidental thereto: 

ThtI motion was IIdop/tId. 

SHRI T.R. BAALU: Sir, I Introduce 'the Bill. 
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14.57 hr .. 

SUBMISSION BY MEMBERS 

Re: Reported tiring by art unkan Navy 
on IncHen nahermen 

[English} 

SHAI C. KUPPUSAMI (M.dras North): Thank you 
very much for giving me this opportunity. 

Sir, I am raising a very Important urgent matter 
regarding Sri Lankan Navy's continuous attack on Tamil 
Nadu fishermen resulting in loss of lives and Injuries to 
our fishermen and threatening their livelihood. On Saturday 
early morning when our Tamil Nadu fishermen from 
Pamban were on board on the Indian territory off 
Katchatheevu. fast craft of Sri Lankan Navy approached 
them and indiscriminately fired at them, resulting in death 
of one fisherman on the spot and injuring critically three 
other fishermen. This has created a tense situation In 
Aamanathapuram area and the people there are observing 
bandh for two days on 12th and 13th of M.rch. Agitated 
by the attack. Mandapam fishermen have put up road 
blocks. halting the traffic for hours together. This is the 
second such Incident in the past two weeks. 

Pointing out these indiscriminate firings by Sri Lankan 
Navy on unarmed. innocent Tamil Nadu fishermen, on 
various occasions. Dr. Kalaignar. hon. Chief Minister of 
Tamil Nadu has sent a letter on February 27 urging for 
the hon. Prime Minister's intervention to put an end to 
the attacks by the Sri Lankan Navy. Unfortunately, nothing 
has happened and our Tamil Nadu fishermen continue to 
become victims of Sri Lankan N.vy. Condemning thle 
firing, our Party. DMK decided to organize a maeeIve 
demonstration against the Sri Lankan Govemment In front 
of the Sri Lankan Deputy High Commissioner. at Chennal 
and the demonstration was held on 12.3.07 In which 
Ministers also participated. Under the direction of Dr. 
Kalaignar. Chief Secretary of our State has called up the 
Cabinet Secretary. the Defence Secretary and the Foreign 
Secretary to take up that Issue strongly with the Sri 
Lankan Govemment and to put an end to theee attack8 
on helpless. innocent Tamil Nedu flahermen. 

I would therefore demand on behalf of my party 
DMK that the hon. Prime Minister should intervene in the 
matter and this issue should be taken up strongly with 

the Sri Lankan Govemment and the SrI Lankan Navy 
should be reined and reatraIned to behave and not to 
resort to uncalled for firing on the Tamil Nadu flahermen. 
To protect our fishermen on sea, our Govemment ahould 
also deploy high speed crafta of Indian Coaat Guard and 
Indian Navy off Katchatheevu to do patrolHng. 

MR. SPEAKER: Shrl M. Appadural, Prof. M. 
Aam.d.... Dr. C. Kriahnen. Shrimati M.S.K. Sh.venl 
Aajenthlren. Shrl A.K.S. Vljayan. SM K. Subbarayan, Shrl 
L. Gan ... n. Shri N.S.V. Chlttan, Shrl S.K. Kharventhan, 
Shrl K.V. Thangkabalu. Shrl A.V. eellarmln, Shrl E. 
Ponnuawamy alao can .. soclate with him. 

{TMnM1ion} 

·SHRI M. APPADURAI (Thenkall): It has become a 
recurrent feature for the Sri Lankan Navy to brutaIty attack 
and loot the catch.. of Indian flahennen and damage 
their ve8HIa even If they are on the Indian watera. They 
take the plea that they had llrayed Into their territory or 
they aU8pected aome millt.nt movements. So. there .re 
Human Rights violations reaultlng In the Interference on 
the IlYeIthood and traditional occupation rtghta of the poor 
fishermen along the southern couts of Tamil Nadu, 
especially near Nagapattlnam and Rarneewaram. Sri 
Lanka does not honour the geature of India to have 
handed over Katcha Tlrv island. To put an end to thle 
menace of Sri Lankan hlghhandednees In attacking and 
shooting down of Indian flahermen, India ~ take efforts 
to take back Katcha Tlrv leland. Centre may allO consider 
the pie. of T.mll Nadu to take on perpetual I .... Katcha 
Tlrv to avoid providing a bue to Sri Lankan Navy which 
is against the existing record. On behalf of Communflt 
Party of India (CPI), I urge upon the Govemment of 
India to take effective steps to protect the Interests of 
poor Indian fishermen of Tamil Nadu. 

[English} 

·SHAIMATI M.S.K. BHAVANI RAJENTHIAAN 
(RAMANATHAPURAM): I wish to record In th18 Auguet 
HOUle, the deep concem and mounting anxiety of the 
people of Tamil Nildu over the idling of Imooent flehermen 
of Tamil Nadu by the Sri Lankan Navy In the put few 
days. 

So far more than 250 fl8hermen of Tamil Nadu have 
been killed by the brutal and mlndleet operaIIon of Srt 
·EngtiIh tnInaIation of 1M epMCh orlglnaiiy laid on 1M Table In 
Tamil. 
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Lanka Navy. On 10.3.2007 with Immeaeurable .aeln_, I 
like to bring to thla August Hou.e that one· tragedy ha. 
occurred again for the fI.hlng community belonging to 
Pamban and Rameswaram areas of my Parliamentary 
constituency. 

One young fishermen Mr.Christopher from Pamban 
village who wu out on the sea for fishing along with a 
few other youngster was unfortunately billed by the 
murderous and mindlels attack by Sri Lanka Navy. Two 
other men were injured heavily. 

Sir, it is a heart-rending .tory for the family on 
11.3.2007. i visited the area and called on the bereaved 
family. The entire family is deeply shaken by the tragedy. 
It has lost its only bread-winner. The family feels helple .. 
and stands orphaned. 

Sir, similar feelings of helplessne.. Is prevailing not 
only In my ROon.ti. but also in the entire Tamil Nadu 
regarding the unlawful attack by Sri Lanka Navy. 

In fact, my revered leader and the Chief Minister of 
Tamil Nadu has forcefully brought to the kind knowledge 
of the Hon'ble Prime Minister through hi. letters about 
the continuing agony and havoc caueed to the lives and 
livelihood of lakhs of Tamil Nadu fishermen by Sri Lanka 
Navy. 

On 12.3.2007 on the instruction of our respected 
leader, massive protelt rally was organized in front of 
the office of Sri Lanka High Comml88lon, Chennai to 
express our concern and anger agaln.t the atrocities of 
Sri Lanka Navy. 

A two-day fasting and strike by fishermen of 
Rameswaram Island have been announced from 
yesterday. 

1. We want the. Government of India to act 
immediately on this matter with speed and 
determination. 

2. It should contact the Government of Sri Lanka 
and advice them to ask Sri Lanka Navy to mend 
their ways and to behave properly, ethically and 
legally. 

3. Sir, we fervently hope the Government of India 
will act fast and bring the luting aoIutIon to thia 
vicious problem haunting the flshennen of Tamil 
Nadu. 

4. It should convene a meeting with high level 
people at Deihl and Colombo If need be. 

5. On a mutually agreeable baals, there are 
agreement between two countrie8, to ensure late 
and peaceful fishing operation by Tamil Nadu 
Fishermen. 

6. Operating mechanism which will provide constant 
monitoring and patrolling by Indian Navy and 
Costal Guard to build confidence and feeling of 
security for our fishermen, by guarding against 
unwarranted Intruelon and unlawful actlvltie. by 
Sri Lanka Navy or any other external forces. 

In thll connection Sir, our Hon'ble Chief Mlnl.ter 
Dr.Karunanldhl has given expression that if joint patrolling 
and monitoring by both the Indian Navy & Sri Lanka 
Navy could be organized along the international maritime 
boundary line, It will effectively provide .ecurlty to Tamil 
Nadu fishermen and enlure lafe and peaceful fishing 
operation. 

SiI, we are quite confident that the Govemment of 
India will act upon thl. suggestion and bring about a 
luting solution to this problem. We will be grateful if 
Hon'bie Minister of Defence or Foreign Affairs could kindly 
table their re.ponse in the Parliament to day. 

Sir there Is a pathetic 80ng popular with fishermen 
of Tamil Nadu which runs as follows: 

-We are born on the land but 
We are floating In but .weat and 
Tears In the HU·. 

Sir, I ask In thl. House with a heavy heart, should 
the fishing community fritter away their valuable IIvea in 
tears. 

·SHRI A.K.S. VIJAYAN (Nagapattlnam): Poor 
fishermen of Tamil Nadu often face tha brutal attack of 
Sri Lankan Navy. Tamil FI.hermen are killed In an 
Inhuman way. Atleaat 17 fishermen have been .hot down 
by the Naval parsonnel of Sri Lanka In the la.t 3 
Akkaralpettal in Nagapattlnam District have been shot at. 
Often .man fishing veaaels are destroyed. Catches of 
fishing folk are looted. Inhuman acts and Human Rights 
violations of Sri Lankan Navy must be stopped. Traditional 

"Not recorded. 
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fishing rights of the Tamil fishermen must be protected. 
Steps must be taken to get back Katchatlvu atleast on a 
Perpetual Lease. Recently the Chief Minister of Tamil 
Nadu has written to the Prime Minister to take effect 
steps protect Indian fishermen in the coastal regionI of 
Tamil Nadu. We the MP's from Tamil Nadu also met 
Hon'ble Prime Minister to IntelVene in this matter. 

I urge upon the Union Government to intelVene 
immediately to save the lives and properties and the 
traditional rights of Tamil fishermen. 

·SHRI A. V. BELLARMIN (Nagercoll): I am thankful 
for having given me a chance to participate, In the 
discussion of a shocking problem, faced by the Indian 
fishermen at the hands of Sri Lankan Navy. The 
humiliation and harassment against the Indian fishermen 
who are venturing in the seas for fishing are becoming 
unbearable for, any person of human heart. The Innocent 
fishermen while fishing are being attacked brutally, their 
catches are burglarred, their nets and other fishing 
implements are robbed even their vessels are snatched 
away leaving them groping for life, In the deep aeas. All 
these atrocities are regularty and calculatedly perpetrated 
by no other force· than the Sri Lankan Navy. This pyratlcal 
crime touched its peek when one fisherman was reported 
killed. The S.Lankan Govt. have not taken Into cognizance 
of the crying of the· press and peace loving people of 
India, particular1y the repeated appeal and urge of the 
T.N. Govt. to find out a solution for this problem. 

I request the Govt. to understand our feelings and to 
come out with a workable solution to this problem, without 
allowing It to drift away from negotiable diplomatic solution. 

·DR. C. KRISHNAN (Pollachl): I am Speaking on 
behalf of Marumalarchi Dravlda Munnedra Kazhagam 
headed by Thiru. 'VA 1 KO' beloved leader of the Tamils. 

Near Rameswaram Seashore in Tamil Nadu 
Fishermen are being shot down by Sri Lankan Navy Force 
very often, on 10th March 2007 Moming 3 Fishermen 
were shot by the Sri Lankan Naval force when the Indian 
fiahermen were fishing within the Indian Sea Limit one 
fishermen namely Christoter died on the spot while two 
others have received serious Injuries due to the shooting. 

Sir, like this fishermen belonging to Tamil Naclu are 
often killed by the Sri Lankan, taken Into Sri Lankan Jail 

*The speeech was laid on the Table. 

Custody even while fiahlng In the Indian ... areas. This 
hu become order of the day and Is caualng great 
concem .and worry for the fishermen in the S88 shore of 
Tamil Nadu. It Should be the duty of the coast guards to 
protect the lives of Indan fishermen. Central Govemment 
should give proper patrOlling orders In this region of the 
coast guards and help to save the life of our fishermen. 

15.00 hr •. 

PROF. M. RAMADASS (Pondicherry): Sir, pleaae 
permit me to lay my speech today on the Table of the 
Houae. ...(lnltHnJpllons) 

MR. SPEAKER: Yes, you can lay the speeches on 
the Table of the House. 

·PROF. M. RAMADASS: The fishermen community 
is one of the productive sections of the society contributing 
to national Income, employments, livelihood and export 
eamings. However the community is today shattered by 
both man made and natural disasters. It was only two 
years ago that the community was battered by the killer 
wave Tsunami which lWept away large number of IIVN. 

Today the unprovoked attacks of Sri Lankan Navy on the 
fisherman of Tamil nadu Is an example of man made 
dlsaater. 

In the last 20 days, from 13.2.2007 to 5.3.2007 there 
were seven Incidents killing three fisherman, Injuring 32 
fisherman, confiscating the boats, nets and other 
properties of fishermen. It appears that the Sri Lankan 
Govemment is directing Ita anger against L TIE towards 
Tamil Nadu fisherman thereby creating an Intemational 
conflict with India. By committing this heinous crime, the 
Govemment of Sri Lanka Is hatching a conspiracy to 
shift the blame on L TIE and escape from the dastardly 
acta. this is a fabricated story of Sri Lanka and there 
are no tolers In India to this story. 

I feel that the Govemment of India should adequately 
respond to the unwarranted act of Sri Lanka. The 
Govemment should take the following measures: The long 
term 8OIution is to retrieve Kabcha Islands which :.re our 
wealth and property and were bartered to Sri Lanka In 
good will and cooperation. But the Sri Lanka has betrayed 
our hope and confidence In addition that the fishermen 
have lost their perennial right of fishing. It ia right time 
that we retrieve the Islands 80 that there could be no 
violation of fishing rlghte and the consequent firing and 
attacks. 
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2. Secondty, the Govemment of India should try to 
find out an amicable IOlutIon to the Ethnic il8ue of Tamils 
which can bring peace In Sri Lanka as well as protect 
the fishermen of Tamil Nadu and Pondlchery. 

3. There Ihould 24 hour vigilance, surveillance, 
supervision, monitoring and patrolling by the Indian Navy 
80 that the fisherman could be protected and they are 
prevented from entering into the hands of Sri Lankan 
Army. 

4. The Intemational Maritime Boundary line should 
be clearly earmarked and should be visible In the night. 
The lime should be clearly lighted with some mechanism 
like neon light or movers. 

5. The Govemment of India Ihould pay a minimum 
compensation of Rs. 10 lakhs to the next of kin who 
were killed and Rs. 2 lakhs to 10 lakhs to thole who 
were injured and those who have loat their boats and 
nets and properties. As an immediate measure, the 
Government should depute a senior officer or the minister 
of state, for External Affairs to impress upon the 
Government of Sri Lanka the need to atop the· atrocities 
on innocent fishermen. 

I wish to reiterate that no life of a fisherman should 
be lost or sacrificed in the future and Central and state 
Govemments should own the responalbility of .. fety and 
security of the life of fishermen of Tamil Nadu and 
Pondichery. 

MR. SPEAKER: Let us hear the hon. Minister . 

... (Inltlnuplion8) 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
Sir, we share the concern and anguish expreaaed by the 
hon. Members from Tamil Nadu and also the concern 
expressed by the Government of Tamil Nadu as aI80 the 
people of Tamil Nadu. 

We have got a communication from the ChIef Minister 
of Tamil Nadu also about the incident. I would like to 
888ure the House, and through the House, the people of 
Tamil Nadu and the Government of Tamil Nadu, that the 
Govemment of India will do everything humanely poaeIbIe 
to protect the legitimate rights of the fishermen of Tamil 
Nadu. 

The moment we received the news about the 
developments there, that time onwards, we are In constant 
touch with the Sri Lankan authorities. Our Navy Chief 
had several rounds of dilcusslon with his counterpart. 
Vesterday, because of our Inltlativ., the Sri Lankan 
Defence Minister came to our High Commission and there 
was a detailed discussion between the Sri Lankan 
Defence Minister and our High Commissioner. According 
to them, as far as Sri Lanka is concerned, their relations 
with India is very friendly, they want to maintain the 
friendly relation with India and they want to maintain the 
cordial relation with the people of Tamil Nadu also. So, 
from their side, they will do whatever Is possible to protect 
the legitimate rights. But, according to them, about this 
particular incident - what has happened - they say It is 
the L TTE in this case which is reaponsI)le for this incident. 

(Inlflrruptlons) 

SHRI A. KRISHNASWAMV (Sriperumbudur): No, Sir. 

MR. SPEAKER: Kindly listen to the hon. Minister. He 
has volunteered himself to respond. 

SHRI A.K. ANTONV: I am telling that It is so 
according to them only" They have made several 
proposals Including the joint patrolling by the Sri Lankan 
Navy and our Navy. We are considering everything. We 
are constantly in touch with the Sri Lankan Govemment. 
I allur. you that whatever humanely pOlslble, the 
Government of India will do to protect the legitimate rights 
of the Tamil Nadu fishermen. 

MR. SPEAKER: Thank you. I think we should 
appreciate the hon. Minister's Intervention. 

15.03 hr •• 

MATTERS UNDER RULE 3n* 

{English} 

MR. SPEAKER: Item No. 12--Matters under Rule 
3n may be treated as laid on the Table of the Houee. 

(I) NHd to revlv. Dhubrl Port whh modem 
IntraetNcture of International .tandard end 
declaring National Water Way.-Z a. 
International Wat ... Way 

SHRI ANWAR HUSSAIN (Dhubri): Dhubrl Port was 
closed after 1965 indo-pak war. Assam a.ld North Bengal 

"Treated 88 laid on the Table. 
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had direct link with Kolkata by waterways through the 
then East Pakistan. 

After UPA Govemment came into power, this water 
way was named as National Waterway No. 2 and made 
operative. Ship loaded with coal, boulders, and other 
navigation and works of dredging of riverbed Is already 
completed. 

Dhubri, the abandoned Port should be reconstructed 
with International Port status accorded. People of Assam 
and North Bengal raised the demand that National Water 
way No.2 should be declared as international Waterway 
and Dhubri be declared u Intemational Port. 

I urge upon the Govemment Kindly to declare Dhubrj 
88 Intematlonal Port and National Water way no. 2 88 
Intemational Water way. 

(II) Need to atal1 an F.M. Radio Station In AmNII, 
Gularat 

[Translation} 

SHRI V.K. THUMMAR (Amrell): Sir, F.M. radio hu 
made a lot of progress 88 a means of entertainment and 
has become fairly popular. There are not many means of 
entertainment In my parliamentary constituency Amrell 
particularly for farmers in the rural areu. I have wrttten 
several letters for starting F.M. service In Amrell and every 
time I am told that it would be considered next year. Ifs 
been three years and my parliamentary constituency 
Amreli has been deprived of it as on date. It is an urgent 
demand of the people of my parliamentary constituency 
Amreli that FM radio facility should be Immediately 
provided so that people can get latest entertainment 
faCility. 

Through the House, the Govemment is requested to 
set up an F.M. Radio Station In my parliamentary 
constituency Amreli Immediately. 

(III) Need to provide funds for Community HMHh 
Insurance Scheme In Andhra Pradesh 

[English} 

SHRI BADIGA RAMAKRISHNA (Machlllpatnam): 
Govemment of Andhra Pradesh has been contemplating 
to introduce Community Health Insurance Scheme to 
provide health risk coverage and improve health status 

of poor households in the State. Govemment hospitals, 
though catering to primary h .. lth needs of people, 81'8 

unable to provide professional care for treatment of malor 
aliments like cancer, kidney failure, heart and neurological 
dIM .... , etc. So, Government of A.P. Initiated a pilot 
project In May, 2004, to meet expenees for hospitals. So 
far, 40,500 such cu.. have been 88slsted with an 
amount of Rs. 114 crores. It is felt that this assistance 
could be Institutionalized through the instrumentality of 
Community Health Insurance Scheme and for this purpose 
Arogya Sri Health Care Trust hu been set up. 

Govemment of India has launched NRHM to provide 
acce88lble, affordable and quality health care to rural 
population, especially the vulnerable sections. Service 
guarantee to the poor households Is the prime objective 
of NRHM and efforts are on at the national level to use 
the Instrument of community health Insurance to mitigate 
diatl'888 of households on account of high out of pocket 
expenditure. 

Govemment of Andhra Pradesh formulated a health 
insurance scheme for below poverty line population and 
having gained experience, Government of Andhra Pradesh 
now propose to Implement Health Insurance Scheme on 
pilot basiS In 3 most backward dlstrtcts of the State with 
the help of pubHc-private partnership. The Scheme Is going 
to be Implemented from Aprtl, 2007. Hence, I request 
Govemment of India to approve H .. 1th Insurance Scheme 
for funding on a pilot basis under NRHM. 

(Iv) Need to take steps for protection of rights 
of tribal. and tradltloNlI fore.t dwellers In 
Gularat, Rajasthan and Madhya Pradesh 

SHRI MADHUSUDAN MISTRY (Sabarkantha): The 
Government of India hu recently enacted Forest Rights 
Act for the trtbals and traditional forest dwellers living In 
the forest areas of the country. Under the Act those trtbals 
and tradltlonaJ forest dwellers who are cultivating the forest 
land before 13-12-05 will be regulartzed on their names. 
They are also given the rights to collect, keep and sell 
the minor forest produce. 

However, despite this Forest Rights Act In prevalence 
the Forest Department of state of Gujarat and other states 
are unabatedly evacuating the trtbals and forest dwellers 
from the land that they cultivating pr10r to 13-12-05, 
digging trenches, pits and fencing the area In a gross 
violation of the provisions of this Act. The Forest 
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[Shri Madhuaudan Mlatry] 
Department Is registering the offences on thOM who 
collect minor forest produce and try to nil also. 

I request the Minister of Forest, the Minister of Tribal 
Affairs of Govemment of India to take an immediate step 
and direct the for .. t Department of state of Gujarat, 
Rajaathan and Madhya Pradesh to stop thla and reve .... 
the land to the tribals and other traditional forest dwellers 
and atop digging trenches, pits and fencing the land. 

(v) Need to take atepa to provide relief to people 
lIffeotecl by drought condition. In K8rnateka 

SHRI IQBAL AHMED SARADGI (Gulbarga): In 
Karnataka out of 176 Talukas in the State, 128 Taluks 
have been declared drought affected. Due to severity of 
drought, Khariff crop in 25.08 lakh heclarea and Rabi 
crop in 6.06 i.kh hectar.. have been affected. Further, 
18,51.243 agricultural labourers are required to be 
provided employment under various employment 
generation schemes. Also, the agricultural crops of 
9,05,453 small and marginal Fanners are affected. Due 
to acute shortage of drinking water 40 villages and 11 
towns are being provided with drinking water through 
transportation. 

In view of the prevailing drought situation, the 
Kamataka Government has submitted a Memorandum for 
Central Assistance of Rs. 1282.95 crores under drought 
and 5.47 lakh MT of food grains. 

Though the central team for drought had visited the 
State and submitted its report, till date, there is no 
response to the memorandum from the Union 
Government. 

The Union Government has released Rs. 226.30 
crores under NCCF and Rs. 3.70 crores under CRF 
advance for 2007-08. The State Government has utilized 
the entire amount released by Centre and State 
Government has released Rs. 144 crores from ita budget 
for drought relief. 

In view of the above, the State Government has 
requested for adhoc release of Rs. 300 cro .. from NCCF 
and for release of balance food grains as per State 
Govemment's request. 

I request the Centre to do the needful at the eartiest. 

(vi) Need to teke atepa to preee,.". SIInclalwood 
and Tuk grown In Karmdllka 

SHRI C.H. VIJAYASHANKAR (Mysore): The State of 
Kamataka is famous for its rich heritage, culture and Its 
values. The state has many spacialties apart from being 
called the land of Kannadlgas, Land of Gold (referred to 
Goldfield-Kolar) as well as the land of SANDAL WOOD. 
This precious species of wood is grown only in Kamataka 
and specifically in malenadu and adjoining regions of 
malenadu like Mysore, Chikmagalur, Dharwar etc., and 
this cannot be grown anywhere else In India as It requires 
a specific climatic and geological conditions. The 
Government's decision to ban by restricting growlngl 
cultivating of Sandalwood to Govemment only, thereby 
barring fanners from growing has made the Government 
to fall sustalnably to grow/cultivate sandalwood. So as to 
protect and preserve this valuable species, It is high time 
that govemment should think to amend Its eartier decision 
and allow the farmers to grow and cultivate Sandalwood 
as a crop. As cultivation of Sandalwood is reatricted to 
a small region, It is an easier task to Government to 
have a suitable supervisory mechanism for controlling 
illegal sale and therby ensure proper marketing system 
in place. Such a decision would not only improve the 
availability of Sandalwood in the market but also help 
the farmers ensuring remunerative price and al80 arreat 
the Government in eamlng huge foreign exchange. 

Thle region of MY80re produce8 another Original 
apeciea of Teak. Though teak Ie grown in other parts like 
Dandeli, teak grown here has the highest oil content which 
attracts huge demand. Considering the nature and unique 
qualities of these species, it Ie our' duty to preserve the8e 
valuable species for posterity. Hence, I urge the 
Government to evolve a new scheme providing for 
cultivation/protection of these two species with public 
participation with the Government. 

(vII) Need to give R.,.athan Ita dw ahara 01 water 
and to appoint a member from Rajaethan In 
Bhakra Bua Management Board 

[7ianslBtionJ 

SHRI NIHAL CHAND (Sriganganagar): Sir, Punjab is 
not supplying Rajaathan Its due share of water. Punjab is 
not releasing 08 F.A.M. water to Rajasthan owing to which 
its fanners are suffering losses. Members from Haryana 
and Punjab only have been appointed. in the BBM board 
as on date. No member from Rajasthan has ever been 
appointed in the Board. 
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The Central Government is requested to Ilaue 
directions to Punjab to rele888 to Rajasthan Ita full share 
of water and to appoint a Member of Rajasthan In the 
BBM board. 

(vIII) Need to open Indian Inatltute of Technology 
In Almer, Aala .. han. 

PROF. RASA SINGH RAWAT (Ajmer): Sir, Thoungh 
belatldly, the Union Govemment have decided to open 
liT, Indian Institute of Technology in Rajasthan and some 
other states also. It is a welcome step. Geographically 
Ajmer is situated in the middle of Rajasthan where one 
can reach easily by road or rail from any comer of 
Rajasthan. With the construction of 6 lane Golden Express 
Highway between Jaipur and Ajmer one can reach Ajmer 
in little time from Jalpur Airport. Ajmer has been an 
important centre of education. During the Brttlsh era, 
famous educational institute - Mayo college was 
established In Ajmer to educate the princes of the princely 
states of Rajasthan. The oldest and the biggest college 
of the state - RajkJya Mahavidyalaya Is also situated in 
Ajmer. To fulfil the requirement of teachers In the northern 
states of the country and to train them, the Govemment 
of India established there a regional college under the 
aegis of NCERT many years ago. Ajmer is among the 
topmost places where people from every nook and corner 
of the country come for education. In the first stage of 
opening the liT in Ajmer, 600 Acres of land is available 
free of cost, which is not an agricultural land. After laying 
of one more pipe line of water from Beesalpur, water will 
be easily available in Ajmer. Ajmer easily fulfilks all the 
norms laid down by AICTE. 

Ajmer being famous for communal harmony and unity 
of all religions has maintained its fame from historical, 
archaeological, religious and tourism points of view. Ajmer 
Merwade was at the centre of freedom struggle In 
Rajasthan as there were provincial states In the remaining 
Rajasthan. 

Therefore, the Govemment of India is requested to 
establish liT in Ajmer in Rajasthan so as to maintain the 
pride, dignity and educational importance of Ajmer. 

(Ix) Need to check migration of 'Madheahll' from 
Nepal to India Affecting public life In border 
areal particularly In Araria, Bihar. 

SHRI SUKDEO PASWAN (Araria): Sir, the life of the 
people in the terrain areas adjoining Nepal is getting 

disturbed and badly affected by the continued agitation 
of Madheshls. The situation In Ararla and other border 
areas Is continuously deteriorating due to the migration 
of thousands of Madheshls from Nepal especially from 
the Jogbanl border. As there were already problems due 
to the maoist movement, the common man's life is also 
getting affected by the problem of Madheshls. 

Therefore, I would like to draw the attention of 
Hon'bfe Minister of Home Affairs through this House and 
would like to submit that these problems should be solved 
at the earliest by holding talks with the Government of 
Nepal, otherwise this problem could become explosive In 
the terrain areas, consequently affecting the life of 
common people. 

(x) Need to accord the Itatul of Central 
Unlv .... lty to Jal Narayan Yyas Unlv .... lty, 
Jodhpur and to open an liT In Jodhpur, 
Aala .. han. 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Sir, Jal 
Narayan Vyas University situated In my Lok Sabha 
constituency is the oldest university of Rajasthan. I have 
several times raised this demand to give the status of 
Central University to this university. Again, through the 
Chair, I would like to request the Hon'ble Minister of 
Human Resource Development to confer the status of 
Central University to Jal Narayan Vyas University. A 
decision has been taken to open an liT in the state of 
Rajasthan. Through the chair, I would like to request the 
Hon'ble Minister of Human Resource Development to open 
the said liT In Jodhpur and the State Government of 
Rajasthan should be given direction for the same. 

(xl) Need to Include 'Thulu" language In the 
Eighth Schedule to the Conltltutton 

{English} 

SHRI P. KARUNAKARAN (Kasargod): Thulu 
Language Is one of the most important languages In 
Dravidian culture and having more than 2000 years 
heritage. More than 50 lakh people using this language 
are residing at Kasargod District In Kerala and MangaJore, 
Udupl and some parts of Kodagu district in Kamataka 
state. 

The main source of income for these people is 
agriculture, handicrafts and collecting yield from the forest. 
They are protecting their culture by conducting folk dance, 
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[Shri P. Karunakaranl 
Paddhana, Sandi, Bootharadhana etc. Even though 
Govemment has taken several steps to improve the social 
and economic life of these people but due to the language 
problem these people are unable to come into 
mainstream. Therefore, It is necessary to oonstitute a 
Thulu Academy to protect the Thulu language and Its 
culture. 

Thulu language is included in 123 languages 
recognized by America. But unfortunately, this language 
is not incorporated in the 8th Schedule to the Indian 
Constitution. Hence, Thulu language should be Included 
in 8th Schedule to the Constitution. 

(xII) Need to reduce Interest rate charged by 
banks for educational loans 

SHRI A. V. BELLARMIN (Nagercoll): The Govemment 
deserves appreciation for having issued guidelines 
liberalizing the sanction of education loans to the 
deserving students. The people particularly the parents In 
rural India take it as a pride in sending their wards pride 
in professional colleges and the students of such colleges 
availing education loan. But It Is a matter of grave concem 
that the interest chargeable under education loan is 11.5% 
per annum. In this context It is stated that banks are 
advanCing loans for Housing 0 7.5% for gold 0 7% for 
vehicle C 5%. But the rate of education loan for the 
poor students is very much higher than those loans 
available to affordable classes of society. The poor 
students are compelled to pay the Interest 0 11.5% from 
the date of sanction of the loans every month. Such an 
exorbitant rate will be an unbearable burden for the 
students as well as the poor parents. 

The students who complete their studies have to walt 
for a job for a long. So this rate of Interest will be an 
additional burden on them. 

As such, I request the Government to consider 
reducing the rate of interest and issue suitable instructions 
to the banks. 

(xIII) Need to provide manned railway croulng. 
In Moradabad and other part. of Uttar 
Pradesh. 

{Translation} 

DR. SHAFIQUR RAHMAN BARQ (Moradabad): Sir, I 
would like to draw the attention of the Government 

towards the unmaMed railway crossings in the country. 
There are still thousands of such railway orossings 
resulting in accidents evely day. There Is a good number 
of such railway crosalngs in Uttar Pradesh Including my 
constituency, Moradabad. 

Therefore, I would like to request the Government to 
appoint chowkidars for the unmanned railway orossings 
and 10 thousand police personnel In R.P.F. so as to 
ensure proper security of the railways and Its pasaengers. 

(xlv) Need to construct an over-bridge at the 
Southern ends of the Salem pur Railway 
Station In Uttar Pradesh. 

SHRI HARIKEWAL PRASAD (Salempur): Sir, I would 
like to draw the attention of the Govemment through this 
House towards construction of an over bridge on south 
slope of the railway station in my parliamentary 
constituency Salempur. A survey was conducted In 
December, 2004 where in the traffic load was about 88 
thousand and the requisite traffic load for construction of 
an over bridge is more than one lakh vehicles. Three 
years have passed and there has been much Increase in 
the number of vehicles pasalng through it. Since the 
construction of Bhagalpur bridge at river Ghaghra, all the 
traffic has been diverted through this road which is 
causing heavy traffic jam for hours as more than one 
and haH lakh vehicles are pasaing through this road. 
With In one month of the Sugar Mill at Pratappur 
becoming operational, thousands of trucks have started 
transporting sugarcane by this road. 

Through this House, I would like to request the 
Government that an overbrldge may be constructed 
Immediately in public interest at south slope of salempur 
railway station which falls under my parliamentary 
constituency. 

(xv) Need to take Immediate steps to undertake 
the maintenance work of NH-57 between 
Oarbhanga and JhanJharpur, In Bihar. 

SHRI DEVENDER PRASAD YADAV (Jhanjharpur): 
Sir, an additional fund of Rs. 7 crore has been allotted 
by the NHAI, In order to carry out maintenance wort< of 
National Highway No. 57 between Darbhanga and 
Jhanjharpur in Bihar so as to Sustain movement of traffic 
on it. However the maintenance wort< hIlS not been started 
till date and as a result, it takes about 4 hours to cover 
a distance of 40 kilometers. 



441 MaIlers undtJr Rule 377 PHALGUNA 22, 1928 (Saka) M6/ft1rs undtlr Rum 377 442 

Therefore, keeping in view the coming rainy season, 
there Is a dire need to start maintenance work In public 
interest at the earliest so that the traffic befrveen 
Darbhanga and Jhanjharpur may run smoothly. 

(xvi) NHd to Include Lambedl .. Kurumblls tribes 
of Tamil Nadu In the Scheduled Trtbes lIat 
by smendlng the Constitution 

[English} 

SHRI D. VENUGOPAL (Tiruppattur): After we won 
independence, in order to ensure soolal justice our 
Constitution provided for reservation to deprived and 
depressed sections of the society who were socially 
backward for many centuries. In 1950 they were identified 
as Scheduled Castes and Tribes. Almost 50 races have 
been further identified as STs In all these years. But 
Lambadi and BanJara tribes have not got this benefit as 
yet. They are backward class In Kamataka and tribes In 
Andhra Pradesh. There are about 2 crores of Lambadls 
and Baniaras living in several States of the country as 
Lambadi, Lambani, Sukali, Baniara, Kuwar, Badl, Nete, 
Chigligar, Chirglbandh, Baazlgar, Kuwaria, Maru, Banjara 
and Labana speaking a common language Khor Boli. In 
Tamil Nadu in their total population of about 2 lakhs of 
Lambadls, nearly 15 thousand Lambadls live In 
Thiruppathur and Thandarampattu that come under my 
constituency. They all live In about 60 villages spread 
over the districts of Tlruvannamalal, Krlshnaglrl, 
Dharmapuri, Salem and Periyar. Their upward mobility In 
the society is yet to gain a pace in Tamil Nadu where 
they are recognized as Backward Class. In 1994 a high 
level committee constituted by the National Scheduled 
Castes and Tribes Commission had recommended that 
Lambadis may be declared as Scheduled Tribes through 
a suitable amendment in the Constitution. Hence, I urge 
upon the Union Govemment to include as recommended 
by the Government of Tamil Nadu both Lambaclls and 
Kururnbas in the Scheduled Tribes list by way of a 
suitable Constitutional amendment. 

(xvii) Need to Commls.lon a r.search on 
prevalence of malaria In Orl... and .upply 
aecond-line drug. to malarta affKted regions 

SHRI B. MAHTAB (Cuttack): Fight against malaria is 
getting out of hand In the tribal pockets of Orissa, where 
lack of awareness coupled with superstition rule the roost. 
Though Orissa's share in the total malaria mortality has 
shown a decline from 47.7 percent in 2002 to 27 percent 

in 2005, Plasmodium falclparum (pt) remains a cause ot 
worry. It stili hovers around 85 percent, while the State 
contributes over 40 percent of such cases reported In 
India. In fact, neighbouring Chhattisgarh has shown better 
results In anti-malaria programme. The annual parasite 
index In Chhattisgarh currently stands at 8.2 percent 
whereas in Oris8a, It is higher I.e. 10.74 percent. 
Moreover, mortality rate among children is higher in 
Orissa. Though the difference in pf Incidence between 
these two States is marglna-Chhattisgarh has shown a 
lower death rate i.e. 0.17 per million. In Orissa, It is 7.3. 
The reason need to be explored. 

The blacket programme has not changed the situation 
in tribal pockets. There Is a need to supplement with 
Inputs on behaviour of tribals, their soclo-economic status 
and environmental condition. As only 11 percent ot those 
running high fever report to a doctor on the first day 
Itself while 70 percent seek treatment from the third day, 
the behaviour of malaria patients in Orissa says it ail. 
Therefore there Is a need to make an appropriate study 
on the community behaviour of the tribal society In Orissa. 
I would urge upon the Govemment to send a research 
team to Orissa to make an indepth study and at the 
same time supply of second-time drugs to the malaria-
affected region be provided at the eartiest. 

(xviII) Need to Import Vanas.,.tl from Sri Lanka 
through NAFED 

SHRI CHENGARA SURENDRAN (Adoor): It was 
decided 'by the Union Government to Import duty free 
Vanaspatl from Sri Lanka through NAFED. This was in 
accordance with the terms under Free Trade Agreement 
with the Sri Lankan Govemment. NAFED was authorized 
to import the Vanaspati from Sri Lanka with the following 
purpose: 

(a) To have quality control as stipulated under PFA 
norms. 

(b) To have equitable distribution of quality Vanaspati 
across India through its network In order that It 
does not affect the domestic Industry. 

After the issusnce of the circular by DGFT to canalize 
the import of Vanaspati from Sri Lanka through NAFED. 
the 10 units of Sri Lanka are not offering any Vanaspati 
for import to NAFED. 
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[Shri Chengera Surendran] 
Now It Is teamt that the Ministry of Commerce Ie 

viewing the policy on the foRowing lines. 

(i) NAFED to be removed as a canalization Agency. 

(Ii) Quantity of Vanaspati imported from Sri Lanka 
to be restricted to 2.5 lac ton per annum (when 
the total requirement of the Country Ie 10 lac 
ton per annum and out of which 1 lac ton quota 
is fixed for Nepal) leaving only 6.5 lac ton for 
the survival of 260 units of the country i.e. only 
2500 Tones per annum for each unit. It is very 
clear that the domestic industry cannot survive 
with this meagre quantity of imported Vanaspati. 

In view of above, import of Vanaspati from Sri Lanka 
under Free Trade Agreement should be allowed only 
through NAFED which is not only capable for equitable 
distribution but can keep quality control under check being 
a Government Agency. Also, quantity of import of 
Vanaspati upto 50,000 Tonnes per annum duty free from 
Sri Lanka be fixed as recommended by Directorate of 
Vanaspati, Govemment of India. 

(xix) Need to take atepa to open an LPG bottling 
plant of H.P.C.L. In Uaahrakh, dlatrlct Sllran, 
Bihar. 

/Tf'IInsllI/ion} 

SHRI PRABHUNATH SINGH (MaharajganJ, Bihar): Sir, 
Mashrakh block headquarters in district Saran in the State 
of Bihar is the main commercial center of Saran 
Mashrakh. It is also a proposed subdivisional headquarters 
by the State Govemment of Bihar. Mashrakh is a well 
populated area as Railway Station, Block Headquarters, 
Police Headquarters, Broadcasting Centre, Doordarehan 
Kendra, Central School, Colleges, High Schools etc. are 
already available there. All nearby areas of Mashrakh 
are well connected through roads and railways. 

There is a large number of LPG consumers in 
Mashrakh and its nearby areas, but there is not a single 
bottling plant in northem Bihar. In view of the needs of 
Consumers of north Bihar, a survey for setting-up of an 
LPG bottling plant at Mashrakh was eartler conducted by 
the Hindustan Petroleum Corporation, but no bottling plant 
has been set-up so far. 

Through you. t would like to make a d8mand from 
the Govemment that an LPG bottling plant of HPCL may 

be set-up in Mashrakh block headquarters under Saran 
district In Bihar. 

(xx) Need to amend the Mental Heatth Act. with a 
view to give legal protection to the voluntary 
arganlatlona engaged In the rehabilitation of 
mentally atck patlenta 

[English} 

SHRI P.C. THOMAS (Muvattupuzha): There are lakhs 
of street boys and poor people who have no land, 
properties or homes, who are wanderes or Beggars or 
poor people who have no one to look after. Many or 
them are mentally and physically III. A lot of service 
minded persons and organizations come forward to help 
them by giving them shelter, food, living and other 
opportunities for rehabilitation. Such care, love and 
affection has to be recognized. There are cases where 
the mental patients and others aHected by serious 
diseases have also to be given medicines and help to 
get medical care. They may not be patients requiring to 
be admitted In hospitals, but be given medicines on time 
unde~ advice from Doctors. But as there is no statutory 
recognition for such service, those involved in such 
voluntary work may face the wrath of certain statutes 
such as keeping medicines, storing them, and 
administering them to the Inmates of such service homes. 
Mental Health Act Is one such statute where there are 
restrictions in this regard which may Invite punitive steps 
against those who help persons of such nature with 
mental disorder. It Is necessary to amend the Mental 
Health Act and to bring proper laws to protect such 
services which are selfless and with good intentions. 

GENERAL BUDGET. 2007-08-
GENERAL DISCUSSION 

*Demanda for Grants on Account (G.n .... I). 
2007.08 

[English] 

and 
*Demands for Supplem.ntary 

Grants (General). 2006-07 

MR. SPEAKER: Motion moved: 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown in 

·Moved with the recommendation of the President 



Gsntll'8/8udgtlt, 2007-08- PHALGUNA 22, 1928 (Saka) 446 

the third column of the Order Paper be granted to 
the President of India, out of the Consolidated Fund 
of India, on account, for or towards defraying the 
charges during the year ending the 31st day of 

March, 2008, in respect of the heads of Demands 
entered in the second column thereof against Demand 
Nos. 1 to 33, 35, 36, 36 to 61, 63 to 72, 74, 75 and 
77 to 104.-

lJtJmsnds for Grsnls on Account (Gm1tml1) for 2007-2008 
submifttJd to thtJ 110M of Lok SsbIM 

No. & Name of the Demand 

Ministry of Agriculture 

1. Department of Agriculture and Cooperation 

2. Department of Agricultural Aesearch and Education 

3. Department of Animal HlJ8bandry Dairying and Fisheries 

Ministry of Agro and Aurel Industrl .. 

4. Ministry of Agro and Aural Industries 

Department of Atomic Energy 

5. Atomic Energy 

6. Nuclear Power Schemes 

Ministry of Chemicals and Fertlll .. ra 

7. Department of Chemicals and Petrochemicals 

8. Department of Fertilisers 

Ministry of Civil Aviation 

9. Ministry of Civil Aviation 

Ministry of Coal 

10. Ministry of Coal 

Ministry of Commerce and Industry 

11. Department of Commerce 

12. Department of Industrial Policy and Promotion 

Ministry of Communications and Infonn8tlon Technology 

13. Department of Posts 

Amount of Demand for Grant 'On Accounf 
submitted to the Vote of the Houee 

Aevenue As. 

2 

1287,40,00,000 

403,32,00,000 

190,70,00,000 

184,39,00,000 

356,44,00,000 

237,86,00,000 

33,08,00,000 

4090,60.00,000 

79,26,00,000 

48,00,00,000 

314,62,00,000 

80,58,00,000 

1206,22,00,000 

Capital As. 

3 

13,80,00,000 

2,97,00,000 

89,00,000 

265,15,00,000 

390,87,00,000 

9,75,00,000 

9,45,00,000 

10,33,00,000 

5,00,00,000 

117,83,00,000 

38,70,00,000 
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1 2 3 

14. Department of Telecommunications 907,50,00,000 29,00,00,000 

15. Department of Information Technology 242,66,00,000 13,17,00,000 

Ministry of Company Affairs 

16. Ministry of Company Affairs 23,17,00,000 2,50,00,000 

Ministry of Consumer AffIIlr., Food and Public Distribution 

17. Department of Consumer Affairs 39,29,00,000 5,75,00,000 

18. Department of Food and Public Distribution 4352,50,00,000 62,70,00,000 

Ministry of Culture 

19. Ministry of Culture 146,61,00,000 8,33,00,000 

Ministry of Defence 

20. Ministry of Defence 1144,18,00,000 130,25,00,000 

21. Defence Pensions 2441,46,00,000 

22. Defence Services-Army 5862,98,00,000 

23. Defence Services-Navy 1174,79,00,000 

24. Defence Services-Air Force 1738,14,00,000 

25. Defence Ordnance Factories 1191,52,00.000 

26. Defence Services-Research and Development 533,70,00,000 

27. Capital Outlay on Defence Services 6976,27,00,000 

Ministry of Development of North ea.tern Region 

28. Ministry of Development of North Eastem Region 206,45,00,000 25,73,00,000 

Ministry of Earth Science. 

29. Ministry of Earth Sciences 97,70,00,000 6,64,00,000 

Mlnl.try of Environment and Fo .... ts 

30. Ministry of Environment and Forests 252,99,00,000 3,51,00,000 

Ministry of External Affairs 

31. Ministry of Extemal Affairs 671,28,00,000 126,54,00,000 

Ministry of Finance 

32. Department of Economic Affairs 581,04,00,000 75,~7,OO,OOO 

33. Payments ·to Financial Institutions 953,80,00,000 6725,63,00,000 
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35. Transfers to State and 'Union Territory Govta. 6282,37,00,000 

36. Loans to Government Servants, etc. 60,00,00,000 

38. Department of Expenditure 24,00,00,000 

39. Pensions 1217,92,00,000 

40. Indian Audit and Accounts Department 203,08,00,000 36,00,000 

41. Department of Revenue 750,49,00,000 25,00,000 

42. Direct Taxes 312,00,00,000 1,75,00,000 

43. Indirect Taxes 281,63,00,000 23,37,00,000 

44. Department of Disinvestment 67,00,000 550,33,00,000 

Ministry of Food Proces"ng Induetrle. 

45. Ministry of Food Processing Industries 38,05,00,000 5,00,00,000 

Ministry of H .. lth and Family Welfare 

46. Department of Health and Family Welfare 2640,26,00,000 85,27,00,000 

47. Department of Ayurveda, Yoga & Naturopathy, Unani, 
Siddha and Homoeopathy (AYUSH) 85,48,00,000 

Ministry of Heavy Industrl.. and Public Enterprl ... 

48. Department of Heavy Industry 47,58,00,000 104,76,00,000 

49. Department of Public Enterprise8 2,41,00,000 

Mlnl.try of Home Affairs 

50. Ministry of Home Affairs 128,05,00,000 11,78,00,000 

51. Cabinet 34,21,00,000 5,56,00,000 

52. Police 2411,59,00,000 754,97,00,000 

53. Other Expenditure of the Ministry of Home Affairs 189,26,00,000 3,24,00,000 

54. Transfers to Union Territory Governments 259,12,00,000 12,00,00,000 

Mlnl.try of Hou.lng and Urban Poverty Alleviation 

55. Ministry of Housing and Urban Poverty Alleviation 78,86,00,000 94,00,000 

Ministry of Human R •• ource Development 

56. Department of School Education and Literacy 5305,70,00,000 

57. Department of Higher Education 1534,75,00,000 17,00,000 
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Mlnlatry of Information .nd 8roadcutlng 

58. Ministry of Information and Broadcasting 

Mlnl.try of Labour .nd Employment 

59. Ministry of labour and Employment 

Mlnl.try of Lew .nd Juatlce 

60. Election Commission 

61. law and Justice 

Mlnl.try of Mines 

63. Ministry of Mines 

Mlnl.try of Minority Affaire 

64. Ministry of Minority Affairs 

Ministry of New and Renewable Energy 

65. Ministry of New and Renewable Energy 

Ministry of Over.... Indl.n Aff.lr. 

66. Ministry of Overseas Indian Affairs 

Mlnl.try of P.nchay.tl Raj 

67. Ministry of Panchayati Raj 

Ministry of Parliamentary Affaire 

68. Ministry of Parliamentary Affairs 

MARCH 13, 2007 

Mlnlatry of Personnel, Public Grievance. .nd Pen.lon. 

69. Ministry of ,Personnel, Public Grievances and Pensions 

Mlnl.try of Petroleum and Natural Gas 

70. Ministry of Petroleum and Natural Gas 

Ministry of Planning 

71. Ministry of Planning 

Ministry of Power 

72. Ministry of Power 

2 

230,99,00,000 

314,96,00,000 

2,42,00,000 

136,00,00,000 

55,70,00,000 

22,80,00,000 

94,78,00,000 

6,67,00,000 

795,08,00,000 

1,02,00,000 

55,96,00,000 

478,56,00,000 

20,30,00,000 

813,99,00,000 

452 

3 

40,31,00,000 

1,16,00,000 

1,00,000 

9,24,00,000 

11,67,00,000 

10,71,00,000 

1,67,00,000 

4,75,00,000 

1,25,00,000 

, 168,37,00,000 
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The Prell dent, ParUament, Union Public Service Commlaalon 
• the Secretariat of the Vlc.-P ... lldent 

74. Lok Sabha 

75. Rajya Sabha 

77. Secretariat of the Vice-President 

Mlnlltry of Rural Development 

78. Department of Rural Development 

79. Department of Land Resources 

80. Department of Drinking Water Supply 

Mlnletry of Science and Technology 

81. Department of Science and Technology 

82. Department of Scientific and Industrial Research 

83. Department of Biotechnology 

Ministry of Shipping, Road Transport and Highways 

84. Department of Shipping 

85. Department of Road Transport and Highways 

Mlnlltry of Small Scale Indultrlel 

86. Ministry of Small Scale Industries 

Ministry of Social JUltlce and Empowerment 

87. Ministry of Social Justice and Empowerment 

Department of Space 

88. Department of Space 

Ministry of Statlltici and Programme Implementation 

89. Ministry of Statistics and Programme Implementation 

Ministry of Steel 

90. Ministry of Steel 

Ministry of Textiles 

91. Ministry of Textiles 

2 

45,20,00,000 

18,16,00,000 

26,00,000 

7224,64,00,000 

250,63,00,000 

1260,29,00,000 

285,56,00,000 

316,98,00,000 

115,78,00,000 

185,25,00,000 

2000,15,00,000 

98,07,00,000 

322,36,00,000 

379,52,00,000 

306,82,00,000 

14,08,00,000 

468,53,00,000 

3 

12,32,00,000 

2,00,000 

98,26,00,000 

2112,40,00,000 

20,83,00,000 

3,10,00,000 

54,25,00,000 
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1 

Mlnlatry of Tourl .... 

92. Ministry of Tourism 

Mlnlatry of Trial Athll ... 

93. Ministry of Tribal Affairs 

Union T.rrltorl.. (WHhout L.egl.lature) 

94. Andaman and Nlcobar Islands 

95. Chandlgarh 

96. Dadra and Nagar Haveli 

97. Daman and Diu 

98. Lakahadweep 

Mlnlatry of Urban Development 

99. Department of Urban Development 

100. Public Works 

101. Stationery and Printing 

Mlnl.try of Wat.r R •• ource. 

102. Ministry of Water Resources 

Mlnl.try of Women and Child Development 

103. Ministry of Women and Child Development 

Mlnlatry of Youth Athll... and Sport. 

104. Ministry of Youth Affairs and Sports 

Total Revenue/Capital 

MR. SPEAKER: Motion moved: 

"That the respective supplementary sums not 
exceeding the amounts on Revenue Account and 
Capital Account shown in the third column of the 
Order Paper be granted to ~he President of India, 
out of the Consolidated Fund of India, to defray the 

2 3 

65,10,00,000 85,50,00,000 

32,62,00,000 5,84,00,000 

187,84,00,000 136,14,00,000 

198,39,00,000 31,96,00,000 

153,02,00,000 6,52,00,000 

59,81,00,000 7,60,00,000 

53,66,00,000 27,58,00,000 

167,36,00,000 757,74,00,000 

132,29,00,000 59,67,00,000 

29,42,00,000 11.00,000 

123,34,00,000 6.86,00,000 

975.50,00,000 

125.54,00,000 4,48,00,000 

71486,11,00,000 20619,94,00,000 

charges that will come in course of payment during 
the year ending the 31st day of March, 2007, in 
respect of the heads of Demands ant.r&d in the 
second column thereof against Demand NOB. 1 to 3, 
5, 7 to 11, 13 to 16, 18, 19, 21. 23/ ~, 26, 28 to 
33, 35, 38, 39, 41, 42, 45 to 48, 50 to 60, 63, 66, 
70, 72, 75, 78, 80 to 87, 89 to 101 and 104.-
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1. 

2. 

3. 

5. 

7. 

8. 

9. 

10. 

11. 

13. 

14. 

15. 

16. 

18. 

19. 

21. 

23. 

24. 

26. 

28. 

29. 

30. 

31. 

32. 

PHALGUNA 22, 1928 (Saka) 

D.lT1IInds for Supp/tlmtln1My Gnmts· Third fJ6tr:h (GMItnI) for 200fi.2007 
submiIt«Ilo IhtJ Vols of Lok SIIbhs 

No. & TItle of Demand Amount of Demand for Grant submitted 
to the vote of the Hou .. 

Revenue R •. CapItal R •. 

2 3 

Department of Agriculture and Cooperation. 265,02,00,000 

Department of Agricultural Research and Education 65,99,00,000 

Department of Animal Husbandry, Dairying and Fisheries 3,00,000 

Atomic Energy 2,00,000 

Department of Chemicals and Petrochemicals 732,57,00,000 72,50,00,000 

Department of Fertilisers 3533,79,00,000 12,18,00,000 

Ministry of Civil Aviation 84,91,00,000 

Ministry of Coal 8,00,000 

Department of Commerce 381,32,00,000 1,00,000 

Department of Posts 385,24,00,000 1,00,000 

Department of Telecommunications 80,59,00,000 

Department of Information Technology 1,00,000 4,40,00,000 

Ministry of Company Affairs 28,80,00,000 

Department of Food and Public Distribution 1,00,000 1,00,000 

Ministry of Culture 2,00,000 

Defence Pensions 582,00,00,000 

Defence Services--Navy 98,88,00,000 

Defence Services-Air Force 34,48,00,000 

Defence Services-Research and Development 10,68,00,000 

Ministry of Development of North Eastem Region 50,00,000 

Ministry of Environment and Forests 3,04,00,000 

Ministry of Extemal Affairs 185,81,00,000 

Department of Economic Affairs 445,99,00,000 6000,00,00,000 

Currency, Coinage and Stamps 98,37,00,000 
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1 2 3 

33. Payments to Financial Institutlona 1,00,000 

35. Transfers to State and Union Territory Govemments 8947,39,00,000 

38. Department of Expenditure 3,46,00,000 5,00,00,000 

39. Pensions 235,58,00,000 

41. Department of Revenue 1,00,000 

42. Direct Taxes 65,05,00,000 

45. Ministry of Food Pl'OC888ing Industries 1,00,000 16,80,00,000 

46. Department of Health and Family Welfare 4,00,000 25,35,00,000 

47. Department of Ayurveda, Yoga and 
Naturopathy, Unani, Siddha and 
Homoeopathy (AYUSH) 1,00,000 

48. Department of Heavy Induetry 188,31,00,000 613,38,00,000 

50. Ministry of Home Affaire 9,22,00,000 

51. Cabinet 72,41,00,000 

52. Police 1,00,000 1,00,000 

53. Other Expenditure of the Ministry of Home Affaire 283,16,00,000 

54. Transfers to Union Territory Govemments 120,49,00,000 

55. Department of School Education and 
Literacy (Previously-Department of 
Elementary Education and Literacy) 189,28,00,000 

56. Department of Higher Education 
(Previously-Department of Secondary 
Education and Higher Education) 133,73,00,000 

57. Ministry of Women and Child Development 
(Previously-Department of Women and 3,00,000 
Child Development) 

58. Ministry of Information and Broadcaatlng 1,00,000 1,00,000 

59. Ministry of Labour and Employment 500,01,00,000 

60. Election Commission 1,36,00,000 

63. Ministry of Mines 66,14.00,000 

66. Ministry of Earth Sciences (Previously-
Department of Ocean Development) 56,05,00,000 59, to,oo,OOO 
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1 2 3 

70. Ministry of Petroleum and Natural Gas 5000,01,00,000 528,58,00,000 

72. Ministry of Power 2,00,000 

75. Rajya Sabha 93,00,000 

78. Department of Rural Development 20,00,000 

80. Department of Drinking Water Supply 1,00,000 

81. Department of Science and Technology 2,00,000 

82. Department of SclentHlc and 
Industrial Research 2,00,000 

83. Department of Biotechnology 1,00,000 

84. Department of Shipping 105,70,00,000 1,00,000 

85. Department of Road Transport and Highway. 1,00,000 

86. Ministry of Small Scale Industries 1,00.000 

87. Ministry of Social Justice and Empowerment 60,52,00,000 

89. Ministry of Statistics and 
Programme Implementation 12,62,00,000 

90. Ministry of Steel 165,80,00,000 1,73,00,000 

91. Ministry of Textiles 297,52,00,000 2,00,000 

92. Ministry of Tourism 1,00,000 

93. Ministry of Tribal Affairs 2,00,000 

94. Andaman and Nlcobar Islands 40,17,00,000 

95. Chandlgarh 55,59,00,000 25,34,00,000 

96. Dadra and Nagar Haveli 1,00,00,000 

97. Daman and Diu 50,70,00,000 

98. Lakahadweep 43,01,00,000 7,30,00,000 

99. Department of Urban Devetopment 24,26,00,000 12,43,00,000 

100. Public Works 25,71,00,000 

101. Stationery and Printing 7,98,00,000 

104. Ministry of Youth Affairs and Sports 2,00,000 

Total 23688,86,00,000 7533,05,00,000 

... (/nfflmlp/ion$) 
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SHRI SURAVARAM SUDHAKAR REDDY (Nalgoncla): 
Sir, we asked for the 'Zero Hour' yesterday and today 
allo. 

MR. SPEAKER: After Six of the Clock, we will allow 
this. 

{Translation} 

SHRI MITRASEN YADAV (Faizabad): Mr. Speaker, 
Sir, I am grateful to you for giving me an opportunity to 
participate in the discussion on General Budget. 

15.04 hr •• 

[SHRI V ARKALA RADHAKRISHNAN in Ih6 ellsll) 

Sir, General Budget Is a reflection of economic 
condition of a country and all the problems related to 
economy can be sorted out through the General Budget. 
I think that the 10th Five Year Plan Is over and 11 th 
Filve Year Plan is going to start. Our Minister of Finance, 
who Is also an economist has a lot of experience of 
presenting budgets. Since Independence, 40-45 budgets 
have been presented by the Congress. Our country is 
based on the concept of democracy, secularism and 
socialism, however, this Govemment which has presented 
Budgets for long have not been able to fulfil the 
constitutional objectives even through this Budget. Our 
problems are only increasing clay by day. The people of 
the country are losing faith in democracy and the voters 
in this democratic system have reached such a plightful 
condition that they are unable to use their vote wisely 
and are forced to sell their votes in order to overcome 
their problems. Some peopte 8ell their votes for liquor, 
while others for money and some under pressure. All 
these facts are responsible for degrading our democracy. 

So far as the issue of communal harmony is 
concerned, it sh~ that privatization has entered in our 
lives in such a way that our social institutions are getting 
disintegrated day by day. I mean to say that the 
Government which has presented 40 budgets since 
Independence is not able to fulfil the basic concept of 
this country through Its budget. It Is necessary that it 
should think about the ways to fulfil the purpose behind 
the concepts of democracy, socialism and secularism In 
the country. 

In regard to the allocations made In the. budget, the 
Hon'ble Finance Minister has been very liberal in 

allocations made towards agriculture but what would be 
the result of such liberalism. Even though the Inue 
regarding the condition of farmers has been regularly 
raised In the Partlament that they are committing suicide 
because of poverty and IOS68S, no provision has been 
made to give relief to the farmers. Neither Crop Insurance 
Scheme is being implemented nor the facilities given to 
the industries are being extended to the farmers. Farmers 
are not provide with the same facilities which are given 
to industrialists for setting up industries. Even In natural 
calamities, they are not provided any relief. Rs. 10 lakh 
are given to the families of the affluent persons die In 
plane crash but a farmer If dies In natural calamity Is not 
given even Rs. 10 thousand as compensation to his 
family. When farmers who produce food-grains· for the 
entire country are not provided with any relief even In 
natural calamity, to what extent the schemes proposed 
for agriculture sector would benefit them. The budget is 
being appreciated for providing relief to the farmers and 
the Finance Minister is being called as son of soil and 
also they are saying that the budget Is meant for the. 
srms of soil. It Is good if It Is so. But so far now farmers 
are not getting remunerative prices for their produce. The 
price of their produce is fixed by NABARD. Many 
agricultural universltlel and Goveinment farms are under 
It. Farmers should be provided remunerative prices for 
their produce on the basis of cost incurred on production 
in these farms and universities. However, our Hon'ble 
Minister of Finance is unwilling to consult the Minister of 
Agriculture. So far as Irrigation and power facilities are 
concemed, Mr. Minister, I would like to state that since 
Independence, a number of major irrigation and power 
projects have been sanctioned alone for Uttar Pradesh 
but hardly any of them has been executed fully. 

Budget Is not just presenting the account of income 
and expenditure rather it means to review the appropriate 
U68 of funds allocated for a particular purpose. The relief 
funds given to States under various budgetary schemes 
are being grossly misused and there can be nothing worse 
than this. Similar Is the situation in all the states. Neither 
the crop insurance scheme is being Implemented nor the 
Input cost is being provided to them. There is no fixed 
method for the sale of their produce. Farmers are being 
looted by middlemen in the open market. Many 
shortcomings are there in this budget. Hon'ble Finance 
Minister should review it. What has been the outcome of 
various agricultural schemes formulated for the States 
under various five year plan till date? There is no escape 
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for the farmers from taking loan under compelling 
circumstances. We can give them a better life by providing 
them remunerative prices for· their produce and agricultural 
inputs. The interest of the farmers cannot be protected 
till the budgetary provisions made for them are 
ilT1>lemented property. I demand· that agriculture should 
be conferred with the status of industry, farmers 8hould 
be given remunerative price for their produce, a proper 
distribution system alongwlth power and Irrigation projecta 
should be implemented successfully. Only then farmer 
can be prosperous. 45% youth and almost the similar 
number of labourers are reeling under poverty. Young 
boys and girts are unemployed and their future Is dark. 
They neither have any Job to earn their livelihood nor 
have any other alternative. The present budget has not 
provided any scheme to ensure employment for 
unemployed. Therefore, unemployed persons are 
dissatisfied with this budget. Hon'ble Minister of Finance 
has to consider as to how the unemployment among the 
educated youth of the country can be tackled. The 
Government has Implemented employment Guarantee 
Scheme under rural development schemes. After 
implementing it, the number of districts to be covered 
have been increased to 300. On reviewing the scheme 
in the districts where it was implemented, we find that 
neither any proper register has been maintained for the 
unemployed In the Gram Sabha nor any work-plan has 
been formulated for them. Public money is being misused 
on a large scale. Therefore, for the success of rural 
employment scheme, such schemes should be formulated 
which could ensure jobs to unemployed and work on 
land. Such a corruption should not be allowed to creep 
which is devouring the national property. A number of 
facilities have been proposed for education and health 
sector but large scale corruption is prevailing therein. 
Unless it is checked these schemes will fail to provide 
benefit to the targeted people. The funds provided by the 
Central Government for various schemes are being 
misused to a large extent be It is Indira Awas Yolana, 
Drinking Water Scheme, Electrification Schemes, Rajlv 
Gandhi Rural Electrification Scheme or any other 
schemes. My submission Is that Hon'ble Minister has 
presented a very generous budget. No budget can be 
stated as a complete budget in our present social 
structure. Labourers want less work and maximum wages 
but the employer thinks otherwise. 

A seller in the market wants to sell his product at a 
higher price but the buyer wants to purchase it at a 

cheaper price. It is a clash of Interests. In such a eItuatIon, 
it is difficult to present a populist budget. Some may be 
benefited but others may not be because of the economic 
dilpartty In the eocIal structure. The Interests of deprived 
and affluent will always clash while formulating the budget 
and people may raise their eye-brows questioningly. 
...• (lnMmIpIIon$). Therefore, In the present circumstances, 
the budget formulated by Hon'bla Minister il a praise-
worthy one. However, the scheme propoeed therein tor 
education, health, agriculture and employment lector 
would provide benefit to the targeted people only when 
these are Implemented effectively. States ruled by parties 
other than that at Centre are not implementing the 
schemas property. Therefore, I would like to tell the 
Hon'ble Minister that Government of India has to keep 
an eye on the facilities being given to rural sector, to the 
farmers and the scholarships being given to students. It 
has to ensure the proper Implementation of there schemes 
In various States. Till now Congress Party has presented 
maximum number of budgets. The basic concept of our 
Constitution is to make India a secular, democratic and 
socialist country. If the budget becomes aimless. neither 
the secularity, nor the democratic institution of the country 
will survive and we shall not be able to pave the path 
of socialism. Therefore, Government should pay special 
attention that the budget should be formulated and 
implemented as per the basic concept of our Constitution. 
With the.. worda, I thank you. 

·SHRI K.C. SINGH 'BABA' (Nainital): Thank you Sir, 
First of all I would like to extend my heartest 
congratulations to United Progressive Alliance'. 
Chairperson, hon'ble Sonia Gandhi and hon'bla Prime 
Minister for their able guidance and continuous efforts of 
hon'b!e Minister of Finance due to which economic growth 
Is taking place and per capita income Is increasing at 
very fast pace. India Is being seen as rising power of 
the wortd and fast economic progress is a sign of rise In 
unprecedented growth In industrialisation and urbanisation, 
we should not hesitate to praise hon'ble Minister of 
Finance for the development taking place In the country. 

Sir, 'Bharat Nirman' has been shown as basis of 
Govemment's policy in the budget and the effort has 
been made to give Impetua to the-process of all-around 
development of the country. Many schemes for the 
progress of common man has also been included in thll 
budget. This budget will put our country In the category 

"The speech was laid on the Table. 
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[Shri K.C. Singh 'Babe') 
of developed countriee at the earliest. Each and every 
claaa of this .country has appreciated this budget. Whether 
they are Govemment Employees, Industrialists, Farmers, 
Scheduled Castes, Scheduled Tribes, Women, Minorities, 
everybody has praiaed this budget. While welcoming the 
budget 2007 -OS, I support it. This budget 18 a progl'888ive 
budget. The growth rate of our Gross Domestic Product 
was 7.5 per cent in the year 2004-05 and it has increaeed 
to 9.2% In the year 2006-07. With the Incra888 in the 
growth rate of Gross Domestic Product (GOP) our per 
capita income has also been increased sufficiently. By 
commendable efforts of hon'ble Minister. Our country 
would very soon be seen In the category of developed 
countries on the worid map. 

Sir, I would like to draw the attention of the House 
on some important points of the budget 2007-08. 

It is a matter of great pleasure that agriculture aec:tor 
has been given utmost importance in the budget 2007-
08. Being a farmer, I understand that hon'ble Finance 
Minister has given a special gift to us farmers, many 
schemes for farmers in the agriculture sector have been 
formulated. It is a matter of joy that many proposaJe like 
constitution of committee for agricultural indebtedness, 
pulae miasion, the proposal to invite schemes for 
increasing the production of seeds, fertilizer 8ubsidy 
programmes, crop insurance, setting up of financial 
procedure for horticulture, accelerated Irrigation 
development programme, water resources management 
and participation of all States of the country for restoration 
of water bodies for Improving economic capability of 
agriculture and ensuring minimum net Income have been 
included in this budget. There is a propoeal to give 100 
per cent subsidy to small and medium farmers and 50 
per cent subsidy to other farmers for ground water 
recharging. 

Sir, under other areas of rural development schemes, 
drinking water has been made available to 55,512 
households, the construction of roads of 12198 kilometres 
In rural areas has been completed upto December 2006, 
and there is a possibility to cross the annual target of 
construction of 1,500,000 housing units. TlII now 19,758 
villages have been included in the Rajiv Gandhi Rural 
Electrification Scheme. There ia a proposal to constitute 
expert committee for studying climatic changes, the funds 
allocations for commonwealth games 2010 has been 
Increased and 'Bharat Nirman' programme is being 

effectively implemented which is a commendable task. 
The provision of Ra.108 crore for multi-area development 
programmes for districts having minority population has 
been proposed and the scheme of providing three 
scholarships i.e. metric scholarships, post-matrlc 
scholarship. and scholarships for graduate and post 
graduate level for the students belonging to minority 
communities to be Implemented for which a provision of 
approximately Rs.210.60 crore has been proposed. 

In the initial phase of Eleventh Five year Plan, 
availablllity of basic infrastructure facilities including quick 
generation of employment opportunities, removal of 
regional imbalances, health and educational facilities for 
all is to be ensured. The more budgetary prOVisions have 
been made for Sarva Shiksha Abhiyan and Mid-day Meal 
Scheme, Means-Cum-Merlt Scholarships, Drinking Water 
and Sanitation, Health Sector, National Rural Health 
Mission, Integrated Child Development Schemes, National 
Rural, Employment Guaranttee Scheme, Urban 
Unemployment, Jawaharlal Nehru, National Urban Renewal 
Mission, Targeted Public Distribution System and 
Antyodaya Anna YOjana, Welfare of Scheduled Castes 
and Scheduled Tribes. 

Sir, the hon'ble Finance Minister has incorporated 
some good proposals in the budget which would help in 
bringing the agriculture as well as the industrial sector to 
the international standard and will provide more 
employment opportunities to the rural youth. Today, there 
is a need to give more serious consideration for making 
social Infrastructure, education, health and other services 
related to the human development 88 of international 
standard. 

Sir, steps are required to be taken to increase the 
efficiency of the Govemment machinery to ensure that 
the allocated funds are fully utilised for the human welfare. 
All Ministries and the Govemment departments have to 
ensure 88 to what has been their contribution to the 
development of country by the expenditure made by them 
in an year or what achievement they have made. Sir, 
there is a need to bring transparency in the work system 
so that there may not be any difficulty in ensuring the 
accountability with reg ad to proper Implementation of 
schemes related to rural development, urban development 
and education etc. It can be ensured that the results not 
only be generated but the benefits thereof actually be 
reached to the deserving people· also. Necessary 
administrative changes are required to be brought to 
achieve the objective. 
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Sir, there Is a need to give more serious conaIderation 
to achieve our objective of administrative reforms, rooting 
out corruption, effective utilisation of available resources 
and making administration more accountable. 

Sir, basic amenities and infrastructure in Uttarakhand 
need to be strengthened for all round development of 
the State and to meet the human development facilities. 
You might be aware of geographical condition of 
Uttarakhand. Its 65 per cent area is covered with hills 
and forests. As a state of tourist Importance Uttarakhand 
is not only a centre of attraction for our country, but for 
the entire world also. 

Sir, Uttarakhand is a State with touriam potential 
having vast forest cover and ayurvedic medicines, but 
due to lack of economic infrastructure, these sectors could 
not make progress in their all round development. I would 
like to request you that more funds should be allocated 
to Uttarakhand to bring these sectors to the intemational 
level. 

More foreign exchange would be eamed by making 
Uttarakhand a tourism centre of intemational level and 
thereby Uttarakhand may also be able to play an 
important role in putting the country on the path of 
progress. 

Sir, I would like to request that some issues related 
to all round development of Uttarakhand should be 
incorporated in the Union Budget 2007-08. Information 
Technology sector should be provided special cOnC8asions 
in Uttarakhand and incentives should be provided for 
setting up of new industries In Uttarakhand. Special 
economic package should be provided in the budget for 
the rural roads and rural market facilities in Uttarakhand. 
The provision should be made for special economic 
package for rural small and medium scale industries and 
taxation should be made more flexible. There is a need 
to include all villages of hilly areas of Uttarakhand in 
Rural Employment Guarantee Scheme. An effective action 
plan need to be formulated for the development of hilly 
areas to check the migration of youth. Rural youth should 
be provided with interest free loan under self employment 
scheme, the provision of special economic package should 
be made for developing the tourists spots to make them 
of intemational level. Budget allocations are required to 
be made to open new technical institutes and universities 
in the hilly areas of Uttarakhand. There is a need to 
upgrade national highways· in Uttarakhand and Ram Nagar 

by-pass and Kashlpur by pass No. 121 should be 
constructed under National Highway project. More funds 
are required to be provided In the budget for women and 
child development, and welfare and education. There is 
a need to formulate an effective policy with the allocation 
of more funds to give rebate to the farmers In respect of 
the seeds and fertilizers and also to check soil erosion 
due to floods and rain8. The Central Govemment need 
to isaue directions to the State Govemments for acquiring 
barren, infertile and water-logged land instead of fertile 
land for Special Economic Zone. A number of 
sportspersons of Uttrakhand have made country proud In 
various games and sports at national and intemational 
level, so there Is a need to provide special financial 
package to promote games in the State. Also, central 
assistance is required for the overall development of the 
country and Uttrakhand State and to upgrade all the basic 
amenities to the optimum. 

Sir, I would like to request the hon. Minister through 
you that my suggestions and proposals may please be 
considered seriously and the schemes may be included 
in the Budget for 2007-2008 so that people of the State 
as well as national and intematlonal tourists visiting the 
State may get the benefit 0' It. 

Sir, at the end, I once again thank you and 
congratulate hon. Finance Minister for the Budget 2007· 
08, which is a budget for pubic weHare. 

·SHRI J.M. AARON RASHID (Periyakulam): Sir, I feel 
happy to participate In this discussion on Budget for the 
year 2007-08 which was presented in this august House 
by our Union Finance Minister, Shri P. Chidambaram. 
This Budget in my opinion is a historic one for it seeks 
to add to the skills of our farmers thereby IncreaSing the 
agricultural productivity giving a new direction to 
agricultural sector as a whole. This would greatly benefit 
the poor farmers and the agricultural labours too. I 
welcome and support this Bill. For the prosperity of the 
country and for the economic progress, the farmer who 
toil and moil in the soli contributes to the economy of 
this country through his sweat and tears. This Budget 
seeks to address to agriculture sector. There is a 
considerable allocation of funds to refurbish water bodies. 
There is a saying in Tamil that only when the height of 
the bund in the field is raised, the water level will also 
increase thereby increasing the yield of the crops. It says 

*Translation 01 the speech OI'IgInalIV laid on the Table In TamIl. 
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without saying that the lot of the poor can be increued 
by way of concentrating on to the ways and means to 
incr ... e agricultural production. That is one reason why 
the Chief Minister of Tam~ Nadu Or. Kalalgnar Karunanidhi 
on his assuming office last year announced that the poor 
living below poverty line would be provided with rice two 
rupees • kilogram. This must be extended to the people 
of all the States. Tamil Nadu has shown the way. I 
mention this becal*t the Budget prepared by our Finance 
Minister has spelt out several schemes and fund 
allocationa that would greatly benefit the farming 
community. At a cost of As. 1800 cro,... with the help of 
NABAAO), water bodies would be renovated, desilted and 
strengthened thereby enabling conservation and storage 
of more water. Developing water resources Is a right 
action to give a boost to agricultural production. We are 
also going in for better and efficient water management 
so that water is utilized in a simple thrifty way with a 
proper training in this regard, so that it benefits our 
countrymen in a big way. 

Farm credit quantum has been enhanced upto 
As.2,25,OOO crores. And it is the target for the financial 
year 2007-08. This year's Budget lays stress on education. 
This will enable us to take our country to great heights 
in the comity of nation. 

Our UPA Chairperson, Annal Sonia Gandhi, who has 
earned the goodwill of crores of poor and the poorest of 
the poor of this country, is showing us right path and 
guides this Government to fulfil the aspirations of the 
people. The Government and the stewardship of our Prime 
Minister, Dr. Manmohan Singh, is trying to meet the 
expectations of the people. Dr. Kalaignar Karunanidhi who 
assumed office as Chief Millister of Tamil Nadu in the 
company of UPA has waived agricultural loan to the'tune 
of As.7,500 crores. He has introduced a direct marketing 
method to take the agricultural produce directly from the 
fields to the market directly by the farmers themselves 
directly. This cash and carry method has helped the 
fanners to get remunerative price saving from the clutches 
of the middlemen. There Is no incidence of farmers' 
suicidal death in Tamil Nadu because the farming 
community is getting a better deal under the dynamic 
leadership of Dr. Kalaignar Karunanidhi. Tamil Nadu is a 
pioneering State in alleviating the problems of the 
peasants. 

In this year's Union Budget, As.381 crOr8S of rupees 
has been set apart for the welfare of the minorities. Under 

the guidance of Annal Sonia Gandhi, Or. Manmohan 
Singh's Government has introduced a Fifteen Point 
Programme to improve the conditions of the mlnorltiee. 
Implementing fully the Sacchar Committee's 
recommendation would result In Improving the living 
standard of the minorities by way of providing education, 
Job opportunities and help for entrepreneurial ventures. 

Equipment for drip Irrigation is now exempted from 
customs duty. This is a welcome move. Similarly, under 
'Aam Aadml Beama YOlna' rural agricultural labour will be 
provided with social security by way of extending 
Insurance cover. This would greatly benefit the farmers, 
who are left fend for themselves when they are swayed 
by the vagaries of weather round the year. These are 
measures In the right direction aimed at the farming 
community thereby providing social security. 

Mid·day Meal Scheme was introduced for the first 
time In the country by our late Chief Minister KamaraJ in 
Tamil Nadu. He wanted to extend the benefit of education 
to the poorest sections of the society and he introduced 
Noon Meal Scheme In the schools to overcome the 
problem of increasing dropout rate. He strongly believed 
that a revolution In providing education would lead us to 
the path of sen-sufficiency. Emulating the spirit our Union 
Finance Minister has increased by 35 per cent the 
allocation of funds for this scheme, which has touched a 
sum of As.23,142 crores. 

In 2007·08, the allocation for higher education has 
been increased from As. 1 ,837 crores to As.3,794 crores. 
This has become a shot in the arm of the Government 
led by the United Progresaive Alliance (UPA). People are 
welcoming the spirit behind the move. Our Finance 
Minister has also announced one lakh scholarships to 
the tune of As. 6000/· per student In the rural areas to 
lure the meritorious students to continue their education. 
We find lakhs of students in Uttar Pradesh alone dropping 
out of the school every year. Extending of this Central 
Scholarship will be a boon to our future generation. 

Import of medical equipment will now attract reduced 
customs duty as It has been brought down from 12.5 per 
cent 7.5 per cent. With social concern and to help 
overcome the deadly menace of HIV AIDS, the Union 
Government has set apart As.969 crores. This is a 
welcome move. National Aural EmplOyment Guarantee 
Scheme (NAEGS) carried out in 200 districts In the 
country by UPA Government under the guidance of Annal 
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Sonia Gandhi has now been extended to 320 dlatrictl. 
This Is a happy announcement. 

The move of the Union Govemment to increase from 
As. 6200 to Rs. 15,000 the limit on micro credit extended 
to the poor people through nationalized banks shows the 
human touch with Government led by Dr. Manmohan 
Singh under the able guidance of Annai Sonia Gandhi. 

The Finance Minister has also speIt out hi. action 
plan to enhance the quality and standard of about 300 
Industrial Training Institutes (ITI) in the country by way of 
extending an interest free loan to the tune of Rs. 2.5 
crOr88. Income tax rebate on the interest paid against 
educational loan Is a welcome move. Slmllar1y, the tax 
limit ceiling of rupees one crore pertaining to small 
industrial units has been enhanced to rupees 1.5 crores. 
This shows the concern of the Govemment to improve 
the lot of the entrepreneurs in the small scale Industries 
sector. In the case of salaried employees, the standard 
deduction has been enhanced to rupees 1.10 Iakhs. Under 
S.G.S. Y. schemes carried out through NGOs shall 
henceforth have an allocation of As. 1 ,800 crores after 
Its being increased from As. 1 ,200 crores. Under 
S.J.S.R.Y., the urban poor will get an additional allocation 
which now touches Rs. 344 crores. 

This Govemment has also come forward to expre88 
its concern for the welfare of the depressd sections of 
the society by way of Increasing the scholarship for M.Phil 
and PhD courses. The students hailing from the 
Scheduled Castes and the Scheduled Tribes communities 
will now get this lucrative scholarship. 

This Government has also unfailingly shown Its 
concern for the disabled people of the society. In order 
to guarantee one lakh jobs the disabled people, the 
Government has come forward to extend E.S.I. and E.P.F. 
facilities for the first three years to the organizations that 
provide jobs to them. This relieves some pain In the 
hearts of our disabled brethem. Extending my support to 
this year's Union Budget, let me add a few points. 

*This segment of clearing agent has all along been 
exempted from the Imposition of excise duty. To be more 
preCise it ·was considered by the succeeding Union 
Governments to be a industry under the threat of 
extinction, whose growth had gone negative during the 
last four decades. More so after the advent of synthetic 
detergents industry is fighting a losing battle and Is almost 
on the verge of closure. 

*'-00* This part of the speech was laid on the Table. 

In view of following enumerations the decision of 
ImpoeitIon of 18% excise duty in the IUtUnlon Budget 
should be reviewed: 

1. Natural 011 based hand made Laundry soap Is 
eco-friendly, friendly to both clotheS and skin. 

2. The oil based soaps are made of indigenous 
oils which leads to savings of huge amount of 
foreign exchange because import of foreign 
exchange because import of petro baed product 
by synthetic detergent industry entails wasteful 
expenditure of precious foreign exchange. 

3. The Industry Is labour oriented as it does not 
involve power and the manufacturing process Is 
completely manual. The Industry provides 
employment to lacs of labourers directly. It al.o 
generates employment at the grass root level 
because the villagers are engaged In great 
numbers to collect the seeds grown on trees 
from which Is extracted, an Important Ingredient 
of Indigenous 8oap. 

4. It solve. the problem of disposal of residual 
waste of hydrogenated vegetables 011. as the 
waste is used as Inputs by 011 based laundry 
soaps, which otherwise, would be diverted to 
manufacturing of edible aU units which may prove 
disastrous because it is not edible. 

Imposition of 16% excise duty on Hand Made 
Laundry Soap has brought this segment of 
industry at par with the multinationals and large 
scale giants. The irony being that theee very 
multinationals have found waya to avoid this tax 
by shifting or setting up their units in tax haven 
state8 like. Uttaranchal, Himachal Pradesh, 
Assam etc. So from a poaltion of advantage the 
SSI laundry soap have been pushed to an 
unenviable position wherein their wherein their 
certain death or close down has been 
guaranteed by the government. 

5. The tax that will accrue to the govemment will 
be so miniscule that it may not even cover the 
C08t of collection. 

The end ueers of this soap are always the 
poorest of the poor people of the eoclety and 
any imposition of the tax will ultimately be borne 
by these very people. The tax wiU put an end 
to the centuries old traditional hand made 
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washing 80ap units and will provide an open 
market to the big players who will cru8h the 
tiny labour oriented units to death. 

We request your good self to kindly withdraw the tax 
and give this form of industry a fresh breath of life. 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral): 
Si~, I express my gratitude towards you for giving me the 
opportunity to speak on the General Budget 2007-08. 
Every year, on the last day of February every citizen of 
this country whether he is an industrialist or an office 
goer, whether he works in city or he is a farm worker, a 
farmer or does something else, looks forward to this day. 
The Government presents General Budget in the 
Parliament. They expect the budget presented by the 
Government would give a clear outline as to how the 
Government intends to solve the present day situation 
and problems, as to how the Government plans to make 
future easier and what policies it is going to pursue? But 
the budget for 2007-08 presented by the Government is 
not a Generai Budget. it is considered a general budget 
because everybody gains something. The budget 
presented by the Government is a corporate budget 
instead of general budget. It intends to benefit a limited 
section of the people only. If you compare the budget of 
the last year with the budget of this year, you will find 
hardly any difference except for alteration of two-four lines. 
The people of the country are suffering because of the 
budget of the last year. They too have suffered in two of 
the States, but they are not aware of It. Sir, I would like 
to submit that the hon. Finance Minister started and ended 
his budget speech with reference to the growth-rate. Rest 
of the speech was dealt with the data in respect of the 
Sensex, GOP, LOP and all that which the people of the 
country had nothing to do with. Hon. Minister started and 
ended his speech with the reference of growth rate. Hon. 
Minister believes that with the accelerated pace of 
economic development, the problems would be solved. 

Sir, I would like to submit that even the Deputy 
Chairman of the Planning Commission holds that poverty 
can be alleviated from this country only if agriculture 
production increases. It has been mentioned in para 3 of 
Budget speech of hon. Finance Minister that if production 
in manufacturing sector increases, economic development 
will be speeded up. This is paradoxical. However, to some 
extent, as Deputy Chairman of the Planning Commission 
believes, since the country is dependent on agriculture, 

the base of economy is agriculture, hence unless 
agriculture is not given due promotion pace of economic 
development can not be increased. 

Sir, according to him, the per capita foodgrains 
production in the year 2001 was 494 grams which has 
come down to 424 grams per capita in the year 2007. 
It means that the foodgrain production Is decreasing in 
the country. You are not paying attention t~ the agriculture. 
The Government is indifferent towards agriculture. 
According to a survey, the average weight of 12 per cent 
of 6 months' old children is below normal. When these 
children grow into youths of 18 to 24 years, their weight 
8till remains low and the other things required for a 
healthy body accounts for upto 58%. It happen8 because 
your focus is not where it is required. The facilities and 
the nutritious diet which the people of the country should 
get is not being provided to them. As such the philosophy 
of growth rate is all worthless. It has been stated in a 
survey conducted by UNDP that the Increasing growth 
rate in India is creating no job. It Is not creating job 
opportunities. You are not able to create job opportunities 
and you say that growth rate in economic sector will 
Increase. 

Sir, in the Budget for 2007-08, a total expenditure of 
Rs.6,80,500 erore has been projected. Out of which, 
revenue expenditure is to the tune of Rs. 5,57,900 crore. 
Where will the remaining amount come from? You will go 
for debt and repay it by debt. The Deputy Director of the 
Reserve Bank of India, Dr. Rakesh Mohan himself 8aid, 
It is published in the newspapers that the amount of 
debt would be higher this year. Where are you leading 
this country to? The situation is such that every citizen 
of the country has a burden of internal or external debt 
of Rs.22 thousand on his head. Where are you leading 
this country to? 

Sir, hon. Minister was talking of plan outlay. There is 
32% expenditure under plan outlay and 68% expenditure 
under non-plan outlay. You say that we are taking the 
country on the path of advancement, on the path of 
progress, but in the country where expenditure under plan 
outlay is 32% and 68% non-plan outlay is being 
earmarked on that 32%, what growth rate you are talking 
of? Thus, the growth rate referred to in the Budget 
becomes clear from these figures. 

Sir, riSing prices have also been touched in the 
budget. Today, whole of the country is grappling with the 
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problem of rising prices. The price of day-to-day 
commodities are touching the sky. Nobody must have 
ever thought that the prices of items of daily use such 
as onion, green vegetables rice, wheat, mustard oil etc. 
would rise so quikly. This situation has arisen because of 
your wrong polices. The Prime Minister says that soaring 
prices are part and parcel of development. And the theory 
of the Prime Minister in support of his statement is thus 
if there is investment, there would be manufacturing, 
production will increase, the produce will come in the 
market, and create income which in tum would again be 
invested, which direction you are heading to? The prices 
of durable goods such as refrigerator, air-conditioner etc 
are not increasing. Where are the prices of the production 
you are talking of increasing? 

The prices of daily used Items by the poor man are 
rising. Your theory can be summed up in these words. 
The economic survey shows that the general wholesale 
price index stood around 5 per cent from April to 
December 2006 but in the rural areas the consumer price 
index which affects the labourers and agriculture workers, 
who constitute 60 percent of the total workers of the 
country stood around 10 per cent. At the same time you 
are claiming that we are eradicating poverty. The poor 
people has to shell out more money. The annual increase 
in the per capita income is 7 per cent while the inflation 
is rising at the rate of 10 per cent. Under these 
circumstances how can you talk of equality and taking 
the country on the path of development? It is because of 
your policies that the gap between the poor and the rich 
is widening. The poverty is increasing in the country. You 
are projecting misleading figures before the country and 
claim that you are alleviating the poverty. In this respect 
I would like to mention the condition of the people living 
below poverty line in Bihar. A door to door survey was 
conducted to determine the number of people living below 
poverty line. On the basis of that household survey the 
number and indices were fixed. After fixing the number 
as such the Govemment of India stated that on the basis 
of survey conducted by the National Sample Survey 
merely 65 Lakh people are living below the poverty line. 
How can you determine the number in such a manner? 
You are just looking at the figures. You are trying to 
abolish poverty in papers only but the factual position is 
something else. I am talking about Bihar. If the household 
survey is taken as a basis, the number of people living 
below the poverty line there shall be more than one 
crore. You want to get these figured fixed at 65 lakh. If 

the number of people living below poverty line is fixed at 
65 lakhs then certainly a sizable population living below 
the poverty line will be left out of It. Thus Armed with 
these figures you are just trying to .. tablish that leseer 
people are living below the poverty line and thus poverty 
is getting eradicated. You are projecting misleading figures 
before the country. 

Sir, agriculture sector has been mentioned here. The 
Finance Minister has said that the Government is 
focussing its attention on the agriculture sector. I would 
like to give an example as to the seriousness of this 
Government towards agriculture sector. The farmers are 
committing suicide in Vidharbha reglon. Mr. Prime Minister 
visited there and delivered an elaborate speech there 
that a special package will be provided to the farmers of 
the region. But the truth was revealed when the 
Government of Maharastra filed an aHidavit in the 
Supreme Court stating that Govemment of Maharastra 
has received merely an amount of Rs. 50 lakh In the 
form of package. The farmers are committing suicide there 
while you are saying that you are paying due attention 
towards agriculture and farmers. Mr. Rai, the Secretary 
to Central Agricultural Research and Education has stated 
that in the country 140 million hectares of land Is being 
used for agriculture purpose and If we have to augment 
the production and the employment opportunities in this 
sector this area need to be expanded. There is 107 million 
hectare cultivable land which can be utilized for agriculture 
purpose. You can also use that land for the pUrpo8es of 
food processing but your budget has not mentioned all 
that. The agriculture produce to the tune of Rs. 58,000 
crore gets wasted for want of storage facilitl... You can 
also avert this loss. If the food processing units are 
promoted these agriculture produce worth As. 58,000 crore 
can be saved, but there Is no mention in your budget in 
this regard. 

There is a scheme involving one lakhs thousand crore 
rupees and you have stated that we will be able to 
complete it by 2015. why don't you complete that scheme 
on priority basis? You are not serious towards Inflation, 
towards agriculture. The people of this country have 
nothing to do with your sensex and your statements which 
are published in leading newspapers. The people of this 
country are not concerned what your figures say. The 
people of this country are concerned about skyrocketing 
prices of essential commodities. 

They assume that vegetable which they have 
purchased at the rate of Rs.8 a Kilo, thia evening will be 
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sold at Rs.12 a kilo next morning. The people are 
suffering because of your policies. Your policies are 
defective. You should formulate such policies aa could 
benefit the common man. Only then, the misleading 
situation created by you will be resolved and the people 
of this country will get benefits. which they rightly deserve. 
With these words I conclude. 

3HRIMATI RANJEET RANJAN (Saharsa): Mr. 
Chairman Sir, through you I would like to draw the 
attention of hon. Finance Minister towards some points. 
Firstly, I will support the Bill introduced by hon. Minister. 
I would like to state that serious efforts should be made 
to contain the prices of household items which are of 
dally use. With this, I would like to mention about Kasturba 
Gandhi Vidyalay. You are well aware that there carnes a 
stage after which some children either for want of Interest 
or for poor financial position, do not show keenn.. to 
study further. The Kasturba Gandhi Schools opened by 
you have been very much appreciated by the people. 
The gll1s belonging to highly backward castes, minorities 
and poor families who otherwise would have never dreamt 
of going to school are studying there. But I would like to 
know what will happen to them after their completing 
eighth standard? Will the poor families which are not 
even able to meet the' expenses of studies of first 
standard be able to bear the expenses of their studies 
beyond eighth standard? Hence, I would like to draw the 
attention of hon. Minister in this direction and request 
him to include this matter In budget. We should ensure 
that those gil1s may atleast complete their education upto 
12th standard 80 that their future may be shaped up and 
they could become self dependent by getting a teaching 
job either in Aanganwari or in Sarva Sll<sha Abhlyan. 

Secondly. I would like to mention about sports. Due 
attention has not been paid towards sports. You have 
increased the budget for sports in school. In addition, I 
would like to suggest that there should be a compulsory 
provision for development of sports infrastructure. Each 
district should be provided a certain fund on the line of 
schools so that atleast a sports complex or a stadium 
could be constructed in every district which should have 
facilities for playing games like kabaddl, hockey or football 
so that the children having sports talents could practice 
in the small diatrlcts also. 

Further, you have taken up a project for constructing 
a rail bridge acroae the Ganga river In Monghyr, Bihar. 
I would like to draw your attention towards the bridge 

over Koshl river and state that even after the passing of 
fifty years you neither have rehabilitated the people over 
there, nor the ghats have been released from 'Bandobasti" 
system, nor the tax has been discontinued for the people 
whose land had been swallowed up by the river. People 
over there still have to pay ten rupees each for making 
to and fro joumey. A bridge at Baluha is dIrely needed. 
The people have raised that matter several times but the 
Government of Bihar is not able to do this work. I have 
also raised this matter three-four times but the Bihar 
Government replied that we are not competent to do 80 

as this matter comes under the jurisdiction of the 
Government of India. I would like to say that the 
Government of India should make provision for the 
rehabilitation of the people and for the Construction of a 
bridge at Baiuha. Alongwith it, I would like to say that 
the isaue of constructing high dam in 17 flood affected 
districts was initiated when I was elected to the House 
three years back Hon. Prime Minister had also visited 
there but even after the passage of three years the survey 
work has stile been going on. Why the work of high 
dams was not Included in the budget? Further, what action 
ill being taken in this regard and whether or not It will be 
constructed? The needs to be classified. Besides, I would 
like to raise one more serious Issue that the monitoring 
of water of river those rests with the Union Government. 
They need to make special budgetary allocation for it as 
the water of I1ver Is contains excess quantity of arsenic. 
The water is consumed by 2-3 crore people living in 17 
districts and the level of arsenic remains unchanged even 
after the water is filtered due to which the people had to 
suffer from various disorders like cancer and gOitre. Steps 
needs to be taken to address the problem taking the 
issue seriously. 

The Government have provided a separate package 
to Promote coconut industry. I would like to draw your 
attention towards Bengal and Bihar. The cultivation of 
Jute is undertaken in large area in Bengal, Bihar and in 
the region in the vicinity of river Kosi. However, the 
farmers are reluctant to produce jute now-a-days because 
they lack all the infrastructural facilities including 
procurement centres. The issue has been raised several 
times before the Minister of Textiles and he stated about 
the paucity of funds. Alongwith Jute, Banana is also widely 
cultivated in Bihar. I would like the 'Government to pay 
serious thought 88 what steps are reserved to be taken 
for the coconut Industry to be modernized. 
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The diseases like T.B. and FIlaria have been included 
in the budget. Kala-e-jar Is a common di80rder in Bihar 
and Bengal. It seems to be a lees threatening disease 
that can be controlled merely by spraying DDT. Today 
one lakh people In Bengal and Bihar alone are suffering 
from this disease. Poor people often fall prey to the 
disease as they get neither the nutritious food nor do 
they get treatment facilities in the government hospitals. 
I would request the Government to pay attention towards 
creating awareness among the public about the disease 
like the advertisement compaign undertaken by the 
Government for polio and even the street plays could be 
presented or the help of the organization engaged in the 
polio compaign can be taken to create the awareness. 
Besides. the Government should launch a scheme for 
providing nutritious food facilities alongwlth the treatment 
for the persons suffering from Kala-e-jar. 

The provision for providing bathroom and toilet 
facilities for dallts has been made in the Budget. However 
there is no provision for providing money for constructing 
the walls and roofs of the said structures. I would like to 
know as how the dalits to whom this facility has been 
provided, could be able to raise those structures? If at 
all any facility is being provided then It should be for 
constructing the complete structure. 

Lastly. I would like to raise the very serious issue of 
SEZ·s. Talks are going on to privatize the land of the 
farmer as some of the land has been acquired by 
Reliance in Punjab. However, I would only like to say 
that the norms adopted for the acquisition of land are 
very wrong. Is it right to give crores of rupees in lump 
sum to a person having income of RI. 1 0,000 without 
inculcating In him any sanity or laying any guldellnee for 
him as how to spend that money? The farmers have 
purchased vehicles and some of them have constructed 
houses with three or four floor and they entertain 
themselves with playing cards game and consumer liquor 
and their children are doing nothing. Aren't we under the 
danger of turning hard working farmers toKlng 24 hours 
a day into totally idle creatures? I would request the 
government to change this model of SEZ. Why is not the 
government aquiring the barren land not fit for cultivation 
for the purpose of setting up SEZ for private companies? 
The acquisition of fertile land for SEZ is totally wrong. 
This issue needs to be addressed seriously so that our 
farmer who toils his sweat and blood might not tum into 
an idle person? The farmers should be given the share 
in the aquiring companies and there should be a proper 

roadmap as how their capital Is to be invested and to 
be kept In working phaae 80 that the farmers may not 
remain Idle. 

With this, I conclude and thank you for giving me an 
opportunity to speak. 

/English} 

·SHRI BRAHMANANDA PANDA (Jagatsinghpur): It Is 
my proud privilege to present my views on the Union 
Budget for 2007-08. 

Hon 'bIe FM has announced before thIa August HOUH 
that the country is now poised to achieve the 10th Pfan 
target GOP growth rate of 8 percent during hie regime. 
No doubt, this is a commeoo.ble achievement but It Ie 
a matter of concern that this growth has been proved to 
be an urban phenomenon, Impacting largely the urban 
economy where the so-called upper class people get the 
benefits. Further, It Ie a matter of InVMtlgation whether 
the provisions made In thle Budget 2007-08 will lead to 
the prosperity of the real Bh81l1t I .•. , the rural India. 

All of us know that more than two-thlrd8 of our billion 
population ate dependent on primary sector. This provides 
employment to 64 percent of the country's total workforce. 
All the Hon'ble Members would agree wish me that rural 
prosperity is a 'must' for a nation like ours. However, 
ever Since the beginning of the UPA rule, while sectors 
Ilk. manufacturing and services are given a special thrust 
in one way or the other, the primary sector has been 
severely neglected. 'The agriculture sector has been 
witnessing downward trends in the growth of production 
and productivity in a number of food-grains across the 
country. Considering a rampant rur.t>ul'ban migration, one 
can easily say that it is the lack of development of rural 
and agro-based infrastructure which is the main culprit in 
the ongoing socio-economic divide between the rural and 
urban areas. 

Many a time, disguisedly unemployed rural agrarian 
folk are compelled to shift their occupation to other 
economic activities and sometimes even migrate since 
present-day agriculture in India has low capacity to 
generate additional income. There has been no dramatic 
technological breakthrough in agriculture in the country 
since the 'Green Revolution' of 1960s. The potential of 

*The speech was laid on the Tllble, 
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the existing agro-based technologies has not been fully 
exploited and the growth rate in the productivity for most 
of the foodgrains as remained virtually stagnant during 
the last two decades. This clearly indicates lack of basic 
and prioritized research and development Initiatives in the 
field of agriculture and agro-technology. 

The Budget 2007-08 has no new or innovative 
provision for the Indian Agriculture. This is why the 
agriculture sector, in spite of minimal relief ensured in 
the 2007-.08 Union Budget, is not going to witness a 
dramatic change in the coming future. Hon'ble FM's 
measures like allocation of funds to multiplicity of farm-
based schemes, facilitating access to credit, extending 
training and provisioning insurance and rural infrastructure 
are well-intended. However, these provisiOns are very 
unlikely to have a positive impact on agriculture since 
the most critical aspect regarding the intended outcomes 
and the delivery mechanisms of these policy directions 
have not been addressed Skillfully. Hon'ble FM has himself 
conceded the fact that an average growth during the 
10th Plan period was only 2.3 percent which was quite 
below the desired level of 4 percent a year. Considering 
the gestation lag in the investments in the farm sector, 
accumulated and acute supply-side constraints may not 
give the requisite thrust to the Indian Agriculture to score 
the planned growth rate. 

Here, I must refer to my State, Orissa, the land of 
lord Jagannath. The State is endowed with rich natural 
resources in the form of vast mineral deposits, forest, 
productive land, bountiful surface and ground water 
resources, long coast line, and picturesque places and 
pilgrim shrines with tremendous tourist potential. However, 
it is a matter of great concem that due to the Centre's 
continuous apathy and step-motherly approach towards 
effective, adequate and successful exploitation of these 
resources, the State has never had a chance to generate 
satisfactory income opportunities for the millions of Its 
inhabitants. All of us know that this State directly witnesses 
the problems of poverty and destitution due to its socio-
economic backwardness. Half of its population Is estimated 
to be under the poverty trap. Large proportion of people 
in the state has very poor living conditions. 

That is why I couldn't resist myself to question the 
Govemment's policy reflected in this Union Budget-

• Do the economic policies in the UPA era have 
suited only the rich and urbanites? 

• 0088 it mean that the whole policy framework 
bypassed the *Aam Adml~ who ara small, 
marginal farmers and agrlcuftural labourers and 
are reeling under poverty Hne even after more 
than 59 years of our Independence? 

Proposal to reduce the customs duty on polyester 
fibre and yam from 10 percent to 7.5 percent is 
encouraging as our textile industry is suffering from Intense 
competition in this economic boom period. I could have 
been happier, if the budget would have considered 
innovative mechanisms to protect the interest of our 
poorest of the poor country-side weavers. They lack 
technology and marketing. The traditional skill and 
knowledge are on the verge of extinction. The lack of 
proper implementation of Central Schemes on 
develc.pment of handlooms and handicrafts has made the 
weaver's life miserable not only in the State of Orissa 
but also across the States. 

Sir, Orissa feels proud not only of her rich socio-
cultural heritage, but also of the skills and knowledge 
base of her million weavers who are capable of weaving 
a silk saree of an average length which can be stored 
inside a small bamboo stick. I must bring to the notice 
of the Hon'b!e Members here that the art of the rural 
artisans and weavers In the State is dying day by day; 
suicidal incidences are on the rise; distress sales are 
rampant and access to credit which is essential for the 
smooth operation of artisan activities is severely 
constrained. In ear1ier occasions, I have raised my concem 
about the problems faced by our rural artisans in this 
August House. Since the budget fa/led to outline any 
comprehensive package for the up-Ilttment of these poor 
weavers and artisans, I may not consider it as a Budget 
for the AAM ADM I'. 

The Hon'ble FM mentioned that revenues were 
buoyant for the third year in a row. A review of the 
balance sheet of the country would paint the picture 
otherwise. With the help of a little arithmetic we can 
easily conclude that India has a very grim financial 
situation. While the revenue receipt was. stated as 
buoyant, both revenue and capital expenditure are 
stupendously large and considerably higher than the 
degree of buoyancy in the revenue receipt. Further the 
interest payments towards our internal debt are more than 
60 percent of our total revenue receipt. This indicates 
that we are not far away from an intemal debt trap. 
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Further In the Budget Estimate for 2007-08, It was 
stated that the total projected revenue receipt would be 
Rs. 486,422 crore against the revenue expenditure of 
Rs. 557,900 crore. Again, the fiscal deficit was pegged 
at 3.3 percent of GOP amounting to Rs. 150,948 crore. 
Seeing these mindboggling figures in the deficit account, 
the current situation seems grim and is going to pose 
immense difficulty in our way to achieve the Fiscal 
Responsibility and Budget Management Act targets, which 
we have passed In this August House a few years ago. 

"Bharat Nirman" which has six vital infrastructure 
components viz., irrigation, roads, water supply, housing, 
rural electrification and rural telecom connectivity Is yet 
to give the rural economy a new shape as very minimal 
expanson and strengthening of existing rural Infrastructure 
and creation of additional Infrastructurel facilities have been 
achieved in a transparent manner in various 
infrastructurally backward States like Orissa. This 
programme apart from a media hype could not succeed 
in generating a synchronized approach to converge the 
benefits of this infrastructure building Initiative with various 
other development oriented programmes already In 
operation in rural areas like, programmes for alleviating 
poverty, generating gainful employment, ensuring social 
security, enhancing standards of health, hygiene, sanitation 
and education. This has resulted in under-utilization of 
resources and corruption. This Budget, instead of hiking 
allocation under this compoSite programme could have 
addressed the problem areas in the implementation and 
outlined stringent measures towards effective and intended 
execution. 

I am pained to state before the House that the plans 
and policies meant for the million poor have not yielded 
desired results even after attaining 59 years of 
Independence. In the socio-economically backward states 
like Orissa, a'ssessments of various anti-poverty 
programmes (by the Planning Commission, Government 
of India) indicate that several problems like complex 
administration, high administrative costs, mis-utilisation of 
resources, ill-defined multiple objectives, lack in quality 
and accountability and inadequate monitoring had been 
the prime reason for the high Incidence of poverty in the 
rural Orissa. In the State of Orissa, the percentage of 
rural families living below the poverty line is found to be 
very high. The State is also witnessing acute shortage of 
rural infrastructure. Industrialisation in the State is 
inadequate which has a direct impact on the service and 
primary sector. In spite of immense interest shown by 

the MNCa, Lack of connectivity, power shortage have 
discouraged many prospective global entrepreneurs to 
come to Orissa and Invest here. Hon'ble CM of Orissa 
have also urged to your good8elf and the Hon'ble PM 
regarding the prOvision of a special package to Orissa 
keeping in view the backwardness of the State. These 
are the reasons for which I have been sincerely requesting 
for Orissa to be considered as a special category State 
and entitle it to attain special attention and special 
package from the Centre. 

I extend my heartiest thanks to the FM for his 
initiatives towards opening RRB branches in 80 uncovered 
districts In the coming flnandal year. In this context, I am 
compelled to note here that the Budget with its very few 
directlonless paltry sops may not give the requlaite booet 
to the agribusiness In backward States like ours. With 
the shortage of staff In the bank branches and existing 
fierce competition in the Indian finance mari<et, the FM's 
dream In easing credit extension mechanlam in the rural 
areas may not come true. 

In a democratic country like ours, we would prefer to 
accept the growth of agriculture sector via-a-vis other 
sectors like manufacturing or services since 75 percent 
of our population lives in rural areas. We must realize 
that we want a vibrant agricultural scenario In the country 
by reforming and developing thla sector In a way where 
we would like to Increase food-processing activities, 
retailing busineaa on farm products and cold-chain 
capacities in the rural areas. We have to realize the 
potential of this sector not only In distributing the growth 
benefits to the common masses but alao to contain 
successfully the evils of Inflation. 

I would congratulate the Hon'ble FM for enumerating 
various schemes dedicated towards upllftment of rural 
areas, insurance covers, better health and educational 
initiatives. However, a simple calculation will expose one 
thing • all of these high aounding plans, programmes 
and budgetary figures boils down to Rs 1,64,900 crore 
which is barely 24 percent of the total expenditure 
proposed. 

The Budget announced incentives for small scale 
industries where exemption limit for excise duties on small 
scale industries, service taxes were raised to Rs. 1.5 
crore and Rs. 8 lakh respectively. These announcements 
have to be read with the announcements of Ministry of 
Commerce and Industries, where the latter has decided 
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to de-reaerve 125 iteme from the Hats of Itema reI81'Ved 
for small scale Industrl.s. This means now the big 
companies will be able to manufacture the de-reaerved 
items thereby throwing the country's 24 lakh registered 
small scale units to the vagaries of open market 
competition. lacking In modern technology, financial 
resources and research and development, the Small Scale 
Units of the country will have to pass through a difficult 
phase In the near future. This will have a detrimental 
effect on the 30 million people recruited in these small 
scale units across the country. 

The present budget, to me, is completely Inflationary 
budget. We have seen that the dual excise taxation policy 
of the government could not cure the inflationary situation. 
The FM's anticipation regarding the reduction of price of 
cement products died down when within a few hours of 
the announcement of the Budget, the cement industries 
of the country, instead of reducing their price per unit, 
actually raised per unit price for which the Incidence fell 
on the common man who paid an average of As. 20 
more than what he was paying earlier (Le. in the pre-
budget period) for a similar pack of cement. Before 
prescribing such a dubious and Impractical double taxation 
framework for cement sector, the FM could have gauged 
the demand and supply situation In this sector and could 
have taken appropriate steps to increase the cement 
manufacturing capacity in the country. Increase in the 
money movement in the country, high Interest rate 
structure, acute shortage in the food-grains supply, faulty 
policies regarding procurement and buffer stock operation 
and distribution of food-grains have continued to plague 
the rural economy and affect the price situation adversely. 

The Budget has completely failed to lay any 
significant measure for the booming corporate sector in 
the country. With the tax proposals for the corporates 
like increase in the dividend distribution tax, removal of 
the taxfree status for the soft-ware industries and 
additional impost on cement manufactures have led to 
immediate and sharp fall In the stocks of most of these 
companies. 

As regards introduction of a novel product for senior 
citizens "reverse mortgageR, I would like to condemn the 
policy of the government in this regard. As per the policy 
a senior citizen who is the owner of a house can avail 
of a monthly stream of income against the mortgage of 
his/her hous-. while remaining the owner and occupying 
the house throughout hislher lifetime, without repayment 

or servicing of the loan. This policy may not be suitable 
simply because the banks win be entitled to sell-off the 
property through auction after the death oftha Ioanee 
senior citizen. Further, If the sell proceed exceeds the 
amount of -the loan taken by the deceUed, the remaining 
amount will be given to the legal heir of the person 
deceased. The following example wouln highlight the 
gravity of the situation: 

If MAR, a senior citizen staying In South Deihl gets 
As. 50 lakh under this scheme dies after leaving a 
property worth As. 1 crores then his legal heirs (who do 
not hesitate to desert him at the time of his crlals) would 
be advlled to pay back the loan. If this doel not 
materialise, the property will be sold and the remaining 
amount of As. 50 lakh would be given as a bounty to 
the legal heirs. This, to me, Is unethical and Impractical. 
Further, the value of property across the country Is not 
the same. Will our Hon'ble FM think about the senior 
citizens living in remote and rural are88 where one house 
property 'costs as le88 as As. 30,0001-7 

in the Union Budget, there is hardly any evidence 
that the government Is going to follow its long cherished 
commitment of smooth economic reform. Sluggish 
agriculture growth, lack of lITIgation and infrastructure, low 
level of socio-economlc Indices and high Inflationary 
situation have not been addressed skilfully and 
appropriately In this Budget. Increase In allocation Is fine, 
but we should think about the Increase in the quality of 
expenditure on the sectors like education, health and 
infrastructure. The Union Budget Is, silent on the 
implementation part of the high sounding programmes. 

The Union Budget 2007-08 has loat the confidence 
of the people at large, failed In fulfilling the high sounding 
objectives of poverty alleviation, defeated In reigning 
Inflationary situation in the economy and prescribed no 
new recipe for agricultural resurrection. 

/Tmns/8tionj 

MD. SALIM (Kolkata North-east): Mr. Chairman, Sir, 
budget is such a document that affects each one of us. 
Through Budget the Govemment puts before the nation 
its priorities and through part (a) where the underlying 
speech is made and through part (b) In which allocation 
of fund is made, Government gives eln impression to Its 
political will power. I am taking part in the discussion on 
Union Budget for the first time. However every time I 
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see that there is a much variation between part <a) when 
the Finance Minister speaks out h~ objectives and part 
(b) when actual allocation Is made. The same variation 
is visible this time also. It Is especially so given the fact 
that UPA Government came to power under a Common 
Minimum Programme. There is an opportunity for 
presenting one more budget and after which the 
performance of the five years of the Government would 
be judged. This Budget is an important step In direction 
for converting the dreams enshrined under the Common 
Minimum Programme into reality. 

Mr. Chairman, Sir, as the 11th Five Year Plan is 
beginning from the current year. This will also reflect the 
economic policies of the Government. In the beginning of 
the speech of the hon. Finance MInister a very ro8Y 
picture has been Painted of the economic conditiOn of 
the Government. However, it lacks in any direction and 
clear cut objectives. We, the elected, representatives of 
the Government have a right to scrutinize as how the 
Government are mobilizing its resources and how and 
for what purpose they are being spent. We In capacity of 
elected representatives, have al80 to see as how budget 
is doing justice with the vulnerable section of society 
including women, children, people belonging to SC and 
ST, OBCs, minorities, landless labourers and workers in 
the unorganized sector who have pinned a lot of hopes 
on the Government. The Government cannot bring in 
radical reforms with a single year's budget. However, the 
budget can certainly be an instrument for accommodating 
the aspirations of the people through the policy framework 
devised in it that will give a fair idea as to whether a 
budget is doing justice with the people or not. 

Sir, the very first point of my criticism is the 80 called 
growth rate quoted by the hon. Minister in his speech. 
The GOP growth rate is 9.2%. we can show double digit 
growth. The average growth rate during the last three-
four years is also good. But this was the time to mobilize 
our resources. Yesterday Yadav ji quoting Gandhl~ in his 
speech had mentioned that while taking decision about 
anything we should keep it in mind as to how our act is 
going to affect the last man in the social ladder. 

[English] 

The Government must function for those who are 
waiting for this Government. 

{Tl'llnslslion] 

They are part of the aociety, the number of biIIionai .... 
Is Increasing day by day. People from India have aIao 
started to figure In list of rich people frorn all over the 
wortd. We should be proud of the fact that people are 
becoming billionaires. But In the matter of tax-collectlon, 
the political will power of the Government seems to be 
weak. There are talks and pre-budget dlecuulon held 
between Finance Minister, Ministry of Rnance and various 
institutions and organizations from December to January-
February, the millionaires turned billionaires put the 
proposal to Increase tax to the extent of half per cent. 
Since they are organized, mean8 of publicity and 
discussions Is held between them but I would like to 
submit that there Is Inflation before the common man 
could understand It. The Government do not touch otherI 
else they had a good chance to rnobllize the additional 
resources. From the very beginning the Iefttat are advIeing 
the Government but they did not pay any heed to It. It 
was not implemented in thll budget also. We are criticizing 
the Government for It. It would have been better If our 
plan size was Increased. At least we could know the will 
power of the Government. We can take the example of 
health sector. 

[English] 

congratulate that there Is an Increase. But what II 
the target? 

Incentive has been Increased for five year only not 
for centuries. Our expenditure on Health would be 2 to 
3 per cent. The Government has the time to preeent one 
more budget. WHO says that the allocation for health 
should be 2 to 3 per cent but our budgetary allocation 
is still 0.99 per cent i.e. below 1 per cent. However 
budgetary allocation for health sector Is less than one 
per cent of the total GOP of the country, If we take it 
Into account the allocation of the State Government as 
well. We are talking of Rural Health Mlulon which Is a 
good thing. However, I would like to know whether we 
cannot boast of impre8sive figures in term8 of aHocatlon 
for the health sector despite painting 8uch a roey picture 
of our country before the world? Can't we increase our 
expenditure on health eervlces? I would Uke to extend 
my thank that ever aince policy of liberalization came 
into force, we have been able to control Mveral dreaded 
diseues prevailing in the viUages, I agree that we can't 
eliminate HIVIAIDS and amount allocated for It has been 
increased. However, I would like to know about the 
condition of tho8e dying of encephalltia and thoee suffering 
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from the dreaded diseases like malaria and TB? 
Therefore, I am not demanding much, I only want to 
state that there is a need to increase budgetary allocation 
for health. As per the report of UNDP regarding 
expenditure on health. Norway spends 8.6 per cent, 
France-7.7%, Netherlands-6.1%, U.K. 6.9%, Brazil, a third 
wor1d country spend 3.4%, South Africa-3.2% of their GOP 
on health while our expenditure was merely 1.2"10 even 
though it is a left supported Govemment. It has been 
mentioned in the NCT reports 88 to when the percentage 
of this UPA Govemment's allocation for health will go to 
the level of two to three percent. 

Budgetary allocation for Education has been 
increased. I would like to tell about the inconsistencies in 
making allocation for health and how the estimates are 
made. Often It Is said in the House that AIIMS should be 
allocated this much amount as demand comes from every 
quarter you see. 

/English} 

In 2005-06, an amount of Rs. 250 crore had been 
provided for this purpose. 

[Trans/Shan} 

You got the praise but what appened later on? 

{English} 

The revised allocation for 2005-06 has been revised 
drastically to a meager Rs.6 crore. 

[Trans/stion} 

You got the praise for increasing it to Rs. 250 crore 
but at last the amount was reduced to meager Rs. 6 
crore. Minister of Health says that they have done a 
great job. 

/Eng/ish} 

In 2006-07, the allocation for this purpose has been 
pegged at Rs. 75 crore, which has been revised and 
reduced to Rs. 10 crore only. 

[Trsnsl8tion} 

The amount was reduced to Rs. 10 crore at the 
stage of Revised Estimates. It shows the lackadaisical 
and inconsistent approach of the Govemment in this 
sector. 

Members from the opposition say that leftist put 
pressure on the Prime Minister. We would like to draw 
the attention of the Govemment towards the problem of 

health, education and unemployed youth but approach of 
the Govemment is evasive because they reduced the 
amount from Rs. 250 crore to Rs. 6 crore and from 
Rs. 75 crore to Rs. 10 crore. it Is the matter If lacklustre 
approach of the Govemment and leftist have no role in 
the matter. Policy of the Govemment is not very clear. 

I would like to congratulate the Govemment for 
Increasing the eduction cess by 1 per cent. I would 
appreciate the Govemment if they provide scholarship at 
school level to SC, ST, aBC or general category students 
or those belonging to Minorities as children are coming 
forward from every new quarter In the field of education. 
If you would like to reduce the trend of drop-outs of the 
students belonging to poorest and most backward strata 
or society then 

/English} 

scholarship Is the best way. 

[Trsns/Slion} 

I appreciate the fact that they directly get the essistance 
given to them but If you see the figures pertaining to 
education one gets to know that all children are not 
getting benefits of it. Budgetary allocation for Sarv Shlksha 
Abhiyan has been reduced. It will hardly help the cause 
of further education. 

Government conduct economic aurvey before 
presenting the budget but what is the condition of the 
same? Economic survey Is the Indicator of the Intention 
of the Govemment and direction to which it lead the 
economy of the country. 

/English} 

There is a total disconnect between the observations 
made in the economic Survey of the current year 
presented by the same Minister and the Budgetary 
allocations. I may take the example of unemployment 
situation. 

[Trans/stionj 

Think about the rural employment. National common 
Minimum Programme of UPA Government is a flexible 
programme. In the National Rural Employment Scheme 
we would like that Govemment should adopt universal 
policy instead of including only 200 districts. The 
Govemment do not want to include all the districts. Hence, 
this time the number of districts has been increased to 
330 by adding 130 more districts. The blJdgetary allocation 
has been increased to Rs. 12,000 crore from the earlier 
allocation of Rs. 11 ,300 crore but the increase is merely 
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to the extent of Rs. 700 crore. there is an Increase of 
3.6 per cent in the Rural Unemployment Programme 
whereas inflation rate Is hovering about 6-7 percent. It 
means there is a reduction in the budget by 3.5% 

[English} 

In real terms It is a cut. 

[Tl'IJns/Stion} 

The fate of Sampooma Grameen Rozgar Yojana and 
Swaran Jayanti Rozgar Yojana Is similar to that of other 
schemes. There is a stagnation. This is the observation 
of the Govemment regarding the employment. 

[English} 

"The sinking employment generation in the last two 
decades has further accelerated the gulf between 
the haves and have-nots.· 

[Translation} 

It is what the stand of the Govemment in the 
economic survey of 2006-07 

[English} 

"With a lower agricultural growth and increasing 
informallsation of the labour force, the livelihood 
options in the rural India have shrunk in recent years. 

[Translation} 

The Govemment themselves are saying this: 

[English} 

"As a proportion of labour force, the unemployment 
rate has IncreQad from 2.62 per cent In 1993-94 to 
2.78 per cent in 1999-2000 and stood 3.06 per cent 
in 2004-05." 

[Trans/ah'on} 

Economic Survey 2006-07 says It has increased, but 
actnal position will be known later. We will have to attack 
unemployment. You are seeing Ihe condition of the urban 
and rural areas. Figures are there. As per the NSSO 
56th and 61st round of amongst women . ... (lnlBnuptions) 

[English} 

MR. CHAIRMAN: I may tell you that your time is 
over. You can continue. 

MD. SALIM (Calcutta-North East): I am speaking only 
on the Budget. 

[Translation} 

The Govemment are saying In the General Budget 
and this thing is being discussed all over the world. The 
hon. Minister and the Ministry will have to be sensitive. 
When we see the 56th and 61st round of the NSSO, we 
come to know that the rate of unemployment has 
increased amongst the girls hailing from the rural areas 
as compared to the urban areas. 

[English} 

So in that case, 

[Tl'IJnsI8Uon} 

We expect from the Govemment that they will frame a 
more concrete programme in this regard. I am not happy 
merely with the allocation, you have to see performance. 

[English} 

because mis Minister himseH has introduced the Outcome 
Budget. We want performance. Only allocation Is not going 
to satisfy us. 

[Trsnslation} 

I will give you two-three examples. The National Rural 
Employment Guarantee Scheme , Feb. 2002 has been 
introduced from 2006. For this Rs. 11,300 crores were 
allocated for the year 2006-07 and I have got the figure, 
for the year 2006-07 from NREGS and for the period 
upto 31st Jan, 2007 from the website. The figure of the 
department is Rs. 6714.98 crore which 

[English} 

was released up to 31st January, 2007. 

[Translation} 

We are increasing the allocation from Rs. 11,300 
crores to 12,000 crores, utilization was Rs. 6714 or 
Rs. 15 crores upto 31st January. Performance has a 
great importance. I think our Govemment should pay 
attention to each of the matters, because no purpose is 
served only by allocation of budget. More than that of 
the Finance Minister, it is the responsibility of the whole 
Government that the resources baing mobilised may reach 
the last needy person. This Is on the website, so I am 
not speaking on it. If you see the performance, the 
number of people who have claimed. 

[English} 

There Is a big gap 
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/TllInsMlion} 

I am not going into the details of that figures because 
that is available on the website. If you S88 them, you will 
find that there is a big gap between the target fixed, the 
estimated funds required and the works which are being 
carried out. Due to this people are getting more 
disappointed. You were telling that we could do that but 
in f8\.1, that is not being done. I am saying this thing 
because we leftists are supporting the UPA Govemment. 
We are not supporting it because 

[English} 

the growth rate is higher. 

/TllInslah'on} 

we are doing so for inclusive growth. 

[English} 

growth with equity and without that we are not going to 
satisfy. 

{TllInsMtion} 

Your own people are not satisfied. You have to take a 
lesson from the situation prevailing in the country. If we 
speak only about growth and remember the same old 
thing that. 

[English} 

there wUl be a trictde down effect. 

{TllInslslion} 

There Is a great swrge In the share market and it will 
trickle down slowly, then, it is wrong as you should have 
made effortB for it. We the leftists have been saying right 
from the beginning in respect of resource mobilization 
that there should be no difficulty in imposing tax on the 
capital gains made by those who have the capacity and 
tho8e who are becoming billionaire as the balance sheets 
of Corporate HCtors one after another show their rising 
profits. What difficulties are there If the rate of corporate 
taxes Is 1nc1"88Md. The Govemment wlH have to see that 
on one hand the people are starving and they are not 
having access to the market and on· the other hand, 
wealth is being oreated in the market, prOfit is being 
made. 

Sir, the first objective of the budget is how to reshuffle 
the money. If you do not reshuffle the money by imposing 
the taxes then you wlH find It either In the Swiss Bank 
or in the Hawela racket. The Govemment will have to be 
vigilant regarding the flow of money in the market. The 
Government did not show the courage of Imposing 
corporate taxes, who are the Govemment working for, 
how is the tax being imposed? In this regard, we leftists 
have a straight allegation against the Government that 
they are not showing 80 much courage as they should 
have shown for mobilizing resources for the progress of 
the country and for those marginalized people who are 
waiting for it. It was an appropriate time with the GOP 
growth above 9 per cent. At this juncture, resource 
mobilization should have been done through corporate 
taxes and long term capital gains, but you have not done 
so. Exemption of thousands of crores are being given to 
thOle who have huge amount of money. If you sae about 
resource mobilization you will find exemptions of more 
than Rs. 50 thousand crores only in the corporate taxes. 
To whom are you giving the exemption? When we talk 
about food subsidy, It is said there should not be any 
suosidy. For which farm subsidy this exemption is given. 

I would like to draw your attention to those areas 
which are getting subsidy and the resultant beneficiaries 
thereof and also towards those areas which are required 
to be given subsidy. Apart from it, I would like to say 
about agriculture. Our colleague Shri Karunakaran has 
spoken about agriculture. I will not speak about it. The 
Govemment had a great challenge to control price rise 
and inflation but they could not do It. It is being said in 
the budget that they have temporarily suspended the 
forward trading of wheat and rice. I would like to say 
that such trading was started at the time of the NOA 
Govemment for increasing hoarding and promoting price 
rise. If you say after three years that it happened in their 
regime, then we would like to ask yo~at you have 
done during the said period. You had to stop it in these 
three years, if we do, in the name of forward trading, 
business of those produces which have not been 
produced, the prices will increase. Those who are 
producing are not getting retums. When our farmers go 
to the market with their produce, they do not get 
remunerative prices but when the same produce goes to 
the hoarders, the prices of the same go up. To check It, 
you have to strengthen the public distribution system. In 
our country, the public distribution system has been 
damaged In the name of liberalization during the last 15 
years. There is no such system existing in a number of 
states of the country. We do understand that price rise 
is a deterrent. If the people have Information about the 
guaranteed supply of ration, if they are assured that they 
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will get the ration at this cost next week, then, the 
hoardings win decrease. You have to bring the esaentisl 
commodities under this system. 

. Sir, now I would like to say about the performance. 
The will power of the Govemment Is known by their 
performance. It shows the way the Government 
department is functioning. Only 47 per cent disbursement 
took place out of the allocation made by the Govemment 
for the PDS as on 31st December, 2006. The figures 
say so. Similarly, only 28 per cent disbursement has taken 
place under the allocation made to the Ministry of 
Panchayati Raj. Disbursement of 42 per cent under the 

.Public Works Department, 47 per cent under the Urban 
Employment and Poverty Alleviation and 44 per cent under 
the Ministry of Water Resources has taken place. It shows 
our old habit under which the figures are maintained as 
on 31st of March, and the funds are spent in the last 
quarter of the financial year. With this habit no proper 
use of the funds take place and the money does not go 
to the proper place and at last all the funds are 
mismanaged. Therefore, we expect from the Govemment 
that there should be quarterly and half yearty asse88ment 
of the performance. The outcome will be visible only when 
the money will be spread over the year In a proper way. 

Sir, the allocation made by the Government for the 
social sec10r is not being utilised. I would like to impress 
. upon this point also. Here many members discussed about 
agricultural crisis. Many members stated that the farmers 
have committed suicide and they are still doing so. I 
would like to know about the action being taken by the 
Government in this regard. There are two types of crisis 
narnely forward 88 well as backward. The Government 
are stating about death & disability insurance and the 

• people are starving. We have three national survey data 
in respec1 of health and family weNate. You will find that 
the Anaemia rate among the mothers to be has risen by 
5% during the last few years. Malnutrition rate among 
premature babies has also risen by 5%. Who are we 
working for? It Is really a matter of shame when the 
Indian companies find place in the fortune magazine, we 
proudly announce it but we should also keep in mind the 
fact that there is a 5% increase in malnutrition among 
children as well as 5% increase in the cases of anemic 
women as well. It is not a matter of shame for 
Government only but for the entire country. The 
Government will have to target it. No provision has been 
made in this budget for targeting It so that this 
shortcoming could be overcome. 

Sir, It was stated that the ICDS will be promoted. 
There is a provision under the National Common minimum 
programme to universalize the ICDS. The Government 
have promoted it but it is really not upto the requirement. 

{Engli6hj 

Mr. Anance Minister, the time Is running out. 

{Tl1Inslslionj 

Therefore you should pay heed towards unlversallsing 
and expanding the ICDS, otherwise you cannot addr8sa 
the malnutrition of our children and their mothers. 

Sir, much has been said about the suicide by farmers. 
At the time, when this Government had come to power, 
in November, 2004, the Hon. Prime Minister had delivered 
a speech In the Panchayti Raj Conference about Bualn ... 
hub & national rural employment. There he had said this 
point while remembering Mahatarna Gandhi, the Father 
of the Nation. But, today we can see that the Govemment 
are not following that way. The matter can not be solved 
by just having crop insurance or credit flow. We are 
thinking In wrong dlrec1lon, we are not evaluating the 
situation seriously. We have to fix support price for the 
crops. We will have to make Its Implementation cheaper 
and the tax will have to be lowered. Along with it we will 
have to minimize procurement and universalize crop 
Insurance. What Is crop specific and season specific? 
Why don't they extend it everywhere? All matters are 
universal but why have they made It crop specific and 
season specific. They will have to Increase It. Farmers 
are committing suicide and we are saying that credit flow 
is Increasing which is in fact also enhanCing their debt. 
Until agriculture Is established as an economically viable 
activity whatever amount Is pumped In shape of credit, It 
cannot be repaid and the suicide cases will continue. 

Sir, the Hon. Minister of Finance has made an 
announcement about insurance and has said that it is 
feasible only If State Governments contribute 50% in this 
regard. In Nov. 2004 the Prime Minister had stated in his 
speech during the Panchayatl Raj Conference that 

/Engll$h} 

There Is a plethora of schemes 

{Tmnsllltion} 

There Is no need to bring in new schemes we will 
have to monitor existing schernes. The Hon. . Prime 
Minister has himself atated that the problems of all the 
stat .. of this country are not alike. You cannot touch 
every atate In • Bingle prescription, even the probtems of 
all the dtatricts of a state are not alike. There should be 
some flexibilities In schemes. . .. (Inlsrrup/ions) 

{Eng/Ish} 

MR. CHAIRMAN: Please conclude now because the 
time allotted to you is over long time back. 
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MD. SALIM: Sir. I will cut short my speech and make 
only points. 

rrmnsllltion] 

Our Colleagues have said much about agriculture. 
As I am an urban man. therefore. you would not like to 
listen from me the agriculture related problems. 

Sir. I would Uke to say something about the minorities. 
The Government have said that they are allocating 
Rs. 83 crores for the corpus of the National Minority 
Development Finance Corporation. Last year also some 
funds had been allocated. It has been stated in the .. 
speeches that it is an appeasement of the minorities. 
what sort of appeasement is it? For whom are you doing 
all this? I would not mind It and I may also appreciate 
for the Rs. 63 crores but this all has happened after the 
submission of the report of the Sacchar Committee. The 
Minority Development Finance Corporation had been 
established during the 8th five year plan which is 
10 years before the report of the Sacchar Committee 
and the Govemment had said that there would be an 
authorized capital of Rs. 500 crores for this corporation. 
The State Govemments and the Union Government would 
contribute therein. I represent West Bengal and I proudly 
say that it is the only West Bengal which has contributed 
100% to NMFDC. No other state has done this thing. It 
shows their good political intentions and still it was a 
matter of 8th plan. they could not utilize paid up capital. 
authorised capital of Rs. 500 crores. It is a backlog of 
10·15 years. It is not a Grant. They are providing banking 
services with this fund. This fund is used for providing 
loan to the unemployed and children of minorities to make 
them self employed. Artisans take money and the State 
Government have to give 100% Guarantee. If Bihar or 
UP become defaulters. the funds for the sche.:nes will 
not be released to them and it will be deducted from 
their plan. But this authorised capital will remain intact. 
When we were standing over that place and demanding 
that the authorised capital of As. 500 crores be enhanced 
to Rs. 1500 crores during the 10th plan. this thing did 
not happen even during the 11 th plan. The Government 
are still filling up the backlog of the last 10 years since 
1991·98 while we have entered into the 21st century. 
The Sacchar Committee has recommended to pay money 
to the NMDT. the Hon. Prime Minister has himself stated 
that the downtrodden SCs. STs. OBCs. Minorities have 
their claim in the national resources 'but the BJP 
expressed their criticism and you immediately pot scared 

and backtracked that you had not made this point. Had 
you not made this point? Inclusive growth of all parts 
means financial inclusion. Our nationalised banking system 
has not yet reached to everyone and for that very reason 
the needy have to approach the money lenders. The 
Government will have to bail out the artisans. Today. the 
condition of the weavers of our country has become very 
pathetic but no provision for them has been made in this 
budget. The second major profession of the rural people 
after cultivation was weaving but now their profession 
has almost been shattered. The Government should come 
forward to help them . ... (lnl8nuplions) I have said. I will 
try to conclude my point but first I will atate that. 

{English] 

The Government is committed and the NCMP Is 
committed that you have to ensure social justice. You 
have to show that you are concerned for alt sections 
and segments of the society. particularly those sections 
and those segments of the society who are till now, even 
after sixty years of Independence. not able to come on 
the path of development. 

rrIBnsIIltion] 

They wilt have to be brought in the mainstream and 
for that we were expecting from the Government and the 
hon. Finance Minister to be more sympathetic. I would 
still. demand that on the one hand the Government will 
have to target for mobilising resources, reducing 
exemptions they will have to show the courage to raise 
capital gains taxes and corporate taxes and on the other 
hand, they will have to ensure that the tax GOP ratio 
further grow which has of late grown a little bit. This will 
have to be linked with the planned developmental work. 
then only a bridge between the promises made and 
dreams shown by this Government and the method of 
translating them into reality could be formed. If It does 
not happen. 

{English] 

There is a growing gap in this country. We are alttlng on 
a time bomb. The gap between the have-nota and the 
have-lots is increasing. The Govemment Is required to 
do a lot to bring down the gap' and bring it to a 
manageable condition. The gap should be bridged. Thank 
you. 
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~R. CHAIRMAN: Those hon. Mamba ... who want to 
lay their speeches can do so. 

Now, I request Shrl Kharabela Swain to take the 
floor. 

SHRI KHARABELA SWAIN (Balasore): Mr. Chainnan, 
Sir, can I speak from this seat? 

MR. CHAIRMAN: Yes, you can. 

SHRI KHARABELA SWAIN: Sir, while dealing with 
the Budget proposals for 2007-08, let me first deal with 
the Economic Survey of 2006-07. One of the salient 
features of that Economic Survey is that India needs 
East Asian level of taxes since India has moved into 
East Asian growth trajectory. 

16.15 hrs. 

[SHRI DEVENDRA PRASAD Y ADAV in tht1 ehsir} 

This sets the tone for the entire gamut of the 
Economic Survey. It says that it requires high growth 
rates with low inflation and it wants to rein in Inflation 
without demeaning the growth. 

That is the theme on which, time and again, the 
hon. Prime Minister and the hon. Minister of Finance of 
this country keep on promising and inSisting. The most 
important factor of this Economic Survey is, it will usher 
In growth essentially through growth that removes supply 
constraint In agriculture and through Infrastructure and 
social sectors. 

Sir, two points have been specifically Identified in 
the Economic Survey. One Is retail. It has got the potential 
to link the distressed farm sector to booming industry 
and service. The second one Is tourism. The Economic 
Survey says that tourism can generate a large number 
of low-skilled jobs. Broadly I can say that there are four 
or five specific Indicators of this Economic Survey. One 
is an organized retail sector to get a lag up, to boost the 
farm income and lower the price. India should be 
promoted as a 365-day tourist destination. Measures to 
revive the debt market and encourage more individual 
and Fit investments in them, stronger regulation for 
commodity future, no rushing in Into the convertibility of 
the rupee and food loans to farmers should be provided 
against the Kisan Credit Cards were also some of the 

indicators of this Economic Survey. But let me tell you 
that I am very diMppoInted, as many of the people are 
with regard to the Budget of 2007-08. It la, the hon. 
Finance Minister's tight rope walk between inflation and 
growth. He has danced to the price tune and he h .. 
very insistently tried to save his Party, the Congreas. The 
slogan of this Budget Is Inflation hatao growth badhao 
and Congress Bachao. That was the main theme of this 
Budget. ...(lnMmJptions) I wHI not pass any comment 
against him. Anyway, he 1& a new Member . 
... (Intenuplions) 

MR. CHAIRMAN: There should not be any cross talk 
in the House. 

... (lnfMnlplions) 

SHRI KHARABELA SWAIN: Should I teU you that 
you should learn how to put a correct supplementary 
question? ... (Infsm.plions) 

MR. CHAIRMAN: Please take your seat. I am not 
allowing. This is not fair. Please take your seat. I am not 
allowing you. Nothing will go on record except the speech 
of Shrl Kharabela Swain. 

(Intsnuplionsr .. 

SHRI KHARABELA SWAIN: If you try to stop me, I 
will consume more and more time. You do not know me. 
I will not sit down . ... (Infsnuptions) I will consume more 
time . ... (lnlBnuptions) You are also a new Member. So 
please ait down . ... (lntsrruptioM) 

MR. CHAIRMAN: Mr. Swain, please address to the 
Chair. Nothing will go on record except the speech of 
Shri Kharabela Swain. 

(InfsmJptiol1$r .. 

MR. CHAIRMAN: No, please take your seat. 

... (Intsnuptions) 

SHRI KHARABELA SWAIN: When you spoke well, I 
appreciated you. You should also know how to appreciate 
the good speech. So you please sit down. I have 
appreciated your speech in the past. You may remember 
it. 

·Not recorded. 
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[Mr. Speaker) 
Let me tell you that the hon. Finance Minister has 

dealt-for about 15 mlnutes-wlth the Issue of uplifting 
the rural sector. He has mentioned this In his printed 
speech. But I was surprised that even the Congreaa 
people, the hon. Members of the Congreas Party were 
not happy about it. They did not appreciate It. So, I will 
say that this is not a visionary Budget. It Is set by political 
exigencies. This was the best opportunity for any 
Govemment, given the high tax revenues and growth 
combination, to announce a big bang strategy for 
sustained high growth. Why I tell this is for this reason. 
I appreciate what the hon. Finance Minister says. I agree 
to the point that the GDP ratio is at its peak. The tax 
revenue has doubled. The fiscal deficit is a record low. 
The expenditure as a percentage of GDP is the lowest. 
The growth has been unprecedented. I appreciate this. 
When I appreciate these things, I think that he had a 
great opportunity to go for the economic reforms because 
the hon. Prime Minister and the hon. Finance Minister, 
time and again. say that they want a 9 per cent or 10 
per cent growth in the Eleventh Five year Plan. Mr. 
Minister, how can you do it? How could you achieve this 
9 per cent or 1 0 per cent growth if you do not go in for 
a big bang economic reforms? You do not go for the 
reforms. You do not go for the reforms with regard to the 
public sector undertakings, disinvestment in the public 
sector undertakings. You do not go for the reforms in the 
labour sector. You do not go for the reforms in several 
other sectors to which I will come at a later stage. 

Sir, I agree that they always talk about inclusive 
growth. They also mention about inequality. Inequality is 
a necessary fall-out of growth. I know that. But it has to 
be corrected by subvention and policy intervention. I want 
to know where the policy Intervention In this Budget is. 
Where did the Government Intervene so that the fate of 
the economy of tliis country Is changed? Rather, the 
strategy of the Budget for 2007-08, it seems to me, is 
governed by incrementalism. You just throw some money 
at a problem and you wish that the problem will go 
away. The hon. Finance Minister-what he did is-has 
put more and more money in every sector like health, 
education, Sarva Shiksha Abhiyan, Mid-Day Meal Scheme, 
infrastructure and he thought that all the problems will 
simply vanish and go away. But they will not go away 
because of this. What about the delivery mechanism? 
What about the delivery system? 

I can tell you with regard to about 26 Ministries. By 
the end of last December, only 40 per cent of allocated 

money of those Ministries has been spent. Can you apend 
the rest of 60 per cent within the next three months 
only-by 31st March? Can you do It? So, it ia not the 
allocation which matters. It Is the delivery mechanism 
that matters. What has been the outcome? It Is not a 
question of outgo. It Is a question of outcome which thlt 
country Is interested In. I am interested in It. The hon. 
Finance Minister is also Interested In It. 

Now, I will come to the question of agriculture 
because agriculture Is firmly associated with Inflation. The 
hon. Finance Minister is very much interested in doing 
way with this Inflation. Please see the first several 
paragraphs. For about the first 10 minutes, he has dealt 
with It. He tried to deal with the problem of Inflation. 
Inflat;on, he said, Is basically a conatraint of supply. 

It Is a phenomenon. But you go through the Budget. 
Here the agriculture Is only a theme. There is no clear 
cut agenda with regard to agriculture. For the last 10 
years, the production of pulses, rice, wheat and edible 
oil has been constant. You can ask me as to what we 
were doing when our party was In the Government I 
agree with this. But now the economy of this country has 
got a boost. More than 9 per cent GDP growth is there. 
The Government has got more money now, the 
Govemment has got more leeway, and the Govemment 
has got more space and more elbow room to deal with 
the problems of agriculture. 

Sir, about 11.5 per cent of our farmers are facing 
misery. I would like to ask a question to the Finance 
Minister and to this Govemment. What has been the 
provision in this Budget to deal with the supply side 
constraint on wheat, rice, pulses and ollseeda? Is It 
sufficient to say that we would irrigate 24 lakh hectares 
of land and give Rs. 2,25,000 cror. as rural credit? Even 
the hon. Member from the Left Parties Mr. Salim was 
saying that merely increasing the rural credit will not help. 

I know the Finance Minister has succeeded in 
doubling the rural credit within three years and he has 
even exceeded that. But why are our fanners still 
committing suicides? I would like to say that one of the 
major steps that is to be taken to stop suicides of farmers 
is to have a real crop insurance scheme which should 
be operative in this country. There Is a crop insurance 
scheme now, but there is nothing insurable under this 
scheme. It is only subsidy distribution by some banks. 
They are merely distributing the subsidy given by this 
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Government. On what baela are they distributing this 
subaldy? Every bIockhu been taken as a unit. It me..,., 
if ·the crops In an entire block are destroyed, then only 
the farmers are eligible to get some subsidy or some 
Insurance amount. 

Sir, you yourself are a leading farmer and you are 
leading the farmers' community. Do you believe that the 
crops In an entire block would be wiped out totally any 
time? Is it possible? Several times we have InSisted· with 
the hon. Minister and with the Govemment to treat the 
Gram Panchayat as a unit. If there Is a crop 1088 In a 
Gram Panchayat, then the farmers should be eligible to 
get some crop insurance. 

Now, the Government says that the revenue collection 
has gone up by 30 per cent. Every year It is going up 
by 20 per cent to 30 per cent. So, why do you not make 
more allocation for crop Insurance. I would like to say 
with firm authority that If this crop Insurance is applicable 
in real sense, farmers' suicides will stop In this country. 
I said several times that during the tenure of the NDA 
Government, the growth rate was only 4 per cent. We 
did not collect any revenue. That was the situation at 
that time. It was not because of any fault of ours but 
'because we took some very stringent reform measures, 
you are enjoying the results of that. That Is what we did. 

SHRI J.M. AARON RASHID (Periyakulam): Sir, this 
crop insurance scheme was introduced by the NDA 
Government. The hon. Finance Minister has given 
Rs. 2,25,000 crore for rural credit. He is misleading the 
House. . .. (lnIBnuplions) 

MR. CHAIRMAN: Please take your seat. 

SHRI KHARABELA SWAIN: Sir, the Left Parties are 
not only controlling this Government, but they are also 
controlling the economy of this country and we saw an 
example of that this morning in the House. 

SHRI J.M. AARON RASHID: Sir, let him speak about 
the Budget. .. , (IntBmlplions) 

SHRI KHARABELA SWAIN: If you say like this I will 
attack you more and more. 

MR. CHAIRMAN: Mr. Swain, please address the 
Chair. 

SHRI KHARABELA SWAIN: That II why, the 
Govemment Is 10 ecared of the Left. It Is total capitulation 
In front of a Party which does not have any agenda and 
the Party which hu brought West Bengal, where they 
have ruled for the last 30 years, to an abYlmal state. 
Everybody knowa that pretty weH. But stili, just to enjoy 
the power, just to enjoy the poet of mlnlstershlp, they are 
capitulating before the Lett. ... (Inltll1Upllon8) 

SHRI J.M. AARON RASHID: They were with them 
also. ... (InlSmJplions) 

SHRI KHARABELA SWAIN: They thernaelves say that 
they were never with us. How can they just force us? 
. .. (In/srruplions) 

MR. CHAIRMAN: Please address the Chair. 

SHRI KHARABELA SWAIN: I will just make some 
points to the hon. Minister that Mr. M. Swaminathan, one 
of the greatest leading agrlcutture sclentl8t8 of this oountry 
has made. How do we go for proper utilization of every 
drop of water and should we go for that? Have we done 
something? Have we indicated anything like that through 
this Budget? How to Increase the productivity? Are the 
pilot projects taken up for restoring the water bodies 
sufficient? 

I think, the hon. Minister mentioned about Orissa 
when he said that in Kamataka and Orl888, the World 
Bank Is going to sign some agreement for the restoration 
of water bodies with us. I hope that very quickly, by the 
end of this month, as he said, it happens In Orissa. I 
shall be extremely happy. I agree that this Is one of the 
good projects. I think, the Government will also take very 
strong steps in that regard 80 that not only In Orissa or 
Kamataka, but in other States of this country also, the 
hon. Minister will be able to say how the water availability 
Increases and how the rain water Is stored for the 
Irrigation projects. 

The hon. Finance Minister has spoken about reforms 
in Agriculture Extension Service. It is a good proposal. I 
thank him for that. He wanted to create the Agricultural 
Technological Management Agency. But he wanted that 
the District Mag/8trate or the District Collector would head 
it. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): It is already so. That is the present 
set up. 
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SHRI KHARABELA SWAIN: All right. Then, , would 
like to inform him that the District Collector or the District 
Magistrate heads about 60 other organizations. Does he 
have any time to go for agricultural upllftment. So, I would 
appeal to the hon. Minister not to go by that thing and 
kindly see that somebody else, some other specifIc 
officers, who will just deal with agriculture, heads this 
agency so that something happens to agriculture. It will 
never happen if you ask the Collector to head it because 
most of the time not a single meeting is held In one 
year. 

Sir, , would like to say something about fertilizer· 
subsidy. Does it require a change, Mr. Minister? I think, 
it requires a change. We must see to it that the fertilizer 
subsidy directly reaches the farmer. It should not go to 
the manufacturer of the fertilizer. It is only now that the 
manufacturer or the factory owner who gets it. It never 
goes to the farmer. So, I would appeal to the hon. Minister 
to see to it that it reaches the farmer and he should atso 
see to it that the health of the soil improves. 

As far as growth Is concerned, I will come to the 
second point, which is with regard to the development of 
infrastructure. The high growth can be sustained If the 
problems of poor infrastructure and skilled manpower 
shortages are addressed. The Budget has failed to do 
so. The Economic Survey stated that there is a paucity 
of skilled manpower in this country. The Finance Minister 
says nothing about it. He is merely increasing the number 
of ITls. He did not mention anything about how to deal 
this problem. 

Now, there are several news items where we find 
that by 2010, if this condition prevails In India, rather we 
will have to import some of these skilled persons t~ deal 
with this problem. Shall we face this problem when India 
is supplying its skilled manpower to all over the world? 
Does the hon. Minister think that just by merely increasing 
the number of ITls we are going to solve this problem? 

What about the IITs? A country like India is having 
only seven IITs. Do you not want to have an liT In an 
upcoming State like Orissa? It is because Orissa has 
attracted now As. 4 lakh crore of investment; so many 
industries are just now coming to Orissa. But we do not 
have skilled manpower because we do not have a single 
Central university; we do not have a single liT. Do you 
not want to have one of them in Orissa? A' country like 
India requires not only seven tiTs but it requires about 

500 IITs. You can have more than one in several States. 
Even in poorer and backward Stat.. like Ori ... , BIhar, 
Jharkhand and Chhattisgarh you should have IITs. I would 
like to appeal to do that. A kitty of big power projects, a 
fund for airport upgradation, a time-bound plan for clearing 
Investments would have enabled faster capacity creation, 
driving output supply and competition to keep the pricea 
down. It would have happened If you have given more 
stress on infrastructure. 

As far as the infrastructure of power sector 18 
concemed, it is the power which is required for 8 per 
cent or 9 per cent growth. It is the power that is euential. 
Power is the engine of growth. With power cuts for six 
hours in most of the States, a peak power shortage of 
over 12,000 MW, there could have been big effort for 
generation. Mr. Minister, did you do anything with regard 
to the power generation through your Budget? Every year 
the Govemment suffers transmission and distribution lOBS 
of over Rs. 30,000 crore due to theft. But, you have 
merely increased the allocation for this power sector 
generation. You have enhanced It from Rs. 650 crore to 
Rs. 800 cror. only. Only you have added Rs. 150 crore 
for the power generation. It is very surprising. You may 
say that It is the question of pUblic-private participation 
or cooperation but I do not have much faith in this that 
the private sector will come in a very big way for power 
generation. 

The hon. Finance Minister said that our country needs 
East Asian level of taxes. East Asian level of taxes is 8 
per cent. But he reduced the level of Customs Duty up 
to 10 per cent only, not up to the ASEAN level. He did 
not do It. Through the Economic Survey he said that it 
should be done but he did not do It. Far from leading all 
items towards a uniform rate, the Budget tinkered with 
different rates for different Items. So, it has increased the 
scope of mis-declaration. It Is going to happen. 
Mr. Minister, have you done it? If you would have done 
it for a uniform rate, for most of these things this problem 
of mis-declaration would not have arisen. What the 
Finance Minister did is that he really Introduced some 
cut which Is in an elitist way. He reduced the Import duty 
on pet food from 30 per cent td 20 per cent. 

{TransltlflonJ 

MR. CHAIRMAN: Swain ji, please conclude now, as 
you have taken a lot of time. 
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SHRI KHARABELA SWAIN: It has been decided In 
today's BAC that the discussion on the budget will 
contiune tomorrow also, so give me some more time. 

MR. CHAIRMAN: 20 Members from your party have 
to 'speak. I have no objection if you want to consume 
even their time. 

SHRI KHARABELA SWAIN: No one objected when 
Members from the Left front were speaking. 

{English} 

I will try to conclude. 

So, while there was no cut in Customs Duty to bring 
It to the ASEAN level, there was an elitist cut in the 
reduction in the import duty on pet food. 

It has now become a • ... Now, the import duty on 
pet food has been brought down. In one of the 
newspapers it has been written ... (InlsrrupUons) 

SHRI J.M. AARON RASHID: Sir, he has said 
How can he say that? Please expunge these words. . .. 
(/nlflrruptions) 

/Transllltion/ 

MR. CHAIRMAN: Unparliamentary words may be 
expunged. 

{English/ 

SHRI KHARABELA SWAIN: Sir, even in one of the 
leading newspapers it has been mentioned that pet food 
Is being served by Shrimatl Sonia Gandhi in the Congress 
Working Committee meeting, and that is why, the Import 
duty on pet food has been reduced. 

Take for example the National Rural Employment 
Guarantee Scheme. Many Members have mentioned 
about it. I also know that while you extended this service 
from 200 districts to 330 distriCts, you Increased the 
allocation only by Rs. 700 crore. Why has this happened? 
The Scheme is faultering. I say that this Scheme is 
faultering because many of the States have failed to 11ft 
even half of the allocated amount. The hon. Finance 
Minister knows that the money is lying and it is not 

·Not recorded. 

being spent, and that Is why, he has not Increased the 
allocation. ·So, I come to the point of delivery mechanism 
again. I wiD just appeal to thehon. Finance Minister to 
see what has happened to the delivery mechanism here. 

With regard to forex reserve, the Government is proud 
and the hon. Finance Minister is proud that it has gone 
up to 185 biWion dollars. This Government could have 
created a strategic food grain reserve by using this 
reserve just like akin to US Oil Reserve. It could be 
used for retail and that would have brought down 
Investment to establish a supply chain. He could have 
done it. He could have funded the Infrastructure, which 
needs a sum of Rs. 14,40,000 crore. That Is what is 
required. He could have done that. 

Another point which has been mentioned by one of 
the colleauges from the ruling alliance, Md. Salim, who 
is now sitting beside the hon. Minister, is about the 
exemptions. It was required by the hon. Finance Minister 
to set the house of exemptions in order, and because of 
these exemptions, there is a loss of tax revenue in the 
Tax GOP ratio to the tune of Rs. 1,75,000 crOr8. Secondly, 
I will mention that this enables the corporate houses to 
pay as little as 19.5 per cent tax whereas the upper limit 
is 33 per cent. If the upper limit is 33 per cent and the 
actual tax paid by them is only 19.5 per cent, that Is 
because of these exemptions. He has merely tinkered 
with that, and he. has gone on for more and more 
exemptions while he has mentioned several times that 
there are too many exemptions and these exemptions 
should have been done away with. 

Then, I also told about reforms . ... (lntBrruptions) 

SHRI P. CHIDAMBARAM: Which exemptions? 
.•• (Inlflrruptlons) 

MR. CHAIRMAN: Shri Swain, please conclude now. 

SHRI KHARABELA SWAIN: Sir, please allow me five 
more minutes. 

MR. CHAIRMAN: You can take only two more 
minutes. 

SHRI KHARABELA SWAIN: Sir, if the han. Finance 
Minister is very unhappy about hearing these unpleasant 
words, then it is better that we will not say anything. 
... (Inlsrruptions) 

SHRI P. CHIDAMBARAM: I only asked you which 
exemptions. ... (IntBmJptions) 



511 Gsntml/ IJiJt:Ig.t, 2007-08- MARCH 13, 2007 Gsnt1f6/ Discussion 512 

SHRI KHARABELA SWAIN: I will mention about thoae 
things at the time of di8cua8lng the Finance Bill and not 
now because that was the time matters relating to taxes 
will be discussed. 

Why is it that the Pension Regulatory Fund Bill has 
not been piloted in this Parliament even though It has 
been cleared by the Standing Committee on Finance 
almost two years back? The Left Parties always say that 
they are concerned about the poor people and they say 
that you increase the capital gains tax and corporate tax. 
But I would like to know how much of money has been 
given by this country to the pension holders. There will 
be a time after some days the Government will have no 
money except giving pension to the retired employees. 

That is why all the parties combined together, except 
the Left, agreed that the Pension Fund Regulatory Bill 
should be passed. It is just because of the Left that this 
Bill has not been brought. So, most of the time, in a 
way, they are running this Government. Most of the time, 
they successfully blackmail this Government. 
... (/nlsrruptions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Swain. 

(Intsrruplions)· ... 

SHRI KHARABELA SWAIN: Sir, with regard to health, 
the hon. Finance Minister said that 22 per cent increase 
is there. I would not go into the details about it. But I 
would like to know from the hon. Minister as to what 
happened to the six of the AIIMS like institutions, which 
our NDA Govemment declared, and which our Prime 
Minister laid the foundation stones. Every year, whe:n we 
appeal to the Health Minister, he says 'only the boundary 
walls have been, constructed.' For how many years they 
would show us only the boundary walls? Mr. Finance 
Minister, is it your progress? What has happened in Patna 
where an AIIMS-like institution was to be opened? Have 
you done anything about this? Is it the success, is it the 
growth that you are talking about? 

Mr. Chairman, Sir, all the time, the hon. Finance 
Minister is talking about the pilot projects. When our 
Government was in power, the then Labour Minister Shri 
Sahib Singh Verrna initiated something about the 

°Not recorded. 

insurance for the unorganized sector. But now, the hon. 
Finance Minister says that Mun Sengupta Committee I, 
giving them the Report and as per that Report, they 
would act about the pilot projects. They are just talking 
about pilot projects after pilot projects after pilot projects. 
This is the only thing, which this Government knows. 
They just talk about only the introduction of the pilot 
projects. But what Is the ultimate result, we do not know. 

{Translation} 

SHRI PAWAN KUMAR BANSAL: Please tell me what 
did he do? 

... (/nlBrruplions) 

[English} 

MR. CHAIRMAN: No cross talk please. 

SHRI P. CHIDAMBARAM: What did he say? 

SHRI KHARABELA SWAIN: One or two months 
before the dissolution of the Lok Sabha, Mr. Sahib Singh 
Verma, the then Labour Minister declared that he was 
chalking out some plan ... (InlBrruptionsj You can say that 
you did not do anything. ... (InlBrruplions) 

MR. CHAIRMAN: Mr. Aaron Rashid, please take your 
seat. 

SHRI KHARABELA SWAIN: I am asking you Mr. 
Minister that when you are getting the credit for the 
NREGP and other things, why do you not get the credit 
for this also? It is because you are having the proletariats 
like the Eeftl You do something about this. Merely telling 
about the pilot projects will not suffice. 

Last but not least, Mr. Finance Minister, I would like 
to bring it to your notice another very Important point. 
Now, in the name of AIDS and HIV education, some 
books have come. I have got some literature, which have 
been provided to the teachers and they would teach it to 
the students of Class VI. I cannot show it to you because 
it is out and out pornography. One of the literature says 
that 'the sex education course helps to curb the teenage 
pregnancy'. 'No sex education please, we are Indians'. 
Will you simply go for that? The Muslim Clergies are 
opposing it; the Jains are opposing it; the Hindus are 
opposing it; and the Christians are also opposing it. So, 
I would appeal to you, Mr. Finance Minister to kindly tell 
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the HRD Mlnlat.r that he should not go In for this type 
of sex education to the Cia.. VI atudente in the name 
of just dealing with HIV and AIDS. 

{TfIIl78/sUon} 

SHRI SRICHAND KRIPLANI (Chlttorgarh): The 
farmers are getting ruined due to hailstorm. 
... (lnfBnupUons) 

MR. CHAIRMAN: I am not allowing. The House will 
function according to rules. You may raise an issue by 
giving notice under the Rules. Thla Is not the occasion to 
raise It here . ... (lntenupUoI78) 

PROF. RASA SINGH RAWAT (Almer): Mr. Chairman, 
Sir, the crops of farmers have been destroyed due to 
heavy rains and hailstorm which has ruined the farmers 
of that State ... (lnltlnupUons) 

MR. CHAIRMAN: This is not an opportunity. You can 
raise an issue under the rule. Please sit down; I am not 
allowing you now. 

... (InltlnupUons) 

MR. CHAIRMAN: The House will function under 
certain rules. Please raise an issue under the rules. 
Please give notice for that. Shrl Chandar Kumar ji, please 
apeak. 

... (lnfBnuptlol78) 

MR. CHAIRMAN: Chander Kumar ji. Please speak. 

... (InftlnupUons) 

/English} 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Prof. Chandar Kumar. 

... (InItHTUpIionS) • 

··SHRI M. APPADURAI (Tenkasl): Our Prime Minister 
while replying to the debate on the Hon'ble President's 
address told us in this august House, that river water, 
the life source of human beings unite as and not divide-
us and requested political parties to treat water as a 

"Not recorded. 
"*The speech was laid on the Table. 

national asset. All leaders had given UI this advice. I 
aIeo welcome and endofle It. But our Finance Minister 
knows the need for proper utlHsatlon of river water In our 
country. Our Hon'ble Finance Minister muat be knowing 
the bitter political battles that are being fought In many 
States and between States In our country. 

As there is no clear unambiguous policy to share 
the water resources and no adequate steps are being 
taken by our Govt. to discuss and decide this issue, 
people see only flames In rivers. Please look at the 
allocation for Irrigation purposes. He knows the sad stories 
about the sufferings of our farmers. Yet he has allotted 
only Rs. 11,000 crores for the whole of India which has 
30 States and 105 crores of people. 

In the same budget our Finance Minister has 
graciously. allocated Rs. 96,000 crores to strengthen our 
defence. As It is a sensitive Issue, I am not commenting 
on It. While this expenditure goes on riSing year by year, 
will there be any end to It? It Is time that our nation 
consider It seriously. Is it not a symptom to show that 
one too have been pushed Into the arms race . 

While irrigation has received a meager amount of 
Rs. 11,000 crores, the Finance Minister had told us that 
our Banks will lend a credit amount of 2 lacs to our 
agriculturists. It is only a recommendation. It Is not 
allocation. You are only indicating the place where they 
could borrow. You are not lending or borrowing. Our bitter 
experience tells us that for the large number of small 
land holders this is just a fairy tale. 

In India, our Finance Minister has at last accepted 
that the price rise is due to manipulation and apeculative 
market and not due to dire scarcity. 

Online trade in food grains had been the-.. .;..,d this 
govemment failed to curb it and hence we are forced to 
pay through our noae. 

Even after the submission of the Budget, many more 
items of goods and primarily cement and other essential 
need. for construction went up and our Finance Minister 
had to plead for the mercy of the cement cartel. Our 
Finance Minist~r had been telling this notion that private 
trade and private investment is making our country into 
a terrestrial paradise, but now he is also lamenting over 
Inflation and price rise. 
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(ShriM. Appadurai] 
Hon'b!e Finance Minister I request and appeal to 

this Govt. to introduce a new system of information, on 
monthly basis, if not dally. 

let me tell you, 88 a common man, I am thrilled to 
read ana hear about the high rise In the ahare market 
every clay. And our Prime Minister and Finance Minister 
regularly furnish details about ocean of foreign Investment 
in our country. You are also announcing about the rise In 
the volume of foreign exchange reserve. Though these 
matters are beyond the comprehension of the oommon 
voters, yet this brings cheer to the demoralized 
people. 

I only request on behalf of the youths In India, and 
as a citizen, our Govt. to publish regularly every month 
88 to how many India'n youths are employed in the newly 
established industries in India. As you declare that our 
country is growing the rate of 9% and so on, then there 
must be an increase in the employment also. Please 
indicate it regularly. 

In this budget the Finance Minister has not mentioned 
anything about unorganized sector, unorganized labour 
and any welfare measures to them. In India around 
10 crores peoples are engaged In small trade. Now, many 
big companies in India and many MNCs are entering 
into this small trades and due to their arrival in small 
trade, the 10 crores small traders are lost their job and 
business. So the Finance Minister should take any steps 
to safeguard these small traders. 

in this budget, the Finance Minister has not 
announced any plan or steps to be taken to curb or 
abolish black money In the country. As well as he has 
not mentioned anything about to collect Income tax' arrears 
of around As. 1,40,000 crores from the rich, businessmen, 
corporate. 

The Finance Minister also has not allocated enough 
fund to Sarvashlkhsha Abhiyan Scheme to provide basic 
facilities to the school and poor children In villages. The 
money allocated for youth programme is very meager 
and it is only, 45% only. I request the Finance Minister 
to allot more fund. I also request the Rnanee Minister to 
allot more and enough fund to the welfare of Women, 
Children and for the development of backward classes. 

In India still around 26 crores of people are living 
below poverty line and 65% of them are living in villages. 

What are the steps being taken by the government to 
eradicate poverty In India and what are the, steps being 
taken by the Government to uplift them. Moreover, around 
60 lacks people, mostly women are engaging and earning 
their livelihood in beedi industries and the taxlcustoms 
duty in beedi has also increased from 7% to 11 % which 
will affect the beedi workers directly. So the finance 
Minister should take, some relief measures to the affected 
beedi workers In the country. 

I also request as our country Is growing and 
developing the ban on recruitment to government jobs 
and public sector must be withdrawn Immediately. As 
these measures are missing, this budget had not pleased 
any sector. That is the merit of this budget. Our Finance 
Minister's budget had apportioned equal. 

·SHAI C. KUPPUSAMI (Madras North): Sir, I rise to 
participate, on behalf of my Party DMK, in the General 
Discussion on the General Budget presented by the hon. 
Finance Minister, Thiru P. Chidambaran In the House on 
28th February, 2007. It has got lot of salient features 
which would go a long way in benefiting the common 
man and therefore, the UPA Government headed by Dr. 
Manmohan Singh under the overall guidance of UPA 
Chairperson, Annal Sonia Gandhi. I heartily congratulate 
our hon'ble Finance Minister, Thiru P. Chidambaram for 
this. I welcome the Budget and its progressive measures, 
namely focusing on Agriculture Sector like more allocation 
of funds for agriculture, massive programme for repair, 
restoration and renovation of water bodies, the agreement 
for Tamil Nadu has already been signed, farm credit target 
increased for this financial year etc. 

Writing off of agriculture loana 

There are various social welfare schemes which have 
been brought forward for the benefit of common masses 
by our leader Dr. Kalalgnar, Hon'ble Chief Minister of 
Tamil Nadu. Dr. Kalaignar has brought forward Agriculture 
loan writing off scheme under which, more than As. 7000 
crores have been written off by the cooperative banks in 
Tamil Nadu. That is the reason why the incident of 
farmer's suicide Is not reported from the State of Tamil 
Nadu because it is a boon for the farmers who lose all 
their crops due to natural calamitiea and other disasters, 
would urge the Centre to bring a similar scheme 
throughout the C'.()untry and to give compensation to the 
State of Tamil Nadu towards the revenue loss to the 
State Government due to writing oil of agriculture loans 
to farmers. 

*The speech was laid on the Table. 
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Education Sector 

The former Chief Minister of Tamil Nadu, Thlru 
Kamarajar started the noon meal scheme for school 
chUdren which has now been extended by our beloved 
leader, Dr. Kalaignar up to high school with nutritious 
meals and 88f'Vlng eggs also twice a week. We welcome 
the Mldoday Meal scheme extended in this Budget to 
3427 educationally backward blocks. Similarly, one fakh 
scholarships for class 9-12 students, Interest·free .Ioans 
for industrial training institutes, two lakh teachers to be 
appointed during this year and 5 lakh new cla88 rooms 
are welcoming features In the Budget. With this Finance 
Minister effort KamaraJar dream will come true. 

Strengthening of PDS ay.tem 

One more achievement of Dr. Kalaingar is that rice 
is being distributed to the people in BPL at Rs. 2/- per 
kilo through Fair Price Shops. To control price rise, I 
would suggest to the Government to strengthen the Public 
Distribution System and to issue all essential commodttles 
through Fair Price Shops. For example, in Tamil Nadu, 
the system of Public Distribution is very strong and 
streamlined and people are getting rice at the subsidized 
rates. the Government should also take measure8 that 
all essential commodities are distributed through the PDS 
System. NABARD should take care to procure the pulses 
and oilseeds. from the farmers with minimum support price 
and distribute them to the public to maintain the price 
level and to reduce the handkng and transport costs, 
and eliminating the middlemen. 

Socl.1 Welfare Me.aurea 

Keeping in view that a large number of workforce 
are in the informal and unorganised sector, the 
Government of Tamil Nadu under the leadership of Dr. 
Kalaingar have brought forward a progressive legislation 
for providing social security and welfare measures to those 
workers. They have listed out various categories of 
workers like cobblers, barbers, washermen, rag pickers, 
fishermen, agricultural workers, handloom workers, rural 
artisans, etc. who can register themselves with the Labour 
Welfare Board, on free of cost. The registered workers 
are given Rs.1 lakh against accidental death; Rs, 15,000 
in case of natural death and RS.2,000 for cremation 
expenses to the next kin of the workers. I would request 
the Hon. Finance Minister to adopt these schemes and 
implement them at the .national level. as he has 

announced insurance cover for rural landle.. In this 
Budget. 

For education of their children, the workmen are 
getting from Rs. 1000 to As. 6,000 for the purpose of 
education from the level of 10th class to higher education. 
Rs. 2,000 for the marriage expenses and Rs.6,ooo as 
maternity benefit to female members. Those wor1<ers who 
are registered with the labour welfare board for a minimum 
period of 5 years, on the completion of 60 years, they 
will get As. 300/. p.m. as pension. 

National Rurel Employment Gu.rant.. Scheme 

We welcome extension of National Aural Employment 
Guarantee Scheme from 200 districts to 330 dlltrlcts. Sir, 
as the House ia aware. Dr. Kalaingar has brought folW.rd 
a scheme, with his visionary outlook and egalitarian 
approach, In Tamil Nadu under which unemployed youth 
who are registered in the employment exchange .... given 
cash aseistanee as a relief and part of the welfare 
measure. Th. landl ... poor farmers are alao being given 
two acre. of agricultural, developed land 80 that they 
poor people can use the land for productive purpose and 
earning their livelihood. I would request that this should 
be taken as a model echeme and implemented throughout 
the country and the State of Tamil Nadu ahOlJld be given 
grants for this purpose. 

tnterlm Re/lef-6th Centrlll Pay Comml •• lon 

Sir I would urge upon the Hon. Finance Minister to 
announce interim relief for the employ ... of the Central 
Government since the final report to be 8ubmlUe.d by the 
6th Central Pay Commission would take more than one 
year from now, and thereafter its implementation. 

Therefore, I would request that pending the final 
report, all employees of the Central Government should 
be given interim relief, since the cost of living Index Is 
going up and the hike in their salary Is overdue. 

Income-Tax exempUon Umlt 

Income tax exemption limit has been increased by 
Rs. 10,000, extending to Rs. 1,10,000 In the case of 
salaried people and to Rs. 1,45,000 to women employees. 
At the same time, education cess on all taxes has been 
hiked from 2% to 3. I would therefore, request the Hon. 
Finance Minister to Increase the IT exemption limit to at 
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[Shrl C. Kuppuaaml) 
least 1,30,000 80 that 80me relief will be given to moat 
of the salaried class whose salary has increased only 
marginally. 

Need to bring Amendment to IT act to exempt PSU 
emptoyees allotted accommodation 

Sir, I would like to draw the attention of the Hon. 
Finance Minister to the news-item appeared in the Times 
of India, dated 9th March, 2007, under the caption "Budget 
brings Higher tax for PSU employee8-New Act, More 
Burden". It says that the proposed amendment of the IT 
Act, on the valuation of perquisite in terms of housing 
accommodation given to PSU employees, will increase 
their taxable income by 20%. But If the employee pays 
rent, the amount will be deducted from the taxable 
amount. The Hon. Finance Minister in his anxiety to tax 
perks and benefits being extended to employees of multi 
national companies, even employees of State Govemment 
IJndertakings and Central Govemment undertakings who 
have been allotted quarters are being taxed, as if It is 
taken as house rent allowance. Most of the employees 
who have been allotted quarters by the Govemment 
Undertakings are staying there because of compulsion, 
as their services may be requisitioned at any time by the 
employer and during emergency. Moreover, the quarters 
that are allotted are only unfumished and should be 
considered as a welfare measure. I would therefore 
strongly request the Hon. Finance Minister to bring forward 
amendment to section 17 of the Income-tax to exempt 
all PSU employees, as is given to the employees of 
Central Govemment and State Govemment, from the levy 
of Income-tax, the value of accommodation given by the 
Central or State Govemment undertaking. 

Need to hike Interest rate on EPF 

Now the Hon'ble Finance Minister has made 80 many 
announcements for Senior Citizens like tax relief of 
As. 2,000, Exclusive health Insurance for them, Aeverse 
mortgage scheme and we welcome and appreciate those 
progressive measures. Now that the joint family system 
has collapsed, senior citizens have to depend on their 
own savings and terminal benefits like EPF. Since the 
interest rate on EPF being paid to workers at the time of 
retirement is negligible, as a welfare measure, I would 
request the Government to create a separate fund to 
provide remunerative rate of Interest on EPF to workers 
so that they are not subjected to market fluctuations. 

Inter-linking of malor rivera 

As I mentioned earlier, massive programme for repair, 
restoration and renovation of water bodies would go a 
long way in Judicial and optimum use of water resources. 
Earmarking the fund of As. 1,800 crores to NABAAD for 
planning of 70 lakh structures as a new programme for 
ground water re-charge is a welcome meaaure. We would 
suggest to the Govemment to take the programme of 
Inter-linking of major rivers in the North with the Pen 
insular rivers in the South seriously and expedite all the 
ongoing projects. I would urge upon the Centre to 
expedite this project phase-wise so that all the riparian 
States get water for irrigation and other purposes without 
discrimination. As the Hon'ble Prime Minister has made a 
remark on the floor of the House recently, national water 
policy may be evolved to deal with the problems of water 
disputes between various States. 

With these words, I support the General Budget with 
the hope that the Hon. Finance Minister will favourably 
cO'lsider all the suggestions which I have made. 

·SHRI O. NAABULA (Oarjeeling): Sir, I must first of 
all congratulate the Hon'ble Finance Minister with whose 
efforts the rate of G.O.P. has improved from 7.5% in 
2004-05 to 9% in 2005-06 and expected to 9.2% in 
2006-07. 

In this year's budget the Govt. has given Importance 
in the education and health sector. The allocation for 
education has been enhanced to Rs. 32,353 crores and 
for health and family welfare to Rs. 15,219 crores. 

For Sarba Siksha Abhiyan the amount provided for 
this year is Rs. 10,671 crores, and for strengthening the 
teachers' training institutions a provision of As. 460 crores 
has been made. 

This budget proposes to appoint 2,00,000 more 
teachers and construct 5 lakhs more class rooms. The 
amount provided under this scheme should be properly 
utilized. 

For mid day meal schemes Rs. 7,324 crores will be 
provided. In addition to the children In primary classes, 
the Govt. proposes to cover children in upper primary 
claSH of 3427 educationally backward blocks. Here I 
would like to suggest that a monitorin9 committee should 
be constituted so that the amount provided under these 

"The speech was laid on the Table. 



521 PHALGUNA 22, 1928 (Saka) 622 

schemes shall be properly utilized and the poor students 
get benefit. 

The Central Govt. also proposes to introduo. MEANS 
CUM MEAIT Scholarship. Under this scheme selection 
will be made through a National test from among the 
students who have passed class VIII. The selected student 
wiN be given As. 6,0001- per year for study in Class IX, 
X, XI and XII. The govt. proposes that 1 lakh scholarship 
may be awarded every year under this scheme. 

This budget has allocated As. 611 crores to provide 
Post Matric scholarship to Scheduled CastefTribe students 
and provision of As. 91 crore. has been made for sImilar 
scholarship to the students belonging to social and 
educationally backward classes. But considering the 
percentage of the population of the OBC In the country 
this allocation is not adequate so I propose that the 
amount should be enhanced. 

Under Aajiv Gandhi Drinking Water Mission 34,000 
schools have been provided drinking water supply till 
December, 2006, and for this scheme the allocation has 
been enhanced from As. 680 crores to As. 5,850 crores 
now for the year 2007-08 and for sanitation the Hon'ble 
Finance Minister proposes to increase the provision from 
As. 720 crores this year to Rs. 954 crores next year. I 
would like to bring it to the knowledge of the Hon'ble 
Finance Minister that several primary and secondary 
schools in the interiors of my constituency have been 
deprived of drinking water and sanitation facilities. Several 
coeducation high schools and Higher Secondary schools 
have been facing great sanitation problems, so I hope 
that the problems of these schools will be redressed 
during this year. 

The Finance Minister in this year's Budget has kept 
provision to encourage the farmers. In my constituency 
'Darjeeling' though Tea is the main crop, a large number 
of farmers depend on agriculture. Cardamom (Big) and 
Ginger are the main crops. Besides these a large number 
of people also depend on other agriculture products 
vegetable and floriculture. But for the last few years the 
cultivation of Cardamom (Big) and ginger are effected 
and destroyed by some disease. I appeal to the Hon'ble 
Finance Minister to keep some provision for providing 
treatment so that the Cardamom (Big), Ginger and other 
crops are protected and save these pOOr farmers from 
being ruined. 

Tea is one of the important crops, which fetches a 
good amount of 'orelgn exchange. The tea bushes which 
were planted more than 100-150 years ago really need 
replantation and re-juvenatlon for its survival. I am thankful 
to the Hon'ble Finance Minister for giving a special 
package of tea fund in this year's budget. 

I congratulate the Hon'ble Finance Minister 'or 
introducing a new scheme called AAM ADM I BIMA 
YOZANA which will provide security to the unorganized 
workers under this scheme he has proposed to extend 
death and disability insurance cover through life Insurance 
Corporation of India to the rural land less house holde. 

Under Raliv Gandhi Vidyutikaran Yozana this year's 
budget has Increased the allocation from As. 3,000 crores 
to As. 3,983 crores. 

The UPA Govt. has made target to electrify the entire 
villages In the country by 2009 but eeverel villagee of 
different blocks In my Constltuenoy have not been 
electrtfled yet. So I hope that special consideration wm 
be given to the people living in the interior vlUages of my 
constituency. 

Finally I thank the Hon'ble Finance Mini".r for giving 
additional benefits to the 888 .. 888 by inor •• sing the 
threshold limit In different categories. 

j support this General Budget placed by the Hon'ble 
Finance Minister before this august house on 28th 
February, 2007. 

"DR. PRASANNA KUMAA PATASANI (Bhubaneewar): 
Mr. Chidambaram was good at playing around with words, 
but over a period he sounds bogus and boring. It took 
some time for the merchant of dream budget to exp088 
him .. " and 572 attract all-round denunciation. Gone are 
the days when Chidambaram used to advise the Indian 
farmer to stop cultivating wheat and vegetables for the 
world market Is already flooded with these items Instead 
go for cut flower and cash crops. He also promoted prawn 
cultivation on hugely fertile land. To unearth black money 
he advocated voluntary disclosure scheme. He was the 
darling of the neo-rich, he promoted playing in the stock 
market and spending excessively on consumer durables 
and cosmetics. But that was the Finance Minister of the 
post·liberallsatlon nineties. 

"The speech was laid on the Table. 
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[Dr. Prasanna Kumar Patasani] 
The new UPA FM is the latest middle-class tonnentor. 

To say that the budget for 2007-08 is lacklustre Is to 
repeat the obvious. The Finance Minister's new-found love 
for the farm and rural sector will not yieid anything. At 
best it will fatten the pockets of politicians, bureaucrats 
and middlemen. In any case, the Economic Survey 
uncovers the banality of UPA claims on rural spending. 
Sarvasiksha Abhiyan, which the NOA Government 
launched with great vision, is today in total disarray, thanks 
to a scheming, abaentee minister at the helm. All 
allocations for education will go down the drain, under 
A~un Singh, the Economic Survey has conceded that 
much that the total literacy cannot meet the target. But 
the Increased cess will further pinch the common man. 

Under a Government, that came to power in the 
name of slim 8IIdmi, according to a recent survey, almost 
47 per cent of a salaried person's income is taken away 
as tax. The indirect tax ia the biggest loot. In the name 
of service tax the middie, class is forced to eke out a 
wretched living. From telephone, ball pen to school 
notebooks, even a cup of tea in a decent hotel is taxed. 
When the FM talks of additional Rs. 1,00,000 crore tax 
mobilisation he is talking about further taxing the common 
man, for most of it will come from direct and Indirect 
taxes. The tragedy is a small or medium businessman is 
taxed heavier than big MNCa or desi tycoons. 

Import duties have been cut. The Finance Minister 
proudly claims that hundrElds of tonnes of food items are 
being imported to control the price rise. But the Indian 
farmer is still under rural indebtedness. His produce does 
not get better remuneration even though we pay double 
the amount for the imported stuff. To tackle rural 
indebtedness, the FM has no idea. 

The Congress has spiked India's dream. The NOA 
left a booming economy. We were exporting wheat and 
other food items, stocks were overflowing, there was no 
scarcity for anything. Inflation was at the lowest at 3.5 
per cent, interest rates low, infrastructure industry was 
peaking. For two years UPA reaped the harvest of this 
buoyant economy left by the NOA. Things have changed 
and the Chidambaram budget proves the party is over. 
Our experts analyse this in greater detail. 

Nobody had ever accused Chidambaram of being a 
pet lover. But the irony is that he has ~de pet food 
cheaper, while he insists it will take two to three years 
for tackling food scarCity. Budget is no magic wand for 

price control, he says. It Is not a matter for low joke as 
Lalu Yadav has made it out saying that the BJP people 
are fond of going for walk with their chained pet dogs. 
The serious side is moat pet food items are Imported 
and the duty cut helps MNCa make a killing in the Indian 
market. This is poor man's budget, UPA brand. 

The budget presented In Parliament shows that 
Congress refuses to learn any lesson. At a time when 
the common man feels deeply distressed about the high 
cost of his daily meals, It was astounding to hear the 
Finance Minister exult about the -good newe for cat and 
dog lovers", and announce that the duty on pet foods 
had been reduced from 30 per cent to 20 per cent. 

This Government's mandate was: relief for the III1fT7 

s8timl and k/ssn. But this budget is a total betrayal of 
this mandate. 

Common man (Aam aadmi) is crushed by inflation 
and has shown his anger by tuming UPA out of power 
in Punjab and Uttaranchal. Govemment concedes that in 
the current year that is 2006-2007 inflation rate is 
eatlmated at between 5.2 to 5.4 per cent, which Is higher 
than last year. 

But If we take a look at the prices of 888entlal 
commodities, prices have soared by 50 to 100 per cent. 
Finance Minister says that he is concerned over Inflation 
and has taken various steps In the past and has promi8ed 
various other measures In the present budget. But, there 
is big gap between what the government says and what 
It does. 

It is beyond doubt that one of the major reasons for 
prices of essential agricultural commodities to rise Is 
forward (future) trading system introduced in 2004. Making 
a beginning with only a few commodities, today forward 
trading is allowed in 92 commodities. Experts have given 
ample proofs that prices of pulses and food grains have 
been rising in leaps and bounds due to forward trading 
In these commodities. Sometime back govemment had 
withdrawn two pulses namely tur and urad from forward 
trading list and now in this budget Finance Minister has 
proposed to withdraw rice and wheat from the list of 
forward trading. While the system of forward trading is 
causing havoc for the common man, the Finance Minister 
Instead of imposing a blanket ban on forward trading has 
only promised that commission will' look into this whole 
issue. This clearly shows Govemment's unwillingness to 
bid farewell to this anti-people forward trading system. 
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In normal market, price of a product is determined 
on the basis of its demand and supply In the market and 
generally the limit of total business is determined by the 
total production. It is observed that on any single day 
the quantum of bUSiness in different commodities is 5 to 
10 times more than its annual production. Once future 
market starts working, money plays its role. Big dealers 
and companies may keep on purchasing future deliveries 
and in absence of supplies prices continue to rise and 
an artificial scarcity is created in the market. This happens 
in other countries of the world as well. 

Recently, companies have started making purchase 
of agricultural produce from the farmers directly or through 
mandis. Supported by deep pockets, these companies 
are even purchasing the future deliveries of these 
commodities, which mean these companies have 
purchased the present and are purchasing the future also. 
Anybody who dares to sell any commodity In future 
without really possessing the same, these companies take 
the price to a much higher level using their financial 
muscles, and thereby such people incur heavy lOsses. In 
this way stocks with these companies keeps on riSing 
and also their power to enhance the prices of these 
commodities. 

Price rise, especially in essential products, has been 
there in this country, but future trading in commodity 
market have made the problem of inflation even more 
acute. If we have a look at the data of future commodity 
market its worth noting that due to the future markets 
the prices of 88sential commodities have increased 
significantly and the same has affected the consumer 
badly. The more distressing is that the benefit of higher 
prices does not reach the farmers. 

In the last season farmers could get price of wheat 
in the range of Rs. 700 to Rs. 800 per quintal whereas 
the same wheat attracted much higher prices in the future 
market. As such Mure market benefit hoarders, agents 
and various companies, both domestic and foreign, 
engaged in agricultural marketing. Sometime back an 
alarming case came to light where the Govemment had 
made an agreement with Australian company regarding 
import of wheat, which made huge purchases from Indian 
farmers at a much lower price than what it was paid. by 
our Government. In fact, future market in commodities on 
the line of share market is an alarm bell for the people 
of this country. This kind of system will make the life 

difficult for the common man. We have to put limits on 
speculative activities. We cannot put the majority 
population's life at stake for speculators who are not even 
0.1 per cent of the total population. 

The UPA poliCies of the last 32 months, despite the 
sycophantic media hype, have compJetely undermined the 
healthy growth process and taken the nation to a path of 
rising inflation-cum-Increasing interest rates spiral. If the 
present trends continue for another two years, then India 
will land straight into a financial crisis of the type East 
Asia and Latin America experienced in the 1990s, and 
from which these countries are yet to recover even today. 
Theee countries were booming economies, with growth 
rates of 10 per cent per year tor two decadee ruming. 
East Asian countries were called MEconomlc tigers-. The 
World Bank and the IMF eulogised them as models to 
follow because they -had got their buies righr. They 
however obviously h~d not got their bulcs right, becaUH 
three years after the eulogy these nations went into deep 
financial blowout In 1997 from which they have yet to 
come out. The same can happen to India and for the 
same reuon. 

Thus we need to temper and moderate our euphoria 
about the recent spurt in growth rat.. of GOP. There is 
however nothing in the track record ofthe UPA to indicate 
that they have the knowledge or guts to correct tor the 
pitfalls that lie ahead, and by bold reforma to contain 
India's looming financial crials. 

In fact, the UPA Govemment has tried to brave It 
out by bravado and easy media hype to discount the 
real malaise in the economy that threatens a growth 
slowdown in the coming years. 

The Finance Minister Mr. Chidambaram is equally 
clueless about the sustain ability ofthe high-growth rates 
in GOP. He boasts that in no other Finance Minister's 
tenure has GOP grown so fast and for so long. But the 
sectors that have contributed to the growth have nothing 
to do with the Finance Ministry. The Economic Survey 
put out by his Ministry itself points out that nearty 70 per 
cent ofthe GOP growth is due to the service sector, and 
that too in private trade, transport, communication and IT 
which are growing in spite of the meddling by the 'other 
IT'- Income Tax Department-of his Ministry. In utilitie&-
electricity, gas and water supply-there ben a deceleration 
in growth. Who is respneible for that? 
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The Finance Minister can contribute to growth by 
encouraging investment by giving tax incentiv., lowering 
interest rates, controlling money supply, and giving tax 
deductions for services provided by companies to their 
employees. But this Finance Minister has done the exact 
opposite by frequent IT raids, taxing perks irrationally, 
raising interest rates on loans, and printing money to 
accelerate money supply beyond the threshold of 14 per 
cent per year rate, suffocating the economy with high 
cost of capital and inflation. This is a sure prescription 
for stagnation. 

And who else but the Finance Minister must bear 
the responsibility for inflation and rising interest rates? 
Inflation is entirely due to permitting forward trading in 
foodgrains, and the rise In money supply from the Illegal 
foreign funds coming into the economy via the 
Participatory Note [PN] route. These two factors are 
entirely due to Mr. Chidambaram. He had been 
forewamed by the RBI and SEBI, besides by the Tarapore 
Committee. Only now when inflation has hit the economy, 
the Finance Minister has woken up to suspending the 
forward trading in foodgrairjs. But what about the PNs? 

Moreover, if Mr. Chidambaram claims credit for nine 
per cent growth rate in GOP, will he also accept 
responsibility for the poor investment in agriculture and 
the rising unemployment in the country? By frequenting 
discotheques no Finance Minister can leam about the 
sustainabllity of the growth in GOP. 

This is the first time since 1947 that fresh loans 
have fallen short of interest payments on past loans taken, 
and hence represents the feared debt trap into which the 
economy has fallen. This one single deterioration in the 
nation's finance ,should sound alarm bells loudly. It 
represents the monumental failure of the Finance Minister 
as well. 

Agriculture has averaged a miserable 2.3 per cent in 
growth rate in the last three years, while the nationalised 
mining sector has undergone a decline. In the 
manufacturing sector, traditional industries which need to 
be modernised such as textiles and smail industries, have 
been starved of bank funds and hence performing poorly. 
The Economic Survey points out [p.176] that investment 
in agriculture has been steadily declined. over the last 
ten years, and is at present at an all time low of a mere 
1.8 per cent of GOP. It is a settled 'act that unless 

agriculture grows at a rate not leas than four per cent, 
a high GOP growth rate in the economy cannot be 
sustained without inflation. 

Moreover, given the low yield per acre and per farm 
hand, the productivity in agriculture cannot be Improved 
without enabling 100 million youths in the rural areas 
find other jobe than in agriculture. There is nothing In the 
Budget of Mr. Chidambaram about thle important concem. 

Thus, the 2007-08 Budget Is anti-developmental 
budget, a hotch-potch of financial allocations without any 
strategy, stated objectives, priorities or direction. 

{Trsnslstlon} 

PROF. CHANOER KUMAR (Kangra): Hon'ble 
Chairman, Sir, the Finance Minister ... (Intenvpllons) . 

(English} 

MR. CHAIRMAN: Except the speech of Prof. Chancier 
Kumar, nothing is going on record. 

... (InltJlTUp/ions)-

{Trsns/s/ion} 

PROF. CHANDER KUMAR : Hon. Finance Minister 
has presented the budget for the year 2007-08 In this 
august House ... (IntenupHons) 

MR. CHAIRMAN: Please give your notice under a 
specific rule and you may raise an Issue under rule. Do 
not speak in this manner violating the rule. Please 
cooperate with the Chair. 

... (Intentlptions) 

(English} 

MR. CHAIRMAN: Mr. Aaron Rashid, please take your 
seat. Why are you agitated? 

{Trsns/a/ion} 

PROF. CHANOER KUMAR: This budget has been 
appreciated by the farmers, the labourers, the Govemment 
employees and the industrialists. I want to congratulate 
the Finance Minister for that. ... (lntiJITflptions} 

"Not recorded. 
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MR. CHAIRMAN: auestlons are not railed in the 
House auddenly; the House has Ita rules. Please sit down. 

... (InfllfT'tIPtlons) 

PROF. CHANOER KUMAR: Mr. Chairman, Sir, our 
UPA Government have completed two and a half years 
of its rule in November, 2006. in the budget presented in 
the House, the target fixed for GOP growth rate was 
nJne percent in the Xth Five Year Plan. He has achieved 
that target in the last year of Xth Five Year Plan. In the 
same way, the target fixed for GOP is ten per cent for 
our Xlth Five Year Plan. Our UPA Government will try to 
achieve that target keeping in view the economic reforms. 

Hon. Finance Minister, has mentioned in his budget 
that the manufacturing sector and service sector have 
achieved the maximum growth. It is very commendable. 
But, we have not achieved that target In agricultural sector. 
Our entire economy depends on agriculture as we are 
predominantly an agricultural country. In the present 
scenario our agriculture Is dependent on vagaries of 
natur.. Some of the hon'ble Members were mentioning 
that various crops were damaged in many states due to 
rain. Earlier It was also told that agricultur.1 production 
was decreasing and the inclement weather will affect 
future production. I would like to make a request to the 
hon. Finance Minister that about 115 million families 
depend on agriculture. This is a large industry. In addition, 
intensive and extensive agriculture are our main objectives. 

Mr. Chairman, Sir, due to land reforms and other 
reasons the land holdings in villages have become small 
and that small holding Is not suitable for commercial 
agriculture. If we calculate the average daily wage of all 
the family members of a farmers working at that particular 
land for their survival, it wUl not be more than fifty paise 
per person. I would like to make a request to the Minister 
of Agriculture in general and Finance Minister in particular 
that we must make land use planning. If we want to see 
agriculture in a wide perspective. Presently, we do not 
have any land use planning. The efforts made by us in 
agriculture is actually 'a hit and trial method'. We do not 
have any scheme for land use planning even when we 
have so many national commissions and many experts 
of agriculture. So, I request the Finance Minister to make 
a provision of land use planning in the budget so that 
we can formulate schemes based on small land holdings, 
as per various types of soils, climates, padology at block 

level. It is esaentlal because we can not Implement crop 
pattern diversification unleu we have proper land use 
planning. I have obeerved that there .re many r.ln-fed 
.r •• s which uaed to produce varletlea of pulaea. 
R.jathan was auch .n area which uaed to produce gram 
and other pul .... All those are ... re producing le88 and 
less of lugmoua crops due to exceulve manuring and 
fertilization. No experiment was conducted about .11 those 
things. 

There .re 80 many universities. There Is no I.ck of 
them in .ny at.te. There .re many agriculture and 
horitculture unlve ... ltlea but the research done In thoae 
universities is not transferred to the flelda of f.rme .... 
The biggest paradox is that our Finance Minister says 
that he wants to form the universities of excellence. I got 
the opportunity to visit the university of Hyderabad. I told 
them that a lot of research work is done in the Hydrabad 
University. But they had no answer to my question about 
the technology transferred to the fields 15 kms from the 
university and the social changes macle by them. 

What type of know how has been provided by you 
to various pharmaceutical Industries? I would like to tell 
you that I was a student of Punjab University, Chandigam. 
At the time when Punjab University was set up initially, 
there was a totally different concept for the surrounding 
rural areas and we students used to visit each village 
and study their crop pattern in labs and we have 
submitted that report. Today, In thoee peripheral areas 
the entire economy of those people has changed. Now 
truck farming, vegetable farming and dairy farming have 
come up there. People are eaming more and more 
income from small land holdings by commercial track 
farming which has been named as vegetable farming. 
We may have big universitiea but aa long as the 
technology does not reach the people, we cannot get 
any benefits out of It. Therefore, I request the hon'bla 
Finance Minister that he must strengthen agriculture 
sector. He must make its land use planning. Its 
pedaIogical survey may be carried out and all those higher 
officials who are here in Deihl and take part in committee 
discussion which do not reach villages. Technology is not 
being changed in villages. Toclay, satellite is Introducing 
many new things. Entire information is being given about 
climate and system is being provided for everything 
including the changes In crop pattern. But it is really 
ironical that we stay adamant on other things and today 
our economy is going downwards. 



531 MARCH 13, 2007 532 

[Prof. Chandar Kumar) 
Mr. Chalnnan, Sir, you are also Involved in agriculture 

and I am also related to It. Today educated people are 
getting away from agriculture. He knows that if I am 
appOinted as ClUB-IV. I would eam As. 5 or 6 thousand 
per month as salary but in agriculture, I will have to walt. 
What is our mari<et trend today? If we decrease something 
then it becomes distress aa1e and we do not get full 
value for that. If there is a shortage of certain items then 
we grow them but the farmer is forced to take the product 
to the market and there, he is not even able to meet his 
expenses incurred. It is my humble request that we must 
see all these things in a really wide perspective. Therefore, 
I would request that the research and development 
programmes that are being carried out by Agriculture and 
Horticulture Universities, that technology should be 
transferred to villages. I hail from Himachal Pradesh and 
there are small land holdings in my State. Today we are 
number one in the country in off season pedicares and 
also in tomatoes and horticulture. I pity that thousands of 
le8s educated people from Bihar, Orissa, Madhya Pradesh, 
Rajasthan and Uttar Pradesh migrate from there every 
year. They go to other States in search of employment. 
They are exploited there. I, therefore, request you to 
generate a wori< culture respective states. There human 
potential should be best utilized in their own works. I 
really felt sorry while I was reading all the reports. 

17:00 hrs. 

I have seen in the economic review. On that basis 
when I asked a girl regarding what she would do after 
completing her tenth standard she replied that she would 
stay at home as there is no place for her in the 
development of this country. Therefore, I would like to 
say that, be it less educated people or weH educated 
people, they must be given some employment fOf there 
growth. Be it cott~ge Industries, small scale industries, 
agriculture, floriculture or horticulture, this occupaUon 
structure should be extended to them and the same 
should be monitored. I have observed from this budget 
that hon'ble Finance Minister has allocated huge funds 
for other programmes. The Govemment have allocated 
funds for National Rural Development Scheme and other 
programmes but there is no proper monitoring of the 
same. Even the special group has not submitted its expert 
report. All that money has gone down the drain and there 
has not been any outcome of the same. Therefore, I 
would like to say that there are various departments of 
our ministry, they should be given money on the basis of 
occupation structure, climate of the area, agricultural 

pattern and their work prof888lon so that people from 
one state do not migrate to other States. It Ie .... 11y bad 
that the unorganized labour is not insured. Over here we 
have educated Members of Parliament from each State 
and they advocate for them but I would like to ask them 
as to how many people migrate from Orlsea. Only lees 
educated people migrate whereas those who migrate from 
Himachal Pradesh are Doctors, Engineers, Profeaaors, 
Educationists but very 1888 number of unskilled or skilled 
labour migrate to other States. Such things should be 
there. We believe that the prospective plan which has 
been drafted in five years should be such that every 
poor person In the village Is able to get employment and 
eam his livelihood. 

Mr. Chairman, Sir, I have gone through the Finance 
BIH prepared by the hon'ble Finance Mlnl8ter. A number 
of such industries have been given tax rebate. He has 
mentioned about transfer of technology. Amonget the 
venture capital companies, It Include. IT Industry, 
Hardware, Software Development Companies, which have 
been given tax rebate. No excise duty has been Imposed 
upon them. Will these people who are being given tax 
rebate, work for transfer of technology. Will they work for 
small blocks. When they will enjoy the tax rebate or 
concession? Will they work at the village level? RIch 
people want to become more rich. They want themselves 
on the world map. They have gathered huge wealth but 
what poor person has received? Therefore, I say that 
this should be properly monitored. Out of the people 
availing infrastructure facilities, who are from PPI who 
will build road network, bridges, dams and huge water 
projects. They have given concession to such people also. 
The people who have been given concessions, I doubt 
that those who will get the money and invest it further, 
would they provide infrastructure in villages? There is a 
need for its proper monitoring. It should not happen that 
those who have been given concessione should give tlleir 
contract further to other people. 

Mr. Chairman, Sir, we have Co ... ~Iations like NT PC 
and NHPC who do not execute any project themselves, 
they transfer them to others. They have agreement with 
the State. They want that they should be given maximum 
money. Their budget Is increased· but no project is 
completed by them. 

Therefore, I request the hon'ble ¢lnance Minister that 
he has taken a very good step, by providing relief to 
such companies that would give this technology to 
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villages, change the face of the village and improve their 
economy. He has invited companies from outside also 
and there is a provision for providing relief to them as 
\WIH. He has also provided relief to them in power aector 
also. Under the power sector, in each smallest village, 
poor dalit people of village must get electricity. 

I would like to give an example that our Regulatory 
Commission on which Income tax was being imposed 
has been exempted by them. Now the Regulatory 
Commission holds that if any harijan's house Is one km. 
away and electricity Is to be provided to him then he will 
himself have to pay the cost of pole, wire and meter. A 
poor harljan, a tribal person who lives so far off is being 
asked by them to bear the cost of pole, wire and meter, 
it can very well be assumed from this as to how useful 
commission has proved to them. Therefore, It Is my 
humble request that on our Rajiv Gandhi Rural 
Electrification Programme, there should not be any 
restrictions of such commissions that If they get such 
works done they will have to pay the money first. These 
are small issues which should be looked into by them. 

Sir, I would like to congratulate the hon'ble Finance 
Minister who has made an increase of 35 per cent In 
allocation for education. It is rightly said that if a person 
is well educated he can find a good job anywhere. I am 
proud to say that being a small State, Himachal Pradeah 
is number one in the field of education. I would like to 
request the hon'ble Minister about the fund allocation he 
is making for villages, whether he can make provisions 
for 5 teachers in primary schools where there Is only 
one teacher at present. It should be made mandatory to 
have five teachers upto fifth CI888. 

The problem is that private individual have opened 
private primary and high schools and has appointed 
teachers at low pay scales. Students of Govemment 
schools are taking admission in those schools becau.8 
of which our strength Is depleting. So, this has to be 
reviewed. Proper monitoring should be made as far as 
Sarva Siksha Abhiyan is concerned. No proper seating 
arrangement Is available for our primary, mlddfe and high 
school children. Many schemes like Black Board Operation 
were introduced and at that time a report was given that 
every thing will be made available, but at that time also 
nothing materialized. Kothari Commulon'ln their report 
observed that • 

{Eng/i$IIJ 

MThe destiny of India is being shaped In the 
classroom?" 

/TransltltionJ 

The conditions of schools In the villages is so bad that 
even proper seating arrangement is not available there 
for children. Therefore, I request the hon'ble Minister that 
he may make 36 per cent allocation, but it should be 
made mandatory and some penalty should be Imposed 
on the parents of those children who do not send their 
children to schools. Education should have been our 
birthright and it should not have been included under 
Direct Principles. It should have been included under the 
fundamental righta; you have placed this subject in the 
concurrent list and have made provision for funds. You 
have stated that examinations after 8th standard will be 
conducted at the National level and those who will be 
sUCC8uful in examination and interview will be promoted 
to 10th and 12th standard. At least minimum number of 
teachers should be posted in every primary, middle and 
senior secondary school. 10+2 system is prevailing in 
senior secondary schools and after passing 10+2 
examination one can go for higher education to become 
doctor or engineer. No proper laboratory facility Is available 
there. Therefore, all theee thin"s should be made 
mandatory. Mr. Chairman, Sir, until and unlee8 you make 
the appointment of teachera mandatory, State Govemment 
will not appoint them. Therefore, State Govemment should 
be given direction about this. 

Sir, I would like to congratulate our Finance Minister 
for impaling three percent cess on income tax, as a 
major portion of this amount will go to education. I 
understand that one percent of the revenue earned 
thereby this cess will be spent for the socially and 
economically backward classes. This amount will be spent 
for their development and higher education. In the same 
manner there are many components for the Scheduled 
Castes also. Many points are very pragmatiC in this 
budget, but I want that this budget should be growth 
oriented. I have observed that Whatever allocation is made 
to the states, it is not being spent eamestly by many 
states. I have seen this situation in your outcome budget. 
Perusal of the outcome budget shows that the 
performance of many states has been very poor. I would 
suggest that they muat be wamed that their budgetary 
allocation would be curtailed for showing 8uch poor 
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performance; It may be in respect of water schemes or 
P.W.D. schemes. Our planning fails, When we fall to 
transfer the outlay Into outcome. 

Mr. Chairman, with these words I again aupport thla 
budget and extend my thanks to you for giving me time. 

. {Tf1If1$/8Iionj 

"SHRI HITEN BARMAN (Cooch Behar): Hon. 
Chairman Sir, I rise to speak on the Budget 2007-2008 
presented by Hon. Finance Minister, on behalf of my 
party All India Forward Bloc. 

Seventy percent of the population of the country live 
in villages. They are farmers and there Is nothing 
worthwhile for them In this Budget. Funds have not been 
allocated for irrigation, checking of soli erosion etc. more 
funds should be allocated for development of agriculture. 

The Government has failed to check Inflation. 
Common people are unable to purchase foodgrains. 
Various Indirect taxes have been imposed on people. 
Specific steps should be taken to check Inflation. 

Public Distribution System is at stake due to 
globalization policies. But the Government is duty bound 
to provide foodgrains at cheap rates to the common 
people. Thus more funds should be allocated to strengthen 
the Public Distribution System. 

In different parts of the country SEZs are being set 
up but small industries are being overlooked. As a result 
the colonial powers are grabbing agricultural land for 
industrialization and small industries are being ruined. Thus 
the economic sovereignty of the country is adversely 
affected. 

There is no specific scheme for the jute industry in 
this Budget. Jute growers are not getting remunerative 
prices and the industry as a whole is on the verge of 
destruction. Therefore adequate funds should be allocated 
for jute industry and to save the jute growers, Jute Board 
must be set up. 

Though funds have been earmarked for the 
Scheduled Castes and Scheduled Tribe people, but It is 
still inadequate. To safeguard these people of the 

"English translation of the speech originally laid on the the Table 
In Bengali. 

backward communities, a etrong infrastructural 8et up 18 
required and for that funds are needed. 

As far as Sarba Siksha Abhlyan Is concemed share 
of the Central Govemment has been brought down to 
fifty percent from seventy-five percent. 

Aesultantly, moet of the state. will be compelled to 
disband the soheme and the target would not be achieVed . 

There Is a proposal to Increaae the Insurance 
premium of the senior citizen from A.. 15,000 to 26,000. 
This would not be beneficial to the senior people. So It 
should be reviewed 

North Bengal includes six districts of Cooch Behar, 
Jalpalgurl, Maida, Da~lIIng, North DinaJpur and South 
Dlnajpur. They may be declared as tax-free zones 80 

that agro-bued Industries can be aet up there. Besides, 
last year only five crores were allocated far six districts 
of North Bengal Development Council. This years Rs.100 
crores should be allocated for the council. 

I urge upon Hon. Finance Minister to keep these 
points in mind to respond In his reply. 

{Tf1Ins/8Iionj 

SHRI VIJOY KRISHNA (Barh): Mr. Chairman, Sir, 
while I rise to speak the hon'ble Finance Minister is 
leaving the House. 

MR. CHAIRMAN: Hon'ble Minister of State In the 
Ministry of Finance, Shri Pawan Kumar Bansal Is present 
here. Please start your speech. 

SHRI VIJOY KRISHNA: Sir, the first budget was 
presented on 26th November, 1997 and since then many 
budgets have been presented. There Is a long list about 
the details of Revenue and Expenditure. We are all aware 
of the Improvement in situation. There is a legal provision 
in article 265 of the Constitution that no tax can be 
imposed or collected and no expenditure can be incurred 
without the permission of the Pariiament. Budget contains 
the financial planning of the next financial year i.e. for 
the period from 30th April to 31th March. There is a 
provision in the article 112 of the Constitution that every 
year In the month of February the details of tentative 
expenditure and revenue has to be presented in the 
House. In this manner, many budgets were presented. 
Budget reflect the economic policies of the Govemment. 
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Sir, I am an ordinary social and political wort<er. I 
have sincerely heard the speeches of many learned 
members and economists and have also observed the 
shortcomings and lacunae in the budget. I have oertaln 
limitations being a supporting member of the party In 
power. It's difficult for me to decide where to praise the 
budget and where to not. The constraint of discipline 
also stops me from detailed discussion on the budget. A 
comprehensive prOVision has been made in the field of 
education in this budget. I welcome the provisions made 
under Serva Shlksha Abhiyan In the budget under which 
schools are being constructed in the small villages, 
boundaries of schools are being raised on a large scale. 
I welcome this. The provision of funds made for the 
teachers is also a praiseworthy step. But the State 
Governments like Bihar are patting their own back that 
they are appointing teachers. You h£ive provided the funds 
and they are earning accolades. 

Sir, the provisions made in the field of health is also 
commendable. I commend this and think that they have 
done a right thing. The Important thing is that the amount 
provided should be spent judiciously and it should be 
properly monitored. The Govt. has impiemented National 
Employment Guarantee Scheme and under that it has 
made provision of As. 2800 crore and aliocation for this 
purpose has been increased by As. 330 crores. 

When 100 districts were declared backward during 
the NOA Government. None of the districts of Bihar was 
included. There was not a single district of Bihar. I 
welcome the National Aural Employment Guarantee 
scheme Introduced by him; however this scheme is not 
being properly implemented In Bihar. The job card for 
the poor is not being properly issued. Even the BPL list 
being prepared is not accurate. And the condition of job 
card is such that the brokers of BOO office, C.E.O. office 
and police station have formed their clans. The job cards 
of the poor are being purloined in connivance with the 
local officers, and the actual beneficiaries are not receiving 
cards. So, I would like to ask if any mechanism for the 
monitoring of funds is being evolved by him lest the 
funds earmarked under the Employment Guarantee 
Scheme for the upliftment of the poor should be pocketed 
by the contractors and brokers. I want that further action 
should be taken in this regard. 

Sir, several features have been discussed in this 
budget. As. 24,60 crore have been allocated for Bharat 
Nirman In this budget. Allocation has also been increased 

for Education and Health sector In this budget. He has 
made several proposala for the drop cuts. By aHocatlng 
Rs. 954 crore for the total sanitation programme he hu 
added another feather In his cap. Similarly, he has also 
IncreBHd the amount of AaJlv Gandhi National Fellowship 
Programme. There Is another proposal for setting up of 
a fund of As. 400 crores exclusively for oonstructlon of 
roads in every village. He has also increased the amount 
under Aural Infrastructure Fund. All these steps taken by 
him are worthy of appreciation and I welcome them. I 
want that the quality of the works should be maintained 
and theae should be properly monitored. Besides, attention 
should be paid to ensure that there is proper coordination 
right from the public respresentatlve upto the Government. 

Sir, India is a country of villages, however. this, is 
an era of globalization and liberalization. In the wake of 
this era the policies of the country cannot remain 
uninfluenced from the developments which have been 
taking shape for the last 15 years. So many parties have 
been In power everalnoe the time of Nal'llmha Rao Gov!. , 
the outcomes of globalization and liberalization have not 
been favourable for the farmel'l and not In the Interest of 
the common man. To what extent do we wish to put a 
check on the developments of that era? We are in the 
process of facing its outcome too. Today, farmers are 
committing suicide. Where theae incidents of suicide are 
taking place? These are taking place mostly where 
agriculture has been modernized. Modernisation of 
agriculture has taken place more In Maharashtra, 
Karnataka and Andhra Pradesh. Shrl Pawan Kumar 
Bansal JI Is sitting here, he had given a reply to a question 
on 28th November in this very House. The question was, 
"What is the main reason behind the suicide being 
committed by the farmers in the country and the reason 
for their inability In paying off the loan?" And the reply 
was that "There was no proposal of extending interest 
free loan as it would affect the finance capacity and 
stability of the banks. In order to resolve the difficulty 
faced by the farmers the Govemment has announced a 
rehabHitation package after Identifying 31 districts of 
Andhra Pradesh, Kerala, Karnataka and Maharashtra 
which are under the burden of debt. As far as I know 
this rehabilitation package has not seen the light of the 
day. The benefits of the scheme announced by the UPA 
Govemment under the Common Minimum Programme 
have not accrued to the farmers. As a result of which, 
the condition of farmers is worsening day by day. Since 
benefits of the relief package are not percolating to the 
farmers. 
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Sir, the Swaminathan Committee has been widely 

discussed by several colleagues. We have Members in 
the House who belong to farmer families. We have 
learned Members in the House who have also discussed 
Swamlnathan Committee. The Committee has made 
dozens of recommendations for reforms but there is not 
even a shadow of it in this budget. A recommendation to 
provide loan to farmers at 4 percent interest rate was 
made. This also does not find any mention in this budget. 
I would like to know that the farmers whose cause we 
take up in the House and on the basis of whose votes 
we win elections to the Lok Sabha, we are unable to 
give even loan to those farmers and we procreate a 
situation whereby they are compelled to commit suicide 
which was done by the NDA Govemment. We have been 
a failure to mitigate the effects or check the wave of that 
current, then to what extent we have done justice them, 
to those voters with whose support we stand here. 

The Govemment has announced Rs. 750 as support 
price of wheat. Is It proper in the wake of price rise? 
Does " amount to justice with the farmers? I would like 
to raise this question before the House that the farmers 
should at least get As. 900 Minimum Support Price of 
wheat. If It is not given then I think " would be great 
Injustice, particularly in regard to several tal aress, there 
Is one Mokama Badhalya Tal area, there is one tal area 
In Chhapra, Chor area, and there are plains where water 
gets logged. There is water logging for three months 
which should be drained out in time. The peculiarity of 
the land of tal area is that it should get wet and the 
water should be drained out on time, however, the people 
of Bihar have been demanding the Implementation of the 
scheme in that area but it has not been done so far. 
There does not appear to be an integrated approach in 
this budget for Tal and Chor area in the entire country. 
I would like to express my gratitude to the hon'ble Minister 
of Water Resources and the Department of Water 
Resources for releasing an amount of Rs. 27 crore albe" 
a small amount, for 'Tal' area in Bihar. I am citing just 
one example but there are at least 64 Tal areas in the 
country for the development of which there is a need to 
formulate an integrated scheme. 

I would like to refer to Diyara Development Board. I 
hail from plains and represent the Bam area. It is the 
heart of that place and particularly the Diar. area of 
Bihar and Uttar Pradesh is divided imo several parts. I 
would not discuss the Diara area of the entire country, I 

would refer to only Bihar. The habitants of Oiyara are in 
the Asra area In Buxur adjacent to Uttar Pradesh and 
from Aara to Danapur, Patna to Mungher via Fatuha and 
Fatuha to Mungher, Mungher to Bhagalpur, Bhagalpur to 
Farakka area of West Bengal live a difficult life. In regard 
to road, electricity, water and kharif crop several 
Govemments gave many assurances for setting up of 
Dlara Development Board for the upllftment of farmers of 
Diara area so that benefits could accrue to the farmers 
there, however, It is stili a dream. The Dlara Development 
Board is being widely discussed across the northem part 
of the country. The social and political workers be they 
of any party have risen above party lines in Bihar and 
Uttar Pradesh, who have made their own Identity and 
have always taken up cudgels for those Issues. He has 
been raising these issues himseH. He knows these Issues, 
however, they do not have any reflection In this budget. 
In regard to my constituency Barh, I have been reiterating 
that we should get some relief from floods. The rivers 
flowing down in northem Bihar wreck a havoc in that 
area. 

There used to be regular discussions that an 
Integrated action plan will be formulated involving Nepal, 
Uttar Pradesh and Bihar on whether the dam is to be 
built or not. Whether any action plan was formulated, no. 
He has been the foremost leader among the political 
workers and political leaders thought to be the experts of 
the said field who had waged a struggle for it. Today I 
would like to say to him that many Governments came 
to and went out of power; many vicissitudes were 
witnessed. High hopes were pinned on the UPA 
Govemment, but today the same are not getting fuHllled. 
Through you, I would like to make a demand to our 
Govemment that they should not put Signature on their 
own death warrant. They have got no plans or system to 
solve the Issues being confronted by the farmers like the 
issue of the area of the river basin ('Diara') iSSU86 of 'tal' 
area and the issues of drought prone areas especially 
that of the central Bihar. Which system are they going to 
put in place. whose system are they going to operate or 
are they going to introduce the corporate system? Which 
system are they going to introduce-I am posing this 
question before them. Yesterday, while they were 
discussing the plight of the labourers in the unorganized 
sector, I was restlessly following it. The plight of the 
labourers in the unorganized sector Is very pathetic. 
Everyone from the peon to the MP longs for power. It Is 
good to have the desire for power, &ut what is the line 
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of duty? There is no identification of it anywhere. I treat 
myself also as a part of it. What kind of facilities are 
available for the labourers of the unorganized sector, farm 
labourers who produce foodgraina for the country and 
the s(X)iety by toiling hard In the fielda exposing their 
body to heavy rains and scorching heat bravir.g even the 
bites of scorpions and snakes. While a section of the 
society keep peacefully sleeping In their air-conditioned 
rooms, labourers allow their bodies to decay to fight with 
their poverty and in order to produce more quantity of 
foodgralns for the country. What kind of system is in 
place for them? What is the provision for the security of 
the farm labourers and the labourers belonging to the 
unorganlsed sector? What kind of provisions are there In 
this budget for the labourers belonging to the unorganized 
sector working in factories and in the Beedi sector, 
pavement dwellers, labourers, and the pushcart labourers? 
I could not comprehend this point. 

Sir, I would like to congratulate the Govemment of 
Haryena which mustered the courage to increase the 
minimum labour charges. I wholeheartedly praise the Chief 
Minister of Haryana Shri Hudaji who raised the wages at 
such a time when even the big guns hesitated to arrive 
at a decision regarding the question of wages for the 
labourerli. Today the Union Govemment also appears to 
be hesitant in this regard. This Is my aHagation. Mistriji 
you please stand by me. You have fought for the interests 
of the labourers. I know about that, thars why you have 
to support me. Many of our friends have discussed In 
the House the pUght of the labourers of the unorganized 
sector. I would like to say that a legislation should be 
enacted for this purpose. 

Learned people discuss a lot about the special 
economic zones. I was listening to the view expressed 
by Swain Saheb and Salim Bhai. What is special 
economic zone? Whether the issue of special economic 
zones belongs to a single party? We have to deliberate 
over such issues rising above the party lines. In the 
case of Special Economic Zone, they are providing fertile 
lands. For this reason, many places are witnessing 
rebellion and unrest. Injustice is being done to the farmers. 
Unproductive land is available in many places, but they 
do not want to utilize it. Why do they want to create a 
political battle ground in this regard? Please do not set 
up a political battle !)round in this matter. 400 SEls are 
going to be set up here. More than a dozen taxes 
Including excise tax would not be Imposed on them. They 

are creating a new independent state within the country. 
This Is their new policy. This Is going to make them 
glitter. I have got information that In Bihar the Govemment 
Intends to acquire land with the help 0' the land-mafias. 
Through this House, I would like to wam them that the 
people and farmers of Bihar are not going to tolerate 
that the system of SEZ be put in place through the land-
mafia. There are vast areas of wasteland there. They 
should utilize the said land and set up SEZs there. If 
they act in this way, I feel that they will receive 
cooperation from every quarter. The same kind of situation 
prevailed during the regime of NDA also. At that time, 
these people were engaged in 'feel good' and India 
shining and today the govemment are engaged in 'Bharat 
Nirman.' They should act after much deliberations only, 
they should act wisely. Inflation robbed them of half of 
the ground on which they were standing. They failed to 
888ume power in two states. They were defeated In the 
elections. This is a waming for them. They do not have 
the Inclination to share everything with their partners. The 
Congress brethren are not wUling to share with the politicaJ 
parties, which are helping them to run the Govemment. 
What is the meaning of the red flag? Whenever one 
sees a red flag undulating In the air, he becomes alert 
thinking that there is some kind of danger lurking ahead, 
Indicating that one should stop. One red flag remained 
already hoisted and they are making way for the hoisting 
of the red flag in the plains of India. Red flag of the east 
says-thesis-antithesis-synthesls. It says that works should 
be carried out only after serious contemplations, but they 
are not willing to listen to anybody. It seems that they 
have the solitary right to rule, the people have given 
them the mandate to rule. My Congress brethren people 
have not given you the mandate, it was a mandate 
against the NDA given to everybody. They should grasp 
this point. By this time, If they do not comprehend all 
these matters, they are going to be in a very precarious 
situation. 

During emergency, I was In jail • ... (lnlsnuplions). My 
family owes its poUtical allegiance to the Congress party. 
... (Inttmuplions). Don't try to frighten me by your frowns; 
I am seeing many people's gazes. My grandfather, father 
and mother had served jail terms. Hereditarily, I am a 
congressman. By taking up a cause against the congress, 
I aione joined the fold of leader Jayprakashji. When they 
tried to trample the second war of independence, when 
they wanted to gag the freedom of press, at that time, 
I raised my voice against them. Since then, I have been 
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witnessing all these events. I reiterate that the legacy of 
the Congress Is the national movement for freedom and 
it is well known for that. However, Gandhljl In his last 
days had opined that the role of the Congress was over, 
so it should be diSbanded. But they did not pay heed. 
Don't accept the advice, but at least follow lOme norms. 
When Morarji Bhal was elected as the Prime Minister, he 
believed that he had got a complete majority and there 
was no need to keep in view the Interests of all the 
factions Governors and ambassadors were arbitrarily 
appointed. When people triad to prevent him from taking 
such steps, he did not oblige. When the people suggested 
to select consensual candidates for chiefmlnlsterships, he 
was adamant that the candidate will be of his choice. 
When a candidate belonging to the backward class 
became the Chief Minister, efforts were made to dethrone 
him. When he acted in the case of Nilmanl Raut Rai, 
mild tremors were felt. Subsequently more tremors were 
felt when the case of Shri Ram Naresh Yadav came up. 
Cracks appeared when he ousted Shri Devi La! and when 
Shri Karpuri Thakur was removed, his Government ItseH 
was overthrown. Please keep off your hands from all 
these matters. Uke Kalidas, they are cutting off the branch 
on which they are sitting. Why do UPA Introduce such 
Bills in the House when there is no consensus on it? 
Partners 'rom Tamilnadu have a different take on It where 
as the partners from Bengal speak in a cflfferent vein. 
... (Inltlnupfions). 

MR. CHAIRMAN: Now you please conclude. 

SHRI VI JOY KRISHNA: Why are they behaving in 
such a manner, they should abstain from such acts. They 
should stay clear from the Inner contradictions. Prices 
are rising day-by-day ... (Inltlrruplions). 83,000 millionaires 
have been created and the number of people living below 
the poverty line is also increasing day-by-day. There are 
neither any steps to curb the price-rise nor is there any 
concern for the common man. What must be there In the 
budget is actually not provided for. Chldarnbaram jl has 
certainly talked about the financial discipline, economic, 
progress and also has mentioned about the 
encouragement to the capital market. Works relating to 
the social sector are of course portrayed in the budget. 
A little accompliahment in the work field can be noticed. 
... (Interruptions) 

MR. CHAIRMAN: You please concf~de now. 

SHRI VIJOY KRISHNA: I will take only five minutes 
more. ... (Inl8mtpllons). 

They say that they will curb inflation, and are saying 
that they have written letters to prevent hoarding. Hon'ble 
Prime MInister, Sir, you are remembered as an honest, 
polite, gentle person. When you leave the chair of the 
Prime Minister, the same old Fiat car In which you used 
to travel on the Delhi roads, will help you out. The entire 
people of the country know that you are a good, simple 
man. 

But his advisors are of dubious nature. I fail to 
understand what is the yardstick of his honesty. This 
work has been entrusted to the people having dubious 
character. The Government has allowed the Essential 
Commodities Act to lapse. How action would be taken 
against the hoarders? His party is supported by the 
hoarders and due to their backing they have come to 
power, why would they take action against them. They 
are in power in many states, they will not take any action. 
The Govemment allowed the Essential Commodities Act 
to get lapsed. In Bihar also, It has been allowed to get 
lapsed. The Govemment let it happen and did not revive 
it. It gave freedom to hoarders operating in the state. 
Now, he is writing a letter. Hon'ble Prime Minister the 
task of taking action is in your hands. Mr. Chairman, Sir, 
now you are in the chair. Yesterday, when you were 
here, you were delivering the speech as a Member. I 
agree with you that the 18 and Intelligence are part of 
the state apparatus. Nobody can prevent the Government 
from making a list of the hoarders of foodgrains in different 
states. The Govemment is not making use of the lB. 
Once, IB was used for this purpose. Why the Govemment 
did not intend to use it? What are the hesitations and 
why the Govemment want to cover up this Issue? The 
Government is afraid of whom? Today, weather Is 
changing, Some people are apprehending that the change 
in weather will adversely affect the wheat crop. Though, 
according to the scientists of the Agriculture Research 
Institutes, the situation is not such. Such reports of experts 
are being published for the last two-three days. Even 
then, wheat has been Imported. Similarty, the Government 
have brought some commodities in the ambit of futures 
trading. 

I would like to ask what is the problem in removing 
pulses from this list? The Govemment must close this 
typ~ ~ trading because it Is for p~vlding benefit to 
capitalists only. The futures trading is playing a catalyst 
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in making the farmers commit suicide and encouraging 
capitalism. A friend of mine, who Is an expert In this feUd 
was telling me about the birth place of this type of trade. 
He is also a member of this Govemment. At present, he 
is not present in the House. He was saying that Chicago 
is the birth place of this kind of trading. Old Stock 
Exchange is in Chicago. There also, the condition of the 
farmers did not improve. Will you not learn lesson from 
there also? Whether you will not take lesson from America 
and Chicago, where it originated and then flopped? Why 
the Government want to get it going? Why is it not 
immediately discontinued? This system has been started 
by them . ... (lntstnJptions) 

MR. CHAIRMAN: Now, please conclude your speech. 

... (Inttmuptions) 

SHRi VIJOY KRISHNA: There are political 
compulsions before them. It appears that some politicians 
may harm them. At least, pulses, ginger millet and maize 
should be taken out of it. Why the Govemment are not 
doing it ... (Intel7llptions) I am concluding my speech within 
2-3 minutes. This is the situation at large. I would like to 
submit that the Government must pay attention towards 
all these issues. The Congress said ·Congress Ka Hath 
Aam Admi Ke Sath and Ho Raha Hai Vishwasghat". The 
hand of the Congress Party is with the common man but 
the common man is being deceived .... (IntelTUp/ions). The 
Opposition should not applause because in ail 
circumstances, we are with the Government. We are not 
going to support the communal powers, which created 
unrest in Gujarat and got Mahatma Gandhi assassinated. 
They have initiated the price rise - Everybody is aware 
of it, but we also want to tell them to reform themselves 
and try to understand the ideology of the leftists, (Red 
Flag). I pray him with folded hands, because I know that 
our death warrant in the form of public wrath will al80 be 
signed along with yours. 

Chidambaram Saheb, I attended a marriage ceremony 
in a village. There people asked me as to what has 
happened to Dr. Manmohan Singh, because he has 
entrusted important jobs to Shri Chidambaram and Shri 
Montek Singh Ahluwalia, and these persons do not 
represent the common people. These persons think of 
the welfare of only rich people and not of the poor. Why 
doesn't Dr. Manmohan Singh ji sack them? They are the 
enemies of the poor. This has been told to me In every 
village, every rural area, wherever I paid a visit. T~en, I 

thought, whether I should speak out my mind or not, 
because. Shri LaluJi may expel me from party. Then, I 
thought, this issue is related to the common man, and I 
should wam the UPA not to sign its death warrant. I 
have been follOwing both the ideologies. Dr. Lohia said, 
the biggest two problems of India are-water and 
sanitation. Even today, women have no other option, but 
to relieve themselves In the dark before sunrise or at 
night. We have created this kind of India. We people 
may belong to the Congress, BJP, RJD, CPI or CPM, 
but we should rise above and the party lines should 
introspect to find whether we have been able to provide 
drinking water and sanitation facilities to the people? The 
Government must evolve a separate way from the 
splendour of the budgetary provisions and should not 
sign its death warrant. ... (IntsmJpllof18). I would Ilke to 
tell the Congress brethren to save themselves and us 
from this ... (Intenuptions). 

MR. CHAIRMAN: Now, please conclude your speech. 

SHRI VIJOY KRISHNA: Please control the price rise. 
With these words, I support the budget with a heavy 
heart. 

fEnglish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Are you 
supporting the Budget? ... (InltJrruptions) 

/T,.nslstion} 

SHRi VIJOY KRISHNA: I support the budget with a 
heavy heart ... (Intel7llptions). 

SHRI HEMLAL MURMU (Rajmahal): Hon'ble 
Chairman, Sir, I rise to support the General Budget of 
2007-08. I would like to thank the hon'ble ",Ime Minister, 
the Hon'ble Finance Minister and the Chairperson of UPA 
Mrs. Sonia Gandhi and all my colleagues for this budget. 

Sir, In the present budget, effort has been made to 
take care of all the sectors. For this reason, the budget 
has come before the population of 100 crores as a 
popular budget. It will help to strengthen the foundation 
of educated and healthy India by providing 24% for 
education and 21.9% for health. By providing Rs. 108 
crore for the welfare of minorities and by increasing 
agriculture loan from Rs. 17 lakh to Rs. 22 lakh, 
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developmental activities have been made a symbol of 
success. Similarly, increasing M.PhU and Ph.D. education 
budget for SC/ST students from As. 35 crore to 
Rs. EJ8 crore, providing As. 3,271 crore for the welfare of 
SCS/STs and 20% increase in allocation under benefit 
schemelto Rs. 17,691 crore is a proof of progress made 
and popularity earned by the Government. Extentlon of 
National Aural Employment Guarantee Scheme by 
Including 330 districts in place of 200 districts and the 
scheme of strengthening Public Distribution System and 
linking it with computers is definitely a commendable step. 
The provision of additional allocation of Rs. 600 crore for 
Self-help Groups, hoalth insurance scheme for old people 
and provision of monthly income for old people in lieu of 
mortgaging their houses is highly praiseworthy step. 

17.43 hr •. 

[SHRI VARKAlA AAOHAKRISHNAN in the Chair} 

Despite this, people of this country have lot of 
expectations from this popular and progressive 
Govemment. I, therefore, would like to submit some thing 
regarding the reality of the works done by the 
Government. Hon. Finance Minister has emphatically said 
this in his budget speech that black-marketing and 
hoarding would be controlled. This is an important issue. 
As the hon. Member, Shri Vijoy Krishna jl has just said 
in his speech that the prices are rising due to loopholes 
in the law regarding controlling the prices of essential 
commodities. It is true. This has to be seen as to how 
to control the monopolists and middlemen. I think that 
the Government should set up a cell to monitor as to 
how profiteering and black-marketing can be checked. 
This task should be done jointly both by the Central as 
well as State Government. An stringent law may be 
brought, if necessary. If someone informs about such 
people, he should be given a citation letter and rewarded 
properly by the Government. Then only check on black-
marketing is possible otherwise nothing is going to 
change. 

The Central Government formulates special schemes 
for the people of scheduled castes and scheduled tribes. 
But I feel pained to state that the schemes being 
implemented in their areas under special component 
scheme with grant-in-aid, according to that every tribal 
adult has As. 1,68.000 on his head as debt since post 
independence. Tribals have been provided this much 
amount. If it is investigated, it seems that th., amount of 

grant has not touched even their door. Their condition 
has not changed a bit. If we say that their condition hu 
got even worse, It would not be false. So, now It Is time 
to think seriously that the funcla allocated for the 
development of scheduled tribes, schemes fonnulated for 
them are being Implemented or not. It has been 
mentioned specifically in the rules that the hon. Governor 
of the concerned State would Inform the Union 
Government about the utilization of the funcla and details 
of the developmental works. I feel that this system Is not 
effective as there is no Increase In the rate of 
development schemes In the scheduled tribe areu. 

Sir, we can see it even today that the funds allocated 
for the developmental schemes to be implemented In tribal 
areas are being grabbed by the mediating and corrupt 
officers and the funds are not reaching them. If, we, who 
are praising this budget and dreaming the development 
of the people of the country, would not pay attention to 
these things, a large section of the country would remain 
backward economically, educationally and socially. Thars 
why, It has been provided in the constitution that these 
people may be given reservation, but I feel that the benefit 
of reservation has not reached them. 

The National Rural Health Mission Scheme has been 
implemented throughout the country. This is an appreciable 
step towards pOlio and leprosy eradication. But In the 
country particularly in the tribal areas and that too In 
Jharkhand diseases like Malaria, Kalazar, phyleria and 
Tuberculosis have spread horribly due to which lacs of 
people die every year. Sir, no effective measure has been 
taken so far in this regard. I would like to submit that I 
have won Lok Sabha election from Aajmahal 
Constitutency, Jharkhand. I had got done a survey with 
the collaboration of WHO In my area and collected slides 
in five villages. It has been detected from those samples 
that 43% of the people there secrete falcitarum, which Is 
called brain malaria. In which a person becomes 
unconscious and dies. No immediate step has been taken 
in this regard, which Is a matter of great concern. The 
Government should certainly focus on it. I would also 
like to submit that even the Directorate of Malaria hu 
not been set up in Jharkhand. 

The provision of setting up the Directorate should be 
made and action should be taken. 

Sir, Indira Awas Yojana is definitely an ambitions plan 
for the poor and the most backward sections of the 
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society. The budget allocation under this achem$ should 
have been enhanced In this budget. And the initial amount 
should be released from Rs. 25,000 to Rs. 35,000 
because this scheme is meant for down trodden people 
who have even no roof over their heads. 

Sir, the amount earmarked for Mahatma Gandhi 
Bunkar Yojana Is nominal in this budget. This amount 
may be increased because there is a prOvision of only 
Rs. 2.40 crore in this budget. The amount should be 
increased. 

Sir, a large number of beedi labourers reside in my 
area. They are more than three lakh. They must be more 
than 25 lakh if Jharkhand is to be seen collectively. The 
beedi labourers of Jharkhand may be given the same 
facilities as have been given to the beedi labourers of 
Kolhapur. 

Sir, I would also like to submit regarding the interior 
tribal areas. There is no bank, no post-office there. As a 
result, difficulty is being faced in the effective 
Implementation of National Rural Development Scheme. 
Provision should be made for the labourers for depositing 
and receipts of their money. The hon. Finance Minister 
should consider their problem and the number of banks 
should be Increased in rural areas. 

I would like to draw the attention of Govemment 
through you towards one more point. We should not talk 
about NDA Government and UPA Government only, 
because this cannot solve the problem. All the tribal States 
particularly Jharkhand are facing the growing terrorism In 
the country. In Jharkhand, 18 districts are under the grip 
of terrorism. 

In these districts even MPs', MLAs', SP, DSP, 
Inspector and distinguished persons are being killed. The 
reasons behind increase in extremism in Jharkhand are 
unemployment, poverty, economic disparity, displacement 
of people and exploitation by money-lenders. I would like 
to submit that even in the reign of the UPA Government 
the naxalite violence has increased. During the year 2004 
there were 1533 incidents and while in the year 2005 
the figure was 1608. 

[English} 

MR. CHAIRMAN: You have taken more than 
15 minutes, please conclude. 

[TrsnsIstion} 

SHRI HEMLAL MURMU: Sir, please give me aorne 
more time. Please give me two or three m1nut .. becau.. 
now I am explaining the maln thing. 

[English} 

MR. CHAIRMAN: Please conclude now. You can 
place the remaining part of your speech on the Table of 
the House. 

[Trsns/sllon} 

SHRI HEMLAL MURMU: During the years 2004, 2005 
and 2006, 119, 153 and 157 police personnel respeCtively 
were killed and In Jharkhand alone 128 policemen we,.., 
killed during the last two years. Almost all the 
distinguished people In Jharkhand are being killed and 
only Rs. 32,119 crore have been allocated. I would like 
to give major reasons for this that the State of Jharkhand 
possesses minerals, water and land. You will be surprised 
to know that Jharkhand alone exports 90 million tonnes 
of iron ore but there is no plant or factory there, 
consequently the unemployment Is increasing. If the 
situation remains as It Is, the depository of iron ore will 
be finished within ten years. Only eight percent of land 
in our State has irrigation facility, on the other 29 percent 
forest has been preserved but if the depository of Iron 
ore is finished, there will be increase in unemployment 
and stress will be laid on the forest so, there is a need 
of It today. If we want to eliminate extremism, we need 
all round development, the development for employment, 
setting up of factories In the area and provide employment 
to the people there. 

With these words I conclude. I thank you for gMng 
me opportunity to speak. 

SHRIMATI SUMITRA MAHAJAN (Indore): Sir, the fact 
is that while the budget was being presented, the common 
man including farmers, wornen, had hoped that It would 
lessen their difficulties and grief. But with utmost grief 
not only I but even the other members of supporting 
parties have to tell that even they a,.., being forced to 
support this budget. Just now the Minister himseH asked 
the RJD Member H he Is supporting or not. It means the 
Members may give speech against the budget but give 
support, make them cling to the power. Everybody is 
opp08ing the budget and this reflects the mentality of the 
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Govemment that It would not worit for the people of the 
country. They just want to remain In power. The situation 
in the morning Itself explains that even If being beaten 
they remain in power. We got such kind of Government, 
it is a sad thing. 

'. We say that the farmers are the backbone of the 
country. Common and middle class people are Important 
for the country. Women are the creator of the country 
and children are the future. Small industrialists give 
employment to many people but if we see through their 
view we will see that small scale Industries got nothing 
but the Govemment are rapt in joy that It have given 
exemption up to As. one crore. What will It bring to 
them? 

{English} 

MR. CHAIRMAN: We have a very long list of 
speakers. If the House agrees, we can extend the time 
by two hours, that is, upto 8 o'clock. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: The time is extended up to 
8 o'clock. Shrimati Sumltra Mahajan, you can continue 
now. 

18.00 hr •. 

DR. K. S. MANOJ (Alleppey): Sir, please take 'Zero 
Hour' first ... (/nl6nupllons) 

SHRI KHARABELA SWAIN: Sir, let us have the 
discussion first and then 'Zero Hour' ... (In/srruptions) 

{Tf'IInsls/ionj 

SHRiMATI SUMITRA MAHAJAN: I was telling that in 
the whole budget, small scale Industries have not been 
given support and It is an important thing among other 
important things. Many Members have discussed about 
farmers. I don't want to talk much about this issue but I 
am surprised to see that the hon. Finance Minister has 
obliged the farmers by giving 15 minute of time to them. 
He told that he was speaking on agriculture. I will explain 
it later what he told afterward but what he quoted, reflects 
that he adores SaInt Tiruwaloor, It is a good thing. While 
quoting the Saint he told that if the farrner.e remain seated 
idle, even the saints who renounoe the world, will not 

get salvation. it is true. Hon. Finance Minister, even we 
read Saint Tlruwaloor, I wHI tell later on. He was saying 
that If the farmers remained seated idle, they would not 
get salvation, but farmers are committing suicide In their 
tenure, where will they escape then. You ask the Saint 
where he will migrate. You made speech for about 
15 minutes but what you told. While talking about the 
farmers your stress was on 45, 46 and 47 points that 
are related to the credit. loan facilities have been 
extended it is a good thing that farmers should have 
loan facilities. 

loan is necessary but why the farmers are committing 
suicide? Because the farmers are not able to repay the 
loan amount, that is why debt stressed 625 farmers are 
forced to commit suicide. What should we provide such 
farmers? Only the subsidy on the fertilizers will not serve 
the purpose. It would be good if we use bio-fertllizers by 
minimising the use of chemical fertiizers. But this subsidy 
benefit has not direct access to the farmers. We have to 
think about the measure how they would get direct benefit. 
Only companies harvest the benefit of the subsidy. 

Sir, regarding the issues raised about the farmers I 
would like to submit that we, during the incumbency of 
NDA govemment, had evolved a scheme of inter-linking 
of rivers for water management. If this Government 
continues that scheme and makes it successful, I claim 
that we, by accumulating water of all the rivers, can be 
successful in providing water to each and every piece of 
farm land. The scheme was evolved with a view to 
connect every village and piece of land to the water 
facility. But the present Govemment has not paid heed 
to this inter-linking scheme. What should we do for the 
farmer today Is that we should make such 8 plan through 
which farmers should get the remunerative price of their 
crops. 

Farmers work hard for their crops throughout the 
year but they do not get the expected price of their 
crops on time because of the wrong policy of the 
Government and as a result they commit suicide. I would 
like to give a small example of that. This incident took 
place in my own parliamentary constituency. In my 
constituency the farmers are growing dollar gram in large 
quantity as It has a good export business. It is being 
used as cash crop. The farmers are expecting good price 
for It but In the meantime the Govemment framed a 
wrong policy. They banned the export of pulses because 
the pulses had become costlier. It can be understood. 
Though I assert that the pulses were exported during 
that period of three-four month also when there was a 
ban on export of pulses. 
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Let us talk about the Miniltries. Though the Ministry 
which frames policy Is a aeparate one but the export of 
pulses was banned 8uddenly and the dollar gram is alao 
included therein. Though this dollar gram is not used u 
pulse but it was aIao banned. Export was banned. The 
farmers did not get the price. Aates were slashed. The 
ban wu lifted for some period when the crop was ready. 
The rates were up within 3-4 days after an announcement 
of lifting ban. But when the whole matter was reported It 
was found that export has not been opened fully. 
Therefore, the police as well farmers are really ted up 
with back door drama of the government. Export will be 
made through DGFT wherein only three companies may 
get this facility. Now was if for three only? Out of them· 
one was Mumbal based and another Bhopal boaed. Their 
Commerce Minister can state what is going on between 
them when it came to know that General export hu not 
opened, the traders discontinued to purchase the produce 
from farmers. The rates of dollar gram slashed so much 
so that the farmers who grow dollar gram are crying 
now. 

One more case of wrong policy has come to light. 
Wheat came in the market of Malwa region. In fact they 
talk about improving public distribution system and 
computerization. When wheat came In the market of 
Malwa region then there was no arrangement to buy it. 
The Government price is very low. The traders are 
purchasing it but they will use it for hoarding. At that 
time government will not offer remunerative price and a8 
a result they will not have any stock and go for import 
of wheats. Today the price of wheat which is being offered 
to farmers in Rs. 800 and later the Government will import 
it at the rate of As. 1000. The quality of the imported 
wheat is not good which is supplied to distribute through 
PDS. In this way the policies of the Govemment are 
totally wrong. 

The computerization of PDS will not serve the 
purpose. It is necessary to think about all these things. 
He says that he has spoken so much regarding 
agriculture. The Finance Minister says that he has 
delivered a speech for 15 minutes In respect of agriculture. 
I would like to quote the words of their sant Thlruvalluvar 
regarding the way of speaking. Please convey my point 
to him. I also have the book. We also read though it Is 
translated version. It seems good to read the views of a 
saint. While quiting a saint, one should not pick the points 
of his own interest only and to skip the remaining. If one 
wants to read it then it should be read completely. When 
the Minister claims that he has spoken about farmers for 
15 minutes; it is not a matter of pride he should know 
how to talk? Saint says 

[English} 

to talk Idle means speak profitte. worde 

[Tl'W7llllltionj 

and for those who speak profitless words he says that 

[English} 

in the presence of many is worse than doing ungracious 
acts of friends. 

[TrsnslllhOn} 

We are enemy for friends as well use the words which 
have no meaning and which causes no profit. He further 
adds 

[English] 

If men of worth, 

('TJ7Jns16/ion] 

if your Finance Minister thinks himself a man of worth .. 
he is a minister of this country, therefore, we also treat 
him like a worthy and big man. [English] if men of worth 
utter vain words, fame and graatn818 wHI depart from 
him 

[Trsns/lllionj 

keep this point In your mind. 

Mr. Chairman, Sir, it is my request that my points 
may kindly be conveyed to Finance Minister, you talk like 
your saint, aU will go far and will sit In a comer. 

Mr. Chairman, Sir. now I will speak about agriculture 
as It Is the most affected sector. Govemment will consider 
the report of Aadhakrishnan Committee and Dr. 
Swaminathan's report; what happened to tho88 reports; 
we don't know? Why don't Government act according to 
them? They said the farmera should get remunerative 
price for their produces and at right time. I am unable to 
understand why don't Government frame such poliCies? 

Mr. Chairman, Sir, now I come to the point related 
to women about which the Mlnleter of Finance says that 
he has done a lot for them. 'So far as the question of 
women development is concerned; he has done something 
but nothing special. May be the Government have done 
something. I state that women work In ICDS project. It 
should be universalized so that maximum funda can be 
provided for women. The Government clalma that Rs.4000 
crore have been given but It Is meagre amount. There 
are lakhs of women working with Aanganwadis under 
ICDS. I think the number of women who are getting 
honorarium are more than two lakh. Just imagine, how 
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the budget is prepared. The honorarium being paid to 
the women working in Aanganwadis Is Important because 
99".4 of Aanganwadi workers are women. What burden 
govemment is going to put on them. You have formulated 
health scheme thereafter the question of AIDS control 
comes. It is right in case of mothers but here the AIDS 
is secondary problem. Children and women are suffering 
from anaemia. Which Is the couse of maximum deaths. 
The Finance Minister has told that separate schemes are 
being formulated for them but who will visit door to door. 
The Aanganwadl workers visit door to door but there is 
nobody to take care of them? There are lakhs of 
Aanganwadi women having burden of work load may take 
your health schome ahead. Are you going to formulate 
such a scheme for women? You have to think whether 
those women have a strength to deliver medicine door to 
door. Therefore, I would like to stste that the schemes 
which are not well planned may not be implemented 
properly and the people may not be benefited and thus 
the fund meant for It wID not be utilized properly. There 
should be proper record available at the time when 
scheme is being formulated but this vision will appear 
only when the Finance Minister takes care of the lifestyle 
and feelings of common man. 

Mr. Chairman, Sir, what has the Finance Minister 
done for common man. Even he has failed to control 
prices. Apart from this he has just given an Income tax 
exemption of Rs. 10,000 only to women and elderly 
persons. What purpose will serve this amount of 
Rs. 10,000 I am unable to understand what kind of facility 
it is? Today prices are rising rapidly. Govemment says 
that the saving schemes tendency are on increase. I 
would like to ask where is that? 

[Translation] 

When tax has been levied on interest eamed on 
mutual fund, education cess is charged from common 
man, and tax burden is on the rise, rebate on income 
tax Is likely to be reduced, in such a scenario, what will 
a common man do? There Is nothing for the common 
man in the budget. I will only say that you are thinking 
about one small thing. It Is good that you are thinking of 
history and culture. Congress Is also talking of culture. I 
appreciate it. I welcome I have a suggestion. The idea 
that you are thinking of celebrating the 150th anniversary 
of freedom movement of 1857. They have allocated 
Rs. 30 crore for four institutions. Bhandarkar Institute of 
Pune is very beautiful. People working there are very 
much dedicated. I have sean that 5-6 year back. Due to 
some misunderstanding some person without any cause 

of provocation tried to set on fire the Institute which 
resulted in heavy loss. I was minister at that time and 
visited the site. I have myseH seen that people who were 
working there. They had tears in their eyes. They had 
been nourishing a dream. Historical documents are 
valuable documents and what they did. I welcome the 
steps of providing funds for such an Institution. I have a 
suggestion as they have stated that the number of books 
would be increased In Nehru Museum. I would like to 
suggest that Rs. 20 crore may be earmarked for books 
only. Britishars used to call Freedom Struggle of 1857 as 
mutiny or bandh but In 1907 great freedom fighter Veer 
SavarKar for the first time called it a freedom struggle. 
He wrok a book entitled '1857 ka swatantraya Samar' In 
1907 and translation of the book is also avaNable. I would 
like to suggest that some more copies of that book should 
be published. Situation witnessed here is seen at other 
places also. It would not be right if we forget our history, 
samskars and cuhure as we become short tampered. 
The book should be distributed to everybody. 

Sir, I have one more suggestion to make that statue 
of Savarkar may be Installed at Marshlist port from where 
he had plunged into the sea. If you are going to e»Iebrate 
the 150th anniversary of 1957 in the true spirit then install 
the statue of Veer Savarkar and statues of Madan Lal 
Dhlngra and contemporary freedom fighters. About AIDS 
I would like to state that sufficient funds have been 
earmarked for its control. You did not agree with the 
suggestion given by Shri Swain that the funds may be 
utilized for medicines only. Mr. Chairman, Sir, most of 
the parents suffering from AIDS cannot afford to take 
medicines. Their children don't get nutritious diet. They 
fall to look after their children. Medicines are very 
expensive. I would like to request that funds earmarked 
for AIDS should be utilized for this purpose and not for 
the institutions like NACO which spent the funds on 
advertisements and imparting sex-education. In this regard, 
I would like to caution the govemment. 

Sir, while concluding I would like to request the 
Minister of Finance that for the first time after 
independence I felt agonized after listening to his speech. 
People of the country while listening to the budget speech 
had pinned great hopes on him. When smilingly he 
declared that now I give you a good news that rates of 
dog food has been Slashed. Food meant for ordinary 
dogs was not made cheaper but it was the food meant 
for dogs kept by the families. An ordinary dog eats only 
ordinary roti and not the high quality dog food. The 
manner in which this statement was made, was improper. 
When the common man of the country is dying of 
starvation, farmers are committing suiat;te, the Finance 
Minister elatedly announces the red'uction in dog food 
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price. I would like to request him to desist from such 
comments and not humiliate the common people of the 
country In this way. I have nothing to do with the intention 
with which he has done it and how the conspiracy has 
been hatched with so and 60 multi national company. , 
would like to request that Finance Minister should maintain 
the dignity of the office. Our Finance Minister is not talking 
of common man. The Finance Minister should maintain 
the dignity of the office and the Chair he occupies. This 
is my only submission. 

/Eng/ish} 

5HRI 5.5. PALANIMANICKAM: Shrimati Manaka 
Gandhi may be angry with you, Madam. 

MR. CHAIRMAN: Thank you for your speech. You 
were highlighting all the major issues of the women. It Is 
a good speech. 

SHRI 5.5. PALANIMANICKAM: It is a good speech. 

MR. CHAIRMAN: Now, I request Mr. Nlkhil Kumar to 
speak. 

... (InttJlTUptions) 

[Tmnsllltion} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Chairman, 
Sir, I would like to request that his debate may be 
discontinued here and we may continue it tomorrow. Now, 
please take up the Zero Hour. 

/Eng/ish} 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, what 
about 'Zero Hour'? 

MR. CHAIRMAN: We will consider that later but 
cannot give you an assurance. 

Now, Mr. Nikhil Kumar, you can speak. 

SHRI KHARABELA SWAIN: Please hear me. Let the 
Members who are there for raising matters in 'Zero Hour' 
give an assurance that after their speech, they will sit 
here and listen to others. Otherwise, after speaking H 
they are running away, there will be nobody for this 
Budget debate. This is not acceptable. Or: there should 
be Budget discussion first and then we will take up the 
'Zero Hour'. 

MR. CHAIRMAN: At the moment, there will be no 
'Zero Hour'. We will consider it only after eight 0' clock. 

Yes, you can speak. 

18.24 hr •. 

[SHAIMATI SuMITRA MAHAJAN in thtJ ChIIIrj 

[Tmnsllltion} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Madam 
Chairman, I would like to start my speech by reminding 
you that I may kindly be given u much time u you 
have taken. Madam Chairman, had Just asked me to 
conclude within 5 minutes, please don't Inslet on that. 

/English} 

Madam, I rise to speak on the Budget for the year 
2007 -os. But before anything, let us lee the economic 
environment of the country In which this Budget has been 
presenh,ci. There has been a steady increase in the 
manufacturing growth rate so that over the past three 
years, it has Increased to a present rate of 11.2 per 
cent. 

Even In the services sector, the growth rate has been 
steadily climbing and today It II over 11 per cent. These 
have, together, led to an average growth rate of 8.5 per 
cent. This Is a signal achievement of the UPA Govemment 
because, Madam, you will realize that the situation In 
2002-2003, as was pointed out by our hon. Minister of 
Finance was not very encouraging. If, In apile of that, 
the country has maintained a steady growth rate and 
when 31st of March comel this year to signal the end 
of the Tenth Plan period, we will have achieved nearly 
the target let for UI of eight per cent In the Tenth Plan. 

It is this context that we have to see the Budget. 
Yes, the country does need to be taken care of In some 
areas which have been left out and these areas which 
have been targeted by the hon. Minister of Finance. I 
find this Is a good Budget. It will encourage production, 
it will generate employment and above aU, I find It an 
excellently crafted strategy for bringing out the prices and 
counter inflation. 

There are lome very important steps, some cl_1eaI 
steps to counter inflation In thll Budget. I do hope that 
these classical steps do not prove counterproductive In 
due COUrH. But, neverthele .. , It Is a good Budget and 
I compliment the hon. Minister of Finance for It. 

The hon. Minister of Finance has also, as I aaId, 
paid attention to some areas which were left out and, 
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therefore, he has crafted this ali-Inclusive Budget. He did 
mention that he had spent 15 minutes on agriculture. 
Madam, those 15 minutes were meaningful because they 
contained some good suggestions to help develop the 
agriculture sector and increase its growth rate. 

For some time now, our agriculture sector has not 
been showing good results. It has barely registered a 
growth of 2.3 per cent against a target of four per cent. 
The hon. Finance Minister has decided that he will pay 
special attention to agriculture. An Important statistic is 
that where.. in India nearly 70 per cent of our people 
are dependent on agriculture, only two point, seven per 
cent, of the Americans are dependent on agriculture. Still 
the United States produces food not only for itseH but It 
feeds almost half the world. So, we need to see what is 
wrong with us that such a huge country, bigger than the 
United States, where 65 to 70 per cent of the people are 
dependent on agriculture, are unable to produce food for 
ourselves. It is in this context that we have to see the 
proposals made in the budget In respect of agriculture. 

But I shall first take up education. I compliment the 
hon. Minister of Finance for paying special attention to 
the education of minorities' children. He has provisioned 
for increasing the share capital of the NMDSC by As. 63 
crore and providing As. 106 crore for development plans 
in districts with minority concentration of population and 
above all provided nearly Rs. 210 crore in different 
scholarships for different courses. These are all extremely 
well-considered steps and he deserves to be 
complimented. 

There are two things, however, which I would like to 
submit for his consideration. 

There is no mention about ImprOving the quality of 
education of madarasas. Madarasas are cash-strapped 
because of which they are unable to produce the requisite 
good quality education, I repeat this is entirely because 
of lack of finances. So, my appeal to the hon. Finance 
Minister is that he should set apart a bigger portion of 
the kitty in the next year's Budget for Madarasa education. 

My other appeal Is to include more madarasas in 
the list of those approved by the Government for funding. 
Not only madarasas, there are other educational 
institutions also which do not get financial aid from the 
Govemment. In my State of Bihar, it Is called in Hindi 

"bltta rahlt shlksha neetl- and this 'bitt. rahlt shlksha 
neetl', had led to almost disastrous consequences In the 
State. I am well aware of it that this Is a policy that 
needs to be brought to an end almost Instantaneously. I 
remember that way back In 1989, the then Congress 
Govemment had taken a decision to end It from 1st 
February, 1990. But It has not been done and the effects 
have not at all been happy for our younger brigade, our 
youth. It Is in this context that I say that If the madaru .. 
are cash-strapped, then we are not doing justice to our 
minorities because they will not be able to' get proper 
education and when they do leave the madar .... , the 
level of their education will be so unlatiafactory that they 
will not be able to be good citizens of this country. I 
repeat that they must be Included in the scheme for 
financing of educational Institutions In a larger number. 

The second thing Is and we note with satlafaction 
that nearly 1 ,400 ITls have been Included In the Finance 
Minister's list to be made into Centres of Excellence, but 
I regret to say that not one of them belongs to Bihar. I 
would appeal through the hon. Finance Minister and the 
Govemment of India to my State Government to please 
pay attention to this so that there Is In Bihar at least 
one, If not many more, Centre of Excellence in the ITls. 

• The ITls are extremely useful for preparing people for 
vocation and employment. If these are to be made into 
Centres of Excellence, It will be for the overall good of 
our younger generation. 

The hon. Finance Minister has also dweH on the 
power sector. I have not much to comment on that 
provisions he has made for this sector. But there is one 
significant feature that I wish to bring to the notice of 
this hon. House and to the Government of India. The 
Integrated Energy Policy document that has been brought 
out has worked out its requirements of power in times to 
come, for the next 25 years or 80, assuming the targeted 
growth rate of eight per cent in the Eleventh Five Vear 
Plan. This is not correct. The target of our gr ... wth rate 
in the Eleventh Ave Vear Plan period is to be ten per 
cent and therefore, the calculations in the Integrated 
Energy Policy document, should be corrected because 
they flow from a wrong assumption. An important factor 
in these calculations is that this year, which is the last 
year of the Tenth Plan period, we were supposed to or 
were expected to generate 41,000 megawatts of power. 
Unfortunately, there has been a big shortfall and only 
23,000 odd megawatts of power may be generated by 
this year end. 
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There is extreme Importance today to be given to 
power generation. In this context, I go back to my State. 
Recently, the Union Cabinet'. Committee on Economic 
Affalra, has approved the setting up of a 1000 MW Super 
Thermal Power Project in Nabl Nagar In my constituency 
in Aurangabad. I thank the Govemment for it. It hu 
been a long-standing project. We have waited for It for 
the past 18 yeara and it will now He the light of the day 
and so we thank the Govemment of India for It. However, 
It was originally conceived of as a 2200 MW Power 
Project. Its capacity has been reduced to 1000 MW. I 
have a two-fold request. One is, that as of now, It may 
be okay, and the work on construction will begin. It will 
be taken up by NTPC In collaboration as a Joint Venture 
with the Railways, and there will be four units of 250 
MW each. That is fair enough. However, even now a 
decision could be taken that in time to come, this Project 
will be upgraded to 2200 MW u was originally conceived 
of. If It Is done, It will not be doing any favour to Bihar 
because Bihar is, at present, extremely power deficient. 
~ far as installed capacity goe., there Is today a total 
ot only 653 MW. Again this, there are two major Super 
Thermal Power Projecta which are not functlonal-Baraunl 
and Katl. I would appeal to the Govemment of India that 
it should do aU It can to see that both these are made 
to be functional. 

Bihar neeGle power, and this Nabl Nagar Super 
Thermal Power Project, should be expanded to its original 
2200 MW capacity. If It means setting up of 'another 
Plant there, then that should be done. This should be 
possible since the feasibility study has already been 
conducted, and it has been found feasible to put up a 
1000 MW Power Project. Then, why can the second one 
not be set up there? I would request the Govemment of 
India to kindly pay attention to this. 

I come now to the question of agriculture. There are 
some thoughtful steps that the hon. Finance Minister has 
suggested. He suggests increase in the farm credit. He 
has also thought of several plans for the distreased 
districts. he has thought of water-related schemes. Let 
us take up farm credit. There is a big increase of 28 per 
cent from last year, which is very good. But whatever the 
statistics may say for the last year, the fact is that the 
farmers .access this credit with great trouble. They are 
put to extreme Inconvenience, Govemment must do 
whatever it can to reduce this inconvenience. The basis 

on which suc:h credit Is given I, the Kilian Credlt Card. 
Firat, the farmer ftnda It extremely difficult to get a Klean 
Credit Card luued. Then, when he finally gete It I.sued, 
he finds It even more difficult to get credit on that. A part 
of thl. inconvenience can be done away with, If K1aan 
Credit Carda are made an Item of general luue. Ju. like 
PAN and Identity Carda. Theae Ihould be le8ued by the 
Office of the District Collector, who h.. aU the revenue 
recorda and knows exactly who Ie a farmer and who Is 
not. The Kiaan Credit Card Ihould be made an Item of 
general issue. I appeal to the Finance Minister that he 
may do thle. 

MADAM CHAIRMAN: Pi .... conclude. 

SHRI NIKHIL KUMAR: I am only half through, 
Madam. 

MADAM CHAIRMAN: You have· taken more than ten 
minutes on that Bihar project It.elf. 

SHRI NIKHIL KUMAR: My frienda from the other aide 
were aaying that the agriculture sector has not been given 
enough Importance. On the basis of the Asm Adm! 81m. 
YojIIns alone I would say that the Finance Minister Ihould 
be complimented. This 18 an excellent concept, the Centre 
will meet 50 per cent of the premium amount. But I hope 
that all the State Governments would meet their part and 
pay the second half, meaning the other 50 per cent of 
the premium. If the Finance Minister finds any obstruction, 
he should to it see that such States faU In line. This Is 
because the people who are lendless will be benefited 
by this are really landless. They are living below the 
poverty line and they need this kind of assistance. 

Talking of below poverty line, there have been a 
great deal of Irregularities In the drawing up of BPL lists. 
This Is perhaps because the mode of action adopted by 
the States Is not quite okay. The work has been allotted 
to people who are not concerned with the District 
Administration and come under the Influence of this or 
that consideration and as a consequence, the overall 
resu" is not satl&factory. In my own State, especially In 
my District, the BPL list 1& a bit of a scam. It needs to 
be rejected. It needs to be drawn up afresh. In drawing 
the list afresh, If it become. necessary then we should 
review the parameters. I, therefor., suggest that the 
Govemment of India should pay special attention to the 
drawing up of parameters afresh, If only for the benefit 
of those who live below the poverty line. 
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I now come to the Issue of providing social security. 

The Government of India has come up with some 
excellent programmes for alleviation of poverty, like the 
Indira Awas Yojna or the Sampooma Gramln Rozgar 
Yo/na. But, I am unhappy that the funds given to the 
States for these are not being utilized. I would like to 
submit very politely to my friend Kharabela that it is not 
the question of delivery there. The money has been 
received and it is there in the District Magl8trate's OffIce. 
Though received, it has not been spent. This needs to 
be looked into and reviewed. About 38 per cent of the 
funds given to my District, and overall In Bihar 42 per 
cent of Rs. 953 crore allocated for the Rozgar Guarantee 
Yojna only have been utilized. Similarly, for Indira Awas 
Yolna a total of only 36 per cent has been spent. For 
the Gramin Rozgar Yojna once again the total amount of 
expenditure done so far is well below 40 per cent. With 
this kind of implementation poverty alleviation programmes 
of the Govemment of India can not be successful. 

An important pOint about Bihar is that every year 
North Bihar Is ravaged by floods. An interesting statistic 
is that 46 per cent of Bihar today is flood prone and this 
means that It is 17.2 per cent of the total flood prone 
area of the country. I would requeet the Govemment of 
India, that even though this happens to be a State subject, 
it should take the initiative to draw up flood control 
programmes, In consulation with the State Government, 
If North Bihar Is to be saved from this annual misery and 
annual ravages of floods. I do not agree with the 
argument that this will not be possible because these 
rivers come from Nepal. It is possible in the 21st century 
with modem technology available to us to construct dams 
which will prevent back flow Into Nepal which is what 
Nepal objects to. With utter seriousness, I urge the 
Government to take this seriously and take steps about 
this. We must see that North Bihar is saved from the 
annual ravages of flood. 

I now come to the definition of a senior citizen. There 
are Ministries in the Government of India where a senior 
citizen is defined as someone who is of 60 years of age 
or above. But the hon. Anance Minister has pegged this 
age at 85 years. This Is unfair. There should be a uniform 
age for determining senior citizens and I would appeal to 
the Finance Minister to bring it down from 65 years to 
80 ,years. 

Since I am also the Chairman of the Standing 
Committee on Information Technology, there is one 

Important point which I would like to mention on that 
subject. 

The MAT has been applied to the IT industry from 
2007 to 2010. It Is talr enough. Let It be applied. But 
what happens after 2010, has to be clarified because 
these companies which earn for us 31.5 billion dollars In 
foreign exchange, have to enter Into long-term agreements 
with their partners abroad. They must know as to what 
is going to happen. That is why I feel that this is an 
important matter. 

DR. C. KRISHNAN (Pollachi): Thank you, Madam, 
for giving me the 644 opportunity to speak on the General 
Budget presented by the hon. Finance Miniater, SM P. 
Chldambaram. 

I am speaking on behalf of Thiru Vaiko, leader of 
the Tamils. Madam, in this General Budget for 2oo7-~ 
being the beginning of the 11 th Five Year Plan-the 
slogan being that the country would be put on a sustained 
growth path during the 11 th Five Year Plan and at the 
end of the Plan, the growth rate Is expected at 10 per 
cent. This gives us very good encouragement and hopes. 

This Budget alao aimed at agricultural growth by fOUr 
per cent; full of employment opportunities; rural 
infrastructure development; and also preference for health 
and education to all the sections of the 8oclety. 

Regarding the allocation of funds, there is an Increase 
of 31.6 per cent in the allocation for Bharat Nirman 
programme; increase of 34.2 per cent for the education 
sector; there Is an Increase by 29.9 per cent for health 
and family welfare; Serva Shlkaha Abhlyan and Mid-Day 
Meal Scheme get an increase of 35 per cent. 

Mid-Day Meal Scheme is to be extended not only 
for the primary classes but for the upper primary classes 
In 3,427 educationally backward blocks In the country. 
this needs to be extended throughout the country. 

Rural drinking water and sanitation is to be taken 
care of. As such, the proposala In this regard are most 
welcomed by the public at large. But we pray that the 
benefits of the above schemes shall reach the poor, who 
are very much to be cared of, and very much In need 
in the remote villages and for the p<lor farming sector. 
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Giving scholarships to Scheduled Castes and 
Scheduled Tribes should be very much streamlined and 
proper care should be taken 80 that each and every 
student in the category gets the benefit to continue with 
their education. 

Certain aspects which are also welcomed are 
inereasing the economic viability of the agricultural sector 
wherein 50 lakh new farmers will be brought into the 
banking system next year with a target of Rs. 2,25,000 
crore. This is no doubt a marvelous programme that would 
help the farmers at large. But I would like to urge the 
Government that beneficiaries should be from all over 
the country. 

Duties on most chemicais and plastics have been 
reduced and customs duty on polyester fibers and yam 
has also been reduced from 10 per cent to 7.5 per cent. 
I hope this would bring down the prices of the textile 
goods. Farmers should be protected with easy procedures 
while getting farm loans from the banks. There has been 
no mention about the education loan. loan of Rs. 15,000 
per acre for farmers is very meager. That should be 
increased at least to Rs. 20,000 because of the increased 
daily wages for the coolies as well as increased fertilizer 
rates, etc. 

Further, there is no mention about water resources 
management by which linking of the inter-State rivers for 
the betterment of drought-ridden areas can be made. Our 
hon. Finance Minister has been very kind enough. He 
has taken 15 minutes to promote agriculture in the 
country; I wish, on beha" of Shri Vaiko who Is my leader, 
that he could have taken two more minutes to say 
80mething about linking of waters between different States 
so that the future of the country is not at stake and also 
the farmers are protected. As was told by the hon. 
Member who spoke earlier to me, Bihar is flood-ridden 
and there. are areas which need water. Drought-ridden 
areas will welcome water from the flood-ridden areas. 
So, linking of the rivers for the welfare of farmers 
throughout the country has not been mentioned. That 
needs to be thought of. In the whole of the Five Year 
Plan, this project has been neglected. This needs to be 
taken care of and some amount should be earmar1<ed, 
say about Rs. 1,000 crore and it should be given to the 
bank saying that if any State is interested in taking up 
the river linking programme, it could utilize that amount, 
it will go a long way in Hnking the rivers. This is the 
theme of my leader, Shri Vaiko. 

I thank you for the opportunity given. 

/Tl7lnsJ.tionj 

·SHRI M. SHIVANNA (Chamarajnagar): Thank you 
Madam Chalrperaon. I am grateful to you for giving me 
an opportunity to participate in the dlscua8ion on the 
General Budget for the year 2007-08 presented by the 
Hon. Finance Minister Shrl P. Chidambaram. I would have 
preferred to congratulate Shri P. Chidambaram, because 
it is his 10th Budget as Finance Minister of this country. 
But I am not doing so as my expectation that he would 
render justice to the people all sections of the society 
has not been fulfilled. The Hon. Finance Minister's 
colleague Shri Palani Manickam is also present here in 
this August House. 

People belonging to various sections of the society 
like farmers, employees, and busin ... people would have 
expected a visionary Budget from the Hon. Finance 
Minister. But this Budget is not able to fulfill the 
expectations of the people at large. So It is a very 
disappointing Bud~. Though this Budget has allocated 
more funds to agriculture and other sectors compare to 
previous Budget it Is stili Insufficient. In our country people 
depending upon agriculture remain as high as 70%. But 
budgetary provisions are not enough to meet the demands 
of the agricultural sector. 

I do not want to speak on national issues. I want to 
confine my speech to Karnataka and my parliamentary 
constituency only. large number of farmers have been 
committing suicide in states like Karnataka, Tamil Nadu, 
Andhra Pradesh, Kerala and Maharastra. But the Hon. 
Ananee Minister has not even mentioned the suicide 
cases of farmers in his Budget. It is very unfortunate. 
Since the Government Is not serious on this issue they 
have not expressed any concem about why the farmers 
are committing suicide? And how to address this problem? 
Farmers have been facing hardship everywhere in the 
country. 

I would suggest that the Government should provide 
seeels to the farmers at 50"10 subsidy and loan at zero 
percent interest rate. It Is becauae of the GATT agreement 
today that our farmers have not been getting subsidy, 
quality seeds and pesticides. I would like to point out 
that there Is no marketing strategy with the Government 

• EngII8h traneIaIIon of the speech or1gINIIIy delivered In Kannada. 
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and every one e~lolts the farmer whether it is, the 
middleman or the retailer. But the consumer always pays 
more than 200% compared to the price received by the 
farmer. It is a matter of regret that the profit on agricultural 
produce is being pocketed by the middlemen Instead of 
the farmers. 

Despite heavy rains in some parts of Kamataka many 
parts of the state are reeling under severe drought 
conditions. 160 out of 175 taluka are facing this problem. 
Becaus& of the drought people of Kamataka are seiling 
their cattle at throwaway prices to slaughter houses. There 
is no fodder for the cattle. It is high time that the 
Government should look Into this serious problem, come 
forward and set up 'Go Shalas' in Kamataka and provide 
good MSP for their crops. Another thing I would like to 
say is that this Budget provides concessions on the food 
for cats and dogs. But it does not ensure the food security 
of the common man. There Is no tax concession or 
subsidy on tho food used by the common people. 

The Government of India has launched several 
programmes like Indira Avaas Yojana, Ambedkar (Housing) 
Scheme, Rajlv Gandhi Rural Electrification Scheme, Rural 
Drinking Water Scheme, Aural Telephone, National Aural 
Health Mission, National Aural Employment Guarantee Act 
etc. But sufficient funds have not been allocated for all 
these Schemes. I would like to cite an example. 
As. 20,000 is provided to a beneficiary to build a house 
under Indira Avaas Yojana. This amount was fixed when 
Smt. Indira Gandhi was the Prime Minister of India. But 
the same amount is being provided even today. It is 
really funny Sir, today due to price hike, high inflation is 
there in the country. Cost of one bag of cement is more 
than As. 300. One has to pay atleast As.200/- per day 
to a worker/coolie. In such a condition how is it possible 
to build a house with a meager sum of As. 20,000. Sir, 
this amount should therefore be increased to As. 1 ·Iakh. 
It is not only my opinion. My colleagues and other Hon. 
Members are also supporting this point. It is very much 
easential to provide 1 lakh rupees to build a permanent 
house. If you do not do so there would be no use 
providing a meagre amount of As. 20,000. If a person 
builds a house by using this meagre amount the house 
will need to get repaired every now and then. It leads 
the common man to get Into a debt trap. So, it helps 
neither the beneficiary nor the Government. 

As far as Information Technology and Blo Technology 
are concerned, Kamataka stands 1st In so~are industry. 

Bangalore Is • brand name In the world. The capital of 
Kamataka Bangalore Is also known as the I.T. hub, and 
it is also known 88 the garden city. People allover the 
world have been attracted by the software Industries of 
Bangalore. It has all the potential to become wortd no. 1 
in software Industry. But it Is very unfortunate that the 
blooming Bangalore Is suffering from lack of infrastructure 
problem. 

Lakhs of employees work in software companies In 
Bangalore. These software companies are paying 
As. 1,250 crore income tax per month. It will become 
As. 20,000 crore per year. But I am sorry to say the lack 
of infrastructure like quality power supply, drinking water 
road etc affects the IT-sector adversely. Due to these 
Infrastructure problem software companies are going away 
from Bangalore. For example, Apple Software Company 
has already left Bangalore. That Is why it is the need of 
the day to provide necessary infrastructure to software 
industries In Bangalore. The Hon. Chief Minister of 
Kamataka SM H.D. Kumara Swarny had approached the 
Hon'ble Prime Minister of India several times and also 
the Hon'ble Finance Minister and submitted proposals for 
financial assistance for this purpose. But no financial 
assistance has been provided so far. Therefore, I urge 
upon the Government of India to provide at least 
As. 1,000 crore for the development of infrastructure in 
Bangalore. Otherwise we will lose the status of Sangslore 
as IT city In the world. 

It is very unfortunate that Karnataka is always getting 
step-motherly treatment. Because of political differences 
Kamataka is not getting adequate financial funds for Its 
development. 

White revolution has taken place in our country and 
the entire credit should go to the farmers who are the 
backbone of our economy. But what is the fanner getting 
for this. He is getting just 9.25 paise per litre for milk 
when the people are prepared to pay As. 20 litre for 
mineral water. Unfortunately the farmer is not getting the 
same As. 20 per litre for milk. He has to iook after his 
cables, he has to do their service for 24 hours, he has 
to purchase fodder for catties, which Is As. 15 per kg. 
But he is getting As. 9.25 paise per litre for his milk. 
What an irony it is Madam? A person fills water from a 
tap into a bottle and he gets As. 20. It is very painful for 
me. Therefore my suggestion is that the remunerative 
price of milk should be fixed at least at As. 20 per litre. 
Otherwise living condition of the farmers cannot improve. 
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It . is meaningle88 if the farmers do not get remunerative 
price for their produce. 

I would like to appreciate the mld-day meal acherne 
launched by the Govemment. I wish to suggest that along 
with mid-day meal a glass of milk should be p~vlded to 
all students. So that it would inspire our farmers to 
increase the production of milk. And It helps our children, 
the future of our nation, to get nutritional food. 

My parfiamentary constituency Chamarajnagar is an 
hilly region. It is a most backward district not only in 
Kamataka but also in the country. 36 percent of people 
are living below the poverty line in my constituency. 
Human Development Index report says that the 
Chamarajnagar ranks 25th place out of 28 district in 
Kamataka. Our distr1ct has been carved out of the Mysore 
district 8 years back but still there is no development in 
Chamarajnagar. It is dominated by the people who belong 
to Scheduled Castes and Scheduled Tribes. I was bom 
and brought up in such a hilly and backward area. There 
is no college, there is no hospital, no good school, no 
power project, no university, no medical and engineering 
college. My people have been getting education in 
educational institutions run by an NGO, that is Vivekenand 
Girijan Sangh. Therefore It is my humble request to the 
Finance Minister to provide sufficient funds to build 
infrastructure and ensure family welfare measures under 
special provisions in my constituency. Therefore the 
Govemment should consider it under special budgetary 
provision and allocate adequate funds to set up 
educational institutions, hospitals, stadium for promoting 
sports and games. And initiate all the necessary steps to 
provide housing to the weaker sections and the Trfbels. 

Malai Mahadeswhera Hill in Kamataka is one of the 
famous piligrim centre. Every day thousands of pillgrirns 
are visiting the Malai Mahadeswhera Swamy Temple. But 
there is no adequate infrastructure facilities like road, 
drinking water, guest house, lodging and boarding for 
piligrims. Famous Hogenekal falls is also nearer to Malai 
Mahadeshwara Hills. That is why Centre should provide 
adequate funds and take steps to connect Hogenakal fall 
with M.M. Hills. That's why I request the Govemment to 
come forward to improve the infrastructure in Malai 
Mahadeswara Hill so that it becomes a major pilgrim 
centre. 

Sir, in this Budget the Hon. Finance Minister has 
increased the income tax exemption limit by only 

Rs. 10,000. There is inflation and price hike sir. I would 
like to request Hon. Finance Minister to increase thla 
exemption by Rs. 50,000. And as far a8 physically 
challenged peraons are concemed the exemption of 
75,000 should be increased by 1,50,000. Sir. I would like 
to point out that developed countries like America have 
given cent percent exemption to physically challenged 
persons. But In our country we are imposing tax on the 
physically challenged. Therefore, I urge upon the 
Govemment to give complete exemption to the physically 
challenged. 

Sir, I would like say about Bangalore Metro Project. 
In this Budget only Rs.1M crore has been allotted to the 
Metro Rail Project. It is like giving small amount of 
buttermilk worth of only 10 paise, to an elephant. How is 
it possible to take up such a big project of Rs. 50,000 
crore with this meagre fund? Therefore, I want to impress 
upon the Govemment to provide at least Rs. 1,000 crore 
for this project. 

19.00 hr •. 

There is no mention anywhere in this Budget about 
inter linking the rivers. There must be a National Water 
Policy. Sir I would like to suggest that interfinklng of rivers 
is the only way to solve water disputes. It will help us to 
improve the standard of living of the people and our 
nation will progress and prosper. But this has not been 
mentioned and funds have not been allocated. We have 
already completed 10th five year plan and we are entering 
into 11th five year plan, but nowhere interfinking of rivers 
has been mentioned. I am of the opinion that if the 
Govemment delays intertlnklng of rivers It would affect 
the federal structure of the country. Therefore, this should 
be included in the Budget. 

Apart from this I would like to suggest to the 
Govemment to reduce the rate of interest on the loan, 
provided to farmers. The Govemment has been providing 
loan to buy a car at 6% interest whereas a farmer who 
is the back-bone of Indian economy has been paying 
more than 9% interest on agricultural loan. Is it not an 
irony Madam? I have raised this issue several times but 
there is no response from the Govemment. Therefore, I 
urge upon the Centre to take necessary steps to provide 
agricultural loans to farmers at 4% interest and to fix 
Minimum Support Price for all agro-produce Including 
onions, tomato, wheat, rice, potato, pulses. 
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As far as Anganwadl workers are concemed they 

are working for the whole day. But they are getting only 
Rs. 2oo-Rs. 300 per month. That's why I !&quest the 
Hon. Finance Minister to take steps to regularize their 
service and increase monetary benefits. 

I would like to draw the attention of the Union 
Government towards the conditions of tanks and lakes in 
the country. Almost 90% of lakes have been accumulating 
silt. As a result the storage capacity of these lakes have 
been decreasing gradually. We are exploiting ground 
water. Level of ground water has also been declining. 
Therefore, I urge upon the Government to provide 
adequate funds as a special budgetary allocation to desilt 
lakes. 

Narayan Hridyalaya in Bangalore is famous. It is 
doing a good job giving good treatment for cancer 
patients. People from all over the world are getting 
treatment here in the hospital. Therefore, i urge upon the 
Government to accord deemed university status to 
Narayan Hridyalaya. 

With this I conclude my speech. 

[English} 

SHRI PRALHAD JOSHI (Dharwad North): Madam, 
thank you very much for giving me this opportunity to 
speak on the discussion on general Budget, 2007-08. 
For at least about a month now, from the time people 
knew about the Budget Session of Parliament, there were 
expectation amongst people that the Govemment would 
deal seriously favourably, with two aspects in the Budget, 
namely price rise and agricultural Issues. 

[Transla/ion} 

The Govemment is not going to address any of the 
problems. 

(English} 

But unfortunately, problems relating to these two aspects 
has not been addressed by the Government in the 
Budget. The entire country, the media and every segment 
of the society has largely been disappointed on this score. 
The two major problems of the economy have not been 
addressed in this Budget. It has been said from the very 

beginning that global commodity prices have exerted 
pressure on the domestic prices. But nothing has been 
said about how the Government Is going to deal with 
that. There are certain figures given by the Govemment. 
These are not my figures. The Consumer Price Index 
has registered a hike and I have talked about It while 
making my submiasions the Motion of Thanks on the 
President's Address and I would not refer to it here agaln. 
I will also not quote the entire chart, but would only 
quote certain figures as examples. 

With regard to onion, the hike is 186 per cent. I 
want to remind you that our Party lost Deihl elections 
because of onion. ... (Inlflnuplions) You please wait and 
see. MCD elections are coming. There Is no need to 
comment now. Shri Madhusudan Mistry, you are a very 
senior Member. You are going to hear the results very 
soon. The reality will dawn on you. With regard to moong 
del, the hike is 118 per cent; with regard to urad dal, the 
hike is 82 per cent. I am talking of January and February, 
2007 figures. Shri Mistry, you are a very senior Member. 
I have come here for the first time. I have never been 
an MLA. This Is the first time I contested the election 
ana won. I do root know how to cross talk. I have directly 
contested the Lok Sabha elections and have come here. 

With regard to wheat, the hike is 60 per cent; with 
regard to atta, the hike is 44 per cent. Red chilly Is 
grown in my constituency. Red chilly is exported from my 
constituency. The entire northem part, which is called 
Bombay-Kemataka, red chilly is one of the major products. 
Farmers are fighting for the MSP because the market 
prices have come down when they went to sell it. As far 
as red chilly is concerned, compared to 2004, the hike 
is 60 per cent. These are figures given by the RBI. With 
regard to cement, the hike Is 39 per cent. Shrl Suresh 
Angadi, who Is sitting here, is one of the big cement 
dealers in Karnataka. He is the supplier of cement. 
... (lnlflfTllplions) With regard to steel, the hike is 29 per 
cent. 

Madam, when this is the state of affairs, it is so 
unfortunate that these problems have not been addressed. 
Shrl Palanimanickam is sitting here and taking notes of 
what we say. I would like to tell him that Governments 
will corne and Govemments wUl go and parties will corne 
to power and they will go out of power. But you have to 
address the problems of the people. People are really 
suffering. That is why I would request you to take some 
serious measures about these issues. 
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Second issue is agriculture. The hon. FInance Minister 
stated th.at in the last year the GOP target was three per 
cent, whIch was not achieved. The achievement was only 
2.3 or 2.4 per cent. This year the target is four cent. If 
you look at the entire speech of the Finance Minister, 
there is absolutely no constructive proposal or blue print. 
Without that, how can you achieve four per cent results? 
How can you achieve that without giving proper proposals 
and without making agriculture economically viable? 

The Tata Institute of Social Sciences conducted a 
study. It said: 

"The farm sector does not get redeemed from all Ita 
problems just by lending the farmers more and more. 
This only leads to enlargement of the debt trap. One 
debt is affected to redeem from another debt and 
culminating in extreme steps by the farmers taking 
recourse to suicide.· 

This thinking has in its credence in the fact that last 
year Prime Minister visited Vidarbha. He talked of doubling 
the agricultural credit. This does not help. Hon. Prime 
Minister for whom I have the highest regard as an 
economist and as a person, went to Vidarbha and 
announced a big package. But what is the position 
today? Before the hon. Prime Minister went to Vidarbha, 
the average suicide rate in Vidarbha was one suicide in 
every eight hours. 

After the hon. Prime Minister declared the package, 
it has been reduced to four hours. There is a suicide 
case in every four hours. So I would like to tell the hon. 
Minister of Finance that just by announcing the credit 
facility, the problem cannot be solved. He has to be given 
remunerative price and to give the remunerative price, 
please avoid the middle man. To avoid the middle man, 
distress sale should be avoided. How can the distress 
sale be avoided? It is not only by giving the crop loan, 
but you should also give the agricultural product loan. 
After the agricultural product Is ready, the cold storages 
should be arranged in the entire country. He should have 
sustaining capacity to keep it in the cold storage. If he 
does not have the sustaining capacity, naturally he will 
go for distress sale. So to make him sustainable, you 
have to give him the agricultural product loen, and after 
he receives the product, he should be given agricultural 
product loan by which he can have sustaining capacity 
and he can store it in the cold storage and he can sell 
it when he gets the remunerative price. 

Along with that, I also urge the Govemment to bring 
the interest rate at four per cent. It 18 al80 mentioned In 
the Economic SlJI'tMy. The Swami nathan Committee had 
also recommended it and the State Govemment like the 
Kamataka Govemment is giving the Interest at four per 
cent from the cooperative sector. This demand was made 
well before the presentation of the Budget. I had made 
the demand during the discussion on the Motion of 
Thanks and now I also urge that before you could reply, 
pl6ase talk to the hon. Minister of Finance, talk to the 
hon. Prime Minister and see that Interest rate is reduced. 

There is one more thing which you can do and that 
is the crop insurance. When Shri Kharabela Swain was 
speaking, somebody told that It was your baby. Yes, I 
agree that it was our baby. I agree with him and I am 
not disagreeing with that. But when the crop Insurance 
scheme was introduced by the NDA Govemment, It was 
the beginning. Now after that four or five years are over. 
What is the position? It has added more problems than 
the solutions. It is a very cumbersome process. Can the 
Government not make It farmer friendly? For example, I 
am telling you that five years average Is taken. For 
example, in my own district, In my own State, four years 
there was drought. If you take the five years average, 
the lowest ever will be treated as average productivity 
and he will not get the insurance benefit. ... (Interruptions) 

MADAM CHAIRMAN: Please conclude. 

SHRI PRALHAD JOSHI: What is the position? I am 
also telling you about the relief in my own constituency. 
In my constituency, 2003 kharif crop insurance the claims 
have not been settled. A number of 742 farmers are 
supposed to receive their insurance claims and from 2003 
to 2007, four years have passed. Many a time personally 
I have gone to the regional office of Agricultural Insurance 
Corporation at Bangslore and a number of farmers have 
also visited there. So I am again bringing it to the kind 
attention of the hon. Minister of Finance. Do you know 
if you go to the regional office of the Agricultural Insurance 
Corporation at Bangalore, farmers wUI be treated like 
beggars? It is not this Government or that Government, 
it is the bureaucratic approach that has to be changed 
and you have to tell them that they are our masters. 
They have to be treated well. They have not got their 
claims for the last four years. If they go, they are using 
force and they are sending them out. So with all these 
things, I am requesting the hon. Minister to improve the 
Crop Insurance Scheme. 
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You can bring it to the Gram Panchayat level. 

Previously, it was up to the Taluka level. Subsequently, 
in our Government's period, it was brought up to the 
hubli level. Now, you can bring it to the Gram Panchayat 
level which will definitely yield results. So, one is 
remunerative price. Another is about crop insurance and 
the third is about power generation. If quality power is 
given to the farmers, they will not ask you anything more. 
It is not only many areas but also the entire country, 
with the exception of a few States, where more than six-
hour electricity is never given in the villages. It is given 
just for six hours. In some of the States, it is given in 
midnight. They are giving electricity during midnight. How 
can the farmers utilize electricity for drawing water even 
though they are having bore-wells and wells? They are 
not able to utilize it. In such a case, power generation 
has to be given utmost priority. It is unfortunate that 
nothing is properly mentioned about power generation. 

Then, transmission loss is around As. 30,000 crore. 
Every year, we are losing about As. 30.000 crore as far 
as transmission loss is concerned. We have kept only 
As. 800 erore to control the distribution and transmission 
loss. It has to be looked into. As far as power generation 
is concerned, for a period of 50 years, you are in power. 
Out of the total 60 years of Indian Independence, for 50 
years, you are in power. But till date, you are not able 
to supply quality power. 

Coming back to Education, I do not want to go into 
the entire details of education. But I can only put two or 
three questions. If you can kindly note and give me replies 
to them, I will be happy. You have increased the cess by 
three per cent. I have got one question about It. All the 
three per cent which, you have increased as cess, will it 
be used for education? This is the first question. 

Second. the Tapas Majumdar Committee, which was 
constituted by this ,Government, has very clearly 
recommended that six per cent of GOP should be spent 
on education. Are you going to do that? My third question 
is this. Though, in totality, you have allocated more to 
education including Sarva Shiksha Abhiyan, yet, in other 
way, you have reduced the allocation. Why Is It so? 

About foreign universities, the CNA Aao Committee, 
which was appointed, has cautioned the Government to 
be cautious before giving them entry into the Indian 
education system. What are you going to do with the 
CNA Aao 'Committee's recommendation? This Committee 

was appointed to study the inveatment thing as far as 
foreign universities are concemed. 

These are my question about education. The hon. 
Minister Shrl Palanlmanlckam and the hon. Finance 
Minister both are from Tamil Nadu. You have given 
As. 50 crore to the Colmbatore Agriculture University and 
the Gobind Ballabh Pant Agriculture University. 

SHAI S.S. PALANIMANICKAM: It Is one for the South 
and one for the North. 

SHAI PAALHAO JOSHI: My constituency of Oharwad 
is an educational hub. There, we have two Universities. 
One is the Oharwad Agriculture University. It is doing 
yeomen's service. It Is doing a very good service. There 
one ia the OCH Cotton - Oharwad Cotton Hybrid. That 
product has been discovered by the Oharwad University. 
It is giving good service. In the name ·of excellence, you 
are -giving that money to the Coimbatore Agriculture 
University. Kindly extend it to the Oharwad University also. 
I would request you to do this. Further, you are planning 
in the Eleventh Plan, some IITs in the country. Hubli-
Oharwad, the northem part of Karnataka, is a neglected 
area. It is the educational hub. There are two Universities, 
two Medical Colleges and three Engineering Colleges. 
They are having a lot of connectivity nowadays. The IT 
sector is also developing there. So, I would urge upon 
the hon. Minister to sanction an liT for the Hubli-Oharwad 
area. I have touched upon agriculture and price rise. 

would once again urge upon the hon. Minister to 
give serious thought to it and do something which can 
help the countrymen. 

• 
SHAI N.S.V. CHITTHAN (Oindigul): Madam 

Chairperson, I thank you for giving me an opportunity to 
participate in the discussion on the Union Budget for the 
year 2007-08. 

At the outset, I would like to compliment and 
congratulate our able Finance Minister for presenting his 
sixth Budget from the year 1996-97. I would also like to 
hail our Finance Minister for his efforts to usher in growth 
in Indian economy and the steps he has taken to control 
fiscal deficit. People in urban areas who are the dominant 
sections expected a dream Budget from him. Shri 
Chidambaram has done a lot for them In the year 1996 
when he presented his first Budget. This time, his target 
was to improve the lot of agriculture alld the millions of 
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farmers who underwent untold sufferings. The unfortunate 
part is that farmers do not have a such a strong lobby 
as the urban middle class. This explains why the media 
which gave him bouquets in 1996 is not happy with him 
this time, but I am confident that the steps he has taken 
in the Budget to promote agriculture and farmin~ will go 
a long way in assisting millions of farmers in the country. 

The UPA Government under the guidance of Madam 
Sonia Gandhi and under the able leadership of Dr. 
Manmohan Singh have taken Indian economy to great 
heights. We are proud to note that our foreign exchange 
reserves have touched an all time high of Rs. One lakh 
crore. Manufacturing and service industries have attained 
growth rate of over 11 per cent. The' agriculture sector, 
as has been stated by hon. Members from the Opposition, 
has, however, suffered a setback with growth rate 
occurring around 2.3 per cent. Inflation is a cause for 
serious concern. 

The Budget has addressed both these concerns. By 
reducing customs duty, the Finance Minister has ensured 
availability of cheap imports which will help augment 
supplies. Our Government should keep a close vigil on 
the price front. It has already taken several measures 
and they have already brought down inflation rate by 
one per cent. 

Our Government is implementing two flagship 
programmes to build rural infrastructure. 'Bharat Nirman' 
will get near1y 32 per cent of the total Budget outlay, that 
is, Rs. 24,603 crore and the Rural Employment Guarantee 
Scheme will get initially Rs. 11,000 crore. More funds 
need to be deployed on both these programmes in the 
coming years. 

The Government has also substantially increased its 
outlay on primary education and health sectors. For the 
first time, a sum of over Rs. 32,000 crore have been 
allocated to education, accounting for near1y 32 per cent 
of the total Budget outlay. This large outlay will help to 
wipe out illiteracy to a great extent in the country and 
help the students to continue their studies appreciably. 
Extension of Mid-Day Meals Scheme, once introduced by 
our tall leader of the nation Shri Kamaraj, has now been 
extended to other areas also. Hon. Shri Chidambaram's 
Budget is focused on bringing about prosperity in rural 
areas which have been totally neglected in the past. 

Now, I have one suggestion to make. The 
Govemment should take concrete steps to link rivers of 
the country to tackle the problem of recurring droughts 
and floods. The political parties who have a large 
presence in North India should give up their opposition 
to this project which will promote genuine national 
integration. The President of India and the Supreme Court 
have given directions to the Central Govemment to 
implement the project. The political parties in North India 
should give a helping hand to this national cause. In the 
name of river linkIng projects, the previous Govemment 
finalized a plan to link Ken and Betwa rivers. This project. 
being implemented at a cost of R&. 30,000 crore will 
benefit Gwallor Region. This project will not address the 
problems in Southern India. Our Govemment should not 
delay the implementation of the project to link Peninsular 
rivers. If any State is opposing this project, the Centre 
should nationalize all the rivers. 

Madam, I also demand that the Rural Employment 
Guarantee Programme should be expanded to include 
Madurai, Ramanathapuram, Pudukottai and Dharmapuri 
districts of Tamil Nadu this year itself. Our hon. Finance 
Minister hails from Tamil Nadu and he knows well about 
the backwardness of these districts. I hope, he will support 
my eamest demand. The above mentioned districts are 
perennially drought prone and the RLEGP will not have 
any meaning in Tamil Nadu if these districts are not 
included in this Scheme. I would request our hon. Finance 
Minister to personally intervene and ensure that these 
districts benefit from this Scheme. 

Madam, the income tax limit for the salaried class 
should be raised from Rs.1.10 lakh to Rs.l.50 lakh 88 

expected. The salaried class complies with tax regulations 
with utmost honesty. They should not be burdened and 
I would request our hon. Finance Minister to show some 
consideration to the salaried class. The Service Tax is, at 
present, collected at the rate of 12.5 per cent, which is 
quite high. The tax Is being collected easily from the 
users and hence there is need for decreasing the rate 
and widening the net. 

I demand a blanket ban on online trading in all 
essential commodities especially on farm products. This 
speculative trading has played a major role in increasing 
the prices of essential commodities. If the Govemment is 
keen on moderating inflation, the online trading on these 
commodities should go without further delay. 
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Madam, generally, the age of 60 is considered to be 
the age for extending any consideration to senior citizens. 
This age limit Is taken for consideration in the Railways 
and Airlines and for house tax concession also. 
... (InltJrruptions) Madam, it seems you also come in this 
category. But J am at a loss to understand why the 
Finance Ministry is still sticking to the age of 65. If the 
age limit is reduced to 60 the senior citizens who are in 
the age group of 60 to 65 will be very happy and will be 
benefited towards tax liberalization and exemption. So, I 
would appeal to the hon. Finance Minister to show his 
consideration to senior citizens of this age group. 

Madam, our Government has been encouraging 
institutions of excellence. It has given a grant of Rs. 50 
crore each to prestigious Institutions In the past. Madam, 
Gandhigram, in the Dindigul parliamentary constituency 
started during the year of Independence by Dr. (Mrs.) 
T.S. Soundaram, disciple of Mahatma Gandhi, is engaged 
in the integrated rural developmental activities. It focuses 
its attention in various sphere like health, education, social 
welfare activities like running orphanages for the destitute 
women and orphans. It also generates employment 
through khadi and village industries besides running 
training centres in micro enterprises. As this Is a unique 
rural and Gandhian Institution, I would appeal to the hon. 
Finance Minister to extend a grant of Rs. 50 crore to 
this Institution so that it may grow and serve further to 
rural community. 

Madam, the nationalized banks are charging seven 
per cent interest against the advances made by them to 
agriculturists. Umpteen number of times, we have raised 
our voice and concern to reduce the rate of interest to 
four per cent as the motor car companies are advertising 
zero per cent interest for the buyers on the loans raised 
for the new vehicles. If that is so, the farming community, 
which is feeding the entire country, should be charged at 
least lower rate of Interest. 

Madam, there is a toll free number in Aerodromes to 
get information regarding the flight services and 
accommodations. The hon. Railway Minister has 
announced, in his Budget Speech, that the toll free 
number will be available to get the timings of trains and 
accommodation of seats. Similarly, I urge the hon. Anance 
Minister to introduce a toll free number In nationalized 
banks to be informed about the status of loans and other 
mformation. 

Madam, the prices of building material. 8uch as 
cement, steel, etc. are Increased to a very high level. 
With the result the middle CI888 and the lower middle 
class people are finding it beyond their reach either to 
construct a new house or even to carry out repairs In 
their houses. This is the right time for the Government to 
intervene and see that the prices are brought down to a 
reasonable level. 

Madam, Madural is the second biggest city in Tamil 
Nadu. It Is considered to be the Athens of South and 
gateway for South Tamil Nadu. It has got ancient and 
cultural background. This temple city is attracting lakh8 
and lakhs of floating population and tourists every day. 
Madurai is having ten flights per day to Chennal. Both IT 
Park and tidel park are to be started soon. At present 
there are super speciality hospitals in private sectors to 
treat richer and affordable patients. I urge upon the 
Government of India to start a Research Institute Hospital 
like AIIMS in Madurai. 

With these words, I conclude and I support the 
Budget. 

[Translation} 

SHRI ASADUDDIN OWAISI (Hyderabad): Madam, 
Chairman, in the budget that has been presented In this 
House for the year 2007 -OB, the Finance Minister has 
increased the allocation for pre-matric and post-matric 
scholorships and Sarv Shlksha Abhlyan and has allocated 
funds to give scholarships at graduate and the post· 
graduate level for minorities. We welcome the step. But 
the question arises whether the amount allocated for the 
welfare of minorities by the Finance Minister really reflect 
the statement made by the Prime Minister or present the 
real picture? The Prime Minister had stated many a time 
that Muslims should be given fair share and first right 
and even said In response to the President's Address 
that Muslims should be provided targeted intervention. In 
view of the statement of Prime Minister made In this 
regard and funds allocated for the welfare of minorities 
especially for the Muslims by the Minister of Finance, I 
am compelled and agonized to state that your budget 
does not fulfil promise made by the Prime Minister in his 
statement. 

Madam, secondly it has been stated In the budget 
speech that Sachchar Committee presented its report and 
on the basis of the report they have increased the amount 
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of funds for corporation constituted for national minorities. 
We are thankful for that. Now the question arises that 
after the presentation of Sachchar Committee report It 
has come to light that educational backwardness and 
literacy ratio among Muslims is 59% which is below 60% 
and on the basis of that they have allocated Rs. 70 
crore for pre-patric and post-metric scholorships. I would 
like to inform the House, through the Chair that the Chief 
Minister of my state I.e. the Chief Minister of Andhra 
Pradesh has allocted Rs. 80 crore for giving scholarships 
to Muslims during the current year. Here, you talk about 
the statement of the Prime Minister and say that Muslims 
should be given fair share and first right. I would like to 
ask whether there is any co-relation between these is? I 
would like to demand from the govemment through the 
Chair that the allocation should be Increased to Rs. 150-
200 crore for pre-matric and poat-matric scholarships. 

Madam 11 th Five Year Plan will start this year. 
Working core group of Planning Commission has 
recommended allocation of Rs. 17,000 crore for the 
welfare of mintorities. They, have allocated only Rs. 512 
crore for 11th Five Year Plan. If the whole minority is 
taken into account, it will come to As. 40 per head. 
Given the population of Muslims in India, the grant of 
Rs. 512 crore means Rs. 30 per capita, which is like a 
drop in the ocean. Is this the concem of the govemment? 
There is a saying in English that 

{Eng/ish} 

there is a gap between the lip and the cup. 

{Trans/s/ion} 

The working group of the Planning Commission has 
recommended that Rs. 17,000 crore be allocated for the 
welfare of the minorities during the Eleventh Five Year 
Plan. The moot point is whether the govemment is going 
to implement it in letter and spirit. 

My next point is regarding extending loan facilities to 
Muslims by the banks, i.e., access to credit particularly 
with reference to 15-point programme. What is the 
minorities share in 15-point programme? Through you, 
Madam Chairman, I would like to urge the hon. Finance 
Minister to clarify during his reply whether it is not true 
that the government need to allocate Rs. 23627 crore 
during the financial year 2007-08 for various programmes 
under 15-point programme 88 enunciated by the hon. 
Prime Minister, like ICDS, Sarvashlksha Abiyan, Kasturba 
Gandhi Balika Vidyalaya, SGSY, SGRY, SGSRY, lAY, 
JNNURM and IITs. Can the govemment assure this House 
and guarantee the rninorities that As. 544 crore wiN be 
allocated under each of the above programmes for them 
under the 15-point programme? 

Madam, I would like to bring to your notice that no 
public or private bank Is ready to extend loan facility to 
the Muslims. Negative zones have been created. 
According to a survey conducted by the Reaerve Bank 
of India in the year of 2005, it has been established that 
there is a nine per cent gap in 80 far as Muslims are 
concerned in the priorities fixed for priority sector lending. 
SIDBI and NABARD do not extend loan to Muslims and 
Muslims maintained more accounts In proportion to their 
population. However, of all the sections of society, 
outstanding amount Is very le8S against Muslims. Who Is 
responsible for that? This government has been In office 
for the last three years, but what Is the net result? We . 
expected that Rs. 1000 crore would be allocated to the 
Ministry of Minority Affairs during the current year but a 
paltry sum of Rs. 530 crore were given. They are talking 
about Sachcar Cornmlttee. The Government should have 
earmarked a handsome amount for Muslim minority In 
view of the recommendations of the Sachar Committee 
but it was not done. 

Madam, the Government of India allocated nearly 
Rs. 120 crore for the victims of Sikh riots in Deihl in the 
supplementary budget during the last session of 
September. The Government had announced that the 
center would give ex-gratia grant to the Muslim victims 
of Gujarat riots on the lines of the victims of Sikh riots, 
but It was not done. This provision seems to be absent 
in the current budget as well 88 and, thus, the government 
has failed to keep its promise. 

Madam, there are 4,90,000 registered waqf proprieties 
in India with a meagre income of RI. 160 crore. The 
Sachchar Committee has recommended that these 
properties be developed commercially and the income 
accrued there from should be utilized to address 
educational backwardness, unemployment and poverty 
among Muslims. This govemment has given Rs. 2.90 
crore. Does the government tread cautiously in giving 
generous grant under the fear that the members of the 
other side would blame them of Muslim appeasement? I 
would say that. ... (/n/snup/ions) you gave us Gujarat. 
You better keep mum. I am not addressing you. Why do 
you interrupt while I am speaking? ... (/n/snup/ions} We 
do not need your support. You are a sunken Ship. I arn 
drawing the attention of the government on this issue. 
This cannot be procrastinated for long. On the Issue of 
Muslims, they are instituting Enquiry Commission or setting 
up a Sachchar Committee. Whereas, benefits are given 
to the weaker and backward sections of society. The 
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Government should work for the welfare of Muslims 
undauntedly. The Muslim community has pinned great 
hopes in this govemment that It would work towards 
providing basic facilities to them, removing their 
educational backwardness and extending loan to them 
properly. 

Lastly, I would urge the hon. Finance Minister to ask 
the banks including RBI as to why loans are not given 
to Muslims applicants by the public sector banks whereas 
Muslims earn a huge foreign exchange for India while 
working in the gulf? Why Is there no poverty alleviation 
programme for Muslims in India whereas they constitute 
13 percent of the country's population? Are not we the 
citizens of this country? Are we destined to always Uve 
in poverty and unemployment? I urge upon the 
Government to ponder over these things and teke 
remedial measures. Mere lip service will not do. The 
people are watching our actions. Some positive steps 
are needed to be taken. 

I thank you for giving me an opportunity to speak. 

SHRI RAKESH SINGH (Jabalpur): Recently U.P.A. 
Government has presented the budget for year 2007-08. 
This is not a new phenomena or budget is not presented 
for the first time in the country. Sir, in spite of that the 
budget going to be presented this time is different on 
account of country's prevailing atmosphere, expectations 
of the people and circumstances. 

For the first time, the Inflation rate is sky-rocketing. 
The prices of the commodity meant for the use of 
common men is rising each and every day. Common 
people, labourers, farmers, small traders, service class, 
all are suffering. 

Thus the atmosphere prevailing before the 
presentation of this budget was that this budget will bring 
some relief for them. The prices of the essential 
commodities and food items will come down. Farmer was 
hoping that the Minimum Support Prices will be increased, 
Government will announce something concrete so that 
the farming may become profitable occupation. The 
labourers were hoping that their children will get two 
square meals easily, they will get ample job opportunity, 
small traders and service class was hoping that tax 
structure would be simplified, there will be relief in service 
tax and income tax. 

But, Sir, with great pain I have to say that all were 
badly disappointed. General public of the country are 
feeling cheated. This is all because the Congreaa had 
said that the Congress would always remain with common 
man. 

This had remained a tradition In this country that 
whatever Is promised must be fulfilled but how this has 
been fulfilled. Sir, in the budget the food stuff for the 
dogs and cats have become cheaper but no such 
provisions are made in this budget that food Items are 
available at the reasonable rates for common man. 

The Common man's basic needs are food, clothes 
and house and better education for their children and 
health care for their family. But what happened Sir that 
Instead of making efforts to fulfill the basic needs this 
Govemment has hiked the prices of brooms and dusters 
and even after that the Government is chaining that It 
has presented a good budget. 

This budget Is mere jugglery of figures and outcome 
of this Is that only 20 percent of the budget amount wiN 
be spent on plan expenditure and developmental work, 
the remaining amount for proposed schemes and 
developmental work will be mobilized through other 
sources and loans and the consequence of this loan will 
be that per capita loan burden will rise from Rs. 22000 
to As. 23500. 

But, what the Govemment is doing. The Govemment 
is bent upon discontinuing the subsidy. There are some 
areas where less subsidy will not make much a difference 
but if the subsidy Is discontinued from agriculture and on 
the items of daily needs of the common man then the 
adverse affect will be such that the essential commodities 
will me made available to the people at higher prices of 
import. 

In the Economic Survey, the UPA Govemment has 
accepted that as compared to employment opportunities, 
unemployment has doubled. But despite this acceptance 
nothing concrete seems to have been done to overcome 
unemployment. Sir, today approximately 50 crore people 
are in the 15 to 50 age group in the country and a large 
number of them are facing unemployment. And the country 
has to pay a heavy price for this. Youths are indulging 
in criminal activities and they are failing prey to telTOrists 
and Mr. Chairman, Sir. they are highly publishing the 
Employment Guarantee Scheme, where ,In reality today 
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there was a need to review and remove the short coming 
because the minimum wages given at present are very 
low and there is no such provlalon that each and every 
adult will get work throughout the year. 

This country Is considered as an agrianltural country. 
Almost 60 crore people are associated with agriculture 
and among them 80% farmers own less then 21/2 acres 
of land and all these farmers are debt ridden and deapite 
this the Govemment is clamlng that they will achieve the 
target of 4% growth rate in the agriculture sector which 
is totally impossible. In the tenth plan the growth rate in 
the agriculture sector was 2.3% and target for which was 
raised to 4%. Sir, until the public and private inveatment 
is increased in the agriculture sector, the achievement of 
this target Is impossible. 

Sir, jn reality the total public investment in the form 
of percentage of gross agriculture produce was 2% in 
1999-2000 which is now reduced to 1.64%. In such • 
condition targeting 4% growth rate in the agriculture sector 
without any announcement of arrangement of Investment 
is a cheating with farmers. 

I am putting forward some figures to show .. to 
how adverse climate and absence of any concrete 
agriculture policy is affecting the production of foodgraina. 
In 1999, the production of wheat was 7.64 crore ton and 
production of pulaes and 1.43 crore tonnes whereas In 
2006 the wheat production is 6.95 crore tonnes and pulse 
production is 1.43 crore tonnes. 

. 
To overcome this shortage in production the UPA 

Govemment has imported wheat at the rate of Rs. 1100 
per quintal but the farmers have got only Rs. 780 per 
quintal as a support price for wheat. If the Govemment 
start procuring Wheat from the farmers at the rate at 
which the Government is Importing and same Is 
announced as a aupport price then the condition of the 
farmers will Improve and the farmers who are the bread 
providers of the country will not have to commit suicide. 

Sir, but with great regret I have to say that no efforts 
are put by the Govemment in this budget to increase the 
support price for farmers, contrary to this, the UPA 
Govemment under some conspiracy to discontinue the 
subsidy in the agriculture sector is laying emphasis on 
giving loan to fanners so they are publicizing at the top 
that the loan meant to distribute among farmers in 
3 years has been distributed in tWo years 1taeIf. Whereas 

Govemment has not made any ... eMment about the 
part of loan credited to the farmers and that Ia why the 
fanners ... compelled to commit aulctde While getting 
entrapped into the debt trap. 

Today the farmers does not need loan but reasonable 
price for their crop, produce. But the UPA Govemment is 
talking about constituting one more namely Radhakrishna 
Committee to review the credit policy in the light of suicide 
by the debt ridden farmers, the report of the previously 
constituted Swamlnarayan Committee for the farming 
sector Is biting dust since October last year and no 
decilion Is taken by the Govemment In this regard. This 
directly means that the Govemment Is cheating farmers 
of this country. 

The middle class of the country was hoping that the 
income tax limit will be increued to 1.80 lakh from 
1 lakh but Sir, only raising limit by 10 thousand has 
disappointed the people of middle class. While raising 
the limit by only 10 thousand, many ... ential eervices 
have been brought under the net of service tax due to 
which the possibility of rise in inflation has increased. Sir, 
the service was introduced with 3 servi0a8 In 1994-95 
and in 1996-97 total 8 eervicel were included but now 
service is charged on 99 services and in comparilon to 
8% rate in the beginning now the rate has been railed 
to 12 percent. 

One of the major realons for sky-rocketing prices at 
present. is service tax also. 

If the Govemment, really intended to bring down the 
prices, It would have either reduced or wfthdrawn the 
eervlce tax on services of general use but the UPA 
Government did not do it. Rather, today when the 
foremost neceesity of the country il the unlveraaliaation 
of education and to make It easily available to an an 
increase of 1 % in education cess in the budget reinforces 
the perception prevailing in this country that the Congress 
party does not want the people of the country get 
educated because during the last 55 years it has taken 
advantage of the illiteracy prevailing particularly in the 
rural areas to dupe the people and rule over this country. 

However. the Govemment Is propagating that our 
GOP has increased 9.2 percent in 2006-2007 as 
compared to 7.5 percent in 2004-2005. as such everything 
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[Shri Rakesh Singh) 
is all right in the country. However, through Mr. Chainnan, 
I would like to ask whether these figures are of any help 
to the poor. Could the fanner be stopped from committing 
suicide, unemployed be provided employment if these 
figures are given. Could labourers be provided means of 
livelihood by projecting the figures of development. Could 
prices be checked with these figures? 

This is such a budget which has not made the 
common man, the labourer, the fanners, the small trader 
or even the salaried people happy. Then, who al'e getting 
relief from this budget. Sir, if someone has felt some 
relief, it is the capitalist and this has been the policy of 
the Congress. However, Mr. Chalnnan, Sir, I would like 
to say that people have become vigilant and they are 
ready to teach a lesson to the Congress party. 

Mr. Chalnnan, Sir, I thank you for giving me an 
opportunity to speak. 

SHRI LAKSHMAN SINGH (Rajgarh): Madam 
Chairman, a book -My Budget Speech" has been given 
to all the Members with your pennlssion. I would like to 
quote some excerpts from the book. This book has been 
written by the National Centre for Advocacy studies. I 
would like to read out a few lines to provide a glimpse 
of it. 

/English} 

"How Open Is Our Budget? 

India ranks 17 among 59 countries in terms of 
openness of its budget documents. How much 
transparent is our budget. A recent study done by 
International Budget Project, Washington in 
partnership with various civil society groups around 
the world Including Centre for Budget and Govemance 
Accountability in India, reveals that budget documents 
in countries like Bo_ana, Brazil, South Africa, 'etc., 
are more accessible as compared to India." 

19.47 hra. 

[SHRI VARKALA RADHAKRISHNAN In thtl Chllfr] 

He further says: 

'"Thirty-three per cent countries did not audit their 
budgets and in the budgets of more than 50 per 
cent 'countries, including India, Information on 
conditions associated with external debt was not 
detailed." 

{Trsl18lstion} 

It is a very serious matter. Today, every citizen of 
India is burdened with a foreign debt of thousands of 
rupees. They have not clarified as to what action they 
propose to take to relieve the country of this burden. 
Further It states that-

{English} 

"Even after enacting the 'Right to Information', 
common people spend money to obtain financial 
infonnation. It is worth nothing that in the year 2004, 
which was the first year of your Government, only 
32 people could access the internet as a source of 
infonnatlon. " 

{Trsnslaflon} 

That is, after the enactment of the 'Right to 
Infonnatlon' Bill, by us in the House, only 32 people 
could access the internet In the year 2004 with regard to 
the Budget. Other people could not access to the Internet 
as the Government are not making transparent budget. 

In the last session, hon'ble Minister had moved a 
Motion regarding holding a discussion on the approach 
paper of the 11th Five Year Plan, which is to commence 
from this year itself i.e. 2007. I welcome it, but what 
happened, discussion could not be held over that 
approach paper. One day, it was included in the list of 
businElss and after that it was left out. Then on the last 
day of the previous session, discussion on the said paper 
was initiated but it could not be concluded and the session 
came to an end. A very good opportunity has been 
missed. Had the discussion on approach paper of the 
11 th Five Year Plan been taken place before the 
presentation of the budget, the Government would have 
prepared this budget including the suggestions of all the 
Members of Parliament, whom people have elected and 
then you would have said that we have prepared the 
budget keeping in view the wishes of the peopte. But, 
unfortunately, the Government have missed that 
opportunity. 

I would like to quote a few linea from the National 
Herald. It was publlehed on the 18th of September, 2006 
that some tussle was going on between the Ministry of 
Finance and the Planning Commlsalon. 
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/English} 

MEmbroiled in myriad critlcilms and divergent opinions, 
finalization of the Approach Paper to the Eleventh 
Plan is likely to be delayed further as Plan Panel 
Deputy Chief, Montek Singh Ahluwalia has taken a 
decision to give a fresh look to the entire document .. 

[Trans/stion} 

Well, I accept the viewpoint of the Government. 
Dispute cropped up over FRBM. The Cabinet Minister of 
the Union Govemment was saying that FRBM Act should 
be repealed, whereas the Planning Commission desires 
that the FRBM Act should not be repealed. Whatever 
may be the result of this tussle, naturally it will not be 
good. 

Sir, the Govemment says that the growth rate Is 
9.2%. It Is a good thing, but despite achieving this growth 
rate one of the institutions of the Government itself I.e. 
the NSSO has stated that Inspite of a growth rate of 
9.2%, the number of people below the poverty line has 
increased in Delhi, Maharashtra and Haryana. What kind 
of calculation is this? What kind of financial system Is 
this? If the growth rate increases, the number of people 
living below the poverty line should a\so come down. But 
it is increasing Instead of decreasing. The figures, 
presented by the Govemment itself, are projecting this. 
Hence, I request him to clarify in his reply as to why 
such a thing Is happening? With regard to agriculture, 
the hon'ble. Minister of Finance, has in his budget speech 
said that he desired a 4% growth rate of agriculture. 
However, the Govemment Is able to achieve only 2.3% 
growth rate by the end of the Tenth Plan. As per the 
approach paper of 11 th Five Year Plan, the growth rate 
of agriculture is 1.9%. The Approach paper has been 
prepared by the Planning Commission. According to the 
Planning Commission, the agricultural growth rate is 1.9% 
whereas the Minister of Finance, in his budget speech 
has said that it Is 2.3%. I would like to know why there 
is such a difference. This also may please be clarified. 
Today growth rate is on decline in the agricultural sector. 
It is not increasing as per our expectation. The maln 
reason behind it is the lack of proper Water Management 
policy in the country. 

Floods and drought affect our agriculture adveraely 
every year which hampers our rate of growth. lMt year 
floods lashed Andhra Pradesh and Gujarat causing • loss 

of Rs. 25000 erore from business point of view. The 
damage to agriculture cannot be asaessed exactly. 
Agriculture suffered great 1088. It happens every year. 
With a view to check It, the NDA Government envisaged 
a scheme for Interconnecting rivers. A survey was also 
conducted In this regard. An Intemational institution IWMD 
submiHed a report In this regard. Perhaps, Budget 
allocation was made for this purpose, though I am not 
sure about It. A committee under the Chairmanship of 
Shri Suresh Prabhu was constituted. There were 80me 
environmental boHienecka. Environmentalist apprehended 
thllt Interconnecting rivers may affect envirOnment. This 
Issue was revieWed. After all the procedural formalities, 
the Issue of leveraging such huge funds came up. Another 
body NWSPP also conduted a survey on it. It 888essed 
lesser involvement of funds. Two plans, Plan -A' and plan 
'B' were envisaged. If plan -A' was not feasible then plan 
-B' was to be Implemented. The task of interconnecting 
rivers could have been started. Under first phase Parvati, 
Chambal, Kalislndh rivers were to be covered under 
Interconnecting scheme. If the said phase had been 
started, the land of those backward areas of Madhya 
Pradesh and Rajasthan could have been brought under 
Irrigation wherefrom the laboures migrate to other states 
for job. It would have been a great achievement of the 
Government. But nothing has been done In this regard 
so far. The Government should pay attention to it. We 
can bring 35 million hectare additional land under irrigation 
If we Inter connect rivers. SlmultaneoU8Iy, 30 GW power 
can also be generated. One GegawaH Is equal to one 
thousand megawaH. We know that hydel power Is less 
expensive. Today the whole country is faCing power 
shortage. 

The hon. Minister in his Budget has stated that the 
Govemment propose to cover 9 lakh hectare additional 
land under Irrigation through Accelerated Irrigation Benefit 
Programme. But, he has not stated as to how It is 
proposed to be done? Perhaps, he may elaborate upon 
it In his speech. 

China has le88 cultivable land than us, whereas, 
China cultivates 415 million hectare land in comparison 
to ours 208 million hectare land. It does not mean our 
farmers are less labourious, our farmers are very 
labourious but the Govemment has failed to frame an 
agriculture policy so far. There is no clear out agriculture 
policy. I remember when Shrl Nltish Kumar was the 
Minister of Agriculture, he had prepared draft agriculture 
policy. It was debated in the House, wherein, large number 
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of Members participated. Why donot the Government 
frame agriculture policy which may help our farmers In 
Increasing agriculture output. Our farmers when go abroad, 
produce 2·3 times more foodgrains than what they do 
here In India. They succesefully do it, whereas we In 
India are not in a position to attain that level of yield. 

The Govemment have allowed 100 per cent FDI In 
horticulture, floriculture and other field relating to 
agriculture. It is good. It has attracted fOreign companies 
and more companl88 would enter into our agriculture. 
What shall be the fate of our Krishi V1gyan Kendras? 
... (In/tll7vplions) What the said Kendras opened In each 
district would do? The Govemment Is allowing FDI. In 
place of allowing FDI, and benefiting large MNCs, the 
Government should ask them to finance our Klishl Vigyan 
Kendras. The Govemment should ask said Kendras to 
conduct research and to run their programmes. They 
should be trained. Now, only 1·2 days training is imparted 
in said Kendras. What a farmer can leam in 1·2 days? 
The period of training should be increased. If needed, 
the funds should be allocated for it. Agriculture research 
needs more investment. 

So far as infrastructure is concemad, the Govemment 
have evolved a good scheme creating Special Economic 
Zones. I, both support and oppose It. The Government 
have formally approved 150 SEls. One lakh 30 thousand 
and 625 acres land will be allotted to said SEls. As per 
approval, said land is to be allotted to six large corporate 
hOUS88. We can set up as large city as Mumbal on said 
area of land. The criteria of allotting one thouaand acre 
land should be amended to reduce the area of land. The 
proposed SEls should be set up only on non-cultivable 
waste land, that too in backward states, so that the jobs 
are created and there is no dispute on land acqulaitlon. 
... (InltllTllp/ions) 

{English} 

MR. CHAIRMAN: Please conclude now. 

SHRI LAKSHMAN SINGH: Sir, I have some more 
points to make. I cannot finish In one minute. I wHI sit 
down and I will speak tomorrow. 

MR. CHAIRMAN: Please try to conclude today. 

{TflInslation} 

SHRI LAKSHMAN SINGH: National Highway 
Development Programme, as reported in 'Hindu' of dated 
16.12.2006. 

{English} 

·With almost half of the fi8ca1 year ending In a 
fortnight, the National Highways Authority of India 

(NHAI) has not been able to award a single kilometer 
of highway project so far under the public-private-
partnership (PPP) rnocteI.-

{TflIns/8/1on} 

means, other two-two and a haft years time and a change 
in the policy, contract for not even a Kilometer stretch 
has been awarded. 

The paper further report&-

/Engl/8h} 

"As per the CCEA decision, the NHAI will have to 
route the BOT projects being implemented under the 
PPP model to the Public· Private-Partnership Appraisal 
Committee.-

This Committee is headed by the Secretary, 
Department of Economic Affairs In the Ministry of Finance 
and its Members are Secretary, Department of 
Expenditure, Secretary, Planning Commi88lon, Secretary, 
Department of Legal Affalra and the Secretary, Ministry 
of Road Transport and Highways. 

20.00 hre. 

Golden quadrilateral echeme Is an ambitious project, 
which would have changed the face, of India. The scheme 
was going on very well, the work was glong on very 
well. The change of entire scheme has been handed 
over to a Seretary, consequently. cornegronitly the work 
under said scheme Is not going on at the desired pace. 

[English} 

MR. CHAIRMAN: You can continue tomorrow . 

SHRI LAKSHMAN SINGH: Thank you. I will continue 
tomorrow. 

20.01 hr .. 

SPECIAL MENTIONS 

/EngIish} 

MR. CHAIRMAN: Now I will take 'Zero Hour' 
mentions. Please be brief 80 that a number of Members 
can get chance· to speak. There are 10 many Members 
who had left the House and they have come back for 
making mentions In the 'Zero Hour'. Though they were 
not present when the di8cuaeion was going on, they were 
required to come back for 'Zero Hour:. Very good. 
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{Tl7lnslalionJ 

SHRI KIREN RIJIJU (Arunachal West): Mr. Chairman, 
Sir, many many thanks. All of us may be aware of recent 
newspaper reports on the incidents of fratricide in Indian 
Army, CISF, Navy and other organs of armed fORlee. 
Security personnel of our country -resort to fratricide, then 
who wUI ensure security of the country? Therefore, my 
submission is that we should try to find out the basic 
reason behind It. The present salary being paid to a 
soldier is inadequate for his sustenance and that is why 
he remains in tension. He is not able to perform his 
duties proper1y he remains in tension. In view of gravity 
of this matter I would urge the Government to announce 
a special package for para-military fORl.. as well as 
armed forces personnel. Simultaneously, their salaries, too, 
should be hiked. If necessary the salary of Members of 
Parliament and officers may be reduced to hike the 
salaries of soldiers who sacrifice their lives to protect us. 
We must take care of them. Further, armed fOrt:e8 or 
police personnel deployed In forests In any kind of 
operation should also be given special package. 

SHRI GANESH SINGH (Satna): Mr. Chairman, Sir, I 
am grateful to you for having given me an opportunity to 
speak. Heavy hallstoms lashed many parts of the country 
yesterday and today destroying the crops of farmers 
totally. Recently, 31 districts in my state MP were lashed 
by hailstorms recently affecting over 500 villages. 
Yesterday and today, at least 400-500 villages again faced 
fury of hailstorm causing great damage to farmers. As 
per the reports received so far, crops in about two-and-
a-half lakh hectare area have been destroyed. The State 
Government has distributed Rs.12 crore among the 
farmers till date after conducting the survey. Slmllar1y, the 
situation of drought is prevailing in Madhya Pradesh. 39 
Tehsils in nine districts are In the grip of drought. My 
lok Sabha Constituency, Satna and Katni are also in the 
grip of severe drought. Due to this, the problem of potable 
water has also already emerged over there. In my district, 
the limit of 100 days has been imposed on employment 
guarantee scheme. I want that the Union Govemment 
should remove the limit of 100 days on Employment 
Guarantee Scheme. This should not be Imposed in 
districts affected by drought and hailstorm ... (lnItNTIIpIIons) 

{Eng/ish} 

MR. CHAIRMAN: Do not make a lengthy speech. 

{T",,,./ionj 

SHRI GANESH SINGH: My second submission Is 
that natural calamities occur repeatedly and the fanners 
are distressed due to It. The Union Government Is 
considering 'rehell' as unit under Crop Insurance Scheme. 
I would like to demand that the farmer's field should be 
conaIdered as unit and loans of farmers should be waived 
off. 

{ElIflIi$hj 

MR. CHAIRMAN: Now, nothing will go on record. 

... (Intemtpfionsr 

MR. CHAIRMAN: He Is making a speech. Shri Mahto, 
you can continue; you can make your submission. 
Whatever he Is saying Is not going on record. You need 
not stop for him. 

{Tl'llnslllfionj 

SHRI TEK LAl MAHTO (Giridlh): Sir, while drawing 
the attention of the House towards the matter of urgent 
public Importance, I would like to state that Progressive 
Construction Limited (PCl) located In Topchanchl Maddlh 
has been given contract for construction of NH-2 In 
Dhanbad district In Jhar1chand state. The old company 
has hired services like transportation, diesel and mobile 
supply from many low-capital local companies, like Shaktl 
Enterprises and Ganeah Automobile etc. but till now PCl 
has not paid outstanding dues of Iakhs of rupees to these 
companies. As a result of It, the financial condition of 
theee small companies of Jhal1<hand has crumbled and 
wol'1<ers employed In these companl.. has reached on 
the verge of starvation. The PCl has committed 
irregularities worth crores of rupees with other companies 
beside these companies. 

Therefore, through the House, I would like to request 
the hon'ble Minister of Surface Transport to order probe 
into Irregularities committed by PCl company and payment 
of outstanding dues should be made without any delay. 

{Eng/l6hj 

MR. CHAIRMAN: Mr. Kharventhan, where were you? 
You mention about the language Issue only. The only 
point Is that the Madras High Court will transact business 
in Tamil. 

"Not recorded. 
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SHRI S.K. KHARVENTHAN (Palanl): Hon. Chairman, 
Sir, Tamil has been declared as one of the classical 
languages by the Govemment of India, bwt till date It 
has not been given due recognition by the Union 
Government. There Is a long-pending demand for 
conducting the deliberations of Madras High Court and 
Madurai Bench of the Madras High Court in Tamil. 
However, the genuine demand of the State is not being 
given proper heed. Whereas in other States like Bihar, 
Madhya Pradesh, U.P., and Rajasthan, the deHberations 
of the High Courts concerned are being conducted in the 
regional language, that is, Hindi. 

Hence, I urge upon the Union Govemment that the 
discrimination meted out to the Tamil people should be 
removed and proceedings of the Madras High Court and 
Madurai Bench of the Madras High Court should be 
allowed to be conducted in Tamil as in the case of some 
of the Northern States. 

I would request the Government to take necessary 
steps to Implement Tamil as the language of the Madras 
High Court and Madural Bench of the Madras High Court. 

MR. CHAIRMAN: Do you not want to change the 
name of the Court? Now, it Is 'Madras High Court'. Do 
you not want to change the name to 'Chennal High 
Court'? You only want that the proceedings should be 
conducted in Tamil. What about the name? 

SHRI S.K. KHARVENTHAN: Thank you, Sir. 

MR. CHAIRMAN: It Is still Madras High Court. You 
do not want to change it as 'Tamil Nadu High Court', 
and you only want the proceedings In Tamil language. 

SHRI PRABODH PANDA (Mldnapore): Sir, heavy 
rainfall in recent times In different parts of our country 
caused serious damage to the standing crops of potatoes, 
vegetables, and so on. The paddy growers of West 
Bengal are facing serious crisis over huge crop losses. 
This year, before harvesting, the paddy in thousands and 
thousands of acres of paddy growing lands got destroyed 
by doshll disease. Heavy rainfall again added more 
losses. 

I urge upon the Agriculture Ministry of the Union 
Government to extend necessary financial assistance to 
the State Government in this regard and come out with 

a proposal to waive off all the Interest on the agricultural 
loanl given to the affected paddy growers and to convert 
short-term loan Into long-term loan at the earliest. 

DR. K.S. MANOJ (AJleppey): I would request my Tamil 
Nadu brethren not to agitate when I raise this issue. Sir, 
the condition of the Mullaperlyar Dam II crltlcaiiy unsafe. 
It was built 110 years ago with sukhn' and lime. There 
are major cracks In the Mullaperiyar Dam. The other day, 
the newspapers have publilhed a photograph ... 

MR. CHAIRMAN: Now, the level has come down. 

DR. K.S. MANOJ: When the level has come down, 
there are major cracks In the Mullaperiyar Dam. This Is 
the photograph published In the newspapers regarding 
cracks in the Dam. . .. (Inhlnuplions) 

MR. CHAIRMAN: Do not worry; let him say what he 
wants to say. 

!lR. K.S. MANOJ: When the water level has gone 
down to 110 feet, the cracks are seen, and the condition 
below the level, we assume, Is more grave. 

MR. CHAIRMAN: This matter was discU88ed 80 many 
times. 

DR. K.S. MANOJ: At that time, the water level was 
very high. 

At that time the water level was high. Even though 
the hon. Minister of Science and Technology had stated 
that Mull~/ar dam is in ' Selamic Zone-2, scientists 
are of the opinion that Mullaperlyar area i8 in Seismic 
Zone-3 which is more prone to earthquakes. 

MR. CHAIRMAN: There is a proviSion in the Kerala 
Budget for that. You should mention that allo. 

DR. K.S. MANOJ: Yes, Sir. In this area, earthquakes 
up to the Intensity of 6.5 on the Richter Scale can take 
place. 

MR. CHAIRMAN: You have mentioned about the 
photograph and all that. You should mention the provision 
made In Kerala Budget. That is Important. 

DR. K.S. MANOJ: An earthquake of 6.5 on the 
Richter Scale can cause breakdown of the dam which 
endangers human inhabitations In the neighbourhood. 
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Therefore, I urge upon the Govemment to constitute an 
expert team to look into the various safety aspects of 
the dam and alleviate the feeling of insecurity Rnd fear 
among the people. 

SHRI K. FRANCIS GEORGE (Idukki); Sir, I 888oc18te 
myself with this issue and request the Government to 
take serious note of It. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, we would 
like the Parliamentary Affairs Minister to inform the 
concerned Minister about this. . .. (Interruptions) 

MR. CHAIRMAN: Nothing is going on record except 
Shri Francis George. 

(InltNnJplions)' ... 

MR. CHAIRMAN; That paper is not on record. 

SHRI K. FRANCIS GEORGE: Mr. Chairman, Sir, last 
year when the price of pepper came down drastically, 
the Ministry of Commerce in the Government of India 
introduced WTO compatible freight subsidy on pepper and 
pepper products of Indian origin. The amount sanctioned 
was Rs.14 crore for exporting 20,000 tonnes of pepper. 
Per kilogram of pepper Rs.7 of subsidy was declared, 
that is, Rs.S for freight and RS.2 for transport of this 
product. What happened was, by February of this year, 
20,000 tonne-target was achieved but from the corpus 
fund only an amount of Rs.9.4 crore was utilized. So, 
there is a balance of Rs.4.6 crore in this particular fund 
that was allotted. Now what is going to happen? By April 
this year, I mean by next month, import of pepper from 
Sri Lanka will start under the India-Sri Lanka Free Trade 
Agreement. Also, the season in Vietnam Is Just beginning 
by June. So, there is going to be tremendous competition 
in the international market for our exporters and intemal 
price of pepper is going to come down again drastically. 
Now it is up to Rs.120. Formerly, it had come down to 
Rs.65 and it is again going to crash. So, what I would 
request the Commerce Minister is that. 

MR. CHAIRMAN: You have not come to the demand. 
The demand is for giving subsidy. 

SHRI K. FRANCIS GEORGE: I have already come 
to my demand. My demand is that this balance amount 

"Not recorded. 

of AI.4.6 crore should be utilized and exports should be 
allowed to continue. The Government is not going to 
incur any additional financial burden because already there 
is this money which Is lying unutillzed. So, the 
Government should allow exporters to further export 
pepper and continue to grantthle subsidy up to Rs. 4.6 
crora that is stili there in the corpus fund. I would 
earnestly request the Government to do this. I would 
requeat the Parliamentary Affairs Minister to kindly convey 
this matter to the Commerce Minister. 

SHRI CHENGARA SURENDRAN (Adoor): Mr. 
Chairman, Sir, the Government of Kerala had 
recommended inclusion of Thachar (other than Carpenter) 
community In the list of SC and Vetar community In the 
list of ST. The members of these communities have been 
agitating for their inclusion in SC and ST Lists for the 
last few years. I have already brought this matter to the 
notice of the hon. Minister of Social Justice and 
Empowerment twice. In answer to Question No. 1226 
dated 15th July, 2004, the hon. Minister had stated that 
the recommendation of Kerala Government for inclusion 
of Thachar in the list of SC was received. The Vetar 
community members under the auaplces of Girlvarga Vetar 
Maha Sabha organized Satyagraha in front of Parliament 
on 5th May, 2003 and 19th Deeember, 2005. 

They submitted a memorandum to the President and 
the Prime Minister of India but still the issue Is pending. 
The demands of these communities are very genuine 
and their grievances should be redressed. 

It Is, therefore, requested that the Thachar community 
should be included in the Scheduled Caste and I would 
alao request the Government that the Vetar community 
should be included in the list of Scheduled Tribes. 

I would request the Government to bring forward 
neeeNary constitutional amendment in this regard. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, 
would like to draw the attention of the Hon. Minister of 
HRD to the following matter: 

The Govt. of India has now proposed to establish 
three Greenfield IITs under the Eleventh Five Year Plan 
In three States. Earlier, OriS88 was included in this 
proposal which was also announced by hon. Union 
Minister of State for Human Resources Development, Shri 
M.A.A. Fatmi on 28 August, 2006 at Patna. However, 
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recent news reporte 'statea that the Greenfield IITs will be 
set up in other three Statea. Surprisingly, Orl88a hu been 
excluded. 

Previously, the Governing Body of liT Kharagpur had 
approved a full fledged campua In Bubaneawar by 
upgrading Its exlatlng extenalon center, by spending 
Rs. 800 to Rs. 900 crore. The propoaal la awaiting the 
clearance of the Ministry of HRD. The State Government 
has offered 300 acres of land free of coat for thle project. 

Hon. Chief Minlater of Orissa, Shrl Naveen Patnalk 
had wrlnen to the hon. Prime Minister for coneidering 
Orlasa 88 the location of one of the Greenfield liTe and 
for expediting the Ministry of HRD'e sanction to branch 
campus of liT Kharagpur. 

At present, rapid Industrial growth and boom of 
Foreign Direct Investment are taking place in Orleaa. In 
this context It is needless to mention that many of the 
existing and upcoming Industries would be able to take 
the benefit of the presence of an liT to boost Reeearch 
and Development activities. 

Sir, Orissa Hes at the bonom of per capita funding 
through the Ministry of Human Resource Development 
which is not at all justified. The establishment of a 
Greenfield liT In Orissa along with iull branch of liT 
Kharagpur shall help In Improving this unbalanced position, 

I, therefore, strongly urge upon the Government, to 
take urgent necessary action in the maner. 

[Translation} 

·SHRI J.M. AARON RASHID (Pariyakulam): Akamalai, 
Melmalai, Highway mists, Kodaikanal Keelmalal are some 
of the places in my constituency where greatly deprived 
sections of the society, the poorest of poor tribal people 
live in pitiable conditions. These tribes living in the forest 
area are not having a fixed occupation to carrY on their 
livelihood. Non-availability of employment opportunities 
result in deprivation and their children go without education 
even primary education. Children, especially girl child are 
exploited. Scheduled Tribe people living In the interior 
forests must have protection. Tamil Nadu Government has 
provided them with TV sets. Union Government must help 
the State Government to provide these hQp8less people 
job opportunities. Government of Tamil Nadu is giving 

·Engllsh cranslation of the speech originally delivered In Tamil, 

them rice at a reduced price. But they need buying power. 
Under the 'Sarv. Sileaha Abhlyan' their children must get 
f.cllltiel for primary educat/on. Such meek, elmpl., dozlle 
people must get protection and education. They muat 
have education at leut upto eighth cl ... and even slng/e 
teacher schools would suffice for now. They gather the 
forest products and they muat be allowed to aell them 
under the supervision of forest officials. They are illiterate 
and are exploited. Providing them with loclal security Is 
the responalblilly of the Centre al they live In Central 
foresta. They do not have electricity. Single point electricity 
connections can be provided to their dwelling unitt and 
Centre must allow the State authorltl.. to carry on this. 
Their children muet have hOltel facilities and protection. 
They muat have aceess to modern loclety and must be 
aware of social happenings elsewhere. They must have 
vocational education training . and must get Job 
opportunities In police force by way of giving them 
education upto plus two level 80 that they may be helped 
to become socially useful and really protected. I urge 
upon the Union Govemment to protect the Intereats of 
tribal people living In my constituency by way of extending 
further social security measures. 

{English} 

SHRIMATI MINATI SEN (Jalpalgurl): Sir, It needs no 
mention that terrorist activities along the Indo-Bangladesh 
border area are on the Increase. Considering the 
graveness of the Situations, the Government of India has 
decided to provide flood lighting along the Indo-
Bangladesh border In West Bengal sector for a length of 
838 km. in three-priority basis. The Union Government 
has approved the priority proposal of a length of 277 
km. with a target date of completion by 31st December. 
2006. 

The CPWD created the Indo-Bangladesh Border Rood 
Lighting Zone at Siliguri. The CPWD had completed the 
job six months before the targeted date. But I am sorry 
to say that this Zone Is going to be closed on 31st 
March 2007. While opposing the decision to close the 
Siligurl Zone, I demand that the entire stretch of 838 
kms. of Indo-Bangladesh border be electrified according 
to the Original decision. 

MR. CHAIRMAN: Chaudhary Lal Singh. Please be 
brief-you may only speak about the rain and then stop. 

[Tmnslstion} 

CHAUDHARY LAL SINGH (Udhampur): Mr. Chairman, 
Sir, you might be aware that at this time my State is 
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reeling under lnee ... nt rain. and .nowfall. Due to which 
5 pllgrlml on thllr way to Mata Val8hno DIVI shrine 
have been killed and a ponnevwallah alongwlth pilgrims 
hu allo been killed. Be.Ide. that, one person in Kuhmir 
~d one peraon In Kahara hu allo been killed. I mean 
to lay that at preHnt, total road connectivity, by local 
road and national highway to my region hu been totally 
lo.t. National Highway In Panthal I. clolld. The 
connectivity to Kaehmlr has b .. n lost. Last time, when 
roadl were clolld, the Govemment of India provided a 
great help, the Defence Mlnllter deployed some choppers 
to .upply ration. I would like to .uggeat that choppers 
should be deployed at plac .. where conneclMty hal been 
loIt, particularly on national hlghwaya, because around 
onl thousand visitors have been stranded there, three 
days have elapsed and the food supply has been 
exhau.ted. The situation will deteriorate further. Through 
you, I would like to say that the hon'ble Minister .hould 
pay serious conlideratlon to it. Alongwlth It, attention 18 
also required to be paid towards loss of crops and h0UM8 
which have been devastated. 

[Eng/Ish} 

SHRI M.P. VEERENDRA KUMAR (Callcut): I would 
like to bring to the notice of the House, a very important 
matter. Kerala Minerals and Metals limited, KMMl and 
Travancore Titanium Products, TTP, fully owned public 
sector undertakings of Kerala Govemment are together 
producing about 66,000 metric tonnes of rutile grade 
ntanlum Dioxide pigment annually. The two companies 
are adversely affected due to import of low priced rutile 
grade pigment from countries where MNCa are having 
manufacturing facilities. Due to this import, domestic price 
has come to a level lower than the domestic production 
cost which has adversely affected the marketing of 
ntanium Dioxide pigment by Kerala Minerals and Metals 
limited. In the Budget, the import duty has been reduced 
to ten per cent which will further aggravate the position 
and the above said Kerala State Government undertakings 
will find It difficult to survive. I, therefore, urge ·the 
Govemment to reconsider the Import duty reduction on 
rutile grade Titanium Dioxide pigments. 

DR. KARAN SINGH YADAV (Alwar): I was deeply 
pained to read a news Item that the big corporate chain 
of hospitals like MAX Health Care Hospitals, have taken 
a decision to recruit foreign doctors, nurses and 
technicians. Their team would go to England, AustraHa 
and other developed countries to recruit doctors and 

nurse.. World over, there 18 a tremendous respect for 
the efficiency and skill of Indian doctors. Indian nu ..... 
are .... pected all over the world for their hard work, skill, 
dedication and devotion, especially our Illters from your 
State of Kerala, Sir. People from other countries come to 
India to get their by-paa lurgerlel, transplantation and 
other complicated surgerlll done here In this country 
beeaUN Indian doctors are very skilled and the colt Is 
very low. We do not understand, when we have a large 
number of doctors, Indian nurses and other peraonnel 
who are unemployed or under-employed on a meager 
lalary, how can th... corporate hospitals, where the 
Government hu allowed FDI to pour In, take a declalon 
to recruit the whlt.coloured doctors and whtte-coloured 
nuraea? 

So, I would requ .. t the Government, through you, to 
kindly ••• that our technicians, even If the corporate 
hospitals think that they are not up to the mark, are 
employed and trained for a year or 10, so that they can 
come at par with any of the foreign technician. I would 
request you to kindly intervene In the matter. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, yelterday, several hundredl of freedom fightera from 
the eratwhile Hyderabad State, known as Telangana 
Freedom Fightera, had come to Deihl and organized a 
tihsfTIII demanding that their penalons should Immediately 
be sanctioned. It Is a matter of serious concem for the 
entire nation and a matter of shame to the Govemment 
that our freedom fighters, who have fought for the 
liberation of our country, are coming after several years 
requesting for their penSions. Sir, about 10 yeara back, 
the previous Government had appointed a Hyderabad 
State Freedom Fighters Special Screening Committee, 
which recommended 13,500 cases 27,000 applications 
were rejected. But unfortunately, even though the UPA 
Govemment has taken a political decision to sanction 
these freedom fighters' pension, the bureaucratic officers 
are withholding it. Several hundreds of them have died 
in between. It Is a very unfortunate situation. I demand 
that the Govemment of India should Immediately intervene 
and see to it that pension of those freedom fighters, 
whose names have been recommended earlier by the 
Screening Committee, should immediately be sanctioned. 

{Tl'llnMlfon} 

SHRI GIRDHARI lAl BHARGAVA (Jaipur): Sir, 
yesterday, thousands of bank officers and employees from 
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all over the country had staged a demonstration before 
the Parliament on their demand for providing one more 
option of pension in banking industry. The warning of 
bringing the banking industry to a halt lor 7 days from 
March 28 has been issued. If the Govemment do not 
relent, more than 10 lakh bank employees will go on 
Indefinite strike from May 3. the economy of the entire 
country is likely to crumble by the sald strike. Earllor, the 
Govemment has given the option of pension, but at the 
time, the provision was made to deprive the employees 
of pension in the event of their going on strike, but later 
on this provision was withdrawn. In view of the sald 
amendment, more than 52 per cent employees of 
commercial banks have been deprived of the option of 
pension. The newly recruited officers and employees in 
banking industry are getting benefit of option of pension. 
A large amount was deposited In pension fund after the 
seventh and eighth wage agreement In banking Industry, 
the ehare was of those employees who have not opted 
for pension. The Govemment has been in a state of 
indecisiveness on the demand of option for pension due 
to the said decision. Tho Reserve Bank of India had 
given many opportunities of choosing the option after 
implementation of pension scheme, but commercial banks 
denied it, and the Government Is following British policy 
of divide and rule. The employees and officers had also 
staged a nationwide token strike on 28th Odtober, 2006 
in this regard, but the Govemment did not gave any 
positive response due to its adamant attitude. 

Therefore, I would request the hon'bla Minister of 
Finance to give sympathetic consideration to their demand 
so that the people of country may not face any kind of 
interruption in banking services, because some employees 
are gettil19 pension and some employees who could not 
avail this option due to partiCipation in strike, this option 
should be made available to them. Therefore, all bank 
employees of the country should be given option of 
pension. 

SHRI SANTOSH GANGWAR (Bareilly): I associate 
myself with this matter. 

(English} 

MR. CHAIRMAN: I would like to say one thing. The 
very same point which you are going to raise, namely, 
the need to conduct the work of Madras Hlg~ Court In 
Tamil. You can aSSOCiate with hIm. There is no need of 
making a long submission. 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, 
mil/ions of Tamils have been yearning that Tamil should 
also become the language of the Madras High Court. 
The Resolution moved by the hon. Chief Minister of Tamil 
Nadu, Dr. Kalalgnar M. Karunanidhi for introduction of 
Tamil In orders, decrees and other proceedings of the 
Madras High Court was passed unanimously by the Tamil 
Nadu Legislative Assembly. The Government of Tamil 
Nadu sent a proposal to the Government of India for Its 
consent authorizing use of Tamil In Madras High Court. 

The Official Languages Act, 1963 permlta use of 
official language of the State. in additional to the English 
language, for the purpose of any judgement, cleeree or 
order passed or made by the High Court for the State. 
In the States of Bihar, Uttar Pradesh, Madhya Pradesh 
and Rajasthan, the use of official language of thoae States 
has been authorized in all the proceedings of the High 
Courts of thoee States. In regard to Tamil Nadu, a 
discrimination is being made. 

The use of Tamil as the language of the Madras 
High Court is not exclusive, but in addition to Engllah 
language. 

Introduction of Tamil language will not, in any way, 
prohibit use of English language, In proceedings and/or 
orders. Also, any order passed in Tamil shall 'Iwaya be 
aocompanled by an official English translatton. There Will, 
thus, be no difficulty in hearing or passing of orders by 
the Judges of Tamil Nadu High Court. It would be 
unconstitutional to say that In the High Courts, only the 
English language ahall be used. 

MR. CHAIRMAN: You are not allowed to apeak the 
whole thing. 

SHRI A. KRISHNASWAMY (Srlperumbudur): The 
people of Tamil Nadu expect that Tamil Nadu should be 
treated on an equal footing with Bihar, Uttar Pradesh, 
Madhya Pradesh and Rajasthan in so far as the 
application of Article 348(2) of the Constitution of India 
read with Section 7 of the Official Languages Act, 1963 
Is concerned. I urge upon the Union Govemment to permit 
use of Tamil language in proceedings and orders of 
Madras High Court. 

SHRIMATI K. RANI (Rasipuram): I wbuld like to raise 
the following matter of urgent public importance under 
zero hour submission. 



606 Gen.,.1 BudgIIt, 2007-08- PHALGUNA 22, 1928 (Saka) GtIf1III'IIl DlscUSSitln 

While thanking the hon. Railway Minister for creating 
a new Salem Division, I would requeet him to kindly 
make it functional immediately by providing allocation of 
more funds for this Division. I request him to kindly pay 
attentio,", to the following projects also: 

• Salem-Karur gauge conversion work may be 
expedited and an announcement regarding the 
likely date of completion may be announced. 

• 'Garlb Rath' to Chennai which departs New Delhi 
on Mondays may be re-scheduled to depart from 
New Delhi either on Friday or on Saturday; and 
Its frequency may also be increased to at least 
twice a week. 

• POET machine may be provided at Namakkal 
Railway Station. 

• Extend the EQ ticket release facility to North-
bound trains also. 

• Connecting bridge may be constructed In Salem-
Karur section, especially at Namakkal. 

• Mobile hospital facility may be provided on all 
trains by nominating a Doctor in all trains. 

• Lift facilities for senior citizens and disabled 
persons at Coimbatore, Erode and Salem 
Railway Stations. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, thousands 
of blind and handicapped people are now getting jobs in 
the Indian Railways by operating the public telephone 
booths. But recently, It appears that the Government has 
taken a different view to tender all these booths so that 
only big corporate and big people will come. All the small 
people like the handicapped persons will not get the 
benefit of reservation. 

So, I would urge upon the Government to review 
this policy and continue with the old policy of giving 
telephone booths in the premises of the Railway Stations, 
platforms as well as in the nearby areas to the physically 
handicapped persons including the blind. Otherwise, all 
these people and their families will be doomed. Many of 
them have taken lo_s from banks. So, it will be 
completely washed away unless the Govemment takes 
an immediate decision to rehabilitate them by giving them 
further extension and also to see that the big corporate 
are not allowed to compete with such poor people. 

DR. K.S. MANOJ (Alleppey): Sir, I associate myself 
with this demand. 

SHRIMATI C.S. SUJATHA (Mavelikara): In a recent 
study conducted by the HRD Ministry revealed the 
alarming situation prevailing in the entire country related 
to the drop out rate of girl students. The drop out rate 
of girls at 10th standard is 63.88 per cent. Various factors 
contribute to this serious situation. Even after 60 years 
of our Independence vast number of villages are not 
having facilities for high school education compelling 
parents to send their children to tar flung areas for 
schools. Parents are reluctant to send the girl children to 
far away places. Lack of infrastructure facilities is also 
the reason for the drop out. It is a fact that most of the 
schools do not even have urinals. 

The Government must take measures to develop 
Infrastructure and increase public spending on education. 
Although the Common Minimum Programme assures of 
increase In the public spending in the education sector 
to 6 per cent of the GOP, this target could not be 
achieved so far. Therefore the Government should 
seriously consider Increasing the public spending and 
develop infrastructure particularly in the rural areas. 

!Translation! 

·SHRI P. MOHAN (Madurai): Under Article 348(2) of 
our Constitution and also under Section 7 of the Official 
Languages Act, the High Courts in the States of Bihar, 
Uttar Pradesh, Madhya Pradesh and Rajasthan have been 
permitted to have proceedings conducted and 
pronouncements delivered in the official another language 
of their High Court. A Resolution on 8th of December 
last was unanimously passed in the Tamil Nadu Legislative 
Assembly to introduce Tamil language also In the 
proceedings of Madras High Court. His ExcAliency, the 
Govemor of Tamil Nadu has given his acc",rd to this and 
has forwarded this to His Excellency, the President. of 
India for his approval. The High Court of Madras has 
also notionally accepted this. Madras High Court has 
indicated that Tamil will also be a court language after its 
being assented to by the President of India. At this 
juncture, the Union Government has sent a letter to Tamil 
Nadu denying permission to have Tamil also as a 
language of the High Court of Madras thereby rejecting 
the unanimous Resolution of the Legislative Assembly of 

• English translation of the speech originally delivered in Tam". 
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Tamil Nadu. This Is highly Improper and Inappropriate. I 
would like to point out that the Tamil Nadu Aaeembly 
Resolution clearly points out that English will contlnu. to 
be the court language in addition to Tamil, the classical 
and national language. The sentiments of the people of 
Tamil Nadu to have High Court Judgements In Tamil must 
be respected. The accused and the litigants connected In 
the cases and the ordinary citizens have a right to listen 
to the proceedings and have aCC888 to the Judgements 
concerning their lives. In order to uphold the rights of 
those people of India living In Tamil Nadu, the Union 
Government may Initiate suitable stepa to obtain the 
Presidential nod making Tamil also a court language of 
Madras High Court. 

(English} 

SHRI ABU AYES MONDAL (Katwa): Mr. Chairman, 
Sir, I rise to raise a matter of urgent public Importance. 

The problems of erosion in the river basin areas 
have become a serious concern In our country. Every 
year, there are Incidents of flooding by rivers like the 
Ganges, the Brahmaputra, Damodar and other major rivers 
and cause havoc. In the last few years we witnessed 
incidents of unprecedented floods which rendered 
innurnerable people homeless and swallowed villages after 
villages. The conditions of the people affected by flood 
are deplorable and they suffer from a great deal of 
distress. The places like Katwa, Kalna, Tamaghata, 
Dangapara, Kalinagar, Mayapur, Nabadwlp, Balagarh in 
the State of West Bengal are the worst affected areas. 
Owing to erosion due to floods, every year, geographical 
location of the Samudragarh railway station Is dangerously 
getting shifted. Thousands of people in the area living· in 
an atmosphere of uncertainty. Keeping in view the 
enormity and seriousness of the problem of erosion of 
the banks of the rivers like the Ganges, the Brahmaputra, 
the Government should treat this as a national problem 
and take immediate steps to redress the issue. 

SHRI G. KARUNAKARA REDDY (Bellary): Sir, I would 
like to draw the attention of the Union Government 
especially the Railway Ministry. My Parliamentary 
constituency, Bellary has been totally neglected by the 
Railways. Though the Railways are getting a revenue of 
about Rs. 1500 crore from Bellary, the Interests of the 
people of the area have been neglected and they are 
facing a lot of difficulty. There Is a train, namely the Amti 
Express, running between Hubll and Bangalore. I would 

Ilk. to requHt the Mlnlltry of RailwaY' for giving two 
more gen.ral compartmenta, flv. more .I"p.r coach .. 
and two three-tl.r coach.s. 

Sir, I would allO Ilk. to requ .. t that the Guntukkul-
Gadak P .... nger train which p ..... through Senary, the 
timing of the train before gauge convel'1llon wu 7 .~5 
a.m, but now the train depart. ~lIary at 5.20 a.m thue 
causing a great deal of InconVenience to the p .... ngel'1l. 
Everyday almost 300 people travel by that train. 

Sir, I would also like to request the hon. Minister to 
run a train between Ch.nnal to Mumbal vI.t BeHary and 
from Mumbal to Chennal ..,.. B.llary. 

I would also like to mention one important thing here. 
The LC-110 passes through the NaUonal Highway 63. 
Now, 90 per cent of the schools are located In that area 
and most of the times, the gates of the railway cro88lng 
are closed which is causing a great deal of Inconvenience 
for ths school children in particular. So, I would like to 
request the Government to construct a road over bridge 
in the area. 

DR .. BABU RAO MEDIYAM (Bhadrachalam): Sir, I 
would like to bring to the kind attention of the hon. 
Minister of Road Transport and Highways that there has 
been a demand for the construction of two major bridges 
across river Godavari which would help connect the 
miSSing gaps on the National Highways in the area. 
Actually these projects were initiated In the year 19n 
during the regime of the Janata Government. One of 
them is the construction of a major bridge across the 
river Godavari and realignment of NH-202 from 
Eturnagaram to Andhra Pradesh border at a cost of 
As. 150 crore. The second one is the construction of a 
major bridge across Godavari at KM. 135/2-8 of 
Nizamabad-Jagdalpur Road of NH-16 at a cost of 
Rs. 25 crore. 

As this Is a backward area, this will create 
communication and transport facilities and hence, I 
demand the Government to sanction these two bridges 
across River Godavari. 

(Tl7lnslstionj 

SHRI SHAILENDRA KUMAA (Chall): Mr. Chairman, 
Sir, through this august House, I would like to raise a 
very Important matter before you. The Anganwadl workers 
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from the entire country had Itaged 'dharna' and 
demonstration at Jantar-Mantar. Their main demand wu 
that they should be given the status of a Govemment 
.ervant. Their .econd demand wa. that the workers 
Ihould not be given honorarium, but salary of R.. 6000, 
and AMN should be given salary of R.. 3000. Bellde 
that, ASHA Ie recruited from outside, but these people 
are demanding that the post of ASHA should be filled by 
promoting the.e people. All employeel In Govemment 
service get benefit of PF. Now, while taking part In the 
discussion on budget, Shrlmatl Sumitra Mahajan has also 
made a mention of it. The.e AMNs work with full 
dedication. They teach SC/ST children living in .Ium •. 
Therefore, through you I would like to demand from the 
Government that while accepting the demands of 
Anganwadi workers who have staged dharna' and 
demonstration at Jantar Manar, they should be given 
status of Government employee in this budget or 
supplementary budget and should be given salary at par 
with Govemment employees. 

[English] 

SHRI PRABODH PANDA (Midnapore): Sir, I would 
like to associate with him. 

MR. CHAIRMAN: All those who are present and those 
who could not be present can also associate with him. 
But you should leave slips at the Table that you are 
associating with him on this issue. 

[Trsns/8/ion] 

·SHRI M. SHIVANNA (Chamarajnagar): Hon. Speaker, 
Sir, today I would like to raise a very Important buming 

·Engllsh translation of the speech originally delivered In Kannada. 

laue, that Ie, the acute ecarclty of LPG and keroaene 011 
In my constituency ChamaraJnagar. 

My home dlltrlct and allo my Parliamentary 
constituency Chamaraj Nagar il the molt backward district 
in the country In re.pect of health, literacy and 
employment 36 per cent of the total population Is living 
below the poverty line. Going by the Human Development 
Index Chamaraj Nagar ranks 25th out of 28 districts in 
Kamataka. Now-a-daya, people of my constituency are 
faCing difficulties due to non-avallability of LPG cylinder 
and kerosene 011 in Chamaraj Nagar town and surrounding 
villages reapectlvely. There are 1 lalch 20 thouaand people 
living In Chamaraj Nagar town Itself, but there hu been 
only one Bharat Gas Agency in the town for the lut 20 
years. That single gas agency Is not able to meet the 
demands of the Increasing population. So, I request the 
Government to provide four more gas agencies to 
Chamaraj Nagar town and aleo take necessary steps to 
supply adequate quantity of kerosene to villages in 
ChamaraJ Nagar district. With thle, I conclude my speech. 
Thank you, Sir. 

[English] 

MR. CHAIRMAN: The House stands adjoumed to 
meet again at 11 a.m. on the 14th of March, 2007. 

20.44 hr •. 

The Lok SlIbhll /hen lIdjoumtKI /ill ElflvtJf1 of /hfl 
Clock on Wsot7tJsd8y, MIi,a, 14, 2007/ 

Phll/gun. 23, 1928 (Silks) 
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ANNEXURE' MetnbBr-wiMI Index to UnslBfffId 0utIsII0ns 

SI.No. Member's Name Queetlon 
MembB,..wis6 Ind6x to SIIImJd OutJstions 

Number 

SI.No. Member's Name Question 2 3 
Number 

1. Shri Acharia, Basudeb 1917 
1. Shri Aaron Rashid, J.M. 206 

2. Shri Adsul, Anandrao, V. 1898, 1956, 
2. Shri Ajay Kumar, S. 207 1967, 1982, 
3. Shri Bhadana, Avtar Singh 205 2007 

4. Shri Bhargava, Girdhari lal 212 3. Dr. Agarwal, Dhlrendra 1895, 1965 
5. Shrl Borkataky, Narayan Chandra 213 

4. Shri Ahlr. Hansraj G. 1837. 1927, 
6. Shri Chandrappan. C.K. 220 1988. 2008. 

7. Dr. Chinta Mohan 201 2017 

8. Shri Chitthan. N.S. V. 212 5. Shrl Argal, Ashok 1986 

9. Shri Dasgupta. Gurudas 209 8. Shri Athawale, Ramdas 1864, 1977, 
10. Smt. Deo. Sangeeta Kumarl Singh 218 2044 

11. Shri Dhindsa. Sukhdev Singh 208 7. Shri Baitha. Kailash 1850. 1937 
12. Smt. Dutt. Priya 219 

8. Shri Barad, Jasubhai Dhanabhal 1673, 1892, 
13. Smt. Jayaprada 204 1925. 2036 

14. Shri Koshal. Raghuveer Singh 205 9. Shrl Barman. Hlten 1911, 1974, 
15. Shri Mahtab. Bhartruhari 213 2034 

16. Shri Meghwal. Kailash 203 10. Shri Barman. Ranen 1900. 1992 
17. Shri Nandy. Amltava 217 

Shri Basu. Anil 11. 1891 
16. Dr. Pandey, Laxmlnarayan 201 

19. Shri Pannian Ravindran 210 
12. Shri Baxla, Joachim 1842, 1931, 

2011 
20. Smt. Patil. Rupatai Dlilprao Nllangakar 215 

13. Shrl Bellarmin. A. V. 1905 
21. Shri Patle, Shishupal N. 218 

22. Shri Reddy. Suravaram Sudhakar 220 14. Shri Bhagora. Mahavir 1896 

23. Shri Saradgl. Iqbal Ahmed 204 15. Shri Bhakta. Manoranjan 1860, 1969, 

24. Shri Shaheen, Abdul Rashid 203 2000. 2015 

25. Prof. Shiwankar, Mahadeorao 218 16. Shri Bishnol. Jaswant Singh 1915. 1978, 

Shri Singh. Chandra Bhushan 214 
2005, 2016. 

26. 
2038 

27. Shrl Singh. Ganesh 202 
17. Shri Borkataky, Narayan Chandra 1947 

28. Shri Subbarayan. K. 202 

29. Shri Varma, Ratllal Kalidaa 219 18. Shri Bose. Subrata , 1839, 1928 

30. Shri Yadav. Baleshwar 211 19. Shri Budholiya. Rajnarayan 2021 

31. Shri Yr.dav, Giridhari 216 20. Shri Chakraborty. Ajoy 1940 
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21 .. 8hr1 Chandrappan, C.K. 1950 45. Shri Joshi, Pralhad 1848, 1968 

22. Shrl Chavda, Harlainh 1895, 1965 48. Shri Kalmadi, 8ureah 1923, 1983 

23. 8hri Chowdhary, Pankaj 1899 47. Shrl Khandelwal, Vljay Kumar 1865, 2026 

24. Shri Chowdhury, Adhir 1879, 1883, 48. Shri Khanna, Avlnash Rai 1841, 1935 
2025 

49. Shri Khaventhan, S.K. 1833, 1936, 
25. Shrl Dasgupta, Gurudas 1940, 1990, 1972 

2042 
50. Shri Koshal, Raghuveer Singh 1930 

26. Shri Deara, Millnd 1849, 1873, 
1939 51. Dr. Koya, P.P. 2020 

27. Shri Deshmukh, Subhash 1944, 1999, 52. Shri Krishna, Vljoy 1924 

Sureshchandra 2014, 2044 53. Shri Krishnadu, N.N. 1884, 1958 

28. Shri Dhotre, Sanjay 1844, 1945 54. Shrl Kumar, Nlkhll 1879, 2025 

29. Shrl Dubey Chandra Sekhar 1921 55. Shri Kumar, SajJan 1984 

30. 8mt. Dutt, Priya 1943 56. 8hrl Kumar, 8ha1lendra 1873, 1892, 

31. Shri Fanthome, Francis 1919 
1925, 2029, 
2038 

32. Shri Gadakh, Tukaram 2018 
Gangadhar 

57. Shri Kunnur, Manjunath 1856 

33. Shrl Gadhavi, P.S. 2000 58. Shri Kuppusami, C. 1856 

34. Shri Galkwad, Eknath M. 1953, 2013 59. Adv .. Kurup, Suresh 1907 

35. Shrl Gangwar, Santosh 1863, 1892, 60. Shri Madam, Vlkrambhal 1872 

1981, 1994 Arjanbhai 

36. Smt. Gawali, Bhavana P. 1844, 1945 61. SM Mahato, Narahari 1906 

37. Shrl Gupta, Shyama Charan 1916 62. SM Mahtab, Bhartruhari 1854, 1980, 
2046 

38. Ch. Hassan, Munawar 1871, 1972, 
2002 63. Shri Mahto, Tek La! 1904 

39. Shri Hooda, Deepender Singh 2038, 2044 64. Shri Majhi, Parsuram 1916 

40. Shri Hussain, Anwar 1861, 1941 65. Prof. Malhotra, Vljay Kumar 1883, 1960, 
1971 

41. Dr. Jagannath, M. 1913 

1929, 1993, 
86. Shri Mandai, Sanat Kumar 1836, 2030 

42. Smt. Jayaprada 
2011 67. Smt. Mane, Nivedlta 1875, 1953, 

2013, 2023 
2013, 2039 

43. 8hr1 Jha, Ragunath 

1840 68. Dr. Manoj, K.S. 1922, 2013 
44. Shri Jindal, Naveen 
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89. Shrl Marand, Sudam 1859 92. Shrl Prabhu, Surelh Pr.bhakar 1873, 1892, 
1925, 2029, 

70. Shrl Muood, RuhHd 1888, 1984, 2038 
2038 

93. Shrl Prakaeh, Jal 1866 
71. Shrl Meghwal, Kall .. h 1878, 1955, 

1994, 2012 94. Shri Prasad, Harlkewel 1888, 2022 

72. Shrl Mehta Bhubheshwar Prasad 1857 95. Shrl Radhakrlshnan~ Varkela 1910, 2032 -
73. Shri Mistry, Madhuaucian 1872, 2027 96. Shri Ral, Nakul Oas 2019, 2041 

74. Shri Moghe, Krishna Murari 1889 97. Shri Rajagopal, L. 1866, 1874, 
1896, 1966, 

75. Shri Mohd., Tahir 1949 2033 

76. Shrl Mondal, Abu Ayes Mondal 1862 98. Prof. Ramadass, M. 2038 

77. Shri Moorthy, A.K. 1843, 1933 99. Shrl Ramakrishna, Badlga 1838, 1962 

78. Shri Murmu, Hernial 1886 100. Shrl Rao, KS. 1870, 2001, 

79. Shri Murmu, Rupchand 1894, 1963 
1971 

80. Shri Nandy, Amltava 1948, 2037 
101. Shrl Rathod, Harlbhau 1874, 1952 

81. Shri Nayak, Ananta 1914, 1978, 
102. Shrl Ravlchandran, Sippiparal 1845, 1993 

1984 103. Shri Rawale, Mohan 1880 

82. Shri Oram, Jual 1851, 1938 104. Shri Rawat, Asok Kumar 1876 

83. Shri Owaisi, Asaduddln 1869, 1970, 105. Shri Reddy, G. Karunakara 1834, 1914, 
2040, 2045 1942 

84. Shri Pallani Shamy, K.C. 1835, 1918, 108. Shri Reddy, K.J.S.P. 1877, 1954 
1926, 1989, 

107. Shrl Reddy, M. Raja Mohan 1912, 1976 
2019 

85. Shri Panda, Prabodh 1856. 1976, 108. Shri Reddy, Magunta Sreenivasulu 1909 

2004, 2030 109. Shri Reddy, Suravaram Sudhakar 1950 

86. Dr. Pandey, Laxminarayan 1971 110. Shrl Renge Palll, Tukaram 1888 

87. Shrl Parste, Dalpat Singh 1899 
Ganpatrao 

88. Shrl Patel, Kishanbhai V. 1867, 1881, 
111. Shri Sai Prathap, A. 1860 

1956, 1995, 112. Shri Saradgl, Iqbal Ahmed 1848, 1932, 
2013 1987, 2048 

89. Shri Pathak, Brajesh 1949 113. Adv. Satheedevl, (Shrimati) P. 1856, 1918 

90. Shri Patte, Shishupal N. 1949, 1991 114. Shri Sathyanarayana, Sarvey 1890 

91. Shri Ponnuswamy. E. 1882, 1957, 115. Shrl Shaheen, Abdul Rashid 1946 
1996 
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116. Shrl Shakya, Raghuraj Singh 1888 132. Shrl Surendan, Changera 2008 

117. Shrl Slvajlrao, Adhalrao Patil 1896, 1956, 133. Shri Thorn .. , P.C. 1901, 1961, 
1967, 1982, 2035 
2007 

134. Shrl Thummar, V.I<. 1887 
118. Prof. Shiwankar, Mahadeorao 1949, 1991 

135. Shrl Trlpathl, Chandra Manl 1960, 1971 
119. Shri Siddeawara, G.M. 1893 

136. Shrl Trlpathy Breja Klahore 1653, 1961, 
120. Srnt. Sikdar, Jyotlrrnoyee 2024 1998, 2043, 

121. Shrl Singh, Duahyant 1897, 1979, 2049 

2006, 2047 137. Shrl Vallabhaneni, Balaahowry 1860, 1886, 

122. Shrl Singh, Ganeah 2028 1959, 1997, 
2038 

123. SM Singh, Klrtl Vardhan 1953, 2013 
138. Shrl Varma, Ratllal Kaldaa 1872, 2000 

124. Shrl Singh, Mohan 1903 
139. Shri Verma, Ravl Prakash 1868, 1899, 

125. Shri Singh, Prabhunath 1858 1982, 2007, 
2041 

126. Shri Singh, Rewatl Raman 1920, 2031 

1867, 1881, 140. Shrl Vadav, Baleahwar 1934, 1988, 
127. Shri Singh, Sugrlb 2009, 2030 

1956, 1985, 
1995 141. Shri Vadav, Mltr...., 1902 

128. Shri Singh, Uday 1883 142. Shrl Vadav, Ram Krlpal 1847 

129. SM Solankl, Bhupendraalnh 1872 143. Shri Vaskhl, Madhu Goud 1908, 1973, 

Shri Subba, M.K. 1941, 1975 2003 
130. 

131. Shrl Sugavanam, E.G. 1852 144. Shri Verrannaidu, Kinjarapu 2024 
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ANNEXURE II 

Agro and Ruml IndusIfitIs 212 

Commetr:e lind Inusffy 213 

Home Affairs 201, 205, 207, 208 

HUl77lln RtlSource Oevs/opment 202, 204, 210, 211, 215, 217, 218, 219, 220 

MinllS 206, 209 

SI71IIIl ScsJe Indust,. 

TetilBS 216 

Tribal AffllifB 203, 214 

Women and ChHd Oevt/lopment 

Min/stty.wise Index to Unstsrred Ouest ions 

Agro and Rursl Industries 1833, 1842, 1846, 1847, 1866, 1900, 1906, 1924, 1928, 
1931, 1937, 1962 

Commerce and Industty 1835, 1838, 1840, 1841, 1848, 1852, 1854, 1861, 1862, 
1865, 1867, 1870, 1872, 1875, 1878, 1882, 1885, 1890, 
1894, 1895, 1897, 1901, 1903, 1907, 1918, 1920, 1922, 
1923, 1930, 1938, 1939, 1947, 1954, 1955, 1968, 1961, 
1965, 1968, 1974, 1975, 1976, 1983, 1985, 1989, 1993, 
1996, 1998, 2015, 2027, 2028, 2029, 2034, 2037, 2039, 
2042, 2047 

Home ARIliIS 1844, 1849, 1850, 1857, 1868, 1859, 1863, 1864, 1871, 
1873, 1879, 1881, 1883, 1886, 1889, 1892, 1908, 1917, 
1925, 1929, 1934, 1935, 1941, 1943, 1948, 1951, 1960, 
1963, 1964, 1969, 1971, 1977, 1981, 1986, 1987, 1994, 
2000, 2002, 2004, 2006, 2008, 2010, 2016, 2019, 2025, 
2036, 2041 

Human Resource Oevr!l/opment 1837, 1843, 1845, 1853, 1876, 1899, 1902, 1927, 1936, 
1944, 1950. 1953. 1956, 1957, 1984, 19~8, 1992, 1995, 
2003, 2012, 2018, 2020, 2021, 2022, 2023, 2026. 2030, 
2031. 2032, 2033, 2035, 2038, 2040, 2043, 2044, 2045, 
2046. 2048 
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1851, 1904, 1905, 1909, 1921. 1978, 1990. 1999. 2001, 
2017 

2005. 2014 

1834. 1836, 1839. 1855, 1889, 1887. 1888. 1891. 1893. 
1898. 1911, 1912, 1913. 1914, 1915, 1916, 1919, 1926. 
1932, 1933. 1940, 1945, 1946, 1949, 1959. 1962. 1966. 
1967, 1970. 1979, 1980, 1991, 1997. 2009 

1874, 18n. 1880, 1884 

1856, 1860, 1888, 1896. 1910. 1942, 1972, 1973, 1982, 
2007,2011, 2013. 2024, 2049 
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